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LOK SABHA DEBATES 

LOK SABHA 

The Lok Ssbha mel al E18vtN1 of th8 Clock. 

[MR. SPEAKER in th8 Chair] 

REFERENCE BY THE SPEAKER 

Re: Congratulating Crlckater Sachln Tendulkar for 
creating World Record by scoring 35th Te.t century 

{English} 

MR. SPEAKER: I am sure hon. Members will join 
me in conveying our heartiest felicitations aoo 
congratulations to Sachi" Tendulkar on his completing 
35th Test Century on last Saturday at Ferozeshah Kotla 
Ground, New Delhi. This is a unique achievement by a 
great cricketer and we are extremely proud that it is an 
Indian sportsperson who had earned this great distinction. 
Sachin Tendulkar is indeed the Great Little Master who 
has brought tremendous laurels to the country and he 
exemplifies what a true sportsman should be. He will no 
doubt continue to inspire the youth of our country to 
strive to take greater part .in sports and achieve 
distinctions by discipline and sincere efforts. Sachin 
T endulkar is the role model for them. 

We convey our best wishes to Sachin Tendulkar 
and we are sure that he will continue to make the nation 
proud by his future attainments. 

11.02 hrL 

OBSERVATION BY THE SPEAKER 

Re:. Allegation. of Improper Conduct on the 
Part of 80me Members 

[English} 

MR. SPEAKER: Hon. Members, certain very serious 
events have come to my notice as also of many other 

hon. Members. It will be looked Into with all Importance 
it de8et'vea. I have already spoken to and dlecUlMd wtIh 
all hon. Leaders of different Parties, including the hon. 
L ..... of the O~on, and d ha\18 agreed that the 
matter Ie extremely _rioue if proved to be correct. t 
shall certainly ask the han. Members to explain what haa 
happened. In the meantime, I am making a personal 
request to all of them 'please do not attend the Seesion 
of the House untH the matter is looked into and a decision 
is taken.' 

-SHRI GURUOAS OASGUPTA (Panskura): Sir, what 
do you mean by 'all of them'? ... (InhJlNplions) 

MR. SPEAKER: Those whose names have figured 
In the Media. 

... (1nIllnupt/oll8) 

/Tf'Ilns/alion} 

SHRI SHAILENDRA KUMAR (Chall): Sir, they should 
be disqualified and action should be taken against them 
but after enquiry ... (Inl8nup/ions) 

{English} 

SHRI GURUDAS DASGUPTA: Are they those whose 
names have figured in the Media? 

MR. SPEAKER: Obviously, Mr. Dasgupta. 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): 
Those whose names have figured in the Media. 

MR. SPEAKER: Obviously. 

/Tf'Ilnsla/ion} 

SHR LAL MUNI CHOUBEY (Buxer): You have taken 
the right decision. Dignity of the entire Parliament Is on 
stake. Some decision should be taken. Your decision is 
quiet correct. It deserves serious deliberation . 
... (Inl8nuplions) 

{English} 

MR. SPEAKER: Hon. Members, I am thankful to you. 
I have no manner of doubt that all HCtIons of the Houae 
feel deeply concemed about it. I know that we should 
rise to the occasion and we should 188 that such an 
event does not occur ever in future and If anybody is 
guilty, he should be punished. Nobody would be spared. 
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We &hall oerleinly reepond to It in a manner which 
behoves us. Thank you very much. 

(TfIII1SIIIlionj 

SHRI LAL MUNI CHOUBEY: You are very senior 
and experienced. There Is nobody more experienced than 
you. The dignity of the Parliament is baaed on the 
questions asked here and the practice of asking questions 
Itself Is under a question mark. Therefore, kindly give a 
direction even by suspending the Question Hour or any 
other time as per your convenience. But this is a serious 
matter. Such cases are happening in State Assemblies 
also. This has been taken place for long. Some Members 
have discontinued asking questions in Parilament. 

{Engllsh/ 

MR. SPEAKER: We will try and rectify this, If this is 
correct. 

11.04 In. 

ORAL ANSWERS TO QUESTIONS 

{EngIi$h/ 

MR. SPEAKER: Shri K.S. Rao, Q. No. 262. 

Animal Hnlth care Standards 

*262. SHRI K.S. RAO: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of zoos In the country; 

(b) the number of visitors who visited theae zoos 
during the last three years; 

(c) whether there are no standards on animals dIeIa 
and health care in the big-zoos; 

(d) if so, the reasons therefor; 

<e) whether the Government proposee to conduct a 
scienttfic study regarding animal diets and health care; 

(f) if so, the steps taken by the Govemment In this 
regard; and 

(g) the mea.urea taken by the GovemtMnt to 
improve the health care and dietary standardl of anirnaIa? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa -NARAIN 
MEENA): (a) to (g) A statement Is laid on the Table of 
the House. 

(a) At present there are 159 recognlHd ZOO8 in the 
country, out of which 19 are large, 12 medium, 27 small 
and 101 mini category zoos. The Stat.wi8e number of 
recognised ZOO8 given in the encIoHd Annexure-I. 

(b) As per the Infonnatton submitted by the zoos, 
the number of visitors who visited the zoos during the 
last three years Ie given In encIoHd Annexunt-U. 

(c) and (d) Every big zoo has Its own standards on 
animal diet and health care. Since the requirement of 
diet and health care vary as per the climatic condIttons, 
availabHIty of the feeding materlala etc. there Ie no such 
standarda for this purpose at NatIonal level. 

(e) and (f) Central Zoo Authority, Govemment of India 
has already awarded scientific studies regarding evolving 
the standards and norms of diet and hea1lh care for 
various animals in the Indian zoos. The study for 
standardization of diet for wild animals in captivity has 
been awarded to the National Institute of Animal Nutrition 
and Physiology, Bangalore, Kamataka. The study for 
standard protocol on wild animal health has been awarded 
to the Indian Veterinary Research Institute, Izzatnagar, 
Bareilly, Uttar Pradeah. 

(g) Govemment of India through Central Zoo Authority 
has taken foDowlng measures to Improve the healthcare 
and dietary standards of animals In the zoos: 

(i) Specific studies awarded to scientific Institutions 
to evolve the standards for diet and health care 
of zoo animals. 

(Ii) Programme initiated since 2000-01 for 
strengthening the existing diagnostic facilities at 
six veterinary institutions/universities in the 
country on zonal basis. A total amount of 
Rs. 197.23 lakhshas already been provided for 
this programme.' 

(iii) Financial assistance provided to all big zoos In 
the country to create/upgrade the veterinary 
facilities. An amount of ~. 342.20 Iakhs has 
been provided in the last three years. 
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(iv) Assistance is provided to create appropriate 
housing for animals in all big zoos. An amount 
of As. 2007.79 lakhs was provided for this 
purpose during last three yea,.. 

(v) Periodic Inspections by the experts appointed 
by Central Zoo Authority are carried out to 

An~1 

monitor the condition of the zoos and their 
inmates. 

(vi) All the Statlt Governments has been advised to 
constitute health advisory committee for regular 
monitoring of health of zoo animals. 

Numbtlr 01 RtJCOgfIissd Zoos in the Country 

State 

Andaman & Nicobar Islanda 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Oadra & Nagar Havel! 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Large 

2 3 

3 1 

1 

2 

2 1 

Small 

4 

1 

2 

1 

3 

2 

2 

2 

1 

Mini 

6 

14 

1 

2 

3 

3 

4 

3 

4 

10 

3 

9 

1 

Grand Total 

6 

18 

1 

1 

1 

2 

2 

8 

3 

5 

3 

7 

15 

5 

3 

13 

2 
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1 2 3 4 5 " 
Oriaaa 1 1 8 8 

Punjab 1 1 3 5 

Rajasthan 1 2 4 7 

Sikkim 2 2 

Tamil Nadu 2 2 1 8 13 

Trlpura 1 

Uttar Pradesh 1 1 1 12 14 

Uttaranchal 1 3 4 

West Bengal 1 3 6 10 

Grand Total 19 12 27 101 158 

~H 

NumIJtw 01 V~ in U'1}fJ, MtIdium .nd SmMI Zoos btItwfItIn 2002-03 to 2004-05 

(VIsitrn ntII1IbtIr In lJIIths) 

CaIegoIy State Zoo name location 2002-03 2Q03.04 2004.()5 GI8I'Id TOIaI 

2 3 4 5 6 7 8 

Large Andhra Pradesh Indira Gandhi Vlakhapatnarn 3.17 2.76 3.2 9.13 
Zooi0gicai Park 
Nehru Hyderabad 17 17.3 17.5 51.8 
Zoological Park 

Sri Venkateswara Tlrupatl 0.95 1.03 1.24 3.22 
Zoological Part< 

Assam State Guwahati 5.01 5.08 6.01 16.1 
Zoo Cum 
Botanical 
Garden 

Bihar Sanjay Gandhi Patna 8.69 9.79 11.28 29.78 
Biological Park 

Delhi National Delhi 14.66 14.75 14.79 44.2 
Zoological 
Park 

Gujarat Kamla Nehru Ahemedabad 20 20.6 20.9 61.5 
ZooJogicaI 
Garden 

Sakkarbaug Junagarh 5.47 6.37 6.37 18.21 
Zoo 
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2 3 4 5 8 7 8 

Kama ... National Bannerghatt 732. 8.58 7.54 23.42 
Park, 
Bannerghatt 
A Zoological 
Garden 

Sri Chamarajendra Mysore 11.82 15.12 15.44 42.18 
Zoological 
Gardena 

Kar. Thlruvananthapuram Thirwananthapuram 9 9.11 9.5 27.81 
Zoo Uram 

Maharashtra Rajlv Gandhi Pune 0 7.5 8 15.5 
Zoological 
Park 

Orissa Nandankanan Bhuba'1aswar 10.4 11 11.1 32.5 
Biological 
Park 

Punjllb Mahendra Chhatbir 4.4 4.9 5.1 14.4 
Chaudhury 
Zooi0gicai 
Park 

Tamil Nadu Arfgnar Anna Vandalur 19.01 20.06 21.03 80.09 
Zoological 
Park 

Madras Mahabalpuram 3.13 3.15 3.9 10.18 
Crocodile 
Bank 
Trust/Centre 
for 
Herpetology 

Tripura SepahijaIa 0.6 0.8 0.9 2.3 
Zoological 
Parle 

Uttar Pradesh Luclcnow Lucknow 9.S 9.6 9.9 28.7 
Zoological 
Park 

West Bengal Alipore Zoological Calcutta 17.03 18.05 20.05 56.13 
Garden 

Medium Andhra Pradesh Mahavtr VanuthaII- 0.18 0.3 0.36 0.83 
Harina puram 
Vanaathall 
Deer Park 

Gujarat Sayaji Baug Vadodara 8.29 7.18 8 23.47 
Zoo 
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2 3 4 5 8 7 8 

Karnataka PlHlkula Manglore 0 0 0.8 0.8 
WildHfe 
Safari at 
Madushedde 

Kerala State Museum Thrissur 6 6.11 8.23 18.34 
& Zoo 

Madhya Pradesh Gandhi Gwallor 2.49 2.99 3.11 8.59 
Zoological 
Park 

Maharashtra Veermata Mumbal 18 18.9 19 55.9 
Jljabai 
Bhosale 
Udyan & Zoo 

Manlpur Manlpur Imphal 1.55 1.9 2.1 5.66 
Zoological 
Garden 

Rajasthan Jaipur Zoo Jalpur 11.25 11.55 11.9 34.7 

Tamil Nadu Chennal Gulndy 6.8 7 7.2 21 
Snake Park 
Trust 

ChUdren's Gulndy 7 7.2 7.9 22.1 
Corner 

Uttar Pradesh Kanpur Kanpur 3.58 3.7 4.13 11.39 
Zoological 
Park 

West Bengal Calcutta Badu 1.39 1.58 1.88 4.85 
Snake Park 

Small Andaman & Mini Zoo, Port Blair 1.1 1.3 1.5 3.9 
NIcobar Haddo 
Islands 

Arunachal Pradesh Biological Park Itanagar 0.7 1.5 1.8 4 

Chhattisgarh Maitri Baagh Bhilai 8 8.5 9 25.5 
Zoo 

Goa Bondla Zoo Ulgao 0.31 0.36 0.56 1.21 

Gujarat Indroda Gandhi Nagar 1.28 1.26 2.3 4.82 
Nature Park 

Nature Park Surat 2 2.1 2.5 6.6 

Himachal Pradesh Himalayan Kufri 2 2.5 2.7 7.2 
Nature P8fk 
(Kufrl) 
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2 3 4 5 6 7 8 

JhaJ1<hand Bhagwan Ranchi 0.8 1 1.2 3 
Birsa 
Biological 
Park 

Jawahartal Bokaro 2.78 3 3.22 9 
Nehru 
Biological 
Park 

Tata Steel Jamshectpur 2.96 2.96 4 9.92 
Zoological 
Park 

Karnataka Children Gadag 0.4 0.6 0.7 1.7 
Park & Zoo 

Tiger & Uon Shlmoga 0.4 0.44 0.49 1.33 
Safari, 
Thyyarekoppa 

Madhya Pradesh Kamla Nehru Indore 3.7 3.61 6.14 12.36 
Pranl 
Sanghrahalay 
Zoo 

Van Vihar Bhopal 1.6 1.6 1.9 6.3 
National Park 

Maharashtra Aurangabad Aurangabad .577 6.11 7 18.88 
Municipal Zoo 

Nisargakavl Pune 1.8 1.88 1.89 6.17 
Bahlnabal 
Choudhary 
Prani Sangahalay 

Meghalaya Lady Hydarl ShHlong 6 6.9 7.1 20 
Park, Animal 
Land 

Mizoram Aizawt Zoo Alzawt 0.13 0.15 0.19 0.47 

Orissa Indira Gandhi Rourkela 1.5 1.9 2.1 5.5 
Park Zoo & 
Deer Park 

Punjab Deer Park, Bir Patiala 0.65 0.57 0.69 1.71 
Motl Bagh 

Rajasthan Jodhpur Zoo Jodhpur 2.11 2.16 2.25 6.52 

Udaipur Zoo Udaipur 2 2.11 2.9 7.01 

Tamil Nadu V.O.C. Park Coimbatore 7,5 7.59 7.63 22.72 
MIni Zoo 
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2 3 

Uttaranchal Pt. Govind 
Ballabh pant 
High Altitude 
Zoo 

West Bengal Jhargram 
Deer Park 

Marble 
Palace Zoo 

Padmaja 
Naidu 
Himalayan 
Zoological 
Park 

Grand Total 

SHRI K.S. RAO: Mr. Speaker, Sir, already several 
species of I'8ptl1ea, crocodiles, birds and wild animals are 
getting extinct becauee of Indiscriminate hunting done by 
some people who have made It a busine88. So, at least, 
those animals which are left and brought to the ZOO8 

must be protected very carefuUy. In the answer given by 
the hon. Minister, It is visible thet only three per cent of 
Indian population Is going to He Z008 where theM 
anImISa are not property taken care of. We an know that 
today the income from touriam is 10.B per cent of the 
wortd GOP and zoos are one of the Important plac. 
which attract the tourists. Therefore, I would like to know 
from the hon. Minister whether the two institutes, namely 
the Central Insdtute of Nutrition and Physiology and Indian 
Veterinary Resean:h Institute to which a study has been 
awarded, have presented their reports to him and if so, 
what action he is taking on them. I would also Uk. to 
know as to what kind of assistance he is giving to various 
State Govemments for Improving the condition of their 
zoos. 

SHRI NAMO NARAIN MEENA: Sir, I would like to 
inform the hon. Member, through you, that for evolving 
the standards and norms for cIet and health care of 
animals, we have awarded a study to two institutes about 
which I have stated in my reply. We have assigned this 
work to these Institutes in July and August and their 
reports are expected to be submitted by 2007-08 and 
once the reports are submitted, we will process them 
and take action accordingly.' 

4 5 8 7 8 

Nainital 0.5 0.9 0.9 2.3 

Jhargram 0.5 0.9 1 2.4 

Calcutta 0.4 0.6 0.9 1.9 

Darfeellng 2.49 2.55 2.9 7.94 

292.53 318.n 3«>.5 951.8 

As regards giving assistance to the States for 
Improving the concltlon of their ZOO8, I have given figu .... 
for the last three years detailing the amount given under 
animal hOusing and veterinary care animals. In 2002, we 
have given Rs. 106 Iakh and in 2003, we have given 
As. 125 AIIkh. 

MR. SPEAKER: An the details are given. 

SHRt NAMa NARAIN MEENA: Yes, we have given 
the d8taIla. 

SHRI K.S. RAO: Sir, the figures that the hon. Minister 
hu given are only in lakhs. This means, obviously the 
Govemment of India has not reallHd the potent",1 of 
eaming Income from tourists by improving the condttion 
of zoos. 

Sir, India has got a lot of unedUC8led profession .. 
like snake charmers or people who are well vereed and 
trained In wtIdIIfe. But they do not have any degrees. 

MR. SPEAKER: Your question Is very limited 
regarding condition of ZOO8 and dietary habits in ZOO8. 

Now, you have gone to snake charmers. 

SHRI K.S.RAO: Sir, I am comtng to the point. 

The uneducated people know very well about the 
diet requirement8 of various ~aIB, bln:tl etc. So, I would 
like to know from the hon. Minister whether there Is any 
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proposal to recruit such people In zoos, irrespective of 
the degrees they hold or the education they have, to 
give employment to them. 

SHRI NAMO NARAIN MEENA: Sir, training and 
upgrading the professional skills of zoo personnel has 
been a high priority with the Central Zoo Authority and 
we have trained 120 Directors, 113 Supervisors and 749 
Keepers in the last 10 years. 

{Trans/ation} 

SHRI SHRIPAD YESSO NAIK: Mr .. Speaker, Sir, 
condition of zoos in the country is not good and It is 
continuously deteriorating. Through you, Sir, I want to 
know from the Minister as to what arrangements the 
Govemment is making to attract more tourists to zoos In 
the country and keep more animals therein. The 
Govemment has provided Rs. 2007.79 lakh for the zoos 
in the country. I want to know as to what Is the share 
of the zoo in Goa out of that amount. 

SHRI NAMO NARAIN MEENA: I want to apprise the 
hon. Member that there are 159 zoos In the country at 
present and they are functioning efficiently. The 
Govemment of India is extending full assistance to them. 
I agree to the fact that same zoos have been 
derecognised because they were not in good condition. 
183 zoos were derecognlsed. Out of these, 92 have been 
closed and 91 are still functioning with around three to 
four thousands animals in them which are to be phased 
out. So far as assistance is concemed, I will provide the 
details to the hon. Member. 

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, 
through you, I want to draw the attention of the hon. 
Minister to a news captioned MMauntghar hain Rakhwalon 
ke liye chldlyaghar" recently appeared In news papers. 
50 percent of the caretakers die before their retirement 
as they catch Infection from animals while 38 percent die 
within one or two years of their retirement because of 
infection from animals. This infection Is mainly from dears, 
blue bulls and monkeys. During the period from 2003 to 
2005, eleven caretakers died of infection and 20 are 
struggling with death after retirement or have died. I want 
to know as to why the Govemment has not taken note 
of such a serious issue. Besides these, there are more 
zoos about which we have no information and caretakers 
in these zoos are also getting infection. 

SHRI NAMO NARAIN MEENA: I agree with the hon. 
Member but all big and medium zoos are provided with 
medical facilities and doctors and they should undergo 
regular check ups from time to time. 

SHRI AANJEET RANJAN: It is reported about the 
Delhi zoo that one soap and one towel Is provided In a 
year to prevent Infection. 

[English} 

MR. SPEAKER: What she Is saying Is that It Is not 
properly Implemented. I am sure that will be looked Into. 

{Translation} 

Tourtsm ProJects 
+ 

*263. SHRI SANTASRI CHATTERJEE: 
SHRI Y.G. MAHAJAN: 

Will the Minister of TOURISM be pleased to state: 

(a) whether some State Govemmenta have submitted 
proposals for tourism projects to the Union Govemment; 

(b) If so, the details of projects submitted by each 
State Govemment during the last three years and the 
current year; 

(c) whether the Union Govemment has accorded Its 
approval to these projects; 

(d) If so, the amount sanctioned by the Government 
for' these projects; and 

(e) the time by which the said projects are likely to 
be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) to 
(e) A statement is laid on the Table of the Sabha 

(a) Yes, Sir. 

(b) to (d) The Ministry of Tourism provides funds to 
the State GovemmentslUTs for the projects which are 
prloritised in consultation with them every year for various 
schemes. The number of projects sanctioned and amount 
released during the last three years and the current year 
are given in the enclosed Statement-I and II respectively. 

(e) The tourism projects sanctioned by the Ministry 
of Tourism are implemented by the State Govemments 
and their Implementing agencies. The projects are 
generally completed within a maximum period of 36 
months. 
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SI.No. 

2 

1. Anelna Pradesh 

2. Assam 

3. Arunachal Pradesh 

4. Bihar 

5. ChhattIsgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Karnataka 

13. Keral. 

14. Madhya Pradeah 

15. Maharaahtra 

,16. Manlpur 

17. 

18. Mizoram 

19. Nagaland 

20. Orissa 

21. Punjab 

22. Rajasthan 

DECEMBER 12, 2005 

St6.",.", I 

No. m AmOIn AmOIn No. m 
Project Sancd. Released Project 
Sancd. Sancd. 

3 4 5 6 

2 

9 

5 

8 

9 

2 

8 

30 

3 

o 
6 

11 

18 

8 

2 

3 

6 

5 

2 

3 

507.50 195.00 6 

768.13 618.85 3 

41.30 32':SO 6 

505.00 505.00 6 

308.00 98.50 6 

0.50 0.50 2 

197.12 59.13 8 

332.25 311.00 16 

n9.32 760.38 4 

94.38 89.47 6 

o 0 2 

902.49 625.49 14 

861.36 829.86 6 

711.18 574.79 10 

823.48 548.25 10 

5.24 2.82 

70.35 21.20 2 

141.16 48.48 5 

360.50 323.43 4 

47.50 15.75 5 

23.00 14.60 2 

13 1098.70 1096.20 14 

AmoII'4 AmoIIlI No. 01 
Sancd. ReIeaIed PJaject 

Sancd. 

7 8 9 

946.50 896.44 16 

313.46 313.06 8 

1044.60 700.00 9 

1019.42 913.89 7 

1005.00 364.00 6 

38.7'6 34.76 3 

920.51 816.82 2 

1215.38 879.23 6 

182.32 85.00 12 

895.00 895.00 5 

1109.00 n4.60 2 

932.66 792.51 12 

608.50 564.15 10 

621.90 394.61 11 

931.83 914.58 10 

82.44 24.73 o 
40.22 24.92 2 

567.70 186.75 6 

711.00 220.80 7 

419.55 138.50 8 

98.00 12.30 7 

1644.81 1414.25 13 

20 

(Rs. In Lakhs) 

AmOIn 
Sancd. 

10 11 

2827.19 2240.88 

986.03 766.22 

1326.50 927.96 

1901.43 1627.71 

1117.94 897.93 

110.00 38.00 

138.93 111.14 

693.55 513.64 

2880.00 2181.00 

819.26 899.04 

945.91 756.72 

2481.76 1937.37 

2283.63 1820.33 

1595.19 942.21 

1820.82 925.30 

0.00 0.00 

963.30 807.91 

1088.35 382.38 

2250.69 1413.40 

1320.74 1059.38 

724.88 581.47-

2516.61 1375.07 
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2 3 .. 6 e 7 8 9 10 11 

23. SlJddm 13 346.24 269.76 8 1151.09 681.49 8 880.81 531.33 

24. Tamil Nadu 5 558.00 316.10 14 1339.82 850.53 7 1308.92 705.83 

25. Tripura 5 216.13 67.78 6 450.17 135.16 20.00 16.00 

26. Utlaranchal 3 548.00 418.00 4 230.44 203.94 7 2199.98 1760.73 

27. Uttar Pradesh 3 295.00 295.00 7 1115.80 916.26 9 1044.93 831.19 

28. West Bengal 5 201.10 60.00 10 717.44 384.34 10 513.04 407,.43 

29. Andaman & Nleobar 0 0 0 0 0 0 0 0.00 0.00 

30. Chandlgarh 3 7.75 6.63 2 10.00 8.00 3 487.00 373.60 

31. Dadar & Nagar Haveli 2 8.07 6.46 0 0 0 0 0.00 0.00 

32. Delhi 14 504.00 449.02 17 3316.28 3222.13 8 628.85 511.00 

33. Daman & Diu 3 49.50 16.90 265.07 238.56 0 0.00 0.00 

34. Lakshadweep 0 0 0 0 0 0 0 0.00 0.00 

35. Pondicherry 2 7.87 6.30 245.17 73.55 2 451.00 360.00 

Total 212 11121.10 8680.93 207 24185.84 16073.76 217 37683.83 27371.97 

Note: ThI' Includes the projects tWIatIng to ClrcuHa. o.atlnatIona, Large Revenue Generating Projects, Rural Tourism (Software n 
Hardware) Project, IT. Event, Fair & FeatIvaIa Projects. 

SttIItImMII H 

S/sle-wistJ Tourism ProjtJcIs Ssncfiontld III1d Funds RtIIMssd duting IhtI YMr 2005-06 of thtI T811111 Plan 

(As. In LakhI) 

SI,No. StatelUT No. of Projects Amount Amount 
Sancd. Sancd. R_leased 

2 3 4 5 

1. Andhra Pradesh 10.00 0.00 

2. Assam 7 2On.20 1843.45 

3. Arunachal Pradesh 7 1401.60 984.52 

4. Bihar 0 0.00 0.00 

5. Chhattisgarh 2 518.41 415.00 

6. Goa 0 0.00 0.00 

7. Gujarat 3 1253.31 562.84 
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1 2 3 4 5 

8. Haryana 2 166.45 133.66 

9. Himachal Pradesh 30.00 24.00 

10. Jammu & Kashmir 15 3515.37 2808.41 

11. Jharkhand 0 0.00 0.00 

12. Kamataka 2 582.52 466.00 

13. Kerala 4 2612.00 2091.00 

14. Madhya Pradesh 8 1506.94 1195.54 

15. Maharashtra 6 1114.91 888.91 

16. Manipur 0 0.00 0.00 

17. Meghalaya 5.00 4.00 

18. MizorBm 6 1469.49 1047.29 

19. Nagaland 7 1333.65 916.92 

20. Orissa 0 0.00 0.00 

21. Punjab 0 0.00 0.00 

22. Rajasthan 2 693.58 487.78 

23. Sikkim 10 942.84 689.37 

24. Tamil Nadu 11 3123.11 2159.28 

26. Tripura 3 716.26 569.43 

26. Uttaranchal 7 1039.n 831.72 

27. Uttar Pradesh 11 2456.04 1848.66 

28. West Bengal 2 975.00 780.00 

29. Andaman & Nicobar 0 0.00 0.00 

30. Chandigarh 0 0.00 0.00 

31. Dadar & Nagar Havell 0 0.00 0.00 

32. Delhi 0 0.00 0.00 

33. Daman & Diu 3 182.70 144.95 

34. lakshadweep 0 0.00 0.00 

35. Pondicherry 5.00 4.00 

Total 122 27631.15 20696.51 

Note: ThIs Includes the projects 'relating to ClrcuI1s. Destinations, Large Revenue Generating Projec18. Rural Touriam (Software end 
Hardware» Project IT, Event, Fair & Festivals Projects. 
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[English} 

SHRI SANTASRI CHATTERJEE: Sir, the hon. Minister 
has submitted the details of the projects. These are from 
diNe rent State Governments. While going through the 
details, I have got one question to ask from the hon. 
Minister. I would like to know whether the Government of 
India, in consultation with the State Governments, have 
taken up some of the concrete projects which can cater 
to the needs of the low and middle income class groups. 

SHRIMATI RENUKA CHOWDHURY: Sir, I am very 
happy that the hon. Member has raised this question. 
Tourism has the largest employment potential. Tourism 
gives employment across the country, like the 
manufacturing sector and the agricultural sector. The 
projects have come with the consent of the respective 
State Governments. They send the proposals. In every 
tourist area, there is always a provision for middle class 
and lower middle class people of our country to go as 
tourists. 

SHRI SANTASRI CHATTERJEE: Sir, it is not a fact 
in all the cases. However, the hon. Minister has replied 
to it, so I am satisfied. 

Secondly, Sundarbans appears to be included in the 
international tourist map. 

MR. SPEAKER: Why it appears? It is there. 

SHRI SANTASRI CHATTERJEE: I agree that it is 
included. In this House, the hon. Minister replied that the 
Government of India is actively considering giving 
Sunderbans the status for all purposes, particularly for 
developing tourism further. May I know from the hon. 
Minister how far she has progressed in the matter? 

SHRIMATI RENUKA CHOWDHURY: I would like to 
place on record that today West Bengal has got 
considerably better allocation of funds for development of 
tourism. It Is our great pleasure to see that West Bengal 
is being proactive about tourism, and we have forwarded 
the funds to them. Sundarbans have immense potential. 
I would like to urge all the hon. Members from West 
Bengal, who are here, that they must take environmental 
'::are and put checks into place in order to facilitate tourism 
to be a sustainable development activity. We are putting 
into place various preventive and positive checks so that 
the beauty of Sunderbans can always remain. 

SHRI VIJAYENDRA PAL SINGH: Sir, I do agree with 
the Minister that tourism is the largest industry. I was In 
Europe last month and I did feel a difference there that 
for the first time, India is being focussed on tourism, and 
I saw new advertisements on buses and all that. My 
point here Is that tourism ItseH may be doing a lot but 
the coordination of other Departments is not there. What 
Is the Ministry doing about It? It is because she may be 
trying to work very hard but the coordination from Home 
and other Departments like Environment and Forests 
Department is not there. It needs a lot of coordination 
and that coordination is missing. There are problems that 
the tourists face here starting from the airport, regarding 
the taxi which they take for a ride and all those factors. 
So, my question is this. How is she doing the 
coordination? 

SHRIMATI RENUKA CHOWDHURY: I am very happy 
that SM Vijayendra Pal Singh has noticed that we are 
advertising in other countries. For his kind Information, I 
would like to inform the House that In tourism, the foreign 
exchange has gone up by 32.9 per cent in rupee terms 
and by 36 per cent in Dollar terms in 2004 as compared 
to 2003. We are the third largest generators of foreign 
exchange for the country under tourism. I do not know 
whether there is any specific fact or reason that you are 
able to explain as to why you feel there Is lack of 
coordination. I am very fortunate that I have my respected 
colleagues In every Ministry, and each one of them has 
taken the initiative and given me great support In 
coordination, as a result of which today we are able to 
do ali our gateway airports. Most of the airlines are 
coming forward to sign MoUe. We have Signed ~ 8 
bllaterals with other countries. We have opened up new 
avenue markets. We have issued a Medical Visa for the 
patients and for their attendants under the Medical Visa 
Section. The Home Ministry is actively looking at reviewing 
of RAP and PAP. All these are the issues which have 
been never addressed before in the country. The Defence 
Ministry have come forward in great support of looking at 
how we can effectively look after the force as well as 
wives of the Army officers who are going to be involved 
in tourism. Project Ptiyadsrshini has been launched on 
9th December as a tribute to the incredible Indian women. 
Now we have women-driven taxis which the Tourism 
Ministry is supporting. 

SHRI VIJAYENDRA PAL SINGH: All this Is very nice 
but there Is harassment at many Ievel8. . .. (InttmupI/on6) 
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MR. SPEAKER: Let us also acknowledge the work 
being done. 

... (Intenuplions) 

MR. SPEAKER: There are some loose ends; she 
will look into them. 

SHRIMATI RENUKA CHOWDHURY: We will look Into 
it. and if there is any particular issue. please tell us. 

MR. SPEAKER: We should also encourage them. 

... (Intsnuplions) 

MR. SPEAKER: I appreciate the spirit. 

... (Inlt1rrupfions) 

SHRI PAWAN KUMAR BANSAL: Though we must 
appreciate the work that has been done on the tourism 
front yet I find that the Union Territories Including 
Chandlgarh. perhaps. have not had their share from the 
Government of India. From Annexure" to the reply, I 
find that the Andaman and Nicobar Istands. Chandlgarh, 
Dadra and Nagar Haveli, Deihl and Lakshadweep, none 
of these Union Territories have had even a single project 
sanctioned or any release granted by the Government of 
India. 

I would like to know from the hon. Minister whether 
these Union Territories had sent in their proplluls and 
those have not been cleared or no proposal was sent by 
these Union Territories. But. in any case I would urge 
the Minister to take special care about the Union 
Territories because they are the responsibility of the 
Government of India. 

SHRIMATI RENUKA CHOWDHURY: We have looked 
at the Union Territories. There is no question of 
discriminating them. It would be embarrassing If I were 
to say something on the floor of the House. So. tet me 
tell you that we give all the support. We are waiting for 
the proposals. The minute they come, they will be 
facilitated. 

/Translstion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir. In 
the question, it is asked as to whether some State 
Governments have submiHed proposals for tourism 
projects to the Union Government, in reply to which 

information on sanctioned projects has been provided. 
There is no information regarding project proposals for 
which were forwarded. the number of projects not 
sanctioned and the reasons therefore. In the year 2004, 
at the instance of the Union Government the Secretary 
to the Bihar Government had undertaken a tour of some 
parts of Bihar and had mentioned about Manjhi and 
Rlvllganj Gautam places in Chhapra dlstrtbt. He had also 
wriHen to me and I also accompanied him. He had 
informed that work of devoloplng a tourist centre at 
RlvllganJ Gautam would start in a month's time. He also 
confirmed the receipt of funds from the Centre and said 
that Bihar Government would soon contribute Its share 
and start the work. 

The other thing he informed was that Majhl is a 
tourist place at Uttar Pradesh-Bihar border. A project 
for ita renovation was under consideration of the Central 
Government but even a single project of Bihar 
Government has not been sanctioned during the year 
2005-06. Through you, I want to know from the hon. 
Minister as to by when the pending project Is likely to be 
sanctioned and by when the work Is likely to start on the 
projects submitted to the Union Govetnment includ!ng the 
one related to Rivilganj Gautam place and the time by 
which the projects of Bihar Govemment pending with the 
Central Government are likely to be sanctioned. 

SHRIMATI RENUKA CHOWDHURY: The hon. 
Member is concerned about Bihar. I am also equally 
concerned. He should rest assured about Bihar. We 
always keep Information about Bihar. We are ready to 
Implement the projects after talking to Nitish Bhardwaji. 
It had delayed due to elections In Bihar. 

(English} 

MR. SPEAKER: Who Is Nitlsh Bhardwaj? 

/TrsnsIMtion} 

SHRIMATI RENUKA CHOWDHURY: I am sorry, I 
will speak to Shrl Nitish Kumar JI. He has won In the 
elections. I will speak to him. If he has some special 
information In this connection, he can teU It and I am 
ready to implement it. 

SHRI LAL MUNI CHOUBEY: Mr. Speaker, Sir, I just 
want to ask a .srnall question. 

MR. SPEAKER: You and your party's tum will come 
later. Shrlmatl Jayaprada. 
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SHRIMATI JAYAPRADA: Sir, it hu been stated that 
there is an Incre... of 28% In tourism. There Is no 
security arrangement for the foreign tourists and for 
women tourists in particular, a8 reported in the 
newspapers during the last year. Many such incidents 
have occurred due to which foreign tourists are hesitating 
to come here. 

I want to ask the hon'ble Minister as to what kind of 
security she can provide to the tourists arriving here 
through the Central and State Governments? It Is the 
tirne to understand the feelings of the women tourists. 
What action is being taken by the Government to do 
away with the inconvenience being faced by the women 
tourists? I want the data regarding the number of similar 
cases taking place last time and keeping this in view 
what kind of security the Government Is going to provide 
to them in the future? 

SHRIMATI RENUKA CHOWDHURY: Sir, I do not 
differentiate between the foreign and domestic tourists. I 
think that I have equal responsibility to protect both 
domestic tourists and foreign tourists. I consider It my 
responsibility to protect both kinds of tourists. I can say 
with pride that in every case, be it tsunami or earthquake, 

/Englisl1j 

no foreign tourist was Involved in this anywhere. 

[Tl7lnsllllion] 

Still, it is a different thing that many times. . •. (IntsnupIions) 

SHRIMATI JAYAPRADA: Mr. Speaker, Sir, it is on 
record that the women tourists were raped and It has 
been. published in all the newspapers. 

/English] 

SHRIMATI RENUKA CHOWDHURY: Let me finish 
please. 

MR. SPEAKER: Let her answer. We should have 
the patience to hear each other. 

SHRIMATI JAYAPRADA: This is absolutely a wrong 
information the Minister is giving. 

[Tl7lnslMion] 

How does it relate to Tsunami? 

/Engilsh] 

SHRIMATI RENUKA CHOWDHURY: If Madam had 
the patience to listen, I would have completed my 
statement The fact of the maaer Is that even under 
such trying circumstances, we did not lose any tourist. I 
say with great grief that we Ioet our peopie. Now, for the 
few aberrations 

the Incidents of rape of the women have not taken place 
onlY because of tourism. There are many reasons. Project 
'Priyadarshnl' has been launched on 9th December 
keeping this In view. 

/Engllsh] 

We consider this as a day for empowering women. These 
women will be taught taxi driving automobile maintenance 
as well as martial arts and domain knowledge of the 
area will be taught and facilitated. 

[Tl7lnsl8tion] 

We have taken steps to protect them keeping in view 
the achievement of Radio Cabs everywhere. ThIs will be 
launched in Mumbal also In a few days and after that In 
Andhra Pradesh. 

/English] 

Several MNC'a have come forward appreciating this 
project. In the last two and half days, we have had several 
top line MNCs so as well as NGOs who came and said 
that we want to be partner In project 'Prlyadarshinl'. I 
think the time has come. As a women I want to say 

[Tl7lns/lltion] 

that if someone misbehaves with us, then we should not 
look to others for help. We will have to make overselves 
secure If we want to protect ourselves. Therefore, W8 

should take such step by which we can remain secured. 
It Is said that the hands that wear bangles is a sign of 
weakness. While I think that the hands wearing ba{IgIes 
is a sign of strength. We should S88 that men do not 
remove these bangles. 

[English] 

PROF. K.M. KADER MOHIDEEN: Thank you, Sir. I 
would like to know this from the hon. Minister . 
. . . (InltJnvptIons) 
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MR. SPEAKER: I have got already a list of 25 hon. 
Members. Everyone's question is important. 

SHRIMATI JAYAPRADA: Hon. Speaker, Sir, I seek 
your support. Respected Tourism minister has made 
unnecessary comment on something else, and she Is 
diverting the attention of the House. 

MR. SPEAKER: Hon. Member, you have put a very 
good question. According to her, yes, she has given an 
appropriate answer. There are methods open under the 
rules. If you are not satisfied, there is some other method. 
You cannot just go on interrupting. I am sorry. 

SHRIMATI JAYAPRADA: Sir, I agree with you. If 
anything happens, you have to support us. 

MR. SPEAKER: You have all my support and 
protection. 

SHRIMATI JAYAPRADA: Mr. Speaker, Sir, if anything 
happens, It is only you have to support us. 
... (Intsnuplions) I need your protection. 

MR. SPEAKER: I hope all the hon. lady Members 
share your views. 

.. . (InlsrTUplions) 

SHRIMATI JA YAPRADA: Mr. Speaker, Sir, no, this 
is not a joke. What I want to say is this. Once she has 
given the answer, we are satisfied and we are keeping 
quiet. But unnecessarily somebody is commenting on 
something, which we cannot accept. 

MR. SPEAKER: You are right. It should be relevant, 
specific and to the point. Therefore, I am requesting 
everybody to put precise questions. I would also request 
the hon. Ministers to give precise answers and not too 
long answers. 

... (Inftlnuptlons) 

MR. SPEAKER: This is not the time for making a 
big statement. 

Prof. Kader Mohideen, please put your question. 

SHRIMATI JAYAPRADA: Mr. Speaker, Sir, It should 
not be a habit in the House. 

MR. SPEAKER: Let us not leave reflection on 
anybody. 

PROF. KM. KADER MOHIDEEN: Sir, I seek your 
protection from the interruption of the lady Members. Hon 
Minister has given in the reply that In Tamil Nadu, 11 
projects have been approved and sanctions have been 
made. I would like to know from the hon. Minister a8 to 
whether these sanctioned projects Include the project of 
Vellore Port. Vellore Port is a symbol of secularism In 
our country. It needs protection. It Is in this Port that on 
10th July, 1806 the first war of Independence took place. 
In India that Is the first war though we claim that. 
... (Inlsnuptions) 

MR. SPEAKER: You need not mention It. Everybody 
knows about that. 

. .. (Inlsnuplions) 

PROF. K.M. KADER MOHIDEEN: This Port has to 
be beautified and it should be beautified. This has been 
included in the list. If it is being Included in the list then 
money has been sanctioned. If it is sanctioned then the 
park around the Port has still not been beautified. The 
work has yet not started. I would like to know from the 
hon. Minister as to what has happened to the historic 
Port of Vallore . 

SHRIMATI RENUKA CHOWDHURY: Most of the 
projects come on the recommendation of the State 
Govemment. I will look into the matter and give the hon. 
Member a detailed reply. As far as the rest of the projects 
are concemed, as you are aware, we have given the 
largest sanction this time. If there is something left out 
then w~ will look into it. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Thank you, 
Sir. In the Annexure-I of the reply, the figures that have 
been given are of amounts sanctioned and the amounts 
released. I see from this that a large quantum of money 
that was released even during 2002·03 have stili not 
been sanctioned and released. There is a quantum 
difference. In case of Uttaranchal, only 25 per cent of 
the money has been released of what was sanctioned in 
2002·03. You have stated in your reply that the maximum 
period for completion is 36 months. I want to know from 
the hon. Minister that: 

(i) Do you have any methodology or system in 
place to ensure that work progresses properly 
within the quality that is specified? If so, what 
are these? 
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(ii) In the case of Uttaranehal, what are the projects 
in 2002-03 that have stili not been completed 
even after about three years-the time fixed by 
you which has been completed? 

SHRIMATI RENUKA CHOWDHURY: The point is well 
taken that the projects related to tourism must be 
executed and must be done in a cutting edge standard. 
To ensure this, the Ministry to T ouriam has got teams of 
people who physically go and verify beside myself. I go 
personally to see as to where the money is being 
invested. Several factors have contributed for delay In 
the completion of projects and these are local Issues 
whereby the land acquisition has not been completed 
and neither we have got the utilization certificates. There 
is an Instruction of finance where I cannot give more 
money unless this money is utilized and we get the UCS. 
We have been asking and putting pressure on the 
respective State Governments that they must complete 
this. and go in for taking next budget money. Keeping in 
view the importance of tourism, their moneys have been 
earmarked and kept. It is for the States now to become 
competitive and ensure that they implement their projects. 

MAJ. GEN. (RETD.) B.C. KHANDURI: Please send 
me Information about this. . .. (Intsnvptlons) 

SHRIMATI RENUKA CHOWDHURY: I have written 
to all the Members of Parliament. If they will be so kind 
to us and look into their mails regarding their respective 
States then they will know as to what are the projects 
that we have taken and as to where we are allocating 
more money so that you can all be inter-active about the 
help we give. ... (Interruptions) 

MR. SPEAKER: Shri Athawale please . 

... (Intenuplions) 

MR. SPEAKER: Brevity is a great virtue. It applies 
to both sides. 

... (lnl6nuptions) 

/Translation} 

SHRI RAMDAS ATHAWALE: Mr Speaker, Sir, Konken 
area In Maharashtra is very good for tourism which we 
can compare with California also. What action the hon'ble 
Minister is taking for sanctioning the proposal sent to her 
for increasing tourism in the district Sindhudurg? The 
Sindhudurg proposal should get approval. ... (Inlenuplions) 

{English} 

MR. SPEAKER: How can she answer In detail about 
the project? Please put specific query. 

/Translalion} 

SHRI RAMDAS ATHAWALE: It Is a new proposal. 
... (Inlenuptions) 

MR. SPEAKER: She will send reply after going 
through It. 

SHRIMATI RENUKA CHOWDHURY: Mr. Speaker, Sir, 
you have specially provided funds for Slndhudurg and I 
want that you should get involved in that project so that 
It is implemented immediately. 

{English} 

MR. SPEAKER: I hope that you do not want to spoil 
thatl 

{TrsnsIslion} 

SHRIMATI C.S. SUJATHA: Mr. Speaker, Sir, the 
hon'ble Minister Shrlmati Renuka Chowdhury had 
announced while Inaugurating the Nehru Trophy Boat 
Race that the Government of India will establish a 
hospitality Institute In Alapuzha, Kerala, Through you, I 
would like to know from the hon'ble Minister as to what 
steps have so far been taken by the Government of 
India regarding establishment of this Institute? 

{English} 

MR. SPEAKER: Thank you. It Is a very nice act. 

... (Inlenvplions) 

fT,.,nsIalion} 

SHRIMATI RENUKA CHOWDHURY: It is good that 
you have asked the question in Hindi. 

{English} 

MR. SPEAKER: It was much better than that of mine. 

... (Inlenuplions) 
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{Tnmslstion} 

SHRIMATI RENUKA CHOWDHURY: It is a fact that 

{English} 

we had announced that Nehru Boat Trophy. 
... (/ntenuplions) 

{Translation} 

SEVERAL HON'BlE MEMBERS: You should speak 
In Hindi. 

[English} 

MA. SPEAKER: Is she Malayall? 

{T/'8I1s1ation} 

SHRIMATI RENUKA CHOWDHURY: Alright. I should 
speak only in Hindi, not In TamU? ... (/ntsnuptlons) I have 
not leamt Malyalam yet but I can speak other languages. 

We had asked for an institute to be set up there 
and now we ara awaiting grant of land by the State 
Govemment. We will go there to set up the institute as 
soon as and is made available to us. 

{English} 

MR. SPEAKER: Shri Lal Muni Choubey-he is the 
last member to put supplementary. 

{Trans/a/ion} 

SHRI LAl MUNI CHOUBEY: I have a small question. 
I will not take up much time. Tourist spots attract people 
from all walks of life including large number of poor and 
those belonging to middle classes. The tourist places 
which are at a distance from railway stations, but terminals 
or airports have to be reached by taxi or other means of 
transport and for this people are faced to pay exorbitant 
rates to the taxi drivers or the owners of other means of 
transport. There is no regulation of fares by such people. 
Would you make some arrangements to regulate the fares 
of transportation of tourists from a particular point upto 
the tourist place? I am of the view that lack of such 
arrangements cause loss to the public and to the 
exchequer. What do you propose to do in this regard? 

{English} 

MA. SPEAKER: This is about taxi. 

... (Interruptions) 

{T1'III1M1ion} 

SHRIMATI RENUKA CHOWDHURY: A system of 
prepaid taxis for transportation from airports and railway 
stations to the cities Is already In place in tourist centers 
but In a democracy careful consideration win have to be 
given to the matter of Imposing a diktat In this regard . 
Nevertheless, with the advertisements and publicity In 
which the spirit of respecting and taking care of your 
guests i.e. tourists Is Inherent we do try to spread the 
message that It is not right to fleece tourists. If one 
touriata has a good experience he would Inspire hundred 
others to follow him. Increase in tourist inflow would be 
beneficial for all. ... (/ntwnJpllons) 

SHRI LAL MUNI CHOU BEY: By Athithi (guest) we 
maan foreign tourist. I am talking about our own 
countrymen. . .. (/ntenuplions) 

MR. SPEAKER: They are also guesta. 

SHRIMATI RENUKA CHOWDHURY: Our countrymen 
are aI80 guesta. .. . (/ntsnupllons) 

SHRI LAL MUNI CHOU BEY: We will have to define 
the word; 'Athlthl' in context of tourism. I agree that tourist 
inflow from abroad has increasad substantially . 
... (Intenuptions) 

MR. SPEAKER: You have started giving a reply. 

SHRI LAl MUNI CHOUBEY: The poor people go on 
foot? If they go by taxis. They are arbitrarily charged 
fal'88. Would you consider fixation of fares for travelling 
certain distances? 

{English} 

MR. SPEAKER: nothing more will be recorded. 

... (Intenuplions)' 

SHRIMATI RENUKA CHOWDHURY: I will consider 
your advice and examine what steps we can take in this 
regard. I wlH let you know about It. 

{English] 

MR. SPEAKER: Now. a. No. 264-Raghuvraj Singh 
Shakya. 

... (lnlflnuptIons) , 

eNot recorded. 
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MR. SPEAKER: No more questions wlU be there. I 
have already allowed 10 supplementarlea. 

... (IntsnupliMs) 

MR. SPEAKER: Please, there should be silence. 

... (Intsrruph'ons) 

Fund. for Dairy Development Project8 
+ 

*264. SHRI RAGHURAJ SINGH SHAKY A:. 
DR. K. DHANARAJU: 

WIU the Minister of AGRICULTURE be pleased to 
state: 

(a) the funds allocated to different dairy development 
projects launched in the country during each of the last 
three years, State-wise; 

(b) whether the Government has made any 
assessment of the utilization of funds; 

(c) If so, the outcome thereof; and 

(d) the steps taken/proposed to be taken by the 
Govemment to augment the production of milk in the 
country? 

THE MINtSTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) A statement is laid on the Table of 
the House. 

(a) The schemes for dairy development are demand 
driven and therefore, no funds are allocated state-wise 
under various dairy development projects implemented by 
the Department of Animal Husbandry, Dairying & 
Fisheries. However, the state-wise details of funds 
released during last three years under the following dairy 
development schemes are given In the enclosed 
Annexure-I, II & III respectively. 

1. Intensive Dairy Development Programme 

2. Assistance to Cooperatives 

3. Strengthening Infrastructure for QualIty and Clean 
Milk Production 

(b) and (c) The progress of the projects approved 
under these schemes are monitored on regular basis by 
Technfcal Monitoring Committee (TMC) chaired by the 
concerned Secretary of the State Governments Including 
representatives of the Planning CommiSSion, Department 
of Animal Husbandry, Dairying & Fisheries and also 
National Dairy Development Board. Video conferenclng, 
review meetings and field visits by the officers of the 
Government of India are also conducted from time to 
time to assess the progress of the projects. 

The details of outcome/achievements made under the 
above said schemes are as follows: 

1. Inten.lve Dairy Development Programme: 

Since inception of the scheme (1993-94), 62 projects 
have been approved spread over 164 districts In 25 States 
and a UT with a total cost of Rs. 334.08 crores and an 
amount of Rs. 234.42 crores has been released uplo 
31.03.2005. These projects have benefited 7.56 lakh 
farmers in about 12000 villages procuring over 7.00 lakh 
Utrea of milk per day as ()f'I 31.03.2005. 

2. A .... lance to Cooperative.: 

Under this scheme, an amount of Rs. 64.18 crore 
has been released to 25 Milk unions for their rehabilitation 
till 31st March 2005. Out of 25 Milk Unions, 11 milk 
unions have started making cash profits. 

3. Strengthening Infrastructure for QualhV and Clean 
Milk ProductJon: 

It is a new scheme started In 2003-04. The proposals 
received from the State Governments during 2003-04 were 
not found prepared as per the guidelines. Hence no 
proposal could be approved during the year 2003-04. 56 
projects at a total cost of As. 66.57 crore with a Central 
share of Rs. 54.59 crore have been approved and :In 
amount of Rs. 24.64 crore as central share has been 
released to concerned Stale Governments. 

4. DalrylPoultry Venture Capital Fund 

This Is a new scheme started during end of 2004-05 
and therefore, no expenditure was made during the last 
three years. 

(d) The Department of Animal Husbandry, Dairying 
and Fisheries is implementing following schemes to 
augment the production of milk in the country: 
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1. National Project on Cattle and Buffalo Breeding 4. Intensive Dairy Development Programme 

2. Assistance to States for Control of Animal 5. Strengthening Infrastructure for Quality and clean 
Diseases Milk Production 

3. Assistance to States for Feed and fodder 6. Assistance to Cooperatives 
Development 

Dairy/Poultry Venture Capital Fund. 7. 

AnMXU,..1 

Stats-wistl funds IfJItIBssd during last tiltH yt18/'S undtlr Inftlnsivtl DaIlY o./ItIIopmtInl Pn:JgtBl17/TIII (IDDP) ScI1tImB 

(Rs. in Iakh) 

SI.No. State/Projects Amount Amount Amount 
Released Released Released 
2002-03 2003-04 2004-06 

1. Andaman & Nlcobar IsJanda 9.71 8.19 

2. Andhra Pradesh 150.00 

3. Arunachal Pradesh 14.20 

4. Assam 296.04 

5. Bihar 56.79 100.00 

6. Jharkhand 160.00 99.91 

7. Himachal Pradesh 100.00 50.75 160.57 

8. Jammu & Kashmir 40.00 180.79 

9. Kerala 57.63 

10. Madhya Pradesh 98.79 

11. Chhattisgarh 29.52 

12. Maharashtra 200.00 

13. Meghalaya 50.00 150.00 

14. Mizoram 72.41 12B.82 

15. Nagaland 72.59 

16. Orissa 288.21 295.01 

17. Rajasthan 118.10 

18. Sikklm 90.82 324.80 51.73 

19. Tamllnadu 55.45 

20. Uttar Pradesh 325.09 364.82 

21. Uttaranchal 476.59 483.00 586.02 

22. West Bengal 42.01 

Total 1822.84 1605.94 2559.18 
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AnnuuM/I 

Stats-wise funds IWItNIHd during 1M! IIItN ytHIlS untltlr IhtI scI1tHM ~ to ~. 

(Rs. In Lakh) 

SI.No. State Funds released 

2002-03 2003-04 2004-05 

1. Assam 210.00 

2. Chhattisgarh 20.00 10.00 

3. Kamataka 90.00 

4. Kerala 31.10 

5. Madhya Pradesh 348.41 191.59 

6. Maharashtra 159.45 25.00 30.00 

7. Nagaland 5.24 

8. Punjab 181.50 

9. Uttar Pradesh 351.04 46.00 443.41 

10. West Bengal 75.00 50.00 

11. Tamil Nadu 375.00 200.00 75.00 

Total 1665.24 271.00 981.50 

AnnuuM//1 1 2 3 

Slats-wi. funds fflltMStId during 16$1 thfH JItM,. 7. Kerela 20.00 
under IhB SchtIITItl "SIrsngthsn1ng InfnIsIructurtI lor 

Oua/hy and CltMn MHk PnxlUCIion' 8. Madhya Pradesh 61.67 

(Rs. In lakh) 9. Maharashtra 409.94 

SI.No. Name of State Release made 
10. Mlzoram 10.90 

during 2004-05 11. Nagaland 34.24 . 
2 3 12. Orissa 179.26 

1. Andhra Pradesh 39.37 
13. Punjab 178.30 

2. Assam 8.02 
14. Rajaethan 179.86 

3. Bihar 100.53 15. Sikkim 19.06 

4. Haryana 162.89 16. Tamil Nadu 227.47 

5. Himachal Pradesh 38.42 17. Uttar Pradesh 96.64 

6. Kamataka 697.47 Total 2464.03 
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[Tl'llnsIBlion] 

SHRI RAGHURAJ SINGH SHAKYA: Hon'ble Mr. 
Speaker, the issue of production of milk is linked to 
farmers. The Government has taken a number of 
measures to increase production of milk but the desired 
success has not yet been achieved. Farmers are the 
ones who ensure supply of milk by keeping milch cattle, 
be it cow or buffalo. The Govemment is aware that the 
production of milk is declining and the consumptions Is 

. going up which has given rise to a number of complaints 
pertaining to adulteration of milk etc. I would like to ask 
the Minister. Through you, whether the Govemment would 
,grant sanction and subsidies under its various schemes 
to those farmers who want to start supplying milk in the 
market directly or through some dairy in the manner In 
which subsidies are given to NGOs. 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
I am pleased to inform the House that India is the largest 
producer ?f milk in. the world. Production of milk in the 
country has shot up from 17 million tonnes In 1950-51 
after independence to 90.7 million tOMes in 2004-05. As 
regards the question the hon'ble Member has put through 
you, I would like to assure him that the Govemment of 
India is running many schemes to assist the farmers in 
the milk production sector. I would like to inform the 
hon'ble Member that not only has the production of milk 
in the country increased but also per day per capita 
availability of milk has gone up from 124 gm In 1950-61 
to 230 gm in 2004-05. 

[English] 

MR. SPEAKER: He has asked about Individual 
entrepreneurs starting dairy projects. 

[Translation] 

Reply to his question. 

DR. AKHILESH PRASAD SINGH: We have an 
ambitious project called the Dairy Poultry Venture Capital 
Fund which will be flagged off on 1 1 January by the 
Union Government. Under this project entrepreneurs will 
have to contribute only 10 percent of the capital while 40 
percent banks loan would be granted to anyone who Is 
interested in ~gricultural activities and 50 percent balance 
of the amount would be given on Intereat free basis by 
the GovemmenL . 

SHRI RAGHURAJ SINGH SHAKYA: Hon'bla Minister 
has not replied to my question. My point Is that direct 
proposals are sent by NGOs for grants under the vanous 
schemes being run by the Union Govemment and the 
Ministry of Social Justice. I want to know If the farmers 
wish to send a proposal directly to the Govemment 
through any Institution which represents the farm818 and 
whether the govemment would give sanction to such a 
proposal and which the Govemment would grant subsidy 
to them? 

DR. AKHILESH PRASAD SINGH (Motlharl}: Mr. 
Speaker, Sir, as I have just stated that the State 
Govemment forwards the proposal received from any 
individual to the Central Govemment. The question raised 
by the Hon'bla Member as to whether any individual 
entrepreneur can send any proposal separately. I want 
to tell through you that an ambitious acheme Is being 
launched from 11th of January which will help the 
Individual entrepreneurs too. 

SHRI SACHIN PILOT: Thank you, Sir. 

The hon. Minister mentloned-and It Is a fact-that 
India has the largest number of cattle and cows in the 
wond. Ours Is the largest producer of milk and milk 
producers. Most villagers in the rural areas raise cows 
and buffaloes to supplement their agricultural Income. They 
need the support and co-operation of the Govemment. 

I was surprised to read In the third part of the answer, 
which says: "Strengthening Infrastructure for Quality and 
Clean Milk Production' Is a Scheme launched In 2003-
04. The proposals received from the State Govemments 
during this year were not prepared as per the' guidelines 
and the Govemment has asked the State Govemments 
to prepare further proposals according to the guidelines: 
What Is the progre88 on that front? 

The next part of my question relates to another 
Scheme, the 'AssIstance to Co-operatlvea'. In this Scheme, 
there are 11 States which have been given money from 
the Central Govemment. I see that Rajasthan Is not 
mentioned In this Table. What Is the reason for Rajasthan 
not receiving any money from the Govemment of India? 

[Translation] 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
as regards the question raIaecI by the Hon'bIe Member, 
I want to state that a provision for RI. 30 crore has 
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been made in Tenth Plan outlay from October 2003. Out 
of that 100 percent is provided as a grant-In-aid with a 
view to improving the quantity of raw milk produced in 
the villages. The farmers are trained to use steel utensil 
in h ... detergent milk testing laboratory . ... (lnltlmJptions) 

{English} 

MR. SPEAKER: You cannot dictate. It is not the 
right manner. 

... (Interruptions) 

MR. SPEAKER: He Is answering a question. Let us 
see whether he deals with it or not. 

... (Intenuplions) 

{Translation} 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
I am replying to the question of the Hon'ble Member. As 
regards Rajasthan, funds have been allotted even to 
Rajasthan for the proposals received from the State under 
our scheme. I will make the details of proposals of 
Rajasthan available to the Hon'ble Member, Sachinjee . 
. . . (Inftlrruplions) 

[English} 

MR. SPEAKER: He has asked about the proposals 
not being prepared according to the guidelines. 

[Translation} 

Hon'ble member has asked so. Hon. ministers stated your 
reply that the proposals were not In accordance with the 
guidelines. The hon'ble Member has enquired as to what 
happened with that. 

DR. AKHILESH PRASAD SINGH: Proposal received 
from many states during 2003-04 were not in accordance 
the guidelines. It was directed to prepare them again 
and the Govemment of India is providing money for those 
proposals received from the States which were in 
accordance with the guidelines. 

SHRI RATILAL KALiDAS VARMA (Dhandhuka): Mr. 
Speaker. Sir. Gujarat is at No. 1 in dairy industries and 
the farmers there produce maximum quantity of milk. 
GUJarat is also home to one of the biggest dairies In the 

country. I want to know whether any proposal from Gujarat 
Dairy Industry or a private party regarding Intensive Dairy 
Development Programme and Co-operative Assistance and 
quality improvement has been received or not as you 
have replied the same in respect of Rajasthan? If the 
same is received, whether hon. Minister will sanction the 
same too in the manner In which the Hon'bIe member 
has asked as Gujarat is working on a very big scheme 
and whether the labourious and courageous farmers of 
Gujarat will get assistance of the Govemment? If any 
proposal has been received from there, what are reason 
for not clearing it? 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
I want to know the name of specific proposal from Gujarat, 
Hon'ble Member Is talking about If there Is any proposal, 
you may get the reply after giving separate notice for the 
same. 

MR. SPEAKER: Right. You are right, naturally. 

... (InterrupHons) 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir. as 
Hon'ble Minister. . .. (Inmrrupfions) 

MR. SPEAKER: You wiH get an opportunity If you 
go by the rule. ... (InftJnupfions) 

SHRI RAM KRIPAL YADAV: I always go by the rule. 
... (lnItImIpIIon$) 

MR. SPEAKER: You go by the rule framed by 
yourself. 

... (Interruptions) 

SHRI RAM KRIPAL YADAV: Hon'ble Mr. Speaker, 
Sir. what the Minister said is a matter of pride for us that 
India has reached No. 1 in the world in production of 
milk but I have to say regretfully that the farmers are 
unable to get the benefit which should be given to them 
and they are unable to produce milk under the existing 
circumstances. They can produce more milk of they are 
encouraged. The economy of our country depends upon 
live stock. . .. (Interruptions) 

{English} 

MR. SPEAKER: What is your question? 
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SHRI RAM KRIPAL YADAV: My question is whether 
the Government Is launching any special project or 
allocating any special fund for a State like Bihar which 
depends basically on farmers and where mOk is being 
produced on a large scale so that milk producers may 
get more assistance? 

The second ... (Inl6nvptions) 

{English} 

MR. SPEAKER: No doorsa. 

{Translation} 

SHRI RAM KRIPAL YADAV: It is right. 
... (IntBnvptions) 

MR. SPEAKER: It will be diluted if you talk of the 
second. Please state what you want to do for Bihar. 

... (IntBnvPb'ons) 

OR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
I agree with the sentiments of the Hon'ble Member. The 
focus of the UPA Govemment has been on live atock 
since it came into power. On this basis I can state that 
a provision of Rs. 300 crore for livestock field was made 
in the budget of Rs.Sao crore has been made in the 
budget of 2004-05... of Rs. 699 crore In 2005-06. 
... (IntBnvptions) 

MR. SPEAKER: He is asking about Bihar. 

DR. AKHILESH PRASAD SINGH: Whichever proposal 
received from Bihar... as I belong to (Bihar) 
... (IntBrruptions) 

MR. SPEAKER: You are a Minister of India residing 
in Bihar. 

... (IntBnvptions) 

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir, no 
reply has been given to my question. I want to know 
whether the Minister will take any concrete step for Bihar 
or not. I want to know whether the Minister will launch 
any project for providing assistance to farmers there, as 
their cattle die and they do not get proper price for milk. 
... (Inftlnvptions) . 

{English} 

MR. SPEAKER: I am satisfied. 

... (InlBrruptions) 

MR. SPEAKER: No reply is to be given. It Is not to 
be recorded. It is asked without my permission. 

... (InlBrruptIons) 

SHRI P. RAJENDRAN: Sir, considering the merger 
amounts allocated to schemes mentioned in the reply 
and considering the importance of production of milk and 
its potential for employment In the country, would the 
Government allocate more funds next year? 

MR. SPEAKER: Would you provide more funds? 

{Translation} 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
have just stated in reply to a question of Ram Kripal 

Yadavji that UPA Govemment has increased the fund In 
the field of live stock. 

PROF. RAM GOPAL YADAV: Mr. Speaker, Sir, I 
want to know from the Hon'ble Minister that the 
contribution of live-stock in receipt of revenue has been 
much more and as per data for the year before last one, 
a revenue of approximately Rs. 1,02,000 crore has only 
been collected from milk. If the revenue receipt from meat 
is added to that it becomes more than Rs. 1,26,000 
crore approximately whereas the revenue receipt from 
paddy, wheat and sugarcane, the three important crops 
of India is equal to the same. Whereas the latter are 
emphasized, the former Is neglected. You replied that 
the proposals are not received as per guIdelines and 
hence they are not approved. Big loss Is incurred due to 
technicality. I had got sent three proposals from Etawah, 
Moradabad and Bandaun, which is my parliamentary 
constituency, but that is other department Dairy pertains 
to the department of Dr. Raghuvansh Babu, but I have 
been trying for last one year and I have also met the 
hon. Minister in regard to technicality and to know as to 
in which manner the proposal should be proposed 
because the U.P. Govemment has forwarded two proposal 
thrice, but the proposais are not being approved due to 
guidelines and manners. Nothing car be done anywhere 
in its, whereas it is the best departmenl Production in 
agriculture cannot be increased above a limit but limitless 
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revenue can be received by expansion of animal 
husbandry and it ia a field yielding more employment 
and income for the country. You increased the budget 
allocation from Rs. 300 crore to 500 crore, this is not a 
big thing. This budget is quite insufficient keeping in view 
of the revenue being earned by this department. 
Therefore, I want to know whether the technicality of the 
guidelines, due to which State Govemments face difficulty, 
will be relaxed and whether you will get new schemes 
for states approved? 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
I agree with the sentiments of Hon'ble Member and many 
proposal could not be approved last time due to some 
technical faults, but this time Hon'ble Sharad Pawarji has 
taken these questions seriously. The proposals of Etawah 
and other districts, which have been mentioned by Hon'b!e 
Member, will certainly be forwarded and get approved by 
us. 

(English} 

Forest Right. of Tribal. 
+ 

*265. SHRI PRABODH PANDA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Government has taken steps to 
safeguard the rights of tribal people residing on forest 
lands for more than hundred years; 

(b) if so, the details thereof; 

(c) whether the Government has stopped the eviction 
process of forest dwellers; 

(d) if not, whether any rehabilitation package has 
been provided for them; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (e) A statement is laid on the Table of 
the House. 

SI",."""" 

(a) and (b) The Ministry of Environment and Forests 
has Issued guidelines on 18.09.1990 under the Forest 

(Conservation) Act, 1980 for grant of traditional rights of 
forest dwellers, Including trtbaIs, over fol'88t land. Such 
traditional rights over forest land Include settlement of 
disputed claims over forest land, regularlsallon of eligible 
encroachment of forest land, conversion of foreat vlllagftS 
into revenue villages and regularisatlon of eligible pattasl 
grantslleases over forest land. 

On the basis of the proposals received from the State 
Governments, about 3.66 lakh hectares of encroachment 
of forest land has been regulari8ed and 511 forest villages 
have been converted into revenue villages under the 
guideHnes dated 18.09.1990. This process of grant of 
traditional rights over forest land to forest dwellers, 
including tribals, carne to a halt due to a ban imposed 
by the Hon'ble Supreme Court of India on de-reeervation 
of forest land as well as regularlsatlon of encroachment 
of forest land vide its orders dated 13.11.2000 and 
23.11.2001 respectively. The Ministry is pursuing the 
matter with the Hon'ble Court to obtain a suitable 
modification in the orders so that grant of traditional rights 
over forest land could be continued further under the 
Forest (Conservation) Act. 1980. 

(c) The Ministry of Environment and Forests. vide ita 
letter dated 21.12.2004, has requeeted all the StatalUnion 
Territory Governments not to resort to eviction of forest 
dweUers, including tribals, other than ineligible encroachers 
of forest land till complete survey is carried out for 
recognition of such people and their rights on forest land 
as provided in the guidelines dated 18.09.1990 issued 
under the Forest (Conservation) Act, 1980. These 
instructions were reiterated on 17.10.2006. On 03.11.2005, 
the Ministry has issued detailed revised guidelines for 
verification/recognition of such rights on forest land and 
again requested the State/Unlon Territory Governments 
to complete the entire process within a period of one 
year. 

(d) and (e) Rehabilitation package for the evicted 
ineligible encroachers. If any, needs to be provided by 
the concerned State/Union Territory Government. 

(English} 

SHRI PRABODH PANDA: Sir, at the outset, I must 
say .that I am very satisfied with the answers given by 
the hon. Minister. In addition to that. I want to put some 
supplementarles. 
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Sir, my first supplementary Is this. How many forest 
villages are yet to be converted Into revenue villages? 
Has the Union Government conducted any study on this 
aspect or set up a mechanism to study this matter? 

SHRI NAMO NARAIN MEENA: Sir, we have not 
received information from some of the States on this 
issue, but as per the information received 2,690 forest 
villages are there, and we have converted 511 forest 
villages into revenue villages. 

SHRI PRABODH PANDA: Sir, my question was about 
the villages yet to be converted into revenue villages. 

MR. SPEAKER: Shri Panda, please ask your second 
supplementary. You have got another opportunity to ask 
from the hon. Minister. 

SHRI NAMO NARAiN MEENA: Sir, 2,179 forest 
villages are yet to be converted. 

SHRI PRABODH PANDA: Sir, my second 
supplementary is this. I think the hon. Minister is aware 
of the fact that a lot of cases are pending In the court 
alleging unauthorised possession by dwellers like 
Scheduled Castes, TrlbaJs and poor people in forest lands. 
Is the Union Government going to instruct the State 
Governments to withdraw all the cases pending in the 
court, so that the tribal dwellers could be protected? 

MR. SPEAKER: What type of cases are you talking 
about: 

SHRI PRABODH PANDA: Sir, there are cases 
alleging unauthorised occupation of the forestland by these 
tribals. 

MR. SPEAKER: i am sure that he will look into the 
matter. 

SHRI NAMO NARAIN MEENA: Yes, Sir. 

{Translation} 

DR. DHIRENDRA AGARWAL: Mr. Speaker, Sir, there 
are approximately eight crore tnbes living in the forests. 
They depend on minor forest produce for their livelihood. 
They have been living there, since ,thousands of years 
but some lobbies are alleging that they are cutting forests 
and destroying them. 

/Engli6h} 

MR. SPEAKER: Yes, please ask your specific 
Question to hon. Minister. 

{Trans/ation} 

DR. DHIRENDRA AGARWAL: Particularly the 
Governments of Gujarat, Jharkhand and Chhattisgarh, who 
talk of the Interests of tribes, are doing great injustice 
with the tribes. Forest-mafias destroy the forest but false 
cases against the tribes are registered; they are put 
behind the bars, and are harassed by implicating them in 
different kinds of litigations. 

MR. SPEAKER: It Is right, ask your question. 

DR. DHIRENDRA AGARWAL: Sir, there Is a 
programme also in the Common Minimum Programme of 
UPA Government that the trlbals will be provided all their 
rights. The tribats should get right to use crop yields 
from forests, and the right to utilize the small products of 
brests and they should be given the right of ownership 
of the land on the basis of possession In the year 2005. 
I want to know from the Government, through you, 
whether the Government is going to bring any new bill 
for providing ownership right of land to the trlbals and 
the number of tribats who have been provided with 
ownership right of land under the previs10ns laws? 

/English} 

MR. SPEAKER: Are you going to change the law? 

{Trallslation} 

SHRI NAMO NARAIN MEENA: Sir, as far as the 
question raised by hon. Member regarding the question 
of ownership right is concerned, it was included in the 
manifesto of Congress party as well as In the Common 
Minimum Programme of the UPA Government that law 
will be framed for conferring right of ownership of thalr 
land to the tribals and for recognizing their traditional 
rights regarding rninor forest produce. We are bound for 
that. I have received information from the Ministry of Tribal 
Affairs that for the draft for the Scheduled Tribe. 
Recognition of Forest Rights Bill has been prepared for 
it, and it will be introduced in. the House very shortly. 

/English} 

MR. SPEAKER: Shri Lakshman Seth, please ask a 
very short and specifIC Question from the hon. Minister. 
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SHRI LAKSHMAN SETH: Sir, I would Hke to thank 
the hon. Minister because he has promised to bring the 
bill for Recognition of the Forest Rights for the tribal 
people. I would like to know this from the hon. Minister. 
What is the number of evictions? What steps have been 

I taken for rehabilitation of the evicted tribals from the forest 
area? 

MR. SPEAKER: The Question of the hon. Member 
Is about rehabilitation of evicted tribals. 

(Translation/ 

SHRI NAMO NARAIN MEENA: The Ministry of Tribal 
Affairs is bringing the bill shortly the cabinet has approved 
it. As far as eviction of tribals is concemed, we have 
directed vide our order dated 21.12.2004 that the eligible 
tribals may not be evicted, until examination of everything 
is completed, as I have mentioned in my reply. As far as 
the matter of their rehabilitation is concemed, the tribals 
who are relocated are surely compensated. There was 
such provision is the Ninth Plan. If any eligible tribal is 
relocated, we provide him with the required assistance 
under the Tenth Plan also. The Ministry of Tribal Affair 
is bringing a bill in this regard. 

WRITTEN ANSWERS TO QUESTIONS 

[English/ 

Margln.lISmall Farmers 

*266. SHRI LAKSHMAN SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the percentage of marginal and small fanners as 
per the census of 1990-91; 

(b) the total land being cultivated by them, State-
wise; 

(c) whether the Government has taken any steps to 
diversify marginal and small farmers from agriculture to 
areas like dairy, fisheries, poultry etc. to increase their 
income; and 

(d) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) The percentage of marginal and small 
farmers as per the Agricultural Census 1990-91 was 59.4 
and 18.8 percent respectively. 

A statement showing state-wise area operated by 
the marginal and small farmers during 1990-91 Is 
enclosed. 

The Government is Implementing different schemes, 
which enable farmers to supplement their Income by 
diversifying into dairying, fisheries and poultry sectors. 

The following schemes in the fisheries sector provide 
financial assistance In the form of subsidy to fishermen. 

(i) Development of Inland fisheries and Aquaculture 
with the following components: 

• Development of Freshwater Aquaculture; 

• Development of Brackish water Aquaculture; 

• Development of Coldwater Fisheries and 
Aquaculture In the Hilly Regions; 

• Development of Water-logged Areas into 
Aquaculture Estates; 

- Utilization of Inland Saline/Alkaline Soils for 
Aquaculture; and 

• Inland Capture Fishers. 

The scheme on Central Poultry Development 
Organization Addresses employment generation and 
subsidiary Income earning. The Centrally Sponsored 
Scheme -Assistance to State Poultry farms- Is mainly 
oriented towards giving Impetus to rural poultry 
development programmes. Government has taken a new 
initiative to implement the Project on -Rural Backyard 
Poultry- in which assistance Is extended to backyard 
poultry rearers Including training and services. 

A new scheme -Dairy/Poultry venture Capital Fun~ 
has been launched during the year 2004-06, wherein there 
is a provision to grant subsidy on interest payment. 
Components like establishment of poultry, breeding farm, 
establishment of feed godowns, feed mills, feed analytical 
laboratories, marketing of poultry producta (specialized 
transport vehicles, cool room storage facilities and 
retention sheds for birds etc.). Egg grading, packing and 
storage for export capacity, Retail poultry draseing unit 
(300 birds per day), Egglbroller carts for sale of poultry 
products and Central grower unit etc. are coneldered for 
financing under this Scheme. 
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Under the dairying sector, the following Dairy 
Development SchelTl88 are Implemented for the benefit 
of farmers including marginal and small farmers: 

• Intensive Dairy Development Programme 

• A8aistance to CooperatlV18 

• Strengthening Infrastructure for Quality and Clean 
Milk production 

• Dairy/Poultry Venture Capttal Fund. 

AIN ops,.ted by tr/lltgina/ lind smsl/ holdings 11$ p6r Agricuhurs CIIMUS 191KJ.91 

(Area In thousand hectanll) 

SI.No. States Marginal Small Other All 
holdings holdings holdings holdings 

1 2 3 4 5 6 

1. Andhra Pradesh 2369 2827 9264 14460 

2. Arunachal Pradesh 10 26 314 350 

3. Assam 607 784 1814 3205 

4. Bihar 3591 1954 5198 10743 

5. Goa 19 11 37 67 

6. Gujarat 489 1343 8460 10292 

7. Haryana 295 483 2953 3711 

8. Himachal Pradesh 215 235 560 1010 

9. Jammu & Kashmir 347 272 395 1014 

10. Karnataka 1072 2308 8941 12321 

11. Kerala 865 383 548 1796 

12. Madhya Pradesh 1409 2783 17919 22111 

13. Maharashtra 1618 3983 15324 20925 

14. Manipur 38 67 197 302 

15. Meghalaya 32 68 202 302 

16. Mizoram 18 36 30 84 

17. Nagaland 9 30 929 968 

18. Orissa 1045 1426 2825 5296 

19. Punjab 184 328 3541 4033 

20. Rajasthan 725 1469 187n 20971 
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2 3 

21. Sikkim 11 

22. Tamil Nadu 2118 

23. Tripura 87 

24. Uttar Pradesh 5653 

25. West Bengal 2064 

26. All Union Territories 25 

All India 24894 

{Tmns/alionj 

Re .. rch Work In Agriculture 

"267. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of AGRICULTURE be pleased to state: 

(a) the amount spent by the Government on research 
work in agriculture sector during the last three years; 

(b) the details of the research work undertaken and 
the achievements made In this regard; and 

(c) the steps being taken to make further Improvement 
in this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The 
Department has incurred Plan Expenditure of Rs. 680.56 
crore during 2002-03, Rs. 701.80 crore during 2003-04 
and Rs. 859.00 crore during 2004-05 on Agricultural 
Research. 

(b) The major focus of research has been on 
productivity enhancement, resource conservation 
technologies and efficient management of energy, water, 
nutrients, insect pests and diseases. The achievements 
made In the recent past are given in the enclosed 
Statement. 

(c) The Department is making efforts to promote 
cutting edge research in frontier areas like bio-technology; 
enhance input use efficiency; increase farm mechanisation; 
reduce post harvest losses; produce quality seeds; 
standardize production technologies for organic farming; 

4 6 6 

19 81 111 

1794 3562 7474 

106 115 308 

4391 7942 17986 

1694 1898 5656 

25 90 140 

28827 111786 165507 

manage abiotic and biotic stresses; evolve Improved 
strains of crops, animals and fish; and to produce first 
rate human resource. 

Sslitmt Achisvsmtmls in ths Rscsnt Past 

Varietal Improvement and Plant Protection 
Technologle. 

• Developed and released 132 new varieties and 
hybrids in crops with improved quality, higher 
yield and resistanoe to disease and drought, In 
the last one and a haH year. 

• Developed and validated a Forecasting model 
for Central zone of the country in order to 
manage a cosmopolitan pest like American 
bollworm (H.ucovrltpS), which 18 playing havoc 
with major crops. 

• Developed effective blo-control agent for the 
management of rhinoceros beetle In coconut and 
oil plantations. 

Re.ource Conservation Technologle. 

• Resource Conservation Technologies (RCTs) in 
form of Zero Till technology now cover about 2 
million hectares resulting in a resource saving 
of about Rs. 600 crores annually to the farmers. 
The technology when disseminated to nearly 10 
mha in Indo-Gangetic Plains can result in a net 
saving of Rs. 2500 crore p .•. 
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• Prepared District level soli resource maps for 
24 districts of Madhya Pradesh and Anethra 
Pradesh to facilitate rational land use planning. 

• Developed Sloping Agricultural Land Technology 
(SALT) for restoration of degraded lands of Jhum 
fallow/degraded lands in eastern Himalayas. 

• Developed an Intensive Integrated Farming 
System (IIFS) in NEH region to achieve 
improved input use efficiency for higher returns. 

• Developed technologies for recycling/reuse of 
vast quantities of agro and industrial residues 
for making pulp, paper, boards, briquette etc. 
from jute. 

• Developed an Integrated National Agricultural 
Resource Information System (INARIS) involving 
state of the art Data Warehousing and GIS 
techniques into a national database. 

Farm Mechanization 

• Designed proto-types for promoting farm 
mechanization. 

• Developed a low cost, reliable and an efficient 
low energy precision application (LEPA) irrigation 
system working at low pressure for irrigating 
close-growing crops. 

• In biasi system of cultivation, tHai plough and 
wedge plough resulted in higher yields (additional 
yield of 48 per cent) than the local plough. 

• Developed a low-cost push-type safflower 
harvester and a standard recipe for dyeing cotton 
with pigment from safflower petals. 

• Designed a machine for making integrated feed 
blocks out of agricultural residues having one 
tonnelhr capacity. 

• Developed a low cost feed pelleting machine 
costing Rs. 12000/- making pellet at Rs. 30/-
per quintal of feed. 

Anima' Sclencea 

• Developed technology for preparing different milk 
products like che~se, paneer, khoya and ice 
cream with goat milk in a profitable way. 

• Standardized for the first time In the world, a 
competitive-inhibition ELISA (Enzyme Linked 
Immun080rbant Assay). 

• Developed antibody qualification kits for infectious 
bursal disease, infectious bronchitis and egg drop 
syndrome viruses. 

• Sequenced complete genome for 2 Asia 1 field 
isolates for Foot and mouth Disease. 

• Successfully tested a potential effective 
alternative to vaccination for control of animal 
virus. 

• Developed a PCR assay for effective diagnosis 
of Johne's disease in small ruminants. 

• Characterized Bovine viral diarrhea (BVO), and 
developed a monoclonal antibody based ELISA 
for specHic detection of the disease. 

• Developed rapid Polymerase Chain Reaction 
based diagnostic for buffalo pox virus, for 
dHferent serovers of SII/mOl1tll/1I in equines and 
of Johne's disease in Caprine. 

• Four goat kids were born through in vilro 
fertilization (IVF) process, one female caH was 
born through Embryo transfer technology in Yak. 

• Method for making cottage cheese from Yak milk 
standardized. Mozzarella type cheese developed 
using buffalo skim milk and vegetable fats 
employing direct acid method. 

• Technology for area specific mineral mixture to 
increase productivity of bovines In Taral and hili 
region of Uttaranchal and Uttar Pradesh 
commercialized. 

Fisheries 

• Developed technology to achieve production of 
675 kglha of prawn and carp within 130 days in 
Pen culture. The technology offers opportunities 
for additional employment, income generation 
and also improving the nutritional security. 

• Produced in vitro marine pearls successfully in 
Indian Pearl Oyster Pinel'- fucIIllI and in the 
abalone HIl/iotis WlIiII through tissue culture. 

• Bred two species of sand lobster (Theflus 
orien/II/is, Scyllllrus rugosuS] successfully in 
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captivity and larval cycle completed In three to 
four weeks time. 

• Domesticated and bred in captivity Kuruma 
shrimp MIIn;uptll18t1us jsponlcus. 

• Perfected a technology of marine pearl 
production with respect to production of colored 
marine pearls, development of protocol pearl 
nuclear production from indigenous shells, 
mapping and quantification of black-lip pearl 
oyster, and setting up of small-scale pearl oyster 
hatchery. 

• Bred in captivity Giant Freshwater Prawn, 
MachlObracllium /1Js(lnbergii using Inland saline 
water and post larvae raised with suitable ionic 
amendments without the use of sea water. 

• Carried out National Marine Fisheries Census-
2005 in all the maritime states excepting Tamil 
Nadu and Pondicherry, covering 5.9 lakh 
fishermen households, 2,445 fishing villages, 
spread over a distance of 6,200 km coastal 
length of India. 

• Achieved captive spawning of three varieties of 
damsel fishes namely Oascyllus lrimacultus, 
Pomac(lnlrus C()(I/(lslis and Oascyllus aruanus 
and honey comb grouper Epin8ph(l/us mtJff8. 

• Developed RT -PCR (Nested diagnostic kit) for 
the early diagnosis of white muscle disease in 
the post-larvae of scampi, Macrobrachium 
rosennIJtJrgii. 

• Demonstrated technology of selective breeding 
for growth enhancement to the tune of 17% per 
generation in Rohu Labtw IOlIil8. 

Frontline Transfer of Technologies 

• Sanctioned 107 new Krishi Vigyan Kendras 
(KVKs) during the last one and a half year 
against 386 KVKs sanctioned in past 29 years. 
Thus total number of KVKs stands at 493 in 
fulfilment of the target of establishing KVKs in 
each of 588 rural districts including 10 newly 
created rural districts. Made provision of soil and 
water testing facilities in 326 and e-linkage in 
200 KVKs. Organized for the first time a national 
conference of the Krishi Vigyan Kendras (KVKs) 
to improve their relevance and effectiveness in 
the process of technology assessment, 
refinement and dissemination. 

• Provided complete technological backstopping to 
the national efforts in rehabilitation of areas 
devastated by Tsunami. 

Revision of Bonua Ceiling 

/Engli8IIj 

*268. SHRI E.G. SUGAVANAM: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the salary limit for receiving bonus by the 
employees In the private sector across the country; 

(b) whether any proposal is pending with the 
Government to revise the bonus ceiling under the 
Payment of Bonus Act, 1965 

(c) if 80, the details thereof; and 

(d) the time by which the said proposal Is likely to 
be cleared? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) At present, 
the salary limit for receiving bonus by the employees of 
a factory and every other establishment employing 20 or 
more persons is Rs. 3500/- per mensem. 

(b) and (c) A proposal to amend the Payment of 
Bonus Act, 1965 so as to revise the eligibility limit of 
bonus from Rs. 3500/- to As. 7500/- per month, and 
calculation ceiling from Rs. 2500/- to As. 3500/- per 
month, as per the recommendation of the Second National 
Commission on Labour, is under consideration of the 
Government In consultation with all concerned. 

(d) Given the steps/procedures involved, It is not 
possible to specify a definite time frame. 

Pension and Insul'llnce for UnorganfHd Sector 

·269. SHRI JASHUBHAI DHANABHAI SARAD: Will 
the Minister of LABOUR AND EMPLOYMENT be pleased 
to state: 

(a) whether the Government proposes to Introduce 
pension and Insurance benefits scheme for the 
unorganised sector; 
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(b) if so, the details thereof alongwlth the sectors 
that would be covered by this scheme; 

(c) whether the self-employed persons would also be 
covered by this programme; and 

(d) the number of women workers likely to be covered 
there under this programme? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) The 
Government is contemplating to enact a comprehensive 
legislation to protect the interests and to provide for social 
security to the workers in the unorganlsed sector. 

Mustard 011 

"270. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the demand and production of mustard oil 
registered in the country during the last three years and 
thereafter, year-wise; 

(b) the quantum of mustard oil imported during the 
said period; 

(c) whether the demand for mustard oil has been 
increasing over the years; 

(d) if so, whether there has been a steep rise in the 
price of mustard oil in the country during the last six 
months; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government to eneure 
adequate supply of mustard 011 at controlled price to below 
poverty line families? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHAI SHAAAD PAWAR): (a) and (b) 
The details regarding estimated production, import and 
demand of mustard oil registered in the country during 
the last three years are as under: 

(in Iakh tonnes) 

Oil Year 

2002-2003 

2003-2004 

2004-2005 

00mesIic ProcIuction 
01 Mustard Oil 

12.03 

19.21 

25.90 

~01 
MuatanI 01 

0.00024 

0.00019 

Demand' 01 
MwJIanI 01 

12.03 

19.21 

25.90 

"Demand of mustard 011 has been estimated on the bull of 
domestic production plus Imports. 

(c) Yes, Sir. 

(d) No, Sir. 

(e) and (f) Do not arise. 

{Translation} 

New Steel Policy 

"271. SHRI RAJNARAYAN BUDHOLlA: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of STEEL be pleased to state: 

(8) whether the Government has constituted a Group 
of Ministers (GoMs) to finalize an action plan to Implement 
the National Steel Policy; 

(b) if so, the details thereof; 

(c) whether the GoMs has submitted its report; 

(d) if so, the details thereof; and 

(e) if not, the time likely to be taken for submission 
of Its report alongwith the likely date of implementation 
thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) to (e) Do not arise in view of (a) above. 

Export of Oll .. ada 

"272. DR. CHINT A MOHAN: 
SHRI RAJIV RANJAN SINGH "LALAN': 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 
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(a) the quantity of oIleeeds exported during the 'at 
three years, oilseed-wise; 

(b) whether the oil seeds expeller Industry Is unable 
to utilize its Installed capacity due to shortage of sufficient 
quantity of oIlseeds; 

(c) if so, the facts and details thereof; and 

Oilseeds* 2002-2003 

Sesame seed 1.1838 

Shelled Groundnut 0.4442 

Groundnut in she" 0.2347 

Mustard/Rape/Colza seed 0.1747 

Safflower seed 0.0551 

Castor seed 0.0278 

Soyabean seed 0.0172 

Sunflower seed 0.0169 

Others 0.3804 

Total 2.5348 

(d) the reasons for exporting the oHseeds from the 
country despite the domestic Ihortages? 

THE MINJSTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARADPAWAR): (a) The details 
regarding ollseeds exported during the IaIt three years 
are as under: 

(In lakh tonnes) 

2003-2004 2004-2005 

1.8911 1.5668 

1.3633 1.1241 

0.3978 0.8470 

0.5382 0.1612 

0.0944 0.0622 

0.0192 0.0134 

2.4227 0.0206 

0.0123 0.0295 

0.2038 0.2780 

6.9428 3.9026 

'Ollseed e.g. whether or not broken of soyabean. shelled groundnut, linseed. rape/colza seed, sunflower seed, cotton seed, castor seed, 
sesame seed, mustard seed, safflower seed, etc. 

(b) Yes, Sir. 

(c) The Vegetable Oil Industry including oilseecJs 
expeller industry has been delicensed with effect from 
25.7.1991, thereby creating opportunities for creation of 
new capacities/expansion of existing capacities. The 
installed capacity of oilseeds crushing industry Is totally 
incommensurate with the availability of raw materials. As 
per available information, the total installed capacity of 
the oilseed crushing Industry is estimated at around 425 
lakh tonnes in terms of seed and the average percentage 
of capacity utilization is around 30. 

(d) Average annual export of oilseeds constitutes only 
around 1.7% of the total oilseeds produced in the country. 
These exports are undertaken primarily for better price 
realization, thereby supporting the oilseed farmers. 

[English} 

Subsidy ori Inputs for Agricultural Production 

*273. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the poHcy of various States has been to 
increase agricultural production through subsidies on inputs 
such as power, water and fertilizers rather than by building 
new capitai assets in irrigation and power; 

(b) if so, the facts thereof; 

(c) whether some States have faced severe problems 
for want of Central subsidies on inputs; and 
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(d) if so, the steps taken by the Union Govemment 
to bring uniformity in the policy on subsidies on inputs 
so that all farmers of the country get equal opportunities 
to increase their production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTiON (DR. AKHILESH PRASAD 
SINGH): (a) and (b) With a view to increase agricultural 
production, the Government has adopted a multi pronged 
strategy for addressing specific segments of agriculture 
to ensure higher production. These initiatives are in the 
areas of cereals and non-cereals crops, horticulture, 
livestock, fisheries and dairying. Equal emphasis is also 
given to timely availability of inputs and an overall thrust 
towards diversification into higher value produces and 
plantations. Initiatives taken towards these areas include 
launch of Horticulture Mission, undertaking activities with 
a mission approach for enhancing productivity and quality 
of cotton, oilseeds, pulses and coarse grains. The 
provision of enhanced credit coverage to the farming 
community is also part of the Credit Package of the 
Government announced in June 2004. Initiatives have 
also been taken to inciude micro irrigation, enhanced 
provision for the accelerated irrigation technology 
programme, strengthening of agricultural marketing 
infrastructure, development of backward and forward 
linkages through venture capital support and facilitation 
to growers' associations for producing larger and better 
quality of fruits, flowers and vegetables. All these 
programmes are implemented through the State 
Governments. 

Subsidies are also given by both the Central and 
State Governments in Agriculture Sector under various 
schemes for increasing production through various inputs 
such as fertilizer, diesel, electricity, water etc. Central 
Government pays for subsidies on fertilizer as well as for 
seeds and machinery etc. under Central Government 
Schemes. However, State Governments pay subsidy for 
irrigation, power and also on seeds and farm machinery 
etc. under their programmes/schemes. These subsidies 
have enabled the farmers in acquiring inputs et affordable 
prices and thus help in enhancing the agricultural 
production. 

(c) and (d) With a view to brinlr\g uniformity in the 
policy of subsidies on inputs for Increasing production 
and productlvtty, Government Is providing subsidy to all 
the States for implementing various schemes in the field 

of fertilizer, agrioulture machinery, horticulture, seed, crops 
etc. 

Functioning of PubHc Dletrlbutlon lv-tern 

-274. SHRI UDAY SINGH: 
SHRI G.M. SIDDESWARA: 

WI!! the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Public Distribution System (PDS) 
network is not functioning effectively in many States; 

(b) if so, whether the Union Govemment has initiated 
any study to ascertain the reasons for the failure of PDS 
in States; 

(c) if so, the findings of the said study; 

(d) whether the Union Govemment In consultation 
with the State Govemments proposes to chalk out any 
scheme for the effective impiementation of PDS; and 

(e) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR): (a) to (c) No 
such instances of non-functioning of Public Distribution 
System Network has come to the notice of the 
Government. The Targetted Public Distribution System 
(TPDS) is operated under the joint responsibility of the 
Central and the State Governments. While the Central 
Government is responsibie for procurement, storage and 
transportation of foodgrains upto the nearest Principal 
Distribution Centres of Food Corporation of India in each 
StatelUT, the identification of BPL families, Issue distinctive 
ration cards, issue of licertses to the Fair Price Shops 
(FPS) and distribution of foodgralns to the beneficiaries 
in an efficient and transparent manner is the responsibility 
of the State Governments. The system works through a 
vast network of more than 4.81 lakh FPSs spread all 
over the country. The Central and the State Govemments 
work in close coordination in this behaH. In such a vast 
network of the PDS, the possibility of Irregularities in 
some cases/places can not be ruled out. 

The Programme Evaluation Organisation (PEO) of the 
Planning Commission has conducted the performance 
evaluation of the TPDS in 18 selected major States, the 
report of which has been brought out in August, 2005. 
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The study report is based on the primary data collected 
from the field in the year 2001. The major findings of the 
study are as under: 

(i) The Implementation of TPDS Is plagued by 
targeting Errors, prevalence of ghost cards and 
unidentified households; 

(ii) Though the off-take per household has shown 
some improvement under TPDS, yet only about 
57% of the BPL households are covered by it; 

(III) The FOSs are generally not viable because of 
low annual tumover and they remain In business 
through leakages and diversions of subsidized 
grains; 

(Iv) Leakages and diversions of subsidized grains 
are large and only about 42% of subsidized 
grains issued from the Central Pool reaches the 
target group; 

(v) Over 36% of the budgetary subsidies on food is 
siphoned off the supply chain and another 21% 
reaches the APL households; and 

(vi) The cost of income transfer to the poor through 
PDS is much higher than that through other 
modes; 

(d) and (e) The reforms in TPDS to improve its 
efficiency, accountability and effectiveness is an ongoing 
process. Besides notification of the Public Distribution 
System (ContrOl) Order, 2001, involvement of the 
Panchayatl Raj Institutions, model citizen's charter, visit 
of Area Officers and deputation of task force teams to 
check irregularities and to inspect and monitor the TPDS 
and the Antyodaya Anna Yojana, Conferences of State 
Food Secretaries, State Food Ministers, meeting with All 
India Fair Price Shops Dealers Federation and a meeting 
with all the Members of Parliament was organized for 
strengthening of TPDS. Regional Conferences are also 
being held with focus on the unique problems of the 
region and to facilitate strengthening of the TPDS in a 
manner, which may be relevant to the local environment. 

[Trsnslslionj 

Bamboo Development Project 

*275. SHRI SANTOSH GANGWAR: 
SHRI MOHO. TAHIR: 

Will the Minister of ENVIRONMeNT AND FORESTS 
be pleased to state: 

(8) the total production of bamboo in the country 
during the last three years; 

(b) the percentage of the area of the country where 
bamboo is produced; 

(c) whether the Govemment has set up Bamboo 
Development Mission (80M); 

(d) if so, the details thereof alongwlth the financial 
allocation and the achievements made thereunder, State-
wise; 

(e) whether a reduction is proposed In the funds 
earmarked for the said scheme; 

(f) If 80, the details thereof alongwlth the reasons 
therefor; 

(g) the total amount spent so far during the last 
three years of the Tenth Plan; 

(h) whether a review of the BDM has been made; 
and 

(i) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The actual assessment of production of 
bamboos in the country has not been made by tile 
Ministry of Environment and Forests. However, the 
approximate production figures for bamboos in the country 
from 1998-99 to 2001-02 are given in the table below: 

SI.No. Year 

1. 1998-99 

2. 1999-00 

3. 2000-01 

4. 2001-02 

Production 
(tonnes) 

982347 

691575 

1166428 

1010484 

(b) As per Report of Planning Commission, 
Govemment of India titled 'National Mission on Bamboo 
Technology and Trade Development', barnb006 occur on 
89,575 Sq. Km of foreat area, which constitutes 
approximately 2.72% of the geographical area of the 
country. 
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(c) Govemment of India in the Ministry of Agriculture 
has proposed to set up a National Bamboo MtssIon. 

(d) to (i) The setting up of National Bamboo Mission 
is in advanced stage of approval by the Govemment. 

/English! 

Debts of Farmera 

"276. SARDAR SUKHDEV SINGH LIBRA: 
DR. RAn AN SINGH AJNALA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the average outstanding loan per farmer 
household in the country as a whole and the position 
thereof, State-wise; 

(b) whether the average outstanding loan per farmer 
household is the highest in Punjab as compared to other 
States as per a survey conducted recently by National 
Sample Survey Organization; 

(c) if so, the details thereof; and 

(d) the steps taken to liberate the farmers from debt 
trap? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) As per the 
National Sample Survey Organization (NSSO) Report No. 
498 on "Indebtedness of Farmers Households" released 
in May, 2005, the details of the average outstanding loan 
per farmer household in the country as a whole and the 
position thereof, State-wise are given in the enclosed 
Statement. 

(b) and (c) As per the NSSO Survey Report referred 
in reply to part (a) of the question, the average 
outstanding loan per farmer household in the State of 
Punjab is Rs. 41.576/- which is the highest as compared 
to other States. 

(d) To reduce the dependence of farmers on private 
moneylenders 'or meeting their credit ,requirements and 
for providing relief to the indebted farmers, the 
Government has taken several steps. and has advised 
the banks to: 

1. To increase credit flow to agricutture sector at 
the rate of 30% per year. 

2. As a part of the farm credit package announced 
by the Govemment of India in June, 2004, 
guidelines have been issued by the Reserve 
Bank of India (RBI/National Bank for Agriculture 
& Rurai Development (NABARD) for providing 
certain debt relief measures to the farmers as 
detailed below: 

• Farmers In dlatreaa-Reschedulinglrestructuring 
of the outstanding loan of the farmers as on 
31st March, 2004 in the districts declared as 
calamity-affected by the State Govemment. 
Rescheduled loan shall be repayable over a 
period of five years, at currant Interest rates, 
including an initial moratorium of two years. 

• Farmers In arrears-Loans in default of farmers 
who have become ineligible for fresh credit as 
their ear1ier debts have been categOrized as sub-
standard or doubtful' shall be rescheduled as 
per the guidelines so that such farmers become 
eligible for fresh credit. On restructuring as 
above, the farmers will become eligible for fresh 
loans. 

• Banks have been advised to grant a one-time 
settlement (OTS) including partial waiver of 
interest or loan to the small and marginal farmers 
who have been declared as defaulters and have 
become ineligible for freah credit. Banks have 
also been advised to review C88es where credit 
has been denied on the sole ground that a loan 
account was settle through compromise or write 
ofts. 

• In some parts of the country, farmers face acute 
distress because of the heavy burden of debt 
from non-institutional lenders (e.g. private 
moneylenders). Banks have been permitted to 
advance loans to such farmers to enable them 
to come out of the informal sources and have 
access to credit from the banking system. 

• Existing orchardslplantations which have suffered 
production Iosslor completely destroyed due to 
natural calamity as on 31st March, 2005, will 
be entitled for reschedulemerit of their term ioan 
for a period of six to nine years with initial 
moratorium upto 3 years. They will also be 
entitled for fresh loans. 
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3. The banks have been adviNd to waive margin/ 
security requirements for agricultural loans up 
to As. 50,000 and for agrl-business & agri-cllnics 
loans up to As. 5 lakh. 

4. All the Public Sector banks have been advised 
to reduce their lending rate for agriculture to a 
single digit rate of not more than 9% per annum 
on crop loans upto a ceiling of As. 50,000/-. 
This rate will benefit most of the crop loan 
account holders and will cover almost all the 
small and marginal farmers. 

Avtlrllllfl amount of outstanding loans (in Rs.) ptlr 
fatmtlr houstlhold of difftJmnt social groups 

State 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

in different Stams 

Average amount of 
outstanding loans 

2 

23965 

493 

813 

4476 

4122 

15626 

26007 

9618 

1903 

2205 

18135 

33907 

14218 

16973 

2269 

72 

1876 

2 

Nagaland 1030 

Orissa 5871 

Punjab 41576 

Aajasthan 18372 

Sikkim 2063 

Tamil Nadu 23963 

Tripura 29n 

Uttar Pradesh 7425 

Uttaranchal 1108 

West Bengal 6237 

Group of UT's 10931 

All India 12585 

Source: NSSO Report NO. 498: Indebtedn." of Farmer, 
HouHholda 

Production of StMl 

*2n. SHAI AAJEN GOHAIN: 
SHAI HEMLAL MURMU: 

Will the Minister of STEEL be pleased to state: 

(a) whether the production of steel and other related 
items of the Steel Authority of India (SAIL) and ita 
subsidiary companies has increased recently; 

(b) if so, the details thereof alongwlth the amount of 
profit earned by each subsidiary company during the last 
year and the current year; 

(c) whether a number of accidents have taken place 
In each plant of SAIL particularly in Bokaro Steel Plant 
during the above period; 

(d) if so, the details thereof a10ngwlth the reasons 
therefor; and 

(e) the preventive measures taken/proposed to be 
taken by the Govemment in this regard? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. Production as well as 

Production Performance 

Plant/Unit/Product 

Steel Authority of India Limited (SAIL) 

Saleable Steel 

Pig Iron 

Indian Iron & StHI Company Limited (liSCO) 

Saleable Steel 

Pig Iron 

Maharashtra Elektrosmelt Limited (MEL) 

High Carbon Ferro Manganese 

Sillco Manganese 

Medium Carbon Ferro Manganese 

Financial Performance 

Plant/Unit 

Steel Authority of India limited (SAIL) 

Indian Iron & Steel Company Limited (liSCO) 

Maharashtra Elektrosmelt Umited (MEL) 

profit before tax of Steel Authority of India Limited (SAIL) 
and Its subsidiary companies Is given below: 

(Unit: '000 Tonnes) 

H·I (2005-06) H·I (2004-05) 2004-05 

5557 5020 11031 

172 60 168 

129 124 274 

122 52 182 

30.0 33.4 65.2 

22.6 12.3 33.1 

1.15 0.95 2.2 

(Rupees in crore) 

Profit Before Tax (PBT) 

H·I (2005-06) H·I (2004-05) 2004-05 

3408 3028 9365 

3.60 90.46 46.59 

15.47 36.03 65.13 

(c) and (d) The number of fatal accidents In SAIL plants during the last two years (current & previous) is given 
below: 

Plant 

Bhllai Steel Plant 

Bokaro Steel Plant 

Ourgapur Steel Plant 

Rourkela Steel Plant 

Visvesvaraya Iron & Steel Plant 

Alloy Steels Plant 

Salem Steel Plant 

Indian Iron & Steel Co. Ltd. 

2004 
Fatal Accidents 

3 

3 

3 

o 
o 
o 

2005 (till October) 
Fatal Accidents 

3 

9 

3 

3 

o 
o 
o 
2 
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Following are the major causes attributed to accidents: 

• RaiVRoad movement 

• Fall from height 

• Hit/pressedlgetting caught by objects or machines 

• Burns and Explosions 

• Gas poisoning 

• Suffocation/Buried in mines 

• Electrocution 

(e) The measures taken to obviate the occurrence of 
accidents in future are given below: 

1. Mass communication on safety in all the Plants 
and imparting safety training to employees. 

2. Safety promotional measures like Suraksha Mela, 
Zero Accident Month, Inter-departmental safety 
competitions. 

3. Any violation of safety norms are identified and 
highlighted for future safety. 

4. Ensuring safety of employees of contractors by 
on-the-job training and strict supervision. 

5. Encouraging use of personnel protective 
equipment including fire retardant dress. 

6. Reguiar Inspection of Plant & Machinery to 
ensure safety. 

7. Safety Audit of all hazardous departments in 
steel plants. 

8. Round the clock monitoring of capital repairs. 

9 .. Govemment of India appointed a three-member 
committee headed by Shri M.B. Kaushal, Fonner 
Secretary, Ministry of Home Affairs, Govemment 
of India to look into the safety aspects in detail. 
Action is being taken to implement the 
recommendations of the committee to further 
strengthen the safety systems. 

Pollution In Yamuna River 

'278. SHRI BADIGA RAMAKRISHNA: 
SHRI C.K. CHANDRAPPAN: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the two Yamuna ActIon Plans launched 
in 1993 for improving the quality of Yamuna have not 
proved effective; 

(b) if so, the details thereof; 

(c) the expenditure made on these projects and the 
achievements made so far; 

(d) whether the Supreme Court has recenUy made 
any observation regarding the failure to clean Yamuna; 

(e) if so, the reaction of the Govemment thereto; 
and 

(f) the further action proposed to be taken by the 
Government particularly in viewlor the forthcoming 
Commonwealth Games? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) to (c) The Yamuna Action Plan (YAP) 
Phase-I was started by this Ministry in April. 1993 in the 
three States of UP, Delhi & Haryana with funding from 
the Japan Bank for international Corporation (JBIC) and 
was completed in February, 2003. A total of 255 schemes 
of pollution abatement were completed including 34 
sewage treatment plants having additional treatment 
capacity of 741 million litres per day (mid) at 8 total 
expenditure of Rs. 678 crores. 

The JBIC has also committed financial assistance 
for implementation of the YAP Phase-II through this 
Ministry, the works of which have started in December, 
2004. The project was approved for the three States of 
Delhi, Haryana and Uttar Pradesh at an estimated cost 0' Rs. 624 crore with the target of completion in 
September, 2008. The major item of works to be 
implemented under YAP Phase-II include: 

• Rehabilitation of trunk sewers (30.82 kms.) and 
works of Sewage Treatment Plants (135 mid 
new and 324 mid rehabilitation) in Oelhl. 

• Construction of Sewage Treatment Plants (54 
mid) and Rehabilitation of Sewer UnealRising 
Mains (85.7 Krns.) in UP. 

• Interception & Diversion of Sewer Lines (73 
kms.) and improvements in the efficiencies of 
existing Sewage Treatment Plants in Haryana. 
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In addition to the above Action Plan, the Government 
of National Capital Territory (NCT) of Delhi has also taken 
up large scale non-sewerage, sewerage and sewerage 
treatment works out of their own plan funds. 

Due to phenomenal increase in population and 
sewerage generation in the intervening years, the quality 
of water in Yamuna in the stretch between Delhi and 
Agra has, however, not shown the desired improvement. 

(d) to (f) Hon'ble Supreme Court on 7th September, 
2005 in the matter of PIL No. 724/1994 has issued 
directions for taking up the pollution abatement works in 
Yamuna in a time bound manner and that the progress 
in this regard be reviewed periodically by the Government 
of NCT of Delhi and in addition by an Apex Committee 
under the Hon'ble Court. 

The Delhi Jal Board has decided to appoint 
international consultants for a comprehensive study to 
find out a complete solution for pollution abatement in 
the river Yamuna at Delhi. 

(Trllns/lltion} 

Contaminated Ground Water 

"279. SHAI SHISHUPAL N. PATLE: 
SHAI BRAJESH PATHAK: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment has conducted any study 
with regard to extent of toxic substances found in ground 
water and its effects on human health; 

(b) if so the details thereof, State-wise and the steps 
taken/proposed to be taken to contain the quality of 
ground water; 

(c) whether the Government proposes to set up 
treatment plants to save ground water from getting 
contaminated; 

(d) if so, the complete details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 

RESOURCES (SHAf SONTOSH MOHAN DEV): (a> to 
(e) As per available information, ground water In major 
parts of the country is by and large potable. There are, 
however, areas which have poor quality of ground water 
mainly due to contamination from ground water bearing 
rocks, exceesive use of fertilizers. indu&trlal and domestic 
effluents, mining wastes, saline water Ingress etc. The 
Central Ground Water Board (CGWB), during Its surveys 
and studies of the contamination of ground water have 
revealed that arsenic and fluoride are the main geogenic 
contaminants. The names of States and locations where 
ground water has been found contaminated and reasons 
thereof are given in the enclosed Statement. 

Consumption of contaminated water is a health 
hazard. Prolonged use of Arsenic contaminated water for 
drinking causes diseases like dermatosis. keratosis, 
conjunctivitis. bronchitis and gastro-enteritls In the Initial 
stage and peripheral neuropathis, hepatopathy melanosis, 
de-pigmentation and hyper-keratosis. The effect of 
excessive amount of Ruoride on human body is dental 
molting, skeletal and Crippling fluorosis. Heavy Metals like 
LAad may cause irreversible brain damage. seizure coma, 
fatigue, irritability etc.. and repeated and prolonged 
exposure of mercury can result in severe disturbances in 
the central nervous system, kidneys. liver etc. 

"Water" being a State subject. it is primarily the 
responsibility of the State Governments to take steps to 
check ground water pollution. However. the Union 
Government has also taken following measures to mitigate 
the problem of ground water pollution: 

(I) The Central Government has set-up Central 
Ground Water Authority to regulate and control 
ground water management and development. 

(ii) Mass awareness and education programme have 
been launched on the significance of water 
economy, efficient utilization, health. hygiene and 
sanitation. 

(iii) The Rajiv Gandhi National Drinking Water 
Mission, under the Ministry ()f Rural 
Development, has also been aSSisting and 
guiding the States in tM provision of safe 
drinking water to the rural population under the 
Accelerated Rural Water Supply Programme 
(ARWSP). In quality affected areas, where 
ground water is unfit for ,drinking, the safe 
drinking water is supplied either through 
alternative sources, tapping surface water or by 
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other means by undertaking remedial measures 
like d.f1uoridation, iron removal and arsenic 

SI.No. Name of CETPs Numbers of CETPa 

removal. 1. Andhr. Pradesh 

Central Pollution Control Board (CPCB), under the 2. Deihl 
Ministry of Environment & Forests has adopted several 
measures like directing the industries through State 
Pollution Control Boards to limit the diacharge of effluent 

3. Haryana 

within the stipulated standards, initiation of scheme to 4. Kamataka 
give assistance to clusters of small scafe Industrial units 

5. Tamil Nadu for setting up common effluent trea1ment ptants and taking 
up of quality scheme of monitoring in critically polluted 6. Maharaehtra 
areas. 

7. Madhya PradHh 
A new concept of the Common Effluent Treatment 

plant (CETP) was envisaged to treat the effluent 8. Punjab 
emanating from the clusters of compaltble small ICaIe 
industries and also to minimize the burden of vario~ 9. Rajasthan 
Govemment authorities working for controlling pollution 

10. Uttar Pradesh and monitoring of water pollution control. The financing 
pattem of CETP is 20:30:25:25 (promoter's: loans from 1', . WutBengai 
financial Institutions: State: Central subsidy In form of 
Grant). The funds from the Government of India are 12. Gujarat 
routed through the respective State Pollution Control 
Boards. State-wise number of CETPs installed 80 far are Total: 
as follows: 

StIIltl-wiM DtlIIIIItI 01 CDnlMminsl/on 01 GIDII17d WoWr in SfJfM .,.. 01 
IhtJ DiItrIcts dull to v.fious conlMl7inw1t8 

SIJ~o. State Salinity Iron Fluoride Nitrate Arsenic 

2 3 4 5 6 7 

1. AndIlI8 Pladnh East Godava~. I'rIIcaIMI, PIIkMam, 
Willi GocIIYaJI. AnInIIpur, NIIor8. KIwnmIm. NIIDnI. 
KriIIN. GcJ1III'. NIIgandI. FIInga NIIgondI. 
PIIkaIIm Redctt. AdIIbId. NIzImIbId. OIIU. 

KrtIhna. 1uRooI. KumaGI. 
CuddIpIh. GInr. KannnIpr. 
KIIinnIgIr t.IIIIIbooIngIr. 

~ 

2. KamIup. NDwgang. ~ 
KIItlI-AngIong 

3. MIr1gIr. Naweda Gaya. PIN. 1hoiU. 
NIIancII. NMdI, II-. 
1IhIgIIpur. Brie 

4 

16 

1 

4 

28 

13 

1 

3 

7 

3 

1 

18 

98 

H .. vy Metals 

8 

...... 
MIItooIIrIIgII. 
",...." 
~. 
CUddIpI/I. 
NIIgondL 
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4. ChhaIIiagIm 1IaaIar, fIIIIptr, - R$W_ 1IIIIIr, KOIba 
DIwAIIIIt, KnIr. 
KocbI. KOItiI, 
RIipIr.~ 

5. ~ BnIbrh. NrnedIbId, AnnIi. AnnI. 
.u.gam. BanaaiInIII. BnIIcdIa. 
Ihrauch. Sural, 1IIwvnagIr, JunIgaIh. ....... 
Meh8Ina, RIjIIII, GIrdIInIpr. 
AhmadIbId, Surmnpr. JImnIgIr, ".,., 
SInndrInIgar, VadodIa. Kachdih. Kachc:hh, MIheuna 
Kheda, Jamnager Panc:hrnIhII, 

MIhIena. 
SIbIIkdII 

6. SonepII. RoIUk, RoIUk. ... , .Ind, AmIIIIa, SonepII. 
HiIIIr, Sill, HiIIIr.1HM. .lind. <lipan. 
FIfIdIIIId. Jnd, ..... 1ChgIIh, fIIIdIbId. HIIIIr. 
GIIVIan. 8IiwwII, FIIIdIbId, 

_ Kamal, 

MIhmIgIIII 0IJvIan. ICIhI, I<INIhIIII. 
KImII,~ Rotak. IIIiwIn. 
Sill, SonepII. ""'1IRgIdI 
Aewari, F*hIbId, 
PMipaI 

7. HImachal PIIdIIh KW. SolIn IkII PlMnoo. KIMIm 
8. JwIdIInd oao;.r. Girldll, QoIcaro Panu.~ DhriId 

PIIImau 

8. KanIIIIka BtIIu. BeIgun, -'.~ BtaPur, BIngIkn, IIIIIdIawIII 
RIkhr, BIIIIy. 1IIIIIy, RIktu. BeIgun, 1IIIIIy, 
DIwwIr Q1bUga. KaIIr. CIDUga. 

GIllIg DhIIwar, <UIIIgI. 
..... KaIIr, 
..... RIkhr. 
Shkn\IgI 

10. e __ , 
kk*Id, KoIIIyIm, 

TrIcIu, AIeppey PII;III. 
~ 
MdapInm 

It IoIdIya PIIdeIh GwIIor, Blind, BInI, Moern. BInI, 1IhopII, RIIIIm. _ 
Menne. JhItlua. ....... CHtldwIIa, DIw, 
KIwgIon, DIal. 0Ihi1dIrIrI. Sean. Dna. GwIIIor. 
SIWpIII, ....... FII/pIr, Indole. KhMdwa, 
a.jIpur,. VkIIIII MMdIu. McnnI. 
MMdIor, UjIiI SIivpIII. ShIcn. 

UjaIn 

12. . .......,. Arnnvad. AkoIa BIInIn. ~, a...r. NMded, AmIMII. AkoIa. 
0IdcNr0U. AiIqIbId, 
YavanaJ, ShoIapur BhnIn. Beed. 

tiIn, 
ChIndIJpIr. 
GadcliIOl. 1lIUe, 
JIIgaan, JaN, 
KoIIepIr, LaU, 
NIpr, NInded. 
o.m..IIId. I'I1II. _ SIIIII. 
ShaIIpIr. ThIne, 
WaRIIa 
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13. 0ri8I8 CWIIck. BeIeawIr. PaIII cI r-tII BoIqIr. IOudI, ~ IIIrIgIItI. AngIt T .... 
PIli 0riIII KIIIIwId. BoIqId. 8ouIII, 

CUIID. ~. 
~. 
KIIIhRII. 
KaoIflar • ....... 
Nawapara, 
RayagIdI. 
~. 
&nIIIpIh 

14. P\qIb BhIIiIda. s.vv. btIda, SIngnr. IIhIIiIda, FIItIIIoI, lIdM. 
iIcUtIg FIIIdkaI, fIrozpur. ......... FtIolIpur. PIIIIII, MInd, 
angIIII FIOIl.I!U. FIIicIcot. SIngrIr. CIwdgMI GabIndgIrh. 

MI*IIIr. PIIiIII 

15. RIjIeIhIn 1IhIrIIpur .... -. Ifner. 1IInMr. Ifner. Alar. hi, UdIIpIr. 
Nagu. .IIIoIe. NwtI. IIhMrI. 1IIrnr. 1IhIrIIpur. BIInr. KhIIII. 
SIIohI. JocI1u DIIIgIrpIr DIIIgIrpIr. BIrd, CIuu. 

GqInagIr. ~. 
HIrunqIIh. Ganga/IIQIr .... 
Jaipur. JaisIImIr. JaiaIImIr. ........ 
JaIorI.~. ........" JocI1u. 
~.NIgu. Nagu. SeWli 
Pal. RIjaIMwId. .....,. lIdIipIr. 
SIw. SIIIIhI 

18. TIIIiI Na KIIIIkII. 1lhImIIpIIi. Salem. CoinbIIoII. MnI, NaIll 
PoncIchIrry. Erode. Villani. PIrIyer. SalIm. NA MIot. 
NagIpIIIIIIMI. HemIIdrII. AmbdIr". T. 
Clide-MIIeI, TInJc:NnIpIII. KaIIbonIrnM, 
PudI*IIIIII. AMInhpuIIm. ~ 
~ VIupurIm. V.A. PIdIyIdi 
Not1h ArcoI· CuddIIoIe. 
AmbedIIr. TInnIveIi 
DharImpud. 
Salem. Trk:hy. 
CoinbIIorI, 

17. T_ 0IInnn1IgIr 
KUIIIIrNr. 
KhowII. 
AmbMI, 
AmIpIr end 
PIIII 01 
Agar1U Viley 

18. Uttar PradeIh Agra. MaIhura. F~ •. RIbIIII. AIIgIrII, Agra. .......... 
MsJpuri. Benda ~KhIIt. BInda, EImh, ~. 

LuduIow. Urmao. GhIzIIbId, .IU1pIr. 
~. HIrdoI, HImiIpIM'. JulpIr. "...... 
~. ..... Kfr4xIr. sn..u . 
.. Agra. MaIIpwI, ........ AIIgIIh. 
MIhn, GhIziIbId. PIIbIt 
MIW. fi:wIbId, 
EIah, FIIIhgIdI, 
MIqut. MhbI, 
AInbId, V .... 
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19. UItIrInchaI NIInIII 
20. West Bengal MicbIpore, BirIIIUn, Howlah, UIIar 0ilaPK, MaIda, NorfI. DurgIpur, 

Howrah, NoIth 24 PIIg8IVI8 MaIda, BItbIun, 24 PaIagna HowIIh, 
~, MInhIdabId, SouM4 MuIIhidIbId, 
Bankura NadIa, BanIwra, Pngna, NacIa. 

Pu"*, Howrah, NadIa, 
Medilipur ~, 

MwshidIbId, 
BInIwnIn 
HOWIIh 

21. NCToIDeili NocII-_ West, 
SouII-WeII 

AIipIr, ..... 
Hiring of Godown. 

*280. SHRI V.K. THUMMAR: 
SHRI TUKARAM GANPAT RAO RENGE PATlt.: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to atate: 

(a) whether the Food Corporation of India (FCI) hired 
private godowns for storage of foodgrains despite utilising 
only 37 per cent of its storage capacity; 

(b) if so, the reasons therefor; 

(c) the number of private godowns alongwith their 
capacity hired by the FCI during the last three years, 
year-wise and State-wise; 

(d) the total amount spent thereon during the last 
three years, year-wise; 

(e) the total number of godowns out of these that 
are stili being ueed for storage by FCI; 

(f) whether any steps were taken for reducing the 
rent at the time of hiring of these private godowns; 

(g) If so, the details thereof; and 

(h) the steps taken for dehiring of these godowns 
and optimum utilization of the installed capacity of 
FCI? 

NIjIIgIth. 
MIhrIIM CIIy 
IIId ShIhdIIa 
IIIocka. 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Yes, Sir. The Food Corporation of India (FCI) has a few 
private godowns where FCIICentral Warehousing 
Corporation (CWC)/State Warehousing Corporation (Swcy 
Govemment Agency godowna were not available. 

(c) The details of number of private godowns hired 
by the FCI during the last three years, year-wise and 
State-wise are given in the enclosed Statement. 

(d) The details of total amount spent thereon during 
the last three years, year-wise are as under: 

Year 

2002-03 

2003-04 

2004-05 (Provisional) 

Amount spent 
(As. Crores) 

25.76 

17.64 

12.89 

(e) A total number of 121 private godowns are still 
being used for storage by FCI as on 30th September, 
2005. 

(f) and (g) The rent of prlv~te godowns are fixed 
after negotiations and keeping in view the prevailing rate 
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of the locality. The Fel has reported that the rentals 
paid for private godowns are oonsiderably le88 as 
compared to the rentals paid for Central Warehousing 
Corporation (CWC)/State Warehousing Corporation (SWC) 
godowns. 

(h) The FCI has issued instructions for dehiring of 
surplus private storage capacity. The year-wise private 
storage capacity dehlred by the FCI is as under: 

Year 

2002-03 
2003-04 
2004-05 
2005-06 (upto 30.9.2005) 

Private Capacity held by FCI 
(in Lakh MTs) 

54.19 
30.51 
17.23 
11.82 

AU out efforts are also made to optimise utilization of 
installed capacity of FCI depending upon the pattem of 
procurement/offtake. 

SI6ttImtInt 

Sla/ewiss PosiUon of Private Hired Godowns with Fel during IhB YealS 2002-03 /0 2005-06 (l.Iplo Ssp!., 2005). 

State 

Bihar 

Jharkhand 

Orissa 

west Bengal 

Sikkim 

Assam 

Arunachal Pradesh 

Meghalaya 

Mizoram 

Tripura 

Manipur 

Nagaland 

Delhi 

Haryana 

Himachal Pradesh 

Jammu & Kashmir 

Punjab 

Chand/gam 

2002-03 

2 

12 

4 

11 

o 
15 

o 
o 
o 

o 
o 
o 

28 

o 
5 

148 

4 

As on 31st March 

2003-04 

3 

10 

4 

10 

o 
12 

o 
o 
o 
o 
o 

o 
o 

24 

o 

104 

1 

2004-05 

4 

10 

3 

1 

9 

o 
12 

o 
o 
o 
o 
o 

o 
o 

18 

o 

64 

o 

Upto 9/05 

2005-06 

5 

10 

3 

6 

o 
13 

o 
o 
o 
o 
o 
o 
o 

15 

o 
4 

42 

o 
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1 2 

Rajasthan 13 

Uttar Pradesh 21 

Uttaranchal 

Andhra Pradesh 5 

Kerala 

Karnataka 2 

Tamil Nadu 0 

Pondicherry 0 

Gujarat 8 

Maharashtra 8 

Goa 0 

Madhya Pradesh 9 

Chhattisgarh 4 

Total 299 

{English} 

Cold Storag •• 

*281. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the number of cold storages with their capacity 
in the country as on date. State-wise; 

(b) whether the existing capacity of cold storages Is 
inadequate; 

(c) if so, whether the Government proposes to 
increase the capacity of existing cold storages; 

(d) if so. the details thereof; 

(e) the number of cold storages proposed to be 
sanctioned during 2005-06. State-wise; and 

(f) the steps taken by the Govemment including grant 
of financial incentives to promote and develop cold 
storages in the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFMRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f) The 

3 4 5 

4 7 7 

8 5 5 

3 3 3 

0 0 

0 0 0 

0 0 0 

0 0 0 

0 0 0 

0 2 0 

4 6 6 

0 0 0 

7 4 5 

2 4 1 

196 147 121 

details of cold storages already set up In the country 
(State-wise) upto December. 2004 are given in the 
enclosed Statement-I. The requirement for the cold stOragi 
infrastructure is on the increase in view of the growing 
importance of horticulture and allied sector. Government 
is implementing schemes for ConstructionlModernization/ 
Expansion of cold Storages for Horticulture Produce under 
National Horticulture Mission (NHM) and through National 
Horticulture Board (NHB). Back-ended capital Investment 
subsidy is provide @ 25% of the total project cost subject 
to a ceiling of Rs. 50 lakhslproject and RI. 60 Iakhs for 
North East Area/Hilly Area 0 33.3% of the project cost. 
Besides. Agriculture Produce Export Development Authority 
(APEDA). under Ministry of Commerce is Implementing a 
scheme on "Infrastructure Development" with a component 
of setting up of specialized storage facilities Including high 
humidity cold storage. deep freezers. controlled 
atmosphere (CA) or modified atmosphere storage (MA) 
etc. providing assistance @ 25% of the project cost 
subject to ceiling of Rs. 10 lakhlbeneficlary. Since the 
scheme is entrepreneur driven and projected. the 
assistance is being given depending on the proposals 
from the entrepreneurs of various States. An allocation 
of Rs. 27.00 crore has been made puring 2005-06 towards 
implementation of 108 cold storages in the country through 
National Horticulture Board. State-wise prOvision of cold 
storages under NHM programme for 2005-06 Is given in 
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the enclosed Statement-II. Government is promoting the conducting workshop, seminar/symposia and fannersl 
schemes through dissemination of information by entrepreneurs meet. 

SllhImMI-I 

SBClo~ Dlsfl'ibution of Cold StoI'llJltlS 8S on 31. 12.2004 

SI.No. State Private Sector Cooperative Public Sector Total Total 
Sector No. C8pacity 

in Mrs 
No. Capacity No. Capacity No. Capacity 

2 3 4 5 6 7 8 9 10 

1. Andaman & Nicobar (UT) 01 170 00 00 08 40 02 210 

2. Andhra Pradesh 236 652407 13 9270 00 1190 257 662867 

3. Arunachal Pradesh 01 5000 00 00 04 00 01 5000 

4. Assam 18 68796 02 6000 00 1120 24 75916 

5. Bihar 220 833382 18 n200 00 00 238 910582 

6. Chandigarh (UT) 05 11216 01 1000 00 00 06 12216 

7. Chhattisgarh 66 360974 01 29 01 41 68 361044 

8. Delhi 74 103180 02 5201 16 17680 92 128061 

9. Gujarat 324 845581 19 21543 08 nag 351 874883 

10. Goa 24 5875 00 00 00 00 24 5875 

11. Haryana 227 365291 04 3403 06 11399 237 380093 

12. Himachal PrcJesh 08 11413 02 767 07 6195 17 18375 

13. Jammu & Kashmir 15 40689 03 2134 01 46 19 42669 

14. Jharkhand 17 53210 08 27415 00 00 25 80625 

15. Kerala 145 33085 06 1080 10 1590 161 35755 

16. Karnataka 86 142614 24 3318 13 3318 123 149250 

17. Lakshadweep (UT) 00 00 00 00 01 15 01 15 

18. Maharashtra 343 420270 53 19839 29 7851 425 447960 

19. Madhya Pradesh 143 631430 19 98848 05 2434 167 732712 

20. Meghalaya 01 1200 00 00 02 2000 03 3200 

21. Nagaland 01 5000 01 1150 00 00 02 6150 
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22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

2 

Orissa 

Pondicherry (UT) 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh & 
Uttaranchal 

West Bengal 

Total 

3 4 

80 223135 

02 35 

364 1192593 

83 268776 

102 149175 

02 7750 

1320 7969333 

317 4105177 

4225 18506757 

S18/trwiss provision 01 Cold StorsgtlS undsr Nshons/ 
Horlicuhurs MissIon during 2005-06. 

SI.No. State 

1. Andhra Prade.h 

2. Bihar 

3. Chhattisgarh 

4. Delhi 

5. Goa 

6. Gujarat 

7. Haryana 

8. Jharkhand 

9. Maharashtra 

10. Orissa 

11. Punjab 

12. Rajasthan 

13. West Bengal 

Total 

No. of Cold 
Storage 

6 

4 

4 

4 

10 

9 

2 

10 

2 

3 

2 

18 

75 

Financial Provision 
(As. in Lakh) 

300 

200 

800 

200 

50 

500 

450 

116.6 

500 

132 

150 

100 

900 

4398.6 

5 6 

24 51040 

01 50 

18 39092 

09 3832 

13 7562 

01 5000 

87 281480 

as 297800 

398 964053 

7 

00 

00 

00 

01 

04 

05 

03 

00 

124 

8 

00 

00 

00 

14 

5162 

5700 

8000 

00 

81534 

Export of 8tHi 

9 10 

104 274175 

03 85 

382 1231685 

93 272822 

119 161899 

os 18450 

1410 8258813 

386 44029n 

4748 19552344 

2658. SHRI CHANDRAKANT KHAIRE: 
SHRI JUAL ORAM: 

Will the Minister of STEEL be pleased to state: 

(a) the names of the countries to which steel is being 
exported at present; 

(b) whether the export of steel has declined In 
comparison to the last year; and 

(c) If so, the reasons therefor and the schemes 
fonnulated to boost the export of steel? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Major export destinations for Indian steel 
are China, United State. of America, United Arab 
Emirates, Iran, Saudi Arabia, Republic of Korea, Thailand, 
Philippines, Indonesia, Italy, Belgium and Sri Lanka. 

(b) Yes, Sir. 

(c) The reduction in exports during the current year 
is due to increase In domestic demand and better net 
realization through domestic sales. The Govemment does 
not provide any specific export incentives to the steel 
sector other than those which are generally available to 
exporters under the EXIM policy. 
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Litigation C .... of MTNL and MTNL Union 

2659. MOHO. MUKEEM: Will the Minister of LABOUR 
AND EMPLOYMENT be pleased to state: 

(a) the number of litigation cases of MTNL and MTNL 
labour Union Subject-wise pending in the office of 
Regional labour Commissioner, Curzon Road, New Deihl 
as on October 31, 2005 and since when indicating their 
present status; and 

(b) the steps being taken by the office of the Regional 
Labour Commissioner for early disposal of cases and the 
time by which the cases are likely to be expedited? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) As 
per records of the Regional Labour Commissioner 
(Central), New Delhi, one industrial dispute raised on 7th 
September, 2005 is yet to be resolved. The matter is 
with the Regional Labour Commissioner (Central) for 
conciliation. The hearings have been held on 20.09.2005, 
05.10.2005 and 09.11.2005. The next date of hearing 
has been fixed on 13.12.2005. 

Problems of Rajasthan 

2660. SHRI RAGHUVEER SINGH KOSHAL: WiN the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware of the problems 
facing by Rajasthan like fluoride content in water in rural 
areas, increasing desert, scarcity of agricultural land, 
limited irrigation resources and drought like situation every 
year; 

(b) it so, the details of the steps taken by the 
Govemment for the solution of these problems during 
the last three years and the current year; 

(c) whether in view of the above circumstances the 
Govemment proposes to Include Rajasthan in the category 
of special States receiving financial assistance; 

(d) if so, the details thereof; 

(e) whether request has also been received from 
State Govemment in this regard; and 

(f) If 80, the details thereof alongwith the action 
proposedltaken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFA1RS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (f) The Government of India, Ministry of 
Rural Development is Implementing a project on 
Accelerated Rural Water Supply Programme (ARWSP) 
throughout the country, including the State of Rajasthan. 
Under this programme, Ten percent of the total allocated 
amount is being utilized for prevention of contamination 
of water in rural areas from the fluoride and arsenic. 

Central Arid Zone Research Institute (CAZRI), 
Jodhpur, Rajasthan an Institute under the Indian CouncH 
of Agricultural Research (ICAR) has concluded that 
Watershed Development Programmes are one of the ways 
and means for combating desertification, rainwater 
management through watershed approach. In view of 
these, the Govemment of India Is Implementing various 
Watershed Development Programmes, namely, (i) National 
Watershed Development Project for Rainfed Areas 
(NWDPRA), (il) Soil Conservation for Enhancing 
Productivity of Degraded Lands In the Catchments of River 
Valley Project and Flood Prone River (RVP & FPR), 
(iii) Reclamation of Alkali Soil (RAS), (iv) Watershed 
Development Project in Shifting Cultivation Areas 
(WDPSCA), (v) Drought Prone Area Programme (DPAP), 
(vi) Desert Development Programmes (DDP) and 
(vii) Integrated Wasteland Development Programme 
(IWDP) for conservation of soil and rain water and thereby 
mitigating ill effect of drought and further expansion of 
desertification in the country including Rajasthan. Under 
these programmes, since inception upto March 2005, an 
area of 28.533 million ha, has been developed with 
expenditure of Rs. 14577.33 crore. The achievements of 
the major programmes in last three years (2002-05) for 
Rajasthan are as under: 

Name of programmes Achievements 

Phy. (Iakh ha.) Fin. In Rs. Iakh 

NWDPRA 2.06 9807.00 

RVP & FPR 0.68 4998.00 

RAS 0.13 171.50 

DDP 11.94 287.66 

DPAP 1.53 49.84 

IWDP 0.90 49.90 

Total 17.23 15383.90 
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These programmes are under Implementation during 
the current year also. For Increasing irrigation potential, 
Government of India, Ministry of Water Resources, has 
started an Accelerated Irrigation Benefits Programme 
(AIBP) in the country Including Rajasthan. Under this 
programme, the grant component was introduced in the 
year 2005-05 with 70% loan and 30% grant for non 
special category States and 90% grant and 10% loan for 
special category States. The relaxations made also include 
inclusion of Extension, Renovation & Modernization (ERM) 
projects on a selective basis, minor irrigation schemes 
with potential more than hundred hectares with preference 
to tribal areas and drought prone areas which wholly 
benefiting daUts and adivasis, the drought prone areas, 
tribal areas and flood prone areas in the country to be 
identified in consultation with Planning Commission to be 
treated at par with special category States for funding 
etc. 

{Eng/ish} 

Environment Clearance to Project. 

2661. SHRI TATHAGATA SATPATHY: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the names of the projects In Orissa for which 
environmental clearance has been given by the 
Government during the last three years; 

(b) the criteria/procedure. followed for giving 
clearance; and 

(c) the names of the projects for which environmental 
clearance Is pending? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): <a) The environmental clearance has been given 
to 42 projects during the last three years. The details 
are given In the enclosed Statement-I. 

(b) Ministry grants environmental clearance 88 per 
procedure prescribed In the Environment Impact 
Asse.sment Notification, 1994 and Its .ubsequent 
amendments framed under the Environment (Protection) 
Act, 1986. 

(c) The names of the projects for which environmental 
clearance is pending are given in the enclosed 
Statement-II. 

List of Projsets AccordtKJ EnvironfTIBntsl ClBarsncs duting thtI IlISt thfH JIlHIIS.' 

SI.No. 

1 

1. 

2. 

3. 

4. 

Project Details 

2 

Industrial 

Integrated steel plant in Thelkoli Dubenchapar 
Khadiapalli village, Tehsil Rengali In district Sambalpur 
by MIs Bhushan Ltd. 

ExpanSion of Aluminium smelter plant from 3,45,000 
TPA to 4.80.000 TPA at vHlage Angul in district 
Dhenkanal by MIs National Aluminium Company 
Umited (NALCO) 

ExpanSion of Aluminium refinery plant from 1.575 
MMTPA to 2.1 MMTPA at village Damanjodi in district 
Koraput. by MIs National Aluminium Company Umited 
(NALCO) 

Setting up of All:lmina refinery and asaociate at Lanjlgarh 
district Kalahandi by Mis Sterllte Industries. 

Date of clearance 

3 

12.05.2004 

22.06.2004 

22.06.2004 

22.09.2004 
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5. Setting up of Copper Smelter by Mis. Sterllte Industries Ltd. 22.09.2004 

6. Iron & Steel Plant of Mis. Tata Sponge Iron limited. 11.11.2004 

7. Retrofitting from 750 MTPD to 1400 MTPD of phosphoric 02.12.2004 
acid plant and installation of additional train of 2000 
MTPD sulphuric acid plant at Paradeep in Orissa by Mis 
Paradeep Phosphates Limited 

B. 0.5 MTPA Integrated Steel plant and 40 MW Captive 16.02.2005 
Power Plant at village GhantikaJ in District CUttack in 
Orissa by Mia Aarti Steels limited 

9. Integrated Steel Complex at Village Chadrl, Hariharpur, 21.06.2005 
district Sundargarh by Mis. Neepaz Metals Umited. 

10. Steel Plant (1.5 MTPA) at Sibpur Narendrapur VHlage 29.06.2005 
Meramandali Block District Dhemkamal, by 
MIs. Bhushan Steel & Strips Limited. 

11. Augmentation of Smelter Plant capacity from 65 KTPA to 14.07.2005 
100 KTPA at Hirakud District of Orissa by Mis. 
HINDAlCO formerly known as INDAL. 

12. Modemisation cum Substantial expansion of existing 21.07.2005 
Cement Plant to produce 1.212.0 MTPA of Clinkerl 
Cement at Rajgangpur, District Sundergarh by Mis. OCl 
India ltd. 

13. Integrated Stainless Steel Plan (1.6 MTPA at Kalinga 0.5.08.2005 
Nagar Industrial Complex, Jaipur, Orissa by MIs Jindal 
Stainless Limited 

Thermal Power Project. 

14. 2nd phase expansion project of Captive Power plant 30.07.2004 
increasing capacity from 960 MW to 1200 MW, 
Angul, Orissa of Mis National Aluminium Company 
Ltd (NAlCO). 

15. 100 MW Captive Thermal Power Plant (Unit III) 21.09.2006 
Expansion at Hirakud by MIs. Indian Aluminium 
Company Ltd. 

16. 5x130 MW Captive Power Plant of MIs. Aditya Aluminium 22.11.2006 
(HINDAlCO). 

River Valley Projects 

17. Anandpur Barrage Project in Distt. Keonjhar by Department 04.11.2003 
of Irrigation. 
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Mining Pro)ecte 

18. Bhubaneswari Open Cast project in District Angul by 08.06.2003 
MIs. Mahanadi Coalfields Ltd. 

19. Khondbond Iron Ore Mine Project of Mis TaUt Steel, 28.03.2005 
Keonjhar Dist., Orissa 

20. Nuasahi Chromill Mine of MIs Indian Metals and Ferro 09.07.2004 
Alloys Ltd. in Keonjhar District 

21. ~~hagiri Chromiti Mine of Mis Indian Charge Chrome, 09.07.2004 
Jajpur Dt. 

22. Jai·Surjana Limestone Mine of Mis Birta Cement Work 29.07.2004 

23. Second phase expansion of Panchpatmali Bauxite 30.07.2004 
Mine of MIs National Aluminium Company Ltd., Koraput Dt. 

24. Thakurani Iron ore Mine of Mis SL. Sarda and M.L. 22.09.2004 
Sarda in Keonjhar District, Orissa 

25. Expansion of Tats Sponge Iron Plant at Joda In Orissa. 11.11.2004 
by Mis Tats Sponge Iron Ltd. 

26. Joda East Iron Ore Mine Project of Mis. Tats Steel, 01.04.2005 
Keonjhar Distt. 

27. Ananta OCP of MIs. MCL, Distt. Angul. 02.05.2005 

28. Garjanbahal OCP of MIs. MCl, Distt. Sundergarh 03.05.2005 

29. Katamati Iron Ore Project of Mis. Tata Steel, Keonjhar 06.05.2005 
Distt., Orissa. 

30. Jajang Mines Ltd., Distt. Keonjhar 14.08.2005 

31. Patabeda Iron ore Mine of Mis. M.G. Mohanty, Distt. 21.07.2005 
Sundergarh (Production capacity 1.2 KTOA). 

32. Patabeda Iron Ore Mine of MIs. MGM Minerals Ltd., 
Distt. Sundergarh (Production capacity 1.60 MTPA). 

33. Belapahar OCP of MIs. MCL, Distt. Jarsuguda. 16.8.2005 

34. Joda West Manganese Ore Mine of Mis. Tats Steel, 13.9.2005 
Distt. Keonjhar. 

35. Jagannath OCP of MIs. MCl, Distt. Angul. 29.9.2005 

36. Tantra, Raikela & Bandhal (TRB) Iron ore Mine of 30.9.2005 
MIs. Jindal Steel & Power Ltd., Sundergarh. 

37. Expaneion of Thakllrani Iron Ore Mine of MIs. Kaypee 07.10.2005 
Enterprises, Distt. Keonjhar. 
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38. Gonua Iron and Manganese Mining Project of 07.10.2005 
MIs. Pawan Kumar Ahluwalia (eartler name Smt. Maitri 
Shukla), Distt. Sundergarh. 

39. Bamebari Manganese Ore Mine of MIs. Tata Steel, Distt. 
Keonjhar. 

17.11.2005 

40. 

41. 

42. 

Tiringpahar Manganese Ore Mine of MI •. Tata Steel, 
Dill. Keonjhar. 

Intraetructure • Mlacellaneoue Protecte 

Environmental Clearance for Paradlp Port Road 
Connectivity Project 

Deepening of enterance channel at Paradip Port-
Environmental clearance by Paradip Port Trust. 

SIll,.""",' II 

List of Psnding ProjIIC/$ 

SI.No. Project Details 

2 

Induetrlal Projecta 

1. Alumina refinery (1 MTPA) of MIs HINDALCO 
Industries Limited in Village Kansarigurha, District 
Aayagada. 

2. Aluminium Smelter of Mis HINDALCO Induetriea 
Limtted In Village Lapanga, District Sarnbalpur. 

Mining Prolecta 

3. langibema Limestone Mine and Dolomite Mines of 
MIs OCl India Ltd., Dist. Sundergarh 

4. Bamebari Manganese Ore Mine of MIs Tata Steel, 
Ml Area: 464 ha Prod. Capacity: 0.0832 MTPA, 
District Keonjhar. 

5. Gurujang Chromite Mines of Mis M. A1kth, Dsitrlct 
Jajpur 

6. lanjigarh Bauxite Mine of Mis Orissa Mining 
Corporation Ltd., Districts KaJahandi and Raigarh. 

7. Lingraj OC Expn. Coal Mine Project of Mis MCL, 
District Angul. 

1 

17.11.2005 

11.03.2005 

30.06.2005 
• 

2 

8. Bharatpur OC Expn. Coal Mine Project of Mis MCl, 
District Angul 

9. Kasia Iron & Dolomite Mine Mis Essef Mining & 
Industries ltd., ML Area: 194. 196 he Prod. Capacity: 
3.6 MTPA, District Keonjhar. 

10. Jlaling Langalota Iron & Mangan ... Iron of Mis 
Easel Mining & Industries Ltd., District Keonjhar. 

11. Natraj UG Mine of Mis MCL, Ml Area: 483.227 he 
Prod. Capacity: 0.64 MTPA, District Angul 

12. Thimmapur Limestone Mine, Ml Area: 16.84 ha Prod. 
Cap: 35,000 TPA (limestone) 15,000 TPA (DoiomHe) 
of Sri Prahlad H. Pujar, District Bhagalkot. 

Fruit and Vegatabl.. Outleta of Mother Dairy 

2662. SHAI SUBRATA BOSE: WUI the Minister of 
AGRICULTURE be pleased to state: 

(a) the number of fruit and vegetable (F&V) outlets 
of Mother Dairy functioning in Delhi and West Bengal at 
present; 

(b) whether F&V available in Mother Dairy outlets In 
Delhi and West Bengal are costlier than prevaiUng market 
rates and also of Inferior quality; and 

(c) if 80, the steps taken to provide quality producta 
at reasonable rates to the consumers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) At 
present 310 fruit and vegetable (F&V) outlets of Mother 
Dairy are functioning in National Capital Territory of Delhi 
and its surrounding areas. No F&V outlets of Mother 
Dairy is functioning in West Bengal. 

(b) Rates are competitive with the prevailing market 
rates and fixed on the basis of wholesale prices of 
Azadpur mandi and retail prices of nine major retail 
mandis of Deihl on day-to-day basis. The quality of fruita 
and vegetables at F&V outlets of Mother Dairy is not 
inferior and it is comparable with the quality available in 
local markets. 

(c) Question does not arise in view of (b) above. 

Remote Sensing Study on Ground Water Level 

2663. SHRI SHRINIWAS DADASAHEB PATIL: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether remote sensing study Is proposed to be 
done to ascertain the ground water levels In the country 
periodically; 

(b) If so, the details thereof; and 

(c) the State-wise allocation of funds during the last 
three years under the centrally sponsored scheme 
"Artificial Recharge of Ground Water"? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) No, 
Sir. 

(b) Does not arise. 

(c) Presently, there Is no approved centrally 
sponsored scheme on Artificial Recharge of Ground Water. 
However, during the period 1998-2004, a Central Sector 
Scheme on Study of Recharge to Ground Water was 
Implemented. Details of funds released to various Stat881 
Union Territories under the scheme during 2002-03 and 
2003-04 are given in the enclosed Statement. 

De/ails of Funds ffJltNissd 10 various St81t111JTs undsr CGWB's CsntflJl SfICfor SchBms 
on -Study on Rsch8tg8 10 Ground W81cJr" 

(Rs. in Lakh) 

SI.No. StateJUT Funds released Funds released Total funds released 
during 2002-03 during 2003-04 during 1998-2004 

1 2 3 4 6 . 
1. Andhra Predesh 0.00 0.00 62.25 

2. Arunachal Pradesh 0.00 0.00 20.00 

3. Assam 33.50 0.00 63.50 

4. Bihar 0.00 0.00 9.84 

5. Chandlgarh 0.00 3.74 64.23 

6. Delhi 0.00 8.61 92.22 

7. Gujarat 0.00 0.00 20.05 

8. Haryana 36.41 0.00 107.17 

9. Himachal Pradesh . 0.00 0.00 81.65 
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10. Jammu & Kashmir 0.00 

11. Jharkhand 000 

12. Kamataka 14.65 

13. Kerala 13.11 

14. Madhya Pradesh 0.00 

15. Maharashtra 0.00 

16. Meghalaya 0.00 

17. Mlzoram 0.00 

18. Nagalanet 25.47 

19. Orissa 474.41 

20. Punjab 88.98 

21. Rajasthan 30.52 

22. Tamil Nadu 15.20 

23. Uttar Pradesh 27.34 

24. Uttaranchal 0.00 

25. West Bengal 0.00 

26. Andaman & Nicobar 0.00 

27. Lakahadweep 11.85 

Total n1.34 

Law Commlulon on Green Courte 

2664. SHRI MANOJ KUMAR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the law commission has given 
recommendations for setting up of Green Courts; 

(b) if so, the details of recommendations made by 
the law commission in this regard; 

(c) whether the Government has accepted the 
recommendations; and 

4 5 

0.00 78.96 

5.03 25.43 

0.00 43.30 

0.00 88.18 

0.00 53.85 

0.00 81.63 

1.65 20.30 

0.00 28.00 

5.96 116.43 

187.85 1338.79 

0.00 361.92 

0.00 122.24 

2.55 161.14 

31.64 134.95 

0.00 2.00 

0.42 130.23 

4.53 12.92 

0.00 19.85 

251.98 3331.03 

(d) if so, the time by which a legislation is likely to 
be brought before Par1iament in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) The Law Commission, in it's 188th 
Report, has Inter alia recommended establishment of 
separate 'Environment Courts' at the State level consi8tIng 
of judicial and scientific experts in the field of environment, 
for dealing with environmental disputes besides having 
appellate jurisdiction in respect of appeals under the 
various Pollution Control Laws. The recommendations of 
the report are under consideration of the Government. 
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Schemes for B.P .L. Families 

2665. SHRI HARIBHAU RATHOD: 
SHRI RAJNARAYAN BUDHOLlA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether several foodgrain baaed welfare schemes 
have been launched by the Government for the people 
living Below Poverty Line (BPL); 

(b) if so, the details thereof; 

(c) the number of people benefited thereunder during 
the last three years, year-wise .and State-wise; and 

(d) the funds spent by the Govemment thereon during 
the said period, year-wise and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. The Central Government 
has launched through different MinistrieslDepartments, 
several foodgrain based welfare schemes for the 
households living below poverty line (BPL). A brief on 
the schemes is enclosed as Statement-I. 

(c) and (d) The number of people benefited and funds 
spent by the Government on major schemes during the 
last three years, as received from Nodal Ministers, are 
given in the enclosed Statement-II. 

Department of Food & Public Distribution released 
subsidy 01" all India basis to Food Corporation of India 
and States undertaking decentralized procurement (DCP) 
for the foodgrains supplied under various schemes 
including TPDS & other Welfare Schemes during the last 
3 years as under: 

(Rs. in crores) 

Scheme 2002-03 2003-04 2004-05 

TPDS 6281 9950 12580 

MY 2641 3161 4967 

Welfare Schemes 1383 1941 2218 

StiIItImMI I 

1. Tars-ted Public DIstributIon Syetem (TPDS): 

For 652.03 lakh BPL families, foodgralne 0 35 Kga. 
per month per family at subsidised rate. are being 
allocated to all the State GovemmenlllUT AdminIstrations 
by the Central Government for distribution through Fair 
Price Shops in the entire country on the basis of 
1993-94 poverty estimates of Planning Commission .. 
projected by Registrar General of India as on 1.3.2000. 

2. Antyodaya Anna Yo)ana (AAY): 

Foodgralns at highly subsidised rate of Rs, 2.00 per 
Kg for wheat and Rs. 3.00 per Kg. for rice are being 
allocated to StateslUT Governments for 2.6 erore poorest 
of poor households under BPL category out of which 
StateslUT s have already issued distinctive ration carda to 
about 1.97 crore households. 

3. Sampoom Gramln AOIgar Yojana (SGAY): 

SGRY-a wage employment programme open to all 
rural poor who are In need of wage MnPloyment and 
desire to do manual and unskilled work In and around 
their village/habitat is being implemented by Ministry of 
Rural Development In aU States. 

4. Special Component of SGAY: 

Foodgrains are allocated for generating employment 
for the poor and affected people due to natural calamities 
like floods, drought etc. The Scheme Is being implemented 
by Ministry of Rural Development. 

5. National Food for Work Programme (NFFWP): 

The programme has been launched by Ministry of 
Rural Development in November, 2004 Iii 150 most 
backward districts of the country for providing additional 
resources for supplementing wage employment and 
creation of need based economic, social and community 
assets in these districts. The programme Is open to all 
rural poors. 

8. Village Grain aank Scheme: 

The Scheme launched during 1996-97 by Ministry of 
Tribal Affairs, Govt. of India, In 13 States as a preventive 
measure against death of children in remote, backward 
and tribal areas provides for establishment of Grain Banks 
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In Tribal Villages in most vulnerable areas. All tribal 
families in the concemed villages as weH as interested 
scheduled caste families living below the poverty line could 
be the member of the Grain Bank. Banks are managed 
by the Village Committee elected by the beneficiaries 
themselves who as member of the Bank can borrow grain 
from the Grain Bank at the tlma of scarcity. TiA 1.12.2004, 
an amount of Rs. 20.50 crores has been released to 11 
States for establishment of 4858 Grain Banks to benefit 
3.44,769 families. 

7. Mid Day Meal Scheme (MOMS): 

Foodgrains at BPL rates are being allocated for 
implementing Mid-Day-Meal Scheme by Department of 
Elementary Education & Literacy. Under the scheme 
cooked food is provided to school children upto primary 
level. 

8. Annapuma YoJana: 

Foodgrains at BPL rates are allocated to StateslUT 
Govemments for free distribution to indigent senior citizens 
of 65 vears of age or above who though eligible for old 
age pension under National Old Age Pension Scheme 
but are not getting the penSion, @ 10 kgs. Per person 
per month. 

9. National Programme for Adoteacent Girt. (NPAG): 

Foodgralns at BPL rates are aHocated to StatealUT 
Govemments for distribution of free foodgralns to under. 
nourished adolescent girls and expectant and nursing 
mothers in 51 identified districts of the country. The 
programme is being implemented by Department of 
Women & Child Development. 

10. Wheat Saeed Nutrhlon Programme (WBNP): 

Foodgrains at BPL rates are being allocated to State 
Govemments for distribution to children 0-6 yea... age 
group and lactating mothers. The Scheme Is being 
implemented by Department of Women & Child 
Development. 

11. Additional Allocation for Ho.tela/Welfare 
Inatltutlona: 

Allocation of additional foodgralns at BPL rat.. Ia 
being made to the State Governments for catering to the 
needs of SC, ST & OBC ho8telslwelfare InatItutIonaINGOa. 
etc. 

12. Emergency Feeding Programme (EFP): 

Foodgrains at BPL rates are being allocated to State 
Governments of Orissa for 2 latch beneficiaries in 8 KBK 
Districts for distribution among old, infirm and deetltute 
persons. 

S.,.",.",II 

Arunachal Pradesh 

1. State-wiss no. of Houssholds, BPl HousshO/ds, Fair Plies Shops and Ration Csrds 

Projected %of 
Popu- BPL 
lalion Popu-

in 2000 (In IIIion 
lakhs) 

2 3 

754.66 25.68 

11.92 40.86 

261.96 40.85 

731.11 54.96 

(Prspsrsd a8 on 29. ".2005) 

Size of No. of No. 01 No. of RItion Cards (illalchs) 
House- House- BPL Fair BPL APt. MY Total 
Holds Holda in House- Price 

2000 holds Shops 
(in in 2000 

1.Jkhs) (In 
Lakhs) 

4 5 6 7 8 9 10 11 

4.n 158.21 40.&3 40995 126.13 58.72 15.58 200.43 

4.93 2.42 0.99 1444 0.69 2.68 0.30 3.67 

5.83 44.93 18.36 33229 14.89 34.63 4.22 53.54 

6.16 118.79 65.23 41818 51.84 52.20 10.00 123.84 

No. 01 
CIrdI 

PerFPS 

12 

254 

181 

RepoIIId ,. 
on 

13 

1.9.OS 

31.3.04 

31.3.04 
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CINItiIgIrh 

Delhi 

Goa 

~ 

HItyana 

HinachaI Pradesh 

Janmu & KaItInf 

JhaIkhand 

KamaIaka 

Kerala 

MaIIIya PradeIh 

Mahara&Im 

Mmpur 

MepIaya 

Mizoram 

NagaIand 

Orissa 

~ 

RajaIttal 

SiIddm 

Tamil Nadu 

T~ 

Uttar Pradesh 

UIIaranchaI 

Will Bengal 

AndImIn and Ncobar IU1dI 

Chnligartl 

Oadra and Nagar Havei 

Daman and Oil 

2 

249.25 

139.64 

15.95 

482.52 

198.31 

67.11 

99.45 

268.31 

520.91 

322.82 

548.22 

911.15 

25.16 

24.34 

9.52 

16.84 

358.57 

235.36 

535.59 

5.59 

617.74 

37.82 

1825.04 

75.84 

790.06 

3.86 

8.88 

1.90 

1.40 

3 

~ 

14.89 

14.92 

24.21 

25.05 

40.86 

40.86 

54.96 

33.16 

25.43 

42.52 

36.86 

40.86 

40.86 

40.86 

40.86 

48.56 

11.77 

27.41 

41.43 

35.03 

40.86 

40.85 

40.86 

35.86 

34.47 

11.35 

50.84 

15.80 
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4 5 6 7 

6.65 44.11 18.75 7869 

5.02 27.82 4.09 3010 

4.99 3.20 0.48 518 

5.51 87.57 21.20 14721 

6.30 31.48 7.89 8357 

5.34 12.57 5.14 4137 

5.52 18.02 7.36 3927 

6.16 43.56 23.94 14395 

5.52 94.37 31.29 20802 

5.28 61.10 15.54 14147 

5.85 97.03 41.25 18888 

5.14 177:0 85.34 50160 

5.19 4.07 1.66 2551 

5.42 4.49 1.83 4302 

5.70 1.67 0.68 1028 

5.57 3.02 124 408 

5.28 67.91 32.98 28217 

5.92 39.76 4.68 13874 

6.04 88.87 24.31 20881 

5.33 1.05 0.43 1276 

4.45 138.82 48.63 27995 

5.24 722. 2.95 1450 

622. 281.42 106.79 .74788 

622 12.19 4.98 7332 

5.44 14523 51.79 20424 

4.75 0.81 0.28 488 

4.38 2.03 023 25 

5.28 0.36 0.18 76 

5.30 0.26 0.04 51 

8 9 

13.48 25.94 

3.91 36.01 

0.13 3.12 

29.33 81.39 

5.89 38.96 

1.35 10.50 

5.18 10.94 

16.88 5.15 

80.42 42.76 

15.71 45.81 

38.76 82:0 

53.15 148.34 

1.16 2.41 

1:0 2.68 

0.43 1.89 

0.77 1.83 

36.35 30.68 

6.59 48.20 

14.65 105.80 

0.33 0.71 

153.53 

2:0 4.33 

85.85 274.00 

3.84 16.99 

33.08 113.58 

0.12 0.75 

0.07 2.19 

0.12 029 

0.04 0.25 

10 11 

5.69 45.11 

0.56 40.48 

0.15 3.40 

6.44 117.16 

2.38 47.03 

1.54 13.38 

2.18 18.30 

7:0 29.10 

9.50 112.70 

4.72 8824 

13:0 134.32 

19.84 221.33 

0.50 4.07 

0.56 4,49 

0.26 2.38 

0.47 3.07 

10.01 79.02 

0.72 55.51 

8.49 128.94 

0.10 1.14 

14.77 168.30 

0.88 7.28 

40.94 380.79 

1.14 21.97 

1421 180.87 

0.04 0.91 

0.02. 2.28 

0.04 0.45 

0.01 0.30 

12 

573 

1345 

658 

796 

563 

324 

488 

202 

547 

438 

719 

441 

180 

104 

232 

752 

301 

400 

817 

38 

801 

502 

509 

300 

788 

188 

9120 

fin 

588 
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13 

13.11.03 

31.3.OS 

31.8.06 

31.1.05 

30.9.05 

31.12.04 

1.4.2CX13 

19.9.02 

30.9.05 

30.4.05 

22.4.02 

282.04 

3.7. 
31.10.05 

31.8.05 

282.05 

31.12.04 

30.4.04 

31.3.05 

31.5.06 

31.1.03 

31.8.05 

15.10.02 

31.7.02 

31.5.04 

30.8.06 

31.8.05 

31.5.06 

31.3.03 
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2 3 4 5 6 7 8 9 10 11 12 13 

Lakshldweep 0.71 25.04 6.23 0.11 0.03 35 0.01 0.13 0.004 0.14 411 24.9.05 

PondCiIerry 11.11 37.40 4.97 2.24 0.84 410 0.85 1.73 0.32 2.90 707 30.9.05 

ToIai 9969.44 5.51 1803.78 652.03 481630 616.76 41441.17 196.92 2254.85 468 

2. No. of Film/litIS idtJntifItJd lind Rlltion C6tr/$ isstNJd undtlr AA Y during 2000-2006 

As on 5.12.2006 
(Fig. In lakh) 

SI.No. StatelUT 2000-01 2001-02 2002-03 2003-04 2004-05 2005-06 Total 

1 2 3 4 5 6 7 8 9 

1. Andhra Pradesh 6.228 3.117 2.991 3.242 15.578 

2. Arunachal Pradesh 0.151 0.150 0.301 

3. Assam 2.815 1.408 4.223 

4. Bihar 10.000 10.000 

5. Chhattisgartl 2.874 1.439 1.380 5.693 

6. Delhi 0.320 0.235 0.555 

7. Goa 0.073 0.037 0.035 0.146 

8. Gujarat 3.250 1.626 1.581 6.437 

9. Haryana 1.143 0.672 0.581 2.376 

10. Himachal Pradesh 0.787 0.395 0.361 1.543 

11. Jammu & Kashmir 1.129 0.584 0.488 2.181 

12. Jharkhand 3.865 3.803 7.268 

13. Kamataka 4.762 2.435 2.303 9.500 

14. Karata 2.382 1.192 1.144 4.718 

15. Madhya Pradesh 6.324 3.164 3.782 13.270 

16. Maharashtra 10.017 9.821 19.838 

17. Manipur 0.255 0.249 0.504 

18. Meghalaya 0.281 0.140 0.135 0.558 

19. Mizoram 0.105 0.051 0.050 0.055 0.261 

20. Nagaland 0.189 0.096 0.091 0.099 0.475 
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21. Orissa 5.055 2.530 2.428 10.013 

22. Punjab 0.717 0.717 

23. Rajasthan 3.726 5.272 8.998 

24. Sikkim 0.067 0.032 0.099 

25. Tamil Nadu 5.221 2.234 3.730 3.580 14.785 

26. Tripura 0.452 0.227 0.879 

27. Uttar Pradesh 10.281 6.090 8.191 7.861 8.522 40.945 

28. Uttaranchal 0.763 0.382 1.145 

29. West Bengal 7.329 4.583 2.295 14.207 

30. Andmnan and N~obar I~ands 0.043 0.043 

31. Chandlgarh 0.021 0.021 

32. Dadra and Nagar Havell 0.028 0.009 0.037 

33. Daman and Diu 0.006 0.009 0.015 

34. Lakshadweep 0.004 0.004 

35. Pondicherry 0.100 0.025 0.068 0.129 0.322 

Total 27.570 65.227 6.090 20.451 41.224 36.365 197.432 

3. AllocIItion lind IfIItNIstI of funds undtfIr SGRY during 2002-03, 2tJ03-O.I & 2004-05. 

(RI. In lakhrJ) 

SI.No. States/lJTs 2002-03 2003-04 2004-05 

Allocation Release Allocation Release Allocation R.1aue 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 189n.31 24380.17 22014.18 23995.50 23487.18 24049.88 

2. Arunachal Pradesh 988.98 824.26 1142.85 1560.75 1248.98 1366.84 

3. Assam 25626.43 22496.96 29673.53 29681.01 32368.00 32124.06 

4. Bihar 38327.51 26727.42 42137.71 34203.10 48512.14 49196.29 

5. Chhattlegarh 9288.06 12013.04 10769.37 12023.34 13108.84 12931.67 

6. Goa 158.36 75.04 183.93 110.36 336.74 292.55 

7. Gujarat n28.31 6942.87 8966.17 9654.67 10283.3 9941.23 
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8. Harvana 4290.25 5610.37 4976.97 5599.45 5417.38 5567.67 

9. Himachal Pradesh 1806.79 2046.00 2096.00 2394.67 2281.48 2259.63 

10. Jammu & Kashmir 2154.84 2051.61 2499.61 10803.04 2681.02 2715.61 

11. Jhartchand 24828.98 17584.68 28803.56 26675.15 31543.52 27394.54 

12. Kamataka 14098.08 17429.04 16353.72 19428.39 17539.74 18290.28 

13. Kerala 6325.52 7665.17 7337.56 8696.74 7870.10 7868.56 

14. Madhya Pradesh 21841.08 26872.02 25338.23 26705.26 28308.64 28713.84 

15. Maharaahtra 28002.67 28960.58 32483.24 31212.10 34672.18 33657.28 

16. Manipur 1719.38 669.80 1990.89 1331.40 2172.42 2123.41 

17. Meghalaya 1926.22 1905.92 2230.43 2055.44 2433.74 2439.01 

18. Mizoram 445.73 673.88 516.13 757.86 563.18 674.44 

19. Nagaland 1321.29 667.28 1529.96 1168.08 1689.40 1637.97 

20. Orissa 21353.16 27406.55 24769.66 24743.95 26567.30 26939.88 

21. Punjab 3461.06 3848.98 4017.63 4620.08 6025.80 5818.55 

22. Rajasthan 10710.59 14904.76 12424.25 13880.68 13318.66 • 14564.97 

23. Sikkim 493.50 439.16 571.44 703.55 623.52 685.88 

24. Tamil Nadu 16564.43 21161.09 19214.77 23318.54 20538.10 22470.43 

25. Tripura 3104.49 3850.07 3594.77 3991.89 3922.76 4079.04 

26. Uttaranchal 4258.87 4398.54 4940.36 5355.75 5242.62 5381.86 

27. Uttar Pradesh 63243.32 66092.08 73362.27 65695.85 78495.06 79279.95 

28. Weat Bengal 23729.76 20649.89 27526.41 21453.96 29524.26 26731.84 

29. Andaman and Nicobar Islands 139.88 42.32 162.34 97.40 220.94 220.94 

30. Dadra and Nagar Haveli 109.27 61.40 126.77 41.13 145.48 87.28 

31. Daman and Diu 30.27 0 35.17 0 70.50 0 

32. Lakshadweep 48.16 0 55.96 28.57 110.5 28.67 

33. Pondlcherry 154.50 112.61 179.28 138.13 223.94 205.09 

All India 356263.02 368463.58 412025 412103.79 449525 449618.62 
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4. Allocation and reIHstKI undsr NFFWP 1 2 3 4 
duIing tINI yNr 2004-06 

13. Madhya Pradesh 15808.32 15808.32 
(Rs. in lakhs) 

14. Maharuhtra 15495.26 15495.26 

SI.No. StateslUTs 2004-05 
399.22 399.22 15. Manipur 

Allocation Released 
16. Meghalaya 543.85 543.85 

2 3 4 17. Mizoram 95.52 95.52 

1. Andhra Pradesh 12214.72 12214.72 18. Nagaland 455.72 455.72 

2. Arunachal Pradesh 190.8 190.80 19. Orissa 22283.67 22283.67 

3. Assam 16645.79 16645.79 20. Punjab 718.32 716.32 

4. Bihar 2e411.54 26456.54 21. Rajasthan 3632.69 3532.69 

5. Chhallisgarh 10410.19 10410.19 22. Sikkim 315.73 315.73 

6. Gujarat 3994.69 3994.69 23. TamB Nadu 4851.58 4851.58 

7. Haryana 281.85 281.85 24. Tripura 1543.37 1543.37 

8. Himachal PradeIh 303.91 303.91 25. Uttaranchal 1014.88 1014.86 

9. Jammu & Kashmir 494.26 494.26 26. Uttar Pradesh 26378.11 26378.11 

10. Jharkhand 22595.70 22595.70 27. West Bengal 11449.81 11449.81 

11. Kamatal!a 2925.38 2925.38 
Total 201900.00 201945.00 

12. Kerala 547.14 547.14 
·Programme launched w .•. 1. 2004-05. 

5. Ststus of Gl'llin Bsnk Stats-wis6 tlStsblishsd from 1!J!J6-97 to 2003-()I 

(As on 1.12.2004) 

S1.No. Slate Year AmoIn N\.mbers of Nos. of Nos. of UIIzaIIon UIiIizaIion 
released GIaiI Banks beneIciaIy GIIIn CriIcaIe CII1i&cIIt 

(As.) 10 be families • par Banks I8CIIiYed (Rs. awaited (As. 
tIBtabfi8hed the p8IpOIII established in 1IIdIs.) in 1aIchI.) 

2 3 4 5 8 7 8 9 

1. Andhra Pradesh 1996-97 12.16 19 1900 19 12.16 0.00 

1997-98 13.44 21 2100 21 13.44 0.00 

2()()()'() 1 11.66 45 1644 45 11.66 0.00 

2002-03 1n.72 820 25649 0 0.00 1n.72 

Sub Total (A) 214.98 905 31293 85 37.26 1n.72 
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2. West Bengal 1996-97 10.88 17 1700 16 10.45 0.-43 

2002·03 28.93 34 4671 34 28.93 0.00 

2003-04 68.72 101 10781 0 0.00 88.72 

Sub Total (B) 108.53 152 171.52 50 39.38 89.15 

3. Bihar 1996-97 19.20 30 3000 25 18.00 3.20 

1997·98 19.84 31 3100 0 0 19.84 

Sub Total (C) 39.04 61 6100 25 18.00 23.04 

4. Gujarat 1996-97 17.92 28 2800 28 17.92 0.00 

1997·98 19.20 30 3000 30 19.20 0.00 

1998·99 14.72 23 2300 23 14.72 0.00 

2000-01 100.00 156 15600 32 20.60 79.40 

Sub Total (0) 151.84 237 23700 113 72.44 79.40 

5. Madhya Pradesh 1996·97 44.80 70 7000 70 44.80 0.00 

1997·98* 56.96 89 8900 75 48.20 8.76 

2001·02 80.78 327 32700 304 n.22 3.58 

2002·03 712.16 1975 110749 0.00 0.00 712.16 

Sub Total (E) 894.70 2461 159349 449 170.22 724.48 

6. Orissa 1996-97 20.48 32 3200 32 20.48 0.00 

1997·98 22.40 35 3500 35 22.40 0.00 

1998·99 0.00 0 0 0 0.00 0.00 

1999-2000 100.00 157 15700 156 99.99 0.01 

2000-01 184.96 281 33132 263 172.94 12.02 

2001-02 100.00 157 15700 102 82.42 17.58 

Sub Total (F) 427.84 662 71232 588 398.23 29.61 

7. Tripura 1996-97 2.56 4 400 4 2.58 0.00 

1997-98 1.92 3 300 3 1.92 0.00 

2000-01 18.11 27 2838 27 18.11 0.00 

2001-02 18.03 27 2826 27 18.03 0.00 

2003-04 10.79 17 1685 0 0.00 10.79 

Sut Total (G) 51.41 78 8049 61 40.62 10.79 
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8. Rajasthan 1996-97 16.00 25 2600 25 16.00 0.00 

1997·98 1.49 8 800 0 0.00 1.49 

Sub Totat (H) 17.49 33 3SOO 25 16.00 1.49 

9. Tamil Nadu 1996-97 1.12 2 200 2 1.12 0.00 

Sub Total (I) 1.12 2 200 2 1.12 0.00 

10. Karals 1996-97 1.28 2 200 2 1.28 0.00 

1997·98 1.92 3 300 3 1.92 0.00 

2000-01 10.16 3 1674 0 0 10.16 

Sub Total (J) 13.36 B 2174 5 3.20 10.16 

11. Maharashtra 1997·98 19.20 30 3000 30 19.20 0.00 

2001-02 83.18 154 12837 108 69.61 13.57 

2003-04 27.73 75 6383 0 0.00 27.73 

Sub Total (K) 130.11 259.00 22220 136 88.81 41.30 

12. Uttar Pradesh 0 0 0 0 0 0 

13. Manipur 0 0 0 0 0 0 

Grand Total (A to K) 2050.42 4858 344769 1541 883.28 1167.14 

Not. 1. An amount of Rs. 2075.81 lakha was received from Ministry against which an amount of Rs. 2050.42 Iakh8 has be.n 
released to TRIFED for .stabllshment of 4858 number of Grain Banks. The balance fund could not be r.l .... d due to non 
r.c.ipt of proposals/details as per check list I & U/Utlll8atlon C.rtlflcat.s from some States. 

2. ·During the year 1997·98 utilisation certificate for an amount of Rs. 8.76 lakhs pending with Chhattlsgam. 

Source: TRIFED (HO). 

6. SflllB-wiss number of BeneficillliBs tor Supp/emtlnfllty Nutrition um:/sr ICOS Schtl/716 lIS on 31.07.2005 

SI.No. Month 01 Report StateIUT No. of SNP Beneficiaries 

()"3 years 3-6 years Total Women Total 
Children 

2 3 4 5 6 7 8 

1. 06105 Andhra Pradesh 884561 1447035 2331596 587205 2918801 

2. 06/06 Arunachal Pradesh 39201 35824 75025 12487 87512 

3. 07/04 Assamt 562298 540841 1103139 148030 1251169 

4. 06105 Bihar 1814889 1856929 3671818 758719 4430537 
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5. 06I0S Chhattisgarh 817457 559137 1376694 360579 1737173 

6. 06105 Goa 20225 14257 34482 8931 43413 

7. 06105 Gujarat 820739 853161 1673900 274786 1948686 

8. 06105 Haryana 501064 440990 942054 232857 1174911 

9. 06105 Himachal Pradesh 184207 141920 326127 73506 399633 

10. 03105 JamlT'u & Kashmir 99429 83549 182978 39982 222960 

11. 06105 Jharkhand 357756 402219 759975 232345 992320 

12. 06106 Kamataka 1097157 1139680 2236837 539176 2n6013 

13. 05105 Kerala 348839 452073 600912 151544 962466 

14. 05105 Madhya Pradesh 1405081 1284990 2690071 642549 3332820 

15. 05105 Maharashtra 1835430 2333172 4168602 637911 4806513 

16. 07/04 Manlpur 0 0 0 0 0 

17. 06105 Meghalaya 84268 99637 183905 33285 217190 

18. 04105 Mlzoram 68769 47243 116012 2n98 143808 

19. 05105 Nagaland 276535 94931 371468 40237 411703 

20. 06105 Orissa 1814687 1846632 3681319 859559 4320878 

21. 06105 Punjab 31784 404118 435902 151536 587438 

22. 06/05 Rajasthan 1338217 1306222 2644439 594960 3239399 

23. 04105 Sikkim 0 0 0 0 0 

24. 06105 Tamil Nadu 660121 1057275 1717396 501299 2218695 

25. 09/04 Tripura 62199 86006 148205 22088 170293 

26. 06105 Uttar Pradesh 1146714 3674201 4820915 1463581 6284478 

27. 06105 Uttaranchal 191274 136311 327585 72902 400487 

28. 05105 West Bengal 1706660 1721588 3428248 397985 3826233 

29. 06105 Andaman & Nicobar Islands 9745 9085 18830 4288 23098 

30. 06/05 Chandigarh 18600 13110 31710 n03 39413 

31. 06/05 Delhi 237398 150710 388108 69913 458021 

32. 12104 Dadra & Nagar Haveli 6353 6167 12520 2184 14704 

33. 12103 Daman & Diu 3400 3sn B9n 1898 8875 
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34. 02103 Lakshadweep 2023 1854 38n 988 4883 

35. 06105 Pondicherry 23194 4016 27210 8918 36128 

All Indla-> 18470274 22248460 40718734 8761685 49480419 

faa on 31.7.2004 
Source: Ministry of Human Resource & Development (Deptt. of Women and Child Development) 

7. Allocation of foodgralns under WhiMt &8tId Nutdlion PtrJgI'lffT1mt1 for IhB last 3 )'NIB. 

(in MTa) 

SI.No. State 2003-04 2005-06 
(till 3.12.2005) 

Wheat Rice Wheat Rice Wheat Rice 

2 3 4 5 6 7 8 

1. Andaman & Nicobar Islands 800 

2. Andhra Pradesh 32734 25629 29000 29558 28000 27166 

3. Arunachal Pradesh 2000 

4. Chhattisgarh 60000 39569 49462 

6. Dadar & Nagar Haveli 60 14 50 91 38 36 

6. Daman & Diu 52 10 

7. Delhi 757 2080 

8. Gujarat 31300 40000 22600 

9. Haryana 900 1724 466 

10. Himachal Pradesh 1100 1800 1100 1900 1600 2600 

11. Jammu & Kashmir 

12. Karnataka 35000 58599 19200 51838 3099 2303 

13. Madhya Pradesh 80000 72000 80000 1610 

14. Maharashtra 29562 18797 

15. Meghalaya 1810 2263 

16. Mizoram 2000 

17. Nagaland 

18. Orissa 70172 68875 13564 30876 
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19. Pondlcheny 

20. Punjab 13307 9740 1500 1750 

21. Rajasthan 4000 2000 

22. Sikkim 

23. Tamil Nadu 1545 12500 2763 

24. Tripura 3909 

25. Uttaranchal 3000 980 

26. Uttar Pradesh 106140 51660 58500 

Total 434120 100792 341941 115749 265228 91026 

Source: Department of Women & ChIld Development. 

8. Allocshon 01 Ioodgrsins (Whssl & Rice) lor supply under Ann6pums SchtIITIS duting 2005-06. 

Stete/UT 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Delhi 

Goa 

Gujerat 

Himachal Pradesh 

Jammu & Kashmir 

Jharkhand 

Kamataka 

Kerala 

Mahar.htra 

No. of Beneficiary 

2 

93,200 

1,66,801 

154 

753 

6,373 

10,220 

54,939 

68,040 

45,951 

1,20,000 

(fig. in tonnes) 

Wheat Rice 

3 4 

11.184.00 

571.32 

8,270.00 

11,995.27 7,996.86 

3,200.00 

18.48 

90.36 

1000.00 

765.00 

1,226.40 

6,593.00 

8,184.80 

3716.60 

9000.00 5400.00 
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Manipur 1030.00 

Meghalaya 9263 1111.56 

MIzOlam 310.00 

Nagaland 807.24 

Orissa 64,800 Tn8.oo 

Rajasthan 1,05,293 12,636.18 

Sikkim 300.00 

Tamil Nadu 8840.00 

Trlpura 1782.12 

Uttar Pradesh 3,50,001 42,000.00 

Uttaranchal 10,505 1260.60 

West Bengal 80,020 9,802.40 

Andaman and Nicobar Island 80.00 

Chandigarh 80.00 

Dadra and Nagar Haveli 380 45.80 

Daman and Diu 10.00 

Lakshaclweep 10.00 

Grand Total 76,708.91 89,922.85 

Number of beneficiaries & aHocation made on the buls of recommendation of MinIstry of Rural Development w.e.f. 2002. 

SA. Allotmsnlllnti Ofhllks 01 Rics & WhsIII tJfKMr Spscilll ~nl of SGRY hrJm 
April 2002 to Mlltr:h, 2003 FIH of Co6/. 

136 

CompIled on 7.5.2003 
(Figuree In lakh tonneI) 

S.No. States Allotment lifting 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 20.00 20.00 20.00 20.00 

2. Chhattlsgarh 3.29 3.29 1.31 - 1.31 

3. Qujarat 0.30 1.18 1.48 
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4. Hatyana 0.25 0.25 0.25 0.25 

5. Himachal Pradesh 0.08 0.04 0.10 0.04 0.03 0.07 

6. Jhatkhand 0.20 0.20 0.40 

7. Kamataka 5.30 5.30 4.07 4.07 

8. Kerala 0.52 0.52 

9. Maharaahtra 0.23 0.93 1.16 0.14 0.14 

10. Madhya PI'IIdeah 1.56 2.61 4.17 1.45 1.65 3.10 

11. Orissa 4.00 4.00 3.96 3.96 

12. Rajasthan 0.00 18.98 18.98 11.07 11.07 

13. Tamil Nadu 1.25 1.25 0.84 0.84 

14. Uttar Pradesh 2.00 2.00 0.31 0.31 

15. Uttaranchal 0.31 0.19 0.50 0.08 0.02 0.10 

Total 37.02 26.38 63.40 31.89 13.33 46.22 

98. Allocation 8nd 01IIII. 01 FoodfpIM undtIr SP«MI ComponIN1I 01 SGRY duIfng 2fJ03-04 

(fig. 000' tonnee) 

SI.No. State Allocation Offtake 

Rice Wheat Total Rice Wheat Total 

2 3 4 5 6 7 8 

1. Andhra Pradeah 1820.00 1820.00 1572.19 1572.19 

2. Arunachal Pradesh 24.80 24.80 7.30 7.30 

3. Assam 50.00 50.00 

4. Bihar 0.00 

5. Chhattisgarh 238.00 238.00 

6. Gujarat 79.00 79.00 158.00 51.50 197.48 248.96 

7. Kamataka 679.75 679.75 622.75 622.75 

8. Kerala 61.00 81.00 29.33 29.33 

9. Madhya Pradesh 127.98 349.78 4n.78 0.18 0.65 0.63 

10. Maharashtra 23.18 492.64 515.80 
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11. Orissa 522.00 522.00 469.10 469.10 

12. Punjab 

13. Rajasthan 1357.63 1357.63 1966.17 1986.17 

14. Sikkim 

15. Tamil Nadu 679.00 679.00 445.22 4W5.22 

16. Uttar Pradesh 12.21 12.21 

17. Uttaranchal 20.60 12.94 33.54 

18. West Bengal 37.05 37.05 

19. Pondicherry 0.15 0.15 

Grand Total 4304.69 2279.05 6583.74 3255.37 2189.43 5444.80 

Note 1. Offtake Include. lifting against backlog quota. 
2. Allocation made to Arunachal Pradesh and Assam I. for flood relief. 
3. Based on Information received from Fel as on 13.5.2004 

9C. Allocation and OfftIlkB of FoodgnIIns uncltlr SpsciIII CompontInt of SGRY SchsmtJ during 2OtJtI.Q5 

(Fig In 000' tonnes) 

SI.No. State Annual Allocation (P) Offtake (P) 

Rice Wheat Total Rice Wheat Total 

1 2 3 4 5 6 7 8 

1. Andhra Pradesh 402.00 0.00 402.00 180.14 0.00 180.14· 

2. Arunachal Pradesh 0.00 0.00 0.00 30.04 0.00 30.04 

3. Assam 100.00 0.00 100.00 90.58 0.00 90.58 

4. Bihar 384.00 0.00 384.00 0.00 0.00 0.00 

5. Chhattisgarh 90.00 0.00 90.00 0.00 0.00 0.00 

6. Delhi 0.00 0.00 0.00 0.00 0.00 0.00 

7. Goa 0.00 0.00 0.00 0.00 0.00 0.00 

8. Gujarat 0.00 0.00 0.00 10.88 92.44 103.32 

9. Haryana 0.00 0.00 0.00 0.00 9.00 9.00 

10. Himachal Pradesh 0.00 0.00 0.00 0.00 .0.00 0.00 

11. Jammu & Kashmir 0.00 0.00 0.00 0.00 0.00 0.00 
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2 3 4 5 6 7 8 

12. Jharkhand 67.00 0.00 67.00 0.00 0.00 0.00 

13. Karnataka 353.62 0.00 353.62 361.00 1.71 362.71 

14. K.raJa 42.00 0.00 42.00 59.11 0.00 59.11 

15. Madhya Pradesh 0.00 100.00 100.00 0.00 1.41 1.41 

16. Maharashtra 0.00 300.00 300.00 37.13 111.00 148.13 

17. Manipur 0.00 0.00 0.00 0.00 0.00 0.00 

18. Meghalaya 3.12 0.00 3.12 0.00 0.00 0.00 

19. Mlzoram 0.50 0.00 0.50 0.00 0.00 0.00 

20. Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 

21. Orlsea 0.00 0.00 0.00 25.49 0.00 25.49 

22. Punjab 0.00 0.00 0.00 0.00 0.29 0.29 

23. Ra;aathan 0.00 718.00 718.00 0.00 574.19 574.19 

24. Sikkim 2.00 0.00 2.00 0.00 0.00 0.00 

25. Tamil Nadu 150.00 0.00 150.00 435.13 0.00 435.13 

28. Trlpura 0.00 0.00 0.00 0.00 0.00 0.00 

27. Uttar Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 

28. Uttaranchal 0.00 0.00 0.00 0.00 0.00 0.00 

29. West Bengal 0.00 0.00 0.00 0.00 0.00 0.00 

30. Andaman and Nicobar Islands 0.00 0.00 0.00 0.00 0.00 0.00 

31. Chandlgarh 0.00 0.00 0.00 0.00 0.00 0.00 

32. Dadra and Nagar Havell 0.00 0.00 0.00 0.00 0.00 0.00 

33. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00 

34. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00 

35. Pondlcherry 0.00 0.00 0.00 0.00 0.00 0.00 

Grand Total 1594.24 1118.00 2712.24 1229.50 790.04 2019.54 

Note: 1. Based on Infonnatton receIVed from FCI on 5.5.2005 

2. Offtake IncIudea offtake agelnst baCklog quota. 
"However Oy. General Manager FCI, HydfIrabad vide fax dated 16.9.2005 has Intimated that the entire allotment of ".02 lakh 

MT of rice hal been lifted during the validity period. 
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/Eng/ish/ 

Medical Facllltle. to Labourer. 

2666. SHRI RAVICHANDRAN SIPPIPARAI: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) the details of medical facilities available for fire 
works units and match units labourers in Tamil Nadu; 

(b) whether several labourers have lost their lives 
owing to lack of modem medical facilities in the hospitals; 

(c) if so, the details thereof; and 

(d) the hospitals which are facing problem of shortage 
of medicines and staff as well as the infrastructure and 
the steps taken or likely to be taken by the Govemment 
for the modemization of these hospitals during the last 
one year? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) The medical 
facilities provided by ESI Corporation and DG Labour 
Welfare Ministry of Labour are not specific to fire works 
and match units labourers. 

(b) No such incidence has come to the notice. 

(c) Does not arise in view of (b) above. 

(d) The following steps have been taken for 
improvement/modernization of services by the ESI 
Corporation: 

To monitor the functioning of the Schemes regular 
inspections are taken up through the Nodal Officers, 
Medical Referees, SSMCs/SMCs, Regional Directors, 
Officers of the Headquarters' Office and Ministry etc. and 
remedial actions are taken on their observations. A sub-
committee of the Corporation known as General purpose 
Medical Sub-Committee comprising of representatives of 
employees visit the States to supervise and monitor the 
functioning of the Scheme at least once or twice in a 
year. Recommendations and observations of this 
committee are placed before the members of ESI 
Corporation. In order to facilitate the flow of funds to the 
State Governments the Scheme of revolving fund, which 
was initially for reimbursement of super speciality 
treatment, has now been expanded to drugs and 
dressings and repair & maintenance of equipments ate. 

Hospital vigilance committees have been constituted for 
each hospital with the respective employees, employers 
and medical profession to monitor the activities of the 
hospitals in a participative way. To ensure continuing 
human resource development and regular training 0.5% 
of the budget has been earmarked over and above the 
ceiling for the training. The ceiling on medical care 
reimbursement to the State Governments has been 
Increased to Rs. 900 per Insured Person family unit w.eJ 
01.04.2005. The ceiling on administrative expenses Is 
Rs. 540 and other expenses Rs. 360. The sub-ceiling has 
been removed on the demand of the State Governmenta. 
Modern Equipments worth Rs. 12.61 lacs have been 
sanctioned for ESI Hospitals of Tamil Nadu on the request 
of State Government during the year 2004-2005. 

Agriculture Development In Flood Affected Ar ... 

2667. SHRI NARAYAN CHANDRA BORKATAKY: WUI 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has drawn up any plan 
for agriculture development in flood prone areas of Assam 
and some other similar States; 

(b) if so, the details thereof; 

(c) whether the Government is aware of large scale 
attack of insects on crops in the districts bordering 
Bangaldesh resulting In damage of crop of over 80 per 
cent; 

(d) if so, whether the Government has made any 
study of this situation; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Government Is Implementing 
certain programmes under the Macro Management of 
Agriculture scheme with the purpose of augmenting 
agricultural production and productivity in various kinds of 
land Including flood prone areas. The programme include 
(i) Soil Conservation for Enhancing the Productivity of 
Degraded lands In the catchments of River VaHey ProJect 
and Flood Prone River (RVP&FPR) which is being 
Implemented in 27 States including Assam; and (II) 
Integrated Cereals Development Programme In RIce-based 
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Cropping System Areas (ICDP-Rlce) which provides 
uaistance for propagation of hybrid rice production 
technology, Installation of sprinkler Irrigation system, 
production of certified seeds etc. in various States 
Including Assam. 

(c) and (d) There 18 no report of migration of crop 
pest from Bangladesh to the bordering districts. However, 
there are sporadic attack of peat in some districts which 
are endemic In nature. The pest situation In the States 
is regularly monitored through Central and State 
surveillance teams. 

(e) Does not ariae. 

Alloy Steel Plant 

2668. SHRI SUNIL KHAN: Win the Minl8ter of STEEL 
be pleased to state: 

(a) whether the Government proposes to revive Alloy 
Steel Plan, Durgapur; and 

(b) H so, the amount proposed to be invested therein? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. A total Investment of 
As. 460.00 crore has been approved for Alloy Steel Plant 
(ASP) under the Corporate PIan-2011-12. 

Patent of RIc. 

2669. SHRI MAHBOOB ZAHEDI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the matter regarding Swiss Biotech Giant 
Syngenta's efforts to monopolize control over rice was 
taken up with the Government for Immediate Intervention; 

(b) If so, whether the Government has already 
Initiated necessary action through Indian Council for 
Agricultural Research In the matter; 

(c) If so, the details of actiOn taken In this regard; 
and 

(d) the outcome thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Indian 

Council of Agricultural Research (ICAR) 18 aware of the 
Swiss Company Syngent&'s flUng patents In the European 
Patent Office, (EPO) and u.S. Patent and Trade MaItc 
OffIce (USPTO) In respect of patenting of rice gene(s) 
sequences for certain traits. 

(b) to (d) ICAR has Initiated action In this regard 
through examination of various Is8ue8 reIaIing to patenting 
of rice gene(s) sequences. This Involv8e collection of 
related information, consultations with other stakehoIdIn 
needed to protect the Interest of the rice farmera. 

{TflInSIllIionJ 

Consumption of Fertilize,. 

2670. OR. SATYANARAYAN JATlYA: WI the MIniIIer 
of AGRICULTURE be pleased to state: 

(a) the quantum of assistance given by the Union 
Government for the fertilizer necessary for agricultural 
production, fertilizer-wise; 

(b) the consumption of fertilizers during the lui thfM 
years, year-wise alongwtth the estimated consumption 
during 2005-06 In the country; 

(c) the reasons for which urea put In the category of 
decontrolled fertUlzers; and 

(d) the time by which decision Is likely to be taken 
and the procedure Is likely to be completed In this regard? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The amount 
(Rs. In crores) of subsidy/concession on urea and de-
controlled phosphatiC and potassic fertilizers during the 
last three years I.e. 2002-03, 2003-04 and 2004-05 18 as 
follows: 

2002-03 

2003-04 

2004-05 

AmwII 01 AmwII 01 I!DIdy dIIbInId on UNa 
concasaIon nIIgIIIOuI DpoIted TaIII 

cIabInId on u... UtII 
cIIIcaOOtIIIId 
1erIIIz", 

3225 n90 o 
3326 8521 o 
5142 10243 494 

n90 

8521 

10737 
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(b) The consumption of fertilizers is as follows: 

Urea 

DAP 

MOP 

Complexes 

Others 

185 

55 

19 

48 

33 

~ 01 Ftrtian (il l.akh tomes) 

198 

56 

18 

48 

34 

207 

63 

24 

55 

34 

113 

33 

14 

33 

20 

(c) and (d) Urea is not a decontrolled fertilizer. Urea 
is at present under statutory price and partial movement 
and distribution control. 

{English} 

Land under Cash Crop 

2671. SHRI MOHAN RAWALE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the fanners have given emphasis on cash 
crops instead of conventional crops on a large scale in 
several areas of the country in the last few years; 

(b) if so. whether the Govemment has conducted 
any survey to ascertain the areas of land brought under 
cash crops during the last three years; and 

(c) if so, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Crop diversification is one of the objectives 
of the Agricultural Policy. Both the Central and the State 
Govemments encourage farmers to opt for cash crops in 
preference with conventional crops. Emphasis has also 
been laid on the programmes under National Horticulture 
Mission as well as Technology Mission for Cotton, 
Oilseeds and Pulses in recent years. In this regard, use 
of micro irrigation is encouraged by providing support to 
the farmers. 

(b) and (c) No such survey has been conducted. 
However. the area covered under some of the commercial! 

cash crops is given in the enclosed Statement. Further 
Horticulture Development Programmes have al80 
encouraged agricultural diversification. 

m.t.m.nl 

AIN Collflreti under Important Commstr:l6VCssh Crops 

('000 Heeter .. ) 

SI.No. Crops 2001-02 2002-03 2003-04 

1. Sugarcane 4411.6 4520.3 4023.1 

2. Colton 9132.0 7689.7 7629.9 

3. Jute 873.1 864.5 848.1 

4. Groundnut 6238.1 5935.5 5898.2 

5. Rapeseed & Mustard 5073.0 4544.0 5387.3 

6. Castorseed 716.7 583.2 732.2 

7. Nigarseed 478.0 414.4 436.5 

8. Sesamum 1670.6 1444.4 1773.8 

9. Unseed 535.8 450.1 525.5 

10. Safflower 404.3 369.5 349.2 

11. Sunflower 1176.8 1642.2 2000.5 

12. Soyabean 6343.1 6105.5 6496.7 

Fund. for Training to Fanner. 

2672. SHRI PARSURAM MAJHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Govemment Is providing funds 
to the State Govemment to provide training to the farmers 
to Increase production of paddy, wheat and other cash 
crops; 

(b) if so, the details of fund provided during the last 
three years till date, State-wise; and 

(c) the kind of training provided to the farmers by 
various State Govemments, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Yes, Sir. Funds are provided to the 
State Govemments to provide training to the farmers in 
production technology of various crops like wheat, paddy 
and other cash crops. Funds are provided based on the 
Work Plans of the States under various crop production 
oriented components of the Macro Management Scheme 
among others. However. generally funds are not released 
separately for training of farmers. The State Governments 
organize farmers trainings with use of audio visual aids, 
through visits to demonstration sites, visits to fields, visits 
to Kisan Melas, visits to other States and research centres 
so as to make them aware about advancement In 
production technologies. 

Minimum Support Price of Cotton 

2673. SHRI M.K. SUBBA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the factors are taken into account for fixing the 
Minimum Support Price (MSP) of cotton; 

(b) the MSP of cotton fixed for 2003-04, 2004-05 
and for the current year; 

(c) the cotton produced and procured each year and 
the extent of distress sale of cotton during each year; 

(d) the average land holding of cotton farmers in 
irrigated/unirrigated and rainfed areas alongwith the 
average expenditure on inputs like seeds and fertilizers 
per acre and the average per acre yield of cotton during 
these years; and 

(e) the manner in which per acre net income of 
cotton farmers compares with average income per acre 
of foodgrain and other commercial crops? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Govemment fixes the Minimum Support 
Prices (MSPs) for various agricultural commodities 
including cotton by takin'g into account the 
recommendations of the Commission for Agricultural Costs 
& Prices (CACP), the views of the State Govemments 
and the concemed Central Ministries. While recommending 
the MSP, the CACP keeps in view (i) the need to provide 
Incentive to the producer for adopting Improved 

technology, (II) the need to en8ure rational utilization of 
land, water and other production resources; (ill) the likely 
effect of the price policy on the rest of economy, 
particularly on the cost of living, level of wages, Industrial 
cost 8tructure etc. 

(b) The Govemment of India has fixed the Minimum 
Support Price (MSP) for cotton (Kapaa) of F-414/H-7771 
J-34 and H-4 varieties for the years from 2003-04 to 
2005-06 as given below: 

Variety 

F·4141H· 7n IJ·34 

H-4 

(Rs. per quintal) 

2003-04 2004-05 2005-06 
(Current Year) 

1725 1760 1780 

1925 1960 1980 

(c) The Cotton Corporation of India (CCI), 88 the 
nodal agency has been procuring cotton at the MSP fixed 
by the Govemment. While undertaking MSP operation., 
the Corporation purchases entire FAa grade cotton offered 
to It. In order to avoid distress sales, the Corporation 
purchases even three grades below Fair Average auallty 
(FAa) kapas. The details of production and procurement 
undertaken by CCI during past few years are given 88 

under: 

(Lakh Bale8 of 170 kg8. each) 

Year Production Procurement under 
MSP by CCI 

2003·04 179.00 

2004-05 243.00 27.51 

2005-06 242.50 3.39 
(Estimated) upto 5.12.2005) 

Source: Production ftgures of Cotton Advtsory Board (CAB). 

Besides CCI, National Agricultural Cooperative 
Marketing Federation of India Umlted (NAFED) has aI80 
purchased 0.395 lakh bales during 2004-05 and 0.075 
lakh bales during 2005-06 as on 30.11.2005. During 2004-
05. the Maharashtra State Cooperative Cotton Growers 
Marketing Federation Umited (MSCCGMFL) purchased 
44.40 lakh bales at guaranteed prices. 
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(d) As per the lateat available information, the total 
area under cotton during 2Q02.()3 as 78.83 IaIch hectar8s 
out of which 25.36 Iakh hectares was under IrrigaUon 
and 51.27 lakh hectare was unirrlgated. Aa per the 
Agricultural Census 1995-96, the total number of land 
holdings were 67.80 lakhs, of which 23% was marginal 
(Below 0.5-1.0 hectare). 

The per hectare cost on seed and fertilizer for cotton 
in important States as per latest figures available for the 

years 2001-02 mid 2002-03 18 given In the encIoHd 
Statement-I. 

The average yield per acre of cotton as aetirnated 
by Cotton Adviaory Board (CAB) for the years 2003-04 
and 2004-05 was 181 kgsJacre and 187 kgalacr., 
raepectively • 

<e) The gross retums for some crops In major 
producing States for the latest available years I.e. 2001-
02 and 2002.()3 are given In the encIoIed Statement-II. 

saltllMnll 

Psr HsctIJ", Cost on SIJtId mid Fsrtillztlr lor Colton In /1T1pDffBnI SfJItss 

(Rs.JHect8re) 

Seed Fertilizer 

State 2001-02 2002-03 2001-02 2002-03 

Andhra Pradesh 1476 1662 1722 2444 

Gujarat 690 712 995 850 

Haryana 388 509 730 463 

Madhya Pradesh 671 2352 1306 1380 

Kamataka 618 722 825 726 

Maharashtra 921 1090 1408 1342 

Punjab 742 742 881 947 

Tamil Nadu 495 1116 1598 2167 

.. "",.", H 

GIWS Rstums lor SOI77tI Crops in MIIjor Producing SIII_ 

Name of Crop Name of State 2001-02 2002-03 

2 3 4 

Wheat Haryana 18213 18730 

Punjab 18804 16715 

Uttar Pradesh 11202 11495 

Paddy AndhraPradeeh 11842 18919 

Hllryana 18355 14797 
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2 3 4 

Punjab 21136 16294 

west Bengal 7137 5737 

.rowar Kamataka 833 778 

Maharashtra 1856 5735 

Bajra Gujarat 1502 2788 

Uttar Pradesh ·2441 4793 

Maize Andhra Pradesh 5125 6067 

Madhya Pradesh 1735 1618 

Gram Madhya Pradesh 10006 e643 

Uttar Pradesh 12226 9246 

Arhar Maharashtra 9446 8563 

Uttar Pradesh 12145 10086 

Soyabean Madhya Pradesh 5606 2729 

Maharashtra 6201 5233 

Ground Nut Gujarat 15665 7787 

Tamil Nadu 1870 6488 

Jute Assam 8813 4806 

West Bengal 9490 9896 

Sugarcane Karnataka 42746 46031 

Maharashtra 19286 19330 

Tamil Nadu 50257 33312 

Uttar Pradesh 27719 

Cotton Andhra Pradesh 10731 20818 

Gujarat 3710 8832 

Maharashtra 2089 4001 

Note: Gross retum Is the difference between gross value of output and A2 coat of cuHlvation (all expenses In cash In kind including 

rent paid for leased-In land). 
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Agriculture Census by FAO 

2674. SHRI ASADUDDIN OWAISI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the new global agriculture census is 
underway under the agencies of UN Food and Agriculture 
Organization (FAO) 2010; 

(b) if so, whether India Is also a party alongwith 
other 100 countries in the census; 

(c) if so, the details thereof; 

(d) the extent to which this exercise is likely to help 
countries to monitor progress towards millennium 
development goals; and 

(e) the other aims and objectives of this census? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Preliminary steps for organizing the World 
Programme for the Census of Agriculture, 2010 are being 
taken by the Food and Agriculture Organization. Recently, 
FAO organized a round table conference of member 
countries from South Asia at Bangkok, Thailand to discuss 
the methodological issues, items to be covered and the 
Integration of Population Census and Aquaculture Census 
with the Agriculture Census. 

(d) the global agriculture census would provide range 
of data for monitoring the millennium development goals 
relating to eradication of poverty and hunger, illiteracy, 
gender equality and empowerment of women, and 
environmental sustain ability . 

(e) The other objectives of the census are to collect 
supplementary data on community level, food security 
measures; agricultural planning and policy; and 
improvement of current agriculture statistics. 

Improvement of Fishing Activities In Kamataka 

2675. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE Qe pleased to state: 

(a) the steps taken/proposed to be taken by the 
Government to improve the fishing activities In coastal 
areas of Karnataka during the last three yeara and the 
current financial year; and 

(b) the progress achieved during the said period as 
a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) 
Government of India has been Implementing a Centrally 
Sponsored Scheme on Development of Marine Asheriee, 
Infrastructure & Post Harveat Operations to improve the 
fishing activities in the coastal areas of all coastal States 
Including Karnataka. The Scheme has following 
components: 

(I) Development of Marine Flaherle, 

• Introduction of Intermediate Craft of Improved 
design 

• Resource Specific deep sea fishing vessels 
(Including Ve8&81 Monitoring System) 

• Motorisation of Traditional Craft 

• Safety of Fishermen at sea 

• Fishermen Development Rebate on HSD 011 

(II) Development of Infrastructure 

• Establishment of Fishing Harbours and Fish 
Landing Centres 

(b) Funds released to Government of Karnataka under 
this Centrally Sponsored Scheme In the Fisheries Sector 
for the last three yeara and the current year till 30.11.2005 
are as under: 

Year Fishing Harbour 

2002-03 55.585 

2003-04 107.50 

2004-05 

2005-06 209.44 
(Till 30.11.2005) 

(Rupees In lakhs) 

Coastal Marine 

5.00 

748.00 

400.00 

Total 

55.585 

112.50 

748.00 

609.44 
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Minimum Support Price for Red Chilly 

2676. SHRI PRALHAD JOSHI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the detAils of the Minimum Support Price (MSP) 
provided by the Government for red chilly to the farmers 
in the country at present, state-wise; 

(b) the details of Central share therein; 

(c) whether the Government of Karnataka has 
submitted any proposal to the Union Government to 
review the MSP for red chilly; and 

(d) if so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) Red chilly is not covered under 
Minimum Support Price (MSP) Scheme. However, on 
specific request from the State Governments, the 
Government of India implements Market Intervention 
Scheme (MIS) for procurement of agricultural and 
horticultural commodities generally perishable in nature 
and not covered under Price Support Scheme to avoid 
distress sales by farmers. The loss incurred, if any, in 
implementing the MIS is shared on 50:50 basis between 
the central and the State Governments. 

No proposal for procurement of red chilly under MIS 
has been received from the Govemment of Kamataka. 

CI.arance for Petrol Pumps 

2677. SHRI C. KUPPUSAMI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of applications of oil Public Sector 
Undertakings (PSUs) for permission to use forest land 
for the approaches of petrol pumps pending with the 
Government for clearance, State-wise; 

(b) since when such cases are pending; 

(c) the time likely to be taken for giving such 
clearance; 

(d) whether the Govemment has issued instructions 
to close down such petrol pumps as those pending with 
the Govemment for clearance; and 

(e) if not, the reasons for closure of petrol pumps in 
Haryana and Punjab? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (c) 44 proposals of Govemment of Punjab 
and 18 proposals of Govemment of Haryana, pertaining 
to oil Public Sector Undertakings (PSUs) for permission 
to use forest land for approaches to petrol pumps have 
been recently received and are being examined. These 
cases have been received during the month of November 
2005. A time limit of 60 days has been prescribed, as 
per the Forest (Conservation) Rules, 2003, for the Central 
Government to take a decision on receipt of a complete 
proposal for diversion of forest land. The proposal received 
for diversion of forest land under Forest (Conservation) 
Act, 1980 are examined on merit and as per the rules 
and guidelines made under the Act. 

(d) and (e) No such Instructions for closure of petrol 
pumps have been issued by the Ministry or by the Forest 
Department, Govemment of Haryana. In Punjab, some 
Deputy Commissioners had Issued provisional No 
Objection Certificate (NOC) for setting up of the petrol 
pumps, in anticipation of approval under Forest 
(Conservation) Act, 1980, for construction of approach 
roads. On intimation from the Forest Department that 
issuing of such NOC Is in violation of the Act, the Deputy 
Commissioners have cancelled the permission/NOC 
resulting in closure of the petrol pumps constructed in 
violation of the Forest (Conservation) Act, 1980. 

Tourllm PromotIon In Northern Stilt .. 

2678. SHRI DUSHYANT SINGH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment has taken any steps to 
promote tourism in the Northem States 

(b) If so, whether any blue print has been prepared 
for the purpose; 

(c) if 80, the details thereof; and 

(d) the specific steps proposed to be taken in Tenth 
Plan to promote tourism in the States InCluding Rajasthan? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): 
(a) Development and promotion of tourism is primarily the 
responsibility of the State Governments/U. T. 
Administrations. Ministry of Tourism, Government of India, 
has been assisting the State GovemmentsIUTs through 
Its schemes of Integrated Development of Tourist Circuits, 
ProductIInfrastructure and Destination Development and 
Large Revenue Generating Projects during the Tenth Plan. 
Project proposals that are complete In all respect are 
processed on the basis of inter-sa priority and funds 
released, subject to their availability under the respective 
Head. 

(b) and (c) The Govemment has prepared 20 Year 
Perspective Plans for the States/UTs with the broad 
otJiectives of: 

(i) 88S86Sing the existing tourism scenario in the 
States; 

(ii) reviewing the status of existing development! 
investment plans; 

(Iii) evaluating the exlatingpotentiaJ tourist 
destinations; 

(Iv) developing sustainable tourtem In a time period 
of 20 years; 

(v) giving plans with short term and long term 
targets; 

(vi) indicating the likely investment on infrutructu ... 
development under different heads; and 

(vii) preparing an action plan" for Implementing of 
identified potential scheme/projects, and for 
development of infrastructure. 

The 20 Year Perspective Plans prepared for the State 
have State-wise details and the action plan for its 
implementation for identified potential development 
schemes/projects etc. 

(d) The details of the financial 888iB1Bnce provided 
to all the StateslUTs including Rajeslhan for touriem-
related projects during the Tenth Plan are ftien In the 
enclosed Statement. 

St6ttImtInI 

StaIB-wise Toutism PmjtIc/s SancllontJd ~ the Tsnlh FIVe YMr Plan (as on 31.3.2005) 

(As. In 1aIchs) 

2002~ 2.OIXHM ~ (ProwiIIIIm) 

No. 01 AmcuC AmaIn No. 01 AmoId AmoId No. 01 AmcuC AmaIn 
ProjIcI SIIlCd. ~ PIujact SImI. Raeaaed PIujact SInd. Iw..I 
SRd. SRd. SIIlCd. 

2 3 4 5 6 7 8 9 10 11 

1. Anctva Pradeah 2 flJ7.5O 195.00 6 946.fIJ 896.44 16 2827.19 2240.88 

2. Allam 9 768.13 618.85 3 313.46 313.06 8 986.03 786.22 

3. AI\I'I8ChaI Pradesh 5 41.30 32.fIJ 6 1044.60 700.00 9 1325.50 927.96 

4. Bihar 8 505.00 505.00 6 1019.42 913.89 7 1901.43 1527.71 

5. Chhaltisgartl 9 308.00 98.50 6 1005.00 364.00 8 1117.94 897.93 

6. Gos O.fIJ 0.50 2 36.76 34.76 3 110.00 38.00 

7. ~raI 2 197.12 59.13 8 920.51 815.82 2 138.93 111.14 

8. Haryana 8 332.25 311.00 16 1215.38 879.23 6 693.55 513.84 

9. HimIchIII PnIdesh 30 779.32 760.38 4 182.32 85.00 12 2680.00 2181.00 
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10. 

11. 

12. 

13. 

14. 

15. 

1e. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

'B. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Jammu & I<aIhINr 

KeraIa 

Nagallnd 

Orissa 

Taml Nadu 

Trlpura 

UItaranchII 

Uttar Pradeah 

west Bengal 

Andaman and NIcobar 

Dadra and Nagar Havell 

Delhi 

Daman and Diu 

Total 

AGRAHA Y ANA 21, 1827 (S&4aI) 

3 

3 

o 
8 

11 

18 

8 

2 

4 

94.38 

o 
902.48 

881.38 

711.18 

623.48 

5.24 

5 

89.47 

o 
825.49 

829.88 

574.79 

548.25 

2.82 

3 70.35 21.20 

8 141.18 48.48 

5 380.50 323.43 

2 47.50 15.75 

3 23.00 14.80 

13 1098.70 1086.20 

13 348.24 269.76 

5 559.00 316.10 

5 218.13 67.78 

3 548.00 418.00 

3 295.00 295.00 

5 201.10 80.00 

o 0 0 

3 7.75 6.63 

2 8.07 6.46 

14 504.00 449.02 

3 

o 
2 

49.50 

o 

7.~ 

18.90 

o 
8.30 

212 11121.10 8880.93 

8 7 8 

5 895.00 695.00 

2 1109.00 n4.80 

14 932.88 792.51 

8 808.50 564.16 

10 621.90 394.61 

10 931.83 914.58 

82.44 24.73 

2 40.22 24.92 

5 567.70 188.75 

4 711.00 220.80 

5 419.56 138.50 

2 96.00 12.30 

14 1644.81 1414.25 

8 1151.09 681.49 

14 1339.82 850.53 

6 4580.17 135.16 

4 230.44 203.94 

7 1115.80 918.26 

10 117.44 384.34 

o o 0 

2 10.00 8.00 

o o 0 

11 3318JZ8 ~13 

285.07 238.58 

o o o 
245.17 73.56 

207 24185.84 18073.16 

• 
5 

2 

12 

10 

11 

10 

o 
2 

8 

1 

8 

7 

13 

8 

1 

7 

9 

10 

o 
3 

o 
8 

o 
o 
2 

10 

819.25 

945.91 

2481.78 

2283.83 

1585.19 

1820.82 

0.00 

983.30 

1088.36 

2250.89 

1320.74 

724.68 

2518.61 

680.81 

1308.92 

20.00 

2199.98 

1044.93 

513.04 

0.00 

487.00 

0.00 

628.85 

0.00 

0.00 

451.00 

182 

11 

899.04 

756.72 

1937.37 

1820.33 

942.21 

925.30 

0.00 

807.91 

382.38 

1413.40 

1059.38 

581.47 

1376.07 

531.33 

705.83 

18.00 

1750.73 

831.19 

407.43 

0.00 

373.80 

0.00 

511.00 

0.00 

0.00 

380.00 

217 37883.83 27371.97 

Note-ThIs Includes the proJecl8 relating to Circuits, DesIInatIona, Large Revenue GaneraIIng ProJecI8, Rural Tourtem (Software end 
Hardware» Project, IT Event. Fair & Festivals ProjecIs. 
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Financial A •• I •• nee to Oraln Prooeulng Inclu ...... 

2679. SHRI K.C. PALANISAMY: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Govemment Is providing financial 
assistance for setting up modemlzatlon/expansion of grain 
processing industries which include milling of rice, wheat, 
pulses and oilaeeds in various States; 

(b) if so, the details thereof; and 

(c) the financial assistance given to grain processing 
units in the country particularly in Tamil Nadu during the 
last three years, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) Keeping In view little value 
addition, lesser perishability and primary nature of 
processing involved In grain milling .ector, financial 
assistance to rice, flour and pulse milling has been 
discontinued w.e.f. 1.4.2004. However, the applications 
received by the State Nodal Agencies on or before 
31.3.2004 are eligible for consideration on usual terms & 
conditions. A statement showing financial assistance 
sanctioned under the scheme to the FPI units Including 
grain·processing units during last three years Statewise 
is enclosed. 

DtJlmls of Hnsncl8l B86is1anc. sJtltJndtKlIo FPI units undsr ths SchBms for Tschnology 
Upg11ldslion!EslllbllshmsnllModsmizslion of FPI units 

StatelUT 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradash 

Jammu & Kashmir 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

2002·2003 

2 

124.74 

43.56 

186.68 

27.41 

75.00 

111.36 

111.22 

41.85 

104.90 

8.20 

239.95 

2003·2004 

3 

485.57 

257.79 

17.00 

165.85 

185.94 

99.18 

108.78 

151.49 

192.53 

88.93 

529.03 

(Rs. In lakh) 

2004-2005 

4 

797.67 

245.76 

25.32 

32.61 

2.50 

25.00 

262.15 

183.34 

75.51 

74.78 

425.32 

152.86 

45.62 

778.67 
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2 

Manipur 102,20 

Meghalaya 19.10 

Mlzoram 

Nagaland 

Orissa 15.58 

Pondicherry 

Punjab 176.98 

Rajasthan 

Tamil Nadu 236.54 

Trlpura 63.00 

Uttar Pradesh 119.14 

Uttaranchal 

West Bengal 163.54 

Fund. to Pe.tlclde Rnldue Tutlng Laboratory 

2680. SHRI BHANWAR SINGH DANGAWAS: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the State Government of Raja8than has 
demanded to sanction necessary amount for pesticide 
residue testing laboratory in Durgapur-Jaipur; 

(b) if so, the amount likely to be sanctioned by the 
Government during 2005-06 in this regard; and 

(c) H not, the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) The 
Government of Rajasthan has submitted a proposal for 
strengthening and upgradation of State Pesticide Testing 
Laboratory, Jalpur at a cost of Rs. 3.93 crores for 
establishment of facilities for analysis of pesticide residues. 
There is no centrally sponsored scheme for the 
establishment of such facilities. However, the State 
Government is free to use the funds provided to it under 

3 4 

108.41 

12.14 

110.50 12.30 

40.75 

63.31 

24.54 

163.00 538.23 

86.00 35.83 

274.03 310.60 

33.07 

263.19 591.76 

5.37 87.88 

132.96 325.74 

the Macro Management Scheme for setting up a pesticide 
residues testing laboratory. 

/English} 

Export of Foodgrall18 

2681. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether it was decided in the past to associate 
State Trading Corporation, Minerai, and Metal. 
Corporation and Project Equipment Corporation as well 
as private exporters to export foodgraJne after the expurt 
of foodgralna picked up; 

(b) if so, the details thereof; 

(c) whether Food Corporation of India (FCI) does not 
hold foodgralns much in excess of the quantity required 
in the country as was the case In 2000; and 

(d) if so, the quantity of foodgralns held by FCI 88 
on date and the quantity that Is over and above the 
quantity required In the country? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. The foodgralns export 
scheme with the three Public Sector Undertakings (PSUs) 
I.e. State Trading Corporation (STC), Metals & Minerals 
Trading Corporation (MMTC) & Project & Equipment 
Corporation (PEC) started with a quantitative ceiling of 
20 lakh MTs of wheat export for the year ending 31st 
March, 2001. However, as more Central and State 

As on 

1.10.05 

1.11.05 

Wheat 

102.90 

90.52 

Stock 

Rice 

48.49 

103.38 

Promotion of Mamdlepuram a. Tourist Circuit 

Total 

151.39 

193.90 

2682. SHRI A.K. MOORTHY: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment has any proposal to 
promote Mamdlepuram in Tamil Nadu as an Important 
tourist circuit; and 

(b) if so, the details thereof alongwith the assistance 
provided to the State Government for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) During the 10th Five Year Plan, the Ministry of 
Tourism has sanctioned the following projects for 
Integrated development of Mamallapuram: 

(1) Development near the 5-Rathas (2002-03) for 
an amount of Rs. 299.93 lakhs 

(2) Development of Park near The Shore Temple 
(2002-03) for Rs. 328.58 lakhs 

(3) Dance Festival at Mamallapuram (2002-03) for 
Rs. 5.00 lakhs 

(4) Mahaballpuram Dance Festival (2003-04) for 
Rs. 15.00 lakhs 

Govemment agencies started showing interest in entering 
the export scheme, the Government opened it to all 
parties Including private parties, Cooperatives, Govemment 
undertakings and agencies and fixed a ceiling of 50 lakh 
MTs of wheat export, to begin with, for the Financial 
Year 2001-02. 

(c) Yes, Sir. 

(d) The stock of wheat and rice as on 1st October, 
2005 and 1st November, 2005 against the buffer stocking 
norms of 1st October, 2005 are as under: 

(FIg. in Lakh MT.) 

Buffer Norms (As on 1st Oct.) 

Wheat 

110 

110 

Rice 

52 

52 

Total 

162 

162 

(5) Mahabalipuram Dance Festival (2004-05) for 
As. 15.00 lakhs 

(6) Infrastructure and destination development of 
Mahabalipuram Phase-II (2004-05) for As. 432.00 
lakhs 

(7) Erection of sign ages in Mamallapuram 
(2004-05) for Rs. 5.92 lakha. 

Quantitative Re.trlctlon of Agriculture Sector 

2663. SHRI P. RAJENDRAN: WIU the Minister of 
AGRICULTURE be pleased to state: 

(a) whether any study has been conducted by the 
Ministry or any agency concemed about the reflection of 
the lifting of quantitative restriction on agriculture sector 
particularly with regard to commercial and perennial crops; 

(b) If 80, the details thereof, item-wise; 

(c) the total amOW'lt spent In this regard; and 

(d) the steps taken to protect farmers from the price 
fall? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER O~ STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) and (b) There has been no comprehensive 
study on the Impact of liberalized imports of agricultural 
products on Indian Agriculture. However, 80me quick 
sectoral studies have been conducted to analyze the likely 
impact of liberalized imports on edible oils. The studies 
suggest that formulation of policieS in respect of calibration 
of import duties on edible oils, application of new 
technology to increase production and productivity In oil 
sector and provision of marketing support to oilseed 
farmers should be linked to the Indian proposals in the 
WTO Agriculture negotiations. Recently the Govemment 
has brought out a study entitled 'State of the Indian 
Farmer: A Millennium Study', as a part of which 
"Globalization and Agricultural Liberalization In India- hu 
also been studied. Based on various measures of import 
and export competitiveness, the study concludes that moat 
of the important agricultural commodities in India are 
competitive and that India can withstand competition from 
abroad with respect to the import of most of the crops, 
at the current levels of tariffs. No specific study has been 
condl,lcted regarding the impact on perennial crops. 

(c) The total amount spent on the Phas8-1 of the 
Millennium Studies, which included study on "Globalization 
and Agricultural Liberalization- along with 26 other studies 
was Rs. 158.18 lakhs. 

(d) In order to ensure that the farmers of the country 
are not put to any hardship, the Govemment hu put in 
place a suitable mechanism for monitoring the Import of 
sensitive items and provides protection .to the domestic 
producers by resorting to various WTO compatible 
measures which include appropriate calibration of applied 
tariffs within the bound levels and safeguard action under 
certain specified circumstances. As a sequel to these 
measures, import duties on a number of items Including 
edible oils (both crude and refined), tea, coffee, copra 
and coconut, wheat, rice, maize, pulses, spices, arecanut, 
apple and cut flowers have been increued in the last 
5 years. Further, the Govemment also implements a 
number of development programmes to increase the 
competitiveness of the Indian farmer. These Include 
introduction of improved farming technology, improved 
availability of inputs including water, credit and fertilizer 
and price support through the Minimum Support Price 
(MSP) scheme and Market Intervention Scheme (MIS). 

Poor Quality of Foodgrelna In PDS 

2684. SHRI CHENGARA SURENDRAN: Will the 
Mlnlater of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleaaed to state: 

(a) whether the Government Is aware that the 
foodgralns being supplied through Public Distribution 
System (PDS) are of poor quality; and 

(b) If 80, whether any action has been taken by the 
Government to check the distribution of poor quality 
foodgralns through PDS? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No, Sir. Only good quality foodgralns 
are supplied to State GovemmentsIUT Administrations for 
distribution under Public Distribution System (PDS). 
However, in case of any specific complaint regarding 
quality of foodgralns being Issued to State Governments 
or distributed through PDS, Food Corporation of Indlal 
concemed SIa:, Government Is asked to investigate the 
matter and take remedial m .. aurea Including action 
against the dellnquent(s) apart from ensuring supply of 
only good quality foodgralns under PDS. The following 
steps have been taken by the Govemment to ensure 
that only good quality foodgralna are dlltrlbuted under 
PDS: 

1. Ample opportunities are provided to the officials 
of the State GovemmentslUT Admlnistratlona to 
In~pect the stooke prior to lifting from the Food 
Corporation of India (FCI) godowns. 

2. Inltructlons have been luued to all the State 
GovemmentslUT Admlnlstrationl that an offar 
not below the rank of Inlpector should be 
deputed to check the quality of foodgralns before 
lifting from the FCI godowns. 

3. The samples of foodgralna are Jointly drawn and 
sealed by the officers of the State Governmental 
UT Administrations and the FCI during the Is8Ue 
of stocks from FCI godowna for display at the 
counters of Fair Price Shope (FPSs). 

4. The officers of the State Govemments and thil 
Mlnl8try pay aurprlse checks to the FPSs, the 
over .e. th, quality of foodgralnl being 
distributed through TPDS. 
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5. The officers of this Ministry designated as 'Area 
Officers' for monitoring the TPDS work in the 
respective States/UTs also undertake visits to 
the storage depots and the FPSs, during their 
visit to the Statea/UTs to check the quality of 
foodgrains being issued. 

Violation of Government Norma by EPFO 

2685. SHRI GURUDAS DASGUPTA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Director General of the Audit 
Department has found out serious flaws in Employees 
Provident Fund Organizations accounting procedures; and 

(b) If so, the details thereof and the reaction of the 
Government thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) In 
accordance with Section 5A(6) of the Act, every year, 
the accounts are audited by the Comptroller and Auditor 
General of India and subsequently submlUed to the 
Central Governmept for being placed before the 
Pariiament after adoption by the Central Board as provided 
in Para 74 of the Employees' Provident Fund Scheme, 
1952. 

The Director General of Audit has made lome 
observations regarding the manner of depletion of certain 
accounting heads, which Is being followed by the EPFO 
over a period of time and as per the approved format of 
accounts. Acceptance of the observations made by the 
Audit will require prior approval of the Central Govemment 
and the C&AG of India, as it will result In changes in the 
present format of final accounts of EPFO. However, the 
overall system of accounting of EPFO is proposed to 
undergo a change from 'Cash Basil' (being followed in 
the Govemment as SINGLE entry Accounting System) to 
'Accrual Basis' (converting to Double Entry Accounting 
System) under the 'Re-inventing EPF India Project' and 
after its implementation, various observations made In 
the audit would be addressed accordingly. 

Rationed Item. at Controlled Price 

2686. SHRI VIRCHANDRA PASWAN: 
SHRI PRABHUNATH SINGH: 
SHRI N. JANARDHANA REDDY: 
SHRI RAGHUNATH JHA: 

Will the Minister of CONSUMER ",FFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether persons living Below Poverty line are 
not provided rationed foodgrains and kerosene oli at 
controlled rates from Fair Price Shops and Kerosene 011 
depots forcing them to purchase the same from open 
market; 

(b) If so, the number of cases detected during the 
last three years, year-wise and state-wise; 

(c) the action taken against those responsible; 

(d) whether the subsidized foodgralns and kerosene 
011 are being sold In the black market; 

(e) If so, the details thereof; and 

(f) the total quantum of subsidized foodgra1n8 and 
kerosene seized from the black market during the 188t 
three years, year-wise and State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD ~ND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (f) The Information is being collected and 
will be laid on the Table of the House. 

Production of Pepper 

2687. SHRI K. FRANCIS GEORGE: 
SHRI P.C. THOMAS: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether production of pepper hu gone down in 
the country; 

(b) If so, the details thereof and the reasons therefor; 

(c) the stape taken by the Govemment to launch a 
Pepper Technology Mission and Rejuvenation Programme 
in pepper growing areas of the country; and 

(d) the measures proposed to be taken to enhance 
production of pepper In the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
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The production of black pepper during the current year 
(2005-06) is e)(pected to decrease due to delayed and 
heavy monsoon. The production of black pepper during 
the last three years is given below: 

Year Production (tonnes) 

2002-03 71.568 

2003-04* 73.315 

2004-05* 72,662 

*Provlslonal 

(c) and (d) There is no proposal under consideration 
of Government for launching pepper technology mission. 
Under the National Horticulture Mission. Government has 
decided to rejuvenate 81100 hectare area under 
horticulture crops including pepper at the cost of Rs. 
142.95 crore during current financial year. To meet the 
growing demand for planting material, Government is 
encouraging production of nucleus planting material of 
high yielding varieties and export oriented varieties of 
black pepper specific to different agro climatic conditions 
and their further multiplication and distribution through 
State Department nurseries and other selected private 
nurseries. Other programme. include replanting senile 
vines, curing and drying unit, vermin compost preparation, 
integrated pest management, organic farming etc. 

Vanupati Untts 

No. of Annual installed 
uno capacity 

(in lakh tonrl8S) 

All India 269 50 

Maharashtra 27 6.6 

(c) There are 115 vanaspati units and 173 solvent 
extraction plants lying closed at present. The cloaure of 
large number of units/plants waslis on accounts of various 
factors, such as creation of production capacity not 
commensurate with availability of raw materials, obsolete 
teChnology, poor economies of scale, shift in consumer 
preference towards soft oils, competition from cheaper 
duty-free imports from Nepal and Sri Lanka under Free 
Trade Agreement. etc. 

[Translation/ 

Vegetable 011 Producing Unite 

2688. SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 

WHI the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the number of vegetable 0/1 producing units In 
the country particularly Maharashtra. Stat.wlae; 

(b) the production capacity alongwlth the tOial 
production of these units; 

(c) the number of such units which have closed clown 
during the last three years and the reasons therefor; and 

(d) the steps taken by the Government to revive 
these units? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Consequent upon de-licensing of 
vegetable 011 Industry w.e.f. 25.7.1991, no precise figure 
about the number of vegetable 011 producing units In the 
country is available. According to available Information. 
details about number of vanaspatl unIts and solvent 
extraction plants along with annual Installed capacity at 
present and production for 2004-05 have been estimated 
as under: 

Solvant Extraction Plants 

Production 
(in lakh 
tonnes) 

No. 01 
uno 

Annual Installed 
capacity 

(in lakh tonnes) 

Production 
(in Iakh tonnes) 

11 711 312 17 

75 64 3 

(d) Steps taken by the Government to Improve the 
health of vegetable 0/1 Industry include: 

(i) Import of ollseeds/edible oils exoept copra! 
coconut 011 has been allowed on OGL 

(II) Import duty on certain vegetable oils of edible 
grade Intended for manufacture of reflned olV 
vanaspati Is levied at a concesslonal rate. 
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(ill) Import duty on certain crude vegetable oils of 
edible grade has been kept low as compared to 
reflnd oils to facilitate raw material availability. 

(Iv) Integrated Scheme of Ollaeeds, Pulses, 011 Palm 
and Maize (ISOPOM) Is In place to augment 
the production and productivity of 0I1aeeda. 

(v) In order to encourage production of solvent 
extracted oils In the country and to promote 
export of extractions, excise duty on food grade 
hexane has been reduced from 32% to 16%. 

(vi) Sick Industrial units are allowed to register with 
the BIFR for rehabilitation. 

[English] 

Child Labour In Hazardoua Work 

2689. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
atate: 

(a) the number of children below the age of fourteen 
years who are engaged In labour work In the country; 

(b) the number out of them engaged In hazardous 
work; 

(c) the steps taken by the Government to attract 
such child labourers to schoola or other Informal centres 
of education; and 

(d) the number of child labourers attending such 
schools or centres? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) eer.ue 
conducted by the Registrar General of India on decadal 
basis, is the only authentic data In respect of population 
of child labour in the country. As per the Census of 
2001, the total number of working Children In the age 
group of 5-14 years is 1.26 crore. Cenaus data, however, 
does not make any distinction between hazardous and 
non-hazardous work. 

(c) The Government is implementing the Scheme of 
National Child Labour Projects (NCLPs) In 250 districts 
of 21 Stat .. In the country. Under the scheme of NCLP, 
special achooislrehabilitation centres are Nt up, which 

provide following facUlties to the children withdrawn from 
employment. 

• FormaUNon-formai education; 

• Vocational Tralnlng 

• Supplementary Nutrition 0 5/- per child 

• Stipend 0 1001- per month to the children 
withdrawn from employment 

• Health care facilities 

(d) Under the scheme of NCLP 1,82,693 children 
withdrawn from employment are attending the apecIaI 
schoolslcentres. 

/TmnsMlion] 

Cloaure of CCI 

2690. SHRI ASHOK KUMAR RAWAT: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI SHISHUPAL N. PATLE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Mlnlater of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Government pl'OpOMs to sell of some 
units of Cement Corporation of lnelia (CCI); 

(b) If 80, the details and reasons therefor; 

(c) whether the production has been stopped In thoee 
units; 

(d) If 80, the estimated lou Incurred due to cIoeure 
of such units during each of the last three years, unit-
wise; 

(e) whether any profit Is being earned by the 
functional units; and 

(f) If 80, the details of the profits earned by theee 
units during each of the last three years, unit-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINIST~Y OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY): (a) and 
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(b) On the directions of Board tor Industrial and Financial 
Reconstruction, a Draft Rehabilitation Scheme (DRS) for 
Cement Corporation of India has been prepared by the 
Operating Agency, namely the Indultrial Finance 
Corporation of India Ltd. The DRS, inter· alia, proposes 
closure and assets sale of seven non-operating units i.e. 
Mandhar (Chhattlsgarh), Kurkunta (Kamataka), Nayagaon 
(Madhya Pradesh), Akaltara (Chhattisgarh), Charkhi Dadri 
(Haryana), Adilabad (Andhra Pradesh) and Deihi Grinding 
Unit (New Delhi) and the utilization of funds so generated 
for revival of CCI including improvement in functioning of 
the three functional units I.e. Bokajan (Assam), Rajban 
(Himachal Pradesh) and Tandur (Andhra Pradesh). 

(c) 7 units of CCI became non-operational as follows: 

Mandhar (Chhattisgarh) 06.06.1996 

Kurkunta (Kamataka) 01.11.1998 

Nayagaon (Madhya Pradesh) 30.06.1997 

Akaltara (Chhattisgarh) 09.12.1996 

Charkhi Dadrl (Haryana) 14.08.1996 

Adilabad (Andhra Pradesh) 05.11.1998 

Delhi Grinding Unit (New Delhi) 08.02.1999 

(d) The net lollS of ttle seven non-operatlve units 
during the last three years is as under: 

(Rs. in crores) 

Name of ttle Unit 2004·05 2003-04 2001·03 

Mandhar 14.12 B.18 14.18 

Kurkunta 12.19 2.89 13.07 

Nayagaon 17.70 8.58 17.89 

Akaltara 29.35 10.35 30.41 

Charkhi Dadri 12.94 4.99 12.89 

Adilabad 25.19 7.60 23.76 

Deihl Grinding Unit 31.22 24.07 68.68 

(e) and (f) The details of operating profltlloss of the 
three functional units during the fast three years Is as 
under: 

(Rs. In crores) 

Name of the Unit 2004-05 2003·04 2002·03 

Bokajan 2.49 1.73 3.06 

Rajban 1.18 (-)2.10 (·)0.08 

Tandur 4.62 29.81 3.45 

/English} 

Value Addition to Raw Producta 

2691. SHRI M. SREENIVASULU REDDY: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether despite world's largest producers of food, 
India fares poorly in terms of value addition to Its raw 
products In the food processing Industry; and 

(b) If so, the measures being taken by the 
Government to get more value addition to itl raw 
products? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) As per the Report of Mil. 
Rabo India Finance Pvt. Ltd, value addition to raw 
products in the Food Processing Industries In the country 
is estimated at about 20%. Government has formulated 
and implemented several Plan Schemes to provide 
financial assistance for establlahment and modemization 
of food processing units, creation of Infrastructure, support 
for R&D, human resource development besides other 
promotional measures to encourage development of food 
processing industries. Recently in 2004·05 in order to 
give boost to growth of FPI sector ttle Govemment hu 
allowed under Income Tax Act, a deduction of 100% of 
profit for five years and 25% of profits for the next five 
years In case of new agro processing Industries .. t up 
to process, preserve and package fruits and vegetables. 
There is no excise duty on proc888ed fruits & vegetable 
products. Excise duty of 16% on dairy machinery hu 
been fully waived for promotion of dairy proceaaing 
Industries. Excise duty on meat, poultry and fish pr0dud8 
has been reduced from 16% to 8%. A National 
Horticulture Misalon has been launched w.e.t. 1st April 
2005 with an objective to boost the horticulture sector. to 
the Budget of 2005-06 excise duty of As. 1.00 per kg on 
refined edible 011 and Rs. 1.25 per kg on vanaspatl was 
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abolished. CuatorM duty on refrigerated vans was reduced 
from 20% to 10%. Auistance is also provided to the FPI 
units to obtain ISOIHACCP certification so as to match 
with global standards In quality and food safety. 

CI08ure of MECON Ltd. 

2692. SHRI JOACHIM BAXLA: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Govemment Is contemplating to close 
the MECON Limited; 

(b) If so, the reasons therefor, 

(c) the number of employees who sought retirement 
under the voluntary retirement schemes during each of 
the last three years; 

(d) the outstanding debts to be recovered from the 
customers as on October 31, 2005; and 

(e) the volume of outstanding loans to be refunded 
to the bank/Fls by the company as on date? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) Does not arise in view of (a) above. 

(c) The number of employees who opted for 
retirement under the voluntary retirement scheme during 
each of the last three years is as follows: 

Year 

2002 

2003 

2004 

No. of employees 

400 

454 

87 

(d) The outstanding debt to be recovered from clients 
as on October 31, 2005 was of the order of Rs. 74.00 
crores. 

(e) The volume of outstanding loans to be refunded 
to the banksIFlalGoveml'1lent a8 on November 30, 2005 
Is as follows: 

FInancial Institutions (Fls) 

Banks 
Loan from Govemment 

Rs. 142 crore 
Rs. 87.n crore 

Rs. 7.72 crore 

Reoommend8ttona of BRPSE 

2693. SHRI ADHIR CHOWDHURY: 
SHRI UDAY SINGH: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Government has constituted a 
Committee of Secretaries to speed up the revival of PubRc 
Sector Undertakings (PSUs) which have been cleared by 
Board for Reconstruction of Public Sector Enterprises 
(BRPSE); 

(b) If so, the details in this regard; 

(c) the details of PSUs which are sick and to be 
revived; 

(d) whether any time bound programme has been 
chalked out for this purpose; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) In October 2005, Govemment has decided that the 
recommendations of Board for Reconstruction of Public 
Sector EnterpriseS (BRPSE) made till date be looked into 
by a Committee of Secretaries. 

(c) to (e) Based on the information as on 31.3.2004, 
92 P:;Es (including subsidiaries of NTC) were Identified 
as sick PSEs requiring reference to BRPSE. The 
Adminiatratlve MlnistrieslDepartmenta are responsible for 
preparing comprehensive package on the revival of sick 
PSEs under their control after consuhlng all stakeholders 
and refer them to BRPSE and till date 40 C&I88 of sick 
PSEs have been referred to BRPSE. BRPSE, which is 
expected to make recommendations within two months 
from the date of receipt of complete proposal from the 
administrative Ministries/Departments, had given Its 
recommendations in respect of 24 cases of sick PSEs. 
The names of these 24 PSEs are given in the enclo8ed 
Statement. The administrative MinlatrlealDepartments have 
been requested to process the recommendations of 
BRPSE for obtaining the approval of the competent 
authority within 8 weeks of the receipt of the 
recommendations of BRPSE. Government has approved 
the proposals In respect of 8 cases. 
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Lisl of PSEs wIIOSIl IfIvlvsVIflh8bHitstion of 'closunt/winding up PfOPO$S/$ lis .. btNJn cltMlfJd by 8RPSE 

SI.No. Name of the CPSE Name of the Mlnlatry/Department 

1. Hindustan Salts Ud. Deptt. of Heavy Industry 

2. Bridge & Roof Co. (India) Ud. Oeptt. of Heavy Induatry 

3. BBJ Construction Col. Ud. Oeptt. of Heavy Industry 

4. Tyre Corporation of India Ltd. Oeptt. of Heavy Industry 

5. British India Corporation Ud. Ministry of T extllel 

6. National Textiles Corporation Ltd. & Its subsidiaries Ministry of Textiles 

7. Madras Fertilizers Ud. Oeptt. of Fertilizers 

8. HMT Bearings Ltd. Deptt. of Heavy Induatry 

9. Praga Tools Ltd. Deptt. of Heavy Indultry 

10. Braithwaite & Company Ltd. Deptt. of Heavy Induatry 

11. NEPA Ltd. Oeptt. of Heavy Industry 

12. Richardson & Cruddas Ud. Oeptt. of Heavy Industry 

13. Central Inland Water Transport Corporation Ud. Oeptt. of Shipping 

14. Tungabhadra Steel Products Ud. Oeptt. of Heavy Industry 

15. Bharat Wagon & Engineering Co. Ltd. Oeptt. of Heavy Industry 

16. Bharat Pumps & CompreelOl'I Ltd. Deptt. of Heavy Industry 

17. Hlndustan Antlblotica Ud. Deptt. of ChernJcall & PetrochemIcaII 

18. Ea8tem Codielda Ud. Ministry of Coal 

19. Cement Corporation of India Ltd. Oeptt. of Heavy Industry 

20. Bharat Ophthalmic Glass Ltd. Deptt. of Heavy Industry 

21. HMT Machine Tools Ud. Oeptt. of Heavy Industry 

22. Heavy Engineering Corporation Ud. Deptt. of Heavy Industry 

23. Hindustan Organic Chemlcala Ltd. Oeptt. of Chemica18 & PetrochemIcaII 

24. Hindustan Insecticides Ud. Oeplt. of Chemicals & Petrochemlcall 

In respect of the CPSEa mentioned against S.No. 1, 2, 3, 5, 6, 8, 9 & 13, the revival propoaaII have been approved 
by the Government. 
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Revival of Hlndu.tan Cabl.. Ud. 

2694. SHRI AJOY CHAKRABORTY: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 

(a) whether the Government is actively considering 
to revive the Hindustan Cables ltd. (HCl); 

(b) If so, the details thereof; 

(c) whether the Government has taken any step to 
protect the interests of the employees who might get 
affected due to revival; 

(d) If so, the details thereof; and 

(e) the likely time by which the revival process would 
be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(e) Hindustan Cables Ltd. (HCl) was referred to the BIFR 
in 2002. The Operating Agency appointed by the BIFR 
has since submitted a report on restructuring of HCL. 
Subsequently studies by liT Kharagpur and Tata 
Consultancy Services (TCS) have also been conducted. 

A proposal regarding the future of HCl has been 
prepared on the basis of all the above mentioned reports 
and has been placed before the Board for Reconstruction 
of Public Sector Enterprises (BRPSE). The 
recommendation of the BRPSE is awaited. The 
GOVernment will take a decision on the future of HCl 
after the recommendations of the BRPSE are available. 
However, interest of the employees of the company will 

be protected as per extant laws and relavant Instructions 
on the subject. 

[Trans/ationl 

Recommendation. of BRPSE 

2695. SHRI SUNil KUMAR MAHATO: 
SHRI KASHIRAM RANA: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) the number of meetings held after the constitution 
of Board for Reconstruction of Public Sector Enterprises 
(BRPSE); 

(b) the number of cases disposed of in the aforesaid 
meetings along with the details thereof; 

(c) the decision taken by the Government on the 
recommendations of the Board; and 

(d) the details of the recommendation not accepted 
by the Govemment along with the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): <a) and 
(b) After Its constitution in December 2004, BRPSE has 
held 26 meetings till November 2005 and given Ita 
recommendations in respect of 24 cases of sick PSEa. 
The names of these PSEs are given in the enclosed 
Statement. 

(c) and (d) Based on the recommendations of 
BRPSE, Govemment has approved the revival proposals 
In respect of 8 cases of sick PSEs. 

List 01 PSEs whOSll rsvivaVrshabilitalion 01 c/osuralwinding up proposals haw bBtm clNrsd by BRPSE 

SI.No. Name of the CPSE Name of the Minlstry/Department 

2 3 

1. Hindustan Salts Ltd. Deptt. of Heavy Industry 

2. Bridge & Roof Co. (India) Ltd. Oeptt. of Heavy Industry 

3. BBJ Construction Col. Ltd. Oeptt. of Heavy Industry 

4. Tyre Corporation of India ltd. Ceptt. of Heavy Industry 
\ 
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5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

2 

British India Corporation Ltd. 

National Textiles Corporation Ltd. & its subsidiaries 

Madras Fertilizers Ltd. 

HMT Bearings Ltd. 

Praga Tools Ltd. 

Braithwaite & Company Ltd. 

NEPA Ltd. 

Richardson & Cruddaa Ltd. 

Central Inland Water Transport Corporation Ltd. 

Tungabhadra Steel Products Ltd. 

Bharat Wagon & Engineering Co. Ltd. 

Sharat Pumps & Compressors Ltd. 

Hindustan Antibiotics Ltd. 

Eastern Coalfields Ltd. 

Cement Corporation of India Ltd. 

Sharat Ophthalmic Glass Ltd. 

HMT Machine Tools Ltd. 

Heavy Englne.rlng Corporation Ltd. 

Hindu.tan Organic Chemicals Ltd. 

Hindustan Insecticides Ltd. 

In respect of the CPSEs mentioned against S.No. 1, 
2, 3, 5, 6, 8, 9 & 13, the revival proposals have been 
approved by the Government. 

{English} 

Production Capacity of BHEL 

2696. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether the Government proposes to expand the 
production capacity of Sharat Heavy Electrical Limited 
(BHEL); 

3 

Ministry of Textiles 

Ministry of T .xtilea 

Deptt. of Fertilizers 

Deptt. of Heavy Industry 

Deplt. of Heavy Industry 

Deptt. of Heavy Industry 

Deptt. of Heavy Industry 

Deptt. of Heavy Industry 

Deplt. of Shipping 

Deptt. of Heavy Industry 

Deptt. of Heavy Industry 

Deptt. of Heavy Industry 

Deptt. of Chemicals & Petrochemicals 

Ministry of Coal 

Deptt. of Heavy Industry 

Deptt. of Heavy Industry 

Deptt. of Heavy Industry 

Deplt. of Heavy Industry 

Deptl of Chemicals & Petrochemicals 

Deptt. of Chemicals & Petrochemicals 

(b) if so, the details alongwith the funds allocated for 
the purpose; 

(c) the time by which the expansion process of BHEL 
will be completed; and 

(d) the details of orders received by BHEL during 
2004-05 and 2005-06, tlU date? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a> to 
(c) Yes, Sir. The annual manufacturing capacity Is 
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proposed to be expanded from present 6000 MW to 
10000 MW by 2007 with internal resources of the 
Company. 

(d) BHEL received orders of Rs. 18230 crore during 
2004-05 and As. 6099 crore for 2005-06 till November, 
2005. 

/Tmnslslionj 

Handing Over of Iron Mines 

2897. SHRI BHUVANESHWAR PRASAD MEHTA: 
Will the Minister of STEEL be pleased to state: 

(a) whether certain State Govemments are handing 
over Iron mines to private companies ignoring the public 
enterprls88 like Steel Authority of India Limited; 

(b) if so, the details thereof; 

(c) the criteria for allotment of Chlrlya mines to 
Pohang Iron and Steel Company (POSCO) in Orissa and 
Mittal Steel In Jharkhand; 

(d) whether any irregularity has been found In 
handling over iron mine to POSCO and Mlttal Steel 
Companies; and 

(e) if so, the action taken by the Govemment in this 
regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to <e) The Information Is being collected 
and will be laid on the Table of the Lok Sabha. 

/Engllshj 

Mining L.... of Iron Ora Block 

2698. SHRI BASU DEB ACHARIA: Will the Minister 
of STEEL be pleased to state: 

<a) whether difficulties are being faced by States In 
getting mining lease of Iron ore block from other States; 

(b) if 80, whether the Govemment proposes to take 
action to ensure uninterrupted supply of Iron ore from 
any State: 

(c) if so, whether the Govemment Is considering to 
review the existing mining policy in this regard; 

(d) if 80, the details thereof; and 

(e) if not, the manner in which the problem is likely 
to be solved? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (e) Information Is being collected and 
will be laid on the table of the Lok Sabha. 

Establlshm.nt of Bulk Milk Cooler Centra 

2699. SHRI M. SHIVANNA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has given an assurance 
to provide Rs. 6.5 crores to set up a Bulk Mnk Cooler 
Centre at Chamaraja Nagara, Karnataka; and 

(b) If so, the time by which said centre Is likely to 
be set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION <SHRI TASLIMUDDIN): (a) No. 
Sir. 

(b) Don not arise. 

/TrsnsIslionj 

Cultivation of Ral"" 

2700. SHRI MOHAN SINGH: Will the MInister of 
AGRICULTURE be pleased to state: 

(a) whether cultivation of Rajma in the country has 
declined during the last two years; 

(b) if so, the manner in which shortage of Rajma Is 
met; 

(c) the quantity of Rajma Imported, if any, from China 
during the last year; and 

(d) the details of the Initiatives taken by the 
Govemment to encourage cultivation of Rajma in the 
country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
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DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Rajma being a minor pulse crop, the data relating to 
area under Its cultivation and production in the country 
are not being maintained. 

(c) The country imported 17283 tonn.. of Rajma 
including white pea and beans from China during 2004-
05. 

(d) Government of India is implementing, Centrally 
Sponsored Integrated Scheme for Ollseeda, Pulses, Oil 
Palm and Maize (lSOPOM) from 1st April, 2004 for 
increasing production and productivity of pulses Including 
Rajma and to make the country self sufficient In pulses 
production in major pulses growing states in the country. 

Under the Scheme, the financial aSSistance Is 
provided for purchase of breeder seed, production of 
foundation seed, production and distribution of certHled 
seed, distribution of mlnlklts, infrastructure development, 
block demonstrations on improved technology, Polythene 
Mulch Technology and Integrated Pest Management 
Technology, distribution of Plant Protection Chemicals, 
Plant protection equipments, weedleides, supply of 
Rhizobium culture/Phosphate Solubilising Bacteria, 
distribution of gypsumlpyritellimingldolomite, distribution of 
sprinkler sets, pipes for carrying water from water source 
to the field, and publicity, etc to encourage farmers to 
cultivate pulses including Rajma in large scale. Besides, 
to transfer improved production and protection technologies 
among the farmers, front line demonstrations are being 
conducted through Indian Council of Agricultural Research. 

[Eng/ish} 

Import of Rice 

2701. SHRI M.K. SUSBA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

<a) whether any agreement has been made with 
Myanmar <Burma) for import of rice to augment stocks 
and strengthen Public Distribution System in the North 
Eastern States; 

(b) if so, the details thereof indicating the quantum 
of rice to be imported; 

(c) whether the said agreements have not been 
implemented till date; 

(d) if so, the reasons therefor; and 

(e) by when It Is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) In view of close and friendly relations 
with Myanmar and the suggestions of Ministry of External 
Affairs, a proposal of Ministry of Commerce & Industry, 
was approved by the Cabinet on 5th May 2000 to Import 
50,000 MTs of rice from Myanmar. 

(e) and (d) Implementation of the decision was 
delayed because of poor Infrastructure facilities such _ 
weigh bridge and godown, for storage at the Moreh 
border. Later on, during the 'st Joint Trade Committee 
(JTC) meeting held In Yangon on 15.7.2003, Myanmar 
Informed that their govemment had Introduced a new rice 
trading policy, and as per this policy, sale/purchase of 
rice was no longer with the govemment and that It had 
been transferred to the private sector. It was, therefore, 
no longer possible for the Myanmar Govemment to sell 
50,000 Mrs rice to India. In view of the above, Cabinet 
approved a proposal on 23.10.2003 for revoking the eartIer 
decision taken on 5th May 2000 to Import 50,000 MTa 
rice from Myanmar. 

<e) Does not arise In view of (e) and (d) 

{TflInsl.rlion} 

U .. of Foreign Em ....... by Mln .. trl •• 
to Promote Tourl.m 

2702. SHRI RAKESH SINGH: WID the Minister of 
TOURISM be pleased to atate: 

(a) whether the Govemment hu formulated any 
scheme to promote tourism through Indian embaaalea; 
and 

(b) if 60, the manner In which the Govemment 
proposes to make use of these embassies and to boost 
tourism In the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Though there Is no specifiC scheme for promoting 
tourism through Indian Embassies, promotional activftles 
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undertaken by the IMla tourism Offices overseas are in 
coordination with the Indian Missions abroad. Joint 
promotional efforts are initiated with the Embassies from 
time to time and support is extended to the Indian 
Emb888les In their promotional activities related to tourism 
which include advertising, participation in fairs and 
exhibitions, organizing India seminars, workshops, food 
festivals and road shows, publication of brochures, joint 
advertising support and inviting media personalities, tour 
operators and opinion makers to visit the country under 
the Hospitality Programme of the Ministry. 

Improvement of Llv •• tock and Cow Progeny In 
Madhya Prade.h 

2703. SHRI KRISHNA MURARI MOGHE: WUI the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of centrally sponsored schemes baing 
implemented in Madhya Pradesh for improvement of 
livestock and cow progeny; 

(b) whether the Government proposes to Implement 
any scheme in regard to scientific research in veterinary 
field in the State; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) For 
improvement of livestock and cow progeny in Madhya 
Pradesh, the Union Government is Implementing the 
following centrally sponsored schemes: (i) National Project 
for Cattle & Buffalo Breeding, (Ii) Assistance to State 
Poultry/Duck Farms, (iii) Assistance to States for Control 
of Animal Diseases, (iv) National Project on Rinderpest 
Eradication. 

(b) and (c) The details of the schemes being 
implemented by the Indian Council of Agricuhure Research 
(ICAR) in regard to scientific research in veterinary field 
in the State are given Is the enclosed Statement. 

srtlltlmtlnl 

Madhya Pradesh 

AICRPlNetwork 

1. AICRP on Improvement of Feed Resources and 
Nutrient Utilisation in raising Animal Production, 
JNKVV, Jabalpur. 

2. AICRP on Poultry Breeding, JNKW, Jabalpur. 

3. AICRP on Pigs, JNKW, Jabalpur. 

Ad-hoc Schemes 

1. Genetic characterization of Desl, Kadaknath and 
Assets breed of chicken using DNA fingerprinting 
and random Amplified polymorphic DNA markers 
in Madhya Pradesh, JNKVV, Jabalpur. 

2. Systematic survey and genetic characterization of 
Kadaknath breed of poultry using specific 
microsateUite DNA markers in Madhya Pradesh, 
JNKVV, Jabalpur. 

3. 

4. 

5. 

Note: 

Evaluation of draftability and related physio-
biochemical changes in MalYi and Nirnari bullocks 
of Madhya Pradesh, JNKW, Jabalpur. 

Immunophyslological assessment of neonatal 
buffalo calves to explore the cause of high 
mortality, JNKW, Jabalpur. 

Survey, Evaluation and characterization of 
Kenkatha Breed of cattle, JNKW, Jabalpur. 

AICRP-AII India Coordinated R .... rch Project 

JNKW-.lawaharial Nehru Krlshl Vishwa V1dyalaya 
DNAA-Deoxy-rlbos. Nucleic Acid 

Pending Water Projecta of Andhra Prade.h 

2704. SHRI SARVEY SATYANARAYANA: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Union Government has received any 
project proposals of Water Resources from the 
Govemment of Andhra Pradesh for ctearance; 

(b) if so, the detalla of such projects; 

(c) the names of water projects of the State which 
were proposed to be sanctioned during the current year; 
and 

(d) the time by which rest of the projects are likely 
to be sanctioned? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTflY OF WATER 
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RESOURCES (SHRI SONTOSH MOHAN OEV): (a) and 
(b) Out of 31 Irrigation/multipurpose project propoaaJa 
received from Government of Andhra Pradesh, 15 
Irrigatlonlmultipurpose projects· are under various stages 
of appraisal and 16 irrigation projects have been techno-
economically accepted by the Advisory Committee of 
Ministry of Water Resources subject to compliance of 
certain observations. The details of these 31 projects are 
given in the enclosed statement. 

(c) The Planning Commission has accorded 
Investment clearance for the Flood Flow Canal Project 
(major) from Srlram Sagar Project (High Level Canal 
Project) on 8th December, 2005. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

a. 

Name of 
Projects 

2 

Nettampadu 
Lift Irrigation 
Scheme 

Kalwa Kurthi 
Lift Irrigation 
Scheme 

Srir8{T1sagar 
Stage-II 

Godavari pft 
Irrigation 
Scheme 
(Oevadula) 

Goliavagu 
Reservoir 

RalUvagu 
Reservoir 

Nilwai 
Reservoir 

Mathadivagu 
Reservoir 
Project 

Janjhavathi 
Project 

Majorl 
Medium 

3 

Major 

Major 

Major 

Major 

Medium 

Medium 

Medium 

Medium 

Medium 

(d) The time taken for Investment clearance of 
projects depends upon the promptness with which the 
State Government arrange satisfactory cornpHance to the 
observations of Central appraising agencies. 

Ptlnding WIIlBr ProjscIs 01 Andhm Pmdtlsh 

Riverl 
Basin 

4 

Krishna 

Krishna 

Godavari 

District 
Benefitted 

5 

Mahaboob 
Nagar 

Mahaboob 
Nagar 

Warangal 
Nalgonda 

Date of 
Receipt 

6 

1112000 

1112000 

212004 
& 

Kharnmam 512004 
Adllabad 

Godavari Warangal, 
Nalgoncla. 
Karim Nagar 
& Medak 

Goliavagul Adllabad 
Godavari 

Rallivagul Adllabacl 
Godavari 

Peddavagul Adilabad 
Godavari 

Mathadivagul Adilabad 
Godavari 

Janjhavathi/ 
Nagavali 

Vizia-Nagararn 

1012004 

612001 

9/2001 

912001 

0512002 

0112002 

Benefits 
(Th.ha.) 

7 

10.928 

20.234 

178.07 

285.724 

3.845 

2.430 

5.260 

3.440 

9.970 

Eatt. 
Cost 
(Rs. 
Cr.) 

8 

134.30 

380.00 

1000.00 

5216.34 

39.58 

26.75 

48.90 

26.44 

121.0 

Categury 

9 

A 

A 

A 

A 

A 

A 

A 

A 

A 
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1 2 3 4 5 6 7 8 9 

10. MuaurumHli Medium SeethapallivagW East Godavari August 13.981 164.58 A 
Reservoir Godavari 2002 
Project 

11. Puahkara Uft Major Godavari East Godavari August 76.23 298.00 A 
Irrigation 2005 
Scheme 

12. Argula Major Godavari Nizamabad October 15.699 211.45 A 
Rajaram 2005 
Guthpa Uft 
Irrigation 
Scheme 

13. Tadipudi Uft Major Godavari West Godavari October 83.599 355.08 A 
Irrigation 2005 

14. Allsagar Uft Major Godavari Nizamabad October 21.no 223.66 A 
Irrigation 2006 

15. Indira Sagar Major Godavari East Godavari, October 291.114 9071.82 A 
(Polavaram) West 2006 
Multipurpose Godavari, 
Project. Krilhna 

16. Thotapally Major NagavaiV VIzIanagal'll1l 912001 48.563 462.00 B 
Barrage Nagavali & Srlkakulam (New) 

25.90 
(Existing) 

17. Pullchintala Major Krishna Guntur 7/93 575 506.20 B 
Irrigation Krishna 
Project Prakasham 

West Godavari 

18. Krishna Delta Major Krishna Guntur 1196 575 659.16 B 
System Krishna 
Modemisation Prakashan 

West Godavari 

19. Bhima Uft Major Bhlma/ Mahboob 1196 83.78 744.00 B 
Irrigation Krishna Nagar 

20. Jurala Major Krishna Mahboobnagar 9180 47.64 646.92 B 

21. Vamsadhara Major Vamsadhara Srikakulam SI83 50.958 275.74 B 
Project 
Stage II 
(Neradl 
Barrage) 
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2 3 4 5 6 7 8 9 

22. Pedderu 
Reservoir 

Medium East Flowing! Vishakhapatnam 9/91 6.46 26.23 B 

23. Palemvagu Medium 

Sardar 

PaJemvagul 
Godavari 

Khammam 5188 6.23 29.13 B 

24. Valligallu 
Reservoir 

Medium PapagnilPennar Cuddapah 02l200O 9.715 143.67 B 

25. Yerravagu Medium 

26. Suddavagu Medum 

Yerravagul 
Godavari 

Suddavagul 
Godavari 

Adilabad 

Adilabad 

3199 4.46 31.28 B 

3199 5.88 56.48 B 

27. Peddavagu Medium Peddavagul Adllabad 8/99 9.915 202.60 B 
Godavari 

28. Surampalem 
Res. Scheme 

Medium Burdakalval East Godavari 10199 4.88 46.70 B 
Godavari 

28. Surampalem 
Phase-II 

MedIum Burdakalval East Godavari 712000 5.12 49.50 B 
Godavari 

30. Bhupatlpalem Medium Seethapallil East Godavari 712000 5.419 47.23 B 

31. Peddagedda 
Reservoir 
Project 

Medium 

A-Project under various ... of appraleal 

Godavari 

Vegavatil 
Nagavali 

Vizianagaram 0112002 4.858 32.11 B 

B-ProJect accepted by the AdvIeory CommIttee of Mlnlatry of Water Reaources subject \0 certain observations. 

{English] 

A ..... m.nl of Water Requirement 

2705. DR. M. JAGANNATH: Will the Minister of 
WATER RESOURCES be pleased to state: 

(8) whether the Government has made any 
aaaesament of water requirement in various sectors; 

(b) if so, the estimated water requirement in 
agricultural, industrial and domestic sectors, separately; 

(c) the present water utilization, sector-wise; and 

(d) the details of the plan to create additional storage 
capacity of water? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(c) The National Commission for Integrated Water 
Resources Development Plan in its Report has made an 

assessment for water requirement for various sectors. M 
per the report, the estimated annual water requirement 
for various sectors are as under. 
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SI.No. Uses 

1998 

1. Irrigation 524 

2. Domestic 30 

3. Industries 30 

4. Power 9 

5. Inland Navigation 0 

6. Environment-Ecology 0 

7. Evaporation Losses 36 

Total 629 

(d) State Governments conceive, plan and implement 
major, medium & minor schemes for utilisation of water 
resources. Storage capacity of about 213 Billion Cubic 
Metre (BCM) has been created so far. As per present 
assessment, the total estimated storage capacity of the 
various projects under construction Is about 76 BCM and 
that for the projects under formulation is about 108 BCM. 

[Translation} 

Gap between Organised and Unorganl.ed 
Labourer. 

2706. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

KUNWAR MANVENDRA SINGH: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether intematlonal labour Organization (llO) 
has expressed its concem over the widening gap between 
the labourers of organized and unorganized sectors In 
India; 

(b) if so, the measures adopted by the Govemment 
to narrowing this gap; 

(c) whether the IlO has al80 emphasized the need 
to improve the working conditiON! and facilities of 
labourers; and 

Quantity In Binion Cubic Metre (BCM) per year 

Year 

2025 2050 

611 807 

62 111 

67 81 

33 70 

10 15 

10 20 

50 76 

843 1180 

(d) if 80, the reaction of the Govemment thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (c) No, 
Sir. No 8pecific study has been carried out by the IlO. 

(b) and (d) To bridge the gap between the labourers 
of organized and unorganized sectors and improve the 
working and living conditions of the unorganized sector 
workers Is a matter of priority concem of the Govemment 
of India. For the benefit of the unorganized sector workers, 
the govemment has constituted weHare funds to provide 
social security/welfare measures, implements various 
poverty alleviation employment generation schemes 
provides health Insurance cover for workers living below 
the poverty line. The Govemment also constituted a 
National Commission for the Enterprises In the 
unorganized sector to examine the problems facing 
enterprises in the unorganized sector. 

{English} 

Capacity of Godown. of ewe 

2707. DR. VALLABHBHAI KATHIRIA: WHI the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total capacity of godowns of Central 
Warehousing Corporation (CWC) in the country, Stat .. 
wise; 
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(b) whether the Government has received any 
proposals from some State Governments for opening new 
godowns of ewc; 

(c) If so, the details thereof, State-wise; 

(d) whether the existing godowns are inadequate for 
storing foodgrains in the State of Gujarat; and 

(e) if so, the steps taken to increase the capacity of 
godowns for providing adequate storage capacity for 
foodgralns and sugar in Gujarat? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a> The total storage capacity available with 
Central Warehousing Corporation as on 01.11.2005 is 
101.79 lakh M.T. The State-wise break-up is given in the 
enclosed Statement. 

(b) No, Sir. 

(c) Does not arise. 

(d) No, Sir. 

(e) Does not arise. 

StilIlImM1t 

S/ate-wiss Total Stol1lgtl C6psclly of Ctmhl 
Warshousing COfPOI1Ilion (CWC) 11$ on 01.11.2005 

(in Iakh M.T.) 

SI.No. Name of the StateIU.T. Total storage 
capacity 

1 2 3 

1. Andeman and Nicobar Islands 0.03 

2. Andhra Pradesh 13.57 

3. Assam 0.85 

4. Bihar 1.02 

5. Chandigarh 0.14 

6. Chhattisgarh 2.30 

7. Delhi 1.49 

1 2 3 

8. Goa 0.55 

9. Gujarat 5.97 

10. Haryana 4.98 

11. Himachal Pradesh 0.07 

12. Jammu & Kashmir 0.18 

13. Jharkhand 0.35 

14. Kamataka 4.85 

15. KeraJa 1.21 

16. Madhya Pradesh 6.90 

17. Maharashtra 18.83 

18. Nagaland 0.13 

19. Ori ... 1.89 

20. Pondicherry 0.15 

21. Punjab 8.97 

22. Rajasthan 5.50 

23. Tamllnadu 8.93 

24. Trlpura 0.24 

25. Uttar Pradesh 11.75 

26. Uttaranchal 0.78 

27. West Bengal 6.80 

Total 101.79 

/Translation} 

2708. SHRI CHANDRA MANI TRIPATHI: 
DR. LAXMINARAYAN PANDEY: 

Will the MInIster of WATER RESOURCES be pIuaed 
to state: 

(a) the details of water projects being undertaken In 
the North-Eastern Region by the Union Government at 
present alongwlth the cost Involved theNin; 
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(b) whether seveTal water projects of the North East 
are lying incomplete due to non-response of the 
Bangladesh Government; and 

(c) if so, the details of sueh projects alongwith the 
steps initiated for completion thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
water projects undertaken by Govemment of India in North 
Eastern region are as under: 

(1) Projects undertaken by Brahmaput,. Board. 

(i) Pagladiya Dam Project, (Estimated Cost.Rs. 
1069.40 croro). 

(ii) Dholia-HatiguU-Phase II (Estimated Cost: Rs. 
4.16 erore). 

(Iii) Protection of Kushlabll and Durgajan village at 
Dimapur Phase I (Estimated Cost Rs. 0.85 
crore). 

(iv) Barbhag Drainage Development Scheme 
(Estimated Cost Rs. 7.23 erore). 

(v) Protection of Majull Island from flood and 
erosion-Phase I (Estimated Cost=Rs. 41.28 
erore). 

(2) Hydropower ProJects undertaken by Govemment 
of India 

(I) Subansiri Lower 

(Installed Capaelty=2000 MW, Estimated 
Cost-Rs. 6285.33 erore). 

(Ii) Kameng 

(Installed Capactty.600 MW, Eltlmated Cost-
Rs. 2496.90 erore). 

(iii) Loktak DIS 

(Installed Capacity.9O MW, Eatlmated Cost: 
Rs. 578.62 erore). 

(Iv) Tuirial 

(Installed Capaclty.60 MW, Estimated Coat .. 
As. 686.95 crore). 

(v) Karbi Langpl 

(Installed Cspacity=100 MW. Estimated Cost= 
Rs. 557.42 crore). 

(vi) Myntdu 

(Installed Capacity=84 MW. Estimated Cost= 
Rs. 358.38 crore). 

(b) and (c) Nil. 

[English! 

Amendment In Meat Food Product Order, 1973 

2709. SHRI SUBODH MOHITE: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

Ca) whether the Govemment proposes to amend the 
Meat Food Products Order, 1973 to Include fish _ 
chilled chicken under the purview of the order; 

(b) if so, the details thereof; 

(c) whether the Government proposes to provide 
financial assistance for setting up of meat processing units 
In the States; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; and 

(f) the steps taken to promote consumption of 
procesaed meat products? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) The Meat Food Products 
order has been amended so as to Include fish & chilled 
chicken within the purview of the said order vide 
notification No. S01546 (E) published In the Gazette of 
India on 24th October 2005. 

(c) to (e) Under the Plan Schemes of the Minlatry, 
financial assistance Is provided for Technology Up-
gradatlonlEstabllahmentIModemlzation of Food Processing 
Industries Including Meat Food Industry. The quantum of 
assistance Is 25% of the cost of Plant & MaChinery and 
Technical Civil Works subject to a maximum of Rs. 50 
lakha In General Areas and 33.33% upto 75 lakha In 
Difficult Areas. Grant·in-ald of 25% ·01 the co.t of Plant 
& Machinery and Tectvllcal Civil Worka In General Area 
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and 33.33% in Difficult Areaa, subject to a maximum of 
Rs. 4 erores, is also provided to the local bodies for 
modernizing abattoirs. 

(f) Advertisements in leading National and Regional 
Newspapers to popularize the consumption of processed 
food in general are made from time to time. 

Wor1d Bank/ADB Loan In Tourlam sector 

2710. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Wor1d Bank/Asian Development Bank 
provides loans or financial grants for tourism development 
in India; 

(b) if so, the details of the schemes fonnulated by 
the Govemment during the last three years to utilize such 
loans/grants; 

(c) whether the Govemment has any plan to seek 
financial assistance from international financial agencies 
for creation of wor1d class tourism infrastructure in India; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) No, 
Sir. 

(b) Does not arise, 

(c) and (d) The tourism infrastructure development 
related to development of Buddhist Circuits in India has 
been identified for assistance from Japan Bank for 
International Cooperation (JBIC). 

Leulng Foreet Land to Private awn.,. 

2711. SHRI N.N. KRISHNADAS: 
SHRIMATI P. SATHEEDEVI: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Union Govemment is aware that 
certain State Governments have decided to give the forest 
land to private parties under lease; 

(b) if so, the details thereof, State-wise; 

(c) whether the Union Govemment lis aware that Iakhs 
of hectares of forest land Is possessed by private parties 
which has expired the lease period; and 

(d) if so, the steps taken/proposed to be taken by 
the Union Govemment to take over such forest land from 
private poaae .. lon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (d) The Ministry of Environment and 
Forests has received infonnation about allotment of forest 
land under iease to private people by the State 
Government of Keraia in Cardamom Hili Reserve. 
Cardamom Hill Reserve is Reserved Forest under the 
administrative control and ownerShip of Revenue 
Department. The Revenue Department has allegedly 
granted lease to some persons in that area In violation 
of the Forest (Conservation) Act, 1980. An Application 
has been filed by a voluntary organization namely One 
Earth-One Life, before the Central Empowered 
Committee constituted by the Supreme Court of India, 
and the matter, at present, is subjudlce. 

Performance of Pharmaceutical Induetry 

2712. SHRI REWATI RAMAN SINGH: Will the 
Minister of STEEL be pleased to ltate: 

(a) whether the Confederation of Indian Industry (CII) 
has made any projection for the performance of 
pharmaceutical Industry for yea,. ahead; and 

(b) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yea Sir. 

(b) Confederation of Indian Industry (CII) hu Informed 
that they have made some profectIona through Aeportal 
Studies such as: 

(I) India Brand Equity Foundation (lIEF) Report 

• The aector Ie expected to attain a size of $25 
billion by 2010. 

• By financial year 2006, R&D expenditure Ia likely 
to go up to more than 12% from an average of 
6% of sal .. during financial year 2004. 
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• Some estimatee suggest that Indian companies 
can potentially comer almost a third of the global 
generics market by 2007. 

208 

(II) CII·KPMG Consultants study on Vision for 
Pharmaceuticals 

(a) whether the Govemment propoeee to organize 
fairs, festivals and exhibitions in States Includhig 
Maharashtra for promotion of domeatic tourism during 
2005-06; 

(b) if so, the details thereof, State-Wi8e; and 

• Indian domestic market at $ 6 Billion expected 
to grow to US $ 9 billion by 2010. 

• Indian generic drug makers are expected to have 
38% shares in global generics market by 2007 
compared to 4% today. 

• Top Indian players looking at 5 to 10 new drugs 
by 2008 to 2010 in global markets. 

(c) the allocation of funds made and released to 
States including Maharashtra for the purpose during the 
said period? 

{T/'IInS/ationj 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) to 
(c) Promotion of fairs and feetivals Is the reaponslbHlty of 
the State Govemments. The MinlltrY of Tourlem, however, 
provides financial assistancefto the State Govts for 
organizing two fairs and one event of national importance 
every year based on the proposals received from the 
State Govemments which are prlorltlsed In consultation 
with them. The funds released to various States during 
2005-06 for this purpose is given in the enclosed 
Statement. 

Fairs, Featlvals and Exhibitions In S~.s 

2713. SHRI DEVIDAS PINGLE: WUI the Minister of 
TOURISM be pleased to state: 

StIIItlmtlnI 

ProjBcIs 8IUICIionsd by Minislty of Toutistn during 2005-06 for ElltJnls lind FailS & FutiVIIIs 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

B. 

Name of the State 

2 

Arunachal Pradesh 

Haryana 

Delhi 

Jammu & Kashmir 

Madhya Pradesh 

Maharuhtra 

Project 

3 

Celebration of Brahmaputra 
Darshan event 

Celebration of Mango Mela at 
PlnJore in July 2005 

Celebration of Ananya festival 

Organising of Kashmir Food and 
Festival In Dubai in 3 metro 
cities of India 

Sindhu Darshan Festival 

Celebration of Orcha Festival 2005 

Celebration of National Folk 
Featival (Lokranjan) Khajuraho 

E1ephanta Festival 

(Rs. in lakhs) 

Funds Funds 
Sanctioned Released 

4 5 

15.00 12.00 

2.46 2.46 

12.00 12.00 

37.90 29.60 

15.00 12.00 

5.00 4.00 

5.00 4.00 

5.00 4.00 
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2 3 4 5 

9. Puna Festival 2005 16.00 10.00 

10. Celebration of Ellore- 5.00 4.00 
Auran(:labad Festival 2005-06 

11. Meghalaya Celebration of Nongk ... m Festival 5.00 4.00 

12. Mizoram Celebration of ThaHavang Kut Festival 5.00 400 

13. Nagaland Celebration of Ahuna Festival at Sataka 5.00 4.00 

14- Celetntion of Tsungremmong 6.00 4.00 
Festival at Lungkhum 

15. Pondicherry Celebration of Vaga Festival in 6.00 4.00 
Pondicherry during 2005-06 

16. Sikkim Celebration of 16.00 12.00 
Khangchendzonga Festival 

17. Namchi Festival 6.00 4.00 

18. Tamil Nadu Celebration of Cultural Festival at 5.00 5.00 
Kanyakumari 

19. National PHgrim Festival at 5.00 5.00 
Rame.hwaram 

20. Uttar Pradesh Celebration of AyurvedaIYoga 2.50 2.00 
Mahotsav at Jhansi 

21. Investors meet at Agra 15.00 12.00 

Total: 188.95 154.05 

/Engli8hJ 

Shelter Ben for Fo .... Spec'" 

MEENA): (a) to (c) During the Ninth Five V.... Plan, 
Coastal Shelterbelt Plantation w.. carried out under 
Integrated Affore8tation .nd Eca-development Project 
Scheme (IAEPS) of the Mini,try of Environment and 
Foresta which has been merged Into National AfioMetatlon 
Programme (NAP) Scheme launched by Ministry during 
the Tenth Five Year Plan. NAP Scheme i, being 
implemented through a twa-tier decentralized InItItution 
of Forest Development Agency (FDA) at the fortlt dMIIon 
level 8nd Joint Fo ... st Management Committees (JFMCI) 
.t the village level. Ralsing coastal IheIbNbeItI to mltlgaW 
the adverse Impacts of cyclonic winds Ia one of the 
objectives of NAP Scheme. 14 FDA projectI have been 
approved in Kerala State 80 tar to cover a project area 
of 12,845 hectares through 199 Joint Forelt Management 
Committees. Of these, 8 FDAe have jult8dlctlon extending 
over coastal .... a. 

2714. DR. K.S. MANOJ: Will the Mini8ter of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment of Kerela has submitted 
any proposal for erecting a shelter belt for suitable forest 
species all along the coast of Kerala; 

(b) whether the Union Government has aooorded the 
sanction for the project; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINlSTRV OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
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o..tlnatlon Development Scheme 

2715. SHRI B. MAHT AB: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Union Government has received 
proposals from the States particularly Karnataka and 
Orissa with regard to Centrally Sponsored Large Revenue 
Generating Schemes and Destination Development 
Schemes for development of tourist destinations; and 

(b) H 80, the details thereof, State-wise and the time 
by which the proposals are likely to be approved alongwith 
the funds sought/given to State Govemments for the 
purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): <a) and 
(b) Development and Promotion of tourist destinatlonal 
products is a continuing process and is primarily the 
responsibility of State GovtslU.Ts concemad. The Ministry 
of Tourism provide financial assistance to the StatelU.Ta 
for the tourism projects under various schemes Including 
'Product/Infrastructure Development for Destinations and 
Circuifa and 'Assistance to Large Revenue Generating 
Projects'. The details of the projects sanctioned by the 
Ministry of Tourism and funds released to StateslUTs 
during the last three years of the Tenth Plan are given 
In the enclosed Statement. 

SIll,.",.", 

St8/t1-w/Stl Tourism ProjtICts s8nctiontHi during thtI Ttlnlh F/vtI YtlSr Plan (8S on 31.3.2(05) 

SI.No. SlaIeAJT 

2 

1. Andhra Pradesh 

2. Assam 

3. Arunachal Pradesh 

4. BIhar 

5. Chattiegarh 

6. Goa 

7. Gujera! 

8. Haryana 

9. Himachal Pradesh 

10. Jammu & Kashmir 

11. Jhatkhand 

12. Kamatalca 

13. Kerala 

No. of AmOII1t 
PIOject Sancd. 
Sancd. 

3 

2 

9 

5 

8 

9 

2 

8 

30 

3 

o 
6 

11 

4 

507.50 

768.13 

41.30 

505.00 

308.00 

0.50 

197.12 

332.25 

n9.32 

94.38 

o 
902.49 

861.36 

6 

195.00 

618.85 

32.50 

505.00 

98.50 

0.50 

59.13 

311.00 

760.38 

89.47 

o 
625.49 

829.86 

No. of 
Project 
Sancd. 

8 

6 

3 

8 

6 

6 

2 

8 

16 

4 

5 

2 

14 

6 

Amotr1t 
Sancd. 

7 

946.50 

313.46 

1044.80 

1019.42 

1005.00 

38.76 

920.51 

1215.38 

182.32 

896.00 

1109.00 

932.68 

608.50 

8 

896.44 

313.06 

700.00 

913.89 

364.00 

34.76 

815.82 

879.23 

85.00 

885.00 

n4.60 

792.51 

564.15 

No. of 
PIOjad 
Sancd. 

9 

16 

8 

9 

7 

6 

3 

2 

6 

12 

5 

2 

12 

10 

<Rs. in l.akha) 

10 11 

2827.19 2240.68 

986.03 768.22 

1325.50 927.98 

1901.43 1527.71 

1117.94 897.93 

110.00 38.00 

138.93 111.14 

893.55 513.64 

2880.00 2181.00 

819.25 899.04 

945.91 756.72 

2461.76 1937.37 

2283.63 1820.33 
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2 3 

14. Madhya Pradesh 18 

15. Maharuhtra 8 

16. Manlpur 2 

17. Meghalaya 3 

18. Mizoram 6 

19. Nagaland 5 

20. Ori888 2 

21. Punjab 3 

22. . Rajasthan 13 

23. SlkkIm 13 

24. TamM Nadu 5 

25. Tripura 5 

26. Uttaranchal 3 

27. Uttar Pradesh 3 

28. West Bengal 5 

29. AncIaman and NIcobar o 
30. Chandigarh 3 

31. Oadra and Nagar Haveli 2 

32. Delhi 14 

33. Daman and Diu 3 

34. Lakshadweep o 
35. Pondlcheny 2 

4 

711.18 

623.46 

5.24 

70.35 

141.16 

360.50 

47.50 

23.00 

1098.70 

346.24 

559.00 

216.13 

548.00 

295.00 

201.10 

o 
7.75 

8.07 

504.00 

49.50 

o 
7.87 

5 

574.79 

546.25 

2.62 

21.20 

48.46 

323.43 

15.75 

14.60 

1098.20 

269.76 

316.10 

67.78 

418.00 

295.00 

60.00 

o 
6.63 

6.46 

449.02 

16.90 

o 
6.30 

6 

10 

10 

2 

5 

4 

5 

2 

14 

8 

14 

6 

7 

10 

o 
2 

o 

17 

o 

7 

621.90 

931.83 

62.44 

40.22 

567.70 

711.00 

419.55 

96.00 

1844.81 

1151.09 

1339.82 

450.17 

230.44 

1115.80 

717.44 

o 
10.00 

o 
3318.28 

265.07 

o 

245.17 

8 

394.51 

914.58 

24.73 

24.92 

186.75 

220.80 

138.50 

12.30 

1414.25 

681.49 

850.63 

135.16 

203.94 

916.26 

384.34 

o 
8.00 

o 

3222.13 

238.56 

o 
73.55 

9 

11 

10 

o 

6 

7 

8 

7 

13 

8 

7 

7 

9 

10 

o 
3 

o 

8 

o 
o 
2 

10 

1595.19 

1620.62 

0.00 

11 

942.21 

925.30 

0.00 

963.30 807.91 

1088.35 382.38 

2250.89 1413.40 

1320.74 1059.38 

724.88 681.47 

2516.61 1375.07 

660.81 531.33 

1301.82 705.83 

20.00 18.00 

2199.98 1750.73 

1044.93 831.19 

613.04 407.43 

0.00 0.00 

467.00 373.80 

0.00 0.00 

628.86 511.00 

0.00 

0.00 

451.00 

0.00 

0.00 

380.00 

Total 212 11121.10 8680.93 207 24185.84 18073.76 217 37863.83 27371.97 

Not. TtQ Includel the projectl relating to ClrcuIta, OeeUnationa, Large Revenue Generating Projects, Rural Tourllm (Software Ind 
Hardware» Project, IT, Even1, Fair & FeatIvaIa Projects. 

/Trsnslsh'onJ 

Conrer.nce on 8 ... 1 Induatry 

2716. SHRI BAPU HARI CHAURE: Will the Minister 
of STEEL be pleased to state: 

(a) whether any conference hu been organized 
recently by the Government on Modernization of Steel 
Induatry; and 

(b) If SO, the I&suee dilcuaaed and decJaions arrived 
at? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) Does not arise in view of (8) above. 

{English} 

Revival of Kultl Work. 01 liSCO LImited 

2717. SHRI MANORANJAN BHAKTA: Will the 
Minister of STEEL be pleased to state: 

(a) whether the requirement of both ferrous and non-
ferrous casting metals has substantially increased due to 
enhancement of SAIL's capacity of 20 million tonnes of 
hot metal from the current level of 13 million tonnes; 

(b) if so, the details thereof; 

(c) whether the amount spent on procuring these 
casting metals from the private sources has Increased 
two fold; 

(d) if so, the details in this regard; 

(e) whether the Govemment proposes to revive the 
Kultl Works of Indian Iron and Steel Company Limited 
(liSCO) to curb the extra expenditure on these castings; 

(f) if so, the details thereof; and 

(g) if not, the reasons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) No, Sir. The requirement of ferrous 
casting In all plants of SAIL is tapering due to reduction 
in production through ingot route of steel making as SAIL 
Is Increasing production through energy efficient continuous 
cast route. The requirement of non-ferrous casting Is low 
and is being sourced locally. 

(e) to (g) As part of revival package of Indian Iron 
and Steel Company (liSCO), It was decided to close 
down Kultl Works as the unit was not found to be 
economically viable. There Is no plan to revive the unit. 

Foodgraln. Scam 

2718. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 

DISTRIBUTION be pleased to refer to the reply given to 
starred Question No. 512 dated May 02, 2005 regarding 
Foodgralns Scam and Slate: 

(a) whether the final report of the study by 
Programme Evaluation Organization has since been 
received; 

(b) if so, the details thereof; and 

(c) the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) The performance evaluation of Targeted Public 
Distribution System (TPDS) conducted by Programme 
Evaluation Organization of the Planning Commission 
covered 60 Districts, 88 Blocks, 16 towns, 176 village 
panchayats, 240 EPSs and 3600 households spread over 
18 States. 

The major findings of the study are 88 under: 

(I) The Implementation of TPDS is plagued by 
targeting Errors, prevalence of ghoet cards and 
unidentified households; 

(II) Though the off-take per household has shown 
some Improvement under TPDS, yet only about 
57% of the BPL households are covered by It; 

(iii) The FPSs are generally not viable because of 
low annual turnover and they remain In bualn888 
through leakages and diversions of subsidized 
grains; 

(Iv) Leakages and diversions of subsidized grains 
are large and only about 42% of subsidized 
grains Issued from the Central Pool reaches the 
target group; 

(v) Over 36% of the budgetary 8ubsldies on food Is 
Siphoned off the supply chain and another 21% 
reaches the APL householda; and 

(\ti) The cost of income transfer to the poor through 
PDS Is much higher than that through other 
modes; 
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. The State-wise estimation of diversion of subsidized 
foodgralns as per the study report II given In the enclosed 
Statement. 

(c) The fil'ldings of the study are being discussed in 
Regional conferences on Strengthening the TPDS and 
the State Governments have been asked to take 
necessary action. 

SIll,.",.", 

(Percentage of off-take of BPL Quota) 

State APL Total food- Foodgriins Foodgralns Share of the poor 
Households' grains leakage Leakage leakage at households In 

share in (Col. 4+CoI.5) through Ghost FPS Distribution 
subaidzed food- Cards 

grains from 
TPDS 

Andhra Pradesh 37.00 20.60 Neg. 20.60 42.40 

Assam 12.00 41.68 33.35 8.33 46.32 

BIhar 9.60 81.64 26.13 55.41 8.86 

Gujarat 5.02 42.06 28.29 13.77 62.92 

Haryana 11.00 55.65 Neg. 55.65 33.35 

Himachal Pradesh 14.48 31.44 31.03 0.41 64.07 

Karnataka 27.50 43.40 25.67 17.73 29.10 

Kerala 17.30 21.71 3.91 17.80 60.99 

Madhya Pradeah 3.84 82.42 54.48 7.94 33.93 

Maharashtra 8.03 26.53 10.78 15.76 66.44 

Orissa 12.98 23.39 13.49 9.90 63.84 

Punjab 13.00 76.50 Neg. 76.50 10.50 

Rajasthan 3.00 31.95 Neg. 31.95 65.05 

Tamil Nadu 49.91 15.66 9.26 6.40 34.44 

Uttar Pradesh 6.22 61.27 22.30 38.97 32.52 

West Bengal 7.75 19.15 13.85 5.30 73.10 

AN India 21.45 36.38 16.67 19.71 42.17 

/TrsnsllltlonJ (a) whether any proposal is under consideration of 
the Government for making the participation of farmers 

Partlclpetion of Fann.,. In lrrlg8tlon ProieC* compulsory in the ilTlgation projects financed by the Union 
Government; 

2719. SHRt PANKAJ CHOWDHARY: wm the MinIster 
of WATER RESOURCES be pleased to state: (b) H 80, the details thereof; and 
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(c) the time by which a final decision is likely to be 
taken In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(c) There is a provision for farmer's participation in the 
following ongoing schemes on irrigation development 
projects financed by the Union Govemment. 

(i) Under the Command Area Development and 
Water Management programme, formation of 
Water Users Association (WUA) is essential 
before taking up of construction of field channels! 
full package of On Farm Development works, 
Correction of System Deficiencies and 
Renovation/De-silting of minor irrigation tanks. 

(Ii) Under Minor Irrigation projects being taken up 
under Accelerated Irrigation Benefit Programme 
(AIBP) schemes, the State Govemments are 
required to give an undertaking for 10% 
beneficiary contribution and formation of Water 
User Association. 

(ill) Under the Pilot Scheme "National Project for 
Repair, Renovation and Restoration of Water 
Bodies directly linked to Agriculture", a key role 
Is envisaged for WUAs In post Implementation 
operation and maintenance. They are also 
involved in Implementation phase, as their 
representative is Included in the District Level 
Implementation Committee chaired by the District 
Collector. 

(iv) Under the Integrated Wastelands Development 
Programme (IWDP), Drought Prone Areas 
Programme (DPAP) and the Desert Development 
Programme (DDP) of Ministry of Rural 
Development, there is a provision for Involving 
local inhabitants as User Groups and Self Help 
Groups. 

{English} 

Relaxation In ISOPOM and Macro Management 
Work Plan 

2720. SHRI SUBHASH MAHARIA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Union Govemment prOp088S to give 
relaxation In the Implementation of Centrally Sponsored 
Scheme ISOPOM (Integrated Scheme of Oilseeds, Pulaas, 
Oil Palm and Maize) and Macro Management Work Plan; 

(b) If so, whether any request was received from the 
Govemment of Rajasthan in June 2004 In this regard; 

(c) if so, the details thereof; 

(d) the action taken thereon till-date; 

(e) whether some other States have also requested 
like-wise; and 

(f) If so, the details a10ngwlth the action taken by the 
Govemment thereon, State-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f) There 
is no proposal before the Union Govemment to make 
changes In the existing provisions of ISOPOM and Macro 
Management Work Plan. No proposal has been received 
from any States for relaxation In respect of ISOPOM and 
Macro Management Work Plan. 

Showcase of Chola Period Sculptures 

2721. SHRI L. GANESAN: Will the Minister of 
TOURISM be pleased to state: 

(a) whether any proposal Is under consideration of 
the Govemment to showcase Chola period sculptures and 
temple towns by way of offering an exclusive tourism 
package connecting all ancient town In the Cauvery Basin 
Region right from Karnataka at Thanjaveer via 
Tlruchlrappalli In Tamil Nadu; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) and 
(b) Formulation of tourist packages Is primarily the 
responsibility of the travel trade viz. Tour Operators, Travel 
Agents, Airlines, Railways and State Tourism Corporations. 
The Ministry of Tourism, Govemrnent of India does not 
formulate any tourist packages. However, the Tamil Nadu 
Tourism Development Corporation Is .operatlng a 4 day 
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Chozhanattu Thirupathigal Package Tour covering 
Thanjavur, Nagapattlnam, Thiruvarur and Thlruchirappalll 
District. 

Meeting of National Water A •• ource Council 

2722. SHRI KAlLASH MEGHWAL: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the main objectives formulated in the Resolution 
adopted by the National Water Resources Council in Its 

last meeting; 

(b) whether the Government has evolved any 
mechanism to monitor the execution of the objectives; 
and 

(c) if 80, the details and achievements thereof? 

THE MINISTER OF STAT.E OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
National Water Resources Council in its last meeting held 
on 1 st Apri~ 2002 resolved to adopt the (Revised) National 
Water Policy with modifications as agreed to by the 
Council and directed for Its circulation to all concerned. 

(b) and (c) The National Water Policy, 2002 has 
since been circulated to all State Govemments for taking 
further actions. The programmes of implementation of 
National Water Policy is reviewed by National Water Board 
of National Water Resources Council. 

[Transllltion} 

National SHd Board 

2723. SHRIMATI KALPNA RAMESH NARHIRE: Will 
the Minister of AGRICULTURE be pleaaed to state: 

(a) whether the National Seed Board is not providing 
suffleient seeds to the States; 

(b) If so, the details and reasons therefor; and 

(c) the steps initiated to deal with the situation? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTiON (SHRI SHARAD PAWAR): (a) to (c) There 
is no National Seed Board In the country. However, 
Department of Agriculture and Cooperation makes breeder 
seeds available to State Govemments and other producers 
according to the Indented requirements. 

{English} 

Vacanclea In ESIC 

2724. SHRI SAMIK LAHIRI: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether a large number of posta are lying vacant 
In Employees State Insurance Corporation which il 
causing great difficulty to the beneflelariN In receiving 
proper services; 

(b) if so, the details of vacancies in different parts of 
the country in ESIC particularly in Deihl recorded as on 
date; 

(c) whether the vacancies are propoeed to be filled 
up In near future; and 

(d) if 80, the time by which all the vacancies are 
likely to be filled up? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
details of vacancies in the medical wing of ESI 
Corporation are given in the enciosed Statement. Besldee 
this, there are 2005 vacancies on the non-medical side 
of ESIC. 

The beneficiaries are not facing any problem becauae 
the medical services are being provided by appointing 
Sr./Jr. Residents and other staff on contractual basis tin 
regular incumbents are posted. On the non-medical side, 
the services are being provided by redeploymenU 
rationalization of staff. 

(c) and (d) The fiRing up of vacancie8 II • contInuoue 
process and recruitment is done on • pertodIcaJ buil 
because vacancies occur almost on a regular periodicity. 
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Vllcancy Position in ESt Sch8me 8S on 31.03.2005 

SI.No. State Medleal Para Others 
Medical 

Vacant Vacant Vacant 

2 3 4 5 

1. Andhra Pradesh 285 414 430 

2. Assam 17 27 4 

3. Bihar 59 171 178 

4. Chandlgarh Admn. 7 26 16 

5. Chhattlagarh 10 14 16 

6. Delhi 413 723 3n 
7. Goa 03 3 5 

8. Gujarat 216 607 401 

9. Haryana 32 129 207 

10. Himachal Pradesh 8 17 

11. Kamataka 144 282 260 

12. KaraJa 190 303 148 

13. Madhya Pradesh 49 160 91 

o 14. Maharashtra 

(a) Mumbai. 85 338 720 

(b) Puna 22 31 57 

(c) Nagpur 20 95 132 

15. Meghalaya 5 4 

16. Orissa 63 46 60 

17. Pondlchany 10 18 1 

18. Punjab 17 281 

19. Rajasthan 68 134 85 

20. Tamil Nadu 118 625 n9 
21. Uttar Pradelh 107 279 158 

22. Uttaranchal 6 6 2 
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2 3 

23. West Bengal 215 

24. Jammu & Kashmir 3 

25. Jharkhand 100 

Total 2208 

Extra Land tor Irrigation 

2725. SHRI CHANDRA BHUSHAN SINGH: WIll the 
Minister of AGRICULTURE be pleased to atate: 

(a) whether the Government has decided to Irrigate 
an additional one crore hectares of land; 

(b) If so, the details thereof; 

(c) whether to achieve the above target the 
Govemment proposes to provide training and technologies; 
and 

(d) If so, the detalla thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) The 
Government proposes to create an irrigation potential of 
one crore hectares over a period of four years under 
-Bharat Nirman- which includes creation of irrigation 
potential of (a) 4.2 Million hectares (Mha), through 
completion of ldentlfl8d on-going major & medium projects; 
(b) 2.8 Mha by implementing minor Irrigation schemes; 
(c) 1.0 Mha by enhancing the utilization by extension, 
renovation and modemization (ERM) of major & medium 
project; (d) 1.0 Mha through repair, renovation and 
restoration of water bodies and ERM of minor irrigation 
schemes; and (e) 1.0 Mha by new schemes for ground 
water development for Irrigation In areas with unutilised 
ground water potential (primarily for benefit of small and 
marginal farmers and trlbala and dalits). The various 
schemes under Bharat Nirman are to be implemented by 
the re8pective State Governments by employing their own 
manpower. However, training programme on various topics 
related to water resourcea development are organized 
from time to time by Central Water Commission and 
Central Ground Water Board for officers associated with 
water resources including those from State Govemments. 

4 5 

933 1090 

6 10 

191 347 

5555 5966 

Procedure tor Environmental C ...... nce 

2726. OR. BABU RAO MEDIY AM: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the procedure adopted for according environmental 
clearance for the construction of large darns and projects; 
and 

(b) the measures proposed to be taken to protect 
BiOoDlverslty from the ill-effects of construction of dams 
and such other projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The procedure adopted for according 
environmental clearance is as pre8cribed in the 
Environmental Impact Assessment Notification 1994, and 
Its subsequent amendments notified under the 
Environment (Protection) Act, 1986. 

(b) The measures generally taken for coneervatlon 
of biodiversity from the 11/ effects of construction of darns 
is the Identification of areas that are rich In diversity of 
flora & fauna and atipulatlng .,,«:IRc cons.rv6l1on 
mtM8UMS 10 tJf18Un!J tINIlr plOltlClion auch a&-restoration 
and rejuvenation of degraded eco8ystemalhabltats In the 
catchment of the project area as well as forests In the 
immediate vicinity of the project sites, rehabilitation of 
keystone species, If any; and mitigation of biotic andlor 
abiotic pressureslinfluencea on the habitats. 

Envlronmen .. 1 CI .. rance tor Uranium IIlnlng 

2727. SHRI MADHU GOUD YASKHI: WIll the Mlnllter 
of ENVIRONMENT AND FORESTS be pleased to state: 

(8) whether the Department of Atomic Energy has 
submitted a proposal for environmental clearance to Ita 
proposed uranium mining and processing plant at 
Nalgonda In Andhra Pradesh; 
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(b) If so, the details thereof alongwlth the date of 
receiving it; and 

(c) the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ministry of Environment & Forests 
has received a proposal on 8th June, 2005 from the 
Department of Atomic Energy for environmental clearance 
of the proposed uranium mining project for mining of 
1250 tonnes per day of uranium ore at Lambapur-
Peddagattu in District Nalgonda in Andhra Pradesh. 

(c) Expert Committee (Mining) has appraised the 
proposal in its meeting held in October 2005 and has 
recommended to the Government for grant of 
environmental clearance subject to stipulating stringent 
environmental clearance conditions Inter-alia undertaking 
groundwater modelling studies and obtaining other 
requisite statutory clearances by MIs Uranium Corporation 
of India Ltd. 

u.. of BPT 5204 Variety of Rice 

2728. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government is aware that by using 
BPT 5204 variety, farmers in Andhra Pradesh have 
produced higher quantity of rice paddy; 

(b) if so, the details thereof; 

(c) whether the Government has conducted any 
scientific study thereon; and 

(d) if so, the steps proposed to be taken to Introduce 
this variety in the entire country as it consumes less 
water and gives higher yield? 

Units of liSCO 

Burnpur Works 

Kultl Works 

Collieries 

Ot'e Mines 

Location 

Bumpur 

Kulti 

Chasnalla 
Jltpur 
Ramnagore 

Gua 
Chiria! 
Manoharpur 

State 

Weat Bengal 

Weat Bengal 

Jhartchand 
Jharkhand 
West Bengal 

Jhalichand 
Jharkhand 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) BPT 5204 (Saba Mahsurl) Is being 
grown in about 4.0 lakh hectares in Andhra Pradesh. It 
gives high yields with fine grain quality. It fetches higher 
premium price. It has wider adaptability and high input 
use efficiency. BPT 5204 is very popular In Telangana 
and Rayalseema regions of Andhra Pradesh. 

(c) and (d) BPT 5204 Is susceptible to certain insects 
and diaeases viz. brown plant hopper, stem borer, leaf 
folder, blast, sheath blight etc. Hence, it cannot be 
recommended for the entire country. There are several 
other varieties of rice in the country which consume less 
water. 

Lo.... Incurred by liSCO 

2729. SHRI JYOTIRADITY A M. SCINDIA: Will the 
Minister of STEEL be pleased to state: 

(a) the separate details of operationaVnon-operational 
profitlloss making units of Indian Iron and Steel Company, 
location-wise and State-wise; 

(b) the quantity of steel produced by it and the profit 
earned therefrom during the last three years; and 

(c) the steps taken and proposed to be taken to 
strengthen this PSU? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The details of operationaVnon-operational 
profitlloss location-wise and State-wise is as under: 

Status 

Operational 

Non-operational 
(operation ceased 
w.e.f. 1.4.2003) 

Operational 

Operational 

Profit( + )/Losa( -) 
(RsJcrore) 

during 2004-05 

-3.64 

-14.65 

57.39 

7.39 
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(b) The production/profit Is as follows: 

Year 

2002-03 

2003-04 

2004-05 

2005·06· 
(·upto Sepr05) 

Quantity of Steel 
(Saleable) produced 

by liSCO 
Un '000 tonnes) 

264 

241 

274 

129 

Profit eamed (PST) 
(liSCO) 

(RsJcrore) 

-182.23 

27.009 

46.59 

3.60 

(c) The Board for Industrial and Financial 
Reconstruction (BIFR) approved a rehabilitation scheme 
for liSCO in November, 2003. The scheme approved the 
closure of Kultl Works as it was found to be economically 
unviable. The operation of Kultl Works wu closed with 
effect from 1 st April, 2003. 

For optimum utilization of raw material resources of 
liSCO and harnessing synergies between liSCO and SAIL, 
Government has accorded approval to merge liSCO with 
SAIL. 

Meanwhile, under the Corporate Plan 2011·12 for 
liSCO, Burnpur Works will be upgraded to produce 2 
Million Tonne Per Year (MTPV) of Crude Steel In 2011-
12, from a level of 0.35 Million Tonne (MT) In 2004-05. 
The plan also envisages development of collieries to 
enhance coking coal production to 1 MTPY. Chiria Iron 
Ore Mines will be developed to produce 7 MTPY of Iron 
ore. Total investment approved In the Corporate Plan Is 
Rs. 8,017.00 crore. 

Repeal of Agriculture Produce Ce.. Act 

2730. SHRI N.S.V. CHITIHAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has planning to repeal 
the Agriculture Produce Cess Act, 1940 and the Produce 
Cess Act, 1966; 

(b) if so, the details thereof; and 

(c) the measures being adopted to boost the farm 
industry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes Sir. Government has decided to 
Introduce a Bill In Partlament for repealing: 

(I) The Agriculture Produce Cess Act, 1940; and 

(iI) The Produce Cess Act 1966. 

(c) Govemment provides grant at the rate of 25% 
subject to a ceiling of Rs. 50 lakhs In general areas and 
at a rate of 33.3% subject to a ceiling of Rs. 75 Iakhs 
in difficult areas for modemlzatlon and setting up of food 
proceSSing Industry. Government also provides support 
for setting up of food parks where Infrastructure in the 
shape of Improved facilities provides to such units. Further, 
the Government also Implements a number of 
development programmes to Increase the competltlvaness' 
of the Indian farmers. These include Introduction of 
Improved farming technology, Improved availability of 
Inputs including water, credit and fertilizer and price 
support through the Minimum Support Price (MSP) 
scheme and Marl<et Intervention Scheme (MIS). 

Central Agricultural Unlveralty 

2731. SHRI S. AJAYA KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government proposes to establleh a 
Central Agricultural University at Uzhavoor in Kerala; 

(b) If 80, the details thereof; and 

(c) the time by which It Is likely to be set-up? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 

(b) and (c) Does not arise. 

Agro-Fo .... try ProJecta 

2732. DR. ARUN KUMAR SARMA: Win the Minister 
of AGRICULTURE be pleased to state: 

(a) the details of Agro Forestry Projects implemented 
in the country during the last three years alongwlth the 
financial outlays, targets and achievements made 
thereunder, State-wise; 
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(b) the future plan of the Govemment to boost the 
Agro Forestry Sector; and 

(c) the details of proposals cleared and pending as 
well for implementation of agro Forestry Projects in Assam 
indicating the status of each project, location-wise? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The Agro-
Forestry is one of the component under varioUl Watershed 
Development Programmes; namely, 

(I) National Watershed Development Project for 
Ralnfed Areas (NWDPRA). 

(Ii) Soli Conservation for Enhancing the Productivity 
of Degraded Landa In the Catchment of River 
Valley Projects and Flood Prone Rivers (RVP & 
FPR). 

(iii) Reclamations of Alkali Soli (RAS). 

(Iv) Watershed Development Project In Shifting 
Cultivation Area (WDPSCA). 

(v) Drought Prone Areas Programme (DPAP). 

(vi) Desert Development Programme (DDP). 

(vii) Integrated Wasteland Development Programme 
(IWDP). 

The State-wise Physical achievement and expenditure 
of Watershed Development Programmes of Ministry of 
Agriculture and Ministry of Rural Development are given 
in the enclosed Statement-I and II respectively. In addition, 
an All India Coordinated Research Project on Agro-foreatry 
(AICRPA) under Indian Council of Agriculture Research 
(ICAR) is being implemented through 35 Coordinating 
Centers consisting of 10 In ICAR and 25 in State 

Agricultural Universities (SAU.). In lut three years 
Rs. 10.70 crore has been utilized under this project. 

(b) For boosting Agro forestry sector the Task Force 
on Greening India, constituted by Planning Commission 
has recommended, (i) agro-forestry In degraded 
agricultural land (ii) agro-forestry in ralnfed 81888 (iii) agro-
forestry in degreded forest landaetc. pooling Intemal and 
external funds. 

(c) In the State of Assam following Watershed 
Development Programmes which have agro-forestry as a 
component are being Implemented: 

(i) National Watershed Development project for 
Rainfed Areas (NWDPRA). 

(II) Soli Conservation for Enhancing the Productivity 
of Degraded Lands in the Catchments of River 
Valley Projects and Flood Prone Rivers (RVP & 
FPR). 

(iii) Watershed Development Projects In Shifting 
Cultivation Areas (WDPSCA) 

(iv) Integrated Waste-land Development Programme 
(IWDP) 

In addition, Assam Agriculture University, Kahikuchl, 
Jomat is one of the Coordinating Centre under All India 
Coordinated Research Project on Agroforestry. Recently 
Ministry of Environment and Forest has started National 
AHorestation Programme (NAP) for regeneration of 
degraded fo .... t landa. Under the programme, promotion 
of agro-forestry on non forest land is permitted as an 
entry point activity. The programme is being Implemented 
through two-tier decentralized mechanism of Forest 
Development Agency (FDA) and at forest dMslon level 
and Joint Forest Management Committees (JFMCs) at 
village level. Under this programme 10 far 850 FDA 
projects including 29 projects In Assam have been 
approved. 

S.mm.nl I 

SI.No. 

1. 

2. 

Physic81 & Finsncial Ach;'vtN17SfIlS of WsltIISIItId lMv./rJpmtInt PlOflmtT1l1'ltlS of 
Ministty of AgrIcuItunl during Lsst ThftHI YMm of X Plsn (2002-2005) 

(Physical area In Iakh ha & Financial in Rs. Lakh) 

Name 01 Stales NWDPRA RYP &. EPR WDPSCA BAS TIltII 

2 3 4 5 6 7 8 9 10 11 12 

0.270 1209.77 0.256 2134.25 0.000 0.00 8.526 3344.02 

0.Q50 318.TJ 0.002 5.67 0.028 278.89 0.080 804.29 
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2 3 4 

3. Allam 0.070 333.00 

4.. BiIw 0.000 88,95 

5. C/NIIIgIdI 0.450 207521 

6. G~ 0.800 2833.57 

7. HaIyW 0.040 263.98 

8. HimadlaI PradeIh 0.050 480.15 

9. JIwIIhInd 0.270 2806.48 

10. Jammu & KuhmIr 0230 45.94 

11. KImaIIka 0.520 4244.07 

12. Kna 0.130 948.42 

13. MacIlya PradeIh 1.010 3015.25 

14. MIharaatn 0.560 3142.00 

15. Maripw 0.100 611.87 

18. MePJaya 0.190 1148.50 

17. r.tzoram 0.220 1830.40 

18. NagIIend 0.170 1381.00 

0.330 1418.10 

0.010 88.38 

2.050 9808.95 

0.080 548.58 

0.840 5022.38 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

r.,.. 0.130 820.98 

4021.48 

3208.93 

172.92 

264.38 

120.82 

UIIar PIIdIIh 0.670 

UIIarIIldIII 0.480 

Will Bengal 0.010 

Goa 0.1m 

AndInwI IIld NcabIr IIIIIId 0.20 

o.n IIld NIgIr HMI 0.000 0.00 

5 8 7 8 

0.019 14827 0.117 1006.00 

0.000 0.000 

0.101 400.74 

0252 2182.70 

0.143 498.18 

0.114 1840.32 

0.00 0.00 

0.070 912.80 

1.037 3333.58 

0.064 834.85 

0.875 2858.03 

0.510 3433.84 

0.000 0.00 0.071 581.00 

0.000 6.00 0.018 860.00 

0.024 299.85 0.122 1320.00 

0.026 174.00 0.100 1200.00 

0.055 238.74 

0.000 0.00 

0.881 4998.33 

0.008 78.20 

0.137 1710.55 

0.012 122.21 0.078 771.00 

1.0311 5351.10 

0.098 738.74 

0.092 483.81 

9 10 11 12 

G.D 148827 

0.000 0.00 0.000 16.115 

0.151 2475.95 

0.251 829.55 1.103 5845.12 

0.320 818.00 0.503 1578.18 

0.184 2300.47 

0.270 2808.41 

0.300 958.74 

0.023 325.85 1.580 1903.30 

0.194 1581.27 

0.000 0.00 1.886 5873.28 

0.000 0.00 1.080 1575.84 

0.171 1 •. 87 

0.278 2IXI2JO 0.. 3250.25 

0.288 2736.00 

0.. 1855.14 

0.013 lUI 0.023 88.1' 

0.134 171.51 2.. 14978.71 

0.088 1124.78 

0.021 60.41 0_ 8783.35 

0220 1714.24 

0.015 U2 1.724 r.tIUO 

0.658 3114U7 

0.102 •. 73 

0.030 264.3. 

G.02O 13).12 

0.000 0.00 
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2 3 4 5 8 7 8 9 10 11 12 

31. Daman and Diu 0.000 0.00 0.000 0.00 

Dve 0.304 3487.80 0.304 3487.80 

PM PacIIage to J&K 0.209 16011.46 0.208 1809.48 

Hd.QuaIIer 119.00 0.000 119.00 

Total 9.550 51981.79 5.926 37800.89 0.604 8015.89 o.m 2024.85 18.857 87823.42 

NWDPRA-Natlonal Watershed Development Projects for Rain-fed Are. 
RVP & FPR-Rlver Valley Project & Flood Prone River 
WDPSCA-Waterlhed OaveIopment Projacta In Shifting Cultivation Ar ... 

RAS·ReclametJon of Alkali SOIl 

""""nt H 

Proj8ct SIInctiOl1«i lind Fund RfIIHstJd undtlr OPAP, OOP lind IWOP SehMHI$ 01 
Mln/s/ly of Ruml lMvs/apmsnt from 2002-03 to 2004-1)5 

St.No. Name 01 Stales DPAP DDP IWDP 
Phy fin. Phy fin. ArIa Fil 

(No. 01 Projects) (RI. In cnn) (No. 01 ProjecII) (AI. In CIaII) (II IIkh 111.) (AI. cnn) 

2 3 4 5 8 7 8 

1. Andhra Pradesh 865 138.00 330 35.63 1.320 n.8S 

2. Bihar 188 8.84 0.900 8.72 

3. Chhattlsgarh 348 47.23 0.836 34.71 

4. Gujarat 741 91.73 873 137.11 1.026 43.00 

5. Haryana 357 52.76 0.350 12.07 

6. Himachal Pradesh 130 13.26 160 18.83 0.580 41.96 

7. Jharkhand 296 8.68 0.520 5.19 

8. Jammu & Kashmir 466 28.31 158 22.48 0.560 8.86 

9. Kamataka 675 79.84 497 60.42 0.716 61.81 

10. Kerala 0.150 5.70 

11. Madhya Pradesh 803 150.31 1.470 87.38 

12. Maharaahtra 899 82.65 1.029 32.54 

13. Orissa 452 30.89 0.830 42.82 

14. Punjab 0.154 2.45 

15. Rajathan 305 49.84 2389 287.68 0.900 49.90 
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2 3 

16. Tamil Nadu 464 

17. Uttar Pradesh 478 

18. Uttaranchal 

19. West Bengal 176 

20. Goa 

Others o 
Total 7563 

1. Arunachal Pradelh 

2. Assarn 

3. Manlpur 

4. Meghalaya 

6. Mizoram 

6. Nagaland 

7. Sikkim 

8. Tripura 

Total North Eastern o 
Grand Total 7563 

DPAP-Drought Prone Are. Programme 

DDp·o.eert Development Programme 

IWOP·lntegrated Wasteland Development Programme 

4 

62.79 

46.73 

19.75 

5.94 

0.41 

845.20 

0.00 

845.20 

5 6 7 

1.060 

1.521 

0.504 

0.238 

0.100 

0.000 

4784 814.18 14.752 

1.587 

3.494 

1.145 

0.420 

1.207 

1.373 

0.344 

0.275 

o 0.00 9.845 

4764 614.78 24.597 

8 

53.03 

54.33 

19.28 

2.39 

0.83 

10.00 

654.86 

18.15 

63.73 

16.01 

6.62 

27.41 

53.20 

7.n 
4.19 

194.08 

848.94 

Note: A project under DPAP and DDP generally covers an er.. of 600 hectar ••. 

Horticultural Product. Export Zone. 

2733. SHRIMATI MANEKA GANDHI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Union Government proposes to set 
up Horticultural Products Export Zones In the country; 
and 

(b) if so, the details thereof alongwith the 
funds proposed to be allocated for the purpose, State-
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Based on the proposals received from the 
State Governments, the Central Government hu approved 
60 Agri. Export Zones (AEZ) In 20 stat... The Zon .. 
have been approved for varioul agricultural producl8 
Including horticultural productl. 

(b) The State-wise, product-wise datalla of .n the 
Agri. Export Zones alongwlth the approved allocation of 
funds are given in the encloeed Statement. 
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Proj(IcttId Invt!lSlnWIf 8nd Anflc/psftJd Exports from ssncfiOflB(/ 60 AgrI Expott ZontIS 

Sl.l~. Stale AE1. Project OistricUAlea IJIeIy Support from StDtenIrWPrivat Total 
inYast. ~ 
menI Stale Cemal M -(Rs. in GovI GoY! 01 tJIPOII 

CIOIIS) (Ra. it 
cnna)1n 

5 yMII 

2 3 4 5 6 7 8 8 10 

1. Welt Bengal PIneIppIe 1laJIeeIng, ~, 35.59 0.51 4.15 30.93 127.00 
UIIar DiIajpur, CoodI (APEDA 1.22) 
Behar, Howrah 

2 Lyc:hee Mt.nhidabId, MaIda, 10.44 2.25 6.12 2.07 27.86 
24 Parpna (N) and 24 (APEDA 1.93) 
PI/gInI (S) 

3 ~, Bunllwan, 36.86 3.24 4.82 21.118 381.00 
Midnapcn (W), Uday (APEDA 1.71) 
N8rayQ1r, HowrWl 

4 MakIIh and 31.18 7.70 5.25 18.23 103.15 
MurahIdabad (APEDA 327) 

5 
_ MInhIdabad 

28.80 3.60 3.65 21.55 152.00 
and NOIfI 24 ParganII (APEDA 1.45) 

6 DaJjaeIIng DaJjMIIng 212.65 4.46 51.77 152.42 873.71\ 
Tea (APEDA 0) 

81m toIII 355.31 21.76 76.78 257.79 1484.75 
(APEDA 8.58) 

2. 7 TIIIIIu, BIngIkn 10.95 NA 3.20 7.75 35.25 
UrbIn, 8angIIore (APEDA 3.20) 
RID, ...... Kolar, 
CtiIrIIUga. Oharwad 
and BagaIkoI 

8 Roee QIion BangaIore (UrbIn), 6.10 0.56 1.92 3.82 50.00 
BqaIoN (RInI), (APEOA 0.66) 
Kolar 

9 8qIIoIt !lM*t), 29.28 7.37 11.71 10.20 312.50 
8qIIcn (RIn), (APEDA 8.92) 
Kolar, TIIIIkur, K_ and IIeIgun 
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2 3 4 5 6 7 8 9 10 

10 'Ida DiItric:II ~ DaIcIIi1 5.90 1.40 1.42 3.07 222,13 
KnIda, UI1IrI 
Kameda. lJG4II, 
tinoga, KodIfI, 
ChicIcImIgUIr 

a.1aUII 52.23 9.33 18.25 24.&4 a1U8 
(APEDA 10.59) 

3. 11 LydIaeI lJcIan8i9I tqgIr, 8.70 0.74 4.52 3.44 • .20 
DIInIbI IIId HIInIIII (APEOA 221) 

12 DatnIbl, PnlagIr, 13.76 1.43 1.56 10.78 2B.28 
tJcIwnIi9l Negar, (APEDA 0.55) 
NeIniIaI and UIIIIU8Ii 

13 a.n.II Rice UchIn Sir9l Nagar. 6.33 1.73 1.34 3.26 14.64 
NIiiIII, 0ehraIUI and (APEDA 0.00) 
Haridwar 

14 .Md:InII , UIIIIkIIhi, a.d, 18.81 423 5.63 9.05 43.57 
·AIamIIc PiIIcngIIh, DetnIbI, (APEDA 1.63) 
PIn NIirtII, HIIIdRr IIId 

UcIIImIIr9I NIger 

WI total 47.80 8.13 12.94 26.53 124. 
(APEOA 4.28) 

4. 15 VegeIIbIeI FatehgIIh SIhib, 26.n 0.80 1123 14.94 129.00 
(Cabbage PIIIIIa, 8angIur, (APEDA 3.1)) 
BIocooIi, LudNIna and Roper 
(b, PIlI, 
ConuI, Baby 
Com, GIIen 
ChiIII8, 
BIIen BIn, 
TOIII8Io) 

16 POIIIoes SIn;Iptn. 2I/IIIpII 10.41 0.74 8.91 1.48 3113.75 
0IaII. PIIiIIe end (APEDA 0.e2) .......... 
RMIpura PIU, 
....... , l.uIIin, 
JIAnIIr 

17 a.m.ti Rice GIIUIpIr, .... , 23.30 1.85 11.86 9.80 ZMII.IIO 
~JIIanIhr, (APEDA 0.00) 
~, 

NawftIID' 

WI IotaI eo.48 3.19 31.27 211.02 
_.85 

(APB)A 4.72) 
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2 3 4 5 6 7 8 9 10 

5. UItat Pradesh 18 PcQIoes Agra. HaIIvas, 10.42 0.24 8.19 1.99 555.50 
F~,Kamoj, (APEDA 0.92) 
Meerut, ~ and 
AIigaItI, Janpad 
Badaiyun, Ra/npIr, 
Ghaziabad, and 
Firozabad 

19 Mangoes and Lucknow, Umao, 44.71 1.10 15.38 28.23 170.82 
Vegetables HaIdoi, Si1Ipur and (APEDA 9.04) 

BarIbanki 

20 Mangoes Saharanpur, 36.11 1.15 17.78 17.18 71.00 
MuzaIfarnagar, (APEDA 5.75) 
Bijnaur, Meend, 
Baghpat and 
BUandahahar, 
JyoIIfuIenagar 

21 BIImIII Rlce BaraiIy,~, 39.75 9.46 10.79 19.50 510.00 
PibIiI, RampIr, (APEDA 0.00) 
Badaun, Bi;1or, 
MoradIbad, JB 
PIUenagar, Sharanpur, 
M .... amagar, Meerut, 
BdIndIhIIIIr, 
Ghaziabad and 
BIghpaI 

81m toIII 130.99 11.95 52.14 88.90 1307.32 
(APEDA 15.71) 

6. 22 GIIP8 & Nasik. SangII, 3.50 1.15 2.35 0.00 88.47 
Grapevine ShoIapur, SeIara, (APEDA 0.87) 

AI1necNgar 

23 Rantagiri, SkduUg. 35.12 16.17 9.84 9.01 145.59 
Raigarh and lbn (APEDA 6.04) 

24 Kesar Mango Aurangabad, 18.56 2.92 4.69 10.95 44.19 
Bead, JaInI, (APEDA 0.61) 
AImecNgar and laM' 

2S PIN, Naal, KoIIIpIr 17.89 tI 7.23 10.88 75.00 
and SIngIi (APEDA 4.39) 

26 Onion NIIIIk, AIInecNgar, 32.24 12.98 6.13 13.12 154.49 
PIn, SaIIrI, JIIgIon, (APEDA 0.58! 
SoIapur 
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2 3 4 5 8 7 8 9 10 

27 pomegranate DisIric:Is 01 SoIapw, 14.98 3.97 3.89 7.12 41.00 
SqI, Ahmecngar, (APEDA 1.74) 
Pille, NasII, 
Osmnbad & laIur 

28 Jagaon, OtUe, 13.45 2.99 3.29 7.18 52.55 
NmIbIr, tiIIn. (APEDA 2.78) 
PaIbIwII, HIndoI, 
NInded and Wardle 

29 Na\Plr and AnIIIoIi 26.24 5.38 5.47 15.41 7721 

SIm total 181.98 45.55 42.59 50 .• 535.74 
(APEOA 12.6) 

7. AncIn PradeIh 30 MIngo ~ ChIIoor 28.14 8.41 11.29 10.44 147.00 
& (APEOA 11.71) 
FI1Ih ChIIIoor 25.54 3.11 8.87 13.78 105.00 
Vegalables (APEDA 0.00) 

31 MIngo & RangaI8ddy, UIdIk. 5721 3.38 12.05 41.78 59 .. 
Grapes UeNIoobnagIr (APEOA 5.86) 

32 Mqoea Krishna 17.89 4.23 3.77 9.89 48.59 
(APEDA 2.32) 

33 0iIIricIa 01 20.05 1.82 1.91 18.32 313.00 
MINIoabnIgIr, (APEOA 1.11) 
RIngIIIddy, MedIk. 
KarinnIgIr, W~, 
AndlIpIr .. 
NIIgonda 

34 Chill GII1IUr 23.88 3 .• ~.10 14.72 11.75 
(APEOA 0) 

Slmtolll 172.51 22.81 42.79 10Ul 787.03 
(APEDA 20.78) 

8. Jammu & KIIhn* 35 SrinagIr, BnU. 85.35 NIl 27.86 57.70 2112.74 
AnInng,~ (APEOA 4.30) 
KIIhIa IIId PuIwIIIII 

36 WMU Bnrda, AnriIag. 36.93 tI 17 .• 18.57 90.40 
PUwama. (APEDA 8.80) 
Budgn, K\4lWII8, 
SrInIgar, Doda. 
Poonch, UcIwnpIr, 
RIjouri .. KabIa 

Slmlotll 122.28 HI 45.01 77!IJ 383.14 
(APEOAl1.1O) 
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2 3 4 5 6 7 8 9 10 

9. Tripura 37 PnIppIe KIInarPt. MINI, 15.86 1.16 8.11 6.39 31.64 
MeIipr, MaIIberi (APEDA 2.01) 
IWId KIknIIIM Blocks 

8Imtolal 15.86 1.16 8.11 8.39 31.64 
(APEDA 2.01) 

10. MecIIya Pradesh 38 PoIItDes, MeIwa, lJIjain, 1ndoII, 49.45 Nil 20.72 28.73 128.19 
Onion IWId Dews, Char, ShajapIr, (APEDA 1.00) 
Gallic RaIIam, Neemuch 

MIndIaur and 
Khandwa 

39 Seed Spices GIN, Mandeaur, 31.93 8.43 8.06 15.44 85.10 
UjaIn, RajgaItI, SpicIa BoIrd 
RIIIIm, Shejapur and (2.88) 
Neenu1I 

40 Wheat lJPjn Zone (Neemuch), 88.42 27.55 9.03 49.84 1155.00 
(IncUIiIYjj RIIIam, Mlndaaur and (APEDA 0.00) 
8Iwbati lJIaIn, Indore lane 
wheal for (Indore, DhIr, Shajapur 
Bhopal IIId DewIs) and Bhopal 
Zone Zone (gehcn, Vidisha, 

RIiIen, HoI/IqIbId, 
Herda,~ 

and~ 

41 I.enIiI and SIivpuri, GIN, 18.65 527 2.11 11.26 235.75 
GIIIII8 VidiIha, RIIIen, (APEDA .36) 

NIIIir9IPIn, 
C~ 

42 ChhIndwIra 10.0 2.70 1.89 5.86 29.91 
JpIjIqIbId, BetU (APEDA .54) 

81m total 196.45 43.95 41.61 110.93 1631.96 
(APEDA 1.9) 

(Spas 
Board 2.88) 

11. Tamil Nedu 43 Cut Flowers DhIrmIpuri 24.85 2.91 3.48 18.46 158.76 
(APEDA 3.48) 

Ni9ri 15.88 2.00 5.23 8.66 109.88 
(APEDA 1.99) 

45 DiIIricIs d MIdIni, 24.60 4.12 6.66 13.92 85.00 
Theni, DIndigU, (APEDA 1.51) 
VInduIIQar and 
TIIIIIIIveIi 
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2 3 4 5 6 7 8 9 10 

46 CuhewIU CuddIIore. ~, 10.35 1.5 2.7 8.15 75.00 
PutiGIIII and (APEDA 8.5) 
SiwIgInga 

Sdl teal 75.88 10.53 17.97 47.18 431.64 
(APEOA 6.98) 

12. Bihar 47 L)'Chea. t.tattarpw, 12.13 0.18 4.45 7.50 154.00 
VegIIabIea SnastipIr, . HajipIr, (APEDA 1.49) 
& Honey VaiehIIi, East and West 

ChImpInn. ~, 
Begu SIIIi, KhagIdI. 
SiIImIrti, Sal n 
~ 

Sdl kAII 12.13 0.18 4.45 7.50 154.00 
(APEDA 1.49) 

13. G~ MIngoH & Ahmedabad, KhIIda. 33.72 5.34 10.02 18.38 IL64 
Vegetables Anand, IJadodIr, (APEDA 5.11) 

SInt. NavIIri, VaIsad, 
1IhIIudI, Nannada 

49 VIIIua Added 0i8IrIds of Bhmagar, 35.08 7.10 9.64 18.34 234.26 
OnIon &nudrlnlgll', AI1II8Ii, (APEDA 2.28) 

RajIIt JiIIIgIIII and 
JImnIgIr Di8tricts 

50 SeaIme AmIrII, 1IhMIgar, 10.0 5.52 .85 3.64 381.50 
SeIdl SInndrngar, fIIjkGI. (APEDA 2.28) 

JImnIgIr 

SlmtcUI 78.8 17.96 20.51 40.34 70U) 
(APEDA 9.87) 

14. SikkIm 51 FIowerI East SiIddm 32.31 2.40 8.09 21.82 45.11 
(0rdidI)& (APEDA 0.20) 
Cherry 
Ptpper 

52 GiIgIr NoIt1, EaIt, ScUll & 24.61 10.11 8.87 7.88 78.11 
Wilt SIddm (APEOA 4.12) 

Sdltotal 56.92 12.46 14.76 29.70 121.88 
(APEDA 4.32) 

15. Himachal PrIdeIh 53 ShimIa. Sinnu, K,*,. 57.07 17.80 9.n 29.50 170.00 
tad, Chambe and (APEDA 3.42) 
KinnIIr 

ti~ 57.07 17.80 9.n 29.50 170.00 
(APEDA 3.42) 
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2 3 4 5 8 7 8 9 10 

18. Orissa 54 Gilger and KancIwnaI 6.03 1.49 1.51 3.03 143.97 
Turmeric (APEOA 0.86) 

~ toIII 8.03 1.49 1.51 3.03 143.97 
(APEDA 0.86) 

17. Jlarkhand 55 Vegetables Ranchi,~ 7.09 1.93 1.93 3.23 81.70 
andLohartlaga (APEDA 0.97) 

~tolal 7.09 1.93 1.93 3.23 81.70 
(APEDA 0.97) 

18. KeraIa 56 HorkdIunI Thrissur, EmaIwIIIn, 29.87 8.03 9.98 11.86 183.00 
PIOducD KotIayIm, AIapuzha, (APEDA 0.80) 

PaIhanamItiIIa. 
KoIIam, 
1liIuvarwII1apI, 
IcUdO and PaIIakad 

57 MecIcD Wlyanad, MaIapImn, 26.24 7.85 9.88 8.51 157.00 
Plant Palakkad, llvissur, (APEOA 1.81) 

EmakUam, 1tiId, 
KoIIam, Pathanantia, 
1liIuvarwII1apI 

~total 56.11 15.88 19.88 20.37 320.00 
(APEOA 2.81) 

19. Allam 68 Freah and I(IIIIIIIP, NIIbarI, 17.53 4.93 2.27 10.33 40.83 
PIOC8II8d BarpeIa. DarrIng, (APEDA 0.70) 
GInger NIgaon, MoIIgIon, 

KarbI ~ and 
NoIth CachIr 

Sub total 17.53 4.93 2.27 10.33 40.83 
(APEDA 0.70) 

20. RajastIwI 59 CoriInder Kota. BIIIdi, Bnl, 12.83 3.07 2.93 8.62 55.20 
JhaIawar & CIItIoor (APEDA 0.00) 

60 CIriI NagIur. Banner, JaIore, 28.37 4.72 5.97 17.6 161.50 
Pili and ~ (APEDA 0.00) 

SIb total 41.00 7.79 8.09 24.22 218.7 

Total 1723.85 258.77 471.59 989.84 12118.80 
(APEOA 124.1) 

Production of 01..... F.... SHdllng. for Coconut (a) whether Indian Council of Agricultural Research 
and Arecanut Plantlm (ICAR) has standardized tissue culture protocols for mass 

production of dlseaae free seedUnqa for coconut and 
2734. SHRI M.P. VEERENDRA KUMAR: Will the arecanut plantlets; 

Minister of AGRICULTURE ~ pleased to state: 
(b) If so, the details thereof; and 
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(c) the time by which It is likely to be made avallable 
to the ~wers In Kerate? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes, Sir. 

(b) Arecanut tissue culture protocol for mass 
production of disease tolerant/resistant (yellow leaf 
disease) arecanut palms have been standardized. 

However, Coconut tissue culture technique for mass 
multiplication Is not yet successful. The experiments are 
continuing In this line at Central Plantation Crops 
Research Institute, Kasargod for standardizing the mass 
production of coconut seedlings though tissue culture. 

(c) The arecanut tissue culture plantlets will be made 
available to the farmers of Kerala during 2008-09. 

Proc.dure for R ...... of Fund. 

2735. SHRI MOHAN RAWALE: Will the Mlnist.r of 
ENVIRONMENT AND FORESTS be pleased to state: 

(.) whether the Government proposes to str.amlin. 
the procedures for release of funds for Project Tiger and 
ensure greater accountability In Its prop.r utilization; 

(b) if so, the details thereof; and 

(c) the manner in which the proposed changes would 
revitalize the system? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) A time frame for fund release to 
States and receipt of their utilization certHlcates at the 
Ministry of Environment & Forests has been structured, 
viz: 

(i) R.I.... of first In.tallm.nt of C.ntr.1 
A •• '.t.nce: by four weeks after receipt of 
Annual Plan of Operations from respective State 
Governments, which should not be delayed 
beyond the month of May of the financial year. 

(ii) R.I.... of second In.tellment of Centr.' 
A •• '.t.nc.: by two weeks after receipt of 
utilization certificate pertaining to previous year 
from the States, along with 60% utilization report 
of funding support released as first Installment, 

which should not be delayed beyond the month 
of December of the financial year. This has the 
acceptance of the Hon'ble Supreme Court of 
India, which has further directed that the Statest 
UTs shall within a period of 15 days release 
the Central Assistance to field formations. Apart 
from obtaining Utilization Certificate from States 
to ensure accountability that the money was 
actually utilized for the purpose for which It was 
sanctioned, the monitoring and evaluation of 
Tiger Reserves has also been done by a panel 
of independent experts, selected as per the 
normative guidelines of the Ministry. 

(c) The above would revitalize the system by making 
funds available for use In the field, apart from achieving 
the purpose for which the Central Gov.rnment gives 
assistance to States. 

VI.lt of Tourlsta to Lak.hadweep 

2736. DR. P.P. KOYA: Will the Minister of TOURISM 
be pleased to state: 

(a) the number of foreign/domestic tourists visited 
Lakshadweep during the last three yeara, y.ar-wiH; 

(b) the amount of revenue generated therefrom during 
the said period; 

(c) whether any share Is given to Panchayat bodies; 

(d) if not, whether the Govemment earmark a share 
of income to PRls; and 

(e) If so, the steps taken by the Government to 
increase tourist Inflow? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) As per the data received from the Union Territory of 
Lakshadweep, foreign and domestic tourists visits to the 
UT during the last 3 years and revenue generated is as 
follows: 

Year Tourist visits Revenue generated 
(domestic & foreign) (Rs. lakhs) 

2002-03 6004 341.83 

2003-04 4322 271.99 

2004-05 2588 1n.79 
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(c) and (d) No, Sir. 

(e) In order to increase tourist flow, the Union 
Territory has undertaken publicity through various media. 
Efforts have also been made to improve transport facilities. 

/Trsnsl8fionJ 

Freezing of Price. of Essential Medlcln.. by 
Foreign PharmaceuUcaI Companl .. 

2737. SHRI SITA RAM YADAV: 
SHRI BHUVANESHWAR PRASAD MEHTA: 
SHRI MITRASEN YADAV: 

WUI the Minister of CHEMICALS AND FERTIUZERS 
be pleased to state: 

(a) whether the foreign pharmaceutical companies 
have agreed to freeze the prices of 272 essential 
medicines which were earlier being sold at very high 
prices by them; 

(b) If 80, the details thereof; and 

(c) the detalla of the Govemment policy In regard to 
atabIllzlng the prices of essential drugs? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) A Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Adviser, 
Planning Commission was constituted to explore options 
other than price control to make available life saving drugs 
at reasonable prices. During the course of discussions 
with the Task Force, various drug Industry associations 
had proposed that the Govemment may freeze the prices 
of medicines at the present level. The Task Force has 
submitted its report to the Govemment on the 20th 
September, 2005. The Task Force has recommended 
inlN-alill that the Govemment should announce the ceiling 
price of the drugs contained in the National List of 
Essential Medicines. 2003 (other than the drugs procured 
by hospitals directly and which an individual does not 
have to purchase from the market) on the basis of the 
weighted average prices of the top three brands by value 
of single ingredient formulations prevaUlng In the market 
a~ on the 1st April, 2005. Further, It was allo 
recommended that during the transition period (is., till 
the time caUlng prices are fixed and notified) pricel of all 
e&&entiat drugs may be frozen: 

The Government Is examining the reoomrnMdatIont 
of the Task Force with various stakeholders and Is likely 
to announce the new Pharmaceutical Policy shortly. WhIle 
formulating the new Pharmaceutical Polley, the 
Govemment would ensure that 8118ntJal and Ute saving 
drugs and made available on the common man at 
reasonable prices. 

/English} 

Construction of Fishing Harbour at Mangalore 

2738. SHRI D.V. SADANAND GOWDA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the proposal for conatructlon of fishing 
harbour at Mangalore Is pending wUh the Union 
Govemment; 

(b) If so, the details thereof; and 

(c) the time by which the proposal Is likely to be 
approved and the funds released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (8) to (c) 
No, Sir. The Union Govemment In September 1997 had 
accorded approval to the proposal of Govemment of 
Kamataka for construction of fishing harbour at Mangalore 
stage-II at a cost of Rs. 75 lakhs under the Centrally 
Sponsored Scheme (CSS). The Central share to the tune 
of 50% of the project cost amounting to Rs. 37.50 Iakhs 
was released to the State Govemment In two instalments, 
the first instalment of Rs. 30 lakha in July 2000 and the 
second of Rs. 7.50 lakhs In June 2003. 

{TflIl18Islion} 

Subsidy for Micro Irrigation 

2739. SHRI RAYAPATI SAMBASIVA RAO: 
PROF. MAHADEORAO SHIWANKAR: 
SHRt NARENDRA KUMAR KUSHAWAHA: 
SHRI MOHO. TAHIR: 
MOHO. SHAHID: 
SHRI MUNSHI RAM: 
SHRI SHtSHUPAL N. PATLE: 
SHRt MANORANJAN BHAKTA: 

WHI the Minister of AGRtCUL TURE be pleased to 
state: 
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(a) whether the MInIatry has sought a subsidy of 
50 per cent for drip Irrigation 88 part of this micro Irrigation 
programme; 

(b) if so, the steps taken by the Govemment In this 
regard; 

(c) the details of subsidy being given at present on 
drip irrigation; 

(d) the percentage of subsidy borne by the States; 

(e) the target fixed for bringing cultivable land under 
drip and sprinkler IrrigatJon In the next 10 years; and 

(f) the steps taken by the Government to achieve 
the goal? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The Department of Agriculture & Cooperation, Ministry of 
Agriculture has formulated a Centrally Sponsored Scheme 
on Micro Irrigation to be Implemented during the Tenth 
Five Year Plan with the objective of increasing the 
coverage of area under drip and sprinkler Irrigation In the 
country. The scheme envisages assistance to farmers 
@ 50% of cost of the system. 

(c) and (d) The Government has been implementing 
a Centrally Sponsored Scheme on Micro Management In 
Agriculture Supplementation/Complementation of States 
EHorts through Work Plan to promote various agricultural 
and horticultural crops. under which assistance 0 26 
percent of the system cost is being provided for promotion 
of micro irrigation involving drip and sprinkler irrigation. 
Besides, assistance for micro irrigation is being provided 
@ 50 percent of the system cost under the Centrally 
Sponsored Scheme on (I) MTechnology Mission for 
Integrated Development of Horticulture In the North 
Eastern States" (TMNE) including Slkklm, Himachal 
Pradesh, Jammu & Kashmir and Uttarenchel" and (iI) 
Mlntegrated Scheme of Oll8eeds, Pulses, Oilpalm and 
Maize" (ISOPOM) 

(e) and (f) No target has been fixed for covering 
cultivable land under drip and sprinkler Irrigation for a 
period of 10 years. however, an area of 6.2 Iakh hectares 
is proposed to be brought under Micro Irrigation during 
the Tenth Plan period under the Scheme. 

/EfI/IIIBIIJ 

Pl'OC8Ialng of Muatard 011 

2740. SHRI JUAL ORAM: Will. the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the National Agricultural Marketing 
Federation of India (NAFED) has taken any step to 
proceu mustard oil; 

(b) H 80, the States where NAFED has set up 
proce88ing units 80 far; 

(c) the quantum of oilseeda procured and 011 
production therefrom; and 

(d) the target set for 2005-06 financial year? 

THE MINISTER OF AGRICULTURE ANO MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Yea, Sir. NAFED has taluln steps to procees upto 4 lakh 
MT mustard seed procured under Price Support Scheme 
during crop &eason 2005. NAFED has floated tenders for 
engaging mustard seed proceaslng units In dlHerent 
producing states like Rajasthan, Madhya Pradesh, 
Haryana, Uttar Pradesh, Punjab and Gujaral. NAFED has 
not set up Its own processing units. 

(c) NAFED has procured 20.93 lakh MT mustard, 
31,805 MT saHlower seed, 2084 MT copra and 2196 MT 
sesame seed under Price Support Scheme from RabV 
KharH crop of 2005 HUOn. NAFED has been allowed to 
procell upto 4 Iakh MT of mustard seed. However, actual 
quantity of oil production wHI be known after proceulng 
of the quantity allowed. 

(d) Under the Price Support Scheme, NAFED, as 
central nodal agency, undertakes procurement of oil seeds 
as and when prices of any of the 011 seeds fall below 
the Minimum Support 'Prlce (MSP) fixed by the 
Govemment for a particular crop &eason. The procurement 
under the scheme continues till the prices stabilise at or 
above the MSP fixed by the Government. Therefore, no 
target may be fixed for a particular financial year. 

CultIvatIon of Mango 

2741. DR. R. SENTHIL: Will the Minister of 
AGRICULTURE be pleased to state: 
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(a) whether the Government Is having special 
schemes to promote cultivation of Mango in the country; 

(b) If so, the details thereof; 

(c) whether the Tamil Nadu is covered under this 
scheme; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
There Is no scheme exclusively for promotion of mango 
cultivation. However, Govemment is Implementing the 
following schemes for promotion of horticulture including 
mango: 

(I) Centrally Sponsored Scheme on National 
Horticulture Mission. 

(iI) Technology Mission for Integrated Development 
of Horticulture in North Eastem States including 
Sikkim and Himachal Pradesh, Uttaranchal, 
Jammu and Kashmir. 

(iii) National Horticulture Board's Scheme: 

• Development of Commercial Horticulture through 
Production and Post Harvest Management. 

• Technology Development and Transfer for 
Promotion of Horticulture. 

(c) and (d) Tamil Nadu has been covered under the 
Centrally Sponsored Scheme of National Horticulture 
Mission launched in May, 2005. 

Decline In Price. of Agricultural Products 

2742. SHRI ANANTH KUMAR: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware of the plight of 
farmers as a result of the crash the prices of Onion, 
Tomato, Maize and some other crops; 

(b) if so, the response of the Govemment alongwlth 
the details of the action plan to help the farmers; 

(c) whether the Union Government has ,received any 
requests from the States seeking financial 8$8istance; and 

(d) if so, the details thereof and the action of the 
Union Government thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Month-end wholesale prices of onion, tornato 
and maize have shown an Increasing trend In recent 
months. 

(b) to (d) On the request of a StatelUT Government, 
the Government of India Implernents Market Intervention 
Scheme (MIS) for procurement of agricultural and 
horticultural commodities generally perishable In nature 
and not covered under Price Support Scheme. During 
2005-06, on the request of the Governrnent of Rajasthan, 
Govemment of India implemented MIS for procurement 
of 5000 MT of onion at Rs. 250/- per quintal from 
1.6.2005 to 31.7.2005. No proposal from any other State 
Government has been received for implementing MIS for 
onion during the current year. 

Regarding Maize Government of India has appointed 
Food Corporation of India as the Central Nodal Agency 
for procurement of Maize. The MSP for Maize for the 
year 2005-06 Is Rs. 5401- per quintal. 

Announcement of Revised Prices by NPPA 

2743. SHRI MUNAWAR HASSAN: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to atate: 

(a) whether National Pharmaceutical Pricing Authority 
(NPPA) has recently announced the revised prices for 
various Salbutamol formulations; 

(b) if so, the details thereof; 

(c) the name of the companies which are aelling 
these formulations and they submitted the revised 
Form-V to NPPA; 

(d) the name of the companies which have 80 far 
not submmed Form-V after the reduction in Salbutamol 
prices; and 

(e) the action being taken by NPPA against the 
defauhing companies? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
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PASWAN): (a) to (e) The National Pharmaceutical Pricing 
Authority (NPPA) fixed the ceiling prices in respect of 
eight formulations packs based on bulk drugs Salbutamol 
Sulphate vidiJ S.O. 1348 (E) dated the 16th September, 
2005. The manufacturers selling thGSe Salbutamol based 
formulations are MIs. Clpla and MIa. Sun Pharma which 
have not submitted form-V so far. Non-ceiling price for 
formulation Rheolin Rheocaps 200 mg-2x14's of Mis. 
Ranbaxy was also fixed vid6 price order dated the 18th 
September, 2005. Mis. Ranbxy has submitted 
supplementary price list In form-V. 

In addition to the above, non-ceiling prices under 
para 8 of the Drugs (Prices Control) Order, 1995 (DPCO 
1995) were fixed on the 30th March, 2005 in respect of 
some Salbutamol based formulations involving Mis. Arlsto, 
PfizerlElegant Chemical, Elder Pharma, Cipla, Sun 
Pharma, Nicolas, CadllalExcel. Dr. Reddy/Cheminnova, 
Wonder and Khandelwal Labs. All these companies were 
asked to submit Implementation report along with 
supplementary price list in form-V. Aristo Pharma has 
replied that they are an SSI unit and therefore, the order 
is not applicable to them. MIs. Elegant Chemical, Elder 
Pharma, Sun Pharma and Nicolas have replied that they 
have discontinued production of these formulations. 
Mis. Cadila has replied that they have changed the 
composition of the product. Mis. Cipla has filed a Review 
petition under para 22 of OPCO '95 after the issue of 
Price Order dt. 30.03.2005. As per the proviso to Para 
22 of DPCO '95 It Is mandatory for the manufacturer i.s., 
Mis. Cipla Ltd. to implement the retail price fixed by the 
Govt. under the said Price Order for which a review has 
been applied for Mis. Chemin nova has submitted 
Form-V in respect of Salbutamol Liquid 60 ml bottle. Reply 
from Mis. Wonder and MIs. Khandelwal Labs. is still 
awaited. 

Action against companies for non-implementation of 
prices fixed/revised by the NPPA is taken under para 13 
of the DPCO 1995. 

salem Steel Plant 

2744. SHRI A.V. BELLARMIN: Will the Minister of 
STEEL be pleased to state: 

(a) whether sanction has been accorded for setting 
up a second ROiling Mill in the Salem Steel Plant; 

(b) if so, the details thereof; 

(c) whether this unit has become sick; and 

(d) If SO, the stepe propoeedl1aken in this regard? 

THE MiNISTER OF CHEMICALS AND FERTIUZEAS 
AND MINISTER OF STEEL (SHAI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) Does not arise In view of (a) above. 

(c) No, Sir. 

(d) Doe8 not arise In view of (c) above. 

Assistance to Mahal1llhtl1l Due to Flood 

2745. SHRI S.D. MANDLlK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government of Maharashtra has 
requested the Union Government for Central assistance 
for restoration of fanning land affected by the recent flood 
in the State particularty In Kolhapur district; 

(b) If so, the details thereof; 

(c) the amount released/proposed to be released; 
and 

(d) the time by which the remaining assistance Is 
likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) Kolhapur District was one of the 
districts of Maharashtra which was affected by floods 
during July-August 2005. The State Government of 
Maharashtra had submitted a memorandum on the 
damages caused by the floods In July-August 2005 In 
various sectors Including the agriculture sector. A Central 
Team was deputed to the state for on-tha-apot 
assessment of damage and requirement of funds. The 
report of the Central Team was considered by the 
Govemment of India and Government of India approved 
release of Rs. 697.45 erore from Natural Calamities Relief 
Fund (NCRF) including an amount of Rs. 65.17 crore for 
agriculture sector. 
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Agrtcultural Labourers 

2746. SHRI CHHATTAR SINGH DARBAR: Will the 

Minister of LABOUR AND EMPLOYMENT be pleased to 

state: 

(a) the number of agricultural labourers living below 
the poverty line in the country. State-wise; and 

(b) the efforts made by the Government to Improve 
their financial condition? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) The 
Government has made assessment of incidence of poverty 
for the population as a whole. According to the NSSO 
survey (1999-2000). about 26% of the population is living 
Below Poverty Line. Rural economy being agriculture 
based. a large number of agricultural labourers live below 
the poverty line. However. no estimate of poverty among 
agricultural labourers separately is available. 

(b) The Central Govemment has launched several 
welfare and poverty alleviation/employment generation 
schemes for the rural poor which. intllr-.li.. Include 
agricultural workers. Some of such schemes are: 
Swamjayanti Gram Swarojgar Yojana. Sampooma Gramin 
RoJgar Yojana. Pradhanmantrl Gram Sadak YoJana, 
National Social Assistance Programme (NSAP). etc. The 
Government has recently enacted National Rural 
Employment Guarantee Act. which provides for 100 days 
of guaranteed wage employment in every financial year 
to every household wh088 adult members volunteer to 
do unskilled manual work. Further, Janshree Bima Yojana 
providing for insurance cover to people living below or 
marginally above the poverty line is also available for 
workers in the unorganised sector Including agricultural 
labourers. The Govemment has also redesigned the 
Universal Health Insurance Scheme (UHIS). which Is 
available to families living below poverty line (BPL) which. 
inlllr-.liII, include agricultural labourers, at subsidized 

annual premium. 

/EngIish] 

Export of Onion 

2747. SHRI HITEN BARMAN: WIU the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has decided to export 
Onion during the current financial year; 

(b) If so. the amount involved and quantity of Onion 
exported till date and proposed to be exported during the 
remaining period of this year; 

(c) the estimated yield of Onion this year and the 
a..... under onion cultivation in the country particularly In 
Weat Bengal State-wise; and 

(d) the measures taken by the Govemment to 
promote onion cultivation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) During the currant financial year 
2005-06. National Agricultural Cooperative Marketing 
Federation and other state trading enterprises have 
exported total quantity of 4.62 lakh metric tonnes of onion 
valuing at Rs. 407 crore. There 18 no quantitative 
restriction for export of onion and hence export of onion 
during the current year depends upon the export demand 
and availability of export worthy stocks of onion In the 
market. 

(c) The total production of onion is estimated at 60.34 
lakh metric tonnes and the yield of per hectare is 13.27 
metric tonnes. The area under onion cultivation in Weat 
Bengal is 17,000 hectare. total production estimated to 
be 1.90 lakh metric tonnes and the yield per hectare 
11.18 metric tonnes. State-Wise area and production 
figures for onion for the current year are given In enclosed 
Statement. 

(d) Govemment hu launched National Horticulture 
Mission from May 2006 for promotion of hortIclAJraI crops 
including onion with a total budget outlay' of Rs. 2300 
crore during Xth Plan. 
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m.lflmllnl 

AIIM Production .nd pnxfuclMty 01 onion during 2OtJ5.06 

State Area (thousand 
hectare) 

Andhra Pradesh 22.85 

Bihar 24.05 

Gutarat 49.23 

Haryana 13.05 

Kamataka 41.64 

Madhya Pradesh 25.50 

Maharashtra 84.48 

Ori888 56.50 

Rajasthan 26.35 

Tamil Nadu 24.00 

Uttar Pradesh 63.66 

Wast Bengal 17.00 

Others 16.10 

Total 454.00 

Problema Faced by Coconut and Arecanut 1Iermers 

2748. SHRI P.C. THOMAS: Will the Mlni8ter of 
AGRICULTURE be pleased to state: 

(8) whether Coconut and Arecanut fanners have been 
facing serious problems due to fall In price; and 

(b) if 80. the action taken by the Govemmenl to 
give fair price for these agricultural products to the 
farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION <DR. AKHILESH PRASAD 
SINGH): <a) Wholesale prices of MIlling and BaD Copra 
and Arecanut have shown decreesing trend in the recent 

Production (thouMnd Productivity (metric 
metric tonee) toneIIhec:tare) 

197.00 8.93 

265.65 11.05 

984.75 20.01 

257.00 19.89 

306.80 7.35 

303.80 11.91 

1661.00 19.68 

473.00 8.52 

380.80 13.43 

251.10 10.46 

662.00 10.48 

290.00 11.18 

201.76 12.63 

8034.25 13.27 

years. As a result the Income realization by the farma ... 
has been adve .... ty affected. 

(b) As a measure to avoid flnancIallouee to farmers 
in the event of mart<et prices failing below MSP, the 
National Agricultural Cooperative Marketing Fedefdon of 
India Linlted (NAFED). as the central nodal agency to 
undertake Price Support Operations, enters Into matk8t 
to purchue the Produce. NAFED has purchaaed a 
quantity of 2084 Mrs of mHllng copra In the ...... of 
Kerala. Tamil Nadu and A & N IaIands In 2005 ...", 
at the MSP rate of Rs. 35701- per quintal. 

Arecanut is covered under Markel Intervention 
Scheme (MIS) on a specific request being received from 
the State Govemments in the event of fall in prices to 
unduly low level. No such request has been received 
from the concerned State Govemmenta this year. 
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[Trans/a/ion} 

Child Labour Act 

2749. SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI AHOK KUMAR RAWAT: 
SHRI MUNSHI RAM: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government has received the names 
of the States not pursuing the Child Labour (Prohibition 
and Regulation) Act, 1986 as reported in the 'Rashtrlya 
Sahara' dated September 24, 2005; 

(b) if so, the details thereof; 

(c) whether these States have not utilized the fund 
allocated to them for the welfare of child labourers; 

(d) if so, the number of hazardous Industries where 
child labourers are working, State-wise; 

(e) whether all the States have since started the 
achools under National Child Labour Project; and 

(f) If not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 

(b) Does not arise. 

(e) Grants under the Scheme of National Child Labour 
Projects (NClPs) are released directly to the Identified 
child labour endemic districts. The utilisation of funds are 
monitored through the audited accounts submitted by the 
concerned districts. 

(d) Under the NClP Scheme, survey Is conducted in 
the Identified districts to find out the number of children 
working In hazardous occupations/processes which are 
specified under the Child Labour (Prohibition & Regulation) 
Act, 1986. The number of hazardous Industries in which 
child labourers are working are not maintained by the 
Ministry. 

(e) and (f) The National Child Labour Projects 
(NClPs) are sleeted by the Govern""nt on the basis of 

the endemicity of child labour. The Scheme was being 
Implemented in 1 00 districts In 13 States till the 9th Plan. 
It hu subsequently been expanded during the 10th Plan 
to cover 250 districts In 21 States of the country. 

Subaldy to Agriculture 

2750. SHRI MITRASEN YADAV: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the total subsidy being given to agriculture as on 
date; 

(b) whether about 54 per cent of the subsidy 
earmarked for agriculture Is being diverted to the 
Industria.; 

(c) If so, the details and the reasons therefor; and 

(d) the efforts proposed to be made to ensure that 
the subsidy earmarked for agriculture is spent only on 
the agricultural community? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) Details regarding Agricultural Subsidy are 
given below: 

FtI1IIizer (Total) 

1.1 Indeginoua ftItiIzer 

1.2 Imported feIIizer 

1.3 Sale 01 cIecoImoIIId ferllzlr 
wit! COIIC8ISion to fnllll. 

11016 

7790 

3225 

EIedricIty 7354 

Irrigation 16401 

OIlIer ....... given 10 margilaI farmell 1259 
IIld FIIII'I8II' CoaperIIIve SocIeIIes In the 
101m 01 ..... dI¥aIapIM 01 01 ..... 
pYIII, etc. 

·Revised Eallmatu 
Source: eso. 

(Rs. In crore) 

2Q03.04 
(RE)' 

11847 

8621 

NA 

13627 
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(b) to (d) Subsidy earmarked for agriculture under 
various schemes/programmes Is apent for agricultural 
growth and development. 

Development of Sapling. and Agr1cuHural 
Foreetry In M.P. 

2761. SHRI NAND KUMAR SINGH CHAUHAN: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

<a) whether any proposal amounting to Rs. 687 lacs 
was sent by the Government of Madhya Pradesh on 
June 23, 2003 for the developrT-.nt of high quality saplings 
and agricultural foreatry under Green India; 

(b) If so, the latest position of the said proposal; 

<c) whether this proposal Is pending with the Centre 
for the last three years; 

(d) if so, the reasons therefor; and 

(e) the time by which this proposal is likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): <a) Grants·In·Aid for Greening India Scheme of 
the Ministry of Environment and Forests Which, InftJr-aU., 
supports production of quality planting material has 
become operational during 2005-06. However, the Ministry 
has not received any project proposal costing Rs. 687 
lakh sent by the Governmont of Madhya Pradesh for 
production/development of high quality aapllngs and 
agricultural forestry in the year 2003. 

(b) to (e) Do not arise in view of reply at (a) above. 

/Engllsh} 

Non-tJtlllaatlon of Fund. for Anbnel HU8bandry 

2752. PROF. M. RAMADASS: Will the Minister of 
AGRICULTURE be pleased to state: 

(.) whether the Department of Animal Husbandry has 
not fully utilised the funds earmarked for It during the 
first three years of Tenth Five Year Plan; 

(b) if so, the detaHs thereof and the reasons therefor; 

(c) its impact on the 8chemes of de\lelopment 
conceived by the Department; and 

(d) the meesurea/etrategiee proposed to be taken to 
ensure full and effective utilisation of allocation in the 
remaining two years of the Tenth Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (d) 
Due to various measures taken by the Department In 
terms of constant monitoring ,of schemes, evaluation 
stUdies, regular interaction with the State Governments, 
field visits by Officers, utilization of the Plan Allocation 
has improved considerably. During 2004·06, the 
Department was able to utilize Rs. 565.97 crores, which 
Is over 98% of Revised Estimates 2004-05. The total 
expenditure of the Department In the first three years of 
the 10th Plan was Rs. 1076.63 crores. The Department 
Is getting the evaluation studies conducted in respect of 
Rs. 1076.63 crores. The Department is getting the 
evaluation studies conducted In respect of various 
schemes. Various measures have been taken to improve 
coordination with the State Governments in the 
implementation of the schemes. All these steps are 
expected to lead to full and effective utilization of aUocaUon 
in the remaining two years of Tenth Plan. 

/TransI.tion} 

Package for Badal Lake In Haryana 

2753. SHRI RASHEED MASOOD: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Union Government propos88 to 
provide economic package to the Government of Haryana 
for development of Badkal lake; 

(b) If 80, the time by which the same Is likely to be 
done; and 

(c) the number of foreign and dorneatIc touriatB vleited 
Badkal lake during the last year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Development and promotion of tourism Is primarily 
the responsibility of the State Government./U.T. 
Administrations. Ministry of Tourism, Government of tnc:la, 
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extendI financial asai8tance to the State Governmental 
UTs for tourism related projects which are Identified In 
consultation with the State concerned every year for 
providing financial assistance under the schemes 
Integrated Development of Tourist Circuits, Productl 
Infrastructure and Destination Development and Large 
Revenue Generating Projects. 

Project proposals that are complete in all respect 
are approved on the basis of their inler-Be priority 
competing demands from other States and availability of 
funds under the respective Head. A project for 
Landscaping/Beautification of Badkal Lake has been 
sanctioned for Central financial 888istance of Rs. 148.05 
lakh during 2004-05. 

(c) 72,607 foreign tourists and 60,329 domestic 
tourists visited Badkal Lake Tourist Complex during the 
last year. 

{English} 

Agrlcultul'IIl Land 

2754. SHRI P.S. GADHAVI: Will the Mlnleter of 
AGRICULTURE be pleased to state: 

(a) the detailS of the agricultural land holdings In the 
country particularly Gujarat. State-wise; 

(b) the average of agricultural production compared 
to the land holdings particularly Gujarat, State-wlae; 

(c) whether the Govemment is giving any financial 
help to farmers for the development of non-cultlvable land; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) A statement is enclosed. 

(b) Agriculture production data by the size c\888 of 
land holding Is not collected. 

(c) Yes, Sir. 

(d) Some of the important schemea being 
Implemented by Government to acklress, the different kinds 
of degraded lands are: 

SI.No. 

1. 

2. 

3. 

4. 

5, 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

• Soli Coneervatlon for enhancing productivity of 
the degraded lands In catd1rnenta of River Valley 
Projects and Flood Prone Rivers; 

• Watershed Development Project In shifting 
Cultivation Areas; 

• Reclamation of Alkali Soils; 

• National Watershed Development Project for 
Rainfed Areas. 

StIItwnmII 

Number WId Anu of 0ptnt/0fMI Ho/tIII7fI8 
SMlfl-wItIB 1!J96.1J6 

(Number In 000 un"') 
(Area In 000 hectm'88) 

StatealUTs All Sizea 

Number Area 

2 3 4 

Anclhra Pradeah 10603 14374 

AM18Chai Pradesh 104 344 

Assam 2683 3138 

Bihar 14155 10682 

Goa 70 59 

GuJarat 3781 9904 

Haryana 1728 3876 

Himachal Pradeeh 863 1000 

Jammu and Kashmir 1336 1013 

Kamataka 6221 12109 

Kerala 6299 1712 

Madhya Pradesh 9803 21880 

Maharuhtra 10653 19880 

Manlpur 143 174 

Meghalaya 160 213 
\ 

Mizoram 86 85 
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2 3 4 

17. Nagaland 149 720 

18. Orissa 3966 5144 

19. Punjab 1093 4147 

20. Rajasthan 5364 21250 

21. Sikkim 44 73 

22. Tamllnaclu 8012 7303 

23. Trlpurs 301 181 

24. Unar Pradesh 21529 18570 

25. West Bengal 6547 5588 

All Union Territories 107 130 

Grand Total 115580 163357 

Projects Pending with Planning Commleelon 

2755. SHRI JASHUBHAI DHANABHAI BARAD! Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether a number of flood control projects of 
State especially from the Government of GuJarst are lying 
pending for approval; 

(b) if so, the details thereof and the reasons for their 
pendency; 

(c) the estimated caet of the projects; and 

(d) the time by which the projects are likely to be 
cleared? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) No 
Sir. No flood control project is pending for action in the 
Planning Commission including that from the State of 
Gujarat. 

(b) to (d) Does not arise. 

Power Plant equipment 

2756. SHRI ADHALRAO PATIL SHIVAJIRAO: Will 
the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to state: 

(a) whether Bharat Heavy Electricals Limited (BHEL) 
Is being geared to take up 800 MW supercrttical thermaJ 
sets and 765 KV sub-stations through appropriate policy 
support; 

(b) If so, whether the BHEL has made any agreement 
with foreign company for transfer of technology agreement 
for 800 MW supercritical thermal power plant; and 

(c) if so, the steps taken by the BHEL to meet the 
increased demand for power plant equipment? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV>: (a> and 
(b) BHEL has recently entered into a technology transfer 
agreement with Aistom SA France for steam generating 
equipment required for 800 MW Super-critical Thermal 
Power Plants. It has an ongoing technology transfer 
agreement with Siemens AG, Germany in respect of 
steam turbines and turbo generators for the same. 

(c) BHEL Is enhancing its annual manufacturing 
capacity from the present 6000 MW to 10000 MW by 
2007 to cater to the expected power addition programmee 
in the country under 11th and 12·Flve Year Plan Perlodl. 

Impact of Rainfall on Agriculture 

2757. SHRI S.K. KHARVENTHAN: WUI the Minlater 
of AGRICULTURE be pleased to ltate: 

(a) the States which have experienced Ihortage of 
rainfall in the country during the last three years and the 
expected actual rainfall during the years; 

(b) whether the shortage of rainfall has affected 
country's overall agricultural production; 

(c) if so, the details thereof alongwlth the comparative 
figures over the corresponding three years; and 

(d) the steps taken by the Government to tackle the 
situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) In 2002, 19 StateslUTs; in 2003, 3 Stateal 
UTs and in 2004, 6 StateslUTs experienced deficient and 
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scanty ralnfaU (showing deviations of-19% to-99% from 
nonnaI). The details of nonnal (expected) 88 well as actual 
ralnfaH for the last three years for all the StatetllJTs are 
given in the enclosed Statement-I. 

(b) and (c) Agriculture production of major crops in 
the year 2002-03 was 480.49 million tonnes 8S against 
516.52 million tonnes in 2001-02 Implying a decrease of 
7% over the previous year. Agriculture production for the 
same crops in the year 2003-04 was 480.44 million 
lonnes, implying no change over the previous year and 
in the year 2004-05 it was 467.81 million tonnes implying 
a decrease of 3% over the previous year. Details are 
given In the enclosed Statement-II. It may be stated that 
besides rainfall, there are many other factors like supply 
of inputs, weather conditions, incidence of pests & 
diseases, etc., which also affect the agriculture production 
during a particular year. 

(d) The Government has Initiated several steps to 
tackle the 8ituation. A new scheme -Enhancing 
Sustainability of Dry Land Farming System- hu been 
formulated to address the Issues of dry land fanning 
systems In arid and semi-arid region of the country. The 
Government is also providing creation of additional 
irrigation facilities especially through mlc:ro Irrigation. Uncler 
accelerated irrigation benefit programme also, specIaJ focus 
has been laid for speedy completion of last mile irrigation 
projects by enhancing the outlays during the current year. 
Further, in order to compensate the farme ... for crop Ioas 
due to non-preventable risks including deficient rainfall, 
Government of India is implementing National Agricultural 
Insurance Scheme In 23 States and 2 Union Territories 
from Rabi 1999-2000. This scheme Is available to all the 
farmel'8-loanee and non-loanee-irreapective of their size 
of holding. Efforts are al80 on to provide adequate credit 
facilities to the farmers. 

Stale-wise Rainfall for All Seasons-2002 to 2004 

(in mm) 

8I.No. SlateAJT TotaJ..2OO2 T0III-2OO3 

Nonnal AduIII %Ovi. Category NonnaI AduaI %OvI. Categoly NonnaI Actual %Dvi. CaIegoIy 

2 3 4 5 6 7 8 9 10 11 12 13 14 

1. Andaman and Nicobar 2948.1 2289.0 ·22 D 2945.7 2484.9 ·16 N 3080.7 2508.0 -18 N 
IIIands (UT) 

2. AIIInad1II PIIdeeh 3325A 2573.4 ·23 D 3003.2 2573.1 ·14 N 2927.5 2953.8 N 

3. Allam 1880.4 2128.7 13 N 2385.9 2234.6 -6 N 2275.5 2570.3 13 N 

4. Me{;laIaya 6191.9 4631.2 ·25 D 49402 5794.1 17 N 8878.8 78442 14 N 

5. Nagailnd 2011.8 1260.3 ·37 D 1935.0 1549.5 -20 D 1893.3 1452.7 ·23 [j 

6. Manipur 1362.4 1100.8 ·19 N 1381.9 1283.3 -6 N 1373.1 1358.4 ·1 N 

7. Mizoram 2812.8 1885.5 ·36 0 2304.6 2734.3 19 N 2178.2 2442.2 12 N 

8. T~ra 2314.0 2086.8 ·10 N 2314.2 2297.9 ·1 N 23GB 2598.0 11 N 

9. SiIIkIm 2566.5 2906.7 14 N 2918.1 3358.9 15 N 3090.5 2782.0 ·10 N 

10. W .. Bengal 17K4 1809.3 N 1823.4 2042.5 12 N 1745.9 ' 1828.7 5 N 

11. Orissa 1427.4 1167,4 ·18 N 1450.3 1718.9 18 N 1459.0 1332.3 -9 N 
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12. 

13. 

14. 

15. 

16. 

17. 

16. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Bihar 

U\Iar PradIIh 

Haryw 

ChandigaIh (UT) 

Delhi 

DNH & Daman (UTa) 

Diu (UT) (no cilia) 

Goa 

Tamil Nadu 

Lakahadweep (UT) 

AGRAHAYANA 21, 1927 (Ss.W) 

3 4 5 8 7 8 

1188.7 11872 ·2 N 11882 1419.3 

1299.8 1278,8 ·2 N 1296.3 1275.7 

9119.5 778.3 ·20 o 951.0 1124.9 

1812.6 1706.3 8 N 15862 1888.1 

817.8 4532 -27 o 584.7 880.0 

1061.9 1010.0 N 10752 1042.4 

705.4 582.5 ·20 o 194.1 1033.1 

646.5 4012 ·38 o 653.0 635.0 

1347.1 1041.1 ·23 o 1387.8 1238.0 

921.4 745.3 ·19 N 1026.0 1112.9 

494.8 197.9 S 576.8 562.8 

1104.3 912.2 ·17 N 1079.5 1197.7 

1311.0 1l12.3 ·17 N 1318.8 1658.5 

714.1 543.5 ·29 o 905.1 1069.9 

219&.8 1178.4 o 2212.8 22332 

624.4 0.0 NO 825.0 0.0 

•. 3 2349.3 ·29 o 3049.5 2981.7 

1159.6 9562 ·18 N 1211.5 1063.1 

917.2 719.0 ·22 o 887.8 955.3 

937.1 722.8 ·23 o 954.0 918.2 

1372.5 982.6 ·28 o 1383.3 1138.7 

1288.3 841.1 ·27 o 1229.4 971.5 

'lB7O.7 2419.2 ·18 N 30116.5 2281.0 

1sn.l 1034.4 o 1582.3 1532.5 

1208.6 'IT7.0 ·19 N 1197.7 1242.8 

ID ou.stIons 278 

9 10 11 12 13 14 

19 N 1230.8 1127.4 -8 N 

·2 N 1328.8 1152.5 ·13 N 

18 N 976.3 761.1 -22 0 

19 N 1553.8 1878.7 8 N 

16 N 566.6 517.7 ·7 N 

-3 N 10n.7 12432 15 N 

30 E 194.0 804.3 44 D 

-3 N 649.1 443.9 -32 D 

·11 H 1253.3 780.0 .. D 

9 N 1124.5 822.3 ·18 N 

-4 N 482.3 381.9 ·17 N 

11 N 1090.9 885.4 ·19 N 

26 E 1383.3 1184.2 ·12 N 

17 N 716.1 711.4 ·1 H 

N 2212.6 2732.8 24 E 

NO 826.0 0.0 

·2 N 30452 2380.0 -22 0 

·12 N 1146.9 1021.8 ·11 N 

8 N 904.0 8082 ·11 N 

-4 N 910.7 109U 21 E 

·18 N 1383.2 18311.4 35 E 

·21 0 1155A 1084.3 -8 N 

·26 0 3168.8 _.7 -8 N 

-3 N 1584.7'" 32 E 

4 N 1187.6 10llU -8 N 

Note: Normal (N) - +20".4 or more, Excau (E) - .'9% to ·19%. Dellclent (0) - .20% to ·59".4, Scanty (8)- ..fJO% to -99% 

ND-No data. 
Sot.n:e: The above information tw been pnMdId by India ~oIogaI Depettment during Crop Weather Watch Group me .... held 

In OAC during the year 2002-2004. 
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Production of mlljor crops during 1M )'Nt'S 2001 /0 2004 

2001.02 2OO2.Q3 

~oodgrailI 212.85 174.n 213.46 

T oteI Nine Oiaeeds 20.66 14.84 25.29 

Cofton 1.70 1.47 2.36 

JIH & Mella 2.10 2.03 2.02 

Sugarcane 279.21 287.38 237.31 

TOIII CRlpI 516.52 480.49 460.44 

/TlW1SIBtionJ 

Monsoon Based Agrfculture 

2758. SHRI HARIBHAU RATHOD: 
SHRI V.G. MAHAJAN: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government proposes to premote 
monsoon based agriculture in the country; 

.(b) If so, the details thereof; 

(c) the steps being taken by the Government in this 
regard; and 

(d) the progress made In this regard 80 far? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS. FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) The 
Govemment la promoting agriculture both in Irrigated and 
ralnfed areas. Out of total agricultural areas of about 142 
million hectare, about 40% is irrigated and 60% Is ralnfed. 

Water and moisture conservation is the main strategy 
for improving monsoon based agriculture. Government of 
India is Implementing following schemes for soil and 
moisture conservation to pr~mote monsoon based 
agriculture. 

(in million tonnes) 

% dlange in " dI8nge in % cf1Inge in 
2Q02-03 2OOH4 2004-05 

204.61 ·18 22 -4 

26.10 ·28 70 3 

2.89 ·14 81 23 

1.89 ·3 0 ·7 

232.32 3 ·17 ·2 

467.81 ·7 0 -3 

Ministry of Agriculluf'l!l: 

(i) National Watershed Development Project for 
Rainfed Areas (NWDPRA). 

(i1) Soli Conservation in the Catchment of River 
Valley Projects and Flood Prone River (RVP & 
FPR). 

(iii) Watershed Development Project in Shifting 
Cultivation Area (WDPSCA). 

(iv) Reclamation of Alkali Soli (RAS) . 

Ministry of Ruml OtIvslopmsnt· 

(v) Drought Prone Area Programme (DPAP). 

(vi) Desert Development Programme (DDP). 

(vii) Integrated Waste Land Development Programme 
(IWDPP). 

The total cumulative area developed under theae 
programmes lince Inception till March. 2005 is 25.30 
mlRlon hectafes, at an expenditure of Rs. 8988.07 crores. 

aesides, Indian Council of Agricultural Research 
(ICAR) has developed suitable crop varieties for dryland 
ralnfed conditions for increasing agriculture production. 
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{English} 

P.r..caplta Amount Allotted for Agriculture 

2759. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the per capita amount allotted for agriculture 
during the last three years and thereafter till date in the 
country particularly for flood affected areas of Kamataka; 

(b) the total amount demand by the Govemment of 
Kamataka; and 

(c) the amount sanctioned and released by the 
Govemment for the purpose during this period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) As per the information fumished by 
the Planning Commission per capita outlay proposed and 
agreed to by the Kamataka Govemment for the last three 
years i.e. 2002-03 to 2004-05 and current year I.e. 
2005-06 for Agriculture and Allied ActIvItIes as weD as for 
flood control Including flood protection works is shown 
below. The approved outlay for All-India for Agriculture and 
Allied Activities for the same period is also given below: 

Year Per capita approved ouIIay (il As.) 
AgricIAn & AIled Flood ConInIL' 

ActiviIies P!otec:Iion WOIb 
All India Kamataka Kamataka 

2002-03 59.48 76.98 1.12 

2003-04 51.91 85.48 1.10 

2004-05 58.91 149.69 0.27 

2005-06 66.11 151.37 1.38 

Further, as per the information fumished by Ministry 
of Home Affairs, details of funds released to the 
Govemment of Kamataka from calamity Relief Fund 
(CRF) and National ~ Contingency Fund (NCCF) 
during the last three yeal'S and in the current year tNl 
date are given below: 

Year Amount Released (Rs. Crore) 

CRF NCCF 

2002-03 61.66 196.88 

2003-04 64.74 316.47 

2004-05 67.98 63.62 

2005-06 (till date) 86.00 198.86 

{Translalion} 

National Conlumer Helpline 

2760. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether a National Consumer Helpline (NCH), 
New Delhi has been started with the subsidy from the 
Department of Consumer Affairs, Govemment of India to 
provide help, information and counsel to consumers on 
matters relating to exploitation of consumers; 

(b) if so, the details of the said helpline; 

(c) the details of the wortas being currently executed 
by the helpline; 

(d) whether the Govemment proposes to provide 
assistance to the States to start such helpllne scheme at 
aI/ the district headquarters; 

(e) H so, the details thereof; and 

(f) the reaction of the State Govemment. thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a> and 
(b) Yes Sir, a National Consumer Helpline facility has 
been set up In Deihl by Delhi University with financial 
assistanoe from the Consumer Welfare Fund (CWF» 
under which a consumer from anywhere In the oountry 
can call toll free number 1600-11-4000 from MTNUBSNL 
lines for information. advice and guidance. 

(c) The Helpline follows a three tier approach. At 
first the consumer Is informed of his rights In a particular 
consumer problem and whom he Ihould approach In the 
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company/organization concerned. In case his problem 
remains unresolved heishe is directed to taken up the 
matter with the concerned Industry or government 
organizations. It is only as a last rasort the consumer is 
adviaed to take their case to the concemed consumer 
court under the Consumer Protection Act. 

(d) to (f) No Sir. 

[English} 

Contribution of Employ .. s In EPF Scheme 

2761. SHRI E.G. SUGAVANAM: WHI the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) the percentage of monthly contribution by the 
employees of organized sector in the Employees Provident 
Fund (EPF) Scheme; 

(b) whether the Govemment proposes to raise the 
monthly contribution and eligibility age for receiving 
pension for EPF scheme; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government to safeguard 
the interelts of the workers in the organized sector? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Presently, the 
rate of contribution payable by the employers as well as 
the employees to the Employees' Provident Fund is 12% 
of basic wages, Dearness Allowance and retaining 
allowances (if any) except in case of certain categories 
of establishments. Further, according to the provisions of 
para 3 of the Employees' Pension Scheme, 1995, Pension 
Fund contribution 0 8.33% of Employee's pay is payable 
from and out of the employer's share of Provident Fund 
contribution in each month by the employer within 
15 days of close of every month. 

(b) and (c) Currently there is no proposal for raising 
the rate of monthly contribution either under the 
Employees' Pension Scheme, 1995 or the Employees' 
Provident Fund Scheme, 1952. 

(d) The Employees' Provident Fund benefits are being 
extended to the employees of covered establishments, in 
accordance with the provisions of the Employees' 
Provident Funds & Miscellaneous Pro~ Act. 1952 
and the schemes framed thereunder. 

Subsidy on Agro-lnfrutruc:t\lr.l Prolecta 

2762. SHRI MOHAN RAWALE: Will the Minl8ter of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has started a scheme 
to provide subsidy on capital investment In agro-
infrastructural projac:t&; 

(b) if so, the details of this schema and Its likely 
impact on agriculture sector; 

(c) the time by which the schema is likely to be 
started; and 

(d) the projects Included In the agro-lnfrastructural 
sector? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Yes, Sir. Ministry of Agriculture is implementing a Schema 
for MDevelopmenVStrengthenlng of Agricultural Markeling 
Infrastructure, Grading and Standardization.· Under the 
scheme, investment subsidy is provided 0 25% on the 
capital cost of the project subject to a maximum of 
Rs. 50 lakh for each project In general and C 33.3% of 
capital cost subject to a maximum of Rs. 60 lakh for 
each project in case of North Eastern States, hilly areas 
and to Scheduled Castes/Scheduled Tribes entrepreneurs. 
In respect of infrastructure projects of State Govemmental 
State Agencies, there is no upper ceiling on subsidy to 
be provided under the scheme. The assistance is available 
to individuals. Group of farmers/growers/consumers. 
Partnership/Proprietary firms, Non-Government 
Organizations (NGOs), Self Help Groups (SHGs), 
Companies, Corporations, Cooperatives, Cooperative 
Marketing Federations, Local Bodies, Agricultural Produce 
Market Committees & Marketing Boards In the entire 
country. The scheme Is reform linked to be Implemented 
in those States/Union Territories that amend the law 
dealing with Agricultural Produce Marketing Regulation 
(APMC) Act to allow setting up of competitive markets In 
private and cooperative sectors, direct marketing and 
contract farming. 

The financial aseistance provided under the scheme 
would motivate private and coopelative sectors In tiNt 
development of alternative competitive rnatketa and thus 
provide freedom to farmer to sell hie produce in the 
market providing better prices and services without the 
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necessity of going through licensed traders and regulated 
markets. It would also incentivlse the States to undertake 
reforms in the APMC Act. 

(c) The Scheme has been approved for 
implementation with effect from 20.10.2004. The States 
of Madhya Pradesh, Tamil Nadu, Kerala, Manlpur, 
Himachal Pradesh, Andhra Pradesh, Nagaland, Sikklm, 
Punjab and Andaman & Nicobar Islands have so far been 
notified as eligible for grant of Central assistance under 
the scheme. 

(d) Assistance under the scherne Is provided for the 
development of Infrastructure projects In agriculture and 
allied sectors, including dairy, meat, fisheries and minor 
forest produce. Marketing Infrastructure may comprise of 
any of the following: 

(I) Functional Infrastructure for collection/assembling, 
grading, standardization and quality certification, 
labeling, packaging, etc. 

(ii) Market user common facilities In the project area 
like shops/offices, platforms for loaclln9'unloadlngl 
assembling and auctioning of the produce, etc.; 

(Iii) Infrastructure for Direct marketing, supply of 
production inputs and need-based services to 
the fanners; and for E-tradlng, market inteUlgence 
etc. and Mobile infrastructure for post-harvest 
operations. 

Promotion of Aquaculture Indu.try 

2763. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has evolved any scheme 
to promote aquaculture industry In the country; 

(b) if so, the details thereof; 

(c) the number of such Industries functioning at 
present; 

(d) the number of applications received for setting 
up of such industries during the last three years, State-
wise; 

<e) the number of appHcations out of them approved 
80 'ar; and 

(I) the time by which the remaining applications are 
likely to be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASlIMUDDIN): (a) 
Government has not evolved any scheme to promote 
aquaculture industry in the country as the list of scheduled 
industries, as laid down in the Industrial (Development & 
Regulation) Act, 1951, does not cover the activity 
'Aquaculture'. 

(b) to (I) Question do not arise. 

Corruption In Procurement Centre. 

2764. SHRI ASADUDDIN OWAISI: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether wide ranging corruption and procedural 
bottlenecks at procurement centres such under weight. 
refusal to accept food grains in spite of fulfilling laid down 
specifications and denial of on the spot payment have 
led farmers to dt8tresa sale; 

(b) If so, the details thereof and the reasona therefor; 
and 

(c) the steps taken or being taken to remove the 
infrastructure bottlenecks at the procurement centres? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No such complaint leading to distress aale 
has been received. 

(b) Does not arise. 

(c) During the procurement period squads comprising 
officials of the FCI and State Agencies are deputed to 
procurement centres to check that the Iald down proceduN 
is 'ollowed in order to ensure amooth procurement. 

environmental Projeeta 

2765. SHRI IQBAL AHMED SARADGI: Will the 
Minister 0' ENVIRONMENT AND FORESTS be pleased 
to state: 
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(a) the details of centrally sponsored environmental 
projects launched in the country during the last three 
years, State-wise; 

(b) the funds allocated by the Govemment during 
this period, State-wise; 

(c) the details of the achievements made in this 
regard; and 

(d) the details of the projects proposed to be launched 
in the current financial year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No new Centrally Sponsored Scheme was 
launched in Environment Sector during last three years. 

(b) and (c) Does not arise. 

(d) No new Centrally Sponsored scheme in the 
environment sector is proposed to be launched during 
current financial year. 

Construction of Dam on Polar River 

2766. SHRI A.K. MOORTHY: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Govemment has any proposal to 
provide financial assistance for construction of dams on 
the Polar river in Tamil Nadu; and 

(b) If so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV): (a) and 
(b) Irrigation is a State subject and the planning, 
execution, funding, operation and maintenance of irrigation 
projects are primarily the responsibility of the State 
Governments based on their priorities. The Central 
Government is providing Central Assistance under 
Accelerated Irrigation Benefits Programme for completion 
of irrigation projects, proposed by the State Govemments, 
as per the guidelines' of the programme. No proposal 
from the State Government of Tamil Nadu for assistance 
under the programme has been received for construction 
of dams on the Polar river in Tamil Nadu. 

{Tran6l8t1onJ 

Closure of Chemical Fertilizer Unit. 

2767. SHRI AJIT JOGI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has received 
suggestions/recommendations to close down certain 
chemical fertilizer production uni1a; 

(b) if so, the authority from which the said 
suggestions/recommendations have been received; 

(c) the name of units which are proposed to be 
closed down; and 

(d) the time by which a final decision !a likely to be 
taken by the Government in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): <a) Yes, Sir. 

(b) The closure proposals of sick fertilizer Public 
Sector Undertakings have been approved by the Gabinet. 

<c) It has been decided to close down the Hindustan 
Fertilizer Corporation Ltd.; Fertilizer Corporation of India 
Ltd. excepting its Jodhpur Mining Organisation which has 
been demerged into a new company I.e. FCI Aravalli 
Gypsum and Minerals India Ltd.; and Pyrites, Phosphates 
and Chemicals Ltd. 

(d) The time frame will depend on the decision of 
the Hon'ble Board for Industrial and Financial 
Reconstruction/High Court. 

Cancer Mec:,llcln.s 

2768. SHRI HANSRAJ G. AHIR: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

<a) whether the Novartis 8 Muttlnatlonal Company 
from Switzerland has got the monopoly through patent 
on Enelib Massilet 8 cancer medicine; 

(b) if so, Its likely Impact on Indian phannaceutical 
companies Angaged in making the \ said medicine prior 
the such patenting; 
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(c) the price of said medicine made by Indian 
compantee and Novaftla separately; 

(d) whether the cancer patient have to buy the 
medicine costly to provisions in patent law£.; and 

(e) if so, the remedial measures being taken by the 
Govemment to provide cancer medicines at cheaper 
prices? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) On 10.11.2003 Exclusive Marketing 
Right (EMR) was granted for the product B-crystaJline 
form of Imatinib Mesylete in its doses forms (Glivec 
capsules) to MIs Novratls by the Controller General of 
Patents for a period of 5 years or till the date of grantl 
rejection of patent. However, the matter is sub-judice, 
and some of the Indian pharmaceutical companies are 
continuing with the production of this drug. 

(c) The price of one 100 mg Glivac Capsule 
manufactured by MIs. Novartls is being sold at Rs. 940.00. 
The same medicine manufactured by the following 
4 Indian companies is being sold at the following price, 
as per available Information: 

SI.No. Company's Brand Price per Caps. 
name Name In Rs. 

1. MIs. CIPLA Imatib Caps. 100 mg. 85.00 

2. MIs. Sun Pharma Imalek Caps. 100 mg. 85.00 

3. MIs. Natce Veenat 100 mg. 90.00 

4. Mis. Ranbaxy Zoleta Caps. 100.00 

(d) The patent law in the country provides for a 
strong and comprehensive set of safeguards including 
provisions to ensure availability of medicines at reasonable 
prices through compuslory licenSing. Many of the drugs 
already in the Indian market, including those in the 
National List of Essential Medicines 2003, are off-patent 
and their pricing would not get affected by the new patent 
regime. 

(e) Health being a State subject, it is primarily the 
responsibility of the State Governments to provide 
treatment to the cancer patients. The Central Govemment 
is supplementing the efforts of the State Governments by 
providing financial assistance for setting up radiotherapy 

units in medical coIlegeslhoapitals for providing treatment 
facilities and recurring grants to most of the recognized 
regional cancer centers in states for procurement of 
equipment and for research. The Central Govemment has 
set up a National Illness Assistance Fund under 
Department of Health for providing assistance to poor 
families for major life threatening diseases. The Central 
Government is also contributing to the State Illness 
Assistance Funds in various states for providing treatment 
to the needy and poor patients under the Rashtrlya 
Aarogya Nidhl. Some of the anti-cancer drugs are provided 
free in the Govemment Institutions. Besides the Central 
Government employees are covered under CGHS for the 
purchase of drugs required. 

{English} 

Payment of Statutory due. to Employen of CPSU. 

2769. SHRI GURUDAS DASGUPTA: Will the Minister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 

(a) the totai volume of non-payment of wages and 
other statutory dues to the employeea of the Centrat 
Public Sector Undertakings (CPSUs) as on date; and 

(b) the steps being taken by the Govemment to 
ensure regular payment of their wages and other staMory 
dues? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV): Ca) and 
(b) The Central Public Sector Enterprises (CPSEs) are 
expected to pay the salaryiwages and other statutory dues 
of their employees from their own resources. BeeIdes, 
the Government have advised CPSEs to pay In full the 
statutory dues of employeeslworkers alongwith their salary/ 
wages regularly. The Government have 80metimes 
provided assistance by way of Non-Ptan loan to certain 
CPSEs to 8upplement their efforts for payment of wages! 
salaries and statutory dues when they are unable to 
generate enough resources. As per ayailable Information, 
an amount of Rs. 517.43 crore (details In the enclosed 
Statement-I) was approved by the Government during the 
year 2004-05 for payment of outstanding salaries/wages 
and other statutory dues to the employees of 24 CPSEa 
under the administrative control of the Department of 
Heavy Indu8tries (DHI). During the current y.ar the 
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Government have approved budgetary support amounting 
to As. 243.65 crore for 17 CSPEs under DHI for 
the same purpose as per details in the enclosed 

Statement·lI. However, centralized Infonnatlon In reepect 
of the CPSEs belonging to all the MiniltrlellDepartmenta 
is not maintained. 

SIll.".", I 

SI.No. CPSEs under DHI As. in crore 

1. Andrew Yule and Company Ltd. 32.12 

2. Bharat Pumps and Compressors Ltd. 14.07 

3. Burn Standard Co. Ltd. 4.27 

4. Hindu.tan Photofilrns Manufacturing Corporation Ltd. 3.06 

5. HMT Bearing Ltd. 1.42 

6. NEPA Ltd. 12.88 

7. Praga Tools Ltd. 2.97 

~. Alchardson and Cruddas (1972) Ltd. 1.61 

9. Bharat Heavy Plate and Vessels Ltd. 45.72 

10. Bharat OphthaJmic Glass Ltd. 1.95 

11. Bharat Wagon and Engineering Co. Ltd. 9.10 

12. Braithwaite and Co. Ltd. 1.11 

13. Cement Corporation of India Ltd. 11.55 

14. Heavy Engineering Corporation Ltd. 125.65 

15. Hindu.tan Cables Ltd. 10511 

16. HMT Chlnar Watches Ltd. 5.03 

17. HMT Ltd. 6.65 

18. HMT Machine Tools Ltd. 38.28 

19. HMT Watches Ltd. 30.43 

20. instrumentation Ltd. 33.64 

21. National Instruments Ltd. 3.90 

22. Triveni Structural Ltd. 17.80 

23. Tungbhadra Steel Plants Ltd. 5.06 

24. Tyre Corporation of India Ltd. 4.07 

Total 517.43 



AGRAHAYANA 21, 1927 (S&tlI) 

SI.No. Name of CPSEa under DHI Amount (RI. crore) 

1. Andrew Yule and Company Ltd. 7.22 

2. Bharat Heavy Plate and V ...... ltd. 39.0 

3. Bharat Ophthalmic Glass Ltd. 2.28 

4. Bharat Pumps and Comprassors Ltd. 5.25 

5. Bharat Wagon and Engineering Co. Ltd. 6.12 

6. Hindustan Cablel Ltd. 88.64 

7. Hindustan Photofllms Manufacturing Corporation Ltd. 12.98 

8. HMT (Watches) 

9. Instrumentation Ltd. 

10. National Instruments Ltd. 

11. NEPA Ltd. 

12. Praga Tools Ltd. 

13. Triveni Structural Ltd. 

14. Tungbhadra Steel Products Ltd. 

15. Bum Standard Co. Ltd. (Bumpur Unit) 

16. HMT (Chinar Watches) Ltd. 

17. HMT (MT) 

Total 

Revival of BHPV 

2770. SHRI BADIGA RAMAKRISHNA: 
SHRIMATI D. PURANDESWARI: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Union Govemment has received any 
request from the Govemment of Andhra Pradesh seeking 
revival package of Sharat Heavy Plates and Vessels 
Umlted (BHPV), Visakhapatnam; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

36.39 

2.14 

0.71 

14.01 

22.56 

2.78 

3.02 

1.95 

13.08 

5.62 

243.65 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) Yes, Sir. In the suggested revival package, following 
four measures were Indicated:-

(I) GOI counter guarantee for As. 130 crore 

(II) Merger of BHPV with BHEL 

(iii) Wage revision of the employees of BHPV 

(Iv) Orders on nomination basis for BHPV. 

(c) Government of India has been making efforta for 
I'8ViYal of the company and a revival package bued on 
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study of Consultants has been submitted to the Board 
for Reconstruction of Public Sector Enterprises (BRPSE). 
After receipt of their recommendations, Government wiH 
take a decision In the matter. 

Revival of Sick PSEa 

2n1. SHRI UDA Y SINGH: 
SHRI G. KARUNAKARA REDDY: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether the Ministry of Heavy Industries and 
Public Enterprlaes has started a review of Public Sector 
Enterprises (PSEs) under Its administrative control; 

(b) If 80, the details thereof; 

(c) the purpose of reviewing such PSEs; and 

(d) the efforts the Govemment proposes to take to 
revive sick PSEs In a time bound matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(c) Yes, Sir, a list of 20 PSEs which have been submitted 
so far to Board for Reconstruction of Public Sector 
Enterprises (BRPSE) for seeking recommendations on 
revivallfuture of these companies are as under:-

1. Hindustan Salts Limited 

2. Sridge & Roof Co. Ltd. 

3. HMT (Bearings) Ltd. 

4. BBJ Construction Co. Ltd. 

S. Praga Tools Ltd. 

6. Braithwaite " Co. Ltd. 

7. Nepa Ltd. 

8. Richardson " Cruddas Ltd. 

9. Tungabhadra Steel Products Ltd. 

10. Bharat Wagon Engg. Co. Ltd. 

11. Bharat Pumps & Compressors! ltd. 

12. Cement Corporation of India Ltd. 

13. HMT (MT) Ltd. 

14. Tyre Corporation of India Ltd. 

15. Bharat Opthalmic Glass Ltd. 

16. Bharat Yantra Nigam Ud. 

17. Heavy Engineering Corpn. Ltd. 

18. Triveni Structurals Ltd. 

19. Sharat Heavy Plates & Vesaels Ltd. 

20. Hindustan Cables Ltd. (HCL). 

(d) Revival plans are Implemented, wherever such 
plans are approved, to Improve viability of the enterprises. 

Research on Bt. Cotton Seed 

2n2. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether a new report by scientists of the Central 
Institute of Cotton Research, Nagpur, published In the 
July 35 issue of current science gives scientific reasone 
for the failure of the Monsanto Bt. Cotton varieties; 

(b) if 80, whether the Government has examined this 
report; 

(c) if so, the outcome thereof; 

(d) the response of the Government, thereto; 

(e) whether the Government has decided that Bt. 
Cotton will be permitted only in the form of true breeding 
varieties, not hybrids; and 

(f) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAA): (a) to (1) The 
article pubUshed in "Current Science- In July, 2006 lsaue 
about the Bt. Cotton has been examined by the Genetic 
Engineering Approval Committee· (GEAC) of Ministry of 
Environment & Forests and the Committee was of the 
view that the facts presented by the ICIentists do not 
speak against the efficacy and safety of the St. gene In 
cotton. The decision to approve St. technology was based 
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on extensive laboratory and field data and none of the 
results presented by Central Institute for Cotton Research 
(OICR) negate that. The Committee was aware that there 
is a possibility of variation in Cry 1 Ac protein expreaalon 
in specific tissue of the plant depending on the genetic 
background of the host and the environment In which It 
is deployed. 

Based on the above consideration, the GEAC has 
taken a decision to approve the Bt. hybrids on a case by 
case basis. All hybrids approved by the GEAC for release 
have been tested at several sites in various zones. 

The Committee was of the view that the ongoing 
initiatives to increase awareness of farmers on the use 
of St. technology should continue and should include this 
aspect specificaDy. 

In view of the biotechnological advancement, the 
Committee concluded that the present practice of 
reviewing the performance of released Bt. Cotton hybrids 
after every three years should also continue. 

Pamba Action Plan 

2n3. SHRI K. FRANCIS GEORGE: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment hal sanctioned the 
'Pamba ActIon Plan' to clean river Pamba in Kerata, under 
its National River Conservation Plan (NRCP); 

(b) if so, the details of the plan/project that had been 
approved; 

(c) whether the first phase of the action plan has 
been taken up; 

(d) if so, the details of the work completed and yet 
to be completed; 

(e) the probable date of completion of the entire 
project; 

(f) whether the Government propoees to take up more 
rivers and lakes under NRCP in the coming financiaJ 
year; and 

<g) If 80, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): <a) to <e) The Govemment has eancttoned the 
first phase of the Pamba Action Plan for pollution 
abatement In the river Pamba at Sabrimala .nd Pamba 
under the National River Conservation PI.n (NRCP) .t 
the cost of Rs. 18.45 crores including the Central and 
State'. ahare of Rs. 12.92 era .... and As. 6.63 oro,... 
respectively. The details of the approved works given In 
the enclosed statement. An amount of As. 76 Jakhs has 
been released out of the Central share for implementation 
of the project. The components of the project aanctIoned 
.re at various stages of implementation with the expected 
completion of the first phase in 2007. 

(f) and (g) The flnanci.1 .... ource. .vallable with the 
Central Government are inadequ.te to complete the 
present approved works. Therefore, no further rivera .... 
planned to be undert.ken under the NRCP for the 
present. As regards the N.tIonal Lake Coneerv.tion Plan 
(NLCP), .n allocation of Rs. 220 era,... w.. originally 
made under the NLCP during the X Plan period out of 
which Rs. 103 crores h.ve be.n r.I •••• d for 
implementation of conservation works in 37 lak ••. 
Allocation of fund during the coming year shall be subject 
to the progreas of ongoing projects, utilization of funds 
released and new propoeala to be submitted by the Stat. 
Governments . 

.,.",." 

SI.No. 

1. 

2. 

Pollution ~ltImtJnt scMms for IhB Mr at PwnIM & S8b8tim8J8 

General Abstract of cost 

Item 

2 

Establishment of 3 MLO Sewage treatment plant as Sabrimala 

Establishment of 1.5 MlD Sewage treatment plant at Pamba of 
Technical report 

Amount Is lakhs 

3 

240.00 

120.00 
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3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 
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2 

Sewage collection tank pumping &yItem and sewer II,.. In 
Sabrimala and Pamba 

Construction of 300 latrines at Pamba and 400 latrines 100 
bathrooms at Sabrlrnala 

Solid waste collection and disposal arrangements In Sabrimala and 
Pamba 

Segregation of existing drains and construction of new drains at 
Sabrimala and Pamba 

Construction of Mobile latrines at Sabrlmala and Pamba 

Interception Barriers of Sewage acrose Kakka thodu and 
Urakkuzhi Theertham In Pamba 

Construction of Storage weirs and allied wortca for Flushing the 
PoHutants one each In Pamba river and KaIckI river Upstream of 
the confluence point in Pamba with fencing at Pollutant sources 
and storage shed for generator near weir 

Construction of weir Downstream of bathing ghat at ArduIcadavu 
to prevent pollutants of Njunajar river entering the bathing Ghat at 
Pamba 

New Bathing Ghat and allied works on the left aide of Pamba river 
opposite to the existing bathing ghat 

Public Awareness 

Sub-total (1 to 12) 

Add 15 percent escalation 

Total 

Add B percentage chargee 

Grand Total 

Say 

3 

184.30 

230.00 

250.00 

126.95 

140.00 

25.00 

86.25 

18.00 

30.00 

20.00 

1485.50 

222.82 

1708.32 

138.88 

1844.98 

RI. 18.46 crore 

300 

Locu.t. Invaalon (c) whether any step Ie taUn to tackle the problem; 
and 

2n4. SHRI PRABODH PANDA: Will the Minister of 
AGRICULTURE be pleased to state: (d) If 110, the detaiII thereof? 

<a) whether the Govemment has received reparta of 
locusts Invasion In some parts of Weetem India; 

(b) if so, the details thereof; 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOt> AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR): (a) to (d) V., 
SIr. Small Scale breeding of Iocu8t8 W88 ot.erved In 
parts of the Scheduled Deeert Area In w...aem India 
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during the Monsoons. A contingency plan was prepared 
by the Locust Warning Organisation to deal with any 
impending locust situation. The State GOY9rnmenta of 
locust prone States like Rajasthan, Gujarat, Haryana and 
Punjab were alerted of the impending locust threat. Locust 
numbers subsequently increased in September when 
reports were also received of breeding in adjacent areas 
in Pakistan. Several border meetings were held between 
the locust officers of India and Pakistan to exchange 
information on the latest locust situation in both countries 
for preparing and adopting a suitable control strategy. 
The Locust Warning Organisation launched a campaign 
for the control of locusts in the affected areas of 
JaisaJmer, Bikaner and Jodhpur districts of Rajasthan with 
effect from the second week of September, 2005. 
31 fully equipped control teams have been deployed in 
the infested areas of these districts due to which the 
locust menace has been able to be effectively controlled. 
Survey & Surveillance measures are in progress in the 
Scheduled Desert Area to monitor and control any further 
locust infestation. 

{TflII18Istionj 

Ban on Cow Slaughter 

2775. SHRIMATI SANGEETA KUMARI SINGH DEC: 
SHRI KASHIRAM RANA: 
YOGI ADITVA NATH: 
SHRI BRAJESH PATHAK: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government Is aware that conatItuIion 
bench of Supreme Court has upheld the deciaion to ban 
slaughters of cow completaly In one State of the country 
in October, 2005; 

(b) If so, whether the Government has any proposal 
to impose ban on cow slaughter; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; and 

(e) the name of the States which have already 
imposed ban on cow slaughter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yee, 
Sir. 

(b) to (d) As per the distribution of legJalatlve pow8f'I 

between the Union and States, the preservation of caUIe 
is a matter on which the state legislatures have exclusive 
power to legislate (Entry 15 of the Ust II of 7th Schedule 
of Conatltutlon). 

(e) The names of the States which have aIrea~ 
impol8d ban on cow 8laughter are given in the encIOIed 
statement. 

The foHowing StateelUnfon Tenttories have legislation 
on banning or restricting the slaughter of cow and Ita 
progeny. 

SI.No. State 

2 

1. AndhraPradeeh 

2. Aeaam 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

Bihar 

Goa 

Gujaret 

Haryana 

Himachal PradMh 

Jammu and Kahmlr 

Kamataka 

Madhya PradMh 

11. Maharuhtra 

12. 

13. 

14. 

Orissa 

Punjab 

Rajasthan 

15. Sikklm 

16. Tamil Nadu 
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1 2 

17. Uttar Pradesh 

18. West Bengal 

19. Manipur 

20. National Capital Territory of Delhi 

21. Uttaranchal 

22. Jharkhand 

23. Chhattisgarh 

UNION TERRITORIES 

1. Andaman and Nlcobar Islands 

2. Chandigarh 

3. Dadra and Nagar Havell 

4. Daman-Diu 

6. Pondicheny 

Use of Fertilizers 

2776. SHRI RAKESH SINGH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether a wide variation in the Ideal ratio of 
NPK in the use of fertilizers has been found In different 
parts of the country; and 

(b) If so, whether the Government proposes to launch 
a nation wide educational programme for making farmers 
aware of the benefits of the balanced use of the fertHlzers 
having ideal ratio? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes, Sir. 

(b) Government is promoting the soil test based 
balanced and judicious use of chemical fertilizers in 
conjunction with organic manures and bio-fertilizers as 
an Integrated Nutrient Management (INM) strategy. Indian 
Council of Agricultural Research (ICAR), State Agricultural 
Universities and Extension Agencies are imparting training 
to the farmers of soil test based integrated nutrient 
management and organizing Fron' Line Demonstrations 
(FLDs) to make them aware of the usefulness of the 

balanced fertilization for Improving soli health and 
productivity. 

{English} 

Te,tlng ot Fertilizer Samplea 

2m. SHRI KISHANBHAI V. PATEL: Will the Minlater 
of AGRICULTURE be pleased to state: 

(a) whether the Government conduct any sample 
analysis of the fertilizers, Insecticides and chemicals from 
the entire country; 

(b) H so, the name of the laboratories from where 
these analysis are conducted In various States; 

(c) the details of the target of testing of fertNlzer 
samples fixed and achieved during 2003-04 and 2004-05 
by such laboratories in the country; 

(1) the number of samples of fertilizers, Inaectlcldes 
and chemicals found sub-standard; 

(e) the action taken against the manufacturers of 
such samples during the said period; and 

(f) the steps taken to make the Fertilizer Control 
Order, 1965 more user friendly In the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) Yes, 
Sir. The samples of fertilizers and Insecticides are 
periodically drawn by State Enforcement Agencies and 
tuted to enaure their quality u per the provisions of 
Fertiliser (Control) Order, 1985 and Insecticide At;t, 1968 
respectively. There are 67 fertiliser quality control teatlng 
laboratories Including 4 laboratories of the Central 
Government. There are 46 Pesticide Testing laboratories 
in the States and two notified Regional Pesticide Teeting 
laboratories of the Central Government. State-wise 
location of fertilizer testing laboratories, their analyzing 
capacity & sample analysed during 2003-04 & 2004-05 
Is given in the enclosed Statement-I and location of 
Pesticide Testing Laboratories is given In the enclosed 
Statement-II. 

(d) During the year 2003-04 and 2004-05 the numt'ler 
of samples of fertilizer and Insecticides found non-standard 
are as under:-
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Year 

2003-04 

2004-05 

Fertiliser 

5785 

6535 

Insecticides 

1752 

1795 

(e) State Govemmenta are adequately empowered 
under the provision of Fertiliser (Control) Order, 1985, 
Eseentlal Commodities Act, 1955 and Insecticides Act, 
1968 to take administrative and legal action against those 
found indulged in malpractices of selling non-standard 
fertllizerJlneecticicie which includes prosecution, besides 
administrative action, like suspension/cancellation of 
authorization letter, Certtffcate of manufacture of 
manufacturer, suspension and cancellation of licence. 

(f) The Fertlliler (Control) Order, 1985 Is periodically 
reviewed and need based amendments are made. It has 

recently been amended during 2003 to make It more 
UI8I' friendy. ThIs IncIudea diIpenIIng wah the requiIwnent 
of registration certificate of deale,. and Its replacement 
with a simple system of memorandum of Intimation for 
carry on the bust.,... of selling of fet1iHzer, providing 
grievances redressai mechanism to the aggrieved party 
through the provision of referee analysis and tolerance 
limits In physical parameters, reduction In the time limit 
from drawal of sample to finaHy communication of the 
results to the dealers from 97 to 62 days, 
re8tandardlzatlon of cut or torn fertilizer· beQI In the field 
and reprocessing and damaged fet1lHzers due to natural 
calamities and the provision of commercial tria' of 
provisional fertlllzera beaIdea printing Maximum Retail PrIce 
(MAP) on fertilizer bags and a'io the monthly .. r of 
manufactureJlmport etc. 

Stsls-wiss ,. L.tJ-wistJ dtII6i18 of MtfiliNr S6/1IfJItIs 6118/ystK1 & found not-sl8tN:MtrI dufing 2003-04 " 2(}()1..(J5 

St.No. Name of State Location of Lab. 2003-04 2004.()5 

Annual No. 01 SampIee Annual No. 01 SampIeI 
Analyzing Analyzed Non- ,. Non- AnaJyzIng AnIIyI.t Non- ,. Non-
Capacity Std. SId. Caplcity Std. S1d. 

2 3 4 5 6 7 8 9 10 11 

1. Assam Ulubari 250 76 1.3 250 167 2 1.2 

2. BIhar Patna 2000 861 66 U 2000 881 34 3.~ 

3. Jharkhand Ranchl 1500 432 2 0.5 1500 677 0.1 

4. Orissa Bhubaneshwar 2050 1278 38 3.0 2050 
2429 197 8.1 

5. Sambalpur 1450 1256 101 8.0 1450 

e. West Bengal Tollyganj 2500 1559 257 16.6 2500 1722 189 10.9 

7. Berharnpor. 1200 848 62 7.3 1200 900 44 4.8 

8. Mldnapur 800 n5 22 2.8 800 864 23 3.6 

9. Mizoram Alzwa1 250 0 0 0 250 0 0 0 

10. Gujarat Gandhinagar 2500 2698 27 1.0 2500 2829 48 1.7 

11. Junagarh 2750 2971 36 1.2 2750 2851 30 1.1 

12. BardoIi 2500 2598 44 1.7 2500 2728 20 0.7 
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13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

2 

Madhya Praesh 

Chhattisgarh 

Maharaahtra 

Rajasthan 

Haryana 

3 

JabaJpur 

Bhopal 

GwaJior 

Indore 

Ralpur 

Pune 

Amrawati 

Aurangabad 

Naaik 

Durgapura 

Jodhpur 

UdaIpur 

Kamal 

Hissar 

Jammu and Kashmir Srinagar 

Punjab 

Himachal Pradesh 

Uttar Pradesh 

Jammu 

Ludhlana 

Faridkot 

Sundemagar 

Hamirpur 

Meerut 

Varanasl 

Lucknow 

DECEMBER 12, 2005 

4 5 

3910 1074 

2270 1593 

1330 1519 

1640 874 

2843 2007 

3450 3331 

2500 2780 

3200 3173 

2850 2861 

2000 1806 

2000 1432 

2000 1433 

1700 1584 

1605 1498 

8000 

680 
1268 

2000 2017 

1500 1508 

1000 

1000 

540 

795 

1500 2313 

1500 2105 

3000 5712 

RehmankheralSTLs 4000 

400 

968 

396 Uttaranchai 

Andhra Pradesh 

U.S. Nagar 
(Rudrapur) 

Srlnagar (Pauri) 

Rajenclra Nagar 

Warangal 

Ananthpur 

Bapatala 

. Tadepalligudam 

400 o 
3638 2099 

3070 2088 

3038 1689 

2818 2060 

2436 1271 

6 

274 

281 

290 

170 

92 

480 

262 

153 

174 

27 

68 

21 

50 

41 

3 

49 

16 

2 

7 

166 

149 

609 

137 

12 

o 
51 

41 

85 

13 

21 
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7 8 9 10 11 

25.5 3910 1182 298 25.6 

17.6 2270 1807 250 13.8 

19.1 1330 1833 305 18.7 

19.5 1640 788 144 18.3 

4.6 4800 1933 124 6.4 

3.0 3050 3151 428 13.6 

9.4 2460 2285 224 10.7 

4.8 2350 1686 275 16.3 

6.1 2150 1984 265 13.4 

1.5 2000 1488 

4.8 2000 1277 

1.5 2000 1357 

3.1 1700 1413 

72 

28 

87 

70 

4.8 

2.0 

6.4 

2.7 1600 1368 117 

4.9 

8.4 

0.2 
600 

680 
822 

2.4 2000· 2009 

1.1 1500 1504 

17 

66 

25 

2.1 

3.3 

1.7 

0.4 1000 1019 209 20.5 

0.9 1000 743 

7.2 1500 1851 

9 

154 

1.2 

9.3 

7.1 1500 2053 209 10.2 

10.7 3000 5857 609 10.4 

14.2 4000 1288 

4.2 400 308 

o 400 129 

2.4 3062 3018 

2.0 3162 2380 

5.0 2870 2470 
\ 

0.6 2914 3203 

1.7 2992 2480 

61 4.74 

5 

10 

70 

67 

27 

23 

38 

1.6 

7.8 

2.3 

2.8 

1.1 

0.7 

1.5 
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2 3 4 5 6 7 8 9 10 11 

43. Kamataka BangaJore 1850 1330 134 10.1 1850 1533 111 

44. Belthangadl 1850 1252 3 0.2 1850 1082 11 

45. Dharwad 2600 1630 151 9.3 2600 1824 118 

46. Gangavathi 1850 1860 59 3.6 1850 1337 50 

47. Kerala Thlruvananthapuram 2500 2411 128 5.3 2500 2018 144 

48. Pattambl 2500 1944 127 6.5 2500 2016 232 

49. Pondicherry Pondlcherry 700 519 Nil NO 700 682 

50. Tamil Nadu CoImbatore 420 565 52 9.2 420 584 32 

51. Kovllpattl 640 n5 24 3.1 640 832 27 

52. Madurai 2100 2219 95 4.3 2100 2202 120 

53. Trichl 1680 1655 35 2.1 1680 1887 41 

54. Paramkudi 1260 1413 32 2.3 1260 1322 47 

55. Kancheepuram 2100 2207 48 2.1 2100 2182 88 

56. Dindigul 1260 1284 22 1.7 1280 1281 35 

57. Villupuram 1260 1268 19 1.5 1260 1291 29 

58. Salem 1260 1266 26 2.1 1260 1271 38 

59. Dharampuri 640 1103 56 5.1 840 1271 38 

60. Kumbakonam 840 834 11 1.3 640 878 29 

61. Thiruvarur 420 428 8 1.9 420 381 0 

62. Nagarcoll 1280 1273 58 4.8 1260 1. 68 

63. Ooty 1280 740 32 4.3 1260 836 38 

64. Govt. of India Faridabad 4000 3002 171 5.7 4000 3381 202 

65. Chennai 1500 1325 12 0.9 1500 2430 21 

66. Navl Mumbai 1500 1441 48 3.2 1500 2556 88 

67. Kalyani 1500 1961 48 2.4 1500 2743 72 

Total 124n8 104847 5785 5.5 124730 108151 8636 
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SI.No. State/UTa Number of 
Laboratories 

DECEMBER 12, 2005 812 

Location 

A. Pesticide Testing laboratories In StatelUTs 

1. Andhra Pradesh 5 

2. Assam 

3. Bihar 

4. Gujarat 2 

5. Haryana 2 

6. Himachal Pradesh 

7. Jammu and Kashmir 2 

8. Kamataka 5 

9. Kerala 

10. Madhya Pradesh 

11. Maharashtra 4 

12. Manlpur 

13. Orissa 

14. Punjab 3 

15. Rajasthan 2 

16. Tamil Nadu 9 

17. Uttar Pradesh 3 

18. West BeRgal 1 

19. Pondicherry 

Total 46 

B. RegIonal Peatlclcle Teatlng Laboratories 

All Statea/UTs 2 
Kanpur 
Chandlgarh 

Rajendra Nagar, Guntur, Anantapur, TadepaJligud & Warangal 

Guwahati 

Patna 

Junagarh & Gandhlnagar 

Kamal & Sirsa 

Shimla 

Srinagar & Jammu 

Bangalore, Bellary, Dharward, Shlmoga & Kotond 

Trivendrum 

Jabalpur 

Puna, Amravati, Thane & Auragabad 

Mantrlpukhri 

Bhubaneshwar 

Amrltsar, Ludhiana & Bhatinda 

Jalpur, Blkaner 

Colmbatore, Kovilpatti, Erode, Madurai, Trlchy, Aduthrai, Salem, 
Cuc:tdalore & Kanchlpuram 

Meerut, Lucknow & Varanasl 

Midnapore 

Pondicheny 
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[TfIII1s111tionj 

Setting up of Bual,... Forum between 
Indl. Md Au ..... '1a 

2ne. SHRI RAJ NARAYAN BUDHOLIA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of TOURISM be pleased to state: 

(a) whether India and Australia are proposed to set 
up a bUslnesa forum for tourism development in the 
country; 

(b) If so, the details thereof; 

(c) whether there has been an increase In the number 
of tourists visiting India from Australia during the current 
year; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): <a) and 
(b) India and Australia have agreed to provide a Trade 
and Economic Framework (TEF) for facilitating bilateral 
trade and investment relations on a balanced and 
comprehensive basis through various avenues. The areu 
identified in the TEF for expansion of economic relations 
include infrastructure, energy, mining, services, textiles/ 
clothing, foodlbeverages, ICT, tourism, etc. 

(c) and (d) Yes, Sir. Foreign tourist arrivals to India 
from Australia in the current year for the period January 
to May are 34,293 as compared to 27,886 for the same 
period in the year 2004. 

Deyelopment of New VartetlM of PulaealSMc:l. 

2n9. DR. CHINTA MOHAN: 
SHRI RAMJI LAl SUMAN: 
SHRI JYOTIRADITYA M. SCINDIA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Indian CounCil of Agricultural 
Research (ICAR) has recently developed some varieties 
of pulses and certain other aeeda; 

(b) If so, the names of these items and the areas in 
the country where they are likely to produce maximum 
yield; 

(c) the yield per hectare rete of each of the said 
seeds; 

(d) the percentage by which this yield rate Is higher 
than the current year rate; and 

(e) the production cost as compared to the current 
production cost? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and 
(b) Yes, Sir. The details are given in the enclosed 
Statement-I. 

(c) and (d) Yield per hectare and the percentage by 
which yield rate i8 higher than current year rate i. given 
In the enclosed Statement-II. 

(e) The production cost of newly developed varieties 
is almost the same a. that of the exlstlngltradltional 
varieties. 

StMtImMt I 

Pulse Crop Variety 

2 

Chickpea RSG 963 

BGM 647 

Phule G 9425-9 

Condition/State 

3 

It is released for late sown conditions In the states of Rajasthan, Haryana, 
Punjab, Delhi, Uttaranchal and Westem Uuar Pradesh 

It is identified for late sown conditions of Rajasthan, Haryana, Punjab, DeIhl, 
Uttaranchal and westem parts of Uttar Pradesh 

It is Identified for late sown conditions of RajasthAn, Haryana, Punjab, Delhi, 
Western parts of U.P. and Uttaranchal 
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Pigeonpea 

Mungbean 

Lentil 

Fleldpea 

Rajmash 

2 

BGD-128 

MLA 13 

GAUT 001 E 

GHT 1 

CORG 9701 

NDA 98-1: 

COGG 912: 

TM 99·37 

IPM 99-125 

(Meha) 

HUM 16: 

NOM 97-1 

HUL 67 

VL Masur 507 

IPFD 99-13 

IPFD 1-10 

IPR 98-5 

DECEMBER 12. 2005 to OutMlIons 316 

3 

This ksbuli variety is identified for Madhya Pradesh, Maharashtra, Gujarat, 

parts of Rajasthan and Bundelkhand region of U.P. 

Identified for U.P. and Bihar 

Identified for Gujarat. Maharashtra and Madhya Pradesh 

First CMS based pigeonpea hybrid GHT·1 was released for cultivation In the 

State of Gujarat. 

Identified for South Zone (Tamil Nadu). 

It has been Identified for North East Plain Zone (Uttar Pradesh and 

Bihar). 

It was Identified for the states of Tamil Nadu, Kamataka, A.P. and Orissa 

This variety was Identified for 8ummer season for eastem U.P., Bihar, 

Jharkhand, W.B. and Assam. 

It was identified for cultivation In apring seuon In the stat. of Uttar Pradeah, 

Bihar, Jharkhand, Assam and West Bengal. 

The variety has been identified for the states of U.P., "Bihar, Wast Bengal and 

Assam. 

It has been recommended for release In Eastem U.P., Bihar, Jharkhand, 

West Bengal and Assam. 

It has been Identified for cultivation In eastem and central Uttar Pradesh, 

Bihar, Jharkhand, West Bengal and Assam. 

The variety has beenldentlfled for the states of J & K, Uttaranchal, Hlmachel 

Pradesh and Hilly regions of NEH states. 

It has been Identified for cultivation in Central Zone (Madhya Pradeah, 

Chhattlsgarh, Maharashtra, Gujarat and Bundelkhand region of Uttar Pradesh). 

The variety has been identified for the states of M.P., Maharashtra, Gujarat 

and Bundelkhand region of U.P., J & K, Uttaranchal, Himachal Pradesh and 

Hilly regions of NEH states. 

This variety has been identified for cultivation In IWbi eeuon In eastem and 
central Uttar Pradesh, Bihar, Jhartchand, West Bengal and ~. 



317 AGRAHAYANA 21, 1927 (S&G) 318 

Pulse crop Variety 

Chickpea RSG 963 

BGM 547 

Phule G 9426-9 

BGO 128 

Pigeonpea GHT 1 

CORG 9701 

NDA 98-1 

GAUT 001 E 

MAL 13 

Mungbean IPM 99-125 

COGG 912 

TM 99-37 

HUM 16 

NOM 97-1 

Lentil HUL 57 

VL Masur 507 

Fieldpea IPFD 99-13 

IPFD 1-10 

Rajmash IPR 98-5 

/Engllsh} 

information Count ... for Technical BarrI.ra 
to Trade AgrMlMntl 

2780. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Bureau of Indian Standards (BIS) 
will function like an Information counter on Technical 
Barriers to Trade (TBT) Agreement; 

Average yield 
(kglha) 

1900 

1800 

1880 

1900 

1760 

914.5 

2407 

1911 

2465 

1200 

800 

1200 

1017 

1100 

1400 

1204 

2274 

2104 

1800 

(b) If so, the details thereof; 

Yield advantage 
over the be8t check 

of the zone (%) 

10.5 

10.6 

11.1 

21.3 

33.3 

9.7 

24.0 

44.9 

25.0 

12.0 

12.0 

11.0 

11.0 

25.0 

21.0 

14.9 

14.9 

27.0 (Cl) 
31.0 (NHZ) 

17.0 

(cl the terms and conditions Imposed on 
manufacturers and exporters to u.. this facUlty; and 

(d) the steps taken to ensure that non-tartff banters 
In the form of regulations, standards and testing and 
certification procedure do not create obItacI88 to trade? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRfBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Yes, Sir. As an obligation under the WTO Agreement 
on Technical Barriers to Trade (TBT), the Govemment 
has designated Bureau of Indian Standards (BIS) as its 
TBT related National Enquiry Point. BIS, as the National 
Enquiry Point, answers all the reasonable enquiries from 
the Enquiry Points of other countries pertaining to technical 
regulations, standards and conformity assessment 
procedures adopted or proposed to be adopted within 
the country. BIS also disseminates the TBT Notifications 
of other WTO member bodies to the national stakeholders. 
It also functions aa Information center within the country. 

(c) There are not terms and conditions Imposed on 
manufacturers and exporters to use the facility. 

(d) TBT Agreement does not allow WTO-Members 
to adopt any TBT related measures which create 
unnecessary trade barriers. If any regulation causes 
unneoeeaary trade barriers to our export abroad, the same 

• allt addreued appropriately through bilateral or multilateral 
mode by the Govemment. 

Payment of Incidental Charge. on Procurement 

2781. SHRI SANTOSH GANGWAR: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment proposes to sanction 
payment to Incidental charges alongwlth the procurement 
price for the wheat procured during the Rebi Marketing 
Year 2004-05; 

(b) if so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The acquisition cost of wheat paid to the 
State Government/Agencies for the quantity of wheat 
procured and delivered to the Food Corporation of India 
(FCI) during each season including Rabi Marketing Season 
(RMS) 2004-05, includes . procurement Incidental charges 
along with Minimum Support Price (MSP). 

(b) The details of Incidental chargee being allowed 
are as under:-

(i) Statutory Charges including Market Fee, Niraahrit 
Shulk, Daml Arhtla Commission, Rural 
Development Cess, Infrastructure Development 
Fee and Purchase Tax. 

(il) Mandl Labour Charges. 

(Iii) Transport Charges. 

(iv) Storage and Interest Chargee. 

(v) Administrative Charges. 

(vi) Cost of the gunnies. 

(c) Does not arise. 

Banugar Dam 

2782. SHRI KRISHNA MURARI MOGHE: Will the 
Mlni6ter of WATER RESOURCES be pleased 10 state: 

(a> whether second Instalment of Central assistance 
pertaining to 2004-05 for Bansagar Dam under the 
Accelerated Irrigation Benefit Programme Is pending with 
the Government; and 

(b) If so, the time by which It is likely to be raleased? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) Against the instalment of central loan assistance 
pertaining to 2004-05 under the Accelerated Irrigation 
Benefits Programme amounting to Rs. 28.531 crore 
(comprising of Rs. 19.9717 crore as loan and Rs. 8.5593 
crore as grant component) for Bansagar Dam (Madhya 
Pradesh), the grant component of Rs. 8.5593 crora has 
been released to the Govemment of Madhya Pradesh 
during September, 2005. As per the guidelines of AIBP 
effective from 1st AprIl, 2005 the loan component Is to 
be arranged by the State Govenvnent. 

{English} 

expenditure Incurred on M.... and IPublichy 

2783. DR. M. JAGANNATH: Will the Mlniater of 
TOURISM be pleased to state: 
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(a) the details of ... ndlture incurred by the 
Government during each of the last three years and the 
current year on media and publicity to boost tourism; 

(b) whether there has been any instance where the 
expenditure exceeded the sanctioned grant during the 
above period; 

(c) if so, the details thereof and the reasons therefor; 

(d) whether there has been any diversion of funds to 
meet the extra expenditure; and 

(e) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) The 
details of expenditure incurred by the Govemment during 
each of the Jut three years and the current year on 
media and publicity to boost tourism Is given below: 

Year 

2002-03 

2003-04 

2004-05 

2005-06 (till November) 

(b) Yes, Sir. 

Expenditure 
(As. in crore8) 

83.09 

83.26 

136.80 

62.65 

(c) to (e) The reason for excess expenditure under 
this head Is mainly due to receipt of additional funds by 
some of the Tourist OffIces abroad, from other sources 
on account of joint participation In Fairs & Festivals, etc. 
The IIabHlty of the Govemment was, however, restricted 
to sanctioned buaget. 

Approval tor LIquid St .. 1 Capacity 

2784. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

KUNWAR MANVENDRA SINGH: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Govemment has cleared long pending 
proposals of Rashtrlya Ispat Nigam Umited to double the 
liquid steel capacity; 

(b) if 80, the detaIt8 thereof; 

(c) the reasons for delay In cleartng the expansion 
project; and 

(d) the sources from which funds are proposed to 
be moblH8ed therefor? 

THE MINISTER OF CHEMICAlS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) Yes, Sir. The Government has 
approved the expansion plan of Rashtriya lapat Nigam 
Ltd. at an estimated reviled cost of RI. 8892 crorea 
(base June 2005 prices) for Increasing Ita liquid steel 
capacity from 3 million tonnes to 6.3 million tonn.. by 
2008-09 with debt equity ratio of 1 :1. The entire capital 
cost of the expansion plan is proposed to be met from 
Its intemal resources and partly by borrowing from financial 
Instltutionslbanks. The proposal which waa received In 
January 2005 was approved by the Government on 28th 
October, 2005 after due consultations and obtaining the 
concurrence of various Ministries/Organizations of the 
Govemment as per the laid down procedure. 

Plan Fund to North Ea8tem 8tatH 

2785. SHRI JOACHIM BAXLA: Will the Minister of 
AGRICULTURE be pleased to etate: 

(a) the percentage out of the total plan tunda of the 
Department of Agriculture and Cooperation actually 
reached the North Eastem Statel in the laat three years; 

(b) whether the fund haa been fufty utilized; 

(c) If 10, the details thereof; 

(d) if not, the reasons therefor; 

(8) the corrective steps taken by the Government In 
this regard; and 

(I) the quantum of retease of funds made under each 
sector for the laat three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The Department of Agriculture 
& Cooperation has allocated 10% of Ita plan OUtlay for 
the North Eastem States Including Sikklm during each of 
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the last three years. The details of funds utllized/apent 
In the North Eastern States as a percentage of the 

Year Budget Budget 

Budget allocation during the last three y •• ,. are as 
under: 

(In Rs. lakhs) 

Expenditure In Percentage of 
allocation allocation for NE NE States expenditure w.r.t. 

2002-03 

2003-04 

2004-05 

216700.00 

216700.00 

265000.00 

States 

21675.00 

21670.00 

26500.00 

(d) The shortfall in utilization of funds during 
2002-03 and 2003-04 is mainly on account of shortfall In 
release of funds under the two major schemes of this 
Department under Implementation In the North Eastem 
States, namely, (i) Technology Mission on Integrated 
Development of Horticulture, and (ii) Macro Management 
of Agriculture. The shortfall was due to (a) non-receipt of 
adequate number of proposals from the State 
Governments concerned for creation of Infrastructure 
facilities for post harvest management, marketing and 
establishment of processing units under the Mini Mission 
III & IV respectively, and (b) pre-conditions for release of 

Budget allocation 

16777.12 7.74 

15205.71 7.02 

26200.00 9.88 

secondlfinal Installment were not met including non-recelpt 
of utilization certificate, etc. 

(e) The ateps taken to ensure full and proper 
utilization of funds Include timely rete ... of funds; regular 
monitoring of Implementation of achemea; and foHow.up 
on obtaining of utilization certificates from State 
Govemmentsllmplementlng agencies. 

(f) The amount of release of funds during the lut 
three yea,. is given in the enclosed Statement. 

Oivision-wise sxpsnd/lutrJ incufT8(/ by the lMpRttmsnt of Agticullurs & Coopsf'lltion on vat10us 8CIHIms8 in 
ths North Eutsm Stsltls during 2002-()3, 2003-04 lind 2004-05 

(Rs. in lakhs) 

SI.No. Name of Division Expenditure expenditure Expenditure 
during 2002·03 during 2003·04 during 2004-05 

2 3 4 5 

1. Extension 115.00 158.07 487.13 

2. Agriculture Census 120.00 100.00 138.00 

3. Directorate of Economics 143.80 189.94 189.18 
& Statistics 

4. Seeds 59.79 93.83 252.26 

5. Fertilizer 0.00 0.00 79.23 

6. Plant Protection 0.00 0.00 45.00 
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2 3 

7. Machinery 74.00 

8. Crops 1380.00 

9. Technology Mlssfon on 820.00 
Ollseecls & Pulses 

10. Horticulture 9100.00 

11. Agricultural Marketing 0.00 

12. Cooperation 325.00 

13. Macro Management 4639.53 

Grand Total 16777.12 

Amendment In E.P.F. and M.P. Act, 1852 

2786. SHRI SUBODH MOHITE: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government proposes to enact 
amendments in Employees Provident Fund and 
Miscellaneous Provision Act, 1952 to cover more workers 
under it; 

(b) If so, the details thereof alongwlth the time by 
which it Is likely to be amended; 

(c) whether all the offices of Employees Provident 
Fund Organization are computerized and online settlement 
of claims has been started in these offices; and 

(d) if not, the time by which these offices are likely 
to be computerized? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) A 
comprehensive set of amendments to the Employees' 
Provident Fundi & MI8ceHaneous Provisions Act, 1952 
has been proposed by Central Board of Trustees, 
Employees' Provktent Fund, which is under examination 
of the Government. 

(c) and (d) All the offices of Employees' Provident 
Fund Organization have been provided with Electronic 
Data Processing (EDP) centers to undertake limited data 

4 5 

0.00 49.98 

0.00 22.00 

810.00 116.00 

9239.00 12952.79 

0.00 189.00 

325.00 350.00 

4289.87 11329.43 

15205.71 28200.00 

processing activities. As regards online settlement, the 
same hes not commenced. 

Employees' Provident Fund Organization ha. 
embarked upon a modemlaatlon project 'Re-Inventlng EPf 
India' and integration activities are currently underway to 
put in place appropriate delivery systems. 

/TransI611onJ 

Inve.tment In FP Sector 

2787. SHRI ASHOK KUMAR RAWAT: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI MUNSHI RAM: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government propoeee to allow private 
investment In the food proc ... ing HCtor; 

(b) If 80, the details thereof; 

(c) whether the target has been fixed for the amount 
of investment to be made in the next ten years; 

(d) If 80, the amount of private investment targeted 
to be made; 

(e) whether the target for the share of the private 
sector hes been fixed; 
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(f) if so, the details thereof; and 

(g) the time by which the said scheme is likely to be 
finalized? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (g) No permission of the Ministry 
of Food Processing Industries is required for private 
investment in the food processing sector. However, for 
attracting investment and for promotion of the Food 
Processing Industries in the country. Govemment has 
implemented several Plan Schemes. Under these schemes 
financial assistance is provided for establishment and 
modemization of the food processing units, creation of 
infrastructure, support for R&D, human resource 
development besides other promotional measures to 
encourage development of food proceeaing industries. 
Recently in 2004-05 Government has allowed under 
Income Tax Act, a deduction of 100% of profit for five 
years and 25% of profits for the next five years in case 
of new agro processing Industries set up to process, 
preserve and package fruits and vegetables. Excise duty 
on processed fruits & vegetable products has been waived 
so as to attract investment from private sector. 

{English} 

Strengthening of Food Proce .. lng Sector 

2788. SHRI M. SREENIVASULU REDDY: WUI the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the food processing Industry is one major 
area that needs immediate attention; and 

(b) if so, the measures being taken by the 
Government to strengthen supply chain between the 
farmer and the consumer by offering ware housing, cold 
storage and transport facilitle8? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) There is adequate scope for 
growth of food processing Industries In the country. 
Government has Implemented several plan schemes to 
provide financial assistance for establishment/expansion! 
modernization of the food processing units, creation of 
infrastructure like food park. cold storage etc. Assistance 
o 25% of the project cost In general areas and 33.33% 

In difficult areas subject to a uniform ceiling of Re. 75 
lakh is provided for cold storage facilities for non 
horticultural produce. The National Horticulture Board of 
the Department of Agriculture provides uslstance for cold 
storages for horticultural produce. In order to facilitate 
marketing of agJi..produce In a more efficient manner, 
State Governments have been approached to carryout 
necessary amendment In the APMC Act 10 as to enable 
better sourcing of raw material by food processing 
industries. For improvement in cold chain facUlties, the 
Government has reduced customs duty on .... fer van 
from 20% to 10%. 

{Tnms/8/ion} 

Availability and Prlcea of FertI ...... 

2789. DR. SATYANARAYAN JATIVA: WI the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(A) the prices of different fertlUzers for farm .... 
alongwith the subsidy available thereon during the current 
financial year, fertilizer-wise; and 

(b) the total quantum of availabUIty of Urea during 
the said period and policy of the Government In reepect 
of its controlled & decontrolled sale? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Urea Is the only fertilizer under 
statutory price control and available to farmers to uniform 
Maximum Retail Price (MRP) of Rs. 4830 per MT 
throughout the country. Government alao announce 
indicative MRP of decontrolled P&K fertilizers covered 
under Concession Scheme excluding SSP. The preHnt 
indicative MRP of decontrolled fertilize,. are given In the 
enclosed Statement. 

The Indicative MRP of SSP is announced by the 
various State Governments and varIea from State to State. 

The Total budgetary provlalona for sUblldy on 
indigenous and Imported urea for the year 2005-06 18 
Rs. 11063.90 crore. The budgetary provision for IUbeIdy 
on de-controlled fertilizers during the cunwtt year is 
Rs. 5200 crore. 

The availabtllty of urea during Kharif 2005 & likely 
availablHty during Rabl 2Q05.08 Is as under:-
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Season 

Kharlf 2005 

Rabi 2005-06" 

(Qty. in Iakh MT) 

Aaaeased Requirement Availability 
by DAC & States 

114.39 

119.86 

116.20 

127.94 

"Expected avaHabinty & saIea. 

Urea is under partial distribution control under the 
essential Commodities Act (ECA). At present 50% 
distribution of urea has been controlled and urea 
manufacturers are free to ..u upto 50% of their production 
In the open market subject to the notified MRP. 

There Is no distribution control in respect of de-
controlled fertilizers. 

Product MRP (As. per MT) 

DAP 9360 

MOP 4455 

10:26:26 8380 

12:32:16 8480 

14:28:14 8300 

14:35:14 8660 

15:15:15 6980 

16:20:0 7100 

17:17:19 8100 

19:19:19 8300 

20:20:0 7280 

23:23:0 8000 

28:28:0 9080 

SSP Fixed by State Governments and varies from state 10 state 

[English} 

Unemployed Youth 

2790. DR. M. JAGANNATH: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment I. aware that the 
unemployed youth are not getting jobs even after IapIe 
of a period of more than 15 years of their registration in 
the employment exchanges; 

(b) if so. the details and the reasons therefor; 

(c) the 8V8fag8 number of years It takea for the 
unemployed youth reglateredln ernpJoyment exchanges 
to get employment; and 

(d) the number of employment opportunities likely to 
be created during 2005-20061 

. THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (c) 
Employment Exchanges mainly cater to the demand of 
labour in the public and private organlaed MCtor. Since 
empJoyment creation in the organiHd MCIor hM not been 
significant in the la8t few years. time taken to get 
placement through employment exchanges may have 
comparatively increaaed and varlea widely depending upon 
the occupation and akin pou888ion of the Job-s"". 
Detailed data are not maintained. 

(d) Govemment Is targeting creation of around one 
erore employment opportun1t1e8 per year during the 101h 
Plan period (2002-2007). 

/T""'/ion} 

Sugar Production C8pac1ty 

2791. SHRI SANJAY DHOTRE: 
SHRI BAPU HARI CHAURE: 

WHI the MInister of CONSUMER AFFAIRS. FOOD 
AND PUBLIC DISTRIBUTION be pIHaed to ..... : 

(a) the details regarding augar mJIJa In the country 
particularly Maharuhtra both the pubic and private sectcn 
separately. Stat.wiee; 

(b) the details regarding sugar production capacity In 
the country particularly Maharashtra during the year 2004 
and 2005, Stat.wi8e; 

(c) whether sugar production capactty In the country 
has decIlned during the current year .. ~ to IaIt 
three years; and 
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3 4 (d) if so, the steps taken by the Govemment to 2 
overcome this trend? -------------------

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): <a) The state-wi", details regarding sugar mills 
in the country including Maharashtra both In the public 
and private sector are given in the enclosed 
Statement-I. 

(b) The details regarding state-wise sugar production 
capacity In the country Including Maharashtra during the 
sugar seasons 2003-04 and 2004-05 are given In the 
enclosed Statement-II. 

(c) No, Sir. 

(d) Does not arise. 

Thtl SMltl-wiMI SlJ(}IIr Mills in tINJ counhy Including 
M~l»$ht,. in Public ,. PliVIIItI s.ctor 

SI.No. State Public Sector Private Sector 

1 2 3 4 

1. Punjab 7 

2. Haryana 3 

3. Rajasthar. 

4. Uttar Pradesh 33 61 

5. Uttara~ad 2 4 

6. Madhya Pradesh 2 4 

7. Chhattisgarh 

8. Gularat 

9. Maharashtra 21 

10. Bihar 15 13 

11. Aaaam 

12. Orilaa 6 

13. West Bengal 1 

14. Andhra Pradesh 1 26 

15. Karnataka 3 23 

16. Tamil Nadu 3 19 

17. Pondicherry 1 

18. Kerada 

19. Goa 

20. Nagaland 1 

Total 62 191 

Thtl Stats-wistI SU{I6r PtrxIucIiDn C/JpIIcIIy in 1M 
Counhy Including M""""'n 

51.No. State 

2 

1. Punjab 

2. Haryana 

3. Rajasthan 

4. Uttar Pradesh 

5. Uttaranchal 

6. Madhya Pradesh 

7. Chhattlsgarh 

8. Gujarat 

9. Maharashtra 

10. Bihar 

11. 

12. Orissa 

13. Weal BengaJ 

14. Andhra Pradesh 

2003·04 

3 

6.8423 

6.3572 

0.2320 

44.1066 

4.1168 

1.5449 

0.2230 

10.7070 

69.3499 

4.8488 

0.1840 

1.0179 

0.0670 

9.0810 

(In Lakh Tonn.) 

2004-06 

4 

6.8423 

6.3672 

0.2320 

45.3682 

4.1168 

1.6449 

0.2230 

10.7070 

69.7847 

4.8468 

0.1840 

1.0179 

0.0670 

9.0810 
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2 3 4 

15. Kamataka 14.4603 14.5949 

16. Tamil Nadu 15.2420 15.2420 

17. Pondloherry 0.3830 0.3830 

18. KeraJa 0.1020 0.1020 

19. Goa 0.0930 0.0930 

20. NagaJand 0.0640 0.0640 

Total 188.0227 189.8537 

{English} 

Group Accident Insurance Scheme 
for FIshermen 

2792. DR. K.S. MANOJ: Will the Minister of 

AGRICULTURE be pleased to state: 

(a) whether the Union Govemment has provided 

financial assistance to the States for Group Accident 

Insurance Scheme for fishermen; 

(b) if so, the details thereof and the total assistance 

provided to each State during the last three years and 

thereafter; 

(c) whether the Govemment of Kerala has submitted 
any project proposal under the scheme; 

(d) if so, the latest position thereof; and 

(e) the time by which a final decision Is likely to be 

taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 

AGRICULTURE AND MINISTER OF STATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASlIMUDDIN): (a) and 
(b) The Group Accident Insurance for ActIve Fishermen 

component of the Centrally Sponsored Nationat Scheme 
of WeHare of Fishermen is implemented through the 

National Federation of Fishermen Cooperatives 

(FISHCOPFED). The annual premium of Rs. 14 per 

fisherman is shared by the central and State Government 

on 50:50 basis. In case of states participating through 

FISHCOPFED, central share is released directly to the 

Federation rather than states. During the last three y..,. 
(2002-05), central assistance of As. 239.46 lakh has been 
provided to the FISHCOPFED for this purpose. 

(c) to (e) The State of Kerala Implements Its own 
Insurance scheme and do not participate through 

FISHCOPFED. On receipt of proposal from the 

Govemment of Kerala, central assistance of Rs. 15.42 

lakh and Rs. 15.86 lakh has been extended In 2004-05 

and 2005-06 respectively to Implement the Group AccIdent 
Insurance for Active Fishermen component of the waHa,. 

scheme. 

Unlrrlgeted Land 

2793. SHRI B. MAHTAB: Will the Minister of WATER 

RESOURCES be pleased to state: 

(a) the total area of unirrlgated land In the country 
at the end of Ninth Five Year Plan, State-wise particularly 

Orissa; and 

(b) the area of additional land likely to be Irrigated 

In the country by the end of the Tenth FIve Year Plan, 

State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 

HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 

MINISTER OF STATE OF THE MINISTRY OF WATER 

RESOURCES (SHRI SONTOSH MOHAN DEV): (a) As 
per the information provided by the Mlnletry of Agriculture, 

the State-wise unirrigated land in the country Including 

Orissa at the end of Ninth Five Year Plan Is given In the 

enclosed Statement-I. 

(b) The State-wise targets of creation of Irrigation 

potential In the country for the Tenth FIve Year Plan 18 

given In the enclosed Statement-II. 
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.. ,.",.", I 

StslrrwlstJ details of N9I /rr/g81tJd AIIM, NtJt Sown AIN MId I.Jnin'itpItld IIIfM 

(In thousand hectares) 

SI.No. States Net Sown Net Irrg. ArIIa Unlntgaled area 
Area (NSA) (NIA) 

2 3 4 5 

1. Andhra Pradesh 10410 4238 6172 

2. Arunachal Pradesh 164 42 122 

3. Assam 2734 170 2564 

4. Bihar 5884 3462 2202 

5. Chhattisgarh 4800 1161 3649 

6. Goa 141 23 118 

7. Gujarat 9622 2994 6828 

8. Haryana 3586 2938 828 

9. Himachal Pradesh 550 102 448 

10. Jammu and Kashmir 748 310 438 

11. Jharkhand 1769 164 1605 

12. Kamataka 10031 2565 7486 

13. Kerala 2191 3n 181. 

14. Madhya Pradesh 14859 4735 10124 

15. Maharaahtra 17819 2975 14644 

16. Manlpur 140 66 75 

17. Meghalaya 230 69 171 

18. Mlzoram 118 16 102 

19. Nagaland 333 65 288 

20. Orissa 6846 1938 3907 

21. Punjab 4260 4038 212 

22. Rajasthan 16765 6420 11346 

23. Slkkim 95 17 78 

24. Tamil Nadu 5172 2801 2371 



337 WnMw7~ AGRAHAYANA 21, 1927 (~ trJ~ 338 
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25. Trtpura 280 37 243 

26. Uttaranchal 793 347 448 

27. Uttar Pradesh 18812 12381 4421 

26. West Bengal 5622 2378 3148 

Total States 141223 55818 85407 

Andaman and Nicobar leland 38 0 38 

ChandIgarh 2 1 1 

Daman and Diu 4 1 3 

Dadra and Nagar HaveIi 23 8 15 

Delhi 28 28 0 

Lakshadweep 3 1 2 

Pondlcheny 24 21 3 

Total UTa 123 81 82 

Grand Total 141348 558n 85488 

at.1wnM1t /I 2 3 4 

sr..w/s8 ~ for Cl'lNlIion 01 /I'fiplion Pot.nlMl 8. Haryana 118.00 42.&0 
di.uing TtNIIh FiKI y..,. PIIIn 

9. Himachal Pradesh 8.00 10.00 
(In thoueand hectanIa) 

10. JharIchand 316.00 58.93 

NInII of StIle T.-gat tDr CrIIIion of ~ ~ 11 . Janvnu and Kuhmlr 25.00 23.50 
MIjar' MIdUn ... 

InIgIIion IrrIgdon 12. Kamataka 999.88 221.28 

2 3 4 13. Kerala 90.00 &0.00 

1. Andhra Pradesh 739.88 195.40 14. Madhya Pradeeh 286.30 125.00 

2. Arunachal Pradesh 4.00 20.00 15. Mahal'uhtra 1278.43 1158.00 

3. Assam 116.10 116.10 16. Manipur 28.15 14.45 

4. Bihar 948.42 246.60 17. Meghalaya 12.50 

5. Chhattlsgarh 305.00 55.00 18. Mizoram 1.88 

6. Goa 26.88 4.54 19. NageIand 9.43 

7. Gujarat 1904.00 64.00 20. Ortsaa 485.07 132.37 
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21. Punjab 160.30 NF 

22. Rajasthan 413.80 50.00 

23. Sikklm 0.00 5.00 

24. Tamil Nadu 9.38 9.02 

25. Tripura 10.50 32.40 

26. Uttar Pradesh 1000.76 3616.80 

27. Uttaranchal 6.20 11.88 

28. West Bengal 700.00 500.00 

Total of all States 9936.84 6802.37 

Total UTs 0.00 5.38 

Ail India Total 9936.84 6807.75 

[NF • Not Fixed] 

Nota: As per the Mid Tenn Appraisal of X Plan, the achievement 
In respect of potential creation Is anticipated as 10.5 mlHIon 
hectares wI1h 6.5 million hectare from major • medium 
Irrigation and 4.0 million hectare from minor Irrigation. 

{Trsnsllllionj 

Con8tructlon of Godown. 

2794. SHRI BAPU HARI CHAURE: 
SHRI G.M. SIDDESWARA: 
SHRI SANJAY DHOTRE: 
SHRI RANEN BARMAN: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Government has reviewed the 
requirement of godowns for storage of foodgralna In the 
country; 

(b) If so, the details thereof, State-wlse; 

(c) whether the Union Government has drafted any 
proposals In this regard; 

(d) If so, the details thereof; 

(e) whether any propoeala have been received from 
the States for construction of godowna; and 

(f) if 50, the details thereof, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) During February, 2004, the availability of godowna 
for storage of foodgralns was reviewed by the 
Government. It was decided that further construction of 
godowns, except in States of Jammu & Kashmir (J&K) 
and North-East (NE) States Including Slkklm, may notba 
taken up as the storage capacity available with Food 
Corporation of India (FCI) in most of the States except 
these States is sufficient to meet the requirement of 
storage of foodgralns. 

(c) and (d) From 2005-06 onwards, funds under the 
Plan Scheme for construction of godowns for storage of 
foodgrains would be released to FCllCentrai Warehousing 
Corporation (CWC)/State Govemments for construction of 
godowns In North East (Including Slkklm) and J&K. 

(e) and (f) State-wile details of proposals received 
for construction of godowns In J&K and N.E. States are 
given in the enclosed Statement. 

sr.ItI1Mnl 

StIlM-wi6tI dtllllils 01 fJIfJIJOMIs MCtIMId In thtI MlnislfylFood CotpOMlion 01 Indill (Fe/) lor 
consInJcIIon 01 godown$ lor stomgs of foodgf'llins 

Name of State Name of Centre Capacity 

2 ,3 

Jammu and Kashmir Srlnsgar Valley 20,000 

Lethpora 6,160 

(Fig. In MTs) 
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Notth-East States Bualpui (Mizoram) 5,000 

Sancheowa (Assam) 1,870 

Badarpurghat (Aalam) 5,000 

ChaJkowa (Assam) 

Changaari (Assam) 

Hallakandi (Assam) 

Dibrugarh (Assam) 

Nogaon (Assam) 

Karimganj (Assam) 

Shillong (MeghaJaya) 

Jiribhum (Manipur) 

Chanderpur (Tripura) 

Kurnarghat (Trlpura) 

{English} 

Ag .... ment between KRIBHeO and Shyam 

2795. SHRI MANORANJAN BHAKTA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(8) whether the agreement has been signed between 
Krlshak Bhartl Cooperative Umited (KRIBHCO) and Shyam 
Buic Infrastructure Protects Private Limited to buy cawal 
Chemicals and Fertilizers Limited urea unit for As. 1,900 
crore; 

(b) if so, the details thereof; and 

4,170 

50,000 

6,000 

25,000 

25,000 

5,000 

6,000 

7,50().1 0,000 

5,000 

5,000 

• A SPV In the form of a public Umlted company 
is to be formed to purchale the urea plant of 
Mis. Oswal Chemicals and Fertilizers ltd. 
(OCFL). 

• The SPV will have • Debt Equity Rallo of 70:30. 

• KRIBHCO will have 60% of the equity 0' SPV 
and full management control. 

• MIs. Shyam wUJ have 40% of the equity and 
wID be a strategic investor. 

• KRIBHCO will have the enllre marketing rtghta 
of all the productI of the SPV on a fee which 
wiD be on a competitive and anna length buia. 

(c) the time by which the whole process is likely to 
be completed? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes, Sir. 

(c) As per the terms of the Agreement to HlI, the 
..... of OCFL'. urea plant at Shahjahanpur II to be 
acquired by the SPV on or before Januaty 13, 2008. 

(b) As per Information provided by KRIBHCO, the 
highlights of the joint venture agreement signed between 
Krishak Bharati Cooperative limited (KRIBHCO) and 
Shyam Basic Infrastructure Projects Private limited 
(Shyam) are as under:-

Shortage of Fodder 

2798. SHRI RAGHUNATH JHA: 
SHRI KULDEEP BISHNOI: 

WI! the Miniater of AGRICULTURE be pIeaHd to 
state: 
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(a) whether there is shortage of fodder In various 
parte of the country; 

(b) if so, the shortfall between demand and supply 
of fodder recorded in the country as on date, State-wise; 

(c) whether the gap between the demand and supply 
of fodder has been increasing during the last two years; 

(d) if so, the details thereof and the reasons therefor; 

(e) the steps taken by the Govemment to meet the 
gap especially in drought affected States and strengthen 

Year 

1995 

2000 

2005 

Supply 

Green 

379.3 

384.5 

389.9 

Dry Green 

421 947 

428 988 

443 1026 

The Slate-wise break-up is not available. 

(e) In order to Improve the availability of fodder In 
the country, the following steps have been Implemented: 

(i) The Govemment has established seven Regional 
Stations and one Central Fodder Seed 
Production Farm for production and propagation 
of certified seeds of high yielding varieties of 
fodder crops and pasture grassesllegumes. 

(II) Seeds of high yielding fodder crops/grassesl 
legumes In fodder mlnlklts are allotted to States 
for onward distribution of farmers, free of cost, 
to make them aware about latest high yielding 
varieties of fodder crops and improved agronomic 

Fodder Bank and Fodder Seed Production In the country; 
and 

(f) the amount released out of the total allocations 
made to those States during the last three years and the 
current year, State-Wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASlIMUDDIN): (a) to (d) 
The report of the Working Group of Animal Husbandry & 
Dairying set up by the Planning Commi8alon for the 10th 
Five Year Plan noted the following 8h0rtage of fodder for 
the country as a whole:-

Demand 

(In million tonne) 

Deficit as % of demand 

Dry Green Dry 

526 59.95 19.95 

649 61.10 21.93 

569 61.96 22.08 

package of practices to Increase production of 
green fodder. 

(Iii) Centrally sponsored scheme -As8lstance to 
States for Feed & Fodder Development", which 
provided assistance to States to supplement thefr 
efforts in feed and fodder development, 
establishment of Fodder Banks and enrichment 
of straw/cellulosic wastes In drought affected and 
rain deficient States (2002-03 to 2004-(5). 

(Iv) A centrally sponsored Fodder Devetopment 
Scheme to supplement efforts of the atate 
Govemments for fodder development to make 
available nutritious fodder to the animals. 

(1) The information Is given In the enclosed Statement. 

s.1wntIn1 

ReleaSB of CtJntra/ Grant to Sf6_ duting·/M Iut III,. }'fIIlnl wid IINI cumlflf yur 
(As. In lakhs) 

States 2002-03 2003-04 2004-05 2005-06 

2 3 4 5 

Arunachal Pradesh 99.00 

68.35 
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Chhattlsgarh 100.00 

Himachal Pradesh 1.00 

Jammu and Kashmir 55.50 

Jharkhand 

Kamataka 38.55 

Kerala 

Maharuhtra 

Mizoram 30.00 

NagaJand 20.00 

Punjab 20.00 

Rajasthan 

Sikklm 

Tamil Nadu 

Trlpura 

Uttaranchal 76.75 

Uttar Pradesh 

Total 341.80 

AgrlcuHure Reuarch In DJ...,..y 

2797. SHRI M. SHIVANNA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Agricultural Research is In disarray; 

(b) If 80, the reasons for this pathetic condition of 
agrlcuhural research; and 

(e) the measures, the Govemment Is taking to save 
agricultural research In the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 

(b) and (e) Do not arise. Rather AgrIcultural Research 
is yielding tangible re!lults. The Government Is 

3 4 5 

25.00 

2.00 5.00 

58.40 

150.00 

25.00 9.50 100.00 

90.00 

8.44 46.525 

39.525 112.50 100.00 

27.575 112.50 120.50 

40.00 26.32 

57.66 

24.00 

57.46 50.00 

90.00 

337.658 

200.00 1190.003 492.90 

endeavouring to make It gIobaJIy oompeative by enhancing 
Plan Allocation from Rs. 775 erore In 2003-04 to 
Rs. 1150 erore during the current fInMctal year. 

PubUc Inv.tment In Irrigation Sector 

2798. SHRI SUGRIB SINGH: WIU the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government propo... to enhance 
public investment In In1gatlon sector; 

(b) If so, the details in this regard; 

(c) the name. of projectI in which the Govemment 
has decided pWlic investments in various StatH; and 

(d) the response received by the State Govemmentl 
80 far In this regard? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) The National Common Minimum Programme stipulates 
significant enhancement In public investment In Irrigation. 
The allocation under Accelerated Irrigation Benefit 
Programme (AIBP) has been enhanced from Rs. 2800 
crore in the year 2004-05 to Rs. 4500 crore during the 
current financial year. 

(c) and (d) The projects for seeking assistance under 
AIBP are identified by the state Governments and posed 
for support. State-wise list of projects which have been 
provided Central Loan ASSistance (CLA) under AIBP 
during the years 2004-05 and 2005-06 Is enclosed 88 

statement. 

Sl61.I1HInI 

List of lnigation projtICts which hllve b88n provided 
Centrsl Loan Assistllnce under AIBP during the YSIII'S 

2004·05 lind 2005-06 

SI.No. Name of the Projects 

1 2 

ANDHRA PRADESH 

1. 

2. 

3. 

4. 

Jurala (VI) 

Maddigedda (V) 

Yerrakalva (V) 

Vamaedhera Ph. I 

ARUNACHAL PRADESH 

5. 1340 ongoing Surface MI schemes 

ASSAM 

6. Pahumara (A.P. 1978-80) 

7. Mod. of Jamuna Irr. Project (IX) 

8. 11 Ongoing MI Schemes of KAAC 

9. 11 New MI Schemes of KAAC 

10. 2 New MI Schemes of KAAC 

11. 13 Ongoing Surface MI Schemes of KAAC 

2 

12. 11 New MI Schemes of KAAC 

13. 2 Ongoing & 11 New MI Schemes of NACC 

BIHAR 

14. Western Kosi Canal (III) 

15. Upper Kiul (V) 

16. Sone canal modernisation (VII) 

CHHATTISGARH 

17. Koserteda 

GOA 

18. Salauli Phase-1 (IV) 

GUJARAT 

1&. Sardar Sarovar (VI) 

20. Sardar Sarovar Project (VI) (FTP-II) 

HARYANA 

21. WRCP (VIII) 

HIMACHAL PRADESH 

22. 

23. 

24. 

25. 

26. 

Sldhata (IX) 

Changer Lift (IX) 

28 Ongoing Surface MI Schemes In 2004-05 

2 Ongoing Surface MI Schemes In 2005-08 

102 New Surface MI Schemes in 2oo5-oe 

JAMMU AND KAsHMIR 

27. Lethpora lift 0 (IV) 

28. Mod. of Ranblr Canal (VII) 

29. Mod. of Pratap Canal (VII) 

30. Mod. of Kathua Canal (VII) 

31. Rajpora lift (A.P. 1978-80) 

32. Tral Lift (A.P. 1978-80) 

33. 19ophey (IX) 
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34. Rafiabad Lift Irrigation (IX) 59. Barg! Dam RBC 16 Krn.-63 Krn. (V) 

35. Zaingir Canal (IX) MAHARASHTRA 

36. 28 Surface MI Schemes 60. G08lkhurd (VI) 

37. 54 Surface MI Schemes 61. Waghur (V) 

38. 26 Ongoing Surface MI Schemes 62. Upper Wardha (V) 

JHARKHAND 63. Wan (VI) 

39. Sonua (VI) 64. Bahula (V) 

40. Surangi (VII) 65. Krishna (III) 

41. Upper Sankh 66. Kukadi (AP ee.89) 

42. Panchkhero 67. Upper Manar 

KARNATAKA 68. Hetwane 

43. UKP Stage-I (IV) 69. Chaakman 

44. Malprabha (III) 70. Upper Pen Ganga 

45. Ghatpr.,ha (V) 
71. Bawanthadl 

46. UKP Stage-II (IX) 
72. Khadakwasla (II) (C) 

47. Gandomaia (VII) 
Kadvl (C) 73. 

KERALA 
Jawal Gaon 74. 

48. Muvattupuzha (V) 
75. KumbhI 

MADHYA PRADESH 
76. Kaser! 

49. Indira Sagar ~I) 
77. Patgaon 

SO. Bansagar (Unit-I) (V) 
78. Madan Tank 

51. Baneagar (Unit-II) (V) 
79. DongaragBon 

52. Rajghat Dam (V) 
80. Shivna Takll 

53. Sindh Phase-II (VI) 
81. Amravati 

54. Mahi (VI) 
MANIPUR 

66. Barlarpur (V) 
62. !<huge (VI) 

56. Bawanthadi (VI) 

57. Mahan (VI) 
83. ThoubaJ (A.P. 1978-80) 

58. Omkareahwar (VIII) 
84. 35 Ongoing MI Schemel In 2004-06 
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MEGHALAYA 

85. 43 New Surface MI Schemes in 2004-05 

MIZORAM 

86. 43 New Surface MI Schemes In 2004-05 

NAGALAND 

87. 1146 Ongoing MI Schemes 

ORISSA 

86. Upper Indravatl (RBC) (A.P. 1978-80) 

89. Subemrekha Multipurpose (VII) 

90. Rengali (IV) 

91. Upper Kolab (V) 

92. Lower Indira (IX) 

93. Lower Suktel (IX) 

94. Telenglri Irr. Project (KBK) 

95. Improvement of Suan Canal 

96. Improvement of Saiki Irr. Project 

PUNJAB 

97. Irr. to H.P. below Talwara (IX) 

98. Remodelling of UDBC (IX) 

RAJASTHAN 

99. IGNP Stage-II (V) 

100. Narmada Canal (VI) 

101. Chauli (VIII) 

102. Mahi Bajaj Sagar (IV) 

103. Mod. of Gang Canal (VI) 

TRIPURA 

104. Gumti (V) 

105. Manu (VI) 

106. Khowal (VI) 

1 2 

107. 202 Ongoing Surface MI Schemes In 2004-06 

UTIAR PRADESH 

108. Sarju Nehar (V) 

109. Khari' Channel In H.K. Doab (VII) 

110. Bansagar (V) 

111. Tehrl (VII) 

112. Eastem Ganga Canal M 

113. Rajghat Canal (V) 

114. Mod. of Agra Canal (V) 

115. Jarauli Pump Canal (199().91) 

UTTARANCHAL 

116. 226 New Surface MI SchemM In 2004-05 

117. 3 New Surface MI Schemes In 2004-06 

118. 226 Ongoing Surface MI 8chemee In 2004-06 

119. 15 New Surface MI Sch .... In 2005-06 

WEST BENGAL 

120. Teesta Barrage (V)* 

121. Patlol (V) 

122. Hanumata (VII) 

123. Subernarekha ~VII)+ 

SIKKIM 

124. 100 New MI Schemes In 2004-06 

Paddy Crops In Rebl Seuon 

2799. DR. BABU RAO MEDIYAM: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Govemment have preventing the 
paddy crops In Rabi season; 

(b) if so, the details thereof; 

(c) whether 'Srlvari', a paddy seed Is being 
encouraged In some pats of Andhra Pradesh; and 
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(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINJSTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No, Sir. 

(c) and (d) 'Srlvarl' is not a paddy seed but a method 
ot rice cultivation known as System of Rice Intensification 
(SRI). During current Rabl season, the Govemment of 
Andhra Pradesh has taken up SRI popularization In a 
massive way. One acre demonstration on SRI Is being 
organized In each Gram Panchayat wherever water 
regularization In possible. The Government will be 
providing SRI marker and Cono weeder at subsidized 
rate to farmers for popularization of SRI. 

l.e.A.R. Pact for Golden Rice 

2800. SHRI MADHU GaUD Y ASKHI: WIll the Minister 
of AGRICULTURE be pleased to state: 

(_) whether the Indian Council of Agricultural 
Reeearch has signed a work plan with International Rice 
Research Institute, Philippines to enhance genetic qualities 
of Golden Rice; 

(b) it so, the details thereof; 

(c) whether the genetically modified Golden Rice may 
curb blindness among childrens; and 

(d) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (_) and (b) 
Indian Council of Agricultural Research and International 
Rice Research Institute, Philippines have signed a 
workplan for the period 2005-2008 which Includes a 
project on 'golden rice' entitled "The Development of 
Adapted Germplasm for India with High Levels of 
Provitamin Cartoenoids- with an objective to transfer the 
Provitamln-A tralttevents from 'golden rice' lines to popular 
Indian rice varletiee. 

(c) and (d) 'Golden Rice' Is a variety of rice 
engineered to produce beta carotene (pro-vitamin A) to 
help to combat vitamin-A deficiency which Is one of the 
C8usea of blindness. 

Impact of Fly Aah on a.r.n Land 

2801. SHRI BAlASHOWRY VALlABHANENI: WID the 
Minister of AGRICULTURE be pleased to atate: 

(a) whether the Govenvnent are aware of the findings 
recently that the fly ash can make barren land fertile; 

(b) It 80, whether any further study is likely to be 
made on this as this Is likely to make large barren area 
fertile besides being environment cleaning proceas; and 

(c) It so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (c) The 
Indian Council of Agricultural Research has not conducted 
any systematic study on use of fly ash for reclamation of 
wasteJban'en lands. The existing evidence In literature 
suggests Improvement of physical properties of ~, 
especially water holding capacity In coarse textured 1O!!s, 
with the application of fly Uh. 

Franchi.. for Sale of Paper 

2802. SHRI HEMLAL MURMU: WIU the Mlmster of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the National Cooperative Consumers 
Federation of India Umlted (NCCF) hal been appointed 
by Mis HInd....." Paper Corporation limited for onward 
dI8trtbutIon and aale of paper on an all trade ba8Ia; 

(b) If 10, the details regarding quantity, period of 
allocation and price for distribution of paper; 

(c) the profit margin likely to accrue to the NCCF; 

(d) whether this margin Is similar to the open market; 

(e) if not, the reasons therefor; 

(I) the norms followed by NCCF Umlted In appointing 
the sole indenting agent to ova,... this operation; and 

(g) the reuona for not InvIUng competitive bids for 
the said purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
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MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. This appointment is initially for Delhi and North 
Eastern Region. 

(b) The National Cooperative Consumers Federation 
of India Limited (NCCF) has Informed that the operational 
details for carrying out the business have not been made. 

(c) to (g) In view of the above, do not arlae. 

Cooperative Sector 

2803. SHRIMATI MANEKA GANDHI: 
SHRI SUBODH MOHITE: 
SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 
SHRI RAYAPATI SAMBASIVA RAO: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Chief Ministers Conference on the 
Task Force report for the revival of the cooperative credit 
structure held recently; 

(b) If so, the details of views and suggestions made 
by the participants; 

(c) the response of the Govemment thereto; 

(d) whether the draft statement of consensus on the 
proposed revitalization package for cooperative credit 
structure has been circulated to States for their comments; 

(e) if so, the details of the proposed consensus; 

(f) the response of the States thereon; 

(g) whether the Government has finalized the data 
for implementation .nd revitalization package in the 
country; 

(h) if so, the details thereof; and 

(i) if not, the reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR.· AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) to (h) The report of the Task Force constituted 
by the Government of India under the Chairmanship of 
Prof. A. Vaidyanathan to suggest an Implementable action 
plan for reviving the Cooperative Credit Structure (CCS) 
has been accepted in principle by the Govemment of 
India. The Task Force Report was diaouaaed in National 
Development Council meeting in June, 2006 and by Prime 
Minister in an Interactive session with State Govemments 
and other stakeholders on September 9, 2005. Baaed on 
further consultation with a few State., a revised package 
was drafted incorporating, among others, the consensus 
on Issue like sharing of losses due to Public Distribution 
System a lower recovery level for eligibility of PACS and 
reasonable cap· on State Government', ahare capital, etc. 
The revised package was sent to all StateslUTs for 
comments. Comments have been received from some 
States. 

The package for revitalization of Cooperative Credit 
Structure envisages provision of financial assistance for 
wiping out accumulated los.ea, covering invoked but 
unpaid and unlnvoked guarant... given by the State 
Govemment and other dues to the CCS from them, and 
increasing the capital to specified minimum level. Technical 
assistance will also be provided to upgrade institutional 
and human resources of the CSS. 

(I) Does not arise. 

{Translstion} 

Milch and Hybrid Animal. 

2804. SHRI BRAJESH PATHAK: win the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state the number of milch 
and hybrid animals available in the country, at present, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): As per 
the latest livestock Censua conducted i~ the year 2003, 
the number of milch animals and croas-bred animala 
available in the country Is given In the enclosed 
Statement. 
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St..",.", 

State-wistl populBtion of milch and cf08S-bffld aninN1J8 88 ptIr 17th UvtlStocIr CtIn$us conducttJd in 2003 

(In '000) 

Milch AnImate· Croll·bIed Antmala** 

SI.No. Name of the State Milch Milch Milch CrOSl bred Cross bred Cross bred 
Cattle Buffaloes Goats Cattle Sheep PIg8 

2 3 4 5 6 7 8 

1. Anethra Pradesh 2409 5227 3421 1107 380 48 

2. Arunachal Pradesh 116 4 98 13 0 8 

3. Assam 2195 199 1144 440 491 

4. Bihar 3408 2679 4400 1274 84 29 

5. Chhattlsgarh 2379 281 1201 253 2 14 

6. Goa 23 16 5 12 0 3 

7. Gujarat 2437 3937 2668 639 1nO 38 

8. Haryana 572 2725 297 573 70 35 

9. Himachal Pradesh 812 466 653 6n 143 1 

10. Jammu and Kashmir 1141 543 1152 1320 2002 

11. Jharkhand 1899 390 2450 145 16 18 

12. Kamatalea 3404 2215 2597 1802 12 23 

13. Kerala 943 18 436 1735 0 51 

14. Madhya Pradesh 5840 4055 4282 317 120 34 

15. Maharaahtra 4921 3476 5853 2n6 52 23 

16. Manlpur 101 22 13 69 0 208 

17. Meghalaya 229 5 110 23 1 28 

18. Mizoram 11 2 7 9 1 198 

19. Nagatand 137 6 67 243 2 382 

20. Orissa 3821 358 2727 1063 12 96 

21. Punjab 884 3106 154 1531 71 12 

22. Rajasthan 4483 5222 11582 464 66 28 

23. Sikkim 60 43 80 0 18 
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2 3 4 5 6 7 8 

24. Tamil Nadu 3694 793 4059 5140 769 49 

25. Tripura 240 5 223 57 0 95 

26. Uttar Pradesh 5544 10379 5932 1634 38 186 

27. Uttaranchal 694 682 649 228 90 6 

28. West Bengal 5782 247 7460 1119 23 61 

29. Andaman and Nicobar 21 5 25 13 0 3 

30. Chandlgarh 4 15 5 0 0 

31. Dadra and Nagar Havell 11 12 1 0 0 

32. Daman and Diu 2 0 0 0 

33. Delhi 54 139 9 58 14 

34. Lakshadweep 2 0 22 2 0 0 

35. Pondlcheny 35 2 24 63 0 

All India 58086 47224 63n6 24686 5729 2180 

°Data on only milch cattle. milch buffaloes end milch goats have been collected In 2003 Census. 
OOln the category of croes-bred anlmala, data for croee-bred cattle, cl'088-bred sheep end crou-bred plga have been collected In the 
2003 census. 

Source: 17th Indian Uveatoc:k Cenaua All India SUmmary Report. 

{English} 

Irrigation Scheme. 

2805., SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of WATER RESOURCES be pleaaed to state: 

(a) whether a number of irrigation schemes 
sanctioned for Ninth Five Year Plan have been Included 
in the Tenth five Year Plan; 

(b) if so, the details thereof; 

(c) the details of funds sanctioned for such 8Chemes 
during the Ninth Plan and Tenth Plan period; 

(d) the progress of such achemes during the Tenth 
Plan, till date; and 

(e) the area of unlrrigated. land during Ninth and 
Tenth Plans? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a), (b) 
and (d) There are 103 major and 118 medium approved 
irrigation projects In the country which have spilled over 
from Ninth Five Year Plan to Tenth five Year Plan as on 
1.4.2004. Out of these, 7 major and 8 medium irrigation 
projects have been taken up during the Ninth Five Year 
Plan. State-wise physical and financial details of these 
schemes are given in the enclosed Statement-I, " & III. 

(c) Irrigation is a State subject and the planning, 
execution, funding, operation and maintenance of irrigation 
projects are primarily the responsibility of the State 
Governments baaed on their priorities. Central Assistance 
Is released In the form of block loans and grants not tied 
to any sector of development or project. State-wise actual 
expenditure incurred on major and medium irrigation 
projects during Ninth FIve Year Plan and approved outlay 
for Tenth Five Year Plan are given in the enclosed 
Statement-IV. 
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(e) State-wise net sown area and irrigated area in "land Use Cla88lftcation and Irrigated Area 1998-1999 
the country for 1999-2000 as per infonnation availabJe in and 1.2000" i8 given in the encIoaed Statement-V. 

SIll.".", I 

St8/US of ongoing apptrJVfI(/ major 1nfg6/1on pr.IjtIcfs of X PIIIn _ on 01. tu.2OOI 

(As. CroreIPot. Thousand hectare) 

SI.No. State Number Latest CurJ,IOIative likely UltImate PotentIII likely 
Estimated expenditure Expenditure Potentill Created Potentill 

Coat upto IX upto upto IX Created upto 
Plan 3.1.04 plan March 2004 

1. Andhra Pradesh 9 6903.~ 4798.17 5783.7 1671.26 1311.09 1478.91 

2. Assam 5 16n.54 355.38 393.79 230.87 90.2 107.09 

3. Bihar 5 2193.21 1078.05 1312.16 331.84 37.98 BUe 

4. Chhattlsgarh 3 1742.16 1201.7 1505.59 710.n 558.75 614.53 

5. Goa 966.66 470.36 501.61 28.89 7.73 13.21 

6. Gujarat 2 309.13 12668.63 16664.35 1809.54 130.76 251.113 

7. Ha!yana 3 380.88 259.47 279.1 2S4 188 188 

8. Himachal Pradesh 203.84 69.26 82.29 24.76 0 •• 0.18 

9. Jharkhand 914.24 24.97 37.259 55.4 0 0 

10. Kamat8lcl 8 10178.45 7541.23 8987.~ 1036.92 657.84 7&2.34 

11. Keraia 2 1275.80 1019.20 1119.88 126.84 50.00 7U6 

12. Madhya Pradesh 13 15103.88 3441.76 4826.28 1358.78 73.15 96.58 

13. Maharuhtra 23 15008.39 7935.48 8927.93 1727.63 924.38 eM.S7 

14. Manipur 2 839.22 340.84 408.88 48.4 4 4 

15. Orissa 10 6504.12 2182.03 140.48 717 .• 198.02 245.3 

16. Punjab 1324.18 9U7 364.44 0 0 0 

17. Rajasthan 4 6497.19 3324.45 181 1188.48 713.83 7911.821 

18. Uttar Pradesh 8 7059.13 3193.73 4182.88 2119.14 m.M nun 
19. UtIaIInchal 2 1879 244.98 244.98 100.8 21 21 

20. WtIt Bengal 2 2663.34 837.12 996.42 847.72 119.11 130.98 

TOIaI 103 114008.03 51171.86 58880.'" 14184 .• 5e52.M ..... m 
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816lWnt1nt " 

St8tus of ongoing 6ppIOVfId mtKIium intgstion ptOj«:/S of X PW1 88 on 01. 0I.2fJ()I 

(As. Crore/Pot. Thousand hectare) 

SI.No. Stale Number Latest Cummulatlve Ukely UltImate Potentlll UkeIy 
Estimated ExpendIture ExpandItura PotenIIII created PotentiII 

Cost upto IX upto upk) IX Plan createdupo 
Plan March 2004 March 2004 

1. Andhra Pradesh 6 305.96 200.61 278.84 54.19 17.52 25.28 

2. Aaaam 5 163.34 94.74 102.71 37.3 18.4 24.13 

3. Bihar 3 180.21 109.38 113.89 28.85 12.88 16.88 

4. Chhattiagam 2 90.3 33.62 SO.05 13.94 1.49 1.84 

5. Gujaral 9 549.31 352.17 392.91 47.58 8.53 12.27 

6. Himachal Pradesh 2 84.73 5.27 10.73 8.39 0.15 0.15 

7. Jharkhand 13 818.46 292.62 345.425 69.38 4.03 4.03 

8. Jammu and Kashmir 7 226.30 101.SO 143.07 34.55 7.73 10.34 

9. Kamataka 7 748.59 600.8 678.99 49 30.73 31.87 

10. Kerala 2 513.00 190.SO 212.39 16.75 0.00 1.74 

11. Madhya Pradesh 4 161.12 47.74 49.78 38.1 2.48 2.49 

12. Maharashtra 34 1991.36 1179.28 1407.911 183.06 81.84 89.63 

13. Manipur 63.1 19.35 26.08 7.54 0 0 

14. Meghalaya 57.07 20.24 22.594 5.15 0 0 

15. Orissa 7 516.85 353.23 388.68 61.25 33.33 44.32 

16. Rajasthan 4 366.76 270.98 346.49 30.885 8.582 18.786 

17. Tripura 3 178 129.49 137.606 26.72 3.3 3.3 

18. Will Bengal 8 65.082 41.22 42.53 12.86 6.48 8.834 

TOIII 118 7079.542 4042.74 4748.678 723.486 237.472 285.87 
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Stillus 01 ongoing IIppIT)IIIId I17IIjor " mtIdIum ~ fJf'O/tICIB 01 X PfwI 
118 on 01.04.2OOtI rr-lln up In IX PIIIn) 

(Ra. CrorelPot. Thousand hecta,.) 

SI.No. Name of Plan of Lallll Cumulative UIce¥ UtimIIt PoIInIIII l.bIy 
StataIProjed Start EstImated ExpencIttn Expendilure potenIiII CI'MIId potInIIII 

cost upto IX uptoMarch lIpID aated upto 
Plan 2004 IX Plan March 2004 

2 3 4 5 6 7 8 9 

..., ProjectI 

Andln PI1IdIIh 

1. ChangaIanadu US IX 70.70 44.22 59.87 14.17 0.00 12.80 

Sub-Total 70.70 44.22 59.87 14.17 0.00 12.80 

AllIIn 

2. Pagladiya IX 1030.00 42.00 52.00 54.10 0.00 0.00 

Sub-total 1030.00 42.00 52.00 54.10 0.00 0.00 

KlrnaIMa 

3. UKP Stage II IX 2954.58 1845.00 2382.45 228.89 32.12 80.53 

Sub-total 2954.58 1845.00 2382.45 228.69 32.12 80.53 

on. 
4. Lower Indra IX 211.70 4428 134.71 28.19 0.00 28.19 

5. Lower Suktel IX 217.13 17.17 28.97 27.08 0.00 27.08 

6. Bagh Barrage IX 74.80 34.58 39.84 8.50 1.85 53.25 

Sub-total 503.43 98.01 203.52 61.75 1.85 88.80 

Punjlb 

7. Shahpur KandI project IX 1324.18 94.67 128.09 0.00 0.00 0.00 

Sub-total 1324.18 94.67 128.09 0.00 0.00 0.00 

Grand Total (Maior) 58&2.89 1921.90 2825.93 358.71 3U7 131.93 

MedIum ProjecIa 

GuIn 
1. Aji IV IX 111.n 81.34 91.25 3.75 0.93 4 •• 

2. Bhadar II IX 11UO 67.62 71.89 8.57 0.50 8.07 
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2 3 4 5 6 7 8 9 

3. Varanst IX 19.60 9.80 12.75 1.81 0.00 13.75 

4. Brahrnani II IX 41.50 4.53 5.74 2.08 0.00 55.04 

5. ChinchaI US IX 13.35 7.85 11.00 7.00 0.00 7.00 

Sub-total 305.52 170.74 199.43 23.19 1.43 82.04 

Hlmachll PI1IdeIh 

6. Sidhata Project IX 42.48 3.n 7.48 5.35 0.15 0.15 

7. Changer lift IrrIgaIIon IX 42.24 1.50 3.25 3.04 0.00 0.00 

Sub-total 84.73 5.27 10.73 8.39 0.15 0.15 

MIhIrIIhtra 

8. K1rmiri Durur IX 27.89 16.39 20.39 2.44 0.00 0.00 

Sub-1otaI 27.89 16.39 20.39 2.44 0.00 0.00 

Grand Total (Medium) 41B.14 192.40 230.55 34.02 1.58 82.19 

us-un Irrigation Scheme 

SIIItImtInI W 2 3 4 

Actu./ ExptIndtum during IX PMn lind ~IW 9. HimIchaI Pradesh 85m 56.00 
Outmy for X PW1 

10. Jammu and KIIhmir 128.52 237.43 
(As. Crore) 11. Kamataka 8700.51 13277.33 

SU~. StateeMI'. Major & MedUn Major & Medim 12. KeraIa 703.33 600.00 
ExpendUe cUing ruIay 

IXPlin lor X PIIn 13. Madhya Pradeah 2203.88 3819.03 

2 3 4 
14. ChhatIIIgam 180.64 1721.37 

15. MahaIuhIra 14807.29 12150.10 
1. Andhra PracIaIh 4045.n 9153.84 

16. Manlpur 171.87 221.80 
2. Arunachal Pradesh 1.73 1.66 

17. MeghaIaya 10.65 24.75 
3. Assam 212.96 273.80 

18. MizorIm 0.14 0.05 
4. BIhar 1621.804 3273.19 19. NagIIInd 0.86 0.50 
5. Jharlchand 167.01 1720.88 20. Orilla 2331.23 2329.02 
6. Goa 224.22 175.40 21. PII1jIb 334.82 1591.51 

7. Gujnt 5298.42 7880.91 22. AajIIIhIn 1725.14 2289.61 

8. Haryana 1154,41 1121.64 23. SIddm 2.18 0.00 
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2 3 4 2 3 4 

24. Tamil Nadu 1218.50 1700.00 28. Wilt 8engII 867.80 885.85 

25. Tripura 32.44 44.17 Total Sta ... 49066.17 70855.28 

26. Uttar Pradesh 3014.68 6424.58 29. Total U.T •. 4.18 6.50 

27. Uttaranchll 60.96 103.28 G/andToIII 48070.86 70881.78 

S/I,.",.,,/ V 

Sl8ltl-wiss ntI/ 8OWI7 BIfM Bnd inigBltId .",. lor 1999-2000 

(ThouIand hectare) 

SI.No. State/UTa Net Sown Area Gro.. Irrigated Area Net Irrigated Area 

2 3 4 5 

1. Andhra Pradesh 10610 5746 4384 

2. Arunachal Pradesh 188 38 3S 

3. Assam 2805 209 174 

4. Bihar and Jh8l'lcMnd 7437 4808 3826 

5. Goa 142 34 22 

6. Gujarat 9667 3840 3082 

7. Haryana 3552 5124 2888 

8. Himachal Pradeeh 551 179 102 

9. Jammu and Kuhmir 733 438 303 

10. Kamataka 10259 3182 2548 

11. Kerela 2239 471 380 

12. Madhya Pradesh and Chhatti8gartl 19898 7091 8740 

13. Maharashtra 17691 4618 3Oe1 

14. Manlpur 140 75 85 

15. Meghalaya 240 58 62 

16. Mizoram 91 11 8 

17. Nagaland 281 77 83 

18. Orissa 8075 2612 2006 

19. Punjab 4238 7894 4004 
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2 3 

20. Rajasthan 15509 

21. Sikkim 95 

22. Tamil Nadu 5464 

23. Tripura 2n 
24. Uttar Pradesh and Uttaranchal 17585 

25. West Bengal 5472 

26. Union Territories 135 

Total 141332 

Loss due to Cyclone In Lakahadweep 

2606. DR. P.P. KOYA: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the total loss suffered and the number of 
mechanized fishing boats/crafts damaged due to cyclone 
In May 2004 in Lakshadweep Islands; 

(b) the compensation provided and new boats/crafts 
distributed to the fishermen in the Island so far; 

(c) whether the Govemment of Lakshadweep has 
sought Rs. 19 crores for relief works; 

(d) if so, whether the Union Government had 
sandioned only Rs. 1.25 crores; 

(e) If 80, the details thereo1 and the reasons therefor; 

(f) whether the Union Government proposes to 
reconsider to sandion sufficient funds and provide more 
new boats; and 

(g) if so, the details thereof and the time by which 
these are likely to be provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUODIN): (a) to (g) 
The information is being collected and will be laid on the 
Table of the House. 

4 

6934 

19 

3585 

57 

17942 

3524 

92 

78534 

Uniform R.tIIIl Price for Drug. 

2807. SHRI N.S.V. CHITTHAN: 
SHRI RAVI PRAKASH VERMA: 

5 

5612 

16 

2972 

35 

12060 

2353 

71 

56660 

SHRI ADHALRAO PATIL SHIVAJIRAO: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether there is any proposal to Introduce unlfonn 
retail price for drugs; and 

(b) if so. the time by which a final decision is likely 
to be taken in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) A Task Force under the 
Chairmanship of Dr. Pronab Sen. Principal Adviser. 
Planning Commission was constituted to explore options 
other than price control to make available life saving drugl 
at reasonable prices. The Task Force has submitted Its 
report to the Govemment on the 20th September. 2005. 
The Task Force has recommended i",.""'O'. that MRP 
in the case of medicines should be Inclusive of all taxes. 

The Government in consultation with various 
stakeholders Is examining the recommendations of the 
Task Force. Baaed on this a view would be taken 
regarding the proposal to Introduce unifonn retail price 
for drugs. 

{TlIIMIBtionJ 

Dairy Development Schel\M In 
Uttar Pradesh and DeIhl 

2808. SHRI MUNAWAR HASSAN: Will the Minister 
of AGRICULTURE be pteased to state: 
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(a) the details of centrally sponsored schemes 
implemented for dairy development in Uttar Pradesh and 
Delhi; 

(b) the amount provided and utilized for the purpose 
during the said period; and 

(c) the achievement made in dairy development in 
the said States as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) Two centrally sponsored schemes for dairy 
development viz: Intensive Dairy Development Programme 
(lOOP) and Strengthening Infrastructure for Quality and 
Clean Milk Production (SIQCMP) are being implemented 
for dairy development in Uttar Pradesh by Government 
of India. 

Under the' scheme IDDP, Government of India has 
approved six projects covering 19 districts since inception 
of the scheme in 1993-94 with total outlay of Rs. 3523.19 
lakh. An amount of Rs. 2336.68 lakh has been released 
to the State Government of Uttar Pradesh out of which 
an amount of Rs. 2031.79 lakh has been utHised by 
State Government, as on 31.03.2005. 

Under the scheme SIQCMP, five projects at a total 
cost of Rs. 211.08 lakh with a central share of Rs. 185.05 
lakh have been approved during 2004-05 and an amount 
of Rs. 96.64 lakh was released out of which an amount 
of Rs. 12.53 lakhs has been utilized upto 31.3.2006. 

No proposal under the above mentioned echemes 
has been received from Delhi. 

(c) Under lOOP in Uttar Pradesh, 2410 Dairy 
cooperative societies with about 1.27 lakh farmer members 
procuring about 90,000 litres of milk per day have been 
organised till 31.3.2005. 

Under the scheme SIQCMP, 3300 farmer membera 
have been trained till 31.3.2005 in hygienic practJces for 
clean milk production. 

/English} 

Merger of Steel and Mining Unlta 

2809. SHRI BASU DEB ACHARIA: Will the Minister 
of STEEL be pleased to slate: 

(a) whether the Government hal corwtituted an expert 
group to study the feasibility of merger of .... and mining 
Public Sector Undertakings; 

(b) if so, the details thereof; 

(c) whether the Government has taken stepa to 
ensure that Kudremukh Iron and Steel Company remalna 
profitably functioning; and 

(d) if so, the steps Initiated to defend the Hon'bIa 
Supreme Court's order on closure of thie unit on 
environmental grounds? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. In deference to demandl 
from various quarters, the Ministry of Steel has conatItuted 
an Export Group headed by SM B.L. Das, Ex-Secretary 
(Steel) to evaluate the technical and financial feasibility 
of various proposals for merger of PSUI under th~ 
Ministry on 18th October, 2006. The Expert Group is yet 
to examine the matter and give its recommendatlona. 
Decision regarding merger will be taken only after the 
Expert Group gives its recommendations. 

(c) The Hon'ble Supreme Court has not ordered 
closure of Kudremukh Iron and Steel Company which Is 
a joint venture company promoted by Kudremuckh Iron 
Ore Company Limited, MECON LImited and MSTC 
LImited. The Supreme Court's order relate to Kudremukh 
Iron Ore Company LImited (KIOCL). 

(d) As far as Supreme Court's order on cloaure of 
KIOCL Is concerned, the follOwing stepa have been 
Initiated: -

(I) DilCussiona with the Minlltry of Environment & 
Forests regarding filing of an Interlocutory 
Application by them. 

(iI) Arranging discussion with Solicitor General of 
India regarding future ltepa. 

Rei.... of WIter to Tamil Nadu from NeyyIIr Dam 

2810. SHRI A.V. BELLARMIN: WUI the Minister of 
WATER RESOURCES be pINMd to .... : 

<a) whether as per 1965 agreement the wider II not 
released since January 2004 to TamH NackI from Neyyar 
Dam in Kerala, through Its left bank chaMeI; and 
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(b) If so, the details and the reasons therefor 
Indicating the time by which the water Is Ukely to be 
released to the State Governrnent? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) According to information furnished by Government of 
Kerala, there is no agreement between Kerala and Tamil 
Nadu for the supply of water from the Neyyar Irrigation 
Project to Tamil Nadu. Due to shortage of water In Neyyer 
reservoir and also due to enactment of the MKerala 
Irrigation and Water Conservation Act, 2003- which 
specifically prohibits the State Govemment from distributing 
water from a water course to any other State or Union 
Territory (UT). except in accordance with the agreement 
between the State Government or UT in terms of a 
resolution to that effect passed by the Legislative 
Assembly of the State, supply of Kanyakumari Branch 
Canal was stopped since 2004. Government of Kerala 
has not given any timetable for the resumption of water 
supply from Neyyar Irrigation Project to Tamil Nadu. 

[Translation} 

Bonded Child Labour 

2811. SHRI MOHO. TAHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 
SHRI MUNSHI RAM: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pl .... d to state: 

(a) whether Non- Govemmental Organizations (NGOs) 
have made assessment In regard to Increase In number 
of child labourers In 80me districts of Uttar Pradesh; 

(b) if so. the details thereof; 

(c) whether the Union Govemment has identified the 
units in those districts where bonded labourers and child 
labourers are working; 

(d) the name of 8uch induatrial units In which child 
labourers are working; and 

(e) the steps being taken by the Government in this 
regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) No, Sir. 
Government is not aware of any such assessment made 
by the NGOs. 

(b) Does not arise. 

(c) Under the Scheme of National Child Labour 
Projects (NCLP), Survey Is conducted in the identified 
districts to find out the nurnber of children working in the 
hazardous occupatlonslpr0C88886. The Unit-wise data is 
not maintained by the Ministry. 

(d) Does not arise. 

(e) National Child Labour Projects (NClPs) SCheme 
is being implemented by the Government in 250 districts 
of the country for the elimination of child labour. Under 
the Scheme, children working in hazardous occupations! 
processes are withdrawn from work and put into special 
schools to be finally maintsreamed into the regular 
education system. In the special schools, there is a 
provision for formaVnon-tormal education, vocationsl 
training, stipend, nutrition, health-care, etc. 

/Engilsh} 

Strengthening Infra8tructunt Quality 
.nd Clean Milk Production 

2812. SHRI RAVI PRAKASH VERMA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has introduced a 
new Centrally Sponsored Scheme during the Tenth Five 
Year Plan for strengthening the infr.structure and 
improving the quality of milk production; 

(b) if so, the details thereof and the main objecIIves 
of the said scheme; 

(c) the central assistance provided to each Stat. 
under the scheme during the last three years; 

(d) the number of proposals sent by the State 
Governments In this regard and the number out of them 
approved by the Union Governmwrt, Stale-wise; and 

(e) the steps taken by the Union Government and 
the NatlonaJ Dairy Development Board (NODS) to improve 
the quality of milk and boost Ita production? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) and 
(b) The Department of Animal Husbandry, Dairying & 
Fisheries In the Ministry of Agriculture has started a new 
Centrally Sponsored Scheme during 2003-04 entitled 
"Strengthening Infrastructure for quality and clean milk 
production". Under this scheme, assistance Is provided 
to the State Governments on 100% grant-in-aid basis for 
training of farmer members, supply of stainle88 steel 
untensHs, chemicals and detergents and 76% Central 
A88istance is provided for bulk milk cooling facilities. The 
objectives of the scheme are as under:-

(i) Creation of necessary infrastructure for the 
production of good quality mHk and milk products 
at the farmers' level up to the point of 
consumption. 

(iI) Improvement of milking procedure at the farmers' 
level. 

(iii) Training and strengthening of infrastructure to 
create mass awareness about Importance of 
clean milk production. 

(c) It is a new scheme started during 2003-04. No 
funds were released during 2003-04. Statement-I indicating 
statewise funds released during 2004-05 Is enclosed. 

(d) Statement-II showing number of proposals 
received from the State Govemmenta and the number 
out of them approved by the Union Govemment is 
enclosed. 

(e) The Department of Animal Huabandry, Dairying 
& Fisheries is implementing following schemes/regulatory 
order to improve the quality of milk and boost its 
production in the country: 

1. National Project for Cattle and Buffalo Breeding 

2. Assistance to States for Control of Animal 
Dieeases 

3. Assistance to States for Feed and Fodder 
Development 

4. Intensive Dairy Development programme 

6. Strengthening infrastructure for quality and clean 
milk production 

6. Assistance to Cooperatives. 

7. DairylPouitry Venture CapItal Fund 

8. Milk and Milk Product Order, 1992. 

National Dairy Development Board (NDDB) provides 
finance at soft terms to Cooperative Milk Unions for 
improvement in quality of milk for creation of infrastructure 
for clean milk production, technology Innovations and 
strengthening of quality oontrol laboratories. Dalries are 
being encouraged and financed by NDDB to go for quality 
management systemlfood safety management system. 

SIll.",.", I 

~.wiStl funds IfIItIutKI during IIIst Ihlfltl )'NI'$ 
undtN IhtI SchtImtI SttrIngIhtIning Inftuhucluffl 

for OUIIIIly .nd ClMn Milk Produclion 

SI.No. Name of State Releae made 
during 2004-05 

1. Andhra Pradesh 39.37 

2. Assam 8.02 

3. Bihar 100.53 

4. Heryana 162.89 

5. Himachal Pradesh 38.42 

6. Kamataka 697.47 

7. Kerala 20.00 

8. Madhya Pradesh 81.87 

9. Maharuhtra 409.94 

10. Mizoram 10.90 

11. NagaJand 34.24 

12. Orissa 179.26 

13. Punjab 178.30 

14. Rajasthan 179.88 

16. Sikklm 19.06 

18. Tamil Nadu 227.47 

17. Uttar Pradesh 96.64 

Total 2464.03 
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Stslt!J-wiH nllmlmr 01 propo$IIls MCttived snd spptrJvsd 
(upto 31st March, 2005) under th8 scheme 

"Stf'fJngtllening Inlfllstructuf'fJ for OIl8IIty Clesn 
Milk Production" 

SI.ND. Name 01 SIaIe 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gularat 

6. Haryana 

8. Himachal Prad .. h 

7. Kamataka 

8. Kerala 

9. Madhya Pradesh 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Maharaahtra 

Mlzoram 

Nagaland 

0ri8sa 

Pondicherry 

Punjab 

Rajasthan 

Slkklm 

Tamil Nadu 

Uttar Pradesh 

West Bengal 

(Provisional) 

No. 01 PIoposaIs No. 01 PnIpouIs 
receiYId approved 

2 

1 

5 

6 

2 

11 

1 

7 

1 

6 

4 

10 

8 

15 

6 

4 

4 

2 

11 

3 

1 

6 

2 

7 

5 

5 

Irrigation Project. 

2813. SHRI JUAL ORAM: Will the Minister of WATER 
RESOURCES be pleased to state: 

<a) the details of irrigati9n projects undertaken under 
the Command Area Development Programme (CADP) in 
Orissa during the Ninth Plan; 

(b) the funds allocated therefor and actual amount 
spent thereon; and 

(c) the progress achieved so far in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): <a) 
Command Area Development Programme has been 
undertaken in 14 Irrigation Projects of Orissa during the 
Ninth Plan. Details are given In the enclosed Statement. 

(b) A total amount of Rs. 5604.22 lakh was released 
against which the actual expenditure was As. 5357.64 Iakh. 

(c) The physical progress achieved 80 far In respect 
of activities under Command Area Development 
Programme is as under: 

SI.No. Actlvltl .. Area covered 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Topographical Survey 

Construction of Field channel 

Construction of Field drain 

Enforcement of Warabandi 

Reclamation of waterlogged area 

Crop demonstration 

Fanners' Training 

11.351 18kh ha. 

4.219 lakh ha. 

1.133 lakh ha. 

2,510 lakh ha. 

889 ha. 

24,764 ha. 

2,63.700 Nos. 

Dellliis 01 /rr/glltion ptrJjecta untIM161rtNI uncItIr IhtI 
commlllld Sl'llll dtlvs/opmtInI pI'O(ImITII17tI In 0tis6s 

dun'ng th8 Ninth Pt.n 

(Area In Thousand Hectare) 

SI.No. 

1. 

2. 

3. 

4. 

2 

MWnadI Dalla. Stag.1 (CIdIack) 

MehncI DellI, __ I (PIlI) 

HinIIwcI 

S*d (lIII) 

3 

1874-7& 

1974-7& 

1874-75 

1874·75 

4 

179.41 

156.89 

153.24 

41.96 



381 AGRAHAYANA 21. 1927 (s.t.U) 382 

2 3 4 

5. Potteru 1985-66 70.10 

6. SaIId 1994·96 19.89 

7. RUIh'IwIya 1994-88 81.23 

8. SaIni R9C Bank CanIrI 1994-95 40.18 

9. PIIImINI 11194-95 2.63 

10. Talsara 1994-95 3.03 

11. SaIia 1994-95 8.97 

12. IWalII'1i 1998-99 32.n 
13. Dalla 1988-99 4.78 

14. .... 1998-99 7.35 

Naso au,", of Agriculture 

2814. SHRI JYOTIRADITYA M. SCINDIA: win the 
Mfnleter of AGRICULTURE be pleased to ltate: 

(a> whether a recent 8urvey by National Sample 
Survey Organization (NSSO) has revealed that agriculture 
h88 been rendered economically unviable with per acre 
yield dwindling and land holdings 8queezing over the 
years; 

(b) If so, the extent of declIne In per acre yteld and 
the size of land holding8 since the beginning of the Ninth 
Five Year Plan; 

(c) whether the Government hal r8YiMd the exIetIng 
policy or proposas to evolve a new Agriculture Policy; 
and 

(d) If 80. the details thereot? 

THE MINISTER OF STATE .IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The situation asaeaament 8Urvey of farmers 
8ubmitted by National Sample Survey Orgwtlaatlon In July 
2005 has e8timated that 27 per cent of the farmer 
houaeholds do not like farming since they consider this 
profe .. lon 18 unprofitable. 

(b) Although the per hectare yield ha8 been 
fluctuating, it has generally shown increasing trend over 
the years In case of most of the crops. The poaltlon of 
yield 18 given in the enclosed statement. Further, BI per 
the available reports, the average size 0' the operational 
land holdings hal declined due to increase In population 
and other loclo-economlc factors. 

(0) and (d) No, Sir. There is no such propoaal at 
this stage. 

SllhlmMl 

Yield (KgJhectare) 

Name of the Crop 1997·98 1998·99 1999·2000 2000-01 2001·02 2002-Q3 2003·04 

2 3 4 5 6 7 8 

Rice 1900 1921 1986 1901 2079 1744 20n 

Wheat 2485 2690 2n8 2708 2782 2810 2713 

Jowar 697 859 847 784 n1 754 783 

Bajrs 791 748 650 688 869 610 1145 

Maize 1711 1797 1792 1822 2000 1881 2039 

Arhar 551 787 786 618 679 651 672 

Gram 811 803 833 744 853 717 813 

Grounc:Inut 1040 1214 788 9n 1127 694 1364 
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Rapeseed & Mustard 

Soyabean 

Cotton 

2 

668 

1079 

208 

3 

869 

1100 

224 

Sugarcane 71134 71203 

Setting up of National Fisheries 
Development Board 

2815. PROF. M. RAMAOASS: Will the Minister of 
AGRICULTURE be pleased to state: 

(_) whether the Government has 8et up National 
Fisheries Development Board (NFBD); 

(b) if 80, the detall8 thereof; and 

(c) the progress made in regard to setting up of 
NFDB during the last three years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) Does not arise. 

(c) A Feasibility Report has been prepared for setting 
up of National Fisheries Development Board and sent to 
Planning Commission for their approval. 

Death of Cheet81s 

2816. SHRI RASHEED MASOOD: 
SHRi MOHAN RAWALE: 

Will the Mlnlater of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the cases of death of many Chaetals In 
Keeladeo National Park has come to light; 

(b) if so, the details thereof; 

(c) whether the Government pi'opoaes to conduct a 
high level enquiry In this regard; 

4 5 6 7 8 

960 935 1002 854 1151 

1138 822 

225 190 

70935 68577 

940 

186 

67370 

782 

191 

83678 

1210 

309 

58988 

(d) if so, the time by which It Is likely to be 
completed; 

(e) If not, the reasons therefor; and 

(f) the remedial measures taken.1:Je1ng taken to check 
such death8 of wild animals in future? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEEloJA): (a) and (b) Yes, Sir. GovemrMnt of RaJasthan 
has reported the death of 66 ChM.1e in Keo/adeo 
National Park in the month of July 2005. A total of 157 
cheetaJs escaped from Keoladeo National Park due to 
flood situation out of which 101 animals W8I'8 rescued 
and transported back to Keoladeo National Park. 
66 cheetals died due to shock and dog bites. 

(c) and (d) Any enquiry In this matter was conducted 
by Forest Department, Rajasthan and report already 
submitted in August 2005. 

(e) Does not arise. 

(f) Chaetal population is Keoladeo National Park has 
Increased enormously In the last three years due to 
favourable conditions Govemment of India has released 
As. 20.00 lakhs for construction as well as raising the 
well around Keoladeo National Park under the CentraHy 
Sponaored Scheme "Development of National Partes and 
Sanctuaries" so that the cheala do not escape out of the 
Park. 

Tuk FON to Prevent Atroc ..... on Animals 

2817. SHRI S.K. KHARVENTHAN: WIll the Minister 
of ENVIRONMENT AND FORESTS be ~ to state: 

(a) whether the Government proposes to set up any 
Task Force to prevent the atrocities agIinet the tigers 
and other endangered animals; 
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(b) if so, the main functionaIobjectives thereof; and 

(c) the time by which the Task Force is likely to be 
set up? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FOAESTS (SHAI NAMO NAAAlN 
MEENA): (a) No, Sir. 

(b) and (c) Questions do not arise. 

Setting up of National Drug Authority 

2818. SHRI HARIBHAU RATHOD: 
SHAI AVINASH RAI KHANNA: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Govemment proposes to set up the 
National Drug Authority; 

(b) if so, the details and objectives thereof alongwlth 
the composition and functioning of the said authority; and 

(0) the time by which a final decision is likely to be 
taken in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (8) to (0) A Task Force under the 
Chairmanship of Or. Pronab Sen, Principal Adviser, 
Planning Commission was constituted to explore options 
other than price control to make available life saving drugs 
at reasonable prices. The Task Force has submitted Ita 
report to the Govemment on the 20th September, 2005. 
The Task Force has recommended, inlflr-mill, to establish 
a National Authority on Drugs and Therapeutics (NADT) 
as a long term objective. This would Integrate the offices 
of the Drugs Controller General (India), the Central Drugs 
Standard Control OrganiNtion (CDseO) and the National 
Pharmaceutical Pricing Authority (NPPA) alongwith all the 
powers and functions of these bodies. 

The Government in consultation with various 
stakeholders Is examining the recommendations of the 
Task Force. Band on this a view would be taken 
ragarding the setting up of the NatIonal Authority on Drugs 
and Therapeutics. 

/EngIiIIh} 

2819. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pIeued to ata&8: 

(a) whether the agricuftural land in Karnataka is 
constantly tumlng non-remunerative; 

(b) if so, the details of the same; 

(c) whether any study has been conducted In thII 
regard; 

(d) If so, the steps being taken by the Union 
Govemment in this regard and provide Incentive package 
to make agriculture remunerative; and 

(e) If not, the reuons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The report on eltuatlon ...... ment 
survey of the fanners submitted by National Sample 
Survey Organisation In July 2005 has estimated that 
28 per cent of the farmer households in Kamataka do 
not like farming 88 a profeNlon as It is not profitable. 

(d) and (e) The Union Govemment, under Its various 
schemes and programmes provides financial assistance 
to the State Govemments Including the State of Kamataka 
to supplement and complement their efforts to augment 
production and productivity of agricufture eector In order 
to make agriculture remunerative. The Government has 
been pursuing Regionally Differentt.ed Strategy (RDS) 
taking into account the agronomic. climatic and 
env/tonmenta/ conditions to realize the fufI growth potential 
of the region. For this, 17 Centrally 8ponaoNd Schemee 
have been subsumed under -Macro Management in 
Agriculture Scheme- with a view to give freedom at the 
Staw.teYel In formulation of their own plana In the 8hape 
of Work Pian for development of agriculture baNd on 
their felt need. and regional prlorltle. Including 
diversiflcatjon of agricuJture towards Income enhancing 
crops and activities for making agriculture more 
remunerative. 
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(Transllllion) 

Subeldy on Urea and other Fertlll .... 

2820. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Governrnent has provided subsidy to 
the units producing Urea and other fertilizers in the country 
as well as on the fertilizer being imported from foreign 
countries; 

(b) If so, the details of the subsidy being provided 
alongwith the rates of subsidy during the current financial 
year; 

(c) whether any report has been prepared by the 
cost accounting branch of the Ministry of Finance on the 
cost price study of Single Super Phosphate (SSP); 

(d) If so, the details thereof; 

(e) whether the Government after examining the 
report has completed the process to find out the 
appropriate measures to provide relaxation on SSP; 

(f) if so, the details thereof; and 

(g) the progress made so far in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) With the objective of making 
available fertilizers to all farmers of the country at 
affordable prices, urea, being the only controlled fertilizer, 
Is sold at statutorily notified maximum retail price (MRP), 
and the decontrolled phosphatic and potassic fertilizers, 
such as DAP, MOP and NPK complexes are sold at 
Indicative MRPs. As the cost of production of these 
fertilizers is generally higher than the MRPllndicative 
MRPs, the difference between cost of production as 
assessed by the Government and the MRPllndlcative 
MRPs Is paid as S\.Ib8idy/concesslon to the manufacturers 
of the the... fertilizers. As the MRPllndicative MRPs of 
both indigenous and imported fertilizers are fixed unlfonnly, 
subsidy/concession Is al80 given on Imported urea and 
decontrolled phosphatic and potassic fertilizers. 

In the case of Indigenous urea, the difference 

between the rate of concellion payable to each urea 

unit under the group based New Pricing Scheme for urea 
units and the statutorily notified MRP, which Is presently 
Rs. 4830/PMT, Is paid as subsidy to Indlgenoue 

manufacturing urea units. In addition, they are also paid 

equated freight and dealer's margin. In the case of 
imported urea, whose import is made on Government 

account through State Trading Enterprises, Government 

transfers ownership of the urea to the handling agenelee 
at High Seas and recovers Its cost at the pool issue 
price fixed by It. The handling and distribution expensee 
of urea imported on Government account are alto bome 
by the Government. The difference between landed cost 
and pool issue price is borne by the Government as 
subsidy on imported urea. During the financial year 

2005-06, a budgetary provision of subsidy/cOllCllalan of 
Rs. 10110.37 crore for Indigenous urea, Rs. 943.53 crore 
for imported urea and Rs. 5200.00 crore for decontrolled 

phosphatic and potassic fertilizers has been made. 

In the case of decontrolled phosphatiC and potassic 
fertilizers, subsidy/concession Is provided on the sales of 
these fertilizers to the manufacturel'lllmporters uncler the 

Concession Scheme. Department of Fertilizers announces 

indicative MRPs of phosphatic and potassic fertilizers 
except those of SSP and pays difference between 
normative delivered price and indicative MRP as subsidy/ 
concession on these fertilizers. Base cone88slon rates 
announced by the Government w.e.f. 1.7.2005 are given 

In the enclosed statement. In the case of SSP, indicative 
MRP 18 fixed by respective State Governments and 
Government of India pays lid hoc concession of 
Rs. 660/PMT (and 0 As. 9751PMT w.e.f. 1.9.2006). 

(c) to (g) Cost Account Branch (CAB) of Ministry of 
Finance had submitted Ita reports to the Department of 
Fertilizers in May, 2004. CAB had recommended the fair 

price of SSP at Rs. 36OOIPMT. The Government, after 
examination of the matter, has decided to Increase the 
lid hoc conceasion rate of SSP from As. 650IPMT to 

Re. 9761PMT w.e.f. 1.9.2006. The MRP 'of SSP 18 still to 
be decided by various State Governments. 
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BII88 ~ mISs of dtIconlrolltld P&K t.f'IiIiztNB for IhtI )W' 2OfJ5.2()()6 w.-.t 1.7.20tJ5 

(Rate Rupees per MT) 

Product Base rat.. for 2005-06 
w.e.f. 1.4.2005 w.e.f. 1.7.2005 

Group I 

Indigenous OAP 4867 

CAP Imported 4867 

MOP 8068 

SSP 650 

16:20:0 ~11 

20:20:0 2608 

20:20:0 (gas) 1604 

23:23:0 (gas) 1764 

28:28:0 5136 

10:26:26 5180 

12:32:16 4790 

14:28:14 4281 

14:35:14 5140 

15:15:15 (gas) 2918 

15:15:15 3671 

17:17:17 3570 

19:19:19 5459 

[English} 

Development of Tourl.t Complexe. 

2821. SHRI E.G. SUGAVANAM: Will the Minister of 
TOURISM be pleased to state: 

(8) whether huge tourism potential exista in some 
States particularty in Tamil Nadu; 

(b) if so, the areas identified where the Union and 
State Governments could jointly develop the tourists 
complexes in the Stat .. ; 

Group II Group I Group II 

4867 5613 6813 

5000 

8068 

650 

3014 2399 3302 

3736 2896 4024 

1892 

4216 2095 4547 

5134 5540 5638 

5744 5555 6119 

5466 6251 5827 

5071 4685 5475 

5930 5645 6435 

3135 4734 

4517 3888 

4529 3815 4n4 

5458 5733 6732 

(c) whether any comprehensive actlon plan hal been 
formulated in this regard; 

(d) if 80, the detalla thereof; and 

(e) If not, the reason. therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWCHlIRY): (a) and 
(b) Development and promotion of tourist deetinatIonaI 
products Is primarily the reaponaIb4Iity of the State GovtI 
UT concemed. The Mlniatry of Tourism however, provIdea 
financial aniatance to the State GovtslU.T. for the 
projects which are prioritized in consultation with them. 
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(c) to (e) In order to assist the State Govemments 
In identifying '"arious places of tourist interest and their 
systematic and holistic development, the Mlnlatry of' 
Tourism has prepared 20 years. Perspective Plan8 for 
various States including Tamil Nadu, with broad objectives 
for development of tourism, which inMr-a1i8 provides an 
action plan for development of identHled places. 

(d) the target fixed for opening of euch KIun Call 
Centres during he current year? 

THE MINISTER OF AGRICUl TUAE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yea, Sir. 
The Department of Agriculture and CooperatIon (DAC) 
has set up Klsan Call Centres (KCC) at 12 locatio", 
from where answers are given to the quet1ee of farmers 
through toll free telephone Iine8. A country-wide common 
four digit number-1551-4\as been arranged for the putpOM. 

KI ... n Call Cent,.. 

2822. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Govemment has introduced Klsan 
Call Centres to solve the problem8 through speciallats; 

(b) The list of 12 KCC locations Is given In the 
enclosed statement. 

(b) If so, the details of such centers functioning in 
the country, State-wise; 

(c) About Rs. 16.8 Iakh Is currently required to provide 
manpower at all 12 KCC locations. 

(c) the approximate expenditure on each Kisan Call 
Centre; and 

(d) There is no target for opening KIaan Call Centres 
during the current year as the entire country is covered 
from the 12 KCC locations. 

SI.No. Klsan Call 
Centres location 

1. Mumbal 

2. Kanpur 

3. Kochl 

4. BangaJore 

5. Chennal 

6. Hyclerabad 

7. Chandigarh 

8. Jaipur 

9. Indore 

10. Kolkata 

11. Ahmedabad 

12. Delhi 

0tI111i1s 01 Ki8IIn Call CenhBs 

States & UTa covered 

Maharashtra, Goa, Daman & Diu 

Uttar Pradesh, Uttaranchal 

Kerala, lakshadweep Islands 

Kemataka 

Tamil Nadu, Pondlcherry, Andaman & Nicobar Islands 

Andhra Pradesh 

Chandigarh, Jammu & Kashmir, Himachal Pradesh, Punjab 

Rajasthan 

Madhya Pradesh, Chhattisgarh 

(I) West Bengal, Bihar, Orissa, Jharkhand 

(Ii) Tripura, Assam, Mizoram, Manlpur, Meghalaya, Nagaland, Arunachal 
Pradesh, Sikklm 

Gujarat, Dadra & Nagar Havell 

Delhi, Haryana 
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MoU for Import of U .... 

2823. SHRI CHANDRAKANT KHAIRE: WHI the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

<a) the number of Memoranda of Understanding 
(MoU) signed between the Ministry and foreign companies 
tor Import of urea and other fertilizers as on daw; 

(b) the details of terms of agreements of each such 
company; 

(c) the vaJue of ordels placed by the Government 
for the purchase of Urea from the International market; 
and 

(d) the names of Indian agenciee, which have been 
selected for the import deals? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MfNISTER OF STEEL (SHRI RAM VILAS 

IPL 

SI.No. Contract Date 

2 

1. 28.10.05 

2. 23.11.05 

3. 23.11.05 

4. 23.11.05 

5. 24.11.06 

6. 01.12.05 

Name of foreign supplier 

3 

Mis Transammonia, 
Switzerland 

MIs Ruwals 
Fertilizers, UAE 

MIs Helm, 

Gennany 

MIs SASIC, Saudi Arabia 

MIa SABIC, Saudi AnIbIa 

MIs Helm, Germany 

PASWAN): (a) to (d) Urea 18 the only fertilizer under 
Statutory Price and partial I'nCMIIMnt control. Ita Import 
18 reatrlcted and made through Stat. Trading Enterp ...... 
is. MMTC, STC and IPL. Govemment Imports urea to 
bridge the gap between aseesaed demand & auppfy 
through these State Trading Enterprlles. Till date 
Department of Fertilizers has requested to MMTC & IPL 
to arrange imports of 7.50 lalm MT urea on Govemment 
Account during the current financial year. Details of 
contracts enteract into by the .. two agencieI are gIwn 
in the enclosed Statement. 

Beaidea this, Department of Fertilize,. hu also 
entered Into a Urea Off Take Agreement (UOTA) with 
Oman Incia Fertilizer Company, a joint venture of Oman 
011 Company and IFFCO & KRIBHCO to 11ft 100% 
production of the granular urea produced by the company 
during the first 16 years at the ~ fheed price. 
The Company has started lis cornmen::ial production w ••. " 
14.07.2005. The FOB price -for the first year is US $ 150 
per Mr. 

Oty (MTs) 

4 

49509.997 

15000.000 

60000.000 
30-50000 

30000.00 

40000.00 

30000.00 

RatelPmt (USO) Amount (USD) 

5 8 

256.60 12,688,314.23 
(CNF) 

253.00 3,796,000.00 
(FOB) 

255.50 16,330,000.00 
(CNF) 13,<100,000.00 
268.00 
(CNF) 

253.00 7,680,000.00 
(FOB) 

246.00 8,840,000.00 
(FOB) 

268.50 7,_,000.00 
(CNF) 
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MUTe 

SI.No. Quantity MT 

1. MIs Helm 

2. MIs QAFCO 

3. MIs SABIC 

4. MIs Ruwais 

5. MIs Transammonia 

Total 

Pending Projecte of Kamltakl under NHM 

2824. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the number of projects of Government of 
Kamataka pending before the National Horticulture Mission 
(NHM) for consideration and approval since 2002 till 
September, 2005; 

(b) the details of the projects and the decision taken 
thereon during the said period; and 

(c) the details of the projects being considered by 
the NHM for development of horticulture and introducing 
modem technology In the State? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The Annual Action Plan for 2005-06 of Govemment of 
Kamataka was approved by the National Horticulture 
Mission (NHM) In September, 2005. No project proposal 
of Govemment of Kamataka is pending approval of NHM. 

(c) The activities being Implemented by the National 
Horticulture Mission in the State of Kamataka Include 
production of quality planting material through nurseries 
and Tissue Culture Units, coverage of area under 
horticultural crops through establishment of new gardens 
in potential belts, use of modem technologies like green 
house cultivation besides creation of infrastructure facilities 
for post ha[V88t management and marketing of horticultural 
produce. 

Value . Re. Cro,... 

255247 299.38 

67677 74.83 

20529 22.27 

35809 40.23 

60500 72.92 

439762 509.83 

/TrsnsI8tionJ 

Plight of Labou,..,.. 

2825. SHRI RAMDAS ATHAWALE: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(s) the details of landless and homeless labourers in 
the country as on date, State-wise; 

(b) the names of programems being Implemented for 
improving their condition, State-wise; 

(c) the funds allocated for this purpose during the 
last three years, State-wise; 

(d) whether the Government has reviewed or purpose 
to review these programmea 80 that the assistance given 
for ImprOving the condition of labourers may be evaluated; 

(e) if 80, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) According to 
the Census 2001, there are about 10.7 crore agricultural 
labourers in the country. The State-wise details are given 
In the encloeed Statement. No details regarding homeless 
labourers are available. 

(b) to (f) The Govemment have been taking several 
measures to Improve the condition of rural poor including 
landlessJhomeless labourers. Some of the Schemes being 
implemented are Swamjayantl Gram Swarozgar Yojana 
(SGSY), Sampooma Gramin Rozgar Yojna (SGRY), 
National Food For Work Programme (NFFWP). Indira 
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Awes Yojna (lAY). Pradhan Mantrl Gram Sadak Yojana 
(PMGSy).· Accelerated Rural Water Supply Programme 
(ARWSP). Swajaldhara and Central Rural Sanitation 
Programme (CRSP). Total Sanitation Campaign (TSC). 
Integrated Wastelands Development Programme (IWDP). 
Drought Prone Areas Programme (DPAP). Desert 
Development Programme (DDP). etc. Further Janashree 
81ma Yojana providing insurance cover to the people living 
below or marginally above the poverty line Is available to 
these woriters. 

No separate allocation of funds for landlesslhomeless 
labourers is made. These Schemes/Programmes are 
reviewed from time to time to take corrective steps. If 
required. 

St81t1-wiss tot8/ Agricuhunl/ I8bourtJlS 
(lIS ptlr Ct!lf1$US 2001) 

IndialStates 

India" 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattlsgarh 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

JharXhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Agricultural Labourers 

2 

106.775.330 

13.832.152 

18.840 

1.263.532 

13.417.744 

3.091.358 

35.806 

5.161.658 

1.278.821 

94.171 

246.421 

2.851.297 

6.226.942 

1.620.851 

7.400,670 

10.815.262 

Manipur" 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranchal 

west Bengal 

Andaman & Nlcobar Ilsanda 

Chandlgarh 

Dadra & Nagar Havell 

Daman and Diu 

Delhi 

L.ak8hadweep 

Pondlcherry 

2 

113.830 

171.894 

26,783 

30.807 

4.999.104 

1.489.881 

2.523.719 

17.000 

8.637.630 

276.132 

13.400.911 

269.863 

7.382.967 

5.169 

583 

14.715 

1.323 

15.773 

72.251 

"t.''1hI: India Mel Manlpur flgur .. exclude Mao MMIm. Paomata 
Mel PUN! aub-dlva at SeMpau DIetrIct In Mllnlpur ... 
u aenlUS relUlta were canoeIIed due 10 IICIrnItUIrdve 
and technical reuona. 

/EngIi6h} 

Revival of Wagon Manufacturing paul 
2826. SHRI AOHALRAO PATIL SHIVAJIRAO: Will 

the Minister of HEAVY INDUSTRIES AND PUBLIC 
ENTERPRISES be pleased to &tate: 

(a) whether the utilization capacity of the wagon 
manufacturing Public Sector Undertakings (PSU.) had 
touched the lowest figure during 2004-05; 
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(b) if so, the details and the reuons therefor; 

(c) whether all the wagon manufacturing PSUs have 
been declared sick units; 

(d) if so, whether there Is any proposal to review 
these units; and 

<e) if so, the details thereof? 

Name of 
the Unit 

BSCl 

BCl 

BWEL 

B&R 

Instilled 
Capacity 

8661 

4350 

2500 

450 

Production 

Capacity Utilisation 

Production 

Capacity Utilisation 

Production 

Capacity Utilisation 

Production 

Capacity Utilisation 

The decline in capacity utilization is owing to delayed 
and inadequate receipt of matching free supply items from 
Railways, delayed and inadequate supply of critical 
components from registered vendors, unremunerative 
wagon prices up to 2003-04 and shortage of working 
capital. 

(c) to (e) Out of the four wagon manufacturing PSEs, 
three PSEs, namely Burn Standard Company Ltd., 
Braithwaite and Company Ltd. and Bharat Wagon and 
Engineering Company Ltd. have been declared siCk units. 
Under the policy of the Govemment as enunciated in the 
National Common Minimum Programme (NCMP), a 
decision has been taken in principle of plan for the revival 
of these companies through restructuring. 

U.. of Blo Fertilize,.. 

2827. SHRI KISHANBHAI V. PATEL: 
SHRI SUGRIB SINGH: 

Wli the Minister of AGRICULTURE be pIeued to 
alate: 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a> and 
(b) There are four wagon manufacturing Public Sector 
Enterprises (PSEs) under the administrative control of the 
Ministry of Heavy Industries and Public Enterprilea. The 
installed capacities at these units vla-a-vis production and 
capacity utilization during the last three years are given 
below:· 

(Figures In FWUs) 

2004-05 2003-04 2002·03 

2282.5 2190 3217.5 

26.4% 25.3"- 37.1% 

1000 1227.6 1480 

23.0% 28.2% 33.5% 

440 285 927.5 

17.6% 11.4% 37.1% 

144 128 181 

32.0% 28.4% 40.2% 

(a) whether the Govemment has Increased the use 
of Bio Fertilizers with adoption of Integrated Nutrient 
Management Concept; 

(b) if so, the details in this regard; 

(c) the number of Sio FertHlzer Production Units 
operating In the country a1ongw1th their Installed capacity 
as on date, State-wise; 

(d) the details of the actual production of each of 
such units during each of the last three years and 
thereafter tUt-date; and 

(e) the details of the existing monitoring mechanl8m 
to keep a check on quality of Blo Ferttllz81'8 baing sold 
In the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTuRE AND MINISTER Ot: STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBUC DISTRIBUTION (SHRI TASlIMUDOIN): (a) and 
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(b) Yes, Sir. The use of Blo Fertilizers has Increased 
hom 2,371.80 MT per annum during 1992-93 to 10,594.90 
MT during 2004-05 after adoption of Integrated Nutrient 
Management: 

(e) and (d) At present there are 151 Blo Fertilizer 
Proc:tuction Units In the country with installed capacity of 
aboUt 18200 MT per annum. The Bio Fertilizer production 
was 9,064.79 MT, 9,763.98 MT and 10,694.90 MT during 
2002-03, 2003-04 and 2004-05 respectively. The state-

wise number of production units Is given In the enclosed 
Statement. 

(e) The Bureau of Indian Standards (BIS) have 
notified specifications for BIo Fertilize,. namely Rhizobium, 
Azotobactor, Azosplrillum and Phosphate Solubllalng 
Baterial Innoculant (PSBI). The NatIonal Centre of Organic 
Farming Ghaziabad and Its Regional Centres at HIsear, 
Jabalpur, Nagpur, Bangalore, Bhubneswar and Imphal 
perfonn quality teat of different Blo Fertilizer sampIeI 
received through State Departments of Agriculture. 

06tsils 01 Sta/trwis6 BiofsffiliztJr Pnxluction fllCilllitls CfM/sd by GOI " 0thtHs 

GOI financed units Other Units 

State No. of units Capacity (tonn .. ) No. of Units C8paoIty (tonnee) 

2 3 4 5 

Andhra Pradesh 3 226 6 660 

Arunachal Pradesh 75 

Aasam 3 450 2 280 

Bihar 3 300 

Deihl 2 80 

GUJarat 3 600 160 

Haryana 76 130 

Himachal Pradesh 75 

Kamataka 9 1050 8 1160 

Kerats 3 300 3 276 

Madhya Pradesh 4 600 8 1200 

Maharashtra 17 2250 12 1740 

MeghaJaya 75 

Mizoram 1 75 

Nagaland 150 

Orissa 3 375 7 840 

Rajasthan 2 225 5 750 

POndicherry 1 75 2 146 
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2 3 4 5 

Punjab 1 40 

Uttar Pradesh 4 225 4 540 

Tamil Nadu 7 600 10 1320 

West Bengal 3 225 8 885 

Total 71 8025 80 10175 

Total Blofertilizer production capacity of GOI & Other Units: 8025+10175=18200 Tonnes 

Total estimated Biofertilizer production by GOI & Other Units: 10000 Tonnes 

New GuldeUnea for Envtronmentlll CI .. rance 

2828. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 
SHRI ASADUDDIN OWAISI: 
SHRI PRALHAD JOSHI: 
SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

WHI the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Union Government propoaes to 
reorient Ita environmental clearance guidelines for major 
projects; 

(b) if so, the details thereof and reasons for the 
same; and 

(c) the time by which the new regulations are likely 
to be operational? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. 

(b) A draft notification on the revised environmental 
clearance process has been published on 15.09.2005 
inviting suggestions/objections from the public before 
making necessary amendments in the existing 
Environment Impact Asses8ment Notification, 1994 in order 
to make the environmental clearance process more 
effective and transparent. 

(c) The final notification iri respect of new regulation 
can be issued only after consideration of aU the objectional 

suggestions received in response to the said draft 
notification. 

[Trsns/8Iion} 

Expanalon of Vlahakhaptltnllm St... Plant 

2829. SHRI SANTOSH GANGWAR: WIU the Minister 
of STEel be pleased to state: 

(a> whether the Government has cleared the scheme 
for expansion of Vishakhapatnam Steel Plant (VSP): and 

(b) if so, the details thereof Including the expenditure 
likely to be incurred thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Yes, Sir. The Govemment has 
approved the expansion plan of Raahtriya Ispat Nigam 
Ltd. at an estimated revised cost of Rs. 8692 crores 
(base June 2005 prices) for Increasing its liquid ateeI 
capacity from 3 million tonnes to 6.3 million tonnes by 
2008-09 with debt equity ratio of 1:1. The entire capital 
cost of the expansion plan Is proposed to be met from 
Its Internal resources and partly by borrowing from financial 
institutionslbanks. 

[English} 

Reduction In Sugar Quota 

2830. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state:' 

(a) whether the Union Govemment has decided to 
reduce the monthly quota of levy sugar to the States; 
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(b) if 80, whether such a decision has created a 
shortage of sugar in the open market leading to Increase 
in the prices of sugar; 

(c) if so, the detaHs th.reof; and 

(d) the steps tak.n by the Government to improve 
availability of sugar and control is prices? 

THE MINISTER OF STATE iN THE MINISTRY OF 
AGRiCULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) No, Sir. 

(c) and (d) Questions do not arise. 

Purche.. of Coal by SAIL 

2831. SHRI SUBODH MOHITE: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Steel Authority of India UmIted (SAIL) 
has purchased or it proposes to purchase coal from the 
US; 

(b) if 80, the detalle thereof alongwlth the reuons 
therefor; 

(e) whether any irregularity has been found in this 
transaction; 

Cd) if so, the details thereof; and 

(e) the action tak.n by the Government in this 
regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Under long term agr.ement, 
1 MlHion Tonnes coking coal has been tied up with two 
companies from the USA for the year 2005-06. Steel 
Authority of India Umited (SAIL) is presently purchasing 
imported coal through cpon global tenders. 

(e) to (e) An inquiry relating to spot purchases of 
coking coal made by SAIL between April and August, 
2004 Is in progress. 

/Tl'8I1$/8lionj 

Ban on forming Worb ... • Organlaatlon 
In I.T. Sector 

2832. SHRI HANSRAJ G. AHIR: WUI the Mlnlatar of 
LABOUR AND EMPLOYMENT be pleued to Itate: 

(a) whether the Government has accorded approvaJ 
for making rules to impose ban on forming work.,..' 
organizations In companies under the I.T. Sector; 

(b) if 80, the details thereof; 

(e) whether the workers' organlzationl In the counary 
have lodged their protest against the decision of the 
Government; 

(d) If so, the main points of protest made by the 
workers' organizations; and 

(e) the steps being taken to safeguard the Int.,.... 
of the work.rs In abs.nce of these organlzatlona under 
the I.T. Sector? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR· RAO): (a) No, Sir. 

(b) Do.. not arlee in view of (a) ~. 

(c) to (.) The Stale Governments are the ~ 
Gov.rnmenr under the vartoua labour lawe and legally 
vested with the powers to deal with the enforcement of 
labour laws In Information technology Metor. Information 
Technology and information technology enabled Mrv1ce8 
are covered under .xlstlng labour /awl. 

Accordingly, Stale Govemmenta have been ~ 
to take appropriate action In getting the labour Iawa 
implementation reviewed expeditiously. 

/EfI(lI/6hj 

Dewfopment of Shell FI." FlIfII1Ing In KenIta 

2833. DR. K.S. MANOJ: Will the Minister of 
AGRICULTURE be pIeued to state: 

(a> whether the Govemment of K ...... has .ubmIIIed 
any project proposal to the Union Gov.rnment for 
development of shell fish farming In Kerala; 
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(b) if so, the details thereof; and 

(c) the time by which It is likely to be sanctioned? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) and (c) Does not arise. 

Agricultural Projects Funded by Foreign Countries 

2834. SHRI B. MAHTAB: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the details of agricultural projects being funded 
by the foreign countries; 

(b) the present status of each such ongoing 
agricultural project, State-wise; 

(c) whether any fresh projects seeking external 
assistance has been received from Orissa; and 

(d) if so, the details of the same and the response 
of the Union Govemment thereto? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (.) to (d) 
Information is being collected and will be laid on the 
Table of the House. 

Poor Respon.e to SDF 

2835. SHRI RAYAPATI SAMBAS IVA RAO: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total funds provided to sugar factories for 
modernisation and eXpansion from Sugar Development 
Fund (SDF) during the last three years, year-wise; 

(b) whether there has been a poor response from 
the sugar industry to the SDF; 

(c) if so, the reasons therefor; and 

(d) whether the Government proposes to ease the 
conditions Involved a procuring loans to improve the 
utilisation of the said fund? . 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The total funds provided to the sugar factort. 
for modernization and expansion from the Sugar 
Development Fund during the last three years are as 
under: 

2002-03 

Sanctioned 39.88 

Disbursed 92.19 

(b) No, Sir. 

(c) Do not arise. 

(Rupees In Crores) 

2003~ 2004-05 

130.29 

44.36 

24.55 

103.90 

(d) The loans from the Sugar Development Fund are 
allowed to eligible Sugar Mills for, interalla, expan.,n of 
capacity, modernization/rehabilitation of plant and 
machinery as well as technological upgradation. In order 
to encourage sugar mills to avail loans from the Sugar 
Development Fund, the rate of Interest on loans frnm 
this. Fund has been reduced to two percent below the 
Bank Rate with eHect from 21.10.2004. Besides, the 
guidelines have aiso been revised to make sugar mills 
eligible for loans under this fund for expansion of capacity 
upto 10,000 TCD. Sugar Mills have also been made 
eligible for obtaining loan for production and ethanol and 
production of power from bagasse. 

Bennethora Project In Kamatllkli 

2836. SHRI M. SHIVANNA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Bennethora Irrigation Project In Kamalaka 
in lying incomplete; and 

(b) H so, the reasons therefor and the time by which 
the construction work is likely to be completed and water 
released to 'Command areas? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) As per the report of the State Government of 
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t<amataka Bennethora irrigation project spilled over from 
previouS Plans Is an ongoing project of Tenth Ave Year 
Plan. The Annual Report 2004-05 of the Water Resources 
Department of Government of Karnataka Indicates that 
the works of dam, embankment and spillway are 
completed and the canal works are in progress. The 
scheduled completion of the project is March, 2006 and 
water for irrigation is scheduled to be released thereafter. 

Meeting of Biological Resources 

2837. DR. BABU RAO MEDIYAM: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether a ministerial level meeting was held in 
New Delhi in January 2005 on Access and Benefit Sharing 
of our Biological Resources; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Yes, Sir. An Expert and Ministerial level 
meeting of the seventeen Uke Minded Megadlverae 
Countries (LMMCs) on Access and Benefit Sharing was 
held in New Delhi in January 2005. 

(b) In this meeting. the LMMCs worked out a common 
position for developing an international regime on acceea 
and benefit sharing, and adopted the New Deihl Ministerial 
Declaration on access and benefit sharing. 

Benefits of Fly Ash 

2838. SHRI BALASHOWRY VALLABHANENI: win the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) the benefits of fly ash; 

(b) the extent to which it helps clean the environment; 
and 

(c) the steps prop088d1taken to put fly ash to proper 
use? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a) and (b) If fly ash is left as such it will 
cause air pollution. If It is disposed on land by way of 
ash pond It occupies huge area of land and also U888 

large quantity of water. By utHlsing fly ash we can prevent 
air and water pollution and release the land being used 
up in aah pond construction. By using fly ash the 
environment would not only be clean but also there are 
benefits. The use of fly ash in the manufacture of clay 
bricks and In road construction reduce the colllumption 
of soil which Is required for maintaining our agricultural 
productivity and food security. It Is used in the cement 
manufacture thus helping in the reduction of consumption 
of limestone. By using fly ash In agriculture some of the 
micro-nutrients are provided to the crepe. 

(c) A number of steps has been taken by Government 
of India to put fly ash to proper use. To cite a few, the 
Govemment of India, Ministry of Environment and Forests 
has already brought out legislation for conservation of 
soil and prevention of disposal of fly ash on land. Besidee 
this, Bureau of Indian Standards has brought out 
standards for about 50 fly ash products. The Indian Road 
Congress has brought out specifications for construction 
of National Highways and Rural Roads which pennlts the 
use of fly ash in road construction. The Central and State 
Government and their agencies have Inclueled fly asMIy 
ash products in their specifications, schedule of rates and 
tender documents. 

Garbage Management Project. 

2839. SHRIMATI MANEKA GANDHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to atate: 

(a) whether the State Governments and non-
Governmental Organizations have applied for financial 
assistance for garbage management projecta; 

(b) If so, the details of the application received In 
this regard and approved by the Government during the 
last three years and the current year; 

(c) whether the Govemment has any scheme to grow 
awareness about environment; and 

(d) H so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Proposals were Invited from the 
States for setting up of model facilltie. for the 
management of municipal solid waste u per the Municipal 
Solid Wast.. (Management and Handling) RuIeI, 2000. 
In response to the same 22 project proposals were 
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received through the State Pollution Control Boards by 
the Central PoHutlon Control Board during the last three 
years. Out of these, 7 proposals viz. North Dum Dum 
and New Barrackpore municipality In West Bengal, 
Municipal Corporation of Chandlgarh In the UT of 
Chandlgarh, Udomalaipet Municipality In Tamil Nedu, 
Kohima Municipality in Nagaland, Suryapet Municipality 
In Andhra Pradash, Mandi Municipality in Himachal 
Pradesh and Kozhikode Municipal Corporation in Kerala, 
has been funded on a cost sharing basis. 

(c) and (d) Since 1986, with the objective of creating 
environmental awareness at the national level, the Ministry 
of Environment & Forelts Is organising the National 
Environment Awareness Campaign (NEAC). During the 
last two years the theme for NEAC Is ·Solid Waste 
Managemenr. 

{TrsnsIBIIon} 

Smart Card for Foodgralnl 

2840. SHRI BRAJESH PATHAK: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

<e) whether the Government proposes to Issue smart 
cards to replace the traditional ration cards for distribution 
of foofdgrains under the Public Distribution System; 

(b) If so, the details thereof; and 

(c) the States where this scheme is being 
Implemented at present? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) No, Sir. However, a Pilot Project on 
Food Credit Cards under the Targeted Public Distribution 
System is being implemented in some States. The Project 
consist of 2 phases. The first phase being Computerization 
of authentic and standardized database of households 
and all PDS operations at the Taluka, District and State 
level as a back-end operation, and the second being the 
front-and technology which could be either Food Credit! 
Debit cards of Smart Ration Cards. 

The scheme is presently being I~mented in dstricl 
Kangra of Himachal Pradesh, Ernakulam of Kerala, and 
V1dilha of Madhya Pradesh. . 

{English} 

Authority for Looking after rlghta of F .......... 

2841. SHRI BRAJA KISHORE TRIPATHY: Wli the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has let up any authority 
to look after the quality of plants and right of farmers In 
the country; 

(b) if so, the details In this regard; 

(c) the composition with alms and objectives of the 
said authority; and 

(d) the extent to which Indan fanners are likely to 
be benefited therefrom? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
The Government has established Protection of Plant 
Varieties & Farmers' Rights Authority under Section 3 of 
the Protection of Plant Varieties & Farmers' Rights Act, 
2001 on 11th November, 2006 for Implementation of 
various provisions of the aforesaid Act. 

(c) The Authority comprisas Chalrpereon and 15 other 
Members. The main objectiv.. of the Authority are 
ensuring protection of rights of farmers and plant breeders 
and to encourage the development of new variatles of 
plants. 

(d) The enforcement of provisions of Protection of 
Plant Varieties & Farmers' Rights Act, 2001 will protect 
the interest of farmers, facilitate the growth of seed 
Industry in the country and ensure the availability of high 
quality seeds & planting material to the fanners. 

Fish landing Centrea at Lak ... dweep 

2842. DR. P.P. KOVA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details of estimated economic potential of the 
ExcILllive Economic Zone comprising In Lakahadweep, 
Union Terrttory (UT); 

, 
(b) the details of fish landing centres functioning at 

present In the UT and the quantum of fiIh produced in 
the said centres per annum; 



413 AGRAHAY ANA 21, 1927 (s.tA3IIt 414 

(c) whether the Union Government has long term 
perspective plan to tap the marine resources of 
Lakshadw~ waters, enhance fish landing centres and 
include creation of infrastructure, value addlt!on and 
marketing; and 

(d) If so, the details thereof and the share for public 
sector and private sector investment/participation therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) It Is 
atimated that economic fishef'y potential of the exclusive 
Economic Zone of Lakshadweep Is about one lakh tonne. 

(b) It is reported that a total of 11 inhabitant Islands 
are acting as different fish landing centres in the Union 
Territory of Lakshadweep Istand. The centre-wlse average 
fish landing in a year 88 reported by the UT Administration 
is 88 below: 

SI.No. Name of Island Quantity In tonn .. 

1. Agattl 2127 

2. Amini 210 

3. Andrott 1242 

4. Bitra 409 

5. Chetlal 342.5 

6. Kadmat 269 

7. Kalpeni 523 

8. Kavarattl 1026 

9. Kiltan 740 

10. Minlcoy 2115 

11. Suheli 586 

(c) and (d) Yes. Sir. The Central Marine Research 
Inatltute (CMRI) and Central Institute of Flsherlea 
Technologies (CIFT). Cochln functioning under the control 
of Indian Council of Agriculture Research (lCAR) have 
been aasigned to evolve a suitable long term perspective 
plan in conaboration with Department of Fisheries, 
lakshadweep Administration for development of fishery 
sector of the UT of Lakshadweep. 

Outatandlng Dues of Employeea In CPSUs 

2843. SHRI JOACHIM BAXLA: wm the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) whether settlement of dues of employees of 
various Public Sector Undertakings (PSUs) who rendered 
jobless due to closure of the Units and/or VRS has been 
outltanding partlcularty In the State of West Bengal; 

(b) the number of such employees alongwlth the 
outstanding dues as on the October 31. 2005, PSU-wlse; 

(c) the reasons for non settlement of legitimate dues 
of these employees; and 

(d) the time by which the outstanding dues of theM 
employees would be disbursed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV): (a) to 
(d) When a unit of a Central Public Sector Enterpr1ae 
(CPSE) Is closed. generally the Govemment ensures that 
all employees' dues are cleared before closure of the 
unit. Similarly, employees' duel are cleared s1mullaneou8ly 
when employees are reIeued under Voluntary RetIrement 
Scheme (VRS). Details In regard to settlement of dues 
of ex-employees of CPSEs are not centrally maintained 
In the Department of Public Enterprises. 

Exploitation of' Ground Water In DeIhl 

2844. SHRI RAGHUNATH JHA: WUI the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Ground Water has been overexploited 
and construction of new ground water atructures II 
prohibited In Delhi; 

(b) if 80, whether despite prohibition large number of 
Illegal bores have been bored in Delhi; and 

(c) if so, the number ~f cues of violation has corne 
to the notice of the concerned authorItIea? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
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RESOURCES (SHRI SONTOSH MOHAN DEV): (a) 
Central Ground Water Authority (CGWA). constituted under 
Section 3(3) of the Environment (Protection) Act. 1986 
for the purpose of regulation and control of ground water 
management and development has declared South and 
South-West districts of Deihl as 'Notified Areas' on 
consideration of annual ground water withdrawal having 
exceeded the annual replenishable ground water 
resources. Restriction on construction of new structures 
for extraction of ground water resources in these areas 
has been Imposed by CGWA to avoid further depletion 
of resources. 

(b) and (c) A total of 93 complaints of illegal borings 
have been received in the CGWA. These complaints have 
been forwarded to the concemed Deputy Commissioners 
for necessary action. 

Committee on Re.toratlon of Water Bodle. 

2845. SHRI RAVI PRAKASH VERMA: 
SHRt JOACHIM BAXLA: 
SHRIMATI JAYABEN B. THAKKAR: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether a large number of traditional water 
harvesting structures such as ponds and water tanks have 
gone under disuse due to s,"ation; 

(b) If so, the details thereof; 

(c) the expenditure so far incurred by the Govemment 
on revival or restoration of these water bodies, State-
wise; 

(d) whether the Union Government proposes to set 
up a Committee on the expansion of a pilot scheme on 
national projects on repair, renovation and restoration of 
water bodies; 

(e) if so, the time by which a final decision is likely 
to be taken in this regard; 

(f) the number of requests received by the Union 
Govemment from the States particularly Govemment of 
Andhra Pradesh for restoration of such water bodies 
particularly in Hyderabad; and 

(g) the action taken by the Govemment thereon and 
provision of funds made tor the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) Yes, Sir. As per 2001 Minor Irrigation Census there 
are 72198 irrigation tanks and storage structures which 
have gone into dis-use due to siltation in the tank bed, 
breakdown of channels. encroachment and other factors. 
Statement-I showing the State-wise diatrIbutIon is enc\OHd. 

(c) to (e) The Govemment launched a pilot schemt 
of national project to repair, renovate and modernize 
traditional water bodies. This pilot scheme meant for one 
or two districts In each State. Aa the pilot project is In Ita 
early stage of implementation, it Is too early to constitute 
a committee for expansion of the project. 

(f) and (g) The State-wise proposals received and 
funds released Is given In the enclOHd Statement-II. 

Sbltwn.nl I 

Number of Tl1nk+StoMgtlS not In UStI 

SI.No. State Not in use 

2 3 

1. Andhra Pradesh 23,968 

2. Arunachal Pradesh 122 

3. Assam 239 

4. Bihar 2,570 

5. Chhattlsgarh 1,039 

6. Goa 97 

7. Gularat 1,923 

8. Haryana 31 

9. Himachal Pradesh 42 

10. Jammu and Kashmir 87 

11. Jharkhand 3.360 

12. Kamataka 3,748 

13. Kerala 443 

14. Madhya Pradesh 3,768 
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15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Wfilttln An6wfIIs 

2 

Maharashtra 

Manipur 

Meghalaya 

Mizorarn 

Nagaland 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Name of State 

2 

Andhra Pradesh 

Kamataka 

Jharkhand 

Chhattisgarh 

Orissa 

Rajasthan 

West Bengal 
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3 

7,700 25. 

0 26. 

75 27. 

170 28. 

11 29. 

3,627 30. 

13 31. 

1,382 32. 

65 33. 

7,068 

SIll.".", H 

Name of District 

3 

Mahabub Nagar 

Anantpur 

Gulbarga 

BangaJore Rural 

Saralkela 

Palamu 

Kabir Dham 

Ganjam 

Gajapali 

Ajmer 

Pali 

Uttar Dlnajpur 

South-24 Paraganes 

2 3 

Tripura 47 

Uttar Pradesh 

Uttaranchal 

Weat Bengal 

Anctaman 

Chandigarh 

Dadra 

Deihl 

Pondlcheny 

Total 

3,358 

8,762 

o 
o 
o 
o 
3 

72,198 

Central share .... uect 10 f. 
(RI. In crores) 

2004-05 and 2005·06 

4 

6.14 

5.1625 

4.42 

1.00 

0.979 

1.895 

0.75 

1.14 

0.55 

1.125 

0.15 

1.306 

1.41 
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1 

8. 

9. 

10. 

11. 

12. 

13. 

2 

Tamil Nadu 

Madhya Pradesh 

Himachal Pradesh 

Jammu-Kashmir 

Kerala 

Gujarat 

Total 13 

{Tl'llnm.tionj 

3 

Sivagangai 

Villupuram 

Tikamgarh 

Mendi 

Kupwara 

Palakkad 

Pathanamthitta 

Sabar1<antha 

Banaskantha 

22 

Con.ructlon of Hou.. for Ff.hennen 

2848. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the proposal regarding construction of 
houses with basic amenities for the fishermen under 
Fishermen Housing Scheme has been submitted by the 
Govemment of Madhya Pradesh on July 2, 2005; 

(b) If so, the latest status of the said proposal; and 

(c) the time by which the funds Is likely to be 
released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
The financial assistance under the centrally Sponsored 
National Scheme of Welfare of Fishermen having various 
components such as construction of h0U888 for flahe",*, 
is extended to the States including Madhya Pradesh on 
receipt of proposals, utilization certiflc:ate and progress of 
funds released under the scheme eartler. The utilization 
certificate and progress report pertaining to Rs. 20 lakh 
released to the State Govemment in 2004-05 Is awaited. 
The letter dated July 2, 2005 was received from the 
Govemment of Madhya Pradesh regarding construction 

4 

0.458 

3.5145 

0.70 

0.156 

0.6375 

0.30 

31.1925 

of IIshermen houaes without the Hat of diItrict-wl8e, village-
wise number of houaes to be conIbUcted and other d8taIII 
required as per guidelines of the scheme. The State 
Govemment has been asked to resubmit the propoaal. 
However, during the current financial year (WI 2.12.2005) 
Central aaslstance of Rs. 5.86 Iakh has been extended 
to Govemment of Madhya Pradeeh under 88vin~um
relief component of the welfare scheme to cover 3011 
fishermen. 

{Eng/ish} 

Irrigation Projecta 

2847. SHRI JUAL ORAM: WUI the MInIster of WATER 
RESOURCES be pleased to state: 

(a) the details of the Incomplete irrigation projects In 
Ori888; 

(b) the target fixed to complete each of these projec:t8; 

(c) the reasons for non-compIetIon of theae projects 
so far; and 

(d) the steps taken to expedite the construction of 
these projects? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBliC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
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RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) The project-wise details of ongoing major and medium 
irrigation projects of Tenth Five Year Plan spilled over 
from previous Plans including scheduled yeallPlan of 
completion are given In the statement enclosed. 

(c) Irrigation Is a State subject and the planning 
execution, funding, operation and maintenance are 
primarily the responsibility of the State Governments baaed 
on their priorities. The completion of the Irrigation projects 
inter-alia depends on the planning and financial allocation 
made by the State Government. The main reasons for 
non-completlon of the major and medium Irrigation projects 
are delay in forest clearance, land acquisition, resettlement 

and rehabilitation Iauea, contractual litigation, railway line 
CI'OIIing and National Highway crosaIng, etc. 

(d) The Central Government Is providing Central 
aaalitance under the Accelerated Irrigation Sen.flte 
Programme for completion of the Irrigation projecta .. 
per the guldelin.. of the programme. An amount of 
Rs. 993.67 crore h .. been provided to the Government 
of Orlaaa upto November 2005 In respect of 17 projects 
under this programme. Further, to expedtte construction 
of the projects and to monitor the progress of the worka, 
the State Government Is arranging review meetlnga at 
the level of District Collectors and Inter-departmental c0-

ordination meetings. 

Status 01 ongoing msjor and mpdIum inptJon PfOi«:Is 01 Ori8ss during X PlBn 11$ on 01.()I.2(}()tI 

51.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

g. 

10. 

Name of project 

2 

Potteru 

Upper Kalab 

Upper Indravati 

Subamll8kha 

Kanupur 

Lower Indra 

Lower Suktel 

BaghBarrage 

Rengali Irrigation 

Mahanadi Chillolpola 

Total 

Plan of Start 

3 4 

IV Approved 

V Approved 

AP 78-80 AppIo¥ed 

VII Approved 

VIII 

IX 

IX 

IX 

v 

VII 

Latest UkeIy 
EstImated Expenclilure 

cost up\O 

5 

188.07 

337.96 

480.96 

1755.39 

428.32 

211.70 

217.13 

74.60 

2621.16 

178.83 

6504.12 

Mardl 
2005 

6 

205.22 

3n.27 

694.24 

552.71 

38.17 

184.71 

34.97 

44.84 

1134.57 

31.71 

3278,41 

(As. crorelPot. Thousand hectare) 

Ultimate 
Potential 

7 

109.88 

88.70 

102.52 

100.85 

204.58 

26.19 

27.oe 

8.50 

214.30 

15.43 

717.99 

likely 
Potential 
created 

upto 
MardI 2005 

8 

72.80 

54.99 

100.26 

3.116 

4.80 

4.85 

25.56 

14.93 

282.24 

" 
X Plan 

2OO7-()8 

2OO7.()8 

XI Plan 

X Plan 

X Plan 
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2 3 4 

Medium Projects 

1. Tltlagam Stage II VII Approwd 

2. Rukara IX Unapprowd 

3. Rajua IX Unapproved 

4. Deo VI Approved 

5. Hariharjore VIII Approved 

6. Manjora VIII Unapprowd 

7. Upper Jonk VII Approved 

8. Baghalati VIII Approved 

9. Badanalla VI Approved 

10. Sapua Badjore VI Approved 

Total 

Economic Growth and Employment 

2848. SHRI ASADUDDIN OWAISI: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Indian economy has grown by 23.5% 
during 1999-2003 but employment growth has only been 
9.5%; 

(b) if so, the reasons therefor; 

(c) whether International Labour Organisalton (ILO) 
in Its recent report has pin-pointed this fact; and 

(d) H so, the main reasons for not keeping balance 
between employment and the economic growth and the 
remedial steps taken or being taken by the Government 
In regard thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) The 
International Labour Organization's report titled -Labour 
and Social Trends in Asia and the Pacific 2005- reported 
that Indian economy grew by 23.5% during 1999-2003 
while the employment growth was 9.7%. As per the 
Economic Survey 2004-05, growth of the Indian economy 
in terms of Gross Domestic Product (GOP) during the 
period 1999-2003 was as given below. 

5 6 

33.68 38.39 

52.92 11.68 

14.85 5.26 

59.00 40.27 

83.22 85.82 

89.78 68.43 

91.45 91.95 

84.62 54.00 

105.88 68.50 

59.00 39.35 

674.40 495.63 

Year 

1999-2000 

2000-2001 

2001·2002 

2002·2003 

7 

2.27 

5.48 

2.99 

5.90 

13.70 

6.09 

16.40 

5.49 

13.74 

3.75 

75.79 

8 9 

1.47 X Plan 

X Plan 

X Plan 

X Plan 

13.15 X Plan 

2.30 X Plan 

13.90 X Plan 

4.41 X Plan 

11.89 X Plan 

2.70 X Plan 

6Q.82 

Growth rate of GOP (at 
factor cost) percentage 

change over previous year 

6.1 

4.4 

5.8 

4.0 (Provisional) 

Estimates of employment and unemployment are 
obtained through quinquennial labour force surveys 
conducted by National Sample Survey Organisation. Latest 
survey for which resuhs are available pertain to the year 
1999-2000. As per these surv6YS, employment on usual 
status basis grew at the rate of around 0.98% per annum 
druing 1994-2000. 

Decline in employment creating capacity of the growth 
is one of the main reasons for employment growth not 
keeping pace with economic growth. Government is 
therefore targeting creation of around 5' crore employment 
opportunities during the 10th Plan with apecial emphasis 
on promoting labour intensive sectors. 
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Smart Card. to Migrant Workera 

2849. SHRI M. SREENIVASULU REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Govemment proposes to Issue 'smart 
cards' to the migrant-workers; and 

(b) If so, the details thereof: 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) There Is no 
proposal to issue -smart cards' to the migrant-workers at 
present. 

(b) Does not arise. 

Expendfture on Food Proceulng 

2850. PROF. M. RAMADAS: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) the amount of expenditure incurred on Food 
Processing Industries in the first three years of Tenth 
Plan out of the earmarked fund; 

(b) whether any difficulties or constraints are being 
faced in the utilization of funds given by the Planning 
Commission; 

(c) if so, the details thereof; and 

(d) the remedial steps being taken in regard thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) An amount of Re. 217.21 crore 
was spent under different plan schemes as agalnat the 
revised estimates of As. 225 crore aUocated to the MInIItry 
during first three years of the 10th Plan. Utilization of 
funds under the infrastructure scheme has been low due 
to non-receipt of complete and viable proposals. The 
matter has been examined and a proposal for liberalization 
of the infrastructuro scheme worked out and submitted to 
the Planning Commission. 

Law for Food ProceHlng Companle. 

2851. SHRI RASHEED MASOOD: WIll the Minister 
of FOOD PROCESSING INDUSTRIES be pleased to 
state: 

(a) whether the Govemment propoeee to frame a 
new law making It mandatory for company manufacturing 
food products to provide all neeesury information 
regarding contents and calories of the c:ontente on packeIB 
and tins; 

(b) if so, the details thereof; and 

(c) the time by which the law In this regard Is likely 
to come into force? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) The Government has 
Introduced -Food Safety and Standards Bill, 2005" In Lok 
Sabha on 25th August. 2005, which inter-alia, provldel 
that no person shall manufacture any packaged food 
products, which are not marked and labeled, In the 
manner as may be specified by regulations. 

(c) The Bill has been r.ferred to Parllamentaly 
Standing Committee on Agriculture for examination and 
report. 

FI.h Farmer. Development Agenel .. 

2852. SHRI S.K. KHARVENTHAN: Will the Mlnilter 
of AGRICULTURE be pleased to etate: 

(a) the number of Fish Farme,.' Development 
Agencies (FFDAe) established in the country during the 
last three years, State-wl8e; 

(b) the main objectives and tunctJona of 88Id FFOAa; 

(c) whether the Govemment propoHI to aet up more 
such agencies In the country; 

(d) If 80, the datal. thereof; and 

(8) the amount releasedlapent for the development 
of inland, coastal flahertea and aquaculture during the 
said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASUMUDDIN): (a) No 
new Ash Farmera Development Agency (FFOA) hie been 
sanctioned for eatabHahment In the country during the 
last three years (2002-03 to 2004-05). However, a netwoft( 
of 429 Fleh Farmers Development AgencIea (FFOAa) had 
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been sanctioned for establishment eartier to all the States 
and Union Territory of Pondicherry under the Centrally 
SponlOred Scheme on Development of Inland Flaheries 
and Aquaculture. 

(b) The main objectives and functions of the above 
scheme are to popularise fish farming, diversifying 
aquaculture practices and provide assistance to 
beneficiaries for developmental activities to create a cadre 
of trained and well organized fishers. 

(c) and (d) Question do not arise. 

(e) A sum of As. 4228.97 Iakhs of Central share 
was released for development of Inland, coastal fishertes 
and aquaculture to all the States and Union Territories 
during the last three years (2002-03 to 2004-05). 

Development of Tourlam In Gul_rat 

2853. SHAI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of TOURISM be pleased to state: 

(a) whether any areas have been selected by the 
Government for development of tourism in Gujar.t during 
the current year; 

(b) If 10, the detaila thereof; 

(c) the details of the outlines worked out by the 
Govemment for development of these areas; and 

(d) the funds allocated/released to the State 
Government for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) to 
(c) Development of tourism InfrutNcture In the country 
is a continuous process. The Ministry of T ourlam In 
consultation with the State GovemmentaIUT AdmInIItratIon 
identifies places of touriat Intereetlspots and provides funds 
on the basis of prqect proposals prioritized every year. 
The following projects have been prioritized for grant of 
central financial assistance during 2005-06: 

(1) Dandi March and Gandhi Ashram 

(2) Destination development of Champaner and 
Pavagadh 

(3) DestInation development of Saputara 

(4) Junagad-Veravatl-Porbandar-Dwarka tourist 
circuit 

(5) Navaratrt Festival 

(6) KIte Festival 

(7) T ametar featlval 

On receipt of the proposals complete In all respect, 
they are appraised for 888lstance keeping In view 
inter-seprlorltles among projects, and funds are released 
subject to availability under the reapectlve head. 

(d) The following projects have been aanctIoned for 
development of touriam during 2005-06: 

(1) Development of theme Park at Adalal, 
Gandhlnagar for As. 480.00 lakhs. 

(2) Infrastructural works to be taken up like roads 
and allied services at Mandvi District Kutch for 
As. 428.31 lakhs. 

(3) Dinosaur F088iI Park at Balaainor for As. 345.00 
lakhs. 

NatIonal Agrtcultul'lll lnaurano. 80heme 

2854. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICUL TUAE be pIeaHd to ..... : 

(a) the details of farmers, crope and agricultural land 
covered under National Agricultural Insurance Scheme 
(NAIS) In the country particularly Kamataka. till-date and 
State-wise; 

(b) the details of financial liabilities shared by Union 
Govemment and the States; 

(c) the total amount of premium collected under the 
said echeme in the country during the last three years 
and thereafter, till date and State-wlae; and 

(d) the payment made against the Insurance claims 
during the said period, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AI(HILESH PRASAD 
SINGH): (a) Statement-I and II showing details of farmers, 
agricultural land and crops covered under NAIS .,. 
encIoeed. 
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(b) The financial liabilities shared by the Union 
2 3 4 Govemment and the StatellUTs under NAIS are--

payment of Indemnity claims, premium subsidy, bank 9. Janwu..Kuhmlr 4488 6808.112 
service charges and administrative & operational 
.xpensll. The total IlabHIty paid since Inception of the 10. .IIIItdIInd 170837 127098.06 
scheme 18 Rs. 1885.64 CfOf88 each by the Centre and 

11. KamItMa the StatealUT Governmenta. 4187388 743m4.73 

12. 
(e) and (d) Statement-1ll1how1ng amount of premium 

KIIIII 193878 183887.04 

collected and claims paid during the last three years Is 13. Mat!ya PIIdIIh 8215416 21856872.82 
enclosed. 

14. Mlhalllhlrl 12838864 14114479.38 
• .".",1 15. MeghIIaya 8718 10820.77 

SMltJ-wistI dtII6iIs ()/ F.",.,. ColltlfWi .nd AIM 18. Orilla 5151. 5291389.35 
Co .. 1fHI. duIinfl 11 t:trJp StIIMOI18 I... hom Rei 
19!J9.2O(J() to RII/JI 2()(JII..()5 BM6fJII6 untIN NAIS 17. RejIIthan 2004230 4986612.50 

SI.No. SIIII F ..... CCMIId AlII (In HIc.) 18. SiIddm 1133 733.88 

19. Teml NIdu 573348 877383.70 
2 3 4 

20. Tripura ae 2247.63 
1. Andhra PradeIh 9921722 14728582.73 

21. UIIIr Pradlih 6403230 8223853.17 
2. AI8mI 47409 36078.'" 

22. UIIIIInctIII 11202 234OU6 
3. Bihar 1152884 1031512.04 

4. Chhattilgarh 2824411 s:n.:I8.49 
23. Welt EIengII 3179787 1662371.39 

5. Goa 4849 7052.28 24. AndImIn IIId NIcabar.,. &e4 •. 00 

8. Gujarat 

7. Haryana 

8. HimachII PrIdeIh 

SI.No. Slate 

2 

1. Anc'U8 PradeIh 

2. 

5747384 13875094.51 25. PondIctIIny 123110 2OOIS.2I 

188351 239812.58 Toll! 82437711 101168127.47 

104301 82374.23 ·SeMon II going on, CIIIImI of 101M ....... WIder proc.. 

3 

Paddy, .lowar, BI;ra. MIizI, RIgI, Kona, BIIdl 
gram, Green gram, Red gram, GIOWldnut (I), 
GrolRt\ut (UI), CUtor, s-num, SunIIawer, 
SugIrc8nt (Plant), 9ugIIcIne (RDxIn). Colon (I), 
CotIDn (UI) and Red Chilly 

Ahu Peddy and SaIl Paddy 

Paddy, Jowar (UI), Maize, 
Ragl, Black gram, Gr"n 
gram, Groundnut, Sunflower, 
OnIon and RId chilly. 

Boro Paddy, Wh .. t Rape , 
MuIIaId, POIIdD and 8ugIane 
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2 

3. Bihar 

4. Chhattiagarh 

5. Goa 

6. Gujarat 

7. Himachal Pradesh 

8. Jharkhand 

9. Karnataka 

10. Karala 

11. Mac:ltya Pradesh 

12. Maharashtra 

13. Megnalaya 

14. OriS88 

15. Tamil Nadu 

DECEMBER 12, 2005 

3 

Paddy, Maize, Banana and Red Chilly 

Paddy (I), Paddy (UI), Jowar, Maize, Kodo-kutkl, 
Red Gram, Groundnut, Seasmum and Soyabean 

Paddy, Groundnut, Pulses, Ragl and Sugarcane 

Paddy, Jowar, Bljra, Maize, Black gram, Green gram, 
Beans, Red gram, Ragl, Castor, Groundnut, 
Sesamum and Cotton 

Paddy, Maize and Potato 

Paddy, Maize 

Paddy (I), Paddy (RF), Jowar, Bljra, Maize (I), 
Maize (RF), Ragi, Red gram, Black gram, Green gram, 
Horse GI'III\, Groundnut, Soyabean, 
Sunflower, Cotton (I), Cotton (RF), Sugarcane, 
Potato, Onion, Castor, Seaamum, Chilly Navana 
and Savi 

Paddy 

Paddy (I), Paddy (UI), Jowar, Bljra. Maize, Kodo-kutkl, 
Rod gram, GroWldnut, Soyabean, Seumum, 
Cotton, Banana and ChIlly 

Paddy, Jowar, Bljra, MaIze, Ragi, Groundnut, 
Niger, Soyabean, Sesamum, Sunflower, Green 
gram, Black gram, Red gram, Cotton and Onion 

Alu Paddy, Sali Paddy, Kharif Potato and Ginger 

Paddy, Groundnut, Maize, Redgram, Niger and Cotton 

Paddy I, Jowar , a.;ra, Rag!, Seumwn, Groundnut, 
Cotton, Red Gram, Turmeric, OnIon and PotU) 

4 

Wheat, LenIII, Grim, Red gram, 
Rape IHCI & MUltard, Onion, 
Potato and 8ugarcIne 

Wheat (I), Wheat (UI), Gram, 
Una"d, Rape & MUltard and 
PotQ) 

Paddy, Groundnut, Put... and 
Sugarcane 

Wheat (UI), Wheat (I), Gram, 
Summer Bajra, Summer 
Groundnut, Rape aeed & Mustatd 
and Potato 

Wheat and Barley 

Wheat, Gram, Red Gram, lentil, 
and Mustard 

Paddy, Jowar, Wheat (I), 
Ragi, Wheat (UI), Maize, 
Sunflower, Gram, Safflower, 
Groundnut, Maize (I), 
Balckgram, Greengram, 
Horaegram, Unaeed and Potato 

Rabi Paddy and Summer Paddy, 
Banana and Tapioca 

Wheat (UI), Wheat (I), Gram, 
Linaeed, Rape aeed & 
Mustard, OnIon and Potato 

Summer Paddy, Wheat (I), 
Wheat (UI), Jowar (I), Jowar 
(UI), Gram, Sunflower, Summer 
Groundnut, Satllower and OnIon 

Boro Paddy, Rape & Mustard and 
Rabl Potato 

Paddy, Groundnut, MUltard, 
Potato and 8ugIn:ane 

Paddy II, Paddy III, Jowar, 
Bljra, RagI" Black gram, Holle 
gram, Groundnut, Cotton (I), 
Cotton (RIce fallow), PoID), ChIy, 
Tapioca and Banana 



16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

SI.No. 

1. 

2. 

3. 

4. 

6. 

6. 

7. 

8. 

2 

Uttar Prade8h 

West Bengal 

Pondicherry 

A & N Islands 

Sikklm 

Tripura 

Uttaranchal 

Jammu and Kashmir 

Haryana 

Rajasthan 

AGRAHAVANA 21, 11127 (~ 

3 

Paddy, Maize, Black gram, Red gram, Groundnut, 
Soyabean and Sugarcane 

Aman Paddy and Aus Paddy 

Paddy 

Paddy 

Paddy, Maize, Blackgram, Soyabean and Ragl 

Aman Paddy and Aus Paddy 

Not Implemented 

Not Implemented 

Cotton, Bajra, Artlar & Maize. 

Paddy, Maize, Jawar, Bajra, Moong, Moth, Urad, 
Ohaulal, Arhar, GrouncWIut. TIl, SoyabeIn, Camr, 
Guawar. 

Wheat, Gram, Pea., Mu.tard 
and Potato. 

Boro Paddy, Wheat, MUstard, n 
Potato. 

Paddy II n PIddy III 

No crope .,. notified 

Wheat, Rape HId & MUitard, 
Barley, Urd, GInger n Potato 

Boro Paddy II'Id Potato 

Wheat 

Not Implemented 

Wheat, MuatMI, 0,."" Zeera 
& Taramira. 

DtIm//s 01 St81f1-m. prtHTIium coIItIct«I and CIMntI pM! duting 11181 /IIIN yum 

(Amount In L.aca) 

Vear 2002-03 Vear 20()3.()4 V .. 2()()4.06" 

8tatelSeaaon Premium Oilima Premium CIaIma Prenium CIaIma 
Collected Plid CoIIectId Plid Collected PIId 

2 3 4 5 8 7 8 

Ane.ua Pradllh 6001.29 26089.52 6083.98 21491.88 10688,31 8298.85 

Assam 12.47 1.99 21.37 34.55 37.82 0.00 

Bihar 210.05 1480.58 288.52 2838.30 1094.71 21114.71 

Chhattisgart1 1159.24 8455.04 738.17 5.17 1228.10 0.00 

Goa 1.78 0.00 0.55 0.00 0.25 0.00 

Gujarat 8841.8 72798.99 9937 ..... 685.50 10842.84 1068.08 

HImachaJ Pradesh 88.90 446.41 5.11 0.16 33.57 2.55 

JhartNnd 12.92 23.67 43.38 267.70 136.58 1008.38 
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9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

2 

Haryana 

Kamataka 

KeraJa 

Madhya Pracleah 

Maharuhtra 

Meghalaya 

Orlsaa 

Rajasthan 

Slkkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchal 

west Bengal 

3 

Not 
Implemented 

4189.32 

69.20 

3974.17 

5479.97 

10.68 

3240.00 

Not 
Implemented 

0.24 

258.57 

2.27 

1762.82 

5.47 

1089.21 

Andaman and N!cobar Ialanda 0.11 

Jammu and Kaahmlr 

Total 

9.14 

Not 
Implemented 

36397.20 

4 

Not 
IrnpIemInted 

29558.21 

61.90 

22431.56 

4475.61 

0.00 

24521.88 

Not 
ImPlernentecI 

1.28 

3402.07 

3.31 

2811.31 

2.92 

4374.47 

0.00 

32.40 

Not 
Implemented 

200973.08 

NaUonaI IneUtute of Food Technology Md 
.......... nt 

2855. SHRIE.G. SUGAVANAM: 
SHRI K.C. PALANISAMV: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Govemment hu any proposal to HI 
up • National Inltltute of Food Technology and 
Management in the country; 

(b) If 80, the detalll theritof aIongwtth the main alms 
and \>bjectIve thereof; and 

5 

Not 
Implemented 

4405.65 

105.03 

3481.73 

4602.46 

4.70 

1718.40 

121.02 

0.36 

212.35 

1.74 

1888.93 

15.50 

1257.52 

0.24 

10.94 

Not 
Implemented 

34739.07 

6 

Not 
Implemented 

50720.29 

624.80 

876.76 

29558.46 

0.00 

1830.80 

14.19 

0.00 

894.48 

3.66 

3695.92 

32.63 

681.17 

0.00 

15.39 

Not 
Implemented 

113971.59 

7 

500.86 

3989.44 

91.19 

6039.00 

4803.38 

10.86 

3048.13 

6609.62 

0.17 

820.78 

6.61 

3178.64 

3.28 

1685.15 

0.31 

14.88 

4.71 

53478.33 

8 

118.20 

0.00 

18.51 

5470.69 

13005.66 

0.00 

1504.79 

14331 .• 

0.00 

3863.24 

1.27 

1680.72 

1.87 

1881.63 

0.00 

34.75 

0.00 

74431.66 

(0) the time by which It Is 8ke1y to be eet up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAV): (a) Vee, Sir. 

(b) National Institute of Food Technology, 
Entrepreneurship & Management (NIFTEM) Is propoeed 
to be set up with the objective of producing wortd cIaIa 
technologlee, entrepreneu.... and manage .... , undertake 
reeearoh In frontier areas, function .. apex reeource 
center for S8lting of food atandardI, provide global market 
Intelligence, offer bu8ine8a InClIbation aervtcea, provide 
globe! level buE188a conllUltancy, 10 .. to gIIin rightful 
ahara of the global trade oppodunIiea. 



437 AGRAHAYANA 21, 1927 (Saa) 

(c) No time limit can be given since it depends on 
the approval of competent authorities. 

Indl.n F.rm.... In International Competition 

2856. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government propoaea to implement 
an action plan to enable Indian farmers to face 
Intemational competition; 

(b) If so, the details thereof and the stepa to Improve 
the productivity of Items like maize, sorghum, soyabean, 
pulses, coconut, clove and spices; 

(c) whether the Govemment Is planning to ph .... out 
the schedule for lifting Import curbs on farm goods; and 

(d) if so, the details of safeguard provisions for the 
same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Govemment has taken a number 
of steps to improve the productivity and competltlvene8a 
of agriculture In general and of Items such 88 maize, 
sorghum, soybean, pulses, coconut, cloves and spicea, 
In particular. In 2005, the Govemment has launched the 
National Horticulture Mlaeion to Improve the productivity 
and competltlvene.s of horticulture crops Including 
Coconut, cloves and apice.. The Govemment Is also 
implementing a Centrally Sponsored Scheme, 'Integrated 
Scheme of Ollseeds, Pulses, Ollpalm and Maize 
(ISOPOM)' from 1.4.2004 for Increasing production and 
productivity of ollseeds Including soybean and maize. 
Another scheme, namely, Integrated Crop Development 
Prograrnm.-coal'88 Cereals Ia being Implemented as part 
of the Macro Management of the Agriculture Scheme to 
improve the production and productivity of C08IM cereals 
inclUding sorghum. 

(c) and (d) As part of our intemational obIigationa, 
all quantitative restrictions including those on agriculfural 
items, maintained by India on account of balance of 
payment reasons, were removed w.e.f. 1.4.2001. However, 
in order to ensure that the farmers of the country are not 
put to any hardship, the Govt. has put In place a suitable 
mechanism for monitoring the import of sensitive Items 

and provides protection to the dornMtlc produc:ta by 
resorting to various WTO compatible meuurea which 
include appropriate calibration of applied tariffs within the 
bound levels and safeguard action under certain epecIfIed 
circumatancea. As a sequel to theM measures, Import 
duties on a nwnber of Items Incluclng edible 0lil, tea. 
coffee, copra, coconut, wheat, rice, maize, puIeee, apices, 
ar.canut, apple and cut flowers have baan Increued In 
the last five years. 

Purity Stendllrda of Indian Producte 

2857. SHRI KISHANBHAI V. PATEL: WUI the Minilter 
of AGRICULTURE be pleased to state: 

(a) whether the Agriculture Produce (Grading and 
Marketing) Act, 1937 fixes quality standards; 

(b) If so, the details In this regard; 

(c) whether the Govemment has any proposal to 
consider purity standards fixed by the Internatlon.1 
Standard Organization In this field; 

(d) If so, the details In this ragard; 

(e) the names of the agriculture products approved 
so far by the core group on harmonization of frulla and 
vegetables; and 

(f) the steps taken by the Government to IncreIN 
the grading for export purpose? 

THE MINISTER OF AGRfCUL TURE AND MIN1STER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) 
Agricultural Produce (Grading and M.rkIng) Act, 1837 
empowers the Central Govemment to frame Grade 
standards of agricultural produce. TheM standards are 
popularty called Agmark Standards and are voluntary. TIll 
date Grade atandarda for 181 agricultural commodities In 
the category of cereala. puIeea, ollie. cia, 1p6cea. fruita 
and vegetables, vegetable oils, butler, ghM, honey etc. 
have bean framed and notified. 

(c) and (d) While framing the Agmark Standards, 
relevant national Standards fixed under the provt.iona of 
Prevention of Food Adulteration Act, 1964 and the 
International Standards fixed by Code. Allmentarlua 
Commission, United Nations Economic CommisaIon for 
Europe (UNECE), Econornic Commls.lon (EC), 
IntemaIIonaI OrganIzatIon for StandardIzaIIon, etc. era .., 
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considered. However, the characteristics and intrinsic 
quality of Indian produce Is kept In consideration whHe 
fixing the Agmark standards. 

(~) Ministry of Commerce and Industry has constituted 
a Standing Committee on Fresh Fruits and Vegetables 
for drafting and finalization of standard. A Core group of 
experts comprising of representatives of Directorate of 
Marketing and Inspection (OMI), APEOA, trade etc. is 
assisting the Standing Committee to draft standards. 
Standards of 18 fruits and vegetables namely table 
grapes, litchi, mangoes, pineapples, pomegranate, guavas, 
shelling peas, sugar snap peas, Brussels sprouts, headed 
cabbage, ribbed celery, spinach, banana, papaya, plums, 
tomato, garlic and onion have been notified. Standards 
of another 14 fruits and vegetables namely strawberries, 
cherries, melons, watermelons, beans, cauliflowers, pears, 
okra, chilies, capsicum, sapota, custard apple, gherkins 
and carrots drafted by the Core group have been 
approved by the Standing Committee. The above 
standards are harmonized with national and International 
Standards viz. Codex Allmentarlus Commission, UNECE, 
EC etc. 

(f) Director General of Foreign Trade, Ministry of 
Commerce & Industries has notified DMI as oHlclal 
::ertlflcatlon agency for export of fresh fruits and 
vegetables for export to Europoan Union. 

Effect on Tourism due to Terrorist Attacks 

2858. SHRI ANANDRAO VITHOBA ADSUL: Will the 
Minister of TOURISM be pleased to alate: 

<a) whether there has been any Impact on tourism 
aec:tor due to recant terroriat attacks; 

(b) If so, the detalla thereof; 

(c) whether the Government has made any 
assessment in this regard; and 

(d) if so, the remedial steps taken by the 
Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) to 

(c) The foreign tourist arrivals to India witnessed an 
increase of about 14% during Jan-Nov. 2005 over the 
same period of last year, Indicating that terrorlat attacks 
have no impact on the tourist arrivals. Even during the 
month of November 2005, an eatimated 3,83,400 foreign 
tourists arrlvad to India compared to 3,22,000 during 
October 2005 showing an increase of about 19% during 
November 2005 over October 2005. 

(d) In order to prevent any advenle Impact of recent 
terrorist attacks, the Ministry of Tourism took up the matter 
with the Ministry of External Affairs, domestic and 
overseas India tourism oHiees, and trade associations to 
counteract any negative publicity and adverse Impact on 
tourist arrivals. 

Employment Opportunities 

2859. SHRI G. KARUNAKARA REDDY: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether a number of schemes are being eHectad 
by the Government in different names with a view to 
generate the employment opportunities In the country; 

(b) If so, the details thereof aIongwlth their respective 
names; 

(c) the date of Inception of each of these schemes; 
and 

(d) the total expenditure Incurred upon each scheme 
till the end of March, 2005 and the details of aHocation 
made to each of the said schemee? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yea Sir, 
various MlnlatrleslDepartments of Central as well as State 
Governments are implementing various schemes to 
generate employment opportunities. 

(b) to (d) Some of the special employment generation 
schemes implemented by the Central Government 
alongwith the months and y.ars of their Implementation, 
allocation of funds made and employment generated 
during the l88t 3 y ..... WI the end of March, 2006 are 
given in the enclosed Statement. 
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sa.",.", 

P.noITMl1CtJ of various schstntJ$ for EmpIoymtlfll GtlntlnlIion during IhtI }WI'$ 2002-03, 2OO3-{)I " 2tJ()I-()5 

51.No. Name of the scheme Date 01 FIIIdI AIIocIIion • Einplc¥nlnt 
inceptIorV Generation 

launching of Vear Year Y.r 
8Chemeand 2002.03 2Q03.04 2004-06 
implementing 

Ministry 

2 3 4 5 6 

1. 8ampoornI 61'IIIIIII'I RozgIr YojIna (SGRY) 

(i) Central Allocation (Rs. In crores) SepIember, 2001 3652.53 4120.25 "96.25 

(H) Central Aeteaae (RI. In crorea) Mlo Aural Development 3684.64 4121.04 ..... 18 

(iiQ Employment Generated (In 7482,83 8560.24 8223.011 
lakh Mandays) 

2. SwImIjIyanti QI'IITI Swerozgar YOiana (SOSY) 

(I) Central Allocation (Ra. In crores) AprIl, 1999 587.90 800.00 1000.00 
Mlo Aural Development Mlo Aural DevalopmenI 

(ii) Central Releue (As. In crores) 504.64 845.12 900.10 

(iii) Swarozgaries assi8ted (In Iakh numbers) 8.26 8.87 11.13 

3. SWIm JayanII 8h1h1r1 RozgIr Yotana (&lSRY) 

(i) Funda Allocated (RI. In croret) December, 1997 100.74 100.74 89.10 

(ii) Funds Released (Rs. In crores) 100.92 100.74 122.00 

(iii) Persons a88i6led to set up Mlo Urban 1.28 1.01 1.03 
Micro J:nterpriBes for Self Employment & 
Employment (In Iakh numbers) POYeIty AIIevIaIIon 

(iv) Emplo¥ment Generated (In lakh 31.26 49.74 36.21 
mandays) 

4. Prime IIlnilter'a Rozgar YOIIJII (PURY) 

(i) Fund Allocation (Rs. In crores) October, 1993 169.00 169.00 218.90 

(H) Funds Released (As. In crores) Mlo Agro & Rural InduItrIII 168.10 167.83 218.17 

(iii) Employment Generated (In 2.86 3.27 2.19(P) 

lakh mandayt) 

(iv) P6r&OnS assisted for se" 1.91 2.18 l.94(P) 

Employment (In Iakh numbers) 

5. RUril Employment Qenel'lllon ProgI'IIIIIIII (REaP) 

(I) Fund AIocation to KYle (In crores) AprIl. 1995 202.67 281.75 282.00 

(ii) Margin Moiney Disbursed (Rs. In aores) Mlo NJro & Rural 193.71 265.75 57.55. 
IncMIrieI 
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2 

(iii) Employment Generated (In 1Ikh) 

6. NItIonII food for work ProgI'8llllnl (NFPWP) 

Q) Central Allocation (Rs. In CI'OAII) 

(Ii) Central Releue (As. In crorea) 

(HI) Employment Generated (In lakh mandays) 

Note: 

OUpto Oct. 2004 

P-PrvvIaIonaI 

/TIWMlionj 

Funda tor Canal. and Developmental Profecte 

2860. SHRI RAMDAS ATHAWALE: Will the Minister 
of WATER RESOURCES be pI .... d to state: 

(a) the amount allocated to varlo~ States Including 
Maharuhtra for development of projects and canals by 
the Union Govemment during the lut three years; 

(b) the details of wor1<a undertaken and amount sent 
thereon; 

(c) the time by which these projects are likely to be 
completed; and 

3 

3.81 

November, 2004 

Mlo Rulli Development 

6 

4.71 

8 

1.01' 

2019.00 

2019.45 

785.04 

(d) the detail. of projects In trlbaVrural are.. of the 
country, location-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV): (a) to 
(d) Irrigation Is a State subject and the planning, 
execution, funding, operation and maintenance of Irrigation 
projects are primarily the responalbility of the State 
Governments based on their own priorities. The 
expenditure incurred by the State Governments on 
irrigation and flood schemes during the last three years 
is given In the Statement-I. The Central Government is 
.... tlng the States under Accelerated Irrigation Benef1t8 
Programme (AIBP). The Central Loan Asaiatancelgrant 
under AIBP released to the States during the last three 
yeare Is given In the enclosed Statement-II. CompletIon 
of Irrigation projects Inter-alia depends upon the planning 
and budgetary allocation made by the State Govemments. 
Major and medium irrigation projects benefiting the tribal 
areas in the country are given in the enclosed statement-
III and Statement-IV respectively. The Central Govemment 
Is aaelsting the State Govemments by providing financial 
assistance under specific programmee . 

SI.No. Narna of Statesl 
Union Territories 

2 

Stat •• 

1. Andhra Pradesh 

2. Af}Jnacha1 Prlldeeh 

..,.",.", I 

ACIUIII ExptIndIu,.. 2002·2003 

Major & 
Medium 

3 

1246.30 

0.40 

Minor 
Irrigation 

4 

193.73 

1'.8S 

Command Area Flood 
Development Control 

5 6 

6.90 40.06 

2.00 3.76 

(RI. In Cronl) 

Total 

7 

1488.99 

17.84 
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2 3 4 5 8 7 

3. AIsam 19.09 50.73 2.57 21.41 •. 80 

4. BIhar 248.55 61.85 19.48 82.80 412.48 

5. Chhattisgarh 274.85 120.93 1.08 0.29 388.96 

6. Goa 14.88 10.89 2.54 2.73 3O.M 

7. GuJarat 1347.99 123.15 3.88 1.72 1476.75 

8. Haryana 186.93 0.00 5.54 48.19 218.88 

9. Himachal Pradeeh 11.92 88.13 1.89 13.41 18.15 

10. Jammu-Kuhmlr 33.55 43.02 8.88 18.31 101.54 

11. Jhartchand 187.01 39.31 0.00 0.00 206.32 

12. Kamataka 2781.88 113.92 33.15 8.11 2916.88 

13. Kerala 104.58 27.70 9.83 13.89 155.80 

14. Madhya Pradesh 794.84 194.81 0.00 2.81 982.28 

15. Maharaahtra 429.37 102.45 18.29 1.28 551.37 

18. Manlpur 28.78 8.40 0.71 3.09 38.98 

11. Meghalaya 1.05 8.51 0.15 1.08 8.n 
18. Mizoram 0.01 8.30 0.10 0.00 6.41 

19. Nagaland 0.00 4.38 0.20 0.05 4.83 

20. Orissa 489.93 84.82 2.83 6.13 583.71 

21. Punjab 125.57 31.30 34.83 38.74 230.24 

22. Rajasthan 280.09 58.57 29.70 3.87 370.23 

23. Sikklm 0.00 3.66 4.54 0.05 8.25 

24. Tamil Nadu 278.08 84.07 12.78 383.91 

25. Tripura 2.27 29.81 0.00 4.03 38.11 

28. Uttar Pradesh 885.97 34.37 84.22 39.74 824.30 

27. Uttaranchal 23.30 28.38 1.41 3.88 54.75 

28. West Bengal 81.73 20.72 5.49 90.81 198.55 

Total 9805.32 1540.18 290.16 447.39 11883.05 

Union TerrItortee 

29. A & Nisland 0.00 0.47 0.00 2.33 2.80 
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30. Chandlgarh* 0.00 0.20 0.00 0.55 0.75 

31. o & N Haveli 0.80 0.57 0.29 0.00 1.68 

32. Daman & Diu 1.08 0.05 0.00 0.22 1.35 

33. Delhi 0.00 0.49 0.00 18.79 19.28 

34. Lakshadweep 0.00 0.00 0.00 3.83 3.83 

36. Pondicherry 0.00 13.99 0.00 12.12 26.11 

Total 1.88 16.n 0.29 37.64 55.58 

Total States & UTa. 9607.20 1556.96 290.45 485.03 11938.83 

Central Sector 48.48 82~91 152.16 110.11 393.66 

Grand Total 9655.68 1838.86 442.61 595.14 12332.29 

Ac1u81 Expsnditutrl 2(J()3..2(J()4 

(Rs. In cro,.) 

SI.No. Name of States! Major & Minor Command Area Flood Total 
Union Territories MedIum Irrigation Development Control 

2 3 4 5 6 7 

Stat •• 

1. Andhra Pradesh 1460.84 271.55 4.54 7.44 1744.37 

2. Arunachal Pradesh 0.40 25.65 2.00 13.75 41.80 

3. Assam 21.36 41.75 3.26 12.75 79.12 

4. BIhar 259.73 198.63 14.74 73.47 546.57 

5. Chhattlsgarh 289.56 148.20 1.58 0.15 439.49 

6. Goa 10.97 24.15 2.40 4.50 42.02 

7. Gujarat 1642.72 164.81 3.39 0.85 1811.n 

8. Haryana 151.14 0.00 13.97 44.87 209.98 

9. Himachal Pradesh 15.45 48.53 1.88 15.71 81.55 

10. Jammu-Kashmir- 71.01 66.50 8.60 25.05 171.16 

11. Jharkhand 255.70 42.04 0.00 0·40 298.14 

12. Karnataka 3133.01 133.85 15.74 7.11 3289.71 
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13. K.rald 110.50 29.94 7.38 9.51 157.33 
14. Madhya PradeIh 1051.86 192.27 3.40 1.18 1248.49 

15. Mahar_htra 271.61 54.76 0.00 0.00 328.37 

16. Manlpur 51.00 16.00 11.20 6.20 83.40 

17. Meghalaya 1.30 6.29 0.20 1.62 8.41 

18. Mizoram 0.06 14.29 0.15 0.00 14.SO 

19. Nagaland 0.00 10.87 1.33 4.03 18.23 

20. Orilla 374.49 88.66 5.55 0.01 448.70 

21. Punjab 36.11 15.62 31.88 21.76 105.25 

22. Rajasthan 819.09 58.07 37.53 4.06 918.74 

23. Sllddm 0.00 3.22 0.05 5.38 8.66 

24. TamH Nadu 231.21 85.27 23.35 339.83 

25. Tripur. 8.45 28.30 0.00 11.17 45.e2 

26. Uttar Pradesh 616.27 37.88 30.22 81.35 745.72 

27. Uttaranchal 35.72 48.00 1.SO 8.05 81.27 

28. West Bengal 85.40 36.62 5.01 67.83 174.86 

Total 10982.78 1888.81 230.81 405.17 13487.35 

Union Terrltorlft 

29. Andaman and Nicobar Islands 0.00 2.78 0.00 4.20 8.98 

30. Chandlgarh 0.00 1.15 0.00 0.00 1.15 

31. Dadra and Nagar HaveU 1.88 0.57 0.18 0.00 2.61 

32. Daman and Diu 0.10 0.11 0.05 0.25 0.51 

33. Delhi 0.00 0.02 0.00 17.42 17.44 

34. Lakshadweep 0.00 0.00 0.00 3.15 3.15 

35. Pondlcherry 0.00 9.27 0.00 8.79 18.06 

Total 1.98 13.90 0.23 33.81 49.90 

Total States & uri. 109B4.72 1882.51 231.04 438.98 13537.26 

Central Sector 81.68 74.27 144.02 120.23 400.20 

Grand Total 11046.40 1956.78 375.06 569.41 13937.46 
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R.vi6tId ~ ... OutMy 2OfN.2(J()5 

(As. In crore) 

SI.No. Name of Stateel Major & Minor Command Area Flood Total 
Union Territories Medium Irrigation Development Control 

1 2 3 4 5 6 7 

Statea 

1. Andhra Pradesh 3385.58 531.86 9.32 75.76 4002.62 

2. ANnachai PradMh* 0.40 32.80 2.00 3.75 38.96 

3. Auam* 21.74 30.61 36.26 35.13 123.74 

4. Bihar 201.53 248.55 14.00 105.00 689.08 

6. Chhattl8garh 422.59 254.00 24.74 0.40 701.73 

8. Goa 30.44 24.49 2.93 4.96 62.82 

7. Gujar.t, 1127.45 293.56 6.39 2.86 1429.05 

8. Haryana 200.00 0.00 62.35 45.00 298.26 

9. Himachal Pracle8h 18.54 57.37 2.12 12.74 so.n 
10. Jammu-Kaahmlr n.53 n.73 10.06 28.83 194.14 

11. Jharkh.nd 322.50 76.00 1.00 1.50 400.00 

12. Karnataka 307~.58 186.36 12.03 6.50 3282.46 

13. Kerala 57.85 8.81 8.26 8.46 81.36 

14. Madhya Pradaah 1270.24 232.69 6.17 8.10 1616.20 

15. Maharuhtra 2860.00 148.38 72.21 0.00 3070.68 

16. Manlpur 38.00 6.60 4.61 10.20 69.31 

17. Meghalaya ·0.37 7.20 0.22 1.45 9.24 

18. Mizoram 0.01 14.20 0.15 0.00 14.36 

19. Naga\8nd 0.03 12.46 0.33 7.54 20.36 

20. Orissa 362.15 54.98 4.00 4.75 416.88 

21. Punjab 109.33 22.97 26.80 27.31 185.41 

22. Rajasthan 685.12 78.69 47.08 10.04 830.81 

23. Sikklm 0.00 4.00 0.05 4.00, 8.05 

24. Tamil Nadu 223.96 76.28 13.96 314.19 
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25. Trtpura 5.92 20.44 0.00 8.H 33.02 

28. Uttar PradMh 800.00 89 .• 28.33 130.00 1048.32 

27. Uttaranchal 26.88 67.33 1.60 6.60 102.19 

28. W .. tBengal 101.76 34.11 7.58 113.14 2Se.57 

Total 15419.48 2690.24 392.28 667.37 19169.37 

Union T.rrIto ..... 

29. Andaman and Nicobar 11Iande" 0.00 1.86 0.00 3.00 4.88 

30. Chandlgarh" 0.00 1.54 0.00 0.00 1.54 

31. Oadra and Nagr· Havell 0.01 0.67 0.20 0.00 0.88 

32. Daman and Diu· 0.05 0.15 0.06 0.22 0.47 

33. Delhi 0.00 0.07 0.00 19.03 19.10 

34. Laklhadweep" 0.00 0.00 0.00 3.60 3.60 

36. Pondicheny 0.00 22.84 0.00 12.61 36.36 

Total 0.06 27.13 0.26 38.28 66.70 

Total Stat.s & UTa. 15419.54 2717.37 392.63 896.83 18226.07 

Central Sector 83.51 62.98 143.57 147.94 418.00 

Grand Total 15483.06 2780.35 638.10 843.57 19843.07 

"Approved outlay 2004-05 Reviled Outlay not received 
leo.. not Include RI. 915 crore for SUjUm SufUme vq.na. 

~H 

SM ...... d«I/I$ of Ci.AtGfwII ",.,.... IIIdw AlBP WIing .. IINw yMm 

(RI. CI'ON) 

SI.No. State Amount Rele .. Grand TCUI 
2002·03 2003-04 2004-06 

Loan Gfant TCUI 

2 3 4 6 e 7 8 

1. Andhra PradMh 33.1860 206.5300 81.2829 2e.2841 87.8470 328.2830 

2. Arunachal Pradesh 1.5000 20.0000 1.0000 9.0000 10.0000 31.5000 

3. Aaam 16.2738 19.2015 1.8930 15.2370 16.8300 52.4063 
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4. Bihar 14.4805 74.6440 26.0505 11.1645 37.2150 126.3395 

5. Chhattisgarh 104.0000 74.6300 2.0476 0.8775 2.9250 181.5560 

6. Goa 0.0000 2.0000 0.4650 0.1960 0.6500 2.6600 

7. Gujarat 1000.3300 650.3590 484.7500 46.7500 630.6000 2181.1890 

8. Haryana 18.0000 7.7350 7.7945 3.3405 11.1350 36.8700 

9. Himachal Pradesh 8.1500 14.6920 0.3690 3.3210 3.6900 28.5320 

10. Jammu-Kashmir 34.9990 21.5450 1.2744 11.4701 12.7446 69.2885 

11. Jharkhand 9.8700 1.8330 14.8995 6.3855 21.2860 32.7880 

12. Kamatalea 620.8500 266.4780 314.7921 81.5031 398.2962 1283.6232 

13. Karela 5.6660 31.0000 34.6080 14.8320 49.4400 88.1060 

14. Madhya Pradesh 220.0000 568.4400 361.6907 155.0103 516.7010 1305.1410 

15. Maharashtra 133.1341 164.3950 370.5002 158.7858 529.2660 826.8151 

16. Manlpur 19.5000 15.5000 1.3000 11.7000 13.0000 48.0000 

17. Meghalaya 1.5000 1.0880 0.1744 1.5894 1.7438 4.3318 

18. Mizoram 0.7600 9.3000 0.5000 4.5000 5.0000 15.0500 

19. Nagaland 2.6590 8.0000 0.4000 3.6000 4.0000 14.6590 

20. Orissa 179.5700 154.6650 16.9561 7.2669 24.2230 358.4780 

21. Punjab 36.6600 0.0000 36.6600 

22. Rajasthan 174.3850 499.8370 247.0328 105.8712 352.9040 1027.1260 

23. Tripura 13.3947 13.3789 1.1000 9.9000 11.0000 37.7716 

24. Tamil Nadu 0.0000 0.0000 0.0000 

25. Uttar Pradeah 369.0000 274.7650 123.1440 52.7760 175.9200 809.7060 

26. Uttaranchal 25.1625 25.5525 3.8992 35.0925 38.9917 89.7067 

27. Weat Bangal 28.1330 3.1440 9.4227 4.0383 13.4810 44.7380 

28. SIkkIm 0.7500 0.7500 0.0750 0.6750 0.7600 2.2500 

Total 3061.7026 3128.5009 2087.2115 780.1257 2867.3372 9057.5407 
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• .",.", HI 

Status of Ongoing MIIjor /niglltion ProjtIcIs of X PI6n btIntIfitting hibllllIJWI8 .. on 01.{)I.2()()tI 

(Re. crotelPOl Thouaand hectare) 

IlNo. NMle 01 PIIrlol AppIMI DIIM:II lIIIII Lilly UIIIIIII LIrIIJ "*'III A/IIIcfIIId 
SIaIaIPIIIjIcI SIll! SIIU bInIIIId ... EJIIIIIdUI .. a.-d ,..,01 

00II ...,10 .. ~ 
M11d12004 .... 2004 

2 3 4 5 8 7 • • to 

AndhrI PncIHh 

1. NagaIjIIIuagar " ApproYId I<IwnIMn 1184.00 1130.88 •• 00 D.44 X PIIn 

2. SInm eagar III ~ Wn1gII AdIIbId 
_.38 

2487.75 .. 00 408.84 XPlin 

3. VndlaJaSllgeI IV ~ SIIIIIUMI 1011.00 108.41 5U8 57.18 XPIwi 

4. VamsacI\ara SIage " Ph I VI ~ SItIIUIm 123.94 47.r1 25.20 11.. ..,X 

5. Yeleru WaJer Supply Scheme VI lJnIppnMd VIIIkb/IapIfMn 484.54 343.12 58.211 0.00 X PIIn 

6. ChqIIanadu US IX ~ E.QodaVIII 70.70 59.87 14.17 12.10 X PIIn 

SdHoIII 4835.57 4188.48 1444.14 12118.18 

AINm 

7. Ohansui V ~ DIIIIIg 355.00 179.42 83.37 35.83 X PIIn 

8. BonIchII1Ii V Approved SanIIpII ..94 43.17 34.00 34.12 a.,and X 

8. Champemall VI Approved KoIdIIIJw 128.87 81.30 25.00 8.44 X PIIn 

10. ~ IX Approved NDI. BIIpIIa 1030.00 51.83 64.10 0.00 ..,X 

S&m-total 1583.81 336.52 1 •. 47 n .• 
BIItIr 

11. NoI1h KoeI R&s. PIojecI V 1118.00 585.41 105.8 52.00 X fIlM 

SuIHoIaI 1118.00 585.41 105.8 52.00 

JharIdIIncI 

12. I;rrt BIIIIge V \DppIMd o.o;w DIInIII 3151.85 2113.44 40.13 0.00 ..,X 

13. AjIqa VII ~ P*NI 814.24 3711 55040 0.00 ..,X 

14. PI.I1I8i VII IbIpptMd DIInIII 185.82 11.25 24.00 O.GI a.,ondX 

S&m-1OtII 146Ul 321.94 11U3 0.00 

Goa 

15. SaId Ing. PYojed IV AppIovId 180.00 157.18 14.33 12.13 X PIIn 

1iIIrI (IS) (Goa ShIre) V Approved 808.58 344.43 12.51 UI X PIIn 

S&D4oIII .. 501.81 - 1l2t 
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GujIrIt 

18. SIrdar SIrovar (IS) VI Approved 12 dIIIricIa 30823.00 '_.28 17t2.00 251.118ey1n1 X PWI 

17. ZIIiIan VI AppcOY8d SIn! 80.00 5.07 17.54 0.00 a.,ond X 

18. SIUnbIr IX ~ V .. 205.35 0.38 1U1 0.00 a.,.nd X 

SID-IotII 31118.36 1 •. 71 1821.85 251.11 

KII'ftIIIIII 

18. KIbini II lNppIMd .. 1233.00 ••• 84043 41.08 X PWI 

20. Harangi III lJnepprMd KGdIgu 400.00 332.20 54,58 41.77 X PIIrI 

SWHoIII 1833.00 721.18 14Ul 82.88 

KIrIII 

21. ~ V ~ WIlli, KoIIIrtm 515.00 461.07 34.74 22.74 XfIWI 

22. KOMIkuIIi via ~ PIiIIdcId 197.00 18.38 34 .• tOO XfIWI 

SdHotII 712.00 488.043 •. 72 30.74 

IIIdI!yI PrIdIIh 

23. BnIgIr Cal V AppIMd SIch 742.50 2118.12 249.38 0.00 Beyond X 

24. RIni AVII1II BIi Sagar V ~ ~ 1478.1" 890.08 219.1) 82.iO Beyond X 

MIhi DhIr 288.00 

25. MD'I VI Approved SkIi 156.10 44.70 18.74 0.00 Beyond X 

26. JobeI VI Approved DhIr 117.45 107.57 8.16 0.20 X PIrn 

'll. MIn VI Approved DhIr 187.41 152.36 15.00 2.00 EIIyand X 

28. ClnDIIhwar VII Approved DhIr 3134.37 86.6" 283.32 0.00 8IyondX 

29. PencIl DivtIIion VII ~ ChiIdwn 549.66 10.97 78.50 0.00 EIIyand X 

SdHotII 8811.12 1580.31 875.57 85.10 

............. 
30. KdlIdI AP_ -- PW AhnIIIhgIr 1430.78 1097.75 158.28 132.30 X fIWI 

31. I<IIMIkVIIIa II AIJprMd PW 343.87 283.1) 82.15 81.52 X PWI 

32. UpperTapi IV Approved JII90n 230.78 140.48 56.14 61. X PIIrI 

33. ChIIkMIIn V ~ PW .,3 224.42 44.17 23.14 XPWI 

34. BIIIIII V lMIppnMd Thn 3Ii8.2S 'llU7 42.&6 11.m XPWI 
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35. JayIkwIdI 81. II V ftpIMd ~,NIrIdId 792.20 121.88 12153 9U7 XPlin 

36. .NIIIU .......... V ftpIMd -,..... •• 00 354,44 46.&1 o.ao 8efand X 

11. Upper PengrfIga V ~ V ...... , NIndId 887.48 833.18 134.21 •• X PIIn 

38. Upper PINIII V ~ ....... 721.. 135.21 I'll o.ao X PIIn 

38. Upper WanIIa V AppIMd AmIINIi 754.21 •. 10 11.25 IUS X PIIn 

40. W .. V AppnMd JeIIgIan 188,32 142.58 28.88 0.00 X PIIn 

41. &Iya " 7NO ~ 
n.. 271.18 248.83 fl." 2UI X PIIn 

42- 'IIIIn$III (loWIr GodMII) AP 7WO ~ IWIdId 'lS2.n 181.00 28.34 18.11 X PIIn 

43. GaIIIIiId VI AppnMd awIIIrIpIr 3544.63 187.11 2110.78 7.71 a.,ond X 

44. VI ~ ~ 523 .• 11.71 51 .• 0.00 ~X 

45. VI AppnMd NIIIk 7U7 83.83 10.12 Ul X AM 

48. VI lhIppIMd NIIIIIId 225.118 43.71 15.78 0.00 a.,ond X 

47. VI lnppIMd NIIIk 115.81 51.57 14.07 0.00 X PIIn 

48. VI lnppIMd GIdd*aI , • .40 UI 30. 0.00 ~X 

48. VlD lhIpprMd V'" awIIIrIpIr , • .94 l18 'Il1Z1 0.00 .... X 

so. Via lhIppIMd V...aI 822AI 114.14 47.00 0.00 a.,ond X 

61. VIII lhIppIMd PIn 458.20 132.40 23.11 0.00 a.,ond X 

52. VIII lbIppftMd PIn 144.24 121J8 13.84 0.00 a.,ond X 

83. VID ~ PIn 31111 140.11 15.00 0.00 a.,ondX 

54. IX lnppIMd PIn 323.53 272.41 1.13 1.00 X PIIn 

&5. VIR lnppIMd PIn 475.28 234.28 21.12 0.00 a.,ond X 

51. IX lhIIIPIMd ........ 130.32 - 10.10 0.00 a.,endX 

57. IX lhIIIPIMd PIn .70 •. 11 25.10 0.00 a.,and X 

WHoIII 18420J2 7303.75 , • .so 571.&2 

IIInIpur 

58. 1hcUIII " 7HO 
AppnMd SnpII.~ 3110.00 '6ISl 33.40 4.00 X PIIn 

511. ~PIajIcI VI AppnMd a.nn .. 248.22 171.28 15.00 0.00 X PWI 

&bo4DIII 
831.22 8.88 4IAO 4.00 
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Or!-. 

60. Upper KoIab V ~ Kora!U 337.98 37421 •. 10 63 •• BI'fond X 

61. Upper Indravati AP 7&-aO ApprMd KIIWndi 480.98 874.24 1tr2.52 86.78 BI'fond X 

62. SlAllmalekha VII ~ ~ 1756.39 527.71 100.15 3.85 Beyond X 

63. ~ VIII ApprMd ~ 428.32 26.17 24.58 0.00 Beyond X 

&.D-lalal 3002.83 1602.39 318.83 164.40 ...... 
64. IV ApprMd BnwIra 0\IgIpII 634.88 744.89 71.31 88.86 X.,. 
66. V Approved 3522.00 2231.60 ".00 •• 00 Beyond X 

&.kIIaI 4356.88 2978.49 1036.20 735.15 

Wilt 8IngII 

68. T ..... BanIge Sli Ph I V ApprMd MIIda 08lJwelilg 2068.00 95821 533.62 130.98 Beyond X 

87. 8arnIrIIcha BInIge (IS) VIII Approved MIdnIpur 595.34 3821 114.20 0.00 Beyond X 

~ .. 2883.34 986.42 841.72 130.98 

GrInd TotII 78893.11 311836.31 8522.14 3488.40 

IS-InIer·SIaIe US-UIt InigIIIon SdIama AP-ArnIII .,. 

.. """.,,/ IV 

SI.tus of ongoing mtIdIum iniptlon pro/tIcIs """-filling tr/b61.,. of X P16n •• on 01.04.2tJ()I 

(Rs. crontlPot. Thouaand hectaM) 

aND. NImt 01 Plrflol DIIIrIcII IfprMI LIIIII lJcIIy IaIIII lJcIIy I'IIIInIIII AnIIcIp-.I SIIItf_ 
SIIrt bnIId SIIlue IIIImIIId e....,. JII*nIIII a-.d ,..01 

COlI ~Io ., CanpIIIDn 
M11d12004 IiIM:h 2004 

2 3 5 8 7 8 I 10 

Andhrll PrIcINh 

1. V KlIamII8n Approved 15.85 10.88 1.05 0.00 X Plan 

2. V EIIII & Weal GodmII Approved 81.20 88.68 10.00 3.84 X Plan 

3. V EIIII GodMII Approved 10.90 7.59 2.43 1.11 X.,. 

4. IX ViIIlIIIIhIIpIn lbIppIMd 38.41 3722 17.46 9.11 X PIlI! 

&.D-toIII 130.51 113.47 28.89 14.55 
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A.-n 

5. anIII*Ig ~ 7NO DIbrugarh ~ 27.311 10.81 5.05 2.40 ... X PIlI! 

8. BorohI ~7NO~ Approved 8UZ 44.36 13.58 2JO X PIIn 

7. ~ 7NO Barpeta ~ •. 1. 34.13 12.. Il35 X PIIn 

8. VI KIItIi AI9q ~ 14.83 8.21 3.IM 2.08 a.,ond X PIIn 

9. V Karbi ArVOng ~ 6.54 3.71 2._ 0.50 X PIIn 

&D-IIIIIII 1113.34 lftl.71 37.30 24,1.1 ... 
10. V 57.00 43.72 8.87 7.38 XPlin 

Slb-toIII 57.00 43.72 8.17 7.38 

JIIIrIrIIInd 

11. SIMi VIII IWIdIi lJnIppIMd 66.00 0.18 6.87 0.00 X JIlIn 

12. DhnilgIoI VII GIInIa lJnIppIMd 28.52 24.38 2._ 2.00 X AlII 

13. GIIIwI V SIIN PIIgn DIm ~ 125.00 7'0.22 12.75 0.00 X PIIn 

14. V SIn;tiun ~ 48.87 1.87 4.OS 0.00 XPlin 

15. VII GIInIa lNppIUWId 51.08 45.33 4.87 4,82 X PIIn 

18. VII GIInIa ~ 52.87 38.11 8.21 4.03 X PIlI! 

17. V RnhI ~ 44.1. 11.79 3.73 0.00 a.,ond X PIIn 

18. VII SIn;tiun 1fpnMd 35.18 13.13 2.32 0.00 a.,ond X PIIn 

19. RIm RektIa VII 0IInIa lhIppIMd SU7 6.25 4.311 0.00 a.,and X 

20. Sorqi VII ~RnhI 1fpnMd 57.42 28.1) 2.10 0.00 X fIlM 

21. Scna VI SIn;tiun 1fpnMd 78.24 •. 13 lOl 0.00 X PIlI! 

22. Swu VI Si9Ib/UII ApprMd 38.00 7.n 3.87 0.00 X PIIn 

23. SaIpoIIIa VIII Si9tiUn lhIppIMd 33.45 0.75 2.35 0.00 X PIIn 

24. Upper Srih VII GuNI 1fpnMd 1OS.44 48.IM 7.W 0.00 X PIIn 

25. Toni V DIInkI ~ 12.57 24.80 8.110 0.00 X PIIn 

21. Upper Srih VII Old 1fpnMd 105.44 48.04 7.W 0.00 X PIlI! 

&&IDIII l7O.n 375.01 71.15 10 .. 
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2 3 4 5 7 8 8 10 

Gujlllt 

'll. VIII Panch MIhal Approved 47.58 12.87 4.89 0.00 BIyond X PWI 

28. Kollyan VIII Panch MIIIII Unapproved 26.00 19.38 1.91 0.15 BI';ond X PIIrI 

29. IX Sabar KInIha Unapptoved 23M 4.97 4.50 0.00 Beyond X Plan 

30. Men IX VadodIIa lNpplMd 8.72 0.59 8.48 0.00 Beyond X PIll 

3t til .... VI 1InIkIr .. Approved 48.00 44.10 4.79 5.68 XPIin 

32. Singer IX Pnh MIhal lJnappnMd 20.00 5.55 2.20 0.00 Beyond X Plan 

33. KIIIIaIi IX VaI8ad lJnapprowd 43.99 5.18 3.18 0.00 Beyond X PIll 

SWrtoIaI 218.18 92.54 'll.93 5.84 

MIdhya PrIdIIII 

34. VI 5.31 0.40 3.90 0.00 Beyond X PIll 

Sub-toIaI 5.31 0.40 3.90 0.00 

Chhlllllprtl 

35. 8Imai VI ~ Approved 29.46 20.07 2.82 1.84 X Pal 

38. VI Bester Approved 80.84 29.98 11.12 0.00 X Plan 

37. SuIIapaI IX RIjendra Gaon UnIpprMd 46.95 8.23 8.98 0.00 Beyond X Pal 

38. Upper Jonk IX RaIpur lJnIpprovId 9.10 1.27 0.81 0.00 XPIIn 

39. KhaIIchIta ModIipat canal IX Durg UnlpprMd 43.82 17.18 12.14 0.02 Beyond X Plan 

Sub-IotaI 190.17 78.71 33.85 1.88 

IIIhIrIIhtn 

40. AmaravaII VI 0IUe Approved 48.34 31.28 3.80 0.87 XPBl 

41. V YavaImII Approved 71.28 81.53 10.07 10.08 X Plan 

42. ~da VIII DtUe lJnappIoYed 131.40 40.28 B.19 0.00 XPlin 

43. BaIUa V JIIgaon Approved 44.04 29.55 4.06 0.37 X Plan 

44. Chandra !!haP VIII AnwaVIII Unapproved 177.64 118.11 8.73 1.45 X Plan 

45. Chenna NIdi V GaIt.tIidi lhIpprMd 17.40 3.00 2.58 0.00 X Plan 

•• Dora VIII DIUe lkIIppIMd 37.38 5.82 2.30 0.00 X PIIfI 

47. DehaIi -, VI DtUe Approved 39.85 11.93 3.49 0.00 X Plan 

48. 00ngI/gI0n VI ChandrIpw Approved 41.16 27.83 3.94 2.30 X Plan 
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2 3 4 5 6 7 8 I to 

411. VIU ha8Ik lDpptMd 64.90 25.39 8.11 0.00 X fIlM 
SO. VIII ClUe Unepproved 2U4 14.26 2.75 0.00 X PIlI! 
51. VI GaddIioIi Approved 26,54 3.00 5.25 0.00 XAIn 
52- VI PIn ~ 33.15 28.74 4.12 4.12 X PIIn 
53. VIII Halik lhippIMd 48.33 42.18 5.82 0.00 X fIlM 
54. VlH [bH lbippIMd 21.25 0.00 2.74 0.00 X fIlM 
55. VUI YIMnII lnpprMd 59.17 53.42 7.71 0.00 XPIIn 
56. Vln ClUe lJnIippIMcI 59J4 21.20 3.31 0.00 X fIlM 
Of. VIII YaVIIRI liIappIoved 46.41 37.71 3.43 2.48 X fIlM 
58. VI KohipIr Approyed 82.20 59.78 11.74 11.08 X fIlM 

59. VIR AmIIvaI ~ 143.48 91.86 7.53 0.00 X fIlM 

80. vtU a..IIIpr ~ 32.18 21.35 2.8& 0.00 X PIIn 

81. VIII DIUe IbppIMd 149.15 90.47 7.58 0.00 X PIIn 
82. VI ClUe AppMd 31.37 19.90 3.01 2 .• X PIIn 
63. VI A'Nagar AppMd 2S.86 18.87 3.82 0.00 X PIIn 
64. VI NIIIded ~ 145.28 58.44 12.00 0.00 X fIlM 

65. VIII ClUe lMIppnMd 28.811 11.85 2.17 0.00 X fIlM 

88. VIII ClUe lNppIMd 11.44 22.110 7.1. 0.00 X fIlM 

87. AP TWO PIN ~ 31.03 24.75 5.00 4.87 X fIlM 

68. VlU CIImIIpIr InppIMd 42.33 28,82 4.54 0.00 X PIIn 

69. IX PIn l.InIppIMd 98.00 83.52 8.80 0.00 X fIlM 

70. IX ChIndnIpu' ApprMd 27.89 20.39 2.44 0.00 XPIM 

71. VIII ClUe ~ 155.58 88.11 8.88 0.00 XPIIII 

S&MIIaI 2115.88 11081.02 172.82 4OJ4 

IIInIpur 

VHf 83.10 21.08 7.54 0.00 X PIIn 

SWHoIaI 83.10 .. 7.54 0.00 

...... 1 

73. VIU W.GaratiIII Of.crT 22.59 5.15 0.00 .., X PIIn 

b-toIaI 57§! 22.59 6.16 0.00 
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2 3 4 5 6 7 8 8 10 

0rI .. 

74. BapIIII VIII G. Approved 84.62 48.00 5.49 3.41 XPBI 

75. Tlaagaltl Stage II VII BoIangir Approved 33.88 32.89 227 0.47 XPBI 

78. RWra IX SoodergaIh UnappIO\'8d 52.92 8.88 5.48 0.00 XPWI 

77. ~ VI Rayagada AppIOved 105.88 58.00 13.74 11.89 X Plan 

78. Upper .lank VI Noapada Approved 91.45 91.95 18.40 13.90 X Plan 

SIb-IotII 388.85 237.50 43.38 29.67 

Trlpura 

79. Gwnti V South T~ Approved 47.00 43.39 9.80 2.75 X Plan 

80. KhoWII VI Wtat TripIn Approyed 72.00 66.53 9.32 0.66 X Plan 

81. Mn VI NorIl TripIn Approved 69.00 40.89 7.80 0.00 X Plan 

sw-to1II 108.00 84.05 17.40 2.75 

Wilt BIngII 

82. GoIImIIjore V PIJnja Approved 3.92 3.24 1.00 0.26 

83. MordeIjoIt V PuMa Approved 1.90 0.69 1.07 0.51 

84. Beko V PINe Approved 5.90 4.39 1.58 1.01 

86 PIIIoI V P\Na ~ 10.80 5.12 2.18 1.87 

88. T. V P\Na Approved 12.57 8.08 2.48 1.90 

87. 
F_ VII P\Na Approved 17.04 11.43 1.20 0.00 

88. iWunaIa VII PuMa Approved 8.80 5,88 2.78 2.12 

80. KI*rabhera VII PINe Approved 4.15 3.34 0.57 0.57 

SWHoIII 85.08 42.53 12.88 8.83 

Granl1'oIII 4321.12 2354.47 417.15 138.12 

• AP--AmIaI plan 

{EnglIsh} husbandry under Dairy Development Technology MI88Ion 
(DDTM); 

Dairy Development Technology III88Ion 
(b) the number of new schemes end programmee 

2861. SHRI ADHALRAO PATIL SHIVAJIRAO: Will initiated under the said mission during the teat three ye&I8. 
the Minister of AGRICULTURE be pleased to state: till date; and 

(a) the details of the facilities provided to the fanners (c) the financial assIatance being roen to each State 
under these schemes during the a8I period end as on 

and dairy owners for dairy development and animal October 31. 2005 aIongwith the results thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDOIN): (a) The 
farmers and dairy owners were provided with animal 
health care, bredding and feeding facilities by dovetailing 
with programmes of Government of India under 
Technology Mission on Dairy Development during 1988-
1999. 

(b) and (c) Do not arise. as the Technology Mission 
on Diary Development ended in March. 1999. 

Development of Marine FI"'r". Infra.tructu .. and 
Post Harvelt Operation 

2862. DR. K.S. MANOJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Govemment has provided 
assistance to the States for development of marine 
fisheries infrastructure and post harvest operation; 

(b) If so. the details thereof a10ngwith the assistance 
provided during the last three years and the current 
financial year. State-wise; 

(c) whether the Govemment of Kerala has submitted 
any proposal for the scheme; and 

(d) if so. the details thereof and the reaction of the 
Govemment thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (d) 
The information is being collected and will be laid on the 
Table of the House. 

SI.No. StatelUnlon Territory 

Male 

2 3 

1. Andhra Pradesh 1.2 

2. Arunachal Pradesh 0.9 

Rural 

/Tl'III1SI8IIonj 

Unemployment In OrganlsedlUnorgenlaed Sector 

2863. KUNWAR MANVENDRA SINGH: 
SHRI ANIRUDH PRASAD AI.I-4S SADHU 

YADAV: 

WUI the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the unemploytnent has increased In the 
organlzed'unorganlzed sector In the country during the 
recent years; 

(b) if 80, the details thereof, Stat.wIse aIongwlth the 
reasons therefor; 

(c) whether any survey has been conducted by the 
Govemment in this regard; 

(d) If 80. the findings thereof; and 

(e) the steps taken by the Governnwtt to contain 
the unemployment rate in the country? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) 
Estimates of employment and unemployment are obt.alned 
through quinquennial labour force surveys conducted by 
National Sample Survey Organisation. Latest survey for 
which results are available pertain to the year 1999-2000. 
As per these surveys. while employment on usual staM 
basis grew at the rate of around 0.98% per annum during 
1994-2000. the growth of Labour Force was around 1.03% 
per annum. Unemployment rate had marginally gone up 
from 21round 1.90% in 1993·94 to 223% In 1999·2000. 
State-wise unemployment rat .. were as given In encIoud 
Statement. 

(e) With a view to control the unemployment eltuatlon. 
Government targeted creation of around 5 cror. 
employment opportunities during the 10th Plan period 
through normal growth proceu as well u through IpeciaI 
ernplo),ment generation programmes. 

State-wise unemployment rate· 
1999-2000 

Female Male 

4 5 
0.7 4.2 

0.1 1.4 

Urban 
Female 

e 
4.2 

10.0 
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2 3 4 5 6 

3. Assam 4.7 11.9 9.1 22.3 

4. Bihar 2.4 0.6 7.6 9.4 

5. Goa 7.0 18.7 15.3 35.2 

6. Gujarat 0.8 0.3 2.1 2.8 

7. Haryana 1.3 0.5 2.7 4.6 

8. Himachal Pradesh 3.0 1.8 6.3 11.8 

9. Jammu and Kashmir 2.6 7.1 4.7 12.8 

10. Kamataka 1.0 0.3 3.0 4.7 

11. Kerala 7.6 19.7 6.9 26.4 

12. Madhya Pradesh 0.7 0.2 4.3 1.6 

13. Maharashtra 2.4 1.1 6.1 7.8 

14. Manlpur 2.4 2.5 7.4 10.3 

16. Meghalaya 0.5 0.3 3.4 6.8 

16. Mizoram 2.1 0.5 4.4 2.6 

17. Nagaland 3.0 3.8 9.3 10.8 

18. Orissa 3.1 1.6 7.2 6.7 

19. Punjab 2.3 6.2 3.1 3.5 

20. Rajasthan 0.8 0.2 2.7 3.7 

21. Sikkim 3.5 2.0 6.7 10.0 

22. Tamil Nadu 3.0 1.2 3.9 6.8 

23. Tripura 0.8 4.6 5.5 8.8 

24. Uttar Pradesh 1.3 0.6 4.6 4.6 

25. West Bengal 3.4 3.8 7.7 11.1 

26. Andaman & Nlcobar Islands 3.3 7.6 3.8 23.9 

27. Chandigarh 1.0 3.9 14.4 

28. Dadra and Nagar Haveli 1.6 1.6 

29. Daman and Diu 1.3 1.4 8.3 

30. Deihl 3.9 26.0 3.2 5.3 

31. Lakshadweep 10.9 62.9 8.2 26.3 

32. Pondicheny 4.7 2.6 3.6 6.9 

All India 2.1 1.5 4.8 7.1 

°Aa per usual status approach. 

Unemployment rate Is the 'percentage of unemployed with refenlnee 
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{Englishl 

Project Propo .... from Andhrl PnldHh 

2864., SHRI BALASHOWRY VAl.LABHANENI: WHlIhe 
Minister of ENVIRONMENT AND FORESTS be pIeaeed 
to state: 

(&I) the number of projects received from Government 
of Andhra Pradesh for environmental clearance; 

SI.No. Project details 

1. Thottapally Barrange Scheme in Diatrict 
Vizlanagaram by Department of Irrigation & 
Command Area Development 

2. Guthpha Lift Irrigation Scheme In District 
Nizamabad by Department of Irrigation & 
Command Area Development 

3. Alisagar Lift Irrigation Scheme In District 
Nizamabad by Department of Irrigation & 
Command Area Development 

4. Tadipudi un Irrigation Scheme In Districts East 
Godavari by Department of Irrigation & 
Command Area Development 

5. Puskara Uft Irrigation Scheme In District East 
Godavari by Department of Irrigation & 
Command Area Development 

6. Indira Sagar (polavaram) Multipurpose Project In 
District West Godavari by Department of 
Irrigation & Command Area Development 

7. J. Chokka Rao Godavari Lift Irrigation Project in 
District West Godavari by Department of 
Irrigation & Command Area Development 

8. Housing, Visakhapatnam by Visakhapatnam 
Urban Development Authority 

9. Pharmaclty. Visakhapatnam by Ranky Oolnt 
venture with Government of Andhra Pradesh) 

10. 1 x500 MW Bhoopalapally Thermal Power 
Station near Neredupally. District Warangal by 
MIs. Andhra Pradesh Power Generation 
Corporation Ltd. (APGENCO). 

(b) the present status thereof; and 

(c) the tim. by which thll. projects would be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT ANO FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ten projeda have been receMKI 
from the Government of Andhra Pradesh for environmental 
clearance during the lut two yea,.. The statUi of ttl ... 
projects is given In the foHowing table: 

Date of receipt 

14.12.2004 

16.5.2005 

16.5.2006 

16.8.2005 

16.8.2005 

17.10.2005 

10.11.2005 

2.5.2006 

28.10.2004 

10.5.2005 

Preeent status 

Cleared on 
29.8.2006 

Cleared on 
25.8.2005 

Cleared on 
9.9.2005 

Cleared on 
19.10.2005 

Cleared on 
19.10.2005 

Cleared on 
25.10.2005 

Cleared on 
7.12.2006 

Cleared on 
9.6.2005 

Cleared on 
10.3.2005 

Considered 
by the Expert 
CommItt .. on 
14.6.2005. 
Information awaited 
from Project 
aulhoritlel for ... 
cona\deIation. 
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(c) The appraisal of Bhoopalapally Thermal Power 
Station can be completed for grant of environmental 
clearance only after the required information is fumlshed 
by the project authorities. 

Closure of Indualrlal Units 

2865. SHRIMATI MANEKA GANDHI: WiD the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) the number of workers affected due to closure of 
industrial units in the country particularly in Uttar Pradesh 
during the last three years and current year, State-wise 
and year-wise; 

(b) the reasons for the closure of these Industrial 
units; 

(c) whether the Government proposes to take any 
Ileps to provide alterative employment to those workers 
or to revive those units; and 

(d) If so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) A Statement 
showing the number of work.... affected due to cIoIure 
of Industrial units In the country, State-wlse, during 2002, 
2003, 2004 and 2005 (January-September) Is enclosed. 

(b) The main reasons for the closure of these 
industrial units, inter-alia, are financial .trlngency, lack of 
demand for products and shortage of raw material. 

(c) and (d) A scheme for CouneeIIIng, Retraining end 
Redeployment of rationalized employees of Central Public 
Sector Enterprises (CPSEa) Is being Implemented by the . 
Department of Public Enterprlsea since 2001-02 with a 
view to provide opportun1t1e8 of self-employment to the 
rationalized employ... of the CPSEs. 

Stsls-wIsB numbsr of WOIksIS slfsclsd dIM to c/osunJ of IndusIMI IJn1t8 

2002 2003 2004(P) 2005 (Jan-Sept) (P) 

1 2 3 4 

Andhra Pradesh 984 78 45 

Arunachal Pradesh 

Assam 

Bihar 0 101 750 

Chhattisgarh 

Goa 48 ?O 36 75 

Gujarat 1,585 3,199 3,128 128 

Haryana 207 92 46 21 

Himachal Pradesh 203 11 

Jammu and Kashmir 141 25 

Jharkhand 171 393 84 

Kemataka 530 183 349 148 

Kerala 215 1,547 600 18 

Madhya Pnadeeh 29 
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Maharashtra 

Manlpur 

Meghataya 

Mizoram 

NagaJand 

Orissa 

Punjab 

Rajasthan 

Slkkim 

Tamil Nadu 

Trlpura 

UU8r Pradesh 

UUeranchal 

West Bengal 

Andaman and Nicobar Islands 

Chandigarh 

Dadra and Nagar HaveY 

Deihl 

Daman and Diu 

Lakshadweep 

POndicherry 

Grand Total 

Source: Labour Bureau, Shlmla 
(P): Provisional 
-Nil 
.. Not Available 

213 

111 

319 

4,793 

136 

12 

17 

75 

10,025 

Pollution In V.muM River 

2866. SHRI BRAJESH PATHAK: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

<a) whether an intensive study regarding IncreaSIng 
pollution In thtt river Yamuna has been conducted by the 
Pollution Control Research Institute; 

2 

392 

200 

497 

228 

958 

505 

99 

8,673 

3 

139 

29 

732 

7,068 

96 

13,136 

4 

25 

1,999 

2,864 

(b) If so, the findings thereof alongwlth 
recommendations made In this regard; 

(c) the reaction of the Government thereto; and 

(d) the effective steps being taken by the Govenvnent 
to prevent growing pollution In the Yamuna? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NAAAlN 
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MEENA): (a) to (c) The Pollution Control Research 
Institute at Bharat Heavy Electricals Umlted (8HEL), 
Hardwar has not conducted any intensive study about 
increasing pollution in Yamuna. 

(d) To prevent growing pollution in the river Yamuna, 
Govemment has implemented Yamuna Action Plan (YAP) 
Phase-I. This phase was launched In 1993 in the three 
States of UP, Haryana and Delhi covering 15 towns with 
Japanese Bank for International Cooperation's (JBIC) 
funding. The project has been completed In February 
2003. A total of 255 schemes of pollution abatement 
were completed Including 34 sewage treatment plants 
having additional treatment capacity of 741 million Iitres 
per day (mid) under this Plan of which 402 mid Is In UP, 
309 mid is in Haryana and 30 mid is in Delhi. The details 
of work done under YAP Phase-I are given in the 
enclosed Statement. 

Further, the YAP Phase-II has been formulated 
keeping In view the experience gained during 
implementation of YAP Phase-I and has started from 
December 1, 2004. The project is being implemented in 
the States of Haryana, UP and Delhi under the JBIC's 
Overseas Development Assistance loan. The main 
components to be implemented under the project are: 

Delhi 

UP 

- Sewage Treatment Plants (135 mid capacity 
new and 324 mid capacity rehabilitation) 

- Rehabilitation/replacement of trunk sewers 
(30.82 kms) 

- Sewage Treatment Plants (54 mid capacity 
new) 

- Rehabilitation of Sewer lines/Rising Mains 
(85.7 kms) 

Haryana - Interception & Diversion of Sewer Lines 
(73 kms) and improvement In efficiencies of 
existing Sewage Treatment Plants. 

SI.No. Type of Scheme Number of Schemes 

2 3 

1. Interception & Diversion 72 

2. Sewage Treatment Plant 34 
(741 mid) 

3. Low COst Sanitation 30 

2 

4. Crematoria 

5. River Front Development 

6. Other Schemes 
(Afforestation, Public 
Participation etc.) 

Total 

/English} 

Loan. to Stat .. under A.I.B.P. 

2867. SHR RAVI PRAKASH VERMA: 
SHAI HITEN BARMAN: 
SHRI SUBRATA BOSE: 

3 

18 

4 

97 

255 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Union Government has decided not 
to raise loans to State Govemments for Irrigation projecIa 
under Acceleratod Irrigation Benefit Programme (AIBP); 

(b) If so, the reasons therefor; 

(c) whether the State Governments have requeated 
for continuation of the existing pattern of funding for on-
going projects; and 

(d) if so, the response of the Union Government 
thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEY): (a) and 
(b) The Twelfth Anance Commission award stipulates that 
States will have to raise the loan component on their 
own from the market. Accordingly, the revised guidelines 
of the Accelerated Irrigation Benefits Programme (AIBP) 
provide that from financial year 2005-06 onwards, the 
Union Government will release only the grant component 
of central assistance under AIBP while, the loan 
component would be raised by the States directly from 
the market. However, the Union Government stands 
comrnllted to help the fiscally weak States to rain loans 
for them, If they face dlfficuhies In raiaing toans on their 
own from the market. 
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(c) and (d) Some State. have requested for 
maintaining status-quo II funding projects under AIBP. 
As the recommendations of the Twelfth Finance 
Commission in this regard have been accepted by the 
Govemment of India it would not be feasible to alter the 
position at this stage. 

ImportlExport by NAFED 

2868. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the quantum of Import/export of various products 
by NAFED recorded during each of the last three years. 
product-wise; 

(b) the extent of profit eamedlloss suffered by NAFED 
such import/export particularly from other than agricultural 
products; 

(c) whether NAFED undertake such import/export 
through some canalizing agencies; and 

(d) If so. the name of such agencies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As per information fumlshed by NAFED. the 
quantum of import and export of various products by 
NAFED during each of the last th..... years product-wiae 
is given in the enclosed Statement-I and /I respectively. 

(b) As per information fumlshed by NAFED. Income 
earned by NAFED from Import/export of non-agricultu .... 
items during 2003-04 and 2004-05 Is As. 2.96 cro,.. 
and Rs. 12.51 crore. respectively. 

(c) and (d) Government of India hal appointed 
NAFED as a canalizing agency for export of onion. 
However. NAFED has not undertaken Import/export 
through any canalizing agencl ... 

.,.",.", I 

/mpolf undtIlfllktNI by NAFED during 2002-03 /r) 2004-05 

(Value In Rs. In Lakh) 

SI.No. Commodity 2002-2003 2003-2004 2004-2005 

1. Oil Seeds/Extraction 259.00 

2. Horticulture 315.00 592.00 
3. Pulses 3513.27 143.74 
4. Spices 31.30 

5. Tie-up Agricultural 4234.00 18338.00 

Non Agricultural 14385.00 40304.00 

Total Import 3859.57 18619.00 59836.75 

~ntH 

Expolf un(/(Ht6ktNI by NAFED during 2002-03 /r) 2004-05 

(Value In Re. In Lakh) 

SI.No. Commodity 2002-2003 2003-2004 2004-2005 

2 3 4 5 

1. Oil Seeds/Extractions 19.06 592.41 382.89 

2. Horticulture 1792.86 2734.82 2710.32 
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2 3 

3. Foodgrains & Pulses 

4. Spices 152.17 

5. Other (Mise) 101.30 

6. Export by Associate Shipper 9642.39 

7. Tie-up Agriculture 22782.49 

Non-Agriculture 

Total 34490.27 

{Tl'6ns/alion} 

Grant for Integrated Fishing In M.P. 

2869. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Govemment has received the 
proposal from Government of Madhya Pradesh regarding 
aUocation of grant to the farmers for integrated fishing 
under the aquaculture in fresh water fishing; 

(b) the total cost and the present status of the 
proposal; and 

(c) the funds allocated to the State Govemment under 
the scheme and the time by which the remaining amount 
Is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
Under the Centrally Sponsored Scheme on Development 
of Inland Fisheries and Aquaculture, the State Govemment 
of Madhya Pradesh has demanded Rs. 224.24 lakhs for 
Development of Freshwater Aquaculture through Fish 
Farmers Development Agencies (FFDAs). A sum of Rs. 
100 lakhs of central assistance as first installment has 
been released to the State Govemment during June, 
2005. The balance amount will be considered for release 
to the State Govemment of Madhya Pradesh on receipt 
of the utilization of the released amount as well as the 

. . 
progress report from the State. 

4 5 

11450.60 3618.80 

179.20 262.94 

1114.95 196.20 

21955.28 31269.63 

16126.89 15694.99 

7330.00 

56154.15 61466.57 

/Eng/ish} 

Statutory Chargee of Procurement 

2870. SHRI ASADUDDIN OWAISI: WUI the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether statutory charges are levied by various 
States in the form of Market fee, rural development cess, 
in'rastructural cess etc.; 

(b) if so, whether these charges collected by the 
States from Food Corporation of India (FCI) are meant 
for making improvements at the procurement centres; 

(c) if so, whether the amount so collected is not 
being used for the said purpose; 

(d) if so, whether the Union Govemment has taken 
up the matter with the State Govemments; 

(e) if so, the details and outcome thereof; and 

(f) the furthei steps taken or proposed to be taken 
to provide better services to the farmers at the 
procurement centres and also to reduce statutory charges? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) to (f) The amounts collected under the statutory 
levies are meant to be utilized for the purposes for which 
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the levies are i~posed. From time to time State 
Governments are Impressed upon to fumlsh certificates 
to the effect that the amount collected on account of 
statutory charges i.8. Mar1<et Fee, Rural Development 
Cess etc. have been properly utilized. 

Flood Control In Blhllr 

2871. SHRI RAGHUNATH JHA: WUI the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether Central Water Commission (CWC) was 
entl'\J8ted with the responsibHIty of furthering and promoting 
measures for control, conservation and utilization of water 
resources in the country in Irrigation, hydropower 
generation, flood management and river conservation; 

(b) If 80, the extent to which CWC has met with the 
responsibilities in flood management in Bihar, connecting 
rivers, developed hydropower generation, conservation and 
utilization of weter resources; 

(c) whether Central Water Commission has failed to 
provide Ganga water to Delhi to tide over water scarcity; 
and 

(d) If 80, the remedial steps proposed to be taken 
by the Government in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) As per the resolution dated 21st April, 1951, the then 
Central Water and Power Commission was charged with 
the general responsibility of initiating, coordinating and 
furthering, In consultation with the State Govemments 
concerned, schemes for the control, conservation and 
utilization of water resources, throughout the country, for 
PUrpose of flood control, irrigation, navigation and water-
power generation. With the bifurcation of Central Water 
and Power CommiSSion, in Central Water Commission 
and Central Electricity Authority in the year 1974, the 
responsibility of works related to water power generation 
rests with Central Electricity Authority. Specific echemes 
related to flood management in Ganga basin Stat .. 
Including Bihar are examined and monitored by Ganga 
Flood Control Commission which was established in the 
year 1972. National Water Development AlJency has been 
established in the year 1982 to take up the works related 
to feasibility studies for the Identified links under National 
Plal'8p8ctive Plan for Water Resources Development. 

The subjects of water supply, irrigation and C*'laIa, 
drainage and embankment, water storage and water 
power are in the State List. The State Govemments 
conceive, plan and Implement water reaources 
development schemes. Central Water Commlaalon (CWC) 
provides technical assistance and guidance to the State 
Govemments particularly In techno-economlc evaluation 
of irrigation and multipurpose projecl8. Other Important 
activities of Central Water Commlaslon Include 
maintenance of networ1< of key hodtologloal observation 
a1tes and flood foracaatlng stations. 

(c) and (d) The isaue of providing Ganga Water to 
Delhi is to be resolved between the Govemments of Uttar 
Pradesh and Deihl. However, CWC acts as facilitator. At 
present Govemment of Deihl Is getting Ganga water for 
Its Bhaglrath Water Treatment Plant with InIt8IIed capacity 
of 100 mUllon gallons per day. Further, Government of 
Uttar Pradesh had conveyed Ita no objection In 1988 for 
I'888fVing 300 cubic metre per aacond of water tor aupply 
from the Tehrl dam for meeting the needs of Delhi. 

{TnmslslionJ 

Relief Packllga for Faml .... of .......... 

2872. SHRI HANSRAJ G. AHIR: Will the Minleter of 
AGRICULTURE be pleuad to state: 

(a) whether the Swamlnathan Committee ha. 
recommended relief package to the famllleeldapandenta 
of farmers who have committed suicide on the line of 
relief given to families of fishermen killed In Tsunami; 

(b) If so, the reaction of the Government thal'8to; 
and 

(c) the steps takenlpropoeed to be taken by the 
Government for the rehabilitation of famlllMldependantl 
of farmers who have committed suicide? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The National Commlaalon of Fanners headed 
by Dr. M.S. Swamlnathan has 10 far aubmIaed two Interim 
Reports to the Government. Both the Reports do not 
contain any recommendation, relating to 8I8Iatance to 
the affected famHlas of the farmers referred In part (a) of 
the Question. 
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(b) Does not arise. 

(c) In order to provide relief to the affected famUi_ 
of the deceased farmers, the Governments of Andhra 
Pradesh, Karnataka and Maharashtra have been granting 
ex-gratia amount of Rs. 1 lakh. The Government of KeraJa 
has extended financial assistance of Rs. 50,000 to each 
of the affected families. In addition to ex-gratia, the 
Government of Andhra Pradesh is also granting in amount 
of Rs. 50,000 towards debt liquidation of the deceased 
farmer. Other welfare measures for relief and rehabilitation 
have been taken by State Governments. 

[English} 

Permi •• lon to ONGC for Exploration 

2873. SHRI JUAL ORAM: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has received a proposal 
from Oil and Natural Gas Corporation (ONGC) to grant 
permiSSion for exploration in Mahanadi basin; 

(b) if so, the date when the proposal was received 
by the Govemment from ONGC and the poeslble effects 
on environment thereof; 

(c) whether the Government has examined the 
proposal; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. The Government has 
received two proposals from 011 & Natural Gas Corporation 
(ONGC) for exploratory drilling in Mahanadi Offshore 
Blocks (I) in Block MN-DWN-OSN-2000/2 under NELP-II 
in east coast of India and (2) Exploratory drilling in 
Mahanadi Offshore in east coast of India on 4.1.2005 
and 5.1.2005 alongwith Environment Impact Assessment 
Report (EIA) and Environment Management Plan (EMP). 
The anticipated impacts on marine environment including 
breeding/migration of Sea turtles and other marine biota 
are reported in the EIA report. 

(c) and (d) After due deligence, the Government has 
accorded environmental clearance to both the proposals 
on 17.1 0.2005 ~ith adequate safeguards and strict 
monitoring mechanism to safeguards marine to 
biodiversity. 

WeI"re Schem .. for Labourera 

2874. SHRI E.G. SUGAVANAM: Will the Mlnllter of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has Initiated any 
schemes for the welfant of the Iabourera In the country; 

(b) If so, the details of such achern_ which are 
being implemented at present; 

(c) the amount allocated for the above schemes 
during the last three years; and 

(d) the status of such acherne aa on date, State-
wise particularly for Tamil Nadu? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAA RAO): (a) to (d) The 
Ministry of Labour & Employment has set up five welfare 
funds to provide social security to some specified groups 
of the workers In the unorganlsed aector such as beedI 
workers, cine workers and certain non-coal mine workers 
to provide health care, housing, educational assistance 
for children, drinking water etc. The state-wise allocation 
of funds is not made. The details of allocation of funds 
(region-wise) during last three years Is given In the 
enclosed Statement. 

In addition to above, the Government has launched 
several welfare and poverty alleviation/employment 
generation schemes fpr the labourers through various 
Central Ministries/Departments. Some of such schemes 
are: Swamjayanti Gram Swarojgar Yojana, Sampooma 
Gramln Rojgar Yojana, Pradhanmantrl Gram Sadak 
Yojana, National Social Assistance Programme (NSAP), 
etc. The Government is Implementing Indira Awas Yojana 
(lAY) with the objective to provide assistance to the Below 
Poverty Une (BPL) rural households. Further, Janshree 
Blma Yojana providing for insurance cover to people living 
below or marginally above the poverty line, Is also 
available for workers in the unorganised aector including 
agricultural workers. The Government has also redesigned 
the Universal Health Insurance Scheme (UHIS), which Is 
available to families living below poverty Une (BPL) which, 
inter-alia, include agricultural workers, at sublldlzec:t annual 
premium. The Government haa recently enacted National 
Rural Employment Guarantee Act, which provides for 100 
days of garanteed wage employment in every financial 
year to every household whose adult members volunteer 
to do Ul'llkilled manual work. 
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Sl61M1Mt 

Allocation 01 funds under W66m Funds Act 

(As. In thouund) 

Year finis' 

• AIIhIIIId 8qIDt ..... ~ ... KaI.- KIIIII NIp 

BWWF 26789 32267 143903 64063 223029 82881 39912 73972 108231 

LSDM 19728 3761 3339 8362 9956 15950 5864 1011 2188 

IOMC 14863 36025 2JJIJ7 15148 12988 14508 

MICA 1602 5629 5542 

CINE 97 723 191 4025 8110 1980 

2004-05 BWWF 28759 44862 172393 76687 228490 88184 81562 -90025 111300 

LSDM 31808 4728 3853 8984 11003 17282 5410 1478 2468 

IOMC 16867 38520 3151 17014 18480 19593 

MICA 2080 5712 6003 

CINE 75 1563 291 3758 1050 2383 

BWWF 34518 48695 175737 87270 223845 93208 8288t 88914 138710 

LSDM 24552 6669 4320 8630 11028 18888 8833 1491 2428 

lOMe 15400 38281 3594 18347 25380 17738 

MICA 2563 5275 5982 

CINE 78 815 345 3448 1288 2088 

'BWWF-Beecll Workers' Welfara Fund 

LSDM-Llmeatone and DoIomIta Mines Wallare Fund 

IOMC-lron Ora. Manganese Ore and Chrome Ore Minetl Welfara Fund 

MICA-Mlca Mines Labour Welfare Fund 

CINE-Clne Workers' Wallara Fund 

"Regl~tate cove'" 

Almer~larat, Rajasthan & Haryana 
Allaheblld-Uttar Pradesh. Himachal Pradesh. Punjab. Jammu & KashmIr and lJttarW1CNJ 

Bangalore-Kamataka & Kerala 

Bhublln .... r.()rtssa 

Hyderabad-Tamil Nadu and Andhra Prsdesh 

Jabalpur-Madhya Pradesh and ChhatIIsgam 

Karma-Blhar and Jharkhand 
Kolkata-Waet Bengal. ......m. Trlpurs and Meghalaya 

Nagpur-Maharashtra and Goa. 
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Production of Cotton 

2875. SHRI CHANDRAKANT KHAIRE: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the estimated target/production of various brands 
of cotton In the country during the last two years and the 
current year, brand-wise and State-wise particularly in 
Maharashtra; 

(b) the total domestic requirement of cotton and the 
surplus available for export during the above period; and 

(c) the total area, as on date under cotton cultivation 
In each State, particularty in Maharashtra? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As estimated by the Cotton Advisory Board 
(CAB) in its meeting held on 7th December 2005, the 

cotton production for the cotton eeuon 2005-06 Is 242.50 
lakh bales. The CAB is not estimating production for 
different varietlea of cotton. The details of atate-wiae cotton 
production, Including Maharuhtra, for 2003-04, 2004-05 
and 2006-06 are given In the enclosed statement-I. 

(b) During the years 2003-04 and 2004-05, the total 
requirement (Including mill consumption, amall mill 
consumption and non-miD consumption) has been placed 
at 1n.10 lakh bales and 194.00 lakh baIea reapectIve/y. 
The total carry forward stock during the above period 
has been placed at 21.00 lakh bales and 72.00 Iakh 
bales respectively. The cotton consumption during 2005-
06 has been estimated at 213.00 Iakh bales. The carry 
forward as at the end of the HUOn 2005-06 Is estimated 
at 82.50 lakh bales. 

During 2003-04, 12.11 lakh bales and during 2004-
05, 10.76 lakh bales of cotton we .. exported. 

(c) The required Information la available In the 
enclosed statement-II. 

CAB ESfimll/ss of Cotton PmducIion for 2005-06, 2tXN-05 M7d 2OO3-{)tI 

(Quantity In lakh balea of 170 kga. each) 

StatelUT 2005-06 2004-05 2003-04 

Punjab 21.00 16.50 10.35 

Haryena 14.00 15.50 11.50 

Rajasthan 11.00 11.00 9.15 

Gujarat 80.00 73.00 50.00 

Maharashtra 46.00 52.00 31.00 

Madhya Pradesh 15.00 16.00 19.65 

Andhra Pradesh 30.00 32.50 27.40 

Karnataka 7.00 8.00 4.aO 

Tamil Nadu 5.50 5.50 3.75 

Others 1.00 1.00 1.00 

Plus Loose Unt 12.00 12.00 11.00 

Total 242.50 243.00 179.00 
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StalelUT 2005-08 

Punjab 5.80 

Haryana 5.97 

Rajasthan 4.54 

GuJarat 20.n 

Maharuthra 28.89 

Madhya Pradesh 6.35 

Andhra Pradesh 9.72 

Kamatka 3.63 

Tamil Nadu 1.50 

Others 1.00 

Land under Cultivation In Karnetek8 

2876. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleued to state: 

(a) the total area of agricultural land In hectareI under 
cultivation In the country partlcularty In Kamataka, State-
wi .. ; 

(b) the number of pereone employed In th.ee 
agricultural lands, State-wise; 

(c) the detalle of the stepI being taken by the Union 
Government to boolt agriculture In the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHAAAD PAWAR): (a) and (b) 
The total area under foodgralns and commercial cropa In 
Kamataka and other major states as well as the state-
wise number of cultivators and agricultural labourers are 
given in the enclosed Statement. 

(e) The programmes aimed at boosting production 
and productivity of foodgrains Include the foDowlng: 

Integrated Cereals Development Programmes In RIce 
Based, Wheat Based, Coarse Cereals Baaed Cropping 
Systems Areas (ICDP-RIce, Wheat, Coarse Cereals). 

From October 2000, these schemes have been 
IUbaumed under Macro Management Programme with • 
view to provide flexibility to the Sta... eccordng to the 
regionally differentiated needs of the states. To booIt 
agriculture sector and enhance yleldI, Improved crop 
production technologies are being popularized. Under this 
scheme asslstance Is provided for various Inputa and 
training of farmers/extenelon workers as well .. supply 
of critical Inputs like seeds, sprayers .nd water saving 
devices like sprinklers and drip systeme etc. 

A new CentraUy Sponaored Scheme 'On Farm Water 
Man.gement for Increasing Crop Production In Eutem 
India' was launched In 2002-03. The objective of the 
scheme Is to Increase production and productivity of crope 
through exploiting abundant groundlaurfaoe water In the 
Eastern India. Under the scheme, aaaIItance II provided 
for (i) Inltallation of Shallow Tube Weill (srw) with 
pumping seta, (ii) electric/diesel reglona. The ICheme Ie 
being implemented in Assam, Arunachal Pradesh, BIhar, 
Chhattlagarh, Jh.rkhand, Manlpur, Mizoram, Orilla, Weal 
Bengal and Eastern Uttar Pradeah. 

In order to Increase the production and productivity 
of oIIseeds and pulses, a Centrally SponlOred Scheme 
-Integrated Scheme of Olileedl, PulHa, 011 Palm and 
Maize" (ISOPOM) is being Implemented Iinoe 01.04.2004. 
Under this scheme, aseiatance Ie provided for Production 
of breeder seed, foundation seed and certified teed, cruh 
programme for quality seed production, distribution of 
certified seed, and Minlklta, Infrastructure development, 
integrat.d Pnt Management etc. Beelde., front line 
demonltrations . on Improved production technologies In 
oIiIeeds and pulaea are being conducted through Indian 
Council of Agricultural R •••• rch ae a tranafer of 
technology efforts among the 'armers. 

A new scheme 'Enhancing Suatalnability of Dry IandI 
Ralnfed Farming Systems' alms at addreuIng Iuua like 
rainwat.r harvesting and Its effIc:Ient utiUzatlon In 6Hu I0Il 
moisture conservalton; use of organlcalorganlc manu,...; 
altemat. land use; and adoption of Improved dry land 
farming technologl". Thla scheme Is proposed to be 
Implemented in the arid and MmI arid regions of the 
country particularly In the dlatrlotl having low annual 
rainfall and .... coverage under aaured ftrigaIIon. 
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Totslll,.". undsr Iotx/gr6Ins lind commtItr:ilJl crops In K"m6IIIkII III7d oIhtIr 11IIf/rv--
lind IhtI SIIIM-wiH f1III11IHIr 01 cuIIiVII/rn lind IIgtit:uIturII/ ~ 

StatelUT Area Cultivators Agricultural Total number of 
(In MOllon)· (In Million)' Labour p81'8ona employed In 

(In Million)' agricultural land 
(In Million)' 

Andhra Pradesh 10.62 7.86 13.83 21.68 

Assam 3.15 3.73 1.26 4.99 

Bihar 6.93 8.19 13.42 21.61 

Chhattisgarh 5.43 4.31 3.09 7.4 

Gujerat 8.88 5.8 5.16 10.96 

Haryana 5.65 3.02 1.28 4.3 

Himachal Pradesh 0.88 1.95 0.09 2.04 

Jammu and Kashmir 1.04 1.59 0.25 1.84 

Jharkhand 1.95 3.89 2.85 6.74 

Kamataka 10.83 6.88 6.23 13.11 

Kerala 0.30 0.72 1.62 2.34 

Madhya Pradesh 18.86 11.04 7.4 18.44 

Maharashtra 19.01 11.81 10.82 22.63 

Orissa 5.67 4.25 5 9.25 

Punjab 7.03 2.07 1.49 3.56 

Rajasthan 16.75 13.14 2.52 15.66 

Tamil Nadu 4.66 5.12 8.64 13.76 

Uttar Pradesh 22.61 22.17 13.4 35.57 

Uttaranchal 1.19 1.67 0.28 1.83 

West Bengal 7.79 5.65 7.36 13.01 

Others 1.41 2.55 0.81 3.36 

All-India 160.62 127.31 106.78 234.09 

"Fourth Advance Estimates of 2004-95 

'Census of india 2001 
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Self Employment Scheme for F1ahermen 

28n. SHRI JASHUBHAI DHANABHAI BARAD: WUI 
the Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has started any 
scheme for setf employment of fishermen in the country; 

(b) if so, the details thereof; 

(c) the States In which this programme has been 
started; and 

(d) the number of fishermen benefited by the scheme 
in the country, especially in Gularat, during the last three 
years and thereafter Stat.wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. The GOV8tTVTlent has not started any Central Scheme 
in the country to provide self employment to the fishermen. 

(b) to (d) Question do not arise. 

Setting up of Automobile Taatlng Facility 

2878. SHRI S.K. KHARVENTHAN: Wltl the MInister 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleased to state: 

(a) whether there Is any long pending demand for 
setting up of an -Automobile Testing Facility" In Tamil 
Nadu; 

(b) If 50, the details thereof; 

(c) whether the Central Team had vI8Ited the State 
and held discussions with the State Government for setting 
up of the same; 

(d) If so, the outcome thereof; and 

(e) the time by which the project Is likely to be set 
up? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV): (a) to 
(e) In response to the request for setting up of an 

"Automobile Testing Facility" In Tamil Nadu, a joint 
Government-Industry team visited Tamil Nadu In 
November 2004. Based on the recommendatIon8 of the 
team, Government has approved setting up of an 
Automotive Testing and Homologation Cantre at 
Orgagadam, Chennal in TamQ Nadu to I1MNM the emerging 
testing and homologation demands Including the 
developmental testing requirements of automotive Industry 
in southem region. The facility will be aet up over a 
period of six years under the National Automotive Tasting 
and R&D Infrastructure Project. 

Foodgralns for Export 

2879. SHRI ANANDRAO VITHOBA ADSUL: WUI the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to atete: 

(a) whether the Government has Imposed certain 
terms and conditions for the Issue of foodgralna for export 
by Food Corporation of India; 

(b) If so, the details thereof and reasona therefor; 

(c) whether some exporters have faUed to aubmlt the 
required documents within the preecrlbed period; 

(d) If so, whether the Government has forfeited the 
bank guarantee fumished by such defauhlng export.,.; 
and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Government has stopped f,..." 
allocation of foodgralna from the Centr.I Pool for 
commercial export purpoeea, with effect from 11.8.2003 
and issue of foodgrlans has been stopped for export 
purposes with effect from 1.10.2004. 

(c) and (d) When the scheme of sate of fooclgraina 
for export purpos.. was In force, from November 2000 
to September, 2004, some exporters failed to submit 
required documents a8 proof of export transactio"., 
despite refaxatlon in the prescribed time period and bank 
guarantee furnished by them were forfeited in all such 
cases. 

(e) Does not arise. 
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Tourl. Map 

2880. SHRI N.N. KRISHNADAS: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Union Government has prepared any 
tourist map for the country; and 

(b) if so, the details thereof, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. 

(b) The map has been produced as a folder with 
India map on one side and carries various tourist 
attractions, region-wise overleaf. It is distributed free of 
cost through India tourism Offices In the country and 
overseas and through events/fairs that the Ministry 
participates in. 

Scarcity of High Quality Seed. 

2881. SHRI P.S. GADHAVI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Indian Council of Agricultural 
Research has recently reported about the scarcity of high 
quality seeds in the country; 

(b) if so, whether the Government proposes to 
Mtabllsh a seed bank to store seeds of high quality; and 

(c) if so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 
Indian Council of Agricultural Research (ICAR) has not 
reported the scarcity of high quality seeds In the country. 
However, the Government of India supplements the efforts 
of the State Governments by organizing Zonal Seed 
Review Meetings and also National Conferences on 
Agriculture prior to Kharlf and Rabl Season every year. 
The overall availability of certified seeds including quality 
seeds against the requirement of all field crops for the 
last three years is as ur\der: 

(Qty. In lakh OtIs.) 

Year Requirement Avaftabllity 

2003-04 99.32 124.38 

2004-05 110.83 132.27 

2005-06 107.08 140.51 

(b) and (c) The scheme for Establishment & 
Maintenance of Seed Bank was launched with the basic 
objective of meeting the requirement of seeds during 
natural calamities like flood and droughts and also 
development of necessary infrastructure for storage of 
seed. The Scheme is being implemented through National 
Seeds Corporation, State Farm Corporation of India and 
State Seed Corporations of several States. A target of 
160.00 lakh quintals of seeds has been kept for Seed 
Bank during the current year. Thus the storage of crop 
varieties for normal conditions Is not envisaged In this 
Scheme. 

Flnanclll A •• I.tance to Agricultural Unlveraltl •• 

2882. DR. ARUN KUMAR SARMA: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) the financial assistance provided by the Indian 
Council for Agricultural Research (ICAR) under vanous 
heads to the State Agricultural Univeraities during the 
Tenth Plan university-wise a10ngwlth the utilization status 
thereof Including the Aaaam Agricultural Univel8\ty, faculty-
wise; and 

(b) the name of the research projects sanctioned by 
the ICAR to the Assam Agricultural Univeraity, faculty-
wise and details of those projects which have been 
awaiting clearance, faculty-wise during the last three 
years? 

THE MINISTER OF AGRICULTURE AND MINISTeR 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The Indian 
Council of Agricultural Research (ICAR) provides financial 
assistance to the State Agricultural Universities for 
Strengthening & Development of Agricultural Education 
under the heads Development Grants, Rural Awareness 
Work Experience and Centre, for Advance Studl.s. 
Th. financial assistance is not provided faculty-wise. 
Statement-I showing the financial assistance provided to 
the State Agricultural Universities und.r the above 
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mentiOned heads university-wise aJongwlth the utilization (b) The required information Is given in the encIoIed 
status thereof Including the Allam Agricultural University Statement-ll. 
during the Xth Plan Is enclosed. 

"~I 

Funds RfJItNJstKJ 8nd its uUlisBtion 818tus duling the Tsnlh Pl8n ptlritxI to the Sl8r. AgrictiItnI Un1vr1n11t1t16 1WtJ..w. 

(RB. In LaIcha) 

SUt). University Name DeveIopmantGrant Rural Awe,..,.. Work Cenn of Advanced 
EJCpetience StuIIII 

Sanctioned ExpendIbn SInctionId ~ SInctianed EMpendIlurI 

2 3 4 5 6 7 8 

1. Assam 

AAU, Jorhat 978.23 211.04 41.5 41.5 

2. Andhra Pradesh 

ANGRAU, Hyderabad 959.00 818.34 59 15 31.4 20.71 

3. Bihar 

RAU. Pusa Samastipur 733.50 493.79 11.5 10.96 

4. ChhaHlsgarh 

IGKVV. Raipur 888.19 266.64 30.6 10.96 

5. Gujarat 

SDAU. S.K. Nagar 521.25 418.28 29 6 

AAU. Anand 63.25 56.78 2 1.98 

NAU. Navasari 62.25 80.00 2 1.98 

JAU, Junagadh 62.26 52.95 2 1.8 

6. Haryana 

CCSHAU, Hisar 951.86 674.75 17.47 9.96 60.37 38.62 

7. Himachal Pradesh 

CSKHPKV, Palampur 786.50 453.41 24 20.03 

YSPUH&F. Solan 683.60 267.03 15.5 6.3 15.82 11.75 

8. Jammu and Kashmir 

SKUAS&T. Srinagar 819.43 281.14 15 1.35 

SKUAS&T. Jammu 3512.38 717.01 7.68 7.02 
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9. Jharkhand 

BAU. Ranchi 1072.00 711.80 12 0.71 

10. Kamataka 

UAS, Bangalore 962.74 667.27 51 35.04 16.83 16.83 

UAS, Dharwad m.oo 560.99 36 12 

11. K.raJa 

KAU, Thrl88ur 1036.50 892.40 42.24 13.81 

12. Madhya Pradesh 

JNKVV. Jabalpur 796.50 473.65 68 32.88 28.75 24.68 

13. Maharashtra 

BSKKV. Dapoli 772.00 378.92 36.5 18.39 

MA&FSU, Nagpur 909.00 636.17 5.7 1.52 

MAU, Parbhani 749.50 387.12 51.5 23.28 

MPKV, Rahuri 803.50 378.89 64 45.68 44.07 37.49 

PDKV, Akola 723.50 358.17 38 11.71 

14. Orissa 

OUT&T. Bhubaneshwar 959.26 448.96 24.5 4.49 

15. Punjab 

PAU, Ludhlana 1227.00 900.87 40.5 19.49 70.18 67.52 

16. Rajasthan 

RAU. Bikaner 848.50 386.32 28.39 6.84 

MPUA&T, Udaipur 988.00 697.67 40.5 10.03 

17. Tamil Nadu 

TNAU. Colmbatore 979.00 653.24 28 10.4 92.5 79.71 

TNV&ASU, Chennal 663.76 381.82 0 0 62.84 45.9 

18. Uttar Pradesh 

MI, Allahabad 136.94 89.43 7.5 

CSAUA&T, Kanpur 1047.50 600.72 26.5 21.82 

DDUV&ASU, Mathura 550.50 249.56 2 0 
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NDUA&T, Falzabad 

AVPUA& T, Me8l'Ut 

19. Uttaranchal 

GBPUA&T, Pantnagar 

20. West Bengal 

BCKVV, Mohanpur 

UBKW, Cooch Behar 

WBUA&FS, Koikata 

AGRAHAYANA 21, 1927(s..tat 

3 4 

747.00 363.18 

656.50 209.19 

1178.13 606.16 

496.05 345.37 

628.75 297.13 

733.75 392.74 

5 

23.5 

7 

28.32 

16.85 

17 

5 

6 

3.98 

0.52 

9.28 

14.21 

1.28 

1.05 

7 

19.3 

39.74 

610 

8 

11.61 

36.59 

N61T1t1S of ths flMtMrch PfOjscts SIInctionBd by ths !CAR to 1M AII6M1I A!Jfit;uIIlnI Uf7IIIrnIIy .rnd dtItIIII6 of thOMI 
ptr1jtIcts 6W11111ng cltMl'IInDtI tMIn subj«:t-wW 

SI.No. Name of the ProjectlScheme 

2 

Crop Science 

1. AICRP on Sugarcane (Buralikson center) 

2. AINP on Jute & AJIied Fibres (Nawgaon center) 

3. AICRP on Soybean 

4. AICRP on Rapeseed & Mustard 

5. AICRP on MULLARP 

6. AICRP on Chickpea 

7. AICRP on Honey Bee 

8. AICRP on Biological Control 

9. AICRP on Rodent Control 

10. AICRP on Nematodes 

11. AICRP on White Grubs 

12. AICRP on Rice 

13. AICRP on Wheat 

Location 

3 

AAU, Jomat 

-do-

Jomat 

ShHlonganl 

Shmonganl 

Shillongani 

AAU, Jomat 

AAU, Jorhat 

AAU, Jomat 

AAU, Jomal 

AAU. Jomal 

1. Jomal 

2. Kartmganj 

Shiliongani 



511 DECEMBER 12, 2005 

1 2 

14. AICRP on Maize 

15. AICRP on Forage 

16. Breeder Seed Production 

17. Seed Technology Research 

Natural Re.ource. Management 

1B. 

19. 

20. 

21. 

22. 

23. 

24. 

All India Coordinated Research Project on Agrometeorology 

All India Coordinated Research Project on Weat Control 

All India Coordinated Research Project on Cropping System Research 

All India Coordinated Research Project on Cryland Agriculture 

All India Coordinated Research Project on Water Management 

All India Coordinated Research Project on Agroforestry 

All India Coordinated Research Project on Network on Biofertllizer 

Horticulture 

25. AICRP on fruits 

26. AICRP on palms 

27. AICRP on betelvioe 

2B. AICRP on vegetable 

29. AICRP on Tuber Crops 

30. AICRP on potato 

31. AICRP on floriculture 

32. AICRP on mushroom 

Animal Sclenc •• 

33. 

34. 

35. 

36. 

37. 

AICRP on Pigs 

AICRP on Improvement of feed resources and nutrient Utilization in 
Raising Animal Production 

AICRP on FMC 

Network Project on Buffalo Improvement 

Network Programme on Hemorrhagic 

EdUC8tlon 

38. AICRP on Home Science 

3 

Jorhat 

Jorhat 

Jorhal 

Jorhat 

AAU, Jorhat 

AAU, Jorhal 

AAU, Jorhal 

AAU, Jorhal 

AAU, Jorhat 

AAU, Jorhet 

AAU, Jorhat 

AAU, Jomal 

AAU, Jorhat 

AAU, Jomal 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhal 

AAU, Jorhal 

Khanapara 

Khanapara 

Khanapara 

Khanapara 

Khanapara 

AAU, Jomal 
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Netlonal Agrlcultu.... Technology Prolects 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

System oriented soclo-ec:onomlc aaseument of trwwltlona in hiM 
agriculture 

Development of IPNS for rice and maize based cropping system In hills. 

Improvement and local pig of NEH region. 

Evaluation anti improving locally available feed resources and 
developing feeding systems for Improved livestock production. 

Geo-referenced resource Inventory preparation for rainfed rice 
ecosystem 

Soclo economic dynamics of changes in rice production system In 
Eastem India 

Soil nllage requirement for ralnfed rice production system 

Development of regional scale watershed plana and methodologies for 
identification of critical areas for prioritized land treatment In the 
watersheds 

Assessment and improvement of soil quality and resiDence for ralnfed 
production 8ystem 

New approaches to Integrated Pest management In ralnfed rice based 
production systems 

Evaluation of cultivars of major crops of ralnfed eco syatem for lr'IcNased 
water use efficiency 

Participatory and Integrated assessment of natural resources and 
evolution of alternates sustainable land management options for tribal 
dominant watershed 

Application of crop simulation models of develop crop and nitrogen 
lJlanagement strategies for increasing rice productivity under rained 
favourable lowland situations of eastem India 

Improvement of jute through rice necrosis mosaic virus technology for 
sustainable yield and quality under jute rice production system 

Development of improved jute cultivars in rainfed agro-ecosystem for 
quality textile fibre 

Integrated nutrient management on yield targeting for jute-rice 
production system 

Improve indigenous technology for milling, drying and storage or rice 

Develop and promote prototype of implements for tillage and seeding In 
participation with local manufactureralartiaalms 

3 

MU, Jomat 

MU, Jomat 

AAU, Jorhat 

AAU, Jomat 

AAU, Jomat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jothat 

AAU, Jomat 

MU, Jorhat 

MU, Jorhat 

AAU, Jomat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jomat 

MU, Jomat 

AAU, Jorhat 

AAU, Jorhat 
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57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 
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On-farm evaluation of deep water rice varietiea and production 
technologies in ralnfed ecosystem of eastem India 

Development of agro techniques for sustainable productivity of rice 
based utera cropping system 

Management of castor for rearing erl silk worm 

Identification research gaps in intercropping systems under rainfed 
conditions in India 

Measures to counteract/detoxify aflatoxins in oIlseed8 and nutrition 
coarse cereals based poultry and livestock feeds 

Develop and evaluate production technology for the indigenous Cotton In 
NE Region 

Utilization of nutritious cereals and by products of oilseed based cropping 
system for poultry production 

Develop sustainable Potato based production system for eastern plains 
with the use of true Potato seed (TPS) 

Evaluation of the production potential of Boro Rice 

Technology Assessment and Refinement through IVlP in Brahamputra 
valley zone of Assam 

Sustainable Management of Plant Blo-dlverslty 

3 

AAU, Jomat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

68. Household Food and Nutritional Security for Tribal. Backward and Hilly are.. AAO, Jorhat 

69. 

70. 

71. 

Processing of Soybean for Diversified Uses and its Socia-Economic 
Ascepts 

Increasing Wheat Production and Building up of Research Capabilities In 
the Warmer Areas and Eastern India 

Animal Genetic Resource Biodiversity 

72. Weather based animal disease forecasts 

73. 

74. 

75. 

76. 

77. 

Livestock-Crop Production System Analysis· for Sustainable Production 

Germpalsm Inventory. Evaluation and Gene Banlng of Freshwater Fishes 

Mechanization of Experimental Plots 

Economics ot Post Harvest Management of perishable Agril. 
Commodities In North-Eastern 

In-situ Decomposition of Rice Crop Residues and Production of Improved 
compost as a carrier of Multiple Microbial Inocula for Use in Rice-based 
Cropping System 

AAU. Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU. Jorhat 

AAU. Jorhat 

AAU. Jorhat 

AAU. Jorhat 

AAU, Jorhat 
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7S. Agrarian .Inatitutlons in Assam: An Economic AAU, Jomat 

79. Screening Chrysanthemum Cultivars and standerdization of technique for MU, Jomat 
offseason flowering plastic Green House cum Rain shelter 

SO. Identification of molecular marUrs linked to the gene for fe8i8tance to AAU, Jorhat 
Rice Hispa (Dicladlspa armigera oliv.) in rice. 

81. Mycoinseclicide and Botanical for Management of Rice Pests in Assam AAU, Jorhat 

82. Development of Integrated Disease Management Strategies for sheath MU, Jorhat 
Blight DIsea1Ie under Rice-Rice Cropping system 

83. Development of Apia melllfera in the North-Eastem States of India MU, Jorhal 

84. Biochemical Characterization of Traditional MU, Jorhat 
Medicinal plants used against Jaundice Caused by 

85. Integration of Rain-Water Harvesting and Drip Irrigation forlncreaalng MU, Jorh8t 

Productivity of High Value Fruit Crops in Assam 

86. Standardization' of some agrotechnlques of anthUrium (Anthurlum MU, Jorhat 

andreanum Lind.) production in low cost polyhouse under Assam 

87. Development of appropriate Poet-harvest technologies for handling and MU, Jomat 
transportation of 

88. Post harvest value addition to indigenous plant sources of North East MU, Jomat 

India for development of natural food colorants 

89. Involvement of rural women of Assam In 8UStainable horticultural AAU, Jorhat 

Development 

90. Development of cell culture adapted duck plague vaccine from a local MU, Jorh8t 

Isolate 

91. Agro-ecological analysiS and land evaluation of citrus growing areas of MU, Jorhat 

Assam for sustainable 

92. Identification of molecular mar1<er linked to the gene for submergence MU, Jorhat 

tolerance in rice 

93. Molecular Tagging of Gene for Cold Tolerance In MU, Jorhat 

94. Integrated management of citrus canker MU, Jomat 

95. Development of vaccine and vaccination strategy against Pneumnic AAU, Jothat 

Pasteurellosis and swine fever In Pigs 

98. Development of post-harvest technologies and value addltton of certain MU, Jorhat 

commerciaHy important flowers of north east region 

97. Sustainable management of eheath rot of rice for the cropping syatem MU, Jamal 

In Assam 
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98. Productivity potential assessment for rice and mustard In Brahmaputra 
valley of Assam 

Agriculture Extenalon 

99. Krishi Vigyan Kendra, Tezpur, Clo P.B. No. 51, Sonltpur, Tezpur-784001 

100. Krishi Vigyan Kendra, Arunachal, Silchar-788025, Cachar 

101. Krishl Vigyan Kendra, Khumtal, Golaghat-785619 

102. Krishl Vigyan Kendra, Tallpara, GosaaIgaon-783360 Kokarajhar 

103. Krishl Vigyan Kendra, Nazlra!785685, Slbsagar 

104. Krishl Vigyan Kendra, Nalbari Clo Vice-Chancellor, Assam Agricultural 
University, Jomat 

105. Krishi Vigyan Kendra, Barpeta C/o Vice-Chancellor, Assam Agricultural 
University, Jomat 

106. Krishl Vigyan Kendra, Bongalgaon C/o Vice-Chancellor, Assam Agricultural 
University, Jomat 

107. Krishi Vlgyan Kendra, Zonal Agricultural Research Station Diphu-782480, 
Dlstt. Kerbl Anglong 

1OS. Krishl Vigyan Kendra, Horticultural Research Station, Kahlkuchl, 
District-Kamrup 

109. Krlshi Vigyan Kendra, Regional Agricultural Research Station, Balsa 
Gorumoria-787032, District-North Lakhimpur 

110. Krlshi Vigyan Kendra, Regional Agricultural Research Station, ShlUonganl, 
District-Nagaon-782001 

111. Krishl Vigyan Kendra, Citrus Research Station, Gelapukhuri Road, 
District-Tinsukia-788125 

112. Krlshl Vigyan Kendra, Regional Agricultural Research Station, P.O. & 
Distt. Karimganj-788710 

113. Krishi Vigyan Kendra, Chlrakuta 
(Revenue village Jamduar Pt. II) Dhubrl 

114. Krishi Vigyan Kendra, Silagaon 
(Silapathar) Dhemajl 

Ad-hoc Schem .. 

Crop Sclencea 

115. Role of vascular arbusecular Mycorrhizal fungi In the management of 
root knot nematode AItIIoItJogyM incogn/Is on pulse crop In Assam 

3 

AAU, Jorhat 

Tezpur 

Cachar 

Golaghat 

Slbaagar 

Jorhat 

Jorhat 

Jorhat 

Kalbl Angiong 

Kamrup 

Lakhlmpur 

Nagaon 

Tinaukla 

Karimganj 

Dhubri 

Dhern_ji 

AAU, Jorhat 
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116. 

117. 

118. 

119. 

AGRAHAYANA 21, 1927 (~ 

2 

Compatibility and persistence of Pasteuria penetrans In a aequenbl 
crop eco system 

Network project on Poverty alleviation in tribal areas through quality 
seeds 

Revolving Fund Scheme-Seed Production of Pulses and Wheal 

Modem Approach to cooking and reeling of muga and silk wonn cocoon 

Natural R .. our.,.. ..anagement 

120. 

121. 

122. 

123. 

124. 

125. 

Recycling and management of crop reaIdue In rice baaed cropping 
system under high rainfall situation In actdIc soli of Assam 

Systematic Itudy on weed seeds of India 

Soli characterization and resource management of acid loil regions for 
increasing productivity. 

Sulphur fertilization for Increued yield and quality of rapeeHd rice In 
Assam 

Screening of efficient Azoapirilllum and other dlaazotorphl for 
enhancing rice production 

Integrated land use planning of char areas of Assam using remote 
sensing and GIS techniques 

Horticulture 

126. 

127. 

Improvement of Indigenous Orchids of North Eastem Region of India 
through hybridization 

Integrated Management of Rhizome rot dIaMH of ginger 

Animal Sclencee 

128. Development of recomblnantmonocutture for fermented 

129. Production of raw-dried carabeef 

130. use of starter culture for extended storage of communicated chevon 

131. Studies on type characterisation of Nageshwarl duck of Assam 

132. Studies on seminal attributes in Aasam local beetal and crOl8bred buckI 
and evolving technology for Improving the quality. of frozen semen 

133. Physical and biochemical studies on temen-a hybrid of mlthun end baIa 
(local cattle) 

134. Studies on hydatadosla cy&tercocosis of c:lfferent anImaII of north eutem 
region 

3 

AAU, Jorhat 

AAU, Jomat 

RARS, Navgaon 

AAU, Jom.t 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

AAU, Jorhat 

MU, Jorhat 

~ 

Khanepara 

Khanapara 

Khanapara 

Khanapara 

Khanapara 

KhanapIn 
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135. 

136. 

137. 

DECEMBER 12, 2005 

2 

Epidemiology pathology and host Immune response of rota virus 
infection in pig 

Effect of pro-biotics and enzymes on the intestinal mucusa of poultry 

Studies on sub estrous condition of crossbred cattle of Assam and Its 
therapeautiC management 

138. Filarial dermatitis In cattle and buffalo in Assam with special reference 
to epidemiology and control of humpsore 

139. Epidemiology pathology and treatment of canine parvovirus Infection In 
Assam 

Ad-hoc projects Awaiting cle.renee-

Crop Science 

1. 

2. 

3. 

4. 

Screening for temperature and photoperiod response and 
characterization of temperature sensitive genetic male 
sterile source In rice (Oryza Sativa L.) 

Botanicals for rice management 

Biodiversity of plant parasitic nematodes assOCiated with 
rice in Assam 

Improvement of mass-production and formulation of 
BeUllvlln'a bllssillnll for management of rice pests 

Natural Aesource. Management 

6. 

6. 

7. 

Status and Response of Crop to micronutrienta with 
Special Emphasis on Boron and zinc in Soils of Assam 

Climatic variability in North Eat India over the Twentieth 
Century and auessment of Its Impact on future 
Agriculture 

Estimation of reserve determination of recharge 
characteristics and quality of ground water in soli of upper 
Brahmaputra Valley and Central Brahmaputra Valley 
zones of Assam. 

3 

Khanapana 

Khanapara 

Khanapar. 

Khanapara 

TItabar 

Jorhat 

Lakhlmpur 

Jorhat 

MU. Jorhat 

MU, Jorhat 

AAU. Jorhat 

(b) H so, the details thereof; item-wise; 
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MoU between NAFED and Earthtech 
Enterprl... Limited 

2883. SHRI SUGRtB SINGH: WHI the Minister of 
AGRICULTURE be pleased to state: 

(c) the percentage of security depoaIt obtained by 
NAFED for said MoU; 

(a) whether NAFED has signed Memorandum of 
Understanding (MoU) with Earthtech Enterprises limited 
for import of various items; 

(d) whether NAFED has Investigated the creditability 
of .the company, its DlrectorlPromotors; 

(e) If so, the details In this regard; 
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(f) the orlteria for selection of companies for such 
pwpose; 

(g) whether EEL has 11ft the material after Import 
from NAFED on credit basis; 

(h) If so, the manner In which NAFED has secured 
its financial interest from EEL; and 

(i) mark-up of NAFED on the CIF value agreed 
betWeen both of them for 90 days and 180 days LJC? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (I) The 
Information is being collected and would be laid on the 
Table of the House. 

Blo ,rertlllzer Plant In Foreign Country 

2884. SHRI ANIRUDH PRASAD ALIAS SADHU 
YADAV: 

KUNWAR MANVENDRA SINGH: 

WUI the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the National Agrlucltural Cooperative 
Marketing Federation of India (NAFEO) Is planning to aet 
up bia-fertlliser plant In Mauritius; 

(b) If so, the details thereof; 

(c) the total expenditure propoaed to be occurred; 

(d) the time by which the said plant is likely to be 
set up; 

(e) whether NAFED is also planning to set more 
such plants In other countries; and 

(f) If so, the details thereof? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) No, Sir. 

(b) to (f) Does not artse. 

rrfWIslstion} 

Decree .. In Arrival of Tourtata 

2885. SHRI MUNAWAR HASSAN: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Government Is ... of decreulng 
number of tourists to bird eanctuariea, sanctuarlee and 
National Park In Uttar Pradesh; 

(b) If so, the deere ... In the number of tourists 
registered during the last three years, tiU date: and 

(c) the steps taken by the Govemment to Improve 
the situation? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) and 
(b) As per the information received from U.P. Forest 
Department, there Is one National Park (Dhudhwa) and 
24 Wildlife sanctuaries In U.P. and tourlata mostly viall 
the Duhdhwa National Park. Tourist visits to the Dhudhwa 
National Park are 88 follows: 

. Year 

2002-03 

2003-04 

2004-05 

No. of tourlata 

4902 

4465 

4734 

There hal been a marginal fluc:tuatlon In the number 
of tourist visits to the ·Park" In the leat. thr.. yea,. but 
there II no decreuing trend. 

(c) Devetopment of tourism In the Stat .. , tncIudIng 
at the National Par1ca, aanctuartee etc. " the reeponalblllty 
of the State Govemmenta. The tourllm In Dhudhwa 
National Park " being promoted by the Stale TOUI1em 
Department In collaboration with U.P. Foreat Departmn. 
The Ministry of Tourism, as part of Ita promotional 
activities has, however, brought out a theme brochure on 
~ature & WIIdIIfe-, InIIfIr-8ll., giving details about the Park, 
best time to visit, lodging facilities available and how to 
get there. 

[English} 

Technology MI.elon on Cotton 

2886. SHRI SUGRIB SINGH: Wift the Mlnleter of 
AGRICULTURE be pleased to state: 

<.) whether the Govemment has started Technology 
Mission on Cotton in the country; 

(b) if 10, the salient featu,.. thereof; 
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(c) the detaHa of the funda allocated under the 
MIssion to various States 80 far during each of the lut 
three years, till date; 

(d) whether the outlay for 2002-03 has not been 
fully utilized; 

(e) H so, the reasons therefor; and 

(f) the steps taken by the Govemment to obtain the 
objectives of the Mission? 

THE MINISTER OF STATE IN THE MINISTRV OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRV OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI T ASLIMUDDIN): (a) and 
(b) Ves, Sir. In order to Improve production, productlvtty 
and quality of cotton in the country, a Technology MIsaIon 
on Cotton (TMC) Is under Implementation since 2000-01 
In 13 States viz. Andhra Pradesh, Gujarat, Haryana, 
Kamataka, Madhya Pradesh, Maharashtra, Orissa, Punjab, 
Rajasthan, Tamil Nadu, Tripura, Uttar Pradesh and West 
Bengal. The Technology Mission on Cotton has four Mini 
Missions. Mini Mission-I deals with research and 
development to improve cotton production technologies 
and Is implemented by the Indian Council of Agricultural 
Research. Mini Mission-II deals with the development 
programmes for increasing production and productivity of 
cotton and is implemented by the Department of 
Agriculture & Cooperation. Mini Mission-III focuses on the 
d8velopment of marketing infrastructure. The upgradatlon 
and modemizatlon of ginning and pntlSlng facsoriee to 
Improve quality of eoHon ia undertaken and Mini 
MIaIIon-IV. Mini Mi88Ion-1ll and IV are Implemented by 
the Ministry of T extllea. 

(c) Funds allocated under technology Mlulon on 
Cotton during the years 2002-03 to 2005-06 are as under:-

Vear Allocation 
(Rs. in Crores) 

2002-2003 53.80 

2003-2004 72.20 

2004-2005 102.54 

2005-2006 till date 132.00 

(d) and (e) No, Sir. An amount of Rs. 65.57 cror .. 
have been utilized against allocation of Rs. 53.80 erores 
during 2002-03. 

(f) Stape have been taken to achieve the objectivea 
of the Technology Mission on Cotton through the 
implementation of four Mini Missions of Technology 
Mission on cotton, under which financial assistance Is 
provided for research and development of Improved cotton 
production technologies, supply of critical Inputa, like 
production and distribution of seeds, sprayers, water 
saving devices like sprinkler and drip Irrigation syetam, 
blo-agents, pheromone trapa, transfer for technology 
through frontline demonstrations, training of fanner through 
Farmers Field School (FFS) and extenalon workers, 
insecticide resistance management and Integrated Peat 
Management (IPM) demonstration, development of 
marketing Infrastructure activities like construction of 
market yards, auction centers, grading facilities as well 
as upgradatlon and modemizatlon of ginning and preuing 
factories. 

Survey/atudl.. on Agrlcuhural Martcetlng 

2887. SHRI KISHANBHAI V. PATEL: 
SHRI BRAJA KISHORE TRIPATHV: 

. Win the Minister of AGRICULTURE be pleased to 
state: 

(a) whether Re.earch Surveys and Studle. on 
dHferent aspects of agricultural marketing has been taken 
up by the Directorate of Marketing and lnapectlon; 

(b) H 80, the details of technical guidance and ItudIea 
undertaken during each of the Jut th .... years, tiH date; 
and 

(c) the detalla of the 8chemes for estimation of 
Marketing 8urplus and post harvest 108888 of foodgralna 
being Implemented by the Directorate? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Vea, Sir. 

(b) A Statement Indicating the studies undertaken by 
the Directorate of Marketing & lnapection (DMI) during 
the last three yea... Is enclosed. 

(c) DMI had Implemented a Central Sector Scheme 
to assess Marketable Surplus and Post Harvest Lo .... 
of foodgralns and pulses at the producer level. For this 
purpose, a survey was taken up for the crop years 1996-
97, 1997-98 and 1998-99, covering Cereals, namely, 
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Paddy, Wheat, Jowar, Bajra, Maize, Ragi and Barley and 
Pulses, namely, Red gram (ArtIer or Tur), Gram (Chana), 
Green gram (Moong), Black Gram (Urad) and lentil 

(Maasor). For this survey, 15,000 Cultivator HoUI8hoIdI 
were selected from 100 DIatrIct8 In 25 States. 

S1.No. Year 

2 

1. 2003-04 

2. 2003-04 

3. 2003-04 

4. 2004-05 

5. 2004-05 

6. 2004-05 

7. 2004-05 

8. 2004-06 

9. 2004-05 

10. 2004-05 

11. 2004-05 

12. 2004-05 

13. 2004-05 

14. 20Q4..05 

15. 2004-05 

18. 2004-05 

17. 2004-05 

18. 2004·05 

19. 2004-05 

20. 2004·05 

21. 2005-08 

22. 2005-06 

List of fils Studltls conductsd by OinlCfonlts of Mlltfrtlling lind /nsptICtion 
duting /list thl'tHl yrMf1I till Nollflfl'lbtlr, 2005 

Name of the StudyJReport 

3 

Post Harvest Management of Mushroom with special reference to Himachal Pradesh. 

Marketing Cost and Margins of Onion In India. 

Methodology and Profile of Sample Villages In India. 

Revision and Updating of Directory of Wholesale Agricultural Produce AuembIIng Markets In 
India. 

Marketable Surplus and Post Harvest losses of Paddy In India. 

Marketable Surplus and Post Harvest losses of Wheat In India. 

Marketable Surplus and Post Harvest losses of Maize In India. 

Marketable Surplus and Post Harvest l08888 of Bazra In India. 

Marketable Surplus and Post Harvest losses of Jowar In India. 

Marketable Surpl~ and Post Harvest L08S88 of Red Gram In India. 

Marketable Surplus and Post Harvest lossee of Bartey In India. 

Marketable Surplus and Post Harvest LOII88 of Ragl In IneIIa. 

Marketable Surplus and Post Harvest L08888 of Bengal Gram In India. 

Marketable Surplus and Post Harvest losses of lentil In India. 

Marketable Surplus and Post Harvest L08888 of Black Gram In India. 

Marketable Surplus and Post Harvest losses of Green Gram In India. 

Post Harvest Profile of PaddyJRIce. 

Post Harvest Profile of Bengal gram. 

Post Harvest Profile of Red Gram. 

Post Harvest Profile of Mustard-Rape Seed. 

Post Harvest Profile of Wheat. 

Post Harvest Profile of Soybean. 
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1 2 3 

23. 2005-06 Abstract of Report on Marketable Surplus & Post Harvest Losses of Foodgralns In India. 

24. 2005-06 Post Harvest Profile of Groundnut. 

25. 

26. 

2005-06 

2005-06 

Manual on Good Agricultural Marketing Practices of PaddylRice. 

Manual on Good Agricultural Marketing Practices of Bengal Gram. 

27. 2005-06 Manual on Good Agricultural Marketing Practices of Red Gram. 

28. 

29. 

2005-06 

2005-06 

Manual on Good Agricultural Marketing Practices of Mustard-Rapeseed. 

Manual on Good Agricultural Marketing Practices of Soybean. 

30. 2005-06 Manual on Good Agricultural Marketing Practices of Training of Trainers. 

31. 

32. 

2005-06 

2005-06 

Manual on Good Agricultural Marketing Practices of Standardization. Grading and Certification. 

Manual on Good Agricultural Marketing Practices of Marketing and Marketing Infrastructure. 

33. 2005-06 Manual on Good Agricultural Marketing Practices of Groundnut. 

12.00 hr •. 

PAPERS LAID ON THE TABLE 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): On behaH of Shrl Shared Pawar. I beg to lay 
on the Table-

(1) A copy each of the Annual Reports (Hindi and 
English versions) of the Central Agricultural 
Univera.;/ty. Imphal. Manipur. for the years 1993-
1994 to 1996-1997. along with Audited Accounts. 

(2) Statement (Hindi and English versione) showing 
reasons for delay In laying the papers mentioned 
at (1) above. 

[Placed in Library, SIHI No. LT 3130105) 

/Trsns/slion} 

THE MINISTER OF CHEM1CALS AND FERTILIZERS 
AND MINISTER O~ STEEL (SHRI RAM VILAS 
PASWAN): Sir, I beg to lay on the Table-

(1) A copy of the National Steel Policy. 2005 (Hindi 
and English versions). 

[Placed in Library. SH No. LT 3131/05) 

(2) A copy of each of the following papers (Hindi and 
English veraions) under IUb-aectIon (1) of section 
619A of the Companle. Act. 1966:-

[English} 

(i) Review by the Government of the working 
of the Manganese Ore (India) Limited. 
Nagpur. for the year 2004-2005. 

(iI) Annual Report of the Manganese Ore 
(India) Umited, Nagpur. for the year 2004-
2005. a10ngwlth Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library. SIHI No. LT 3132105) 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBUC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHAI SONTOSH MOHAN DEV): I beg to 
lay on the Table-
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(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Automotive 
Research Association of India, Pune, for 
the year 2004-2005, along with Audited 
Accounts. 

(ii) Statement regarding Review (Hindi and 
English versions) by the Government of 
the working of the Automotive Research 
Association of India, Pune, for the year 
2004-2005. 

[Placed in Library, See No. LT 3133105) 

(2) A copy each of the following papers (Hindi and 
English versions) under sub-section (1) section 
619A of the Companies Act, 1956:-

(a) 

(b) 

(c) 

(i) Statement regarding Review by the 
Government of the working of the 
Rehabilitation Industries Corporation 
Limited, Kolkata, for the year 2004-2005. 

(ii) Annual Report of the Rehabilitation 
Industries Corporation Limited, Kolkata, for 
the year 2004-2005, along with Audited 
Accounts and comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library, See No. L T 3134105) 

(i) Statement regarding Review by the 
Government of the working of the 
Instrumentation Limited, Kota, for the year 
2004-2005. 

(ii) Annual Report of the instrumentation 
Limited, Kota, for the year 2004-2005, 
along with Audited Accounts and 
comments of the Comptroller and Auditor 
General thereon. 

[Placed in Library, See No. LT 3135105) 

(i) Statement regarding Review by the 
Government of the working of the Andrew 
Yule and Company limited, Kolkata, for 
the year 2004-2005. 

(Ii) Annual Report of the Andrew Yule and 
Company Limited, Koikata, for the year 

(d) 

2004-2005, along with Audited Accounts 
and comments of the Comptroller and 
Auditor General thereon. 

[Placed In library, StHI No. LT 3136105] 

(i) A copy of the Review by the Government 
of the working of the Engineering Projects 
(India) limited, New Deihl, for the year 
2004-2005. 

(Ii) Annual Report of the Engineering Projects 
(India) Limited, New Deihl, for the year 
2004-2005, along with Audited Accounts 

, and comments of the Comptroller and 
Auditor General thereon. 

[Placed in library, S8e No. LT 3137106] 

{Tf'IInsilllionj 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): Sir, I 
beg to lay on the Table-

(1 ) (i) A copy of the Annual Report (Hindi and 
English versions) of the Indian Institute of 
Tourism and Travel Management, Gwallor, 
for the year 2004-2005, along with Audited 
Accounts. 

(II) A copy of the Review (Hindi and Engflsh 
versions) by the Government of the 
working of the Indian Institute of T ouriam 
and Travel Management, Gwallor, for the 
year 2004-2005. 

[Placed in Library, S. No. LT 3138105) 

(2) . A copy each of the Annual Reports for the year 
2004-2005 (Hindi and English versions) alongwlth 
Audited Accounts in respect of the following 
instltutes:-

(a) (i) Institute of Hotel Management, catering 
and Nutrition, Chandigalh. 

[Placed in Library, SINI No. LT 3139105] 

(iQ Institute of Hotel Management, catering 
Technology and ApplIed Nutrition, Kolkata. 

[Placed in Library, SH No. LT 3140105) 
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(iii) Institute of Hotel Management, Catering (xiII) Institute of Hotel Management. Catering 
Technology and Applied Nutrition, Technology and Applied Nutrition, Jaipur. 
Gandhinagar. 

(Placed in Library, SH No. LT 3151/05] 
[Placed in Library, $INI No. L T 3141/05] 

(xlv) Institute of Hotel Management, Catering 
(iv) Institute of Hotel Management, Catering and Nutrition, Lucknow. 

Technology and Applied Nutrition, 
Bangalore. [Placed in Library, SH No. LT 3152105] 

[Placed in Library. See No. LT 3142105] (xv) Institute of Hotel Management, Catering 

(v) Institute of Hotel Management, Catering 
Technology and AppHed Nutrition, Mumbal. 

Technology and Applied Nutrition, Bhopal. [Placed in Library, SINI No. LT 3153105] 

(Placed in Library, SINI No. L T 3143105] (xvi) Institute of Hotel Management, Catering 

(vi) Institute of Hotel Management, catering and Nutrition, New DeIhl. 

Technology and Applied Nutrition, 
Bhubaneswar. [Placed In Library. SH No. L T 3154105] 

[Placed in Library. SINI No. LT 3144105) (xvii) Institute of Hotel Management, Patna. 

(vii) Institute of Hotel Management, Catering (Placed in Library, StHI No. LT 3155105] 
Technology and Applied Nutrition, Chennai. 

(xviii) Institute of Hotel Management, Catering 
[Placed in Library, StHI No. L T 3145105) and Nutrition, Shimta. 

(viii) Institute of Hotel Management, Catering (Placed In Library, SH No. LT 3156105) 
Technology and Applied Nutrition, Goa. 

(xix) Institute of Hotel Management, catering 
[Placed in Library, See No. LT 3146105) Technology and Applied Nutrition, Shiliong. 

(ix) Institute of Hotel Management, catering [Placed In Library, StHI No. L T 31571C5) 
and Nutrition, Gurdaapur. 

(xx) Institute of Hotel Management, Catering 
[Placed in Library, SH No. LT 3147/05] Technology and ApplIed Nutrition, Srinagar. 

(x) Institute of Hotel Management. Catering [Placed in library, Sss No. LT 3158105] 
Technology and Applied Nutrition, 
Guwahati. (xxi) Institute of Hotel Management and 

[Placed In Library, SH No. LT 31481(5) Catering Technotogy, Thlruvananthapuram. 

(xi) Institute of Hotel Management, Catering (Placed In Library, StHI No. L T 3159105] 

Technology and Applied Nutrition, Gwalior. (xxii) National Council for Hotel Management 

(Placed in Library, SH No. LT 3149105J and Catering Technology, New Deihl. 

(xii) Institute of Hotel Management, Catering (b) A copy of the Review (Hindi and English versions) 
Technology and Applied Nutrition, by the Govemment of the working of the above 
Hyderabad. institutes for the year 2004-~005. 

(Placed in Library, SH No. LT 3150105) [Placed In Library, StItI No. LT 3160105) 
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fEngli6hJ 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): On behalf of Shri Tasllmuddin, I beg to lay on 
the Table-

(1) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(I) Review by the Govemment of the wortdng 
of the Karnataka Meat and Poultry 
Mar1<etlng Corporation Limited, Bangalore, 
for the year 2004-2005. 

(II) Annual Report of the Karnataka Meat and 
Poultry Marketing Corporation limited, 
Bangalore, for the year 2004-2005, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

[Placed in Library, StHI No. LT 3161/05] 

(2) A copy of the Standards of Weights and Measures 
(Packaged Commodities) Fourth Amendment Rules, 
2005 (Hindi. and English versions) published in 
Notification No. G.S.A. 572(E) in Gazette of India 
dated the 9th September, 2005 under sub-section 
(4) of section 83 of the Standards of Weights and 
Measures Act, 1976. 

(3) 

[Placed in Library, StHI No. LT 3162105] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the National Dairy 
Development Board, Anand, for the year 
2004-2005, along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the National Dairy Development 
Board, Anand, for the year 2004-2005. 

[Placed In Library, StHI No. L T 3163105] 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): I beg to lay on the Tab\e:-

(1) A copy of the Environment (Protection) Third 
Amendment Rules, 2005 (Hindi and English 
versions) published in Notification No. G.S.A. 548(E) 
in Gazette of India dated the 30th August, 2005, 
under section 26 of the Environment (Protection) 
Act, 1986. 

(2) 

(3) 

[Placed in Library, StHI No. L T 3164105] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the Central for 
Environment Education, Ahmedabad, for 
the year 2004-2005, along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the Centre for Environment 
Education, Ahmedabad, for the year 2004-
2005. 

[Placed in Library, S86 No. LT 3165105] 

(i) A copy of the Annual Report (Hindi and 
English versions) of the C.P.R. 
Environmental Education Centre, Chennal, 
for the year 2004-2005, along with AucIted 
Accounts. 

(Ii) A copy of the Review (Hindi and English 
versions) by the Government of the 
working of the C.P.R. Environmental 
Education Centre, Chennal, for the year 
2004-2005. 

[Placed in Library, StHI No. LT 3166105] 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): I beg to lay on the Table a copy of the Food 
Corporation of India (Staff) (4th Amendment) Regulation, 
2005 (Hindi and English versions) published in Notification 
No. EP-7(1)/2005 in Gazette of India dated the 29th 
October, 2005, under sub-section (5) of section 46 of the 
Food Corporations Act, 1964. 

[Placed in Library, StHI No. LT 3167105] 
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STANDING COMMITTEE ON DEFENCE 

Sixth and Seventh Reportl 

{English} 

SHRI BALASAHEB VIKHE PATIL (Kopergaon): I beg 
to present the following Reports (Hindi and English 
versions) of the Standing Committee on Defence:-

(1) Sixth Report on 'Procurement Policy and 
Procedure'; and 

(2) Seventh Report on 'Defence Ordinance 
Factories'. 

12.02 hra. 

STANDING COMMITTEE ON SOCIAL 
JUSTICE AND EMPOWERMENT 

Tenth and Eleventh Reports 

{English} 

SHRIMATI SUMITRA MAHAJAN (Indore): I beg to 
present a copy each of the following Reports (Hindi and 
English versions) of the Standing Committee on Social 
Justice and Empowermenl:-

(1) Tenth Report on "Grants-in-aid to State Tribal 
Development Cooperative Corporations for Minor 
Forest Produce Operations-; and 

(2) Eleventh Report on the Juvenile Justice (Care 
and Protection of Children) Amendment Bill, 
2005. 

12.03 hrs. 

CALLING ATTENTION TO MATTER OF 
URGENT PUBLIC IMPORTANCE 

NHd for a comprehenllve package to help the 
Co".. Sector In the country, partlcul.r1y the 1111811 
growera In K .... I., Karnataka • T.mll Nadu .nd 
the IItepe taken by the Government In thli regard 

{English} 

SHRI M.P. VEERENDRA KUMAR (Calicut): Sir, I call 
the attention of the Minister of Commerce and Industry 

to the following matter of urgent pubUc Importance 8I1d 
request that he may make a statement thereon: 

"The need for a comprehensive package to help the 
Coffee sector in the country, particularly the email 
growers in Kerala, Karnataka and TamH Nadu and 
the steps taken by the Govemment In this regard.-

·THE MINISTER OF STATE IN THE MIN.ISTRY OF 
COMMERCE AND INDUSTRY (SHRI E.V.K.S. 
ELANGOVAN): Hon. Speaker, Sir, Coffee In lnella i8 
mainly grown in the southern States of Karnataka, Kerala 
and Tamil Nadu. In recent years. coffee producers the 
world over including India, had been affected by un-
remunerative prices. The annual average price of coffee 
as indicated by the Indian Coffee Trade Association which 
was approximately Rs. 130 per kg. for Arabica (Plantation 
'A') and Rs. 56 per kg. for Robusta (cherry AB) in 1997 
came down to approximately As. 57 per kg and Rs. 28 
per kg respectively in 2002. The situation was further 
aggravated in 2002-03 and 2003-04 due to drought 
conditions which also encouraged an outbreak of the white 
stem borer pest, adversely affecting production In many 
of the coffee-growing regions of south India. These 
conditions resulted In lower production of coffee and 
added to the diffICUlties faced by the growers in servicing 
their debt burden, which related mainly to loans taken 
when the prices were at peak levels during the mid 19908. 
Growers were not in a position to take up capital 
investments like replanting, in addition to regular estate 
operations. 

In 2002, a Special Coffee Term Loan (SCTL) was 
announced for the coffee sector, under which various 
types of loans including Interest were consoHdated into a 
Single term loan, whh a number of concessions. including 
a moratorium on the repayment of the principal amount 
for a three year period starting 2002-03. However, owing 
to the continuing problem of low retums, the coffee 
growers remained in financial difficulties and many of thorn 
were unable to service their debt. including the mounting 
intereat burden. 

In the above Circumstances. in May 2005. the 
Government approved a package of reW measures which 
were primarily aimed at debt amelioration to ball out the 
coffee Industry from ita crisis. The relief measures 
approved envisage--(i) sharing thf total Interest burden 
on STCL, estimated to be Rs. 287.10 crores, for the 

"Also placed in the Ubrary. SH No. LT 3188105 
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three year moratorium period equally amongst the banks, 
the Government and the grower loanees to the extent of 
one-third each; (ii) requesting the banks to lower the 
interest rates charged on SCTL from the existing 11 per 
cent· to nine per cent or the rate applicable to agriculture 
sector' whichever is lower during the remaining repayment 
period of SCTL loans; (iii) writing off of coffee 
developmental loans along with interest amounting to 
around Rs. 24 crore, due from the Coffee Board to the 
Government of India and waiving by the Coffee Board of 
the old developmental loans amounting to around Rs. 
64.59 crore extended by the Board to the small coffee 
growers (below 10 hectares) and (Iv) continuing the 
interest subsidy scheme on working capital loans for small 
growers (belOW 10 hectares) at the rate of five per cent 
and large growers at the rate of three per cent for the 
remaining years of the Tenth Plan which would be 
reduced by one per cent In the case of those growers 
who received the benefit of the reduced interest burden 
on SCTL during the moratorium period. 

I am happy to Inform the House that the measures 
approved by the Government have been welcomed by 
the grower community. Besides, this year the intematlonal 
and domestic prices of coffee have Improved. The average 
ICT A price for the period January to October 2005 was 
approximately Rs. 106 per kg for Arabica (Plantation A) 
and Rs. 53 per kg for Robusta (cherry AB). It is expected 
that the "coffee package~ would help revive the coffee 
sector and improve the financial condition of the growers. 

SHRI M.P. VEERENDRA KUMAR: Hon. Speaker, Sir, 
the Minister in his statement has stated that prices of 
coffee have improved this year but the price quoted Is 
erroneous. It is misleading. Here for Roubsta, the average 
price of AB variety, that Is the superior quality, but the 
bulk is not taken Into account. Coffee industry Is a small 
man's industry and 95 per cent of the growers do not 
have any infrastructural facilities for grading etc. Hence, 
the coffee is sold in bulk. 

Now, what Is happening is that the prices have 
plummeted to such an extent which has never happened 
in the last 100 years, especially as far as Robusta Is 
concerned. I can quote the figures. For 1995-2003, from 
As. 137 per kilogram, it has come down to Rs. 17 per 
kilogram. Th18- decline in Robusta is the lowest in 100 
years In 200J.;-04. This is the real position of Robusta, 
and to say that the prices have improved is not true. 
Thefe Is only a slight fluctuation in the prices. The picking 

season of coffee has not started. The moment picking 
season starts, the price will go down. 

Secondly, In his statement hon. Minister has stated 
about the package, the SCTl,. especially for 2005. SCTl 
has not benefited anybody. It is regarding the Interest 
component. It Ie a three-tier system where one-third Is 
apportioned to each tier. Grower has to pay. Grower Ie 
al .... dy under difficulty. Unless grower pays, It wi" not be 
operative at all. My information Is that because of the 
hedging condition, this SCTL scheme is totally a failure. 

He has talked about another package of As. 24 crore 
about waiving of old development loan of the Coffee 
Board. In 1996-97, I was in the Ministry of Anance. During 
Shri V.P. Singh's time, As. 10,000 crore farmers loans 
were waived off . ... (lntsfTUp/ions) But the Coffee Board 
did not waive off the development loan. 

MA. SPEAKER: There Is so much noise Inside the 
Chamber. If you want to discuss, you can go outside. 

... (InI6fTUplions) 

SHRI M.P. VEERENDRA KUMAR: When I was the 
Minister, I waived off the penal interest of the Board's 
development loan. Prices were so high at that time that 
some of the farmers did not avail of the opportunity given 
to them. The package scheme SCTL announced now Is 
of no help to the farmers. 

I would just bring to the notice of the House the 
situation prevailing now. There are three traditional areas 
where coffee is grown. In Karnataka, the traditional area 
is 2,04,000 hectares; Kerala comes next with 85,000 
hectares; and in Tamil Nadu, the area Is 30,600 hectares. 
In the non-traditional area, Andhra has the coffee 
cultivation area of 18,000 hectares; Orissa has 2,034 
hectares and in the North Eastern Region, It is 14,000 
hectares. ... (In/snuplions) 

(TflJnslstionj 

SHAI LAL MUNI CHOUBEY (Buxar): Mr. Speaker, 
Sir . ... (InMrrupIions) There is so much hue and cry over 
it outside It Is such a big Issue. But I don't know what 
has happened to the Members. They are not making It 
an issue. All are sitting here but silent. The dignity of the 
Partiament has been lowered and it needs to be restored. 
I don't know why the Hon. Members are not getting 
agitated over it? 
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MR. SPEAKER: You should also maintain the dignity, 
you are going against the dignity. 

... (Intsnvplions) 

{English} 

MR. SPEAKER: I have already announced In the 
House. I have di8cueaed it with all the hon. Leaders. 
You know about this. I have told you that I have already 
announced. 

... (Intsrruptions) 

fTnII1SI8t/on} 

SHRI LAL MUNI CHOU BEY: They did not allow 
calling attention, and question hour to take place. 
... (IntsmIPlions) 

{English} 

MR. SPEAKER: It is a very sad day for everyone of 
us. Do not trivialize the issue. 

... (Interruplions) 

SHRI M.P. VEERENDRA KUMAR: I have just 
informed the House about the total coffee cultivation area. 
Now I come to the number of small growers. 
... (/ntsnuptions) 

fTnlnSlatlon} 

MR. SPEAKER: It Is not correct. 

{English} 

This is an important matter. I have allowed the Calling 
Attention because of the importance of the subject. 

... (/ntsnuptions) 

SHRI M.P. VEERENDRA KUMAR: In Kamataka, out 
of 56,000 growers, 54,000 are small growers. 
... (Interruptions) 

MR. SPEAKER: Hon. Members, it is very sad that I 
have to go on reminding you. When the matter is being 
diacussed in the House, you are discussing and 
whispering among yourselves and disturbing the 
proceedings. It is very unfortunate. Some semblance of 
ord!tr should be there. 

... (IntsrfURtions) 

SHRI M.P. VEERENDRA KUMAR: In Kamataka, out 
of 56,000 growsrs, 54,000 are small growers. In Keraia. 
out of 76,067 growers. 75,718 are small growsrs. In TamH 
Nadu, out of 14,500 holdings, 14,000 are amall holders. 
The total Indian production in 2004-05 Is 2,75,500 metric 
tonnes. Out of this. in Kamataka, the total production Ie 
1,98,600 metric tonnes out of which Robusta accounts 
for 52,975 metric tonnes and Arabica accounts for 1,326 
metric tonnes. In Kerala. the total production is of the 
order of 54,300 metric tonnes out of which Robusta 
accounts for 62.975 metric tonnes and Arablca accounta 
for 1,325 metric tonnes. In Kerata, Wayanad di8trict 
accounts for 45.775 metric tonnes, out of which 45,700 
metric tonnes is of Roubsta and 76 metric tonnea Is of 
Arabica. In Idukki and Nelimabathi, the total production Is 
6475 metric tonnes, out of which Robulta accounts for 
5625 metric tonnes and Arablca 850 metric tonnes. I do 
not want to \quote all the figures. 

Small growers constitute 92 per cent of the total 
holdings accounting for 62 per cent area and contributing 
to 60 per cent of the production. Among amall growers, 
6~ per cent grow Roubusta whereas 37 per cent grow 
Arablca. 

In 2001-02. average productivity of small growers' in 
Robusta was 750 kghectare and In Arabica waS 700 kW 
hectare . 

Sir. I want to bring to the notice of the House that 
though we account only . ... (Intsnupllons) 

MR. SPEAKER: What is happening there. I do not 
understand? I will have to name some of you. 

SHRI M.P. VEERENDRA KUMAR: Sir, though we 
have only four per cent in the global market, we hold the 
position in the market, because we produce the best 
quality of Robusta in the world and we produce the best 
Arabica in the world. 

Now. we are losing the market. It is true that if the 
prices in the world fluctuate, the domestic prices also 
fluctuate. But traditionally, the coffee growing countries 
have given the fiscal assistance and other assistance to 
the growers. Whenever we talk of subsidies or packaged 
scheme. we say that there are WTO conditions. 

MR. SPEAKER: Mr. Veerendra Kumar. the whole 
problem of coffee cannot be discussed today in a Calling 
Attention. You seek clarifications only. That is what the 
rules require. 
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SHRI M.P. VEERENDRA KUMAR: South American 
countries are in the WTO. When the prices crashed, Btuil 
who is a part of WTO, had written off the loans of farmers 
up to 12 years. Special loans with low inlerest rates 
were also given to them. 

MR. SPEAKER: What are your clarifications? 

SHRI M.P. VEERENDRA KUMAR: Sir, a special 
financial package up to 600 minion US dollars was also 
given to farmers though Brazil is a part of WTO. 

In Vietnam, the Central Bank of Vietnam ordered 
moratorium on loans for three years and interests amount 
has been waived off and many other incentives were 
given to the farmers In Vietnam. 

In Columbia, debt relief package of 270 billion Pesoe 
has been announced. In Mexico, 209 million US dollars 
hea been allocated under the minimum support price 
scheme in 2001-02. 

MR. SPEAKER: Many countries have done it. 

SHRI M.P. VEERENDRA KUMAR: Sir, Govemment 
always say WTO, WTO, and that is why I say this. 

Similarly, in EI Salvador, private banks have 
announced special loans amounting to 35 million US 
dollars in the year 2001-02. There is an additional 10 
million US dollar assistance were also given during the 
harvest season. 

Not only that, Sir, they are increasing the domestic 
consumption whereas our domestic consumption is 
stagnating. If we just look at our domestic consumption 
of coffee, during 1991-1998, it was 55,000 tonnes. During 
2000, it went up by 10,000 tonnes to 60,000 tonnes. In 
2001, it was 64,000 tonnes; 'in 2002, it was 68,000 tonnes; 
and in 2003, it was 70,0Q0 tonnes. 

But the Indian Government or the Coffee Board has 
done nothing to increase our domestic market. 

I would like to highlight one more point here. There 
Is an import of coffee from other countries . ... (lnltHnJplions) 
During 2001-04, we have imported more than 8000 tonnes 
of coHee of various kinds. 

MR. SPEAKER: Hon. Members, please do not go in 
between the Chair and the hon. Member speaking. You 
should learn all these things. It is not proper. 

SHRI M.P. VEERENDRA KUMAR: Sir, we have 
brought a huge amount of foreign exchange. As regards 
our export earnings, during 2000-01, it was As. 1,374 
crore; during 2001-02, it was Rs. 1,050 crore; during 
2002-03, it was As. 1,051 crore; and during 2003-04, It 
was As. 1,158 crore. 

MR. SPEAKER: Mr. Veerendra Kumar, I am sorry, 
this Is not the way. You please ask the questions. 

SHRI M.P. VEERENDRA KUMAR: Sir, this is our 
foreign exchange earnings. 

MR. SPEAKER: You can ask only clarifications. 

SHAI M.P. VEEAENDRA KUMAR: I am asking 
clarifications. 

MR. SPEAKER: Please do so; I have already given 
you 15 minutes. 

SHRI M.P. VEERENDRA KUMAR: This is the 
pOSition. Taking into account the whole scenario, the 
coffee industry is facing a very serious crisis in all the 
coffee growing areas. Therefore, I would like to know 
from the hon. Minister whether the Government would 
announce a special package and other fiscal measures 
to help the small holding coffee growers. 

Secondly, a special package should also be 
announced in order to boost the investment in the coffee 
plantations. Input subsidies such as f6rtllisers and irrigation 
subsidies should be covered under the package. 

Would the Government announce better Infrastructural 
facilities and give better seeds and subsidy for fertiHsers 
and loans on better terms for re-plantation? 

I would also like to know whether the Government 
would take necessary steps to write off the loans taken 
by small growers below 10 acres. 

Would the Govemment classify coffee as special 
product under the special safeguard measure provided 
for developing countries as per the WTO conditions? It 
should be negotiated in the Ministerial Conference In Hong 
Kong? 

Sir, In the year 2004, the imports from other countries 
have gone to the level of 3000 tonnes. If it touches 
10,000 tonnes, the domestic market for coffee will totally 
collapse. 
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(Shrl M.P. Veerendra Kumar] 
The rate of suicide by farmers Is very high. I do not 

want to repeat all these things. Finally, In this grave 
situation, will the govemment take serious steps and study 
what all measures other coffee growing countries are 
taking for the farmers when prices fall down. Do they 
give some other package? ... (InlBrrupIions) 

MR. SPEAKER: Please take your seat. There is a 
specifiC rule "bout the Calling Attention. You should look 
into those rules. We have become very liberal. Anybody, 
who raises hand. is allowed to put a question on Call 
Attention. In future it will not be done. I have all respect 
for her but I cannot allow this type of total violation of 
rule. In future. only those Members. whose names will 
be there In the list. will be allowed to speak. Please take 
note of this. It Is for the Members to remain alert and 
give notice In time. Today, I am aHowing only two hon. 
Members who have given notices In writing. 

Dr. Babu Rao, Please ask question. otherwise I will 
not allow it to be recorded. 

DR. BABU RAO MEDIYAM (Bhadrachalam): My 
pointed question is. what is the role of Coffee Board in 
fixing the rate as also procurement of coffee. 

SHRI J.M. AARON RASHID (Periyakulam): Sir, the 
rate of coffee has become very low. Sma" growers are 
the greatest sufferers. They are affected like anything. 
The coffee is sold at less than Rs. 60. The package 
announced by the hem. Minister has not reached property 
to the growers. The old development loans given earlier 
should be waived off and new loans be given for 
development as also to eradicate the pests. Fertiliser loan 
should also be given. Market should be strengthened. 
Coffee shops should be opened at every tourist spot. 
... (Inltlrruplions) 

MR. SPEAKER: These are suggestions for action. 

SHRI J.M. AAAON RASHID: More than 50.000 amall 
growers are there in Tamil Nadu. Export subsidy should 
be given and import of coffee should be stopped. WI/I 
the Govemment take care of these things? ... (~) 

MR. SPEAKEA: Now, the Minister. 

SHRI E.V.K.S. ELANGOVAN: Hon. Member. Shrl 
Veerendra Kumar has mentioned about the facilities given 
to the coffee growers in oth,r countries. He al80 
mentioned that the Government of India and the Coffee 

Board have not given any special packages for the coffee 
growers in India and even If some special package was 
announced It was not useful to the coffee growers. I 
may not agree with him. but I appreciate hl8 sentiments. 
As he is interested In helping the coffee growers. In the 
same way the Govemment of India and the Coffee Board 
are Interested in helping the coffee growers. 

I would like to say a few words about the special 
schemes which have been announced for the benefit of 
coffee growers. I may also mention the number of 
beneficiaries State-wise. The benefits extended to the 
coffees growers, Including In Kerala, are: the Interest 
subsidy scheme. The Board extended Interest subsidy of 
five and three per cent to small and large grows ... 
respectively on working capital loans availed by the 
growe ... during 2001-02 to 2003-04. The year-wise details 
of subsidy disbursed and the overall number of 
beneficiaries, particularty In Kerala. Is furnished hereunder. 

In 2001-02. 70.399 people got the benefit of this 
Scheme. In Kerala alone, 44.027 beneflclarfes were there. 
In 2002-03, in Kerala 46755 beneficiaries were there. 
Again In 2003-04, In Kerala alone 58.260 people were 
benefited. Of course, I am not saying that with all this. 
the coffee growers will be fully benefitted but the 
Government is taking the steps and people are really 
benefiting from that. 

As regards coffee package, in Kerala majority of the 
growers make use of Kisan Credit Card to avail of loans. 
Majority of them did not avail the Special Coffee Term 
Loan package that came into effect In April 2002. 
However, nearly 800 growers who availed the SCTL 
package amounting to As. 6 crore will get the benefit of 
two-third interest waiver. In this regard, the Kerata growers 
are major beneficiaries. The Coffee Development loans 
along with the interest have been waived and this wfll 
benefit mainly Kerala growers. Out of total 11 ,850 
beneficiaries, over 6880 are from Kerata and they will 
get the benefit of waiver of loan along with the interest 
amounting to about As. 23 crore. 

So, the Coffee Board and the Govemment of India 
have been extending special package programme to the 
coffee growers. If the hon. Member wants to give some 
more suggestion as to how we can SOlve. the problem, 
the Govemment Is prepared to consider them. I would 
also request him if he wants more details and more 
particulars about it, I am prepared to give it to him. 
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Then Mr. Babu Rao has asked as to what Is the 
role of Coffee Board. The Coffee Board is encouraging 
R&D In this particular sector. It hu been educating the 
farmers as to how they could have more export volumes, 
especially to countries like US and European countries 
where the market for coffee is good and where hundreds 
of coffee pubs are coming up every month. The Coffee 
Board have been instructing and giving them ideas how 
to export coffee to all these countries. It al80 keeps a 
watch on the market. It makes all these arrangements 80 

that the prices do not fall to the lowest. In fact, for the 
past one year, we have been seeing a rise in the coffee 
prices which has been benefiting both small and large 
coffee growers. I would also like to tell you that Coffee 
Board does not fix prices because it is decided by the 
market forces. The only thing is that the Coffee Board 
helps the growers to identify good markets both abroad 
and within the country. The Coffee Board is also trying-
through media and through documentary films-to create 
a bigger domestic market. The Board is trying to see 
that the non-coHee users more aware of the coffee. These 
are the jobs of the Coffee Board right now. 

My friend, Shri Aaron Ruhid has said that the special 
packages and loans are not given to the coffee growers. 
We have already announced a lot of schemes for the 
benefit of coffee growers. As regards Tamil Nadu, I am 
sure he wants to ask about his Constituency, Pariyakulam. 
I have got all the details and I would give it to the hon. 
Member. 

12.30 hr •. 

RE: ALLEGATIONS OF IMPROPER 
CONDUCT ON THE PART OF SOME 

MEMBERS-Contd. 

{Eng/ish} 

MR. SPEAKER: We shall now take up matters of 
urgent public importance. Prof. Ram Gopal Yadav may 
speak now. 

... (Inl6nuptions) 

MR. SPEAKER: He has already given notice and 
mentioned the matter in it. 

... (Inl6mJptions) 

SHRI KHARABELA SWAIN (Balasore): Sir, I want to 
say something on the Bhlfting of the centre of the National 
Institute of Science. ... (InItNrupIIons) 

MR. SPEAKER: This is not the way. Without 
permission, you are standing and speaking. You are such 
a responsible Member. 

SHRI KHARABELA SWAIN: Does everybody In this 
House speak with your permiSSion? It is as If every 
Member is speaking with your permission . ... (lnlPmlplions) 

MR. SPEAKER: If you have something important to 
speak, then please send a note to me and I will try to 
accommodate you. 

{Translation} 

PROF. RAM GOPAL YADAV (Sambhal): Mr. Speaker, 
Sir, you have Issued instruction on the notice which I 
had given. The operation Duryodhan is being run on 
T.V. It Is a very serious matter. 

{Eng/ish} 

MR. SPEAKER: Certainly. 

PROF. RAM GOPAL YADAV: Most stringent action 
should be taken after inquiry. This Is my request to you. 

SHRI GURUDAS DASGUPTA (Panskura): Sir, I have 
just got something to add. 

It is a reflection on our parliamentary system. It is 
as if the people are made to understand that many such 
black sheep are there within the system. I want proper 
inquiry. Of course, you will do it within the shortest 
possIble time. I want explusion of such Members . 
... (lnl6/1Vptions) There have been many such complaints 
eartier also even with regard to questions. 

MR. SPEAKER: This is very serious matter and a 
very sad thing. We have to maintain our great 
parliamentary system. 

SHRI GURUDAS DASGUPTA: It is not only that I 
am sad but I am angry alao. My blood bolls to know that 
there have been such colleagues In thI8 House with whom 
I am sharing the same platform. I demand exemplary 
punishment by you and by the House. 

MR. SPEAKER: At the beginning of the proceedings 
of the House today, I have announced it from the Chair 
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[Mr. Speaker] 

and I have already requested them not to come. At the 
moment, I cannot do anything more. That shows that 
serious action has already been taken. I have dl8cussed 
with all the hon. Leaders and I have al8o. discusaed with 
very eminent persons In our set-up and we will certainly 
take action. 

Shri Harin Pathak, you may please associate by 
speaking one or two sentences. 

{Translallon} 

SHRI HARIN PATHAK (Ahmedabad): Mr. Speaker, 
Sir, whatever is being shown on a T.V. channel about 
the conduct of certain hon. Members, since morning Is a 
matter of grave concem for the House and all of us. Our 
party takes it very seriously. You also spoke very well In 
the beginning. So, as our party came to know the names 
of the Members involved in it, the party immediately 
suspended them from parliamentary party. The party has 
constituted a high level intemal committee to inquire into 
the matter and submit its report to the House and then 
the report will be presented before the Privilege 
Committee. Nevertheless, It Is a matter of serious concem 
for all of us. As you just said that all of us are sitting In 
this august House. I do agree with you that we are 
really fortunate that we are sitting In this House despite 
that if such incident takes place it is a really a matter of 
deep concem for all of us. Therefore, I associate myaelf 
with you and with whatever hon. Members have spoken 
here so far. 

/English} 

MR. SPEAKER: I have already spoken to the hon. 
Leader of the Opposition. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, I 
got to know of this sordid affair through a statement of 
our head of the Media Department that the Congress 
had contemplated action against one of the erring 
Members. I also compliment you for the action taken in 
the moming after consulting all Party Leaders. I also 
compliment the Chairperson of the UPA and other leaders 
for being very prompt in taking action against them. I am 
sure that theaetion that you would take after consultation 
with every Patty Leader would be, in fact, a trend-setter 
and would also COme out as a corrective measure to 
ensure that things like these are· not repeated in future. 
Sir, action has to be deterrent and exemplary. 

{T1'IIMIIIIIon} 

SHRI PRABHUNATH SINGH (Mahanljganj, BIhar): Mr. 
Speaker, Sir, the Operation Duryodhan which Is being 
shown on a TV Channel, was also di8cuaaed In the 
leaders' meeting and all members 88800Iated themsetves 
with your feelings. It is a serious matter and Immediate 
action should be taken on this. Today the situation Is 
that no Members of Parliament can go to the people 
with such Image. It has become a suicidal case for 
Members of Parliament. I would like to say that whatever 
level of inquiry Is ordered Into It should not take much 
time and a time-limit should be set for it. I would like to 
request that the membership of such members, who have 
lowered the dignity of this prof888lon and created an 
embarrassing situation for the other I1'a'11bers of partiament 
should be terminated. 

/English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, we all 
should condemn what we have seen today In a television 
channel. It was about a few Memberw--eeven or eight-
of thil House taking money raising Questions on the 
floor of this House. ThIs Is a 88I'ioue Incident that has 
taken place. It has defamed the dignjty of this HOUle. 

MR. SPEAKER: Certainly. Anybody found guilty win 
be suitably dealt with. 

SHRI BASU DEB ACHARIA: Stringent acIIon should 
be taken against those persons who are found taking 
money openly. This should not be taken lightly. TheIr 
membership should cease to exist Invnedlately, without 
much time. 

MR. SPEAKER: We should come to a decision. We 
should work jointly and found out a solution. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. 
Speaker, Sir, this is one of the saddest days for every 
one of us. I also share the views expl'8888d by you. I, 
on my behalf and on behalf of my Party, assure you to 
extend 100 per cent support for whatever action you 
purpose to take. This matter should be referred to Ule 
Ethics Committee immediately. 

MR. SPEAKER: I am sure, on this matter we will all 
be united. 
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SHRI BRAJA KISHORE TRIPATHY: The Ethics 
Committee should decide immediately what sblltgent action 
can be taken against these Members. 

SHRI RAM KRIPAL YADAV (Patna): Mr. Speaker, 
Sir, today whatever has been shown on a T.V. channel 
is regretful. It is against our dignity. I would Hke to say 
to all members that all of us belong to the biggest 
Panchayat of this country and the entire country Is 
watching us. If our conduct will be like this we cannot 
hold our heads high. We associate ourselves with your 
emotions and want to requ_ to you that such action 
ehould be taken against them that no member dares to 
act like this in future and defame our prestige. I, on 
behalf of my party condemn It. 

/English} 

MR. SPEAKER: Thank you for your support. I am 
iure all of us are concerned. 

{TflInslBtion} 

SHRI RAMDAS ATHAWALE (Pandharpur): Mr. 
Speaker, Sir, if any member Indulges In corruption in the 
name of asking questions, It becomes a serious matter 
and It Is an Insult to the House. I demand that the 
membership of such members should be terminated. I 
request you to take such strict step so that nobody dares 
to act like this. 

/Engilsh} 

SHRI A.K.S. VIJAYAN (NagapattJnam): Sir, on behalf 
of my Party, the DMK, I aaaociate myself with the opinions 
expressed by the hon. Members In the House on this 
iSfue. 

SHRI P.S. GADHAVI (Kutch): Sir, I also associate 
myseH with this issue. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Mr. Speaker, Sir, In the morning Itself, 
you yourself took the Initiative of calling the meeting of 
the leaders of various parties. You also had a telephonic 
conversation with the Leader of the Opposition. In your 
chamber, all of us agreed that at the beginning, before 
starting the Question Hour, you will express concem about 
the dignity and prestige of this House. All of us agree 

that your prompt Intervention has, to some extent, reatored 
the pt'8Stige of the House In making known that the House 
Is not silent over luch an Ignominious lleue whtch has 
taken place. The matter should be Investigated and ehouId 
be investigated very quickly. After Investigation, whoever 
Is found guilty, strict action should be taken against them. 
I do hope that on this matter there Is no difference of 
opinion. All political parties have already Initiated action 
against the respective Members of their parties. 

I do hope that sometimes the House collectively 
asserts Iteelf through you. this is an occasion when we 
have to maintain and uphold the prestige and dignity of 
the sovereign Parliament. The entire House will rlee as 
one behind you and whatever necessary stepa you will 
take, the entire House will be with you. 

MR. SPEAKER: Thank you very much. 

Shrl Prabhunath Singh, do you wish to raise any 
other matter? 

{T1'IlnSI6tion} 

SHRI PRABHUNATH SINGH: Sir, I have left papa", 
but even than I can speak. 

MR. SPEAKER: The subject of Shrl Anent Kumarjl Is 
quite urgent. 

SHRI PRABHUNATH SINGH: Sir, I can apeak even 
without papers. . .. (InlstrUptions) 

CHAUDHARY LAL SINGH (Udhampur): Sir, just to 
make their newe. they are kiHIng all. 

MR. SPEAKER: We ahall correct them. 

CHAUDHARY LAL SINGH: Only we shall correct 
them. 

SHRI PRABHUNATH SINGH: Mr. Speaker, SIr, I want 
to speak. 

MR. SPEAKER: You should give another notice. 

SHRI PRABHUNATH SINGH: Sir, I shall apeak 
tomorrow. Tomorrow I should be the first speaker. 

MR. SPEAKER: Today I reserve your number for 
tomorrow. 
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{English] 

SHAI BASU DEB ACHARIA: Sir, I have given a 
notice. 

MR. SPEAKEA: I have got a list of all the notices. 
Hon. Members, please cooperate with me. If anybody 18 
feeling disturbed, when the matter is going on, for any 
matter, here is a Lobby just a little out You can go 
there. 

12.42 hr .. 

SUBMISSION BY MEMBER 

Re: Allocation of funda for relief and rehabilitation 
work In flood effected areas of Karantake 

[English} 

SHAI ANANTH KUMAA (Bangalore South): Thank 
you very much, Sir. 

I am raising a very shocking issue about the flood 
reli.f that has been given to the State of Kamataka. In 
that, As. 158.15 crore has been instructed to be returned 
back. The entire Karnataka went under severe flood for 
three times. The Kamataka State Government submitted 
three memoranda to the Union Government, to the tune 
of As. 4896 crore. When the hon. Prime Minister wanted 
to inspect the flood situation in Karnataka, he came to 
Goa but could not come to Karnataka. Telephonically, he 
told the Agriculture Minister, Shri Sharad Pawalji that the 
Union Government is giving an ad hoc relief of As. 300 
crore. But it is unfortunate that despite our three 
memoranda for Rs. 4896.97 crore, this is the situation. 

Sir, more than 18 districts and 104 tehsils are 
affected; 5-1/2 lakh acres of crops have been totally 
devastated; 1,30,000 houses have been destroyed; and 
130 people have died. The Union Government gave an 
ad hoc interim relief of Rs. 357 crore only. I want to 
draw the attention of the hon. Leader of the House also. 
In that Rs. 357 erore also, now it is the most shocking 
news to the people of Karnataka, the flood-affected 
farmers and land labourers of Kamataka that Rs. 158.15 
crore has been ordered to be returned bade to the Union 
Govemment. Therefore, I also want to bring to your kind 
notice, and through you, to the Leader of this House that 

w. had two Calling Att.ntlon notlcee. During that, the 
Union Home Minister saId on 28th November, which I 
quote as; 

-Both the Instalments of the Central ahare of C81am1ty 
Relief Fund of Rs. 86 crore for the current year has 
already been released to the State Governm.nt on 
May 30, 2005 and August 11, 2005, respectively. In 
addition, an ad hoc reI .... of As. 367 erare was 
made to the State from National Celamlty Contingent 
Fund on August 11, 2005 towardl July-August flood 
rell.f." 

He gave this statement on the floor of the House on 
28 November 2005. On 29 November 2005, the AeIerYe 
Bank of India gave a dlAk.. .. 1on to the Kamataka State 
Govemment to retum back Rs. 158.15 crore. 

With your permission, there was again another C81Hng 
Attention in this august House. While replying to that 
Calling Attention, the Union Home Minister said: "Another 
Central Team has been deputed to 888818 the flood-
affected areas and the damage of the fIood-affected areas 
in Kamataka State in November. - They have already 
received the detaUs and they are going to process the 
details. 

The hon. Union Minister al80 gave the assurance 
saying: 'The Govemment of India, 18 standing with the 
people.- Sir, through you, I am drawing the attention of 
the hon. Leader of the House and also the attention of 
the hon. Par1lamentary Affairs Minister to a statement. 
The Union Govemment, through the hon. Home Minister, 
said: 

"The Government of India 18 standing with the people 
of Tamil Nadu and Karnataka dur1ng this hour of 
natural calamIty. The Relief Fund, which has been 
allocated, is only meant for expeditious relief for the 
people. A Central Team has already been despatched 
to assess the devastation caused by this natural 
calamity. The Team has submitted its report and it 
is being studied by the Government. The Government 
Is committed to provide more funds .. soon as the 
Government reach the conclusions.-

This is the reply given by the Union Home Minister on 
the floor of the House on 7th December. I think its 
misleading the entire House because on '29th November 
only the Government of India gave a direction to the 
Government of Kamataka to return As. 158.15 eror. which 
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It has allocated for the flood relief work of Kamataka. It 
Is not only that. 

It is unfortunate that the same thing has happened 
to various Statea. The Union Government has directed 
Maharuhtra to return As. 362 crore; Gujarat, As. 195 
crore; and, Himachal Pradesh, As. 35 crore. 

Therefore, I would request that the Union Government 
represented here by the hon. Defence Minister should 
intervenue. He should assure the House that whatever 
ad hoc relief that has been given to various States, 
eepecIally to the State of Kamataka, would be deemed 
to be released to that State. It is not only that. 

The Government of Kamataka needs more money, 
more funds as assured by the Union Home Minister In 
this House. Therefore, I would request an intervention by 
the hon. Defence Minister. It Is a very serious matter. 
... (lnt9rrup/ionS) 

MR. SPEAKER: Yes, that is why, I have anowed 
you although you have not given any notice in time. 

SHRI ANANTH KUMAR: I thank you very much for 
that. The entire State of Kamataka is agitated. I would 
request him to Intervene . ... (Interruptions) 

MR. SPEAKER: I have allowed you to speak nearly 
for ten minutes. 

SHRI ANANTH KUMAR: Yes, Sir, you have allowed 
me. But I want to reply from the Government because it 
is such a serious matter . ... (lnl8rruplions) 

MR. SPEAKER: How can he reply just now? Shri 
Basu Deb Acharia to speak now. 

... (Interruph'ons) 

SHRI ANANTH KUMAR: He can simply say that he 
will look into the matter and he will talk to the hon. 
Prime Minister. .,. (Interruptions) 

MR. SPEAKER: He is patiently listening to you all 
through your speech. 

.. , (Interruptions) 

SHRI ANANTH KUMAR: The hon. Prime Minister has 
telephonically assured the State of Karnataka that 

As. 300 crore would be released. . .. (In/rHrup/lol1s) I am 
cooperating with you. I want an 888urance. 

MR. SPEAKER: You are such a cooperative hon. 
Member. Please cooperate with me. 

SHRI ANANTH KUMAR: I want an assurance from 
the Government. 

MR. SPEAKER: How can you get It? I cannot compel 
anybody to give an assurance. 

SHRI ANANTH KUMAR: It is a very serious matter. 
... (Intrlrruplions) 

MR. SPEAKER: Nothing more will be recorded now. 

... (Intenup/ionsr 

MR. SPEAKER: Only Shrl Basu Deb Acharia's 
statement will go on record . 

... (Interruptions) ~ 

SHRI BASU DEB ACHARIA (Bankura): Sir, the 
Ministry of Power, Government of India has dectded to 
abandon the 280 megawatt, gas-based power project at 
Monarchak In Tripura . ... (Intrlnuptlons) 

MR. SPEAKER: Shrl Ananth Kumar, I earnestly 
request to sit down now. I have allowed you because of 
the Importance of the matter concerning the people. 

SHRI ANANTH KUMAR: I entirely appreciate It. 

MR. SPEAKER: I have allowed you although your 
notice is not In time. But I cannot compel anybocly. 

... (lnlPnupIions) 

MR. SPEAKER: You know very weH that I cannot 
compel anybody to make any response . 

SHRI ANANTH KUMAR: I am only requesting the 
hon. Minister, through you, Sir, to intervene. 
. .. (Interruptions) 

MR. SPEAKER: Why do you say that you would 
come to the Well of the House? 

SHRI ANANTH KUMAR: It Is a serious matter. The 
hon. Leader of the House can just Intervene and say 
something. 

"Not recorded. 
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THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir. he has stated in respect of a number 
of States. He has referred to not only Kamataka but also 
he has referred to Maharashtra and Gujarat. These 
matters are to be ascertained. I cannot just give an off-
the-cuff response to him. . .. (Interruptions) 

MR. SPEAKER: He has said that how could he 
always give an instant reply. 

... (Interruptions) 

SHRI ANANTH KUMAR: He can talk to the hon. 
Prime Minister. I am raising a very serious matter of 
public importance. 

MR. SPEAKER: How can he say that? When the 
matters are being mentioned, it is assumed that the 
Govemment is listening to them for taking appropriate 
action. Shri Ananth Kumar, this is unfair. 

... (Inlenvph'ons) 

MR. SPEAKER: The other Members have important 
matters to raise. 

... (Intenvptions) 

SHRI BASU DEB ACHARIA: Sir, the Ministry of 
Power, Government of India had decided to abandon the 
280 MW gas-based power plant at Monarehak. Trlpura. 
This decision of the Government has disappointed the 
people of Tripura. This gas-based power plant of 280 
MW capacity was sanctioned in the year 2002. Ita 
foundation stone was laiel by the former Power Minister 
In the year 2002. This project had received all the 
atatutory and technical clearances from the competent 
bodies and gas allocation was also assured by the ONGC. 
There were some disputes regarding the pricing of gas 
which have also been resolved. 

MR. SPEAKER: The matter should be brief. 

SHAI BASU DEB ACHARIA: Sir. combined cycle gas-
based project at Palatana of South Trlpura, which Is 
promoted by IL&FS and ONGC and for which foundation 
stone was laid by hon. Prime Minister on 29.10.2005, 
will in no way affect the functioning and viability of this 
particular project. There will be no shortage of gas supply 
for this project. The transmission line is being erected by 
Palatana project. ... (Interruptions) 

MR. SPEAKER: No, Mr. Thangkabalut 

SHRI BASU DEB ACHARIA: The cIecIaIon of this 
Government to abandon the project, which was sanctioned 
and for which all clearances were obtained and foundation 
stone laid in the year 2002, will affect the development 
of the North-Eastern States. 

Sir, I urge upon the Govemment to reconaider the 
decision to abandon a project whlch was unctIoned and 
cleared. The NEEPCO haa already spent As. 30 cro ..... 
The Infrastructure has already be.n provided and 
developed. So, I urge upon the Government to reconaider 
the decision and the 280 MW gas-buacI power project-
which was sanctioned and for which foundation 8tone 
was laid-the constructior. of that project should be 
started. 

Sir, this is the demand of the people of Trlpura. 

DA. ARUN KUMAR SARMA (Lakhlmpur): Sir, I would 
like to associate with this . 

MA. SPEAKER: Shri Santosh Gangwar. 

... (InMI7Up/Ion8) 

SHAI KHARABELA SWAIN (BaIasore): SIr, please 
accommodate me. The hon. Minister Is here. He said he 
would make a statement. . .. (InltlmJpl/rJl'w) 

{Trsns/lltionj 

SHRIMATI SUMITRA MAHAJAN (Indore): Mr. 
Speaker, Sir. I too have an i8sue to raiIe .... (/~) 

MR. SPEAKER: Surnltra jl, you know that I will call 
one by one. Please cooperat •. 

/Englishj 

SHAI KHARABELA SWAIN: He said he would make 
a statement about this shifting of the National lnatitute of 
Science. The Leader of the House Is here . ... (InttItnJpIiDn6) 

{Tl1II1SI8lionj 

MA. SPEAKER: There is no notice from you. You 
are a veteran Member. You should have given notIoe. 

SHAI KHARABELA SWAIN: Mr. Speaker, SJr, I had 
given a notice but the House was adjourned at that time. 
... (Inlsnvpllons) 
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MR. SPEAKER: I am trying to speak so good Hindi 
but still you are getting angry. 

... (Intsrruphons) 

{English} 

SHRI KHARABELA SWAIN: Sir, I am just asking the 
hon. Minister, when he Is going to make a statement. 
... (InfBrruptions) 

{Translstlon} 

MR. SPEAKER: A Member of your party has been 
calied-Shri Sant08h Gangwar. 

SHRI SANTOSH GANGWAR (Barellly): Mr. Speaker, 
Sir, thank you. I want to draw the attention towards a 
matter related to the Ministry of Agriculture. A prominent 
Indian Veterinary Research Institute is functioning In my 
district. The staff of scientific and technical category In 
the institute are given promotion, Increment and non-
practising allowance etc. through the process of 
assessment but the administrative category staff are not 
given the same facility. ... (Intsrruptions) 

Here, I would like to mention that the staff or officials 
in the technical category are getting promotion and 
increment in proper manner. There are even fifth standard 
pass technical staff, tractor driver, vehicle driver and bread 
maker working in the institute are getting benefits under 
the assessment but highly educated staff In the 
administrative category who are graduate or MBA are 
not being assessed even after 12·15 years which Is 
causing great resentment among them. 

Mr. Speaker, Sir, through you I would like to urge 
the hon. Agriculture Minister to take action to remove 
this anomaly. They should also be given promotion and 
other facilities. The administrative staff should also be 
extended the same facilities on the lines of the scientist 
and technical staff. 

{Eng/ish} 

SHRI KHARABELA SWAIN: When Is he going to 
make a statement? ... (IntfltnJPfions) 

/Translstion} 

MR. SPEAKER: What is the matter? I do not 
Understand anything? 

... (InlBrruptions) 

{English} 

MR. SPEAKER: Please do not record . 

... (InttN'flJptions) It 

{English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
We are in touch . ... (lnlBrruptions) 

MR. SPEAKER: This Is not the way. I wUl not allow. 

... (InfBmlptions) 

MR. SPEAKER: No hon. Minister, I have not asked 
you. I will not allow the House to be disturbed in this 
fashion. I am requesting you. 

... (IntBnuptions) 

SHRI KHARABELA SWAIN: You can suspend me 
from this House. I will go and sit In the well. 

12.58 hr •. 

At this stsgfl, Shn' Khsrsbtlls SWain CIII71tI and stood 
on thB floor nsar fI1B Tsbls. 

MR. SPEAKER: I have not suspended you. You 
cannot have a matter at your disposal, at your sweet 
will. 

... (InftJrruptions) 

MR. SPEAKER: You cannot have any thing at the 
midst of the matter. 

... (InfBrrupti0n8) 

MR. SPEAKER: You are dlaturblng the HOUM. 

...(lnfBmlp/lon8) 

SHRI KHARAeELA SWAIN: I am not dllturblng. 
•.. (InlBrruptions) 

MR. SPEAKER: You are disturbing. What II this? 

... (InlBrruptIons) 

-Not recorded . 
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MR. SPEAKER: I have told you just now. 

... (InltlmJp#ons)' 

MR. SPEAKER: I leave It to the hon. Members to 
decide anybody can stand up at any moment. 

... (Inltlrruptions) 

MR. SPEAKER: The House stands adjourned to meet 
again at 2.00 p.m. 

12.58 hrs. 

ThtI Lok Ssbha then adjoumtKI till Fourttltln 
of th8 Clock. 

14.06 hra. 

The Lok Ssbha 19-asssmb1tKi aher Lunch at Six 
Minutes past Fourttltln 01 the Clock. 

[MR. DePUTY SPEAKER in the Cha/~ 

MOTION RE: NINETEENTH REPORT OF 
BUSINESS ADVISORY COMMITTEE 

/English} 

MR. DEPUTY SPEAKER: The House shall now take 
up Item No. 12 listed in today's List of Business. 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): I 
beg to move: 

"That this House do agree with the Nineteenth Report 
of the Business Advisory Committee presented to 
the House on the 9th December, 2005.-

MR. DEPUTY SPEAKER: The question is: 

"That this House do agree with the Nineteenth Report 
of the Business Advisory committee presented to the 
House on the 9th December, 2005.-

The motion was adop/lJd. 

·Not recorded. 

14.07 tn. 

MATTERS UNDER RULE 3n 

[English} 

MR. DEPUTY SPEAKER: The House shall now take 
up Item No. 13. If the House agrees, the Matters under 
Rule 3n be treated as laid on the Table. 

/Translation} 

SHRI RAVI PRAKASH VERMA (Khert): Mr. Deputy 
Speaker, Sir, please let these pages be read out. I have 
not been able to speak even one time . ... (Inlllrruptions) 

MR. DEPUTY SPEAKER: We have too much 
business today which may take time upto midnight. I wUI 
get It read out next time. 

SHRI RAVI PRAKASH VERMA: Mr. Deputy Speaker, 
Sir, it is a very Important matter. We are ready to sit 
late. 

MR. DEPUTY SPEAKER: There is too much business 
today and therefore I want that haJf-an-hour is saved. 

SHRI RAVI PRAKASH VERMA: It is very Important. 

MR. DEPUTY SPEAKER: Alright. 

(I) Need to Ht up • Division Bench of Supreme 
Court at etlennel 

SHAt J.M. AARON RASHID (Pertyakulam): Sir, I raise 
the iuue In the interest of the Southern States of TamO 
Nadu, Andhra Pradesh, Karnataka, Kerala and 
Pondicherry, which even by Army are treated 88 one 
zone, known 88 ANTKP zone. In the olden days, all the 
elderly people In these States used to speak Tamil 
because the people of these States generally graduated 
from Tamil Nadu In Arts, SCience, Law and Medicine. As 
the premises of the High Court of Tamil Nadu is the 
largest one, it Is most suHable for setting up the division 
Bench of Supreme Court in Chennal. If It Is set up In 
Tamil Nadu, a lot of time and travel expenditure of people 
of these five South em States will be saved. It Is In the 

I 

general interest of all the five Southern States and 
common people will be benefited If Supreme Court 
Division Bench Is established In Chennal. 
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(iI) Need to .anctlon R.. 30 crore for .arly 
completion of Nuapada-Gunnupur narrow 
gauge rail line Into broad gauge 

SHRI CHANDRA SEKHAR SAHU (Berhampur-QrIssa): 
Sir, the conversion of Naupada-Ganupur narrow gauge 
rail line into broad gauge project was included In the 
past three budget from 2003 to 2006. In the past year's 
Railway Budget, a proposal for survey of extension from 
Gunapur to Theruvali has been approved. Rs. 35 crore 
was sanctioned for the project. Land acquisition has 
already been done and construction Is In progress. It Is 
leamt that there Is no money left now with the authority. 
So the pace of work has come down. The total cost of 
the conversion as per the estimates is Rs. 95 crore. To 
complete the project more than Rs. 80 crore Is required 
keeping in view the cost escalation. So, I request the 
hon. Railway Minister through you, Sir, to provide at least 
Rs. 30 crore In the 2006-2007 Railway Budget so that 
the work will proceed and the project is completed In 
time. 

MR. DEPUTY SPEAKER: Shrl Vlrendra Kumar. 

Shri Virendra Kumar-not present. 

Shri Avinash Rai Khanna-not present. 

Shri Harishchandra Chavan-not present. 

Dr. Laxmlnarayan Pande~t present. 

(III) Need to develop Kollam as a major port of 
Kerata 

SHRI P. RAJENDRAN (Quiton): Sir, Kollam was one 
of the oldest ports In the west coast. History has it that 
Kollam Is the "former emporium of Trade" and that 
centuries back the Arab and Chinese vessels visited this 
port regularly for trade. Lack of modem facilities thwarted 
cargo ships to ports with better berthing, communication 
and other technical facilities. The number of ships calling 
began declining and now, this port is at standstill. Many 
of the traditional Industries based In Kollam began to die 
out or were shifted to major port locations. Cashew, colr 
and marine prodUC18 industries are the worst affected. 
Titanium, one of the major industries of Keraia, is also 
located in Kollam. It is reported that the depth of the sea 
at the entrance is 12.5 metres and the other technical. 
parameters are quite favourable for development of a 
commercial harbour which can cater to ships of 35,000 
'lr 45,000 DWT without large investment. 

In this background, there Is sufficient Justification for 
developing Kollam as one of the major ports In the 
country. So, I would request the Govemment, through 
you, Sir, to consider the legitimate demand of the people 
of Kollam in general and Kerala In particular to establish 
Kallam Port as one of the major ports In our country. 

(Iv) Need to amend Indian Penal Code providing 
stringent punishment for the rapla .. 

SHRI VARKALA RADHAKRISHNAN (Chlraylnkll): Sir, 
I am raising a very Important matter under Rule 3n. 
Even In today's paper it was reported that the limbs 
were cut off for having reported the heinous offence of 
rape. 

The move to bring In a new legislation for gMng 
deterrent punishment to rapist Is an laaue of national 
Importance. It has become a common occurrence now-a-
days that the rapists escape punishment on technical 
grounds. There is a need to amend the penal code 
regarding the offence of rape wherein the consent of the 
victim can be presumed in cases where the victim Is 
above the age of 18 and below 18. this Is a grave 
situation arising out of a wrong provision In the statute. 
It Is high time for amending penal law raising the age 
from 1 e to 18 In matters of giving consent. I request the 
Central Govemment to take Immediate steps to amend 
the penal code. This is a matter of urgent public 
importance. 

(v) Need to bring a legl.latlon for Inclu.lon of 
certain cast .. In the lIat of Scheduled ca.s 

{Tl'I1ns18l1onj 

SHRI RAVI PRAKASH VERMA (Kheri): Mr. Deputy 
Speaker, Sir, through you, I would like to draw the 
attention of the Union Govemment towards such famillea 
which migrated from the East Paklatan (Bangladesh) and 
have resettled In various districts in Uttar Pradesh and 
which have been declared as scheduled cut .. In West 
Bengal. The proposal for Inclusion of these families In 
the list of scheduled castes Is under conalderatlon of the 
Union Government on the request of the U.P. 
Govemment. 

Under the Scheduled Castes and Scheduled Tribes 
Order (Amendment) Bill, 1967, it has been provided that 
any person belonging to a caste Included In the list of 
scheduled castes for West Bengal living as a displaced 
person in other state will be treated as one belonging to 
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scheduled caste in the state. This Bill was introduced In 
the fourth Lok Sabha but could not be passed due to its 
dissolution. 

A number of persons belonging to Nama, Sudhra, 
Paund, Manjhi etc. castes are living at various places In 
the state and are included In the scheduled castes list of 
West Bengal. These castes are demanding again and 
again that they should be included in the scheduled castes 
list. 

I, therefore: )Vant to urge the hon. Minister of Social 
Justice and Empowerment that an amendment BUI tor 
including Nama, Sudhra, Paund, Manjhi etc. castes In 
the list of scheduled castes should be brought as soon 
as possible 80 that the persons of theee castes can 
avail the benefits reserved for the scheduled castes. 

/English} 

MR. ~EPUTY SPEAKER: Shrl Raghunath Jha-Not 
present. 

Shri Ashok Kumar Rawat-Not present. 

(vi) Need to taka up gauge converalon work on 
ThanJavur-Thlruvarur-Nagere routa In Tamil 
Nadu 

SHRI A.K.S. VIJAYAN (Nagapattlnam): In 1993 the 
Railways announced the project pertaining °to gauge 
conversion between Thanjavur and Nagore section that 
comes under the Southem Railway. Every year a token 
sum is earmarked but the project is still pending. Nagore, 
Nagapattlnam and Velankanni near Nagapattinam are 
Important and famous pilgrim centres the: attract pilgrims 
across the globe. Even the Velankanni BasiHicfl Church 
Management Committee has given an undertaking to pay 
Rs. 2 crore to the Railways to lay railway lines between 
Velankanni and Nagapattinam. Even after announcements 
and promises, ,the Railways are yet to fulfil the 
announcement made In this august House of the People 
in this regard. Hence, I urge upon the Railways to take 
up the prioritized gauge conversion project between 
Thanjavur and Thiruvarur and further up to Nagore at 
the earliest within this financial year. Southem Railway 
has proved its capability to complete projects on time. 
This is necessary to provide a boost to economic flctivity 
and promotion of pilgrim tourism. 

MR. DEPUT.Y SPEAKER: Shrl Tukaram Ganpat Rao 
Renge Patil-Not present. 

(vII) N .. d to provlda Central aHI_nee to the 
Governmant of Wa.. Bengal for providing 
rell.f to the people affected by heavy ratn. 
In aouthem pert of w •• t Bengel, e.peclally 
Mldnapore (Ea" and Wnt) 

SHIR PRABODH PANDA (Mldnapore): During heavy 
rains In last October, southem part of West Bengal, 
especially Midnapore Purva (East) and Midnapore Paschlm 
(West) districta are the worst affected. A large part of 
those districts are facing serious problem due to damage 
of total paddy crops, roads and streets, dams and river 
embankments. Thousands of houses have been fully 
damaged and lakhs have been damaged partly. School 
buildings and hospitals are also damaged. Acute problem 
of drinking water persists there. Even till today a large 
part remains submerged and water logged. The State 
Govemment of West Bengal and the local bodies have 
promptfy responded and provided relief to the affected 
people. West Bengal sanctioned Rs. 100 crore 
reconstruction work. But that. Is Inadequate to adctrea8 
the problem. The State Govemment has sought neceuary 
Central financial assistance In this regard. 

I urge upon the Union Govemment to respond It 
promptly and render neceasary assistance to the State 
Govemment for reconstruction work at the flood affected 
area. 

MR. DEPUTY SPEAKER: Dr. K. Dhanaraju-Not 
present. 

Ivlll) Need to provld. market outlet. to the 
Socletla. and Cooperative ot J.K engaged 
In handlcraft./handloom work. at the 
Important ratlway atatIona and airport. 

SHRI ABDUL RASHID SHAHEEN (Baramulla): Sir, 
the State of Jammu and Kashmir has gone through a 
traumatic experience of violence, which left the lacerating 
wounds behind on the minds and memories of affected 
population. 

With healthy change in the worid economic scenario, 
Foreign Direct Investment procesc started In the rest of 
the country but zero Investment was recorded in Jammu 
and Kashmir, especially Kashmir and Ladakh Provinces 
of the Jammu and Kashmir State. But there has been 

o improvement in the handicraft sector. With the increue 
of production and modemlsation of designs promotion, 
now the paucity of market is disheartening to the craft 
workers. 
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I earnestly request the Govemment to provide market 
outlets to the societies and co-operative. of handlcrafta/ 
handloom workers on the important railway stationa and 
airports of the country so that the production In handloom 
and handicraft sectors remain stable and the jobs of 
handicrafts and handloom workers remain secure. 

14.20 hra. 

DISASTER MANAGEMENT BILL, 2005 

{English! 

MR. DEPUTY SPEAKER: Now, we wi" take up Item 
No. 14, Disaster Management Bill, 2005. The time allotted 
with us Is three hours. One hour and eighteen minutes 
have already been taken and one hour and forty-two 
minutes are left with us. When the House was adjoumed, 
Shrl Mohan Singh was on his legs. Now, I would request 
Shrl Mohan Singh to continue. Shrl Mohan Singh-not 
present. 

Shri Vljayendra Pal Singh. 

SHRI VIJAYENDRA PAL SINGH (Bhilwara): Sir, I 
stand to speak on the Disaster Management Bill, 2005. 
This Bill is a much needed Bill, and everybody knows 
that disaster is not a new phenomena in any way. 
Disasters have been happening for centuries and 
centuries. If you see, in the last 15 years, six major 
earthquakes have taken place In India, four major cyclones 
have taken place and the worst of all was the tsunamI. 
The frequency of cyclones Is everywhere in the world. 
There has been a Disaster Management Board, In the 
United Nations also, and many countries have It. 
Everybody knows that in America, there were three worst 
cyclone., super cyclones as we call them; Aita, Wilma 
and Katrina. We lee that with all the money that America 
has, it could not really cope with the rescue and the 
relief. I will not go into the details of that. Let me welcome 
this Bill that has been put forth by the UPA Govemment. 
I do wish to mention here that this Bill was drafted by 
us, the NDA Govemment, much before and It could not 
come to the House and see the light of the day. It was 
for very many reasons, it Is worthwhile mentioning that 
before this Bill has come to the Parliament, the Gujarat 
Government has a Disaster Management Act already In 
place. I have got a first hand information on a manmade 
disaster which happened near Baroda, a train accident, 

and I had the opportunity to go and see it. This train 
accident happened In the were hours of them momlng. 
... (Intenuptions) 

MR. DEPUTY SPEAKEA: Silence please. 

SHAI VIJAYENDRA PAL SINGH: And because of 
this Disaster Management Act which came into axlstence 
there, the information went to the Chief Minister and by 
about 8 o'clock in the moming, the rescue work was 
already completed. The causalities were removed to the 
hospital, the people who died were also handed over, 
and all this took place because of this Disaster 
Management Bill and the Act that W88 In Gujarat. It Is 
worthwhile mentioning here that because of the tsunami, 
a lot of Far Eastem countries who were also wanting to 
put of this kind into existence Is their countries, came 
and consulted the Gujarat Government for this. 

Let me not delve on that subject a little too long but 
let me tell the hon. Minister that the National Disaster 
Management Authority must have a technologist or a 
scientist on the Authority so that a lot of thing which 
need to be done are also done at that level. 

The India Meteorological Department has spent about 
As. 50 crore but I feel that more has to be done. It 
needs total overhauling; it needs modemisation; it needs 
automatic weather stations; It needs automatic rain 
gauges; and it needs wind profilers. It needs accurate 
forecasting systems which are much needed in the 
country. The seismic networking has to be upgraded. 
Telecom and other facilities also have to be upgraded. 
So, it should cost much more than As. 50 crore; it should 
cost about As. 300-400 crore. It must be given 
immediately by this Authority. 

Let me also talk about multi-level co-ordlnatlon which 
is required. You have an Authority; you also have the 
management committees. What Is the subject that would 
be in the purview of the management committees and 
what would be in the purview of the Authority? That has 
not been really specified. I feeJ that this must be informed 
to the House by the hon. Minister. 

The hon. Minister has stated, when he was talking 
about this Bill to the House, that when a disaster occurs, 
the first step Is to give relief. I do not agree with him. 
The first step that has to be taken Is not retlef but It Is 
the rescue work. In Intemational fora, It Is called the 'red 
zone'. The first 48 hours and 72 hours are most important. 
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Firat, during that period, you need to do a lot of rescue 
work; and then relief comes into play. 

In rescue work, I feel the Defence Forces must be 
involved in some way or the other at every level because 
the 8011 of expertise that they have Is very essential. 
Even when the Tsunami disaster struck, the Defence 
Forces, because of the distance of about 1,200 kilometres 
from Chennai and about equidistant from· Koikata, came 
Into the act and did a lot of rescue work. I feel that It 
i8 very important that the multl-tevel CO*ordination needs 
to involve the Defence Forces, not jU8t for rescue work 
but also for training. Training hal to be Imparted at every 
level, through differ8nt layers of training. 

It has been proposed to have an institute for training 
In disaster management. I welcome that proposal but 
where is this disaster management Institute going to be 
located? I feel that it should be located particularly in the 
areas which are prone to cyclones or earthquakes rather 
than in New Delhi. It is important that it should be manned 
by the Defence Forces. 

Sir, may t also point out that the meetings of these 
management committees have also to be stipulated, 
whether these meetings will take place every month or 
every three months? Sir, these Committees feel that this 
can happen to somebody else. When the 9/11 incident 
happened-that was a manmade disaster, not a natural 
disaster-in New York, they thought 'why New York'. They 
had never thought that it can happen in New York. We 
have that feeling. It is a natural phenomenon. We feel 
that If it Is a disaster that happens, or an accident that 
takes place, It happens to other people and not to us. 
So, it is very important that these district level committees 
meet very often and they do the exercises along with 
Defence Forces so that they are kept in readiness, which 
is of prime importance. 

MR. DEPUTY SPEAKER: Please conclude now. 

SHRt VIJAYENDRA PAL SINGH: Sir, I have just 
started. 

MR. DEPUTY SPEAKER: You have taken more than 
10 minutes. 

SHRI VIJAYENDRA PAL SINGH: There may occur 
dl8astera which are manmade disasters. There may also 
occur natural di8asters like earthquakes, floods. cyclones, 
tsunamis, and avalanches. I will not get Into manmade 
disasters right now. 

Then, the next factor Is the affect factor, the extent 
of area. Like, tsunami originated 1,200 kilometres away. 
AoceaalbiHty Is a problem. Then, we have to ... how 
much damage and loes haa bean clone. That Is where 
the communication part come. Into play. The 
communication is very important and It ahould be Informed 
at all levels that this has happened, that la the Ioaa and 
this is what Is required. 

After that, the next phase is the rescue and not the 
relief, what the Minister was talking about. The first thing 
to be done is rescue and that Is moat important. You 
can divide it Into a red zone which is 48 hours, then 
Immediate relief, that is, till about seven days, then 
intermediate rehabilitation and laatly, the permanent 
rehabHltatlon which can take a few years. One year has 
pas.ed since the tsunami had occurred. I had the 
opportunity of asseaslng that. The Defence Forces have 
done a great work there. Schools are back. Other works 
are In progress. That is why, I have been. again and 
again, harping on the fact that Defence Forces along 
with the co-ordination of all other Department are very 
important. 

In the end, let me once again welcome this Bill, 
although It Is a belated one. 

·SHRI A.K.S. VIJAYAN (Nagapattlnarn): Hon. Deputy 
Speaker Sir, I welcome the Disaster Management Bnl 
2005 that has been conceived and moved In this august 
House by the UPA Government. This Is a move wrouRht 
with farsightedness. 

Employment Guarantee Act, Right to Information Act, 
are the legislative measures that aim at benefiting the 
masses ensuring their basic rights. I congratulate the 
Government and welcome this Bill 88 passed by the Rajya 
Sabha with the amendments accepted and moved by the 
Govemment. One of the poems of our leader Dr. 
KaJaignar's talks about the hapI... natwe of helpleal 
people as a paper boat swayed by the waves of the 
ocean. I find the condition of the people of my 
constituency Nagapattinam to be the same. The people 
In the coastal region are yet to come out of the grip of 
fear and the grief of loosing heavily the lives and 
properties due to tsunami. This welcome Bill 18 there to 
provide a ray of hope In their liv... Serlel of disasters 
affected our country in the past decade one after the 
other. It started with the earthquake,!n Latur. Then came 
the devastating Gujarat earthquake. Recently thouaands 
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673. o--.r ManII(IIImenI BIN, 2005 AGRAHAYANA 21.1927 (Saka) OisMlflr ManII(IIImenI 8/11, 2005 . 574 

of people died In the J&K earthquake. These three huge 
earthquakes affected Indian 8ubcontinent In a big way. 
Apart from thIe. four very big cyclone dleuters have hit 
our country causing great damage. Last year's tsunami 
that devastated the southem coasts of the country on 
26th of December 2004 has left Its indelible mark. The 
relief and rehabilitation measures are still pending. The 
recurrent floods and storms and drought conditions cause 
great calamity and their woes continue as a sad tale. 

In the absence of a National policy pertaining to 
natural disasters, there were loopholes in the rescue and 
relief measures. After almost 60 years of independence, 
only for the past ten years there has been serious thinking 
about evolving a Bill of this kind. As a consummation of 
this ceaseless effort, this Bill has seen the light of the 
day. There was a continuous consultation process among 
leaders in the making of the Bill. Hence, I would like to 
thank Mrs. Sonia Gandhi, the Chairperson of the National 
Advisory Committee for the endeavor to bring this Bill. I 
also thank her on behalf of our leader Dr. Kalaignar 
Karunanidhi and Dravida Munnentra Kazhagam. 

Weather monitoring observations are with the Centre. 
Remote sensing satellite facilities are with the Centre. 
Investigating agencies are with the Union Govemment. 
But still giving a pep to the Federal spirit, this Bill seeks 
to establish both NOMA and SOMA. There will be Disaster 
Management Authority both at the Central and State level. 
But at the same time there will be Disaster Management 
Committees at the district level. It is a welcome feature 

. that as a people's representative Prime Minister and Chief 
Ministers will be heading the authorities both at the Central 
and State level. While welcoming this move, I would like 
to ask of the Centre as to what would they do to impress 
upon certain State Govemments that either go slow or 
resort to unfair methods and discriminatory methods in 
extending relief assistance. Sir, any disaster must be 
immediately followed with Rescue and Relief measures 
on the one hand and rehabilitation and reconstruction 
proJects on the other hand. Both of them call for different 
funds. Relief assistance must reach the affected people 
immediately. At least during natural disasters there must 
be a viable mechanism In place to reach the needy at 
the district level. Cyclone hit and those affected by rain 
floods must get safer shelters. With a clear vision and a 
farsightedness in planning, mitigation funds must be 
extended to thwart heavy damages during natural 
calamities. 

Drought is a natural disaster that hits at the.[OOl~~ 
agricultural sector and breaks the bacJcbone of the fanne .. 
who contribute to the agro-economlc activity that Is the 
backbone of our economy. Such drought conditions must 
be forewarned and drought prone areas must get the 
attention of agricultural researchers with ... sultable advice 
regarding cultivation methods and about appropriate crops 
and techniques to continue with cultivation and agricultural 
activities. This Bill seeks to gather knowledge to obviate 
and mitigate sufferings and thereby suggests the need to 
consider knowledge as power to handle the might of 
Mottier Nature. Technologists and experts from various 
fields are to be roped in the NOMA. this Is a welcome 
step. The people's representative in the form of Prime 
Minister is in the NOMA. It is not unnatural to have Chief 
Minister to Chair the State authority. But will It not be 
natural to impress upon the delaying and erring State 
Govemments that do not extend relief assistance in an 
impartial manner. Discriminatory measures must be 
condemned. I do not know why the Union Govemment is 
silent on this when the far cry of the people is quite 
deafening after every disaster. As far as District 
Committees are concemed they must not be left entirely 
with officials. People's representatlv .. like MPs, MLAs 
and local body members must be included In the 
monitoring and implementation committees at the Districts. 
This decision must be taken by the Central Government 
Immediately after the recent rain flood havoc, our leader 
Dr. Kalalgnar convened an all party meeting and pleaded 
with the Centre to extend the assistance sought by the 
Government of Tamil Nadu. Cutting 8Croas party affiliations 
unanimous resolution was passed. They also Impreaaed 
upon the Government to form all party monitoring 
committee at the local level. 

I have brought to the notice of the august House on 
several occasions that the fiood affected and the tsunami 
affected are not getting timely assistance in the absence 
01 proper co-ordination. Since co-ordination is missing the 
tsunami hit people in my constituency are yet to get the 
benefit of rehabilitation measures and safer permanent 
shelters are yet to be constructed for them. Those who 
cause hurdles in the way of constructive measures must 
be put under check. I would like to !IIustrate certain 
instances here. It was announced that Rs. 1000 in cash 
and 10 kgs of rice would be distributed to the flood 
affected families. But in reaHty, just As. 800 was given 
away and a mere 7 kg of rice was 8upplied to flood hit 
families. Though the Centre gave an interim relief of Rs. 
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500 crores, the Centre's benevolence was not highlighted. 
The local Ministers in Tamil Nadu were found giving them 
away claming as though It came only from their 'Amma'. 
The Union Home Minister who has Investigating agencies 
with him, despite our highlighting these misdeeds, remains 
a silent spectator and we know not why. Our late 
lamented former Prime Minister Shri Rajlv Gandhi said in 
1985 that out of every rupee we spent for the poor 
through development schemes only about 15 paisa reach 
the needy people. But in 2005 we find in Tamil Nadu 
only 1.5 paisa out of every rupees spent on the under 
privileged reach the pitiable poor. 

I would like to urge upon the Union Govemmenfs 
coalition led by Madam Sonia Gandhi to ensure that the 
money set apart from the poor reach them in full measure. 

As far as farmers are concemed, they are the worst 
hit in the 4 successive incessant rain havoc. They have 
lost almost everything. Only those who have got loans 
from nationalised banks get Insurance covers. Others who 
have got loans from private parties or even those who 
did not take loan are not given Insurance cover after 
September this year. This must be extended to December 
this year. Crop insurance must be streamlined to benefit 
aU the farmers. The Central schemes meant for farmers 
must reach them without going through middlemen. 
Fishermen must get Insurance cover for their boats. They 
must get insurance benefit for partly damaged boats also. 
As this Bill can ensure a mechanism that can take up 
measures on a war footing I welcome this BiH while 
impresaing upon the need to Include the people's 
representatives In Ita implementation. This must not be a 
mere experimentation. This must continue. We seek to 
overcome economic ravages caused by natural disasters 
with the help of technology and knowledge through this 
Bill. This Is a constructive move in the wake of destructive 
disasters caused by natural calamities. Expressing my 
support to this Bill, let me conclude. 

MR. DEPUTY SPEAKER: Before I can the next hon. 
Member to speak I. want to make a request to all the 
hon. Members. I have a very long list of speakers with 
me but the time available is very short. Therefore, I would 
like to request the hon. Members to make suggestions 
only within two or three minutes. I now call Shri Sendeep 
Dikshit. 

(Tmns/sfionj 

SHRI SANDEEP DIKSHIT" (East Delhi): Mr. Deputy 
Speaker, Sir, I thank you for giving me time to speak. I 

support the Dlaalter Management BtU Introduced by the 
U.P.A. Government. You have MId that there Ia time 
constraint. I have always got your protection, therefore, 
abiding by your direction, I will try to finish my speech 
within few minutes. 

Through you, I would like to bring two-three things 
to the notice of the hon'ble Home MInister. The first thing 
is that there is a need to give a wide and specific 
definition of disaster In the Bill. There is mention of man-
made and natural disaster in It but thera are 80 many 
other disasters about which there Is ambiguity In this BUI 
as to whether these disaster are covered under this 
disaster management BUI or not? 

The example of drought can be cited In this regard. 
Whether drought is covered under disaster? Whether 
drought Is covered under the provisions of this BiD or 
not? Simllar1y what magnitude of flood is covered under 
the provision of this Bill? There is a need to specify all 
this because when any district or state Is hit by drought 
ant: the question of declaring that district or state drought 
affected It becomes a political Issue Instead of fact based 
iaeue. In many states when the question of declaring any 
district as drought affected district arises a sort of 
confrontation rises between the political parties as well 
as leadership in the State and no conformity Is seen 
between figures generated from the grass root level and 
the declaration made by the Govemment. In this way the 
people virtually affected by disaster In those districts 
cannot get benefit In true sense and they are not 
benefited to the required extent because the relief in 
cash and kind meant to be provided to such place. Is 
divided in more number of places and 888iatance can 
not be provided In a concentrated manner. Therefore. I 
request the hon'ble Home Minister to kindly specify clearly 
the rules framed in this regard? 

The Govemment of India has already implemented 
the National Disaster Resource Network to use the 
information technology. It has been ensured that such 
things will be used in it for exchange of information but 
still there is a need to include so many things in It. 
Slmilar1y, the question of insurance is there. The question 
of insurance arises always after occurrence of disaster. 
Several times it has been seen that In many areas people 
have anyhow got Insured their houses and taken loan 
from banks but on occurrence of national calamity like 
flood or disastrous Tsunami neither official records are 
safe nor It is possible to ascertain as to who have got 
their houses insured. After occurrence of Tsunami I tried 
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to find out from the insurance agency the number of 
people who have got their hou.e. In,ured before 
occurrence of Tsunami and got the benefit of insurance. 
It is very difficult to ascertain such figures. I request to 
link . at least these companies be they public sector 
companies or private sector companies with this database 
so that the people who have got their houses insured 
could be ascertained. So far 88 the record of property or 
land records Is concemed, H once all these are Included 
in the National Resource Database after occurrence of 
calamity It would be easy to ascertain as to who are 
people who have lost and what they were having with 
them before the calamity. In this way all these things 
can be ascertained clearty. 

Similarty, we should leam a number of lessons from 
Bhopal gas tragedy. Even after twenty long years of this 
devastating tragedy we have not been able to know till 
now as to what Ia the actual CUlpability? How many areas 
of Bhopal were affected? After that tragedy, the facts 
about chemical tragedy, which are gradually coming to 
the force, can now be linked to Bhopal gas tragedy. I 
urge to have a National Institute of Disaster Management 
or any such other organization to deal with different types 
of calamities and look into the legal aspects of the 
calamity and see the possibility and the manner In which 
people can suffer and evolve the manner in which it can 
be spread out and what can be the cut off dates thereof. 
If some rules are framed in this regard, then better 
performance can be achieved. 

Mr. Deputy Speaker, Sir, I will take two minutes more. 
Similarly, there is a question of existing upgradation, 
particularly one thing has come to the notice after the 
earthquake in Bhuj, Gujaral. Bhuj earthquake occurred in 
urban areas. I represent Delhi as a whole and east Delhi 
in particular and often it is said that Delhi may experience 
devastating earthquake. Besides It is also reported that 
most of our buildings will not be able to resist earthquakes 
of the magnitude of six or seven on the Richter scale. It 
is most unpredictable phenomenon about which nobody 
can say anything with certainty. Therefore, it is said that 
there is a need of retrofitting of buildings. Poor people 
who have constructed unauthorized houses It is very 
difficult to say about them as to whether they will be 
able to protect their houses or offices from natural 
calamities. Therefore, I request that people should be 
educated in a simple way again and again as to how 
they should check their houses and localities. In this way 
a common man will be convinced to some extent that he 
can avail or minimize his loss from any possible calamity. 

Mr. Deputy Speaker, Sir, the Membe ... who spoke 
before, said that Army should be aasoclated with II. We 
have N.C.C. cadets and services of N.C.C. cadets should 
be taken during natural calamities. In every district plans 
are formulated but when natur,.J calamities strike, these 
plans remain only on papers. CoUectors make efforts to 
bring the situation under control. I am of the view that 
plan should be formulated In a practical manner. The 
officers who have experience to control the situation during 
calamities should be associated with such plans. The 
hon'ble Members who spoke before me said one thing 
more that the people's representatives should also be 
associated with such plans. In case a plan Is formulated 
and the collector is not capable, the peoples 
representatives can help him. It wllJ be In the interest of 
the people. Therefore, I am of the view that people'. 
representatives should also be associated with it. People'e 
representatives can help the Government In better 
implementation of the said plan. If this proYision Is actually 
made, the people's representatives can have a say in it, 
and can put forth their views. Supporting this Bill I 
conclude. 

SHRI ANANT GUDHE (Amravatl): Mr. Deputy 
Speaker, Sir, I welcome the Bill on Disaster Management 
introduced by the hon'ble Home Minister. 

We have been witnessing calamities for several years 
in any of the States in the country. Some calamities are 
natural while some are manmade. Recently heavy rains 
in Mumbal caused flood in Mithi river resulting in a lot of 
difficulties to people. I would like to address one or two 
pOints. 

First of all, I would like to say that this BIIJ was the 
most needed one. The Prime Minister will be the ex-
officio head of the committee at national level and the 
Chief Minister at State level but the Collector will head 
the Committee at the district level constituted under tt:l1s 
Bill. The elected representative has been made Co-
Chairman at the district level Committee. My suggestion 
Is that when the Prime Minister and the Chief Minister 
are the Chairman at national and state levels respectively 
then the Committee at district level should be headed 
either by the Chairman of the district board or the Member 
of Pariiamenl. 

Mr. Deputy Speaker, Sir, the other Important point is 
that the funds provided for the said CommJttee should 
not lapse because one can not predict for any calamity 
to occur In two years, 4 years or 10 years. Therefore the 
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funds allocated for the Disaster Management Committee 
should also not lapse like the funds provided under the 
MPLADS because no body knows the magnitude of the 
calamity which may occur in future. Whenever such 
calamity occurs we will need a lot of funds. We have 
seen that the State Governments look forward to the 
Central funds only. As we have seen in the calamities 
that occurred recently In TamH Nadu and Gujarat. So, In 
such circumstances the funds available at State and 
district levels can be used to extend help to the people 
caught in such calamities, there should be such an 
arrangement. 

Mr. Deputy Speaker. Sir, an hon'ble Member was 
saying that some calamities occur for no reason. For 
example, suicides by farmers are also a sort of calamity. 
Whenever such situation occurs and farmers are faced 
with such calamity, they should be covered under this 
scheme so that they can get some assistance from this 
disaster management fund. There Is no mention here as 
to how funds will be mobilized in the States where such 
calamities are a regular feature occurring year after year. 
Therefore, It should be ciear here as to what the Center 
Is to provide to the States and States to the districts. 
Besides, this, the funds collected under the said scheme 
should not lapse, it should accumulate there in the fund. 
There should be such provisions in that Bill. With these 
words I support this Bill. 

{English! 

°SHAI SUGAIB SINGH (Phulbani): Hon. Deputy 
speaker Sir. I am grateful to you for allOwing me to 
speak on this Bill on Disaster Management. The State of 
Orissa is the capital of India so far as natural calamities 
are concemed. Whether it is flood, cyclone, super-cyclone, 
drought. heat wave or cold wave all these are part and 
parcel of the climate of Orissa. It is a backward State of 
India where 47.3% people live below the poverty line. 
Among them majority belong to the category of Scheduled 
Caste and Scheduled Tribes. This segment of the 
population lives life in abject poverty. My State Orissa 18 
a land of temples. forests and Is abundant with the 
bounties of nature. But it has not reached the desired 
level of development. The primary reason Is step motherly 
attitude of the Central Government and apathy towards 
Orissa In central planning. That is why Orissa is not yet 
at par with national mainstream. Sir, Orissa lies in a 
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seismic belt which In very much prone to earthquakes 
and taunamis. Hence, It Is even more imperative that 
adequate preparedness for such di8a8tera Ie reftected in 
the present Bill. The Central Government should 
adequately emphasize upon the protection of the 
vulnerable section and immediate reecue operation In cue 
of any contingency. This Bin should addreu the laue of 
rehabilitating the victims too. 

In the month of October 1999, the super cyclone 
that visited Orissa, was a disaster of great magnitude. III 
impact was 80 severe that It completely debilitated the 
economy of Orissa. MiUlons lost their lives, lost their 
homes and the uprooted people are yet to property .elUe 
down. Natural calamity is the worst enerny of Orissa. 
Hence. I want to emphasize that thle BiU should In no 
way narrow down the sphere of actMty of the bodycaUed 
'Disaster Management Authority'. I have nothJng against 
this Bill, only I want. that thle Bill should act a vtgIIant 
protector for the rights of the affected people. 

15.00 hr •• 

/T'mnslstlonj 

SHRI ALOK KUMAR MEHTA (Samastlpur): Mr. 
Deputy Speaker, Sir, like taunaml, flood Is also a natUral 
calamity which causes loss to life and property every 
year in States like Bihar and Assam. There is a need to 
revisit the provl8lons In the Disaster Management BIll to 
prevent it. Situation In some part 0' Bihar remains grim 
and grave for 8 to 10 days due to flood. By the time the 
State provlcles relle' like motor boat etc. a great loss is 
already suffered. 

Our UPA Government at the center had also provided 
as&iatance to Bihar last year for conductJng relief work in 
the State. Our district Samutlpur was also in the worst 
condition due to flood. Reflef material was aent but It 
could not reach there in time. In order to ensure better 
flood management in future, motor boats and other relief 
material should be arranged well In advanoe and before 
the expected dates of flood. ThIs Ia my submission to 
our Government. 

The dams which were damaged Iaat year have not 
been repaired even before the onset of next flood. I 
would like to say that In order to justify the meaningfulness 0' the words dlsaater management, w, ehould rem"ln 
prepared In advance to deal with the situation of flood. 
Collectors are head of the dlsast,r management 
committee. at district leve' but attendance of MPs and 
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MLAs Is not ensured in their meetings which creat.. a 
lot of scope for irregularities. Assistance for constructing 
25000 houses collapsed due to flood has been provided 
under Indira Awas Yojana but the said assistance has 
not yet reached the real beneficiaries during the last two 
years. The houses of the people have not been 
constructed whose housea had collapsed. It should be 
examined and responsibility should be fixed. If the person 
responsible for managing things is committing irregularities, 
then there is little scope for Improvement even after 
lodging complaints. Therefore, the Govemment should take 
steps to remove such irregularities and ensure that the 
tenn disaster management justifies Its true meaning. With 
theae words, I thank you for giving me an opportunity to 
apeak. 

MR. DEPUTY SPEAKER: Shri Bachi Singh Rawat. 
All Members will now speak for two minutes each. 

SHRI BACHI SINGH RAWAT 'BACHDA' (Almora): 
Perhaps I am the last apeaker from my party. 

MR. DEPUTY SPEAKER: Two more Members from 
your party are yet to speak. You please conclude in two 
or three minutes. 

SHRI BACHI SINGH RAWAT 'BACHDA': Mr. Deputy 
Speaker, Sir, six major incidents have taken place in the 
country during the last 15 years. A high power Committee 
on Disaster Management was constituted under the 
Chainnanship of hon'ble Vajpayeeji to devise ways of 
dealing with any calamity that may occur in the country. 
After the earthquake in Shuj, an All Party National 
CommiHee on Disaster Management was constituted 
representing all the political parties, Moving further in this 
direction, as it is the need of the hour, the hon'ble Home 
Minister has introduced this Disaster Management Bill. 
All the hon'ble Members have welcomed it and so do I. 

In this context, I would like to submit that in clause 
8(B) various Ministries viz. the Ministry of Communication, 
Ministry of Railways etc. have been included in national 
executive Committee and advisory committee but the 
Ministry of Surface Transport has not been included 
therein. As road transport has an important role to play 
in transporting relief material to any place in time, I 
request to Include the Ministry of Surface Transport also 
therein. 

There is another clause numbered as 55(B). It 
provides for certain penalties. According to that, the head 

of any department will be held responsible for any acta 
of omission and commission on the part of that 
department. This is against the again of criminal 
jurisprudence according to which criminal liability attaches 
only to the perpetrator of the crime. While on the other 
hand, the departmental enquiry under the Act may provide 
for imprisonment of two years and in the case It will not 
be fair to hold the head of that department vicariously 
liable to undergo such punishment for any acts of 
omission or commission committed by an employee of 
that department. Criminal liability should be fixed, 
upholding the principles of criminal jurisprudence, 
therefore, it is imperative to reconsider and amend It. 

I would like to address two or three points in brief. 
We have seen incidents like collapsing of big buildings In 
Bhuj. Buldozers had problem In moving in to narrow lanes. 
Right now an hon'ble Member from Deihl was submitting 
that Deihl also is a sensitive zone, earthquake prone 
area as it falls in Category-4. God forbid any such incident 
but in case It happens, how will we able to remove the 
rubble from the narrow lanes. Small buldozers should be 
arranged for this. Such machinery should be kept ready 
in police stations and Tehslls. The issue relating to dozers 
should also be included under the preventive measures. 

Similarly, in hilly areas also when the Satluz wu 
flooded, 11 bridges got washed away. If we keep valley 
bridges in readiness at State and district levels, we can 
join them without delay as an immediate step in order to 
run the traffic. It should also be ensured that at/east one 
such valley bridge is available In each district 
headquarters. 

Similarly, to meet the flood situation embankment 
should be kept ready in advance. Rood and drought are 
the biggest calamities to handle for which the task of 
Interlinking of rivers was taken up. This wor!< should be 
expedited as interlinking of rivers was taken up. This 
work should be expedited as inter-linking of rivers will 
help get relief from flood and drought besides several 
other benefits may also accrue in its wake. 

Sir, these five points Include the issue of rescue as 
well. How we can provide immediate relief. In my 
constituency an incident had occurred at Malapa near 
Kailash Mansarovar in which 67 persons got buried alive 
under the hill and nobody knew about It for 24 hours. 
This was a case of land slide. 24 hours elapsed. The 
news was communicated through ITBP wireless. Road 
Communication was not available at that time as it stood 
completely disrupted with all the approach roads getting 
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broken. Helicopters also could not reach due to cloud 
burst. Nobody could have access to that sport for five 
days. Road communication and telecommunication network 
are the two most essential things. To the places 88 di8tant 
as 20 kilometers where only pedestralns can reach how 
can we provide relief to the victims of any natural calamity. 
In this context, I would like to refer to the demand of 
associating the Member of Parliament to that endeavour. 
I do not agree to this proposition. Reason for this is that 
the MPs are already preoccupied with numerous 
assignments and they are in advisory Committees or the 
district Committees. 

Mr. Deputy Speaker, Sir, the suggestion of making 
the Chairman of the District Panchayat as the Co-
Chairman of the Committee is not proper. When we are 
providing for punishment of Imprisonment for two years, 
It is not proper to appoint an elected representative 88 
Chairman rather an officer appointed as Chairman will be 
better. 

Mr. Deputy Speaker, Sir, when some thing occurs 
only then the issue of providing relief is taken up. I wish 
to speak a lot on this issue, but time Is short. I do hope 
whenever this issue is discussed here in the House, I 
shall be given adequate time. 

MR. DEPUTY SPEAKER: Whenever such an leaue 
Is discussed then you shall certainly be given time. 

SHRI MADAN LAL SHARMA (Jammu): Mr. Deputy 
Speaker, Sir, I shall be obliged if you could give me 
some more time to speak on this subject as I could not 
come to the House for full last weak. Today. I have 
come to the House for the first time. In fact. I was visiting 
the earthquake-affected places In Jammu and Kashmir. 
Therefore, I would like to give suggestions only. I should, 
therefore, get more time. 

Mr. Deputy Speaker, Sir, at first I would like to thank 
you for giving me an opportunity to speak on this Bill. 
Therefore. I would like to thank you hon'ble Union Minister 
of Home Affairs who has decided to enact a Bill to tackle 
natural calamities and has, therefore, introduced this Bill, 
which after being passed will form part of law. 

Sir, several hon'ble Members who have spoken prior 
to me, have putforth many a valuable views and have 
made various suggestions also. ~ wanted to speak in 
detail as I belong to the State of Jammu and Kashmir 
and this is the State where two major Incidents have 

occurred. Since time allotted to me Is ahort 10 I shall try 
to be brief. FIrst. heavy snowfall occurred and lakhl of 
people got devastated therein. A lot of 10.. of life and 
property was suffered. Secondly, there was an earthquake. 
This has hIt hard Tangdhar and Beetwal areas In two 
districts of Punch and Uri of Jammu and Kashmir. Ita 
eplcentre was In Azad Kashmir of Pakistan where 
devaatation has been much more than here. 

Sir. I extend my sincere thanks to UPA Government. 
Prime Minister and our party President Smt. Santa Gandhi 
who visited the affected areas thrice and rescued the 
earthquake affected people there by providing timely help 
of 700 crores of rupee but this money is quite inadequate. 
After enactment of law if such events or natural disalier 
strike. then the institutions set up under this law at ground 
level. panchayat. block. Tehsll and district level would 
start functioning. 

Sir, I wanted to tell about the geography of my state 
of Jammu and Kashmir and not about whole of India. 
Geographically there are three parts of this state. Laddakh. 
Kashmir and Jammu. There are as much as 400 k.m. 
gaps between two districts and district has 400 k.m. of 
area where there Is no transport facility. If we create a 
state level disaster management there then It would not 
be lufficlent. Unless we constitute the committees down 
the low from district to block panchayat. we would not be 
able to provide relief to the affected people facing ground 
level dlfflcultlel. I would. therefore, request that the 
committees should be let up at lower level and all those 
elected representatives like Sarpanch should be Included 
therein. 

Sir. I would also like to tell. whenever natural 
calamities have struck, our jawans have reached there 
and started relief operation. No administration officers or 
any sort of relief reached there before the Jawans of our 
armed forces reached there and provided relief. It is. 
therefore. my suggestion Is that our armed forces should 
have an Important role In it. Serving as well as ex-service 
men should be taken Into such committees, as they are 
disciplined force. They remain conscious of their duty 
and discharge their duty in an earn98t manner. 

Sir. I would mention the fact. which has not been 
mentioned here and then conclude. A8 time Is short. I 
would not speak long. Our country has Its border with 
neighbouring country Pakistan from Gujarat to Leh besides 
this Rajasthan. Gujarat and Punjab have alia their borders 
with that of Pakistan but Iince Kargil war In 1999. our 
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armed forces are engaged with relief operation In Kashmir. 
They have not been rehabllttated 80 far. Lalchs of people 
Hvlng tn border areas should be taken care of in this BiU. 
As goes the saying, you can change your friends but 
cannot change your neighbours. Those living In border 
areas especiatly those adjacent to Pakistani border come 
under Pakistani shelling quite frequently and suffer 
damages In terms of losses to life and property. Therefore, 
such losses are quite akin to those suffered uncler the 
natural calamities: therefore, such people should also be 
covered thereunder. 

Sir, I welcome this legislation and would request you 
10 kindly Include my suggestion therein. 

/English} 

OR. R. SENTHIL (Dharmapuri): Hon. Deputy Speaker, 
Sir, on behalf of Pattail Makkal Katchi, I rise to support 
this historical Bill on disaster management. I have given 
notices for moving four amendments to this Bill. I request 
you to give me time just to justify those amendments. Of 
course, I welcome this Bill which is historical. For the 
flrat time, since Independence, we have got a Bill that 
actually is going to deal with the disasters. We have a 
Constitution, in which Schedule VII has three lists. 
Unfortunately, in any of the lists, disaster management 
was not mentioned. The reason being we never thought 
of disaster management as a science. This Bill attempts 
to give a comprehensive answer to all other problems 
relating to disaster management, starting from prevention, 
emergency rescue operations, rehabilitation and other 
aspects of disaster management. 

One thing has shocked me. That is why I have 
presented these amendments. What is disaster 
management and disaster prevention? I will give you just 
an example. We had an earthquake in Bhuj. A 12-year 
old boy was trapped under the rubble for nine long days. 
Any one can Imagine the misery the boy must have 
undergone under the rubble for nine long days. He was 
raacued after nine days. What happened in the USA? 
When the twin tower fell down, within 48 hourl' all the 
rescue fon:ea we.re In action. They searched every nook 
and comer. All the available modem mechanisms were 
used, including the sniffer dogs. They saw to It that after 
48 hours there is no more life under the rubble. But 
what happened in India was really a disaster. 

00 you think that this Bin attempts to produce a 
force that will actuaRy tackle thee disasters? No. This BHI 

is going to produce hierarchy after hierarchy 01 
bureacucrats to look after disaster management. I am 
sorry to say this. Unfortunately, this Bill Is going to give 
a lot of job opportunities to lAS officers rather than 
actually prodUCing forces that can tackle disasters and 
emergencies. That is why, I have given four amendments. 
We will have a Disaster Management Authority. The hon. 
Prime Minister himself will be the Chairman. That is 
welcome. Then, we will have an Executive Committee. 
Who will be chairing this Executive Committee? It will be 
a bureaucrat. For example, take other countries and 
organisations. Let us consider the WHO. Who is heading 
the WHO? It is headed by somebody who Is committed 
to health care for years. A person who Is working on 
health care for nearly 22 years becomes the Chairman 
of the WHO. But what happens in India? Here, we have 
a person who talks of health for three months, then he 
is transferred and he talks of forest conservation and 
~hen he Is transferred from there also. So, we do not 
have technical persons heading the Departments. I have 
given an amendment saying that Instead of having 
Secretaries who are bureaucrats, who do not have 
technical knowledge on disasters, we should have experts 
who are committed to this subject lor years and years. 

That is why, I have given notice of an amendment 
suggesting that instead of Secretaries, the Departmental 
heads of the Departments concerned should be put In 
place and they should be heading these teams. 

Likewise, clause 12 of the Bill discusses about giving 
special provisions for widows and the orphans. It is a 
welcome step. But I just want to add a few words 
suggesting that the physically and mentally challenged 
persons also need special prOVisions. All these 
amendments must be there because we need special 
:--'ovisions for the physically and mentally challenged 
persons like the blind, the deaf and the dumb. We need 
a very different mechanism to reach the people. 

Likewise, we already h6re a force in every district to 
handle emergency situations like fire and rescue 
operations. To cite an example, the District Fire Officer 
is there in every district. Unfortunately, this officer is not 
given a place in the District Executive Committee. I have 
given notice of an amendment to Insert one thing. The 
District Fire and Rescue Officer should be the tIX-offic/o 
member of the Committee. I just want to reiterate this. 

Since there is lack of time, I win be very brief. This 
Bill Is a wonderful Bill. It Is a first-ever attempt to form 
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a force. There are 76 clauses in this Bill. Unfortunately, 
there is only one clause that talks about creating a force. 
We do not need managers. In this connections, I just 
want to tell a small story. There was a boating competition 
between the US and the Japan. Japan had won the 
event. The Americans found out why Japan had won the 
event. They found out that Japan had nine rovers and 
one captain whereas the US had 9 captains and one 
rover. Again, the US had constituted an inquiry committee. 
They changed the team. Again, there was one Chief 
Executive Officer, there were three Assistant Executive 
Officers, three Managers, three Assistant Managers and 
one rover. The team again failed. The point is that we 
have created managers. We have not created the force. 
Therefore, I would request the hon. Minister to take Into 
account not only the creation of a force but also execution 
of this Bill. 

With these words, I conclude. 

MR. DEPUTY SPEAKER: Shri Shailendra Kumar. You 
have only two or three minutes. You have to give 
suggestions only. 

/TnJnSI8t1onJ 

SHRI SHAILENDRA KUMAR (Chait): Our party has 
40 Members. Mohan Singh Ji spoke from our party, then 
he continued his speech and no other could speak except 
him. What submission I can make in two minutes. 

Mr. Deputy Speaker, Sir, I am grateful to you for 
giving me an opportunity to speak on the Disaster 
Management Bill, 2005. . .. (Inmnvptions) 

MR. DEPUTY SPEAKER: Dr. Mohan Singh of your 
party took eight minutes whereas only four minutes were 
allotted to your party. Even then I am giving you time to 
speak. 

SHRI SHAILENORA KUMAR: Thank you, Sir. I am 
pJeaaecl whatever time you aHow me. I am putting forth 
some suggestions point-wise. 

Setting up of the National Disaster Management 
Authority has been in waiting since a long time beeauee 
our country has been facing 80 many disasters. 8e8ide8, 
rescue and relief work, it has been provided in the 
Disaster Management Bill that at least awareness should 
be created among people and they· ahould be educated 
about it. For example people again I8ttIe at the place 

from where they are displaced during the ftood 8Ituatlon. 
So, they need to be edUcated not to aettte at that place 
again. An endeavour should be made 10 that our national 
property suffers minimal damage. 

As Madanjl was just saying that the earthquake which 
hit Jammu and Kashmir affected lots of people. Though 
the Govemment has been doing the rehabilitation wortc 
but it is not as much as it should have been. Therefore, 
the Govemment need to pay special attention towards It. 
Recently, when the Tsunami hit the coastal are .. of the 
country, the Hon. Members made contribution for the 
rescue and relief work from their funds. Therefore, If such 
a calamity occurs at any place, the Hon. Members lhould 
have so much of freedom as to contribute some amount 
from their funds. As regards the M.P.'s funds, so many 
calamities occur In our areas also. Sometimes people die 
due to lightening and sometimes people suffer losses 
due to storm, somewhere fire breaks out and a large 
number of people die in that, sometimes farmers suffer 
huge losses due to the incidents of fire in their farms 
and granaries. Lots of people die in road accidents. So, 
there should be a provision that If any such calamity 
occurs in the parliamentary constituency of any Membar, 
he or she should be ask to provide some monetary 
assistance ·from the said fund. 

Secondly, a task force Is to be. eet up under the 
National Disaster Management. JUlt now one hon. 
Member suggested that the services of the ex-servicemen 
should be taken for that. It's a good thing but at the 
same time, the youths should be recruited to the said 
force under the National Disaster Management, so that 
they also could serve in this force. They should be given 
training of different ffelds such as carrying relief work. 
learning swimming and boating and transporting reUet 
materials etc. We have fire fighting system to douIe fire. 
The Fire Brigade personnel are fully ekiHed In It. A force 
of 8000 personnel are said to be raised under this 
Authority and It :1 a good thing. The army and paramilitary 
forces personnel are sent promptly to carry out relief 
work and they do It very akIIHully. The aald force should 
be trained to tackle the biological attaCks, flood, 
earthquake, cyclone and landslides, which occur in hilly 
areaa as Bachi Dada was mentioning. They should be 
trained In such a manner so that they could undertake 
relief work properly. 

Disaster prone areaa have been identified which 
Include Andhra Prade8h, Orlua, West Bengal, Bihar, 
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Gujarat, Maharuhtra, North Eastern States but Uttar 
Pradesh has been excluded. The Ghagara, the Ganga 
and the Yamuna are the malor rivers of Uttar Pradesh 
and the floods caused by these rivers affect a large 
number of people resulting in huge loss of life and 
property. Uttar Pradesh should also be included In the 
list of disaster prone areas. 

Besides, it has also been mentioned therein about 
taking assistance from America in disaster management. 
It is mentioned that under the aid Authority India and 
America would work together. If we get assistance from 
them and It Is for the good then we ehouId have no 
problem in that. 

Delhi experienced tremors recenUy. I think only five-
earthquake resistance buildings have been built. In 
Gularat, Jammu and Kashmir and many hilly areas, which 
are hit by the earthquake off and on, similar earthquake 
resistance houses should be constructed to avoid lost of 
life and property. The Disaster Management AuthOrity 
should be given adequate powers so that it does not 
have to wait for orders of any committee and it could 
undertake relief and rescue works immediately. 

Very good steps have been taken in the direction of 
Disaster Management in our Uttar Pradesh. The 
cooperation of the institutions like Local Bodies, Zila 
Police, Home Guards, Civil Defence, Fire Stations and 
common man, NCC, Rashtriya Sevak Yojana and Nehru 
Yuva Kendras' is also being taken. So many things have 
been said in this House like the Committee which is 
being setup in this regard would include Prime Minister 
at the National level and the concemed Chief Minister of 
the State level. Similarty, a demand was made that the 
people's representatives of the areas should also be 
included because people approach them with for their 
local problems. As the peoples representatives are easily 
accessible and it is difficult to have an access to the 
eoneemed officers or the District Magistrates. If we want 
to have a meeting with the District Magistrate of our 
area, we do not get appointment easily. It takes one or 
two days' time. The District Magistrate is the head of the 
department and monitors its entire work. He is over 
burdened with work. I don't say that only Members of 
Partiament be included, local people should also be 
included in that. The cooperation of local peoples' 
representatives"Should also be taken to tackle such 

&'elamities. The WXlPeration of panchayat people, people 
from lower panchayats should also be taken. 

Since you are pressing the bell repeatedly, looncfude 
my epeech with these suggeetlons. Thank you very much 
for gMng me an opportunity to speak on the Bill. 

{Engli8h} 

MR. DEPUTY SPEAKER: Thank you. I also have 
my own compulsion. 

Shri B.K. Deo. 

{Engli8hj 

SHRI BIKRAM KESHARI, DEO (KaJahandl): Thank 
you, Sir. 

MR. DEPUTY SPEAKER: Only two to three mlnutea. 

SHRI BIKRAM KESHARI DEO: Sir, only two to three 
minutes is very less. . .. (Intsl77JP/Oins) 

{Translationj 

MR. DEPUTY SPEAKER: What can I do? I am also 
hetpless. You continue, please. 

{Englishj 

SHRI BIKRAM KESHARI DEO: It Is because I come 
from the State of Orissa and Orissa 18 synonymous with 
disaster. We are having the cyclones; we are having 
regular lloods and we are having regular droughts. So, 
this Bill is a welcome Bill. It 18 definitely a welcome BIll 
but there are stili some anomalies In the Bill which, I 
think, will be rectified In future as the number of disasters, 
the magnitude of disasters 18 becoming big every year. 

Sir, these disasters are not only in our country but 
now these dl8a8ters have become global. 

There was an earthquake or tectonic movement In 
the ocean of the intensity of 8.5 on the Richter Scat. In 
Sumatra. There was tsunami and India had badly affected 
by this. For example, In 1990, in Chlle-the eplcentre of 
earthquake was near the Chilean Coast-the Chilean 
tsunami had forced to travel for 22 hours across 
thousands of kilometres killing people in Japan. It was 
the fourth largest earthquake since 1900 and the largest 
since 1964 earthquake in Prince William Islands, Alaska 
where the epicent,. took place and the effect was felt In 
different countries. Therefore, Sir, our planning has not 



591 Ol$ll$te, ~ 811/, 2005 DECEMBER 12, 200S 

[Shrl Blkram Keehari 080] 

been clone Intemally. Our planning has to be done with 
intemational agencies and with neighbouring countries 
throughout the globe. There must be discussion on this. 
It Is because we have already had two Important Summits 
at Rio de Janeiro and another one at the Worid Summit 
for Sustainable Development at Johannesburg. Sir, if these 
things are not followed properly, the disasters will be 
increasing year by year. 

This Bill is a welcome Bill. The Bill formulates 
National Disaster Management Authority, States Disaster 
Management Authorities and an Institute for National 
Disaster which the Government had never contemplated 
before. It was only after the super-cyclone in Orissa, 
when the debate was taking place, this was conceived. 
At that time, the idea was mooted both from the then 
Opposition's side that a Disaster Management Institute 
should be installed so that our people In India right from 
the grass root level could be made akin with the disasters 
which they are going to face with. It has been seeing 
that this idea of disaster management first carne during 
the Bengal Famine in the 1940s when there was a famine 
in Bengal. At that time, a famine code was created. 
Thereafter, relief codes were made in all the St8tes to 
manage all these natural disasters. 

Sir, I do not understand that the people's 
representatives had been left out from the Bill to 
participate in national disasters. Today, Sir, in every Sate, 
natural calamities or natural disasters are managed and 
monitored by the relief code of respective States which 
Is an archaic law, which is an old law and which has no 
relevance with the times. So, those laws have to be 
changed. I feel that the Common ReOef Code for the 
whole country, including aU kinds of disasters, should be 
framed which can be carried out by the Central 
Government in the time of a severe natural calamity or 
of rare severity like the earthquake in Gujarat, tsunami in 
Andamans and Tamil Nadu or super-cylcone in Orissa 
on October, 29 . ... (Interruptions) 

MR. DEPUTY SPEAKER: Please conclude. 

SHRI BIKRAM KESHARI DEO: You are giving very 
less time. I have already told that my State of Orissa Is 
a synonymous with disaster. So, In every relief code, 
there Is a saying to make a flood-free zone during floods 
or to make a drought-free zone but what has the 
Government done till today? I think, there Is a lack of 
coordination among the Hom~ Department, Irrigation 
Department, Water Reeources Department and the Health 

Department. It Is becauae when a natural diauter __ 
place, It is a traumatic experience. I would like to 
commend the hon. Home Mlnilter that he hal framed 
this Bill. 

Sir, Chapter X is very Important. It says: 

"Failure of Officer in duty or his connivance at the 
contravention of the provisions of this Act.. 

As per our Bihar experience where a Collector was 
Involved in scandal during flood, he ate money, and an 
Inquiry has been initiated. Sir, you will be surpri8ed to 
know that during super-cyclone in Orina, 36 million 
people were affected. Sir, 70,00,000 acres of paddy was 
destroyed and 13,000 miNion tonnea of foodgraina which 
were '8nt by the Centre to the State were undelivered. 

Sir, relief will be given when a natural calamity 
occurs, but It has to be properly distributed to the poor 
people. So, this provision under Chapter 10 which 
provides for offences and penalties Is a very good Initiative 
taken by the Govemment in this BUt and I welcome this 
particular provision. 

Sir, other maHers relating to Natural Calamities 
Committees at the Central Level and the State Level 
have already been discussed. Before I conclude, I would 
like to request the hon. Home Minister to include the 
people's representatives right from the panchayats level 
to Parilament, not as part of the Disaster Management 
Authority, at least in the Advisory Panel where they can 
advise the officials regarding the problems which they 
face during the time of flood or drought. The Govemment 
cannot do away with the people's representatives because 
W8 are for the people, by the people, of the people and 
we are answerable to the people. So, they should be 
Included in the Advisory Panel 80 that the goods deUvered 
during a natural disaster could reach the people properly. 

/Translation} 

MR. DEPUTY SPEAKER: Shri Laxman Seth ji, the 
time aHotted to your party Is nil. Sttn, I am giving you 
two minutes. 

/English} 

SHRI LAKSHMAN SETH (Tamttlk): Mr. Deputy 
Speaker, Sir, this 901 is unique in nature and also this 
Bills is comprehensive to some extent. But in spite of 
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that, thia Bill is having many shortcom.. So, It needs 
Improvement. 

Sir, many steps have been mentioned in the Bill for 
combating a natural disaster. A disaster takes place after 
any calamity or catastrophe. I think we can'prevent some 
disasters if we prepare a comprehensive plan. For 
example, floods and droughts can be really prevented by 
de8ilting of rivers, by restoration of water bodies, by re-
excavating canals etc. But no such provision for 
preparation of preventive measures has been included In 
this Bill. This Bill is silent, to some extent, so far as 
preventive measures are concerned. So, the preparation 
of a comprehensive plan for prevention of a disaster 
should be inserted in the Bill. 

Secondly, MLAs and MPs are people's 
representatives and so they should be given a proper 
role in disaster management. The bureaucracy has been 
given more authority. So, at the district level, the Member 
of Parliament should be made the Chairman of the 
Advilory Committee and the District Magistrate may be 
the Chief Executive. Then, the Chairman of the Zilla 
Parishad should be made the Co-Chairman of the district 
level committee. Then, the people's representatives at 
the block panchayat and the municipality should also enjoy 
some authority so that they can effectively render rescue 
and relief operations. The municipality and the panchayat 
are constitutional bodies and so, they should be given 
some authority to deal with this matter. 

Then, the National Institute of Disaster Management 
is only meant for training the persons as to how to deal 
with rescue operations. But I would like to suggest that 
the National Institute of Disaster Management should 
undertake research so that we can forecast natural 
disasters like earthquake, tsunami etc. or they should 
evolve or discover scientific methods of prevent a natural 
calamity or catastrophe from occurring. 

So, this Bill is comprehensive in nature. In spite of 
that, there are many shortcomings and they should be 
removed. That is why, I think, a proper amendment should 
be brought by the Home Minister so that the Bill will 
really become very effective and it can be implemented 
usefully. 

With these words, I conclude my speech. 

SHRI ASADUDDIN OWAISI (Hyderabad): Mr. Deputy 
Speaker, Sir, at the outset, I welcome this Bill. During 

the last 30 years, the monetary loss to our country In 
terms of natural disasters Is nearly $50 million. I would 
like to raise a very important point here. When the hon. 
Home Minister rises to reply to the debate on this Bill, I 
would request him, through you, to clarify this. There 
was a National Disaster Response Force and nearly 
Rs. 650 crore was earmarked for it. 

We do not know the fate of this National Disaster 
Response Force. Now, we are told that a sum of 
Rs. 650 erore, which was earlier earmarked, is being 
shifted to the Authority. At the same time, the National 
Cyclone Risk Mitigation project was there. The World Bank 
sanctioned a sum of nearly As. 1100 crore. For three 
years, the previous NDA Government also talked about 
it, but it is not yet finalised. 

Now, the nodal agency for the National Disaster 
Management Is going to be the Home Ministry. There 
are 13 Ministries as per the constitution of this National 
Executive Committee. The Woman and Child Welfare 
Department is not included In this. Usually, whenever a 
national disaster takes place, It is the woman and child 
who are the biggest sufferers, whether it Is tsunami or 
the disasters in Chennal or in Bangalore also. So, I 
request that Women and Child Department should also 
be Included in the National Executive Committee. 

There needs to be a proper coordination between 
the IMD, CWC, ISRO and NRSA. Unl888 and until there 
is a proper coordination and networking, we cannot get 
the desired results. We also had a cloud burst In Mumbal 
city. If Mumbai city had Doclda Radar, then only three 
hours notice could have been given to the citizens of 
Mumbai to take necessary precaution.. The cost of this 
Dolda Radar is only Rs. 16 crore. My request to the 
Union Govemment is that all metropolitan cities should 
have the Oolda Radar because In terms of cost It Is not 
very expensive. 

Now, th9 nodal agency Is the Home Ministry. So, 
the bureaucratic mind has to change because members 
are there and If bureaucracy still sticks to It, then I think, 
we cannot get desired results. I do not know how far It 
Is true, but I am told that the bureaucracy in the Home 
Ministry is not very much happy. Now, it is the 
responsibility of the Government to ensure what they do 
in this regard because it is the brainchild of the UPA 
Chairperson that this Bill has been brought in this august 
House. Now, the bureaucratic mlndset has to change. 
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(Shri Asaduddin Owaisi) 

Lastly, I hope that the Woman and Child Department 
will also be included in the National Executive Committee. 
I would also like to know what is the status of the 
members of National Disaster Management. Are they 
going to be of the rank of Minister of State? This Is what 
I have to say. 

{TfBI1SIslion} 

SHAI KASHIAAM RANA (Surat): Mr. Deputy Speaker, 
Sir, I thank you for allowing me to speak on this Bill. 

I rise to support this 8i11 by making some suggestions 
in the ongoing discussion on it in this House. I believe 
that this bill will not only help in dealing with calamities 
with greater success and ease in various states of the 
country but also prove to be eHective in putting an end 
to injustice being done in providing relief to states which 
are affected by the calamities time and again. I am saying 
so because it has been my experience that although 
Gujarat previously faced a number of calamities like 
cyclone, earthquake. drought again and again but the 
state did not get as much money from the Union 
Government as it should have got the money which 
should have been used for the development of the states 
is not used and. therefore, I believe that this Bill will put 
an end to injustice being done to the Stat9s. 

I would like to give one or two suggestions on this 
subject. Clause 42(1) of the 8iU provides for establishment 
of a National Institute of Disaster Management. It is a 
very good provision. I believe that such an Institute will 
be set up for training only. But, how many Institutes will 
be set up-it is not mentioned in the Bill. Perhaps, that 
will be decided later when rules are framed. I think that 
these Institutes should not be for training only. My 
suggestion is that we should raise a force for disaster 
management because India is a country where calamities 
strike again and again in so many states. We should 
raise such a force whose members can do the rescue 
work on the basis of their training and educate the people 
when such calamIties strike. NormaUy, we have to take 
military's help and call experts from abroad too. Therefore, 
my suggestion is that a force should be raised for disaster 
management so that we can immediately do the rescue 
work there. 

My second suggestion Is regarding constitution of 
National Disaster Mitigation Fund. I think that this fund 
will be in addition to the ~ational Calamity Fund and 
other funds because we know that even after spending 

biHlons of rupees on the calamltlea, we are not able to 
provide sufficient assistance and rescue work. Though, It 
is a good provision but my suggestion is that this provision 
should not remain limited only to the Bill but It should be 
properly Implemented. It will be better If hon'ble Home 
Minister throWs some light on how this Fund will be 
utilized. 

Finally, like we have constituted various Committees 
for disaster management here and also there is a mention 
of setting up a National DI888t8r Management Authority 
headed by the Prime Minister aIongwith taw more experts 
and executive committees. Similalty, committees win also 
be constituted in the state for disaster management. 
Aegardlng Disaster Management Committees to be fonned 
at the district level, I would like to say that as there is 
a prOvision for Chairmanship by the Prime Minister in 
National Authority and by the Chief Minister In the State 
Authority, similarly Instead of District Magl8trate or 
Additional Commissioner at the district level, the elected 
Zlia Panchayat Pramukh or other official 8hould be 
appointed 80 that the people can get required relief in 
the event of a calamity. The public representative can 
rightly judge as to how the people should be provided 
relief in a proper manner. 

I feel that It will be very good thing If the .. 
suggestions are included in the Bill. The provisions of 
the Bill should not remain limited to the Bill itself rather 
they should be implemented in a better way so that the 
people who 1088 their life and all their belongings in such 
calamities can be helped In a proper manner. 

{English} 

SHAI MAOHUSUDAN MISTRY (8abarl<antha): Thank 
you, Mr. Deputy Speaker, Sir, for giving me an opportunity 
to speak. 

{TfIVISIstionj 

MR. DEPUTY SPEAKER: Shrl Madhusudan Mistry, 
the time aHotted to your party Is over.· StIli, I am dowlng 
you to speak. Conclude your point in two minutes only, 
please. 

{English} 
\ 

SHAt MAOHUSUDAN MiSTRY: Sir, I will just give 
three or four suggestions. 
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MR. DEPUTY SPEAKER: Take only two minutes. 

SHRI MADHUSUDAN MISTRY: Sir, I congratulate the 
Government and the hon. Minister for bringing this Bill. 
In fact, it is a long-pending requirement of this country. 
I hope that i1 will streamline a number of things especially 
the distribution of relief and supply of material. It is 
because a number of State Govemments are incompetent. 
I come from a State which Is very much drought-prone. 
After the earthquake, in the first few days, It was realised 
that the Government itself was not capable to handle the 
entire distribution system and also was not able to give 
an account as to how the money were being used as 
well as how the relief supplies were in fact being used. 
So, I hope that the Disaster Response Force as well as 
the Authority will streamline ali these things. 

That Is why, I congratulate the Govemment. Another 
thing that I would like to say is that under the Calamity 
Relief Fund, the Central Govemment gives 75 per cent 
money to all the States and the State's contribution Is 
only 25 per cent. A number of State Govemments are 
not using this money. After five years, there is always a 
tendency of the State Govemment to take this money 
into a Plan scheme. In fact, they are demanding to allow 
them to Invest the money they like. What I would suggest 
to the Mlnllter is that all those State Govemments, which 
have not been able to use this money, should hand over 
this money to the Disaster Management Authority under 
this Bill. I think that will satisfy their demand and this 
may be used, in fact, for running the National Institute of 
Disaster Management under this Bill. Also, this may be 
used to smoothen the work of carrying out the activities 
under various disasters. 

Second thing that I would like to tell the Minister is 
that In this country there are a number of institutions. 
When the disaster occurs, they raise the fund. I do not 
think there Is any account of It. I remember very well like 
in the earthquake as well as In the tsunami, there were 
people and private institutions that raised crores of rupees. 
For example, they raised fund during the Kargll war and 
even during the drought. All those private trusts, 
institutions and newspapers raised the money. Nobody 
knows what has been happening to this money and where 
they are spending. I would just tell the Minister and the 
Govemment that If there is a requirement to bring a Bill 
to monitor this, I think we should bring a Bill to monitor 
this. Not only that, but also the Govemment and the 
people should have a claim over this and we should 
have a right to know, if whoever has contributed money, 

where this money is lying and how It has been used. 
So, that Is also a requirement which they should do. 

The third thing is that a few days back, the Chief 
Minister of Gujarat held a meeting of all the MPs. The 
claim of the Chief Minister of Gujarat is that the 
Government of India at that time raised a two per cent 
surcharge to give to the Government of Gujarat for 
earthquake relief. Now, according to the claims of the 
Gujarat Govemment, part of the money Is not given to 
them. In fact, the Government of Gujarat Is asking for 
Rs. 1,282 crore from the Centre. We say the Government 
of India has already given Rs. 2,200 crore to the 
Government of Gujarat. We have no Idea, in fact, where, 
this money is. We do not know whether the Govemment 
of India owes the money to the Government of Gujarat. 
If it is yes, then we would also like to know when this 
money would be given. But nonetheless I again 
congratulate the hon. Home Minister for bringing forward 
this Bill. 

And the last thing is that despite creating all this 
machinery, the question is whether it would really click 
when there Is a need. In fact, with all the scientific 
pronouncements or waming, I doubt whether there Is 
scientific mind in the Collector as well In the district 
officers and other authorities and whether they rise to 
the occasion. That has been the demand. I think we 
should prepare them accordingly. 

Nonetheless, I again congratulate the Govemment 
for bringing this Bill. 

MR. DEPUTY SPEAKER: Shri Chandra Bhushan 
Singh-Not present. 

Now, Chaudhary Bijendra Singh, this Is my humble 
request that you take only two minutes. 

{TrsnslsfionJ 

CHAUDHARY BIJENDRA SINGH (Allgarh): Mr. 
Deputy Speaker, Sir, I am grateful to you for giving me 
an opportunity to. speak on Disaster Management Bill 
2005. I would like to congratulate hon'ble Prime Minister, 
Home Minister and Soniaji for bringing this BIll at this 
point of time. It is a great effort. At present the fury of 
natural disasters is on the riae. It has been seen In 
recent years that earthquake are striking at one place 
and Tsunami at the other. In such a situation a Btu like 
this was badly need. 
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(Chaudhary Bijendra Singh) 
I would like to draw your attention towards two points 

only. Disasters do not take place at a specified area or 
at a particutar time, therefore, Immediate help is what Is 
needed to deal with It. However, the process of providmg 
such help is quite lengthy and slow. So, we want that 
relief is integrated in disaster management to deal with 
disaster In such a way that assistance may be provided 
immediately. I would like to congratulate hon'bla Home 
Minister that he has made provision for the setting up of 
an authority at national level which will be chaired by the 
Prime Minister. Similarly, the Authority, which is to be set 
up at state level, will be ohaired by the Chief Minister. 
But public representatives have not been included at 
district level. No BiU can be useful for the people until 
public representatives are not included in its 
implementation. So, My suggestion Is that public 
representatives should be Included in it. There are various 
practical problems at district level, which public 
representatives understand very well. Unless public 
representatives are included, those problems cannot be 
solved. 

I would like make a request to hon'ble Home Minister. 
In 1991 a Disaster Management Authority was set up at 
state level in Orissa but certain shortcomings were found 
in Its functioning. Similarly, regarding the Authority which 
set up when the earthquake struck Bhuj, it was published 
In a magazine that the Authority did not prove to be 
useful for the people. I would like to say that the 
shortcomings noticed in the functioning of those Authorftles 
should also be taken care of In this Bill so that no lacuna 
remains in this Bill. Many of the disaster are not Included 
in the list of Disaster Management Authority. For example 
accidents, hailstorms should also be included in this list. 
The norms laid down for providing compensation for the 
damage caused to agriculture by hailstorm have become 
out dated. The compensation should be provided to the 
farmers on the basis of the cost Input and not on the 
basis of old norms. It is necessary to bring in some 
changes in the old norms as per present needs. The 
sum of As. 200 has been fixed as compensation in 
Di8aster Management Authority which Is a very small 
amount. Keeping in view the cost of the farmers whether 
It is the cost of seed8 or fertilizers, the said amount will 
do not good to them and even this amount Is also not 
paid to them in time. Therefore, old norms need to be 
changed in such a way that they may more useful. 

{Eng/ish} 

THE MINISTER OF HOME AFFAIRS (SHRt SHIVRAJ 
V. PATIL): Sir, while moving that the BIll be taken into 

consideration, I had made a very lengthy statement In 
the House relating to different provisions In this Bill. So, 
I can afford to be very brief now. 

Many han. Members have partlcipaled In the debate 
and each and every one of them has supported the BID. 
I would like to thank all of them for the support that they 
have given to this Bm. There are only two or three points 
on which some suggestions were given by hon. Members. 
I would only explain the position of the Government on 
those points and conclude my speech. 

One of the questions asked was why the President 
of the Ziia Parishad should be a Co-Chairman of the 
district body and why should he not be made the 
Chairman of the district-level Authority, as the Chief 
Minister and the Prime Minister are the Chairpersons of 
the State-level authority and nationaJ lev.1 authority 
respectively. We have to understand the administrative 
set up that is available at the district level to understand 
why this has been done. In the districts, zila Pariaahds, 
panct.ayat samltls and gram panchayats are there. There 
are also municipalities. They have come Into existence 
under the laws made by those States and they have 
Jurisdiction only in certain areas. Their Jurisdiction is not 
unHmited. Their jurisdiction doe. not .xtend to all the 
activities in the district. 

16.00 hr •. 

Their jurisdiction Is limited to the subjects which are 
given to them under the laws. In other matters, they do 
not have the jurisdiction whereas the Prime Minister and 
the Chief Minister have the jurisclictlon which extends to 
all the activities of the Union Govemment and the State 
Govemment. Now, this difference, this distinction has to 
be understood. 

We had created district national planning committees 
and when those committees were created In some States, 
the question was who should chaJr those commltt.... It 
was suggested that the President of The Zila Pari8Md 
should chair those committees, but then It was found 
that the officers, who were wor1cJng with the State 
Govemments, were not subjected to the authority of the 
President of the Zils Psrishlld or Zils Psrishlld as such 
and it was difficult for the President of the ZiIs Parishlld 
to issue orders to them and then, difficulties were created. 
That is why, to overcome this difficultY in Maharashtra 
and some other States, the Minister was made the 
Chainnan of the district body. 
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We are not making the Minister as the Chairman of 
the District Disaster Management Authority; we are making 
the District Collector and the ZHs Psrishsds President 
also the Chairpersons. So, the matters which are within 
the Jurisdiction of the Zi!S Psrishsd can be controlled by 
the President of the Zils Psrishsd and the matters which 
are within the jurisdiction of the State Government which 
have to be done at the district level will be under the 
control of the District Collector. We have made this 
arrangement. For any reason if we find in future that this 
arrangement is not working and this arrangement is 
creating any difficulty, we will be at liberty to make any 
other change and then provide either the Minister or 
someone else as the Chairman of the body, but at this 
stage, I would request the hon. Members to understand 
this kind of situation that prevails at the district level and 
to allow that thing to continue. 

16.03 hrs. 

[SHRI VARKALA RADHAKRI8HNAN in IIIB CIIBljJ 

The second point on which there was difference of 
opinion related to the membership of the MPs and MLAs. 
You, Sir, now sitting in the Chairman's position, when 
you were sitting there, it was you who had raised this 
Issue. I had tried to explain the rationale behind not having 
the MPs and the MLAs as members of the National 
Disaster Management Authority and the State Disaster 
Management Authority. We have nearly 800 Members of 
Parliament-Lok Sabha and RaJya Sabha together-and 
the number of members in the National Disaster 
Management Authority is only ten. How do we have all 
the Members of the Lok Sabha and Rajya Sabha 
participating in the National Disaster Management 
Authority? 

Sir, please let me complete. Even from the Chair, 
you can ask me the question. How, can we have these 
many Members participating? Then, as far as the State 
Governments are concerned, we have nearly 5,000 
members In all the States Legislatures and the State 
Disaster Management Authority Is having only 10 
members. In each of the States, there are 100 or 200 
MLAs. What do we do to have them as ex officio 
members of the State Disaster Management Authority? It 
will be too big a body and an unwieldy body. It will not 
be possible. So, there also, it is difficult whereas in the 
districts, there are three million or 30 lakh members of 
Zils Pan'shads, Panchayat Ssmifis, municipalities and 
Gram Psnchs)'lll$. How do we have them as members 
sitting in these bodies? This Is 'the question. 

Let me explain at this point of time that this law 
does not prohibit the Union Government or the State 
Govemment from appointing any MP or MLA as the 
Member of a District Disaster Management Authority or 
the State Disaster Management Authority or the National 
Disaster Management AuthOrity. 

The National Disaster Management Authority that we 
have today has one Member, who Is a Member of the 
State Legislature. We also have the hon. Prime Minister 
in It. So, this law does not prohibit the appointment of an 
MP or an MLA in any of these bodies. If the State 
Government wants to appoint the MLA or the MPs in the 
State Bodies or the District Bodies, then there is no 
prohibition provided in this law, and there is no difficulty 
In doing It. 

We have also said that the National Disaster 
Management Authority can have Sub-Committees, and 
can have Advisory Committees. In the Sub-Committees 
and the Advisory Committees-es was suggested by many 
hon. Member&-the MPs can be Invited to sit as Members 
at the National level, at the State level. and at the District 
level. Supposing in one district the disaster has taken 
place, then who would not like to take the help and 
assistance of the MP of that district; and who would not 
like to take the help and assistance of the MLA of that 
district? They will certainly be involved In helping the 
people to overcome the difficulties. They can also be 
Involved through the system of Advisory Committees to 
advice the District Bodies as well as the State and 
National Bodies to prepare plans, which would ultimately 
be part of the National Plan. So, there is no difficulty in 
it 

We were discussing about the disaster, which had 
taken place in Tamil Nadu. Unfortunately, Tamil Nadu is 
affected a great deal by heavy rains, and the people are 
suffering there. Some of the hon. Members got up here 
and said that: ·Why should not the MPs be involved In 
helping the people?" I stood here in this House and made 
a plea to the State Government that: Kif the MPs are 
wiUlng to help the people, help the Govemment, and 
lend a helping hand in providing relief to the people, 
then they should be involved: I had also said that 'We 
would ask the State Government to take their help.· It is 
possible to do it under this law. But if you want to make 
them ex-officio Members of these bodies, then it is not 
practicable, and it is not possible because the numbers 
are asymmetrical The Authority consists of 10 Members 
and the number of MPs. MLAs and the number of 
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[Shri Shivraj V. PatiO 

Members of the local bodies are too big to be 
accommodated in these bodies. Therefore, this has to be 
clearly understood. 

Sir, I do not have anything more to say at this point 
of time. I would only like to say that this is one of the 
new institutions, which we are creating in our country. 
This institution has the authority to plan, and has the 
authority to take steps to see that if disasters occur, then 
they are mitigated. It also has the authority to help the 
people in giving relief, and later on, in preparing plans 
for reconstruction and rehabilitation at the National level, 
State level, District level, and at the local level. 

The third point on which I think some hon. Members 
spoke was this. Why should the Head of the Department 
veraciously be made liable for any act of omission or 
commi&sion by his subordinates? This was the question 
asked by some of the hon. Members. Actually, the lives 
of thousands of people are involved when disasters occur. 
It becomes necessary for each and every person having 
any authority in the district or any other place to be very 
prompt, and not to be lazy or to give excuses. They 
should come out and help the people. • 

It is expected to be done by the officers. If this kind 
of difficulty is not understood by the responsible officers, 
they will be held responsible. But, if he has understood 
the danger involved, the damage which Is caused, the 
difficulties faced by the people, and if he goes out and 
gives orders and directions and encourages his colleagues 
and his subordinates to perform their duties, he will not 
be held responsible. But if he reclines in his own easy 
chair and does not do anything, it would be not proper 
not to hold him responsible also. 

Moreover, it is provided that any officer against whom 
a case can be lodged will not be asked to go to the 
court of law and defend hirnseH. The first step which has 
to be taken in this respect is to obtain the permiSSion of 
the Government for prosecution. It is only after obtaining 
the permission of the Government for prosecution the 
case can be taken up. That is provided in the Criminal 
Procedure Code. This is provided in this law also. So, 
an officer who is not really guilty need not be afraid of 
anything. We should be very careful, we would be very 
careful in not demoralising and discouraging the officers 
and unnecessarily take action against them also. 

These are the points on which I wanted to give 
explanation. I would like to request the hon. Members to 

support this BIU. I would again like to say that this is a 
new experiment. Let us try to make thle Institution a very 
Important Institution of international standing. Shrimati 
Sonia Gandhi Is very keen about· it; the Prtme Minister is 
very keen about it; thle Government 18 very keen about; 
the previOUS Government was keen about It; and all the 
hon. Members are keen about It. Our country Is facing 
many difficulties. That Is why, H we should build this 
institution Into a wonderful national Institution of 
Intemationallmportance, we would have discharged a very 
Important responsibility of ours. 

So, instead of just trying to pick holes In the existing 
law, let us experiment with it and let us find out where 
we have gone wrong or where we are correct, and try to 
make amends later on and not at this stage. 

SHRI LAKSHMAN SETH: Mr. Chairman, Sir, the hon. 
Minister has stated that whenever MP8, or MlAs seek 
help, the District Magistrates wlH certainly take their help. 
I think the hon. Minister Is putting MLA and MPa at the 
mercy of the District Magistrates and the District 
Collectors. MPs and MLAs should be given a proper 
place In the planning for combating disastel"B. ThIs .. a 
very important point and this should be taken Into 
consideration. In West Bengal, Chairman of the District 
Jlla Parlshad is enjoying the status of a Minister of State. 
How will he act under the instructions of a District 
Magistrate? This will be creating a lot of contradiction 
and conflict. 

SHRI BRAJA KISHORE TRIPATHY (Purl): Mr. 
Chairman, Sir, I have a pinpointed question to the hon. 
Minister regarding the funds arrangement. Following the 
recommendation of the 11 th Finance Commission the 
States are mandatorily getting some amount to mitigate 
the situation that has arisen due to disasters. But our 
past experience has been very bitter. The States which 
are prone to natural dleasters are not getting sufficient 
funds. The funds they have been getting as 8 result of 
the 11 th Finance Commission are not sufficient. The 12th 
Finance Commission is also foHowlng the same path. 
Will the Government of India give aasIatance to the States 
which are prone to disasters? We demand that the entire 
requirement of funds should be met by the Government 
of India? Will this arrangement be made by the 
Government of India? 

{Translation} 

SHRI SHAILENDRA KUMAR (Ch8U): Mr. Chairman, 
Sir, I would like to ask only one question. As the hon'ble 
Members expressed their views and said that District 
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Magistrate would be the Chairman of District Committee. 
The hon'ble Members were concemed as to how public 
representatives would function under him. Simllar1y, by 
ma1dng changes in the meetings of DADA the District 
Magtstrateused to preside over it but now It Is presided 
over by the Chairman of Zila Panchayats. Can such 
arrangements be made that the voluntary organizations, 
which are carrying out very good work In addition to 
Government assistance, be included in the committee of 
national, state or district level? 

{English} 

SHRI P. RAJENDRAN (Qullon): I would like to make 
a few points. Firstly, our Minister has stated that the 
MPs cannot be Included In the National Disaster 
MaAagement Authority. Two MP~ from the Treasury 
Benches and one from the Opposition Benches--may be 
included in the National Disaster Management Authority. 

Secondly, several points were raised seeking 
clarification. So many organizations have collected rnoney 
in the name of the natural disasters. In the case of 
Tsunami, 400 NGOs have collected money, as per the 
Press reports, above Rs. 5,000 crore. What was the 
purpose for their collecting money? This AuthOrity should 
have the power to hold an inquiry. This money has to be 
accounted. The collection of money should be accounted. 

Thirdly, a clarification was sought about public 
awareness. Public awareness of natural disasters should 
be included in the curriculum from the primary school 
storage itself. Everybody should be aware of the natural 
calamities. On these points, I am seeking the clarification. 

[Translstion} 

KUNWAR MANVENDRA SINGH (Mathura): Mr. 
Chairman Sir, my suggestion Is that keeping in view the 
sentiments of the House, hon'ble Members should at least 
be given place in dlstr1ct committees. We too all have 
seen many a time that local people are deeply involved 
in it and they reach the spot ear1ier than the Government 
machinery. So, I, through you would like to suggest that 
in schools and colleges compulsory education subject 
should be introduced for imparting in disaster management 
so that trained people may help victims when at the time 
of such incidents. 

{English} 

SHRI BIKRAM KESHARI OED: What I would like to 
know categorically frOIn the hen. Minister Is this. Would 

the Government locate the Disaster Management Institute 
in the State of Orissa as Orissa is always disaster-prone? 
Already a track lecord is there. Will the Minister and the 
House consider locating the Disaster Management Institute 
in Orissa? If it is located in my constituency, Kalahandl, 
I would be 9arteful. 

SHRI A.V. BELLARMIN (Nagercoil): I may be 
permitted to lay my speech on the Table. 

MR. CHAIRMAN: All right. 

There must be some arrangement on the global basis 
to meet the disasters in future. Some scientific 
arrangement between nations should be there. In this 
regard, is there any proposal before the Government? 
Some developed countries should come together for 
having arrangement to meet the disasters. Some method 
should be in place for even predicting the disasters so ! 
that people can get to know in advance the Information 
about disasters. 

~~ 
.~ 

~, 
SHRI SHIVRAJ V. PATIL: I will reply to your question ~. 

first. We have made that kind of an arrangement in the 
law. The National Disaster Management Authority wiii be I 
speaking to the Disaster Management Authorities QI' the 
Departments and the Ministers in other nations or with 
the International Disaster Management Auth"rIty In this .. 
regard. It is provided that the National Disaster 
Management Authority will also help other countries and 
receive help from other countries in order to prepare the 
plans and help. It is already provided. 

As far as Zila Parishad and other things are 
concerned, I have said that the MPs and MLAs should 
be associated with the disaster rescue, relief and 
rehabilitation. It can be done. There is no difficulty In 
doing under the present law. Only difficulty is in having 
the ex-officio Member. As far as funds are concerned, let 
us understand this. 

One is the Calamity Relief Fund and the National 
Calamity Relief Fund, Under these Funds, the resources, 
which are available, are very limited. Under these Funds, 
only that amount of money is available which the Finance 
Commission allows. The amount, which is available, is 
nol sufficient at all. We shall have to help them. The 
#ticulty with our officers in my Ministry and with hon. 
Members and others is that we are coming to the 
conclusion that it is only under these two Funds that the, 
Government of India is capable of helping the State 
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Govemments. That Is not the case. These two Funds 
are there for giving Immediate relief without waiting for 
anything. But, over and above this amount of money, if 
more money is required, it is possible for the Govemment 
of India to take a decision in the Cabinet and help. That 
is exactly what we are doing. We have given Rs. 500 
crore to many of the States. Gujarat got Rs. 500 crore; 
Maharashtra got more than Rs. 500 crore; Kamataka got 
nearly Rs. 500 crore; Tamil Nadu got Rs. 500 crore. 
This kind of money is not going to come from these 
Funds. These are special funds or special amount of 
money given to the States. Let us understand that these 
funds are created to help the States immediately without 
waiting for anything. More than that, we are giving funds 
to the State Govemments. Let us understand that the 
State Govemments also have a duty to help their own 
people. If they do not do that and all the time say that 
money has to come from the Union Govemment, that is 
also not correct. 

The NGOs can help. We have provided in the law 
Itself about this. There is no difficulty. The NGOs have 
been helping and whatever help they give, at least, there 
is nobody to criticise them: everyone praises them. But 
anything done by the Govemment is criticised. It should 
be criticised. We have made arrangements in the law 
under which NGOs will have no difficulty In participating 
or helping in these activities. 

One of the Members has said that NGOs have been 
collecting the money. Is it being spent properly? As far 
as funds collected by the NGOs are concemed, these 
NGOs will be subject to the laws of the land. The law on 
cooperative societies is there. We have the law on 
registration. Any fund collected by them has to be spent 
for the purpose for which it is collected. If it. is not spent, 
that fund has to be utilised In a manner which is allowed 
by the rules and laws. If they are not doing, they are 
liable to be prosecuted or liable to the proceeded against. 
That will be done by other organisations in the State. It 
is not done by the organisations at the national level. 

As far as having a curriculum in the school is 
concemed, we have already provided for It. We have not 
only provided for It but we have also prepared the courses 
which can be adopted by educational institutions for 
Informing the youngsters as to how they should conduct 
themselves and hefp in times of calamity. There is no 

. difficulty. These were some of the points which were 
raised. ... (Interruptions) 

SHRI BIKRAM KESHARI DEO: What about my 
queation? 

SHRI SHIVRAJ V. PATIL: Your que.tion gets a 
negative reply becauee there will be demands from many 
others. 

MR. CHAIRMAN: The question Is: 

"That the Bill to provide for the effective management 
of disasters and for matters connected therewith or 
incidental thereto, as passed by Rejya Sabha, be 
taken Into conslderatlon-. 

The motion W8$ adDpttKI. 

MR. CHAIRMAN: The House shaD now take up 
clause by clause consideration of the BUt. 

The question is: 

"That Clause 2 stand part of the BiII.-

The motion was MicpIsd. 

CIaIJStl8 2 to 5 ItIM!I addtld to thB BID. 

Clau.. 8 • Powers and function. of Natlona' 
Authority 

MR. CHAIRMAN: Now, Amendment Nos. 2, 3 and 4. 
Dr. Babu Rao Med/yam, are you moving your 
Amendments? 

DR. BABU RAO MEDIYAM (Bhadrachalam): No, Sir, 
I am not moving my Amendments. 

MR. CHAIRMAN: The question Is: 

"That clause 6 stand part of the BIII.-

The motion W8$ .doptsd. 

ClBuse 6 WI9S IKkItKI to thtI BID. 

ClalJ88 7 W8S IIdcItId to thtl BID. 

C •• u .. S • Conltltutlon of NatIonal executive 
Commltt .. ' 

MR. CHAIRMAN: Amendment No.9. Dr. R. Senthll, 
are you moving your Amendment? 
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DR. R. SENTHIL (Dharmapuri): I em not pr8IIing 
my Amendment, but I would request the hon. Minister to 
kindly conaicler my amendment 

MR. CHAIRMAN: So, I presume that you are not 
moving your Amendment. 

The question is: 

"That clause 8 stand part of the Bill." 

ThtJ motion was adopltld. 

Clauss 8 was addtJd to thtI Bill. 

Clause 9 was sddtld to thtI BIN. 

Clau.. 10 • Powers and Functions of NaUonal 
Executive Committee 

MR. CHAIRMAN: Amendment NO.5. Dr. Babu Rao 
Meidyam, are you moving your Amendment? 

DR. BABU RAO MEDIY AM: No, Sir. I am not moving 
my Amendment. 

MR. CHAIRMAN: The question is: 

"That clause 10 stand part of the Bill." 

The motion was adopttKI. 

Clause 10 was added to /he Bill 

Clause 11 was added to the Bill 

Clau.. 12 • Guidelines for minimum 
standard of relief 

MR. CHAIRMAN: Amendment No. 10. Dr. R. Senthil, 
are you moving your Amendment? 

DR. R. SENTHIL: Sir, I am not moving. 

MR. CHAIRMAN: The question is: 

"That clause 12 stand part of the Bill.· 

ThtJ motion was adopftKI. 

Clause 12 was added to IhB Bill 

Clause 13 to 17 were added to /he BiN. 

Clauee 18 • Po..... and Functions of 
State Authority 

MR. CHAIRMAN: Amendment Nos. 6 and 7. Dr. Babu 
Rao Madiyam, are you moving your Amendments? 

DR. BABU RAO MEDIYAM: Sir, I am not moving. 

SHRI SHIVRAJ V. PATIL: You can ask all the 
Members whether they are moving their Amendments or 
not. 

MR. CHAIRMAN: The question is: 

"That clause 18 stand part of the Bill.· 

The motion was adopItJd. 

Clause 18 was addtJd to thtI Bill 

Clause 19 was addtld to the Bill 

Clause 20 • Constitution of State Executive 
Committee 

MR. CHAIRMAN: Amendment No. 11. Dr. R. Senthll, 
are you moving your Amendment? 

DR. R. SENTHIL: I am not pressing my Amendment 
but I would request the hon. Minister to consider Inclusion 
of all the 500 district officers. It can be done as an 
order. 

MR. CHAIRMAN: So, I presume that you are not 
moving it. 

The question is: 

"That clause 20 stand part of the Bill." 

ThB motion was adop/rld. 

Clause 20 was addtld to thB Bill 

Clause 21 to 24 were added to thB BiN. 

Clau.. 25 - Con8thutlon of DI8trlct Dlu"er 
Management Authorfty 

MR. CHAIRMAN: Amendment No.1. Shri C.K. 
Chandrappan, are you moving your Amendment? 

SHRI C.K. CHANDRAPPAN (Trlchur): This is about 
the District Co-Chairman. 
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MR. CHAIRMAN: You may tell me whether you are 
moving It or not. 

SHRI C.K. CHANDRAPPAN: If the Minister agrees 
to that, I would not press to move it. 

SHRI SHIVRAJ V. PATlL: If there are two 
Chairpersons, Co-Chairperson, the senior one will preside 
and the Junior one will not preside. If in Wast Bengal the 
State Minister's rank Is given to the Prealdent of the ZHa 
Parlshad, he will preside and not the District Collector. 

SHRI C.K. CHANDRAPPAN: The Panchayati Raj 
system is there in most of the districts In our country 
and ZlIa Boards' Chainnen are there. It would be better 
to: say that District Council Chalnnan will preside over 
that. 

SHRI SHIVRAJ V. PATIL: I will explain it. This Is a 
very important point. Without understanding the 
administrative machinery available in the district, if we 
take any decision, It will create problem. Zila Parishad 
has limited jurisdiction. It does not have the jurisdiction 
and so the Zila Parishad Chainnan will not be /n a 
poeItIon to issue orders to the officers In Irrigation or 
Transport Department. That sort of difficulty was faced In 
some States where the Zila Parishad was there and that 
is why the Minister was made the Chairman. In this caae 
we are saying that if he has a State Minister's rank, It 
is he who will preside and not the District Collector. We 
cannot have the District Collector as the Chairperson. 
Otherwise, it will be difficult for him to discharge his duty 
and a/so provide relief. 

MR. CHAIRMAN: / presume Shri Chandrappan that 
you are not pressing your amendment. Dr. SeRthU, you 
are also not pressing your amendment. 

The question is: 

"That clauses 25 to 60 stand part of the Bill." 

The motion was adopted. 

Clauses 25 to 60 WBtrI addtJd to the BilL 

Clau.. 61 - Prohibition apln8t Discrimination 

MR. CHAIRMAN: Dr. Babu Rao, are you moving your 
amendment? 

DR. BABU RAO MEDIY AM: In view of Minister'S 
reply, I am not pressing for it. 

MR. CHAIRMAN: The queetIon Ie: 

"That clause 61 stand part of the BUI.-

C/suse 61 WBS addtJd to the BHL 

Clausss 62 to 79 WBtrI addtld to the BilL 

Cl6USt1 " the EnsctIng Formula lind thtI long TItItI 
wetrl IIddtJd to IhtJ BilL 

MR. CHAIRMAN: The Minister may now move that 
the Bill be pasaed. 

SHRI SHIVRAJ V. PATIL: I beg to move: 

"That the Bill be passed.-

MR. CHAIRMAN: The question Is: 

-That the BUI be pB8l8d.-

16.34 hr •• 

DEMANDS FOR SUPPLEMENTARY 
GRANTs-{RAILWAYS), 2005-2006 

{English} 

MR. CHAIRMAN: The HOU88 lhall now take up the 
next Item. 

Motion moved: 

MThat the respective supplementary sums not 
exceeding the amounts shown In the third column of 
the Order Paper be granted to the President of India, 
out of the Consolidated Fund of India, to defray the 
charges that will come In course of payment during 
the year ending the 31st day of March, 2006, In 
respect of the heads of Demands entered In the 
second column thereof against Demand Nos. 2 
and 16: 
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Uat of Supplement.ly DemMds for Gl1U1tS (Railways) for 2005-08 
aubmltted to the Vote of Lok Sabha 

No. of 
Demand 

Name of Demand Amount of Supplementary 
Demands for Grants to be submitted 

to the vote of the House 

2. 

16. 

Miscellaneous Expenditure (General) 

Asaets-Acqulsition, Construction and Aeplacement 

Othflr ExptInditum 

1,000 

Capital 

Aallways Funds 

Aallway Safety Fund 

Total 

/T17IIIS/8Iionj 

SHAIMATI SUMITAA MAHAJAN (Indore): Mr. 
Chairman, Sir, I thank you. Whenever I got time to speak 
on railway budget, It always came to my mind that the 
railways do not have foresight while preparing the budget 
for the railways or vision and future is not taken care of. 
Today also, the points are same. Things were puUed on 
in such a way if nothing will remain to do in the days to 
come, then the hon. Minister can entertain his grand 
children on a toy train by playing It in a garden at Patna. 
Therefore, on opening the first page of supplementary 
demand, I came across a proposal regarding renovation 
of track at Sanjay Gandhi Park in Patna. It is very good. 
At least he has got that much foresight in his life now. 

Mr. Chairman, Sir, whether I rise to speak on 
railways, whether it be a matter of renovation of railway 
track or of construction of railway line as a whole, 
whenever the money is allocated for these purposes, the 
railway does not appear to be thinking properly In terms 
of Improving the economy of the country as well as Its 
own development. I would repeat the same thing today. 
If we look at the railway budget we find that there was 
a need for As. 1644 crore but provision for only As. 658 
crore was made i. fl. there was a shortage of As. 986 
crore at that time. We had told at that time that a 
provision of less amount Is being made, it will not do, 
work will not be done properly due to this. 

Sir, we do not think properly about railways. Whether 
it be the matter of laying a new railway line or of gauge 
conversion, only the socio-economic circumstances of the 
country is kept in mind but th.ere remains a lack of 
foresight. The same thing is happening in fixing the 

200,00,05,000 

50,000 

10,000 

200,00,66,000 

priority. I have been pointing it out always that there Is 
lack of vision somewhere. An effort wu made in 1998 
and some criteria was tried to be fixed for determining 
the priority at that time but no effort was made In this 
direction after that. 

Sir, there are 84 such projects on whleh some 
expenditure has been made, but they are stHI incomplete. 
If one sees it in totality It becomes a big Investment. A 
substantia! amount of money of this country is spent on 
such projects, which are of no use for us. Money Is 
spent, but in spite of that, the project Is not completed. 
When the project Is not completed In time, the cost 
Increases: and in spite of all these we cannot make use 
of the incomplete project for the country. 

Sir. I have been drawing the attention towards the 
only one railway line, time and again that Is Maksi-Dohod 
Aailway line. The progress of this project is so slow that 
its cost has Increased to thirty times and we are unable 
to utilize the part of the track, which has been completed. 
It can be utilized to Introduce new trains from Delhi via 
Dewes, Maksl, Guns, Guallor, Jhansl. SimUarly, new trains 
to Bhopal via Dewas, Maksi can be introduced, but we 
are still not considering that. We are unable to fuHII the 
demand of connecting the Industrial area of Pltampur, for 
which the said railway line was laid. The traok could 
have been utilized for development of tribal areas line 
Dhar-Indore and for extending It towards west to Mumbal 
and beyond that towards Gujarat in order to open a new 
rail route but we have not been able to make of that 
even. 

Therefore, I say that the railway lacks vision while 
fixing priority. We will have to mend It, we will have to 
fix criteria as to which project is to be completed first. 
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The Railway Development Corporation has just been 
established in 2005. The same Railway Development 
Corporation has been given approximately 53 projects, 
out of which 32 projects support golden quadrilaterals, 
and If I am not wrong 21 projects provide port connectivity. 
There are several other projects also which have been 
given to the Railway Development Corporation. Out of 
those, many projects were given to the zonal railway. 
When the construction work was given to the zonal 
railway, it came to their mind that zonal railway has Its 
own priorities and it Is possible that they may utilize the 
fund diversion as well as material diversion. If we go 
through the report of standing commmee, it Is mentioned 
in that that concrete sleepers which were got constructed 
by railway development corporation were utilized by the 
zonal railway for their own use. It only means that railway 
development corporation does not have monitoring 
mechanism and it will have to keep in mind that railway 
development corporation will not be able to work property 
until It has its own monitoring mechanism. 

Sir, I would like to tell one more thing that while 
framing policy, at times we talk of improving skill and 
production capacity at the time of finalizing projects, 
whether it be of gauge conversion or construction of new 
railway line. While preparing these projects according to 
policy we must keep in mind the balance of development, 
so that the country may develop In a balanced manner. 
It should also be kept in mind as to whether the work 
being done will be utilized in totality or not. If we layout 
new railway line, we must consider whether it will be 
utilized for the country or not. For this, one thing has 
been mentioned in the policy that the misSing link will be 
kept in mind. This missing link, which connects the railway 
lines, may make a supplementary resource. The missing 
link has its own use as a supplementary resource also. 
It may be used in decreasing the congestion of main 
line; we can get a new route. But this important thing 
also is not being kept in mind. 

Sir, I would not deliver a long speech, because it Ie 
a very small supplementary demand; but I would like to 
say that conversion of metre gauge line Into broad gauge 
is being talked of. Actually, the shortest route between 
north and south was that of metre gauge line. If we talk 
of the shortest route between Delhi and Hyderabad, we 
see that it was only metre gaLJge, which could have been 
the shortest route. We started to talk of gauge conversion, 
and we took It up In fragments; we planned it in 
fragments. This is the way in which planning was done, 

tor example work In Ajmer, Chlttor, Udaipur and Akola 
sections was undertaken but it was not considered if this 
investment would be meaningful or not. I can say with 
certainty that this investment would not bear fruit. I am 
talking about the missing link. Till the time the conversion 
of metre-gauge in the Mahu-Ratlam and Mahu-Akola 
section is not carried out It would not be possible to use 
It as a shorter route of north-south corridor. Be it Deihl, 
Mumbal, Howrah or Howrah-Mumbai a new opening would 
not be possible till the missing link Is constructed. That 
Is why I had said that what should have been planned 
well has not been done so far. Even today while studying 
the supplementary demands I observe that many small 
projects have been included by Madhya Pradesh, has 
been left completely out of the loop. As I said, it is 
impossible to travel from one comer of India to the other 
without getting linked with Madhya Pradesh. Many small 
electrification projects have been included. Only a small 
part of Madhya Pradesh, from Indore-Ujjaln remains to 
ba electrified but all efforts in this direction have gone 
waste. Indore, which is a big industrial city, has been 
simllarty neglected. There are many such small and big 
projects, which are needed to be undertaken in Madhya 
Pradesh but they have not been given any consideration. 

These are supplementary demands and sanctions the 
two or four small demands placed by us would not be a 
big matter. But my main point which I would like to 
reiterate is that railways is a very important means of 
uniting the nation, it plays a very important role In the 
development of the whole nation. Therefore, It is important 
that before formulating any scheme or project the 
objectives and the usefulness of such projects should be 
clearly mapped-out. It should be clear as to how the 
projects would be implemented so 88 to help in national 
building and how they would be completed. Otherwise, 
we would be confined to delivering lectul'88. The hon. 
Minister may perhaps feel that he need not care about 
these things. He may think that It would be sufficient to 
build a children's railway line in Patna and to spend the 
rest of his life there. But we have to work for the 
betterment of the country and it Ie my request that the 
above point should be considered. 

/English} 

SHRI K.V. THANGKABALU (Salem): Mr. Chai~, 
Sir, thank you very much for giving me this opportunity 
to apeak on the Supplementary Demands for Grants for 
Railways. Railways are the lifeline of the nation. As we 
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know, it is not only the lifeline but also an Organisation, 
the only Organisation, which interconnects the country, 
whether it is North, South, East or West. People from all 
regions, communities and castes are interconnected by 
the Railways. It is a rarest opportunity tor anyone to 
support the Bill, through which we are going to appropriate 
Rs. 200,00,66,000 trom the Consolidated Fund ot India 
tor the financial year 2005-06 for the betterment of 
RaUways. 

Afte .. the UPA Government came into power, we have 
a dynamic Minister, Shrl Lalu Prasad tor Railways. After 
his taking over this Ministry, we have seen enormous 
developments and achievements. I do not want to dwell 
upon those things because the time is very short. The 
improvements that have taken place Is all-round. 
Improvements have taken place in gauge conversion, 
doubling of lines and in the advancement of existing 
facilities. These are the areas where a right direction and 
right leadership has been given. That Is why we are 
today proud of the Railways and their achievements. I 
would like to emphasise a tew points. 

Those points are related to my State of Tamil Nadu, 
the State of Pondicherry, the State of Kerala to which 
our hon. Chairman belongs, to the States of West Bengal, 
Assam, Madhya Pradesh and in respect of almost all the 
States. We are proud that he has done well in the two 
subsequent Budgets. After this, some other projects are 
not able to take off due to paucity of funds. 

I WOUld, particularly, like to go over to Tamil Nadu. 
Now of the very important and long-telt demands ot the 
Tamilians is this. We are proud to say that we have 
been demanding, for the last 45 years, the creation of a 
Salem Division. As you know, the 40 hon. Members of 
Lok Sabha from Tamil Nadu and Pondicherry as also the 
Members from Rajya Sabha have been demanding this. 
I have friends from Kerala including the hon. Chairman. 
Almost all of us would like to have this dream project 
Implemented . ... (lnlBnupIions) Of course, It should be done 
without affecting Palakkad. I support that the Palakkad 
Division should continue. This is our arrangement. We 
want that Division to continue. In the same way, we 
want the creation of a new Division to help and support 
the people of our region. I am personally thankful to our 
friends from Kerala as well as the hon. Ministers In this 
regard. 

SHRI P. KARUNAKARAN (Kasargod): The same 
status of Palakkad has to continue. Do you agree to it? 

SHRI K.V. THANGKABALU: Yes, the same statue 01 
Palakkad should continue. We are not objecting to that. 
We want the Palakkad Division should continue. There 18 
no difficuhy in It. We want a new Division to be created, 
the Salem Division, without affecting PaJakkad with the 
districts like Salem, Erode, Colmbatore, the Nilglris, 
Namakkal, Dharmapurl, Krlshnaglrl and part of Vilupuram, 
Cuddalore, Vellore, Karur and so on included In it. Thil 
will help the State of Tamil Nadu. Leaders like Dr. 
Kalaignar Karunanidhi, Dr. Ramadoss, Shrl Vasan, Shrl 
Valko and all the Left leaders like Shrl Nallakkannu and 
Shri Vardharajan, Shri Kader Moideen jointly made a 
request to the hon. Minister after the UPA Govemment 
came into power. With 40 Members' support, this can be 
done. This is a long felt-dream. We want the hon. Minister 
to announce about It today. This will go a long way In 
the history. Shri Lalu and Shri Velu will go down well in 
the history by creating this wonderful scheme. 
... (Interruptions) 

MA. CHAIRMAN: Both Lalu and Velu only will go 
down wen In the hlstoryl ... (Inl8rrup/lons) 

SHRI K.V. THANGKABALU: It Is under the 
Chairmanship of Shri Radhakrishnanl .. , (Inl8rrup/lon$) All 
our friends from Kerala will be Included. 

SHRI P. KARUNAKARAN: With the condition- that 
Kerala needs some more things like new lines, trains 
etc. 

SHRI K.V. THANGKABALU: I am supporting it. 
Karunkaran ji, while starting my speech, I said about 
Tamil Nadu, Kerala, Pondicherry, West Bengal as also 
all the States. I started with them onty. 

Coming to my point, the Salem-Karur project was 
enunciated long back. ... (Intsrruptions) The Salem-Karur 
line Is getting delayed for want of funds and because of 
a lot of problems. The hon. Minister, Shrl Velu came 
personally a number of times and dlscuaaed with the 
authorities concerned in sorting out this ilsue. I would 
request the hon. Minister to consider the issue and give 
more funds for the early Implementation of the projects. 

Likewise, the Salem-Cuddalore BG line Is another 
most important factor. In the last Budget, only As. 45 
crore had been earmarked. The project Is on. But to 
complete the project, it needs additional funds. I hope 
the hon. Minister will consider It In due course, - if not 
Immediately, in the next Budget at least. 



619 DeCEMBER 12, 2005 620 

[Shri K. V. Thangkabalu] 

In my constituency particularly and the nearby 
constituency of Dr. Senthil, we want one thing to be 
done. A passenger train has to be re-introduced between 
Salem and Mettur. It should be done immediately and 
made to work immediately. So also Is the case in respect 
of Salem and Attur. We need to request the hon. Minister 
to re-build the Vazhapadi Station which is a long left 
need In the ares. Apart from that. a number of hon. 
Members from Tamil Nadu have given a long 
memorandum. 

In that, our leaders jointly wrote to you. All those 
projects need to be considered very, very effectively and 
speedily so that the programmes which we have given to 
the people, aspirations which we have given to the people 
ami the demands of the people can be met through its 
implementation. 

Sir, coming to the ROBs, there are about 13 ROBs 
which we have requested for Tamil Nadu. Out of them, 
3 ROBs are coming in my constituency also. The hon. 
Minister had very candidly accepted my proposal last time 
that while building ROBs the Central Government Railway 
Department has to pay 50 per cent and the State 
Government has to give 50 per cent. But the State 
Govemments are not coming forward. Instead of that, 
the Railways have to give to the State Government the 
C888 money that can be kept with the Central Government 
Itself for the Railway Department Itself and they can 
construct the ROBs so that you need not go to the State 
asking money tor that It Is not only In Tamil Nadu area 
but also In almost all over the country; this ROBs problem 
can be SOlved. In my constituency Mutthampatl gate, 
Ayodhapattinam gate, and Salem Mulluvadi gate are the 
three very critical areas where people have to wait for 2-
3 hours and there is no movement due to this passage 
of train. I would request the hon. Minister to consider 
this. 

There Is one more important, Sir. WhYe the hon. 
Minister announced last time the South-South Corridor, 
Mumbai-Delhi Corridor. Mumbal-Kolkata Corridor, Channal 
has been lett out whereas it Is one of the very important 
cities in the country. Chennai, being the gateway of South 
India, is totally left out. This is the long felt need of the 
people that Chenani-Oelhl, Chennai-Mumbal, Chennal-
Kolkata freight corridor is to be immediately accepted in 
prinCiple and announced so· that there is a facility of 
doubling and creating new environment for the freight 
movement In the country. 

Sir, with regard to the broad gauge conversion, you 
have very emphatically decided that Unlgauge taciflty of 
connecting aN the places in the country. In my State of 
Tamil Nadu, 1,800 kilometres of metre gauge lines are 
stili there. It is the only State where the huge volume of 
kilometres is unattended to. Our people are auffertng a 
lot. I would request you to kindly tum to our &Ide. Pleue 
attend to aU these poor States like TamN Nadu and KeraIa 
where metre gauge lines are there. They are very farther. 
Delhi Is far away for us. Kindly consider us, very 
.ympathetically and accept this propoeal 80 that an the 
metre gauge is converted Into broad gauge and thereby 
all areas can be connected with more facllltiel. 

As regards electrification project aIIo, Sir, • would 
like to say that ... {lnlBmlptl.'1I78) electrification project Is 
one of the very important projects. Sir, the Congraea 
Govemment-and the UPA Governt'1'l8l'lt--fve been doing 
enormous service In this regard. There Is an effective 
movement over this. We want to improve our State. In 
tenns of electrification of projects, the all India percentage 
is 27 per cent. In case of Tamil Nadu, It Is about 20 per 
cent. We do not have the broad gauge line and 
electrification. This imbalance should be sorted oIL We 
need a patronage from the Railway Ministry that the 
electrification projects in our State are completed at the 
eartiest. 

Sir, the Dindigul-Palghat BG line via Pollachl-
Colmbatore project should be Immediately announced. 
This is a long felt need of the people and proceas is 
very, very simple now. You have to only announce it 
and just allocate funds immediately. The MPs from both 
the States of Kerala and the Tamil Nadu are demanding 
this. I would request the hon. Minister to announce it 
today and, If possible, release funds al80. Ukewise, Sir, 
tt,e Chengalpatlu-Vlllupuram line Is also to be 
announced. You have to give this facility. This Is also a 
very long felt need of the people. In addition, there is 
Thlruvarur-Karaikkal line which 18 In Pondlcheny. You 
have to add Pondlcherry. We want to add these small 
States. We want Pondlcherry also to get the benefit of 
railway linkage and an additional fund should be given 
Immediately to Thlruvarur-Karalkkal line to complete the 
project. 

17.00 hr.. 

Now, I would like to say something about Karalkkai-
Nagor.Nagapattinam-Vaiankanni. VelankaMi Is a very 
Important shrtne; Nagore i8 aI80 a very Important place 
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not only for minorities but also for other communities. 
Velankanni Is a place which is worshipped by the 
Christians. The other communities people also go there 
for worship. I would like to request the hon. Minister to 
allocate some more funds--it needs to be given some 
boost too-so that the remaining projects can be 
implemented in this year itseH. 

17.01 hr •. 

[SHRIMATl SUMITRA MAHAJAN in Ihs Challj 

Now, I would like to say something about 
Tiruchendur-Tlrunelveli. I would like to add here that this 
particular project is more or less in the stage of 
completlon-70 per cent works Is over and 30 per cent 
work is pending. I would humbly request the hon. Minister 
to release some more funds immediately 80 that we will 
get the facilities and further loss of time. 

Madam, as suggested railway is one of the very 
important factors not only connecting the people but al80 
connecting the minds, connecting the communities and 
others. It needs to be broad-based and need-baaed as 
well so that the railway system is on par with allover 
the country in a phased and equitable manner. The other 
day we, the Tamil Nadu MPs, met the hon. Railway 
MinISter personally and our leaders gave representations 
to the hon. Minister. Our request has not been acceded 
so far to the satisfaction of our MPs. We, the 40 
Members, constitute this august House and this 
Govemment. I urge upon the Govemment, through you, 
that the needs of our people and our Members should 
be considered favourably. I also request the hon. Railway 
Minister to consider about the Salem Railway Division 
and also other requests I made with regard to Tamil 
Nadu projects. In due course, I would also request him 
to consider the pending projects for earty clearance, 
maybe in respect of broad gauge, electrification, doubling 
of lines, extra-connectivlty and extension of trains in Tamil 
Nadu without any further 1088 of time. This Is my humble 
request. 

As I said, Tamil Nadu, Kerala, Pondicherry, West 
Bengal, Assam and almost all over India, the hon. Minister 
would see the aspirations of all the Members of 
Parliament, maybe from this side or that side. We have 
to provide facillties--be it Chandigarh, Punjab and 
Kashmir. The hon. Minister should consider this venture. 
By this, I support this Appropriation (Railways) No.5 Bill, 
2006. 

SHRIMATI C.S. SUJATHA (Mavellkara): Thank you 
Madam Chairman. I thank you tor giving me this 
opportunity to participate In this discussion. The 
development of railway system Is the bask: requirement 
for the economic development. It is a fact that our Rallway 
system Is the biggest in the world. 

The country has achieved a great deal of 
development In this area. But, I think, there are certain 
lacunae In the development pattern. We falled to provide 
equal opportunities to all regions and States for 
development the railway network. Various regions and 
Statea are still being neglected and this la hampering the 
overall economic development of these areas. My State 
Kerala Ie an example. We have been continuously raising 
this Issue, but adequate attention Is not given by the 
authorities concemed. 

Madam, there were reports that the work on many 
of the railway projects in South India are not progressing 
due to Inadequate fund aUocation. It includes many 
projects in the State of Kerala too. Neces&ary funds 
should immediately be released to speed up the ongoing 
works. 

The Issue of doubling of lines la not being addreSHd 
satisfactory. It is the most urgent work required for the 
overall development of the State. It has to be done and 
also electrification, computerisation, opening of Information 
Centres, Touch Screen facilities, Increasing platform length, 
platform shehers, construction of ROBs etc. have to be 
taken up. The doubling work In Ernakulam-Kayankulam 
sector via Kottayam has to be expedited by providing 
adequate funds. Then, there is a need for additional trains, 
coaches and Increasing the number of general 
compartments to help ordinary passengers. 

Madam, Kerata Express Is the only train from North 
India to Thlruvananthapuram via Kottayam. Till the 
presentation of last Railway Budget, it used to stop at 
Changannassery. Now this stop has been removed. This 
has caused hardship to passengers In this area. I request 
the Govemment to restore the stop for Kerala Express at 
Changannassery and also allow a stop for this train at 
Mavelikara. 

Then, Shoranur is very important in the railway map 
of Kerala. The lines from Kozhlkode, Palakkad and from 
Southem Kerala converge at this point. But the lack of 
adequate facllhies and space forces many of the trains 
not touching this station. There was a proposal for 
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construction of a Triangular RaIlway Station at Shoranur, 
but the development of Shoranur still remains unattended. 
The situation is the same at the stations of Kayankulam 
and Chengannur. Kayankularn was declared as a Model 
Railway Station and Junction during the previous 
Govemmenfs time, but nothing has been done to increase 
the facilities and infrastructure there. 

Madam, Chengannur is the major stop over point for 
the lakhs of pilgrims enroute the famous temple at 
Sabarimala. There is utter chaos during the period of 
pilgrimage. There are no proper facilities arranged for the 
pilgrims who come from allover the country. There are 
booths and centres put up by voluntary organisations to 
provide necessary assistance and help to the pilgrims in 
the premises of Chengannur Railway Station. Now the 
Railway authorities have Imposed deposits and fees for 
setting up such stalls. The Railway authorities have 
stopped providing even electricity to these staUs. The 
Railway authorities have stopped providing even electricity 
to these stalls. It is ridiculous. On the one hand, the 
Railway authorities keep away from their responsibilities 
and on the other hand, they are preventing others from 
extending help to these pilgrims. This station contributes 
enormously in the revenue earnings of the Railways. 

Madam, another very important Issue Is related to 
the Railway porters. There are bout 1,50,000 licensed 
porters all over the country. The Railways have restrided 
the volume of parcel carried by passengers and also in 
the break vans. Along with this, offloading parcel service 
to private contractors further shrunk the employment 
opportunities of these poor porters causing unprecedented 
hardships to them and to their families. Such anti-poor 
measures have to be withdrawn. 

The Railways have recently re"ised the parking fee 
on the vehicles parked In the Railway vicinities. There is 
an increase of five times and more. This is putting 
enormous financial burden on the ordinary dally 
passengers, who mostly depend on two wheelers to reach 
at the respective stations. The auto-rickshaw and taxi 
operators are also over burdened. They are mostly self-
employed and cannot afford the steep hike. 

Madam, Kerala suffers from lack of railway 
development. There are many issues. Special attention 
has to be paid in this area. For the State's comprehensive 
railway development, it is essential to set up a Railway 
Zone centred in the State. The people of the State have 
been time and again demanding this. I would request the 

Govemment to consider this requeat ·of the people 01 
Kerala. 

SHRI SHAILENDRA KUMAR (Chall): Hon. Madam, 
Chairman, thank you for giving me this opportunity to 
speak on Supplementary Demands for Grants for Railways 
(2005-2006). A demand for 20,000.66 lakh rupees has 
been made in the Supplementary Demand of Grants for 
Railways. I support this demand. But, as you just said 
development of the nation, as a whole would be possible 
only when all the States are included In the exercise, be 
it the Supplementary Budget or the MaIn Budget. The 
people of Bihar are very fortunate in that. most of She 
Railway Ministers in the ~11ticaI history of the country 
have belonged to Bihar. On reading the Rail 
Supplementary Budget booklet I found that the first item 
get was revived was the toy train In Sanjay Gandhi 
zoological park in Patna. I support this step. I do not 
oppose it because children would be able to enjoy the 
train and when we would take our children there they 
would also be entertained by It. I do not oppose It. The 
Railway Minister Is not present here. The Minister of State 
for Railways Is sitting here. So, through you, I would Hke 
to draw the attention of the Government and of the railway 
officers towards the fact, that we are elected by the 
people. I belong to Uttar Pradesh, which is the heart of 
the country. If Uttar Pradesh is neglected by the Railways 
then the development of the country would not be 
possible. 

Madam Chairman, as you mentioned In your speech. 
development of· the country would not be possible without 
development of Madhya Pradesh. In my opinion Uttar 
Pradesh Is an important State and development of the 
country would not be poseibIe without development of 
Uttar Pradesh. The main train route from Mughalsaral to 
new Delhi passes through Uttar Pradesh. Through you. I 
would like to draw the attention of the Government 
towards the fact that it is very difficult to get permlaslon 
or a no objection certificate for any project. be It regarding 
a water supply pipeline or some construction work under 
a railway crossing. 

Similarly, getting NOe simply to lay an electric cable 
line under a raHway line is a difficult prospect, let alone 
getting one for construction of a tlyover., I was elected in 
1998 and then again later. Since that time I got 
Re. croree sanctioned by the government for Rashtriya 
Sam Vikaa Yojana after a lot of effort. There is a newly 
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demarcated district, called Koshambi. Manjhanpur 
Headquarter Is Situated there. There I, a station near it 
called Baramari. Traffic remains stalled for more than 
ha" an hour at a time at that place. We have managed 
to get a provision of Rs. 12 crores under the Rashtriya 
Sam Vikas Yojana but permission for construction of the 
upper portion of the flyover has not get been granted by 
your department. 

Letters have been written many times in this regard. 
I have been raising this issue in the House repeatedly, 
be it the construction of fly overs, laying the electric cable 
lines, water supply line, several hurdles are faced while 
executing these works. The Department of Railways is 
for the convenience of the rail passengers. Similarly, water 
supply line Is also for the convenience of the passengers. 
And similarly laying of electric cable line and construction 
of flyovers and roads are also for the convenience of the 
passengers. I, therefore, demand that sanction should be 
accorded immediately for the execution of these works. If 
we work as per your parameters, then I think there cannot 
be any development In any area. So, kindly relax these 
parameters so that the main problems concemlng the 
public could be addressed to. 

Now take the example of the main road to the Tehsil 
headquarters. Most of the railway crossings are on this 
road. Here not to talk of villages and towns, but there Is 
the need to pay attention to the main roads at the T &hsil 
headquarters. Manauri, Siravu and Khaga in my 
constituency which are having the Tehsil headquarters, 
office of the Deputy Commissioner of Police and Block 
office. So people have to visit Tehsil for their works. As 
there is no flyover or overbridge which results in traffic 
jam luting for half an hour at a stretch. People could 
not reach their work places in\ time and thus they are 
facing difficulty and this has also stalled developmental 
work. So, there is a need to pay attention towards this 
problem. 

I consider myself fortunate enough that one Indian 
Oil Corporation's office is coming up in my constituency 
Allahabad. There Is one Munciera village. This town is 
there for the last many hundreds years. Waste water 
used to be drained out through a nullah there but now 
you have acquired the land. Now there is no exit point 
for draining out the waste water. In the coming rainy 
leason, there is possibHIty of water logging In the village 
and there is fear of submerging of the entire village and 
this could work a havoc in the village. Therefore, the 
nullah of the village should be connected with main nullah 

of the ACR because there Is a very .arge nullah a fitIte 
further and that would facilitate the easy draining out of 
waste water. 

We talk of development of the country through the 
Railways but there are so many projects which are 
connected with his department, so kindly speed up 
sanctioning these projects. He talks of people's interest. 
I am also talking of people's interest of my area. So 
kindly issue a NOC for all these works Immediately. 

A new district Koshambi has come into existence 
there and Bharmari Is its main station. I have been 
demanding repeatedly that this station should be converted 
into a junction. Besides, there should be the facility of 
computerized railway reseMltion centre there and all major 
trains should have a stoppage there. I am raising the 
same issue tomorrow under Rule 377 wherein I am 
demanding for stoppage of three trains viz. the Magadh, 
Katlhar and Kalka Express. I want that these trains should 
have a stoppage there. Kausambi Is a religions place of 
the Buddhists and Jain.. Buddhists from the countrl .. 
like Japan, Indonesia etc. visit there. Budha stayed at 
Kaushambi for 12 years. It Is also a religious place of 
Jains. This is the reason why the fOreign tourists visit 
there in large numbers. I, therefore, demand that 
arrangement should be made to provide • two minute 
stoppage of these trains there. 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Works are being carried out. But talking too 
much would not serve any purpose. You put forth on 
points in brief. 

SHRI SHAILENDRA KUMAR: All right, I will be brief. 
My demand is that each of these trains should have a 
two minute stoppage there. As this would transform his 
district and the foreign tourist would also be benefited. 
This would promote tourism from the commercial view 
point and passengers would also have convenience. 

Allahabad is the main district of Uttar Pradesh. this 
district had been the focal pOint of our freedom struggle. 
There are so many offices of both the Central and State 
Govemments thete. High Court Is also there. Allahabad 
is also a religious place becaulf' of confluence of theM 
rivers and It has been a centre of education 88 well. The 
Allahabad University is called mini Oxford. If one travell 
to Lucknow from Allahabad by road it takes three and 
half-an.hour and if double track Is laid there, one can 
reach there in the same time but presently It t8k.. live 
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to seven hoUrs to reach there by train. This is the reasons 
that people prefer to travel by bus or private vehicles to 
reach there. Therefore, the mail-express trains should run 
between these two places. If double track is laid, that 
would be much better. Allahabad and Lucknow are the 
main districts of Uttar Pradesh. If this facility Is provided 
there, that would be better. 

Most of the people travel by train. And trains halt at 
such stations in the night where there is no arrangement 
of light and people have to alight from trains in the 
darkness. If passengers want to fill their thermoeea and 
bottles with water at some stations, they do not get 
drinking water. Therefore, arrangement should be made 
to provide light and drinking water at the railway stations. 
The hon. Minister has listened to me carefully and I hope 
that he will also take care of what I have said. 

MADAM CHAIRMAN: I would like to request aU the 
hon. Members to speak in brief as the list of speakers 
is very long. If some hon. Members want to lay their 
written speeches on the table of the House, they could 
do so as it would help us. The discussion has to be 
completed on this supplementary demand today Itself. 

SHRI GANESH PRASAD SINGH (Jahanabad): 
Madam, I express my sincere gratitude for giving me an 
opportunity to speak on the Appropriation Bill, 2005-06. 
Development of railways is utmost essential. Railways 
connect the country from Kanyakumari to Kashmir and 
from Assam to Delhi. It not only connects other states 
but also other places and people speaking different 
language. There can not be any other cheaper mode of 
transport especially for traders. Therefore, this Bill of 
Rs. 200 crore and sixty six thousand should be passed 
unanimously. 8hri Lalu Prasad Yadav ji, after assuming 
charge of Railway Ministry has increased the income of 
railways. The income of poor people associated with 
railways has also increased. Honourable Minister of 
RaHways has played very important role for the overall 
development of Railways be it doubling, renovation or 
strengthening of railway tracks. Just a little while ago toy 
train of Sanjay Gandhi Udayan was mentioned. Earlier, 
the train was operational and kids used to enjoy It 
atongwith their guardians. But in last three-four years, 
the tracks have pealed off and the coaches have also 
become dlapidated. But the work under1aken there for 
the development of kids Is q~e appreciative. 

The list of IIems of work for which money has been 
sought in the Demands for Supplementary Grants Includes 

68 projects which are quite Important projects. Therefore, 
these demands should be cleared. I have been elected 
from Jahanabad constituency. 

Madam, through you, I would ask honourable RaIlway 
Minister to urgently undertake doubUng of Patna-Gaya 
rail line which Is quite old raHway track and paues 
through crowded areas. 

Second demand was put to honourable Railway 
Minister at the time of last budget that construction of a 
railway line from Blhata to Anugarh Narayan Road viz. 
Pall and Arval Is very important. The old rail track needs 
to be replaced. Money Is required to execute all these 
works. 

I, therefore, support the Supplementary Demands for 
Grants and would request the honourable Members to 
pass them unanimously. 

{English} 

·DR. M. JAGANNATH (Nagar Kumool): Our Indian 
Railways is the Asia's biggest Railway system with 
following infrastructure. 

63,122 K.M. Track 

8,081 stations 

14,761 trains daily 

14 million pasaengers 
travel Dally 

1 Lakh signals 

40,000 level crossings 
6 lakh operational and 
maintenance staff 

Our Railways travel is the cheapeBt mode of transport 
for poorer Section of the society. 

Directly it might be giving employment to few Iakhs 
only. But indirectly It provide employment for crores of 
people. 

People used to feel proud to travel by Railways some 
time back but. now they are scared to travel by railway 
because of recent Incidents. 

People are questing how safe Is the Railway travel 
with the following Data of Accidents. 

Derailments 75% of II accidenlll and 14% of FatalitIeS· 

Level crossing. 18% of all accidenta and 46% of all 
fatalities. 

"The speech was laid on the Table. 
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Collision 7% of all accidents and 38% of all fatalltlee. 

New we have to sit and introspect ourselves whether 
railways are living upto the expectations of people of 
India. 

Notwithstanding with the realities and unmindful of 
long term Interests of this vital Infrastructure In sustaining 
the national's economic and industrial growth. The 
successive railway minister's have their own railway 
agenda. 

Budget allocations were unrealistic causing the back 
log of projects like gauge conversion, new lines, doubling 
and safety measures. 

There is whooping Rs. 30,000 crores require for only 
gauge conversion which might take 10 to 20 years to 
complete depending up on the availability of financial 
resources. 

Train Accident.: 

The Train accidents over the last decade Is increasing 
the number every year. The most attributed fact Is human 
failure. No action is coming forth to correct this aspect. 
This shows the deep root of disillusionment with the 
political leadership and IndiSCipline that has settle in. 

The Train accidents which occurred Velugonda of 
Nalgonda district of Andhra Pradesh shows how casual 
we are inspite of such measure mishap where hundreds 
of people lost their lives. And crores rupee of property 
1068. 

Instead of we introspecting ourselves and correcting 
we are trying to cover up the episode In such a manner 
which Is a shameful act. 

Safety Me •• ure.: 

There are thousands of old bridges and thousands 
kilometers old tracks which are to be re-built and repJaced. 
But we are not sensitive to those works unless a major 
mishap is taking place. 

On the safety aspect much concentration to be shown 
we should try to adopt wortd clasa safety measures for 
the safety of p .... ngers and goods. 

atate of Andhra Pradelh: 

Coming to my own state of Andhra Pradesh gradually 
the budgetary allocations are getting reducing in aU the 

departments whether it is new lines, gauge converalone, 
doubling and on the safety measures. 

I request the Hon'ble Railway Minister to increase 
the allocation for the state of Andhra Pradesh. 

Now I request the Hon'ble Railway Minister to 

1. Take necessary steps to doubling the 
Secunderabad·Dronachalam Section as it is 
becoming the very busy route for the south 
bound trains. 

2. Electrification of Railway track between 
Secunderabad and Dronachalam Section. 

3. Construction of Road under Bridge (RUB) at 
Jedcherla Railway Station between Jedcherla 
and GoliapaJ/i Railway Stations. 

4. Construction of ROB's at Yenugonda level 
crossing gate and Gadwal level crossing gate 
near GadwaJ Railway Station. 

5. Provision to stoppage for Oharmavaram expraas 
at Jedcherla Railway Station. 

6. Stoppage of all the paaaenger trains which 
passes through Kotturu Railway station between 
Secunderabad and Dronac:hahun section. 

7. Construction of new Railway line between 
Gadwal and Macherle for which survey had been 
already conducted. 

With this I support the supplementary grants for 
Railways on behalf of TOP and on my personal behalf. 

SHRIMATI V. RADHIKA SELVI (Tlruchendur): Thank 
you, Madam Chairperson. for giving me this opportunity 
to speak on Supplementary Demands for Grants of the 
Ministry of Railways. I also thank our beloved Leader, 
Dr. Kalaignar Karunanldhl, and Tamils' Jupiter, our 
Thalapathl Thlru ~.K. Stalin, without whom I would not 
be here. 

The Indian Railways has played a very vital role In 
the development of our country. Development of railways 
Is of paramount Importance for the growth of our country. 
Throughout the world, the Indian railways has the longest 
route from North to South and East to West. We have 
to do a lot to improve our railway system. Our hon. 
Minister of Railways, Shri Lalu Prasad, and the hon. 
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Minister of State, Thiru R. Velu, have taken a number of 
steps to improve the system. 

I am representing the Tirchendur constituency which 
Is at the southem tip of India, In which the famous 
Kanyakumari is located. Kanyakumari is a very famous 
tourist BP.ot in which the 133-foot tall ThiruvaUuvar statue 
has been erected by our beloved Leader, Kalaignar 
Karunanidhi. The confluence of the Bay of Bengal, the 
Arabian Sea and the Indian Ocean is the fascination of 
Kanyakumari. The famous Vivekananda Rock Memorial 
Is situated at about 200 metres· off the shore. People 
from all over India and abroad visit Kanyakumari 
throughout the year to see these places. 

The Railways play a major role In bringing people 
from all over India to Kanyakumari. The railway reservation 
counters at Kanyakumari were working from 8 a.m. to 
8 p.m. earlier. Now, the reservation counters are working 
only from 8 a.m. to 2 p.m., causing inconvenience to 
tourists and also to the people living in and around 
Kanyakumari. So, the earlier working hours of these 
reservation counters shouJd be restored. 

The Mumbai-Nagercoll Express Is run only for four 
days a week. It runs to full capacity on all the four days 
but it is not run on Saturdays and Sundays. Since the 
train is running to full capacity for four days a week, it 
should be run on all seven days. Moreover, Kanyakumari 
being a tourist centre, this train could be oxtended up to 
Kanyakumari. By doing this, the Railways could earn more 
revenue. I would request the hon. Minister to make 
Kanyakumari, which is the southern tip of India, as a 
model railway station. 

To benefit the students, workers and office-geers, 
the Chennai to Kanyakumari doubling of BG track should 
be provided. These passengers are unable to report for 
their duties on time because there is only a single line. 
It is high time that Valliyur and Nazareth railway stations 
are computerised. There has been a long pending demand 
from the people of my constituency for gauge conversion 
between Tirunelveli and Tiruchendur. 

Tiruchendur is one of the most important pilgrimage 
centres in Tamil Nadu. Lord Mruguga's temple in Tamil 
Nadu is a world renowned one. many arts and 
professional cotleges are situated in this area and students 
'rom allover India are studying in them. So, rail transport 
is very important for people in this eectIon. 

Arumuganeri, which Is near TIruchendur Is weN known 
for production of salt. The salt producers find It very 
difficult to transport salt from Arumuganeri by train. 

They have to send salt by metre gauge up to 
Tirunelvelli and by broad gauge to other parts 'rom 
Tlrunelvelli. They incur double loading charges becauae 
of this. To put an end to salt producers' problem, the 
gauge conversion is a must and needs immediate action. 
Moreover, 90 per cent 0' works In minor bridges have 
been completed. Except one or two, all the worka In 
major bridges have also been completed. The RaIlway 
Department can finish gauge conver.lon betwHn 
Tlrunelveli and Tiruchendur with minimum amount and In 
least time. So, I would humbly request the hon. Railway 
Minister, Shri Laiu Prasad, to consIder gauge conversion 
from T!runelveli to Tlruchendur. I hope and trust that the 
wish of people of my constituency wHI come true with 
words of sanction by your goodself at the time of reply 
today since this is the Immediate necessity for my 
Tiruchendur constituency. 

Colmbatore, Nilgiri, Salem, Erode, Dharmapurl, 
Namakkal, Villupuram, Thiruvannamalai, Krishnagirl Md 
Cuddalore areas are under the adminl8trative control of 
Palakkad Division. The officers who are working In Tamil 
Nadu are facing many hardships In respect of their 
administration. Even the public face dlfftcutly with reepect 
to their ticket reaervation and confirmation of berth8. We 
request your goodI8Jf to have an additional divl8ion In 
Salem. 

With these words, I support the Supplementary 
Demands for Grants (Railways) for 2005-06 on behalf of 
DMK. 

{TrsnsI6/ionj 

SHRI KISHAN SINGH SANGWAN (Sonepat): Madam 
Chainnan, ciSCIl8sion is going on Supplementary DemandI 
for Grants. Where as I support the demands, I, In the 
presence of Union Railway Minister, say that as goIJI 
the saying, 'nearer the church, further from the heaven'. 
Slmilarfy, DelhI Is our national capital but adjacent areas 
of Delhi belonging to UP. Hatyana and Rajaathan have 
been Ignored as far al development of railway Is 
concemed. National Capital Region (NCR) was carved 
out for this very purpose so 88 to nKfuce the population 
pressure of Delhi and. tleIp the people to settle In adjacent 
areas. Out of total NCR area, 40 per cent IieI In Haryana. 
Thi8 Ie my third term 88 MP. Every time the ~y 
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Budget Is presented. I always say that Harvana Is most 
neglected state as far as railways is concerned though 
Haryana is close to Delhi and adjoins Delhi from three 
~. yet people of Haryana are not getting any railway 
f8CIlI_ Lakhs of daily commuters come to Delhi for 
trade, education and marketing purpose but the trains 
are 80 over crowded that several passengers die in 
accidents. AUeast 80 percent Deihl bound trains and do 
not have any stoppages at stations in Haryana. Haryana, 
being close to Delhi, a large number of daily commuters 
come from there and they face a lot of problems. 
Whenever there is any discussion on RaDways. I raise 
this issue. Neglect of Haryana is obvious. From all sides, 
electrification of railway tracks has been completed but 
o.Ihi-Rohtak-Bahadurgarh rail line is the only rail line 
which has not been electrified so far and Haryana has 
not got any railway project in last thirty years. 

Jind-Gohana-Sonipat and Rohtak.Jhajhar Riwadi, lines 
were sanctioned, I had requested Railway Minister at the 
time of last railway budget for sanctioning these two 
projects and making some allocations for them. But only 
As. 3 crores and Rs. 2 crores were allocated for these 
two projects respectively. All formalities have been 
completed and now land acquisition work is to be 
undertaken for starting these projects. I would request 
the Railway Minister to have a sympathetic consideration 
for Haryana as it has also been his working field. When 
he started politics, he used to visit Haryana frequently. 
Now Budget session is due, therefore, please make 
budgetary provisions for both these raHway lines so that 
project would take off smoothly. 

Now it is the era of the Metro trains but we have 
been neglected in this also. Schemes are underway for 
expanding and extending the Metro all around. Sonepat 
is adjoining Delhi and is an industrial area and 
Bahadurgarh Is just fifteen kilometers away from Delhi, 
rather it has become a part of Delhi. I demand from him 
that metro should also be expanded towards those areas. 

Apart from this there are so many other smaU things 
too. Daily passengers are facing a lot of problems 
regarding providing stoppage to trains, their timings and 
rescheduiing. These are very small things yet causing 
great hardship to people. Daily passenger's associations 
have been duly writing in this regard and we have also 
been raising the demand that a meeting of those 
associations be called and readjustment and rescheduling 
should be done as it Involves no disturbance to the traffic 
whh the problem of theIe people wlU aIao be IOIved. 

Similarly, there is a demand for rescheduling of a number 
of trains as also additional coaches. This problem can 
be solved by adding four coaches to those tralna. There 
is a town named Gannaur from where about thirty fiva to 
forty thousand people commute dally but Express trains 
do not stop at Gannaur station. I demand that EMU trains 
should be introduced from Gannaur. I also demand that 
a train should also be started from Sonepat which Is an 
industrial area and particularly number of coaches in trains 
should be increased to solve this problem. 

My second point is very important: Reschedule 
departure of 303 up on DV section from Delhi should be 
made 3 PM. Timing of banks there has changed and 
bank employees are facing difficulty is commuting. Ita 
timing should be made 3 PM instead of 3.15 PM. There 
is no to and fro train to Sonepat after 7.15 AM. Therefore 
adjustment of a passenger train to Sonepat should be 
made for facility of other people. 

There is yet another major problem persisting since 
long. On the Sonepat section which is a part of the 
Chandlgarh section, work of four laning of the track w. 
taken up but little progress has been made since then. 
If it becomes a four lane track it can solve the problems 
of stoppage and timing. Stoppage to Jammu Mall and 
Superfast trains should be provided at Gannaur station. 
There are some problems which can be solved by 
effecting some minor adjustments. 

There is yet another major thing to which I would 
like to draw his attention. He had provided some 
concession in railway Journey to family members of 
martyrs in the last budget but they have not got it fully. 
You know that only a very small number of freedom 
fighters are stili surviving in the country and they are 
very old. The people who are laying down their lives for 
the country be it Kargil conflict or some other operations 
and be they armed forces personnel or be they para 
military forces personnel, there should not be any 
discrimination between them. A martyr is a martyr 
irrespective of whether he lays down his life on the border 
of the country while defending it or while taking on 
terrorists elsewhere. Whoever lays down his life for the 
country whether he is from police force, para military 
forces or from army, free train journey should be providlKt 
to their families. It will be a great service. 

Hon'ble Chairperson, generally It is seen that security 
Is not available for women In tnIine. I twd rai8ed thIe 
point during discl.aion on last ... ~ 1tIIIt MCUIIy .. 
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not available to women In trains. They are befng made 
to sutter a cruel joke. The police personnel deployed in 
trains do not protect them. I suggest that a women police 
force should be raised for safety of women in trains. 

I demand rescheduling of train No. 4731 Delhi-
Bhatinda Express. Thousands of employees will be 
benefited by changing timing of this train to 2.50 PM. 
Rescheduling of this train will not disturb rail traffic in 
any way. Generally the letters we write to the hon'ble 
Minister or the matters which are raised here in the House 
are taken up by the officials under the hon'ble Minister 
in their normal routine matters and write back that our 
letter has been received or that report has been called 
for from lower levels or that there is shortage of time or 
there is no budget. I mean to say that the department 
has no positive approach towards the work. I think that 
their approach should be as to how the problems which 
have come to their notice can be solved. In this way 
they just tend to fulfil the formalities, caring little for the 
outcries of the people. I suggest that the administration 
should be tightened with a positive thinking so that 
problems of the people could be solved. 

Madam Chairperson, I hope that the hon'ble Minister 
will take care of all these problems and take action 
thereon. 

{English} 

·SHRI SANTASRI CHATTERJEE (Serampore): 
Hon'ble Railway Minister may kindly consider the foUowing: 

1. Improvement of passenger amenities in Howrah 
to Sealdah Station. 

2. To take up development programme of 
Sheorahauli, Serampore, Dankuni, Janai, 
Uttarpara, Konagore stations on the Eastem 
Railway. 

3. To take up further development programme in 
Howrah-Amta line of the Southem Eastem 
Railway so as to care to the needs of the 
passengers. 

4. To take up construction of R.O.Bs in some areas 
of West Bengal in consultation with the State 
Government 

5. To expedite the work of sanctioned R.O.Bs. 

·SHRI BRAJA KISHORE TRIPATHY (Puri): Hon'bIe 
Sir. As per the direction of the chair, I am submitting· my 
speech on the Supplementary Demand for Grants of 
Railways for the year 2006-08. Sir, I am approaching 
through you to Hon'ble Mlnfster of Railways for allotment 
of additional funds in the supplementary budget for 
expediting the ongoing Railway development project and 
inclusion of new projects, which have not been cover~ 
In the Railway Budget for 2005-06. 

Mr. Sir, as you are aware Orissa is located In the 
East Coast of India and hal population of 3.68 cro .... 
and having an area of 1,56,000 KMs, the State has one 
of the lowest per capita Income coupled with Inadequate 
rail infrastructure albeit having endowed With abundant 
minerals resouroes like Iron Ore, Chrome, Bauxite and 
Manganese etc. Against the national average of 19 KmII 
1000 Sq. Krna., Orissa has a route length of 15.03 Kms. 
only. ~eIghbourtng stat.. like Bihar and west Bengal 
have a railway route length to the extent of 30 Kms. and 
4~ Km8. respectIVely. In near future various corporate 
houses win invest for setting up of Mega Steel Plants, 
Aluminum Plants and major Industries and the generation 
c;, additional traffic In the State Is expected to be 
40 million tonnes by 2010. The establishment of a 
separate zonal railway headquarters at Bhubaneswar I.e. 
East Coast Railway has generated substantial revenue 
for Indian Railways. 

Hon'ble Sir, East Coast Railways was made 
operational from 1 st April, 2003 with Sambalpur, Khurda 
Road and Waltair divisions. The Jurisdiction of the 
Sambalpur division has been reduced affecting the viability 
of the division. The ensure Sambalpur division as profit 
centre, Ministry of Railways is requested that Its territorial 
jurisdiction to Include the (a) Jharaugude-Hlmglr, (b) 
Jhar8uguda-Bar8uanlKlrlburu (c) Rourkela-Nugaon 
sections. East Coast Railways had transported 64 million 
tonnes freight in 2003-04. The operating ratio is 63% 
perhaps one of the lowest In Indian Railways. It Is 
necessary that all requirements of Infrastructural 
development for East. Coast Railways should be 
expeditiously completed. At present since Sundergarh 
district has also got tremendous potential for Iron Ore 
and other mineral based Industries, Mlnfstry of Railways 
may consider creation of new division with Headquarter 
either at Rourkela or at-Jharsuguda with Jurisdiction of 
Jharsuguda-Himglr, Jharsuguda-earsuan/Klriburu and 
Rourkela-Nuagaon eections. 

--rhe epHCh was laid on the Table. 
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The Govt. of Orissa had presented a memorandum 
to the Ministry of Railways for allotment of more funds 
towards ongoing projects like B.G., Rail Links, gauge 
Conversion, Doubling and Electrification etc. during 2005-
06, but this is not reflected in the Supplemented Budget 
also. The Ministry should complete the sanctioned projects 

SI.No. Name of the Project 

1 2 

NEW, LINES: 

1. Oaitari-Banapani 

2. Lanjlgarh Road-Junagarh 

3. Khurda Road-Bolanglr 

4. Hariclaspur-Paradeep 

5. Angul-Ouburi-Sukinda Road 

6. Talcher-Bimaiagarh 

ELECTRIFICATION 

1. 

2. 

Kharagpur-Nimpura-Bhubaneswar 

Bhubaneswar-Visakhapatnam 

GAUGE CONVERSION 

1. Rupsa-Bangriposi 

2. Naupada-Gunupur 

DOUBLING 

1. Nlrgundi-Cuttaok-Raghunathpur 

2. Rahama-Paradeep 

3. Titilagarh-Lanjigarh Road 

4. Raja Athagarh-Nirgundl 

5. Raghunathpur-Gorakhnath 

6. Aahama Raj Athagarh-Baranga 

7. 2nd Bridge on Blrupa & Mahanadi 

8. Khurda Rd.-Purl 

• 
amounting to As. 4825.99 crore wIth)n next 5 years and 
make the State of Orissa profit centre for the Ministry of 
Railways. I had requested the RaHway Minister through 
you In my Railway Budget Speech to allot funds for 2005-
06 in this manner. 

Estimated 
Cost 

(Rs. In crores) 

3 

90.60 

119.29 

700.00 

344.54 

441.92 

727.00 

323.48 

294.00 

80.00 

91.30 

123.68 

63.47 

100.05 

71.85 

67.89 

178.98 

109.45 

48.00 

Actual 
Allocation for 

2004-2005 
(Rs. in crores) 

4 

83.00 (RVNL) 

8.00 

15.38 

6.00 

2.00 

5.00 

36.00 

35.00 

27.54 

15.00 

15.00 

11.90 

20.00 

1.00 

1.00 

15.00 (RVNL) 

11.00 (RVNL) 

10.00 

Proposed 
Allocation for 

2005-06 
(Rs. In crores) 

5 

100.00 

80.00 

70.00 

40.00 

20.00 

10.00 

100.00 

60.00 

50.00 

250.00 

(AVNL) 
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1 2 

9. Cuttack·Baranga 

10. Khurda·Baranga 3rd Line 

11. Sambalpur-Rengali 

12. Jharsuguda Byepass 

Grand Total 

However, regrettably I have to say through you 
Speaker Sir, that the same has not been given adequate 
attention and the aspirations of the people of Orissa has 
been totally Ignored. 

Sir, I would also like to elaborate some of the major 
projects in Orissa, which deserve immediate attention of 
the Railways: 

Doubling ofaxlstlng Railway Un •• 

1 (a) Doubling of Khurda Road-Purt railway line In view 
of Importance of Purl from International Tourlam 
polnL 

Khurda road-puri railway track is of more than 100 
years old and Is the only railway line connecting SM 
Jagannath Dham. The track is already 100% saturated. 
Though phase I wort< of the track had begun 4 years 
back, yet no satisfactory progress has been made so far 
and there Is no sanction for phase II Wort<. In the Railway 
Budget 2005-2006 only Rs. 10 crore has been earmarked, 
which Is inadequate for completion of this project. 
Considering Puri as a national and intemational tourist 
centre the doubling wort< may be undertaken expedltlousty. 
I would request you the Hon'ble Minister to allot the 
requisite funds in the supplementary Budget for completion 
of Phase-I wort< and make proviSion of sanction for 
expediting the Phase-II wort<. 

(b) Oaltarl·Bansapanl B.G. rail link. (155) Kms_ Since 
the Industrial scenario has been changed in the area 
dramatically and private parties are interested to set up 
Steel Plants in a big way. Ministry of Railways therefore 
is requested to sanction in supplementary Budget for 
doubling of Daitari-Banspani B.G. Rail links In 2005-06 
and also sanction electrification in view of the fact that 
East Coast from Bhubaneswar·Palasa has already been 
electrified. 

3 4 5 

127.13 20.00 (RVNL) 

133.41 10.00 (RVNL) 

70.37 10.00 

1962 3.50 

4825.99 366.34 780.00 

(c) Talcher-Sambalpur B.G. raU link.: This was 
commissioned In the year 1998 which hu reduced the 
distance from Bhubaneswar·New Delhi by 150 Kms. The 
Ministry of Railways is therefore requested to sanction 
doubling to Talcher B.G. rail links. 

It is also requested that doubHng of Nlrgundl·Cutt8ck, 
Ragunathpur. rahama-Paradeep Rail Line may be 
completed at the earliest. Tltllagam-Lanjlgam Road, Raj 
Athar,arh-Nirgundl, Raghunathpur-Gorakhnath, Rahama-Ral 
Athagarh·Barang, 2nd Bridge on Birupa 7 Mahandl, 
Cuttack.Barang, Khurda·Barang 3rd Une, Sambalpur-
RangaJi, Jharsuguda Byepaas Railway linea which had In 
progress may be expedited for early comptetion. The 
allocation of 0.01 crore each to In Sudget 2005-06 for 
doubling of Aaghunathpur-Gorakhpur-Rahama, 
Rajaathagam-Cuttack-Raghunathpur require Rs. 15. crore 
whereas In the Budget only Rs. 8.97 crore had been 
allotted. Mr. Speaker Sir, for the doubling of Tltilagam-
Lanjigarh Aoad a demand of As. 250 erore was made 
by the Govt. of Orissa, whereas only As. 10 crore· had 
been allotted. Mr. Speaker Sir, for doubling of Aahama· 
Rajaathgarh-Saranga Line, second Bridge on Blrupa and 
Mahanadi, Cuttaek·Saranga Line and Khurda-Baranga 
third line in the Budget·2005-06 Rs. 30.00 erore, 
Rs. 28.60 erore, Rs. 30 erores and Rs. 30 crorea 
respectively had been allotted, which was entrusted to 
Rail Vikash Nigam Ltd. (RNVL). The put experience 
shows AVNL didn't spend more than 6% of the total 
allotment and the same was an eye wash on the part of 
Railway so for as allotment for the doubling of these 
projects in Orissa is concerned. Allocation of 
As. 10.701- cror. for doubling of Samba/pur-Aengall Line 
was totally inadequate. But inapite of our request there " 
no prOviSion for these projects In the Supplementary 
Budget too. 

Electrification 

Wort< for ElectriflcaUon is in progreu from Kharagpur· 
Bhubaneswar. A stretch of 200 Kme between Pal ... to 
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Bhubaneswar wu commissioned on 27.03.2004. Mtntatry 
of Railways was requested to dot As. 100 crores against 
sanctioned amount in 71 crores in 2004-06 keeping In 
view the progress and earty completion. But It was not 
resulted, hence more funds should be allotted in the 
Supplementary Budget for expediting this electrlftcatlon 
project. Mr. Speaker Sir, I am requesting for sufficient 
fund allocation for Korapur-Aayagarh etectrification project 
against As. 0.1 crore allotted in 2005-06 Aailway Budget, 
but there is no provision in the Supplementary Budget 
also. 

New Una.: 

Khurda Road-Bolangl, (289 Kml): The land 
acquisition is in progress Ministry of Aailways was 
requested for allotment of As. 70 crore for 2005-06 for 
construction and land acquisition in 6 districts. In the 
Budget 200S.06 only As. 10 crores had been aHotted, 
which was very small amount against the projected 
demand of As. 70 crores for 2005-06. Hence an additional 
amount of atleast 50 crore to be allotted in the 
Supplementary Budget. 

Harldalhpur-ParadHp (78 Kml.): The projected 
traffic flow for Steel Plants in Duburi-Kalinga Nagar 
complex is expected to rise by 2010. Ministry of Aailways 
is requested to allot additional 20 crores In the 
Supplementary Budget against the allotment of 20 crores 
in the Aailway Budget 2005-06. 

Angul-Duburl-Suklnda Road (90 Kms.): The final 
location survey for this project has been completed and 
land acquisition will commence shortly. Ministry of 
Aallways is requested to allocate As. 20 crores In 
Supplementary Budget of 2005-06 to enable land 
acquisition, but an allotment of As. 0.10 crore only in 
Aallway Budget 2005-06 is minuscule. 

Talcher-Bumlagarh (154 Kms): Project has been 
sanctioned in the year 2004-05 and land acquisition wori< 
is to be commenced. Ministry of Aailways is requested 
allocation of As. 10 crores for 2005-06. Against this 
demand of Rs. 10 crore, in the Budget only As; 5 crore 
had been allocated. I would request Hon'ble Aallway 
Minister through you Speaker Sir, for allotment of another 
Rs. 5 crore in Supplementary Budget. 

Lanllgarh Road-Junagarh (54 Kml.):- All private and 
GoV!. land between Lanjigarh-Bhawanlpatna have been 
handed over for construction. Earth wori< is in progress 

> 

In all the sections. Since some private parties IIAI setting 
up of AiurnlnalAiuminimum Plants. Mlniltry of Rallwaya 
WU fequeated to make a provision of As. 80 cror. for 
2005-06 for construction between Lanjlgarh-Bhawanipatna 
as well as to start land acquisition work between 
Bhawanipatna-Junagarh. Mr. Speaker Sir, only 
As. 8 crore has been allocated In the Railway Budget 
which was insufficient and I would request that an amount 
of 50 crores to be allotted in Supplementary Budget to 
keep the project going. 

Daltarl-Banapanl Rail IInk8 (155 Kma): All the 
private, forest and GoV!. land have been handed over for 
construction. Wori< is In progresa from Keonjhar to Tomka 
(98 Kms). It was targeted that Oaltary-Banspanl AaU Ilnlca 
to be completed by Dec., 2005, because bridges of the 
slow progress It may not be possible. 

Gauge converalon: Aupsa-Bangirlposl (89 Kms.) 
conversion wori< is under progress Ministry of AaUways 
was requested to allot As. 60 crore for 2005-06 Ind 
complete the conversion at the earliest. ,.. against the 
demand for As. 60 crore nearly As. 3 crore has been 
allocated in the Budget 2005-06. Hence I would requeat 
for additional allotment of As. 40 crore in Supplementary 
Budget to expedite the project. 

Nuapara-Gunupur (90 Kms.) conversion work hu 
commenced with land acquisition. Final location survey 
has been completed. Ministry of Aallways was requested 
for an amount of As. 50 crore for 2005-06. As against 
the demand of As. 50 crore only Rs. 5 crore had been 
allocated in the Aailway Budget 2005-06. Hence, Sir, I 
would request through you to the Hon'bIe Aallway Minister 
for allotment of As. 20 crores In the Supplementary 
Budget for expediting the project. 

New Unea and Surveys 

Sir, I would also like to request to Hon'ble Minister 
for Railways through you for sanction of funds in the 
Supplementary Budget for five new B.G. Aall Unks. 

a. Converllon. extension of Nuapada-Gunupur B.G. 
Rail Unk to Theruvall (79 Km •• ) 

A traffic survey was completed In March, 1999 for 
extension of the Converted Nuapada-Gunupur B.G. Aall 
Unk to Theruvali with a favourable rate of retum. 

The Extension will enable import and Export of cargo 
via-Gopalpur Port. Although this project has been 
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incorporated in the Budget speech of the Hon'ble Railway 
Minister no budgetary provision has been made in this 
regard. 

b. Jeypore-Malkanglrl (117 Kma.): 

This broad-gauge rail link for which a survey report 
has been submitted to Ministry of Railways which forms 
a part of the most backward districts of Orissa i.tI. KBK 
area, which has been accorded special status by Govt. 
of India for speedy development. This requires immediate 
implementation. 

c. Talcher-Gopalpur (245 Kml.) 

The survey report of Talcher-Gopalpur Broad-gauge 
Rail Link line submitted to Ministry of Railways Indicated 
a favourable rate of return. The recent thrust of 
industrialization with setting up a of Steel, Power and 
Aluminum Plants would require a dedicated Railway link 
between Talcher to Gopalpur (Special Economic Zone) 
for export and Import of raw material and finished 
products. No action has been taken in the present 
Supplementary Budget also. 

d. Bargarh-Nuapada-Vla-Padampur (120 Kma.): 

Survey for this Broad-gauge Rail link was completed 
and report submitted to the Ministry of Railways. Rail 
infrastructure in Western Orissa is not developed 
adequately despite a large number of industries and heavy 
production of food grains. The B.G. Rail Link will traverse 
through acutely backward areas of the State, and ensure 
economic development. 

e. Purl-Konark (35 Kma.): Purl attracts thousands of 
pilgrims to visit the temple of Lord Jagannath regulat1y. 
The famous Sun Temple is located at Konark. This 
monument is famous throughout the world and is visited 
by thousand of tourists every year. Considering all these 
aspects a survey was completed for construction of New 
B.G. Rail Link between Purl-Konark on the year 1997. 
This link will facilitate visits by the tourists and pilgrims 
to the last link of the golden triangle. 

For Bargarh-Nuapade-Vle-Plldmapur (120 KmL): 
and Puri-Konark (35 Kms.) although Hon'ble Railway 
Minister has announced for further detailed 8urvey, no 
funds have been allocated in the Supplementary Budget. 

I would also request to Hon'ble Railway Minister 
through you for allotment of funds in the Supplementary 
Budget for five surveys. 

(a) GoPillpur-Aayagada (282 Kma.): 

All Bauxite deposits are located in Rayagada and 
Kalahandl area. Recently. Govemment of Ori... has 
signed number of Memorandunw of Underatandlng (MOU) 
for setting up of Aluminium Industries for production of 
Alumina and Aluminium. Therefore, sanction of a survey 
is Imperative to cater to the traffic that win be generated. 

(b) JaI.awar-Dlgha (40 Kma): 

Digha is a popular beach resort which will be 
connected from Tamluk. It Is necessary that a survey be 
sanctioned from Jaleswar to Digha a stretch of 40 t<n.. 
80 that the vast areas In Bhogaral and JaJeswar Block 
can bEl connected. Although this project has been 
announced, no funds have been allocated. 

(c) Jalpur Keonjhar Road-JaJpur (30 Kma.): 

Blraja Khetra at Jajpur Town Is a famous place of 
Piligrlmage in India at Par with Owaraka and Kasl. A 
large number of pilgrims visit this area regularly. The 
Ministry of Railways is requested to sanction a survey 
for extension of the East Coast Railway Line from Jajpur-
Keonjhar Road to Jajpur. 

(d) Gorumahl .. nl to Burama,. (35 KmL) 

Work is in progress for gauge conversion of Rupsa-
Bangirlposi N.G. Rail Link. However, a survey may be 
sanctioned for linking Gorumahiaanl on Tata-badampahar 
B.G. Rail Link to Buramara on Rupea-Bangiripoai Rail 
Link. 

(e) Badampahar to Keonlhar (70 Kml.) 

A survey needs to be sanctioned between 
Badampahar to Keonjhar which shall link the rich Iron 
ore area with Tatanagar. 

Sir, the state of Orissa Is far short of number of 
Trains in proportion to its area and population, I would 
like to request the Hon'bIe Railway Minister through you 
for Introduction of several new trains and other amenities 
for passengers benefit. 

(a) super-ralt Expre.. from PurhJalpur: There Is no 
direct train service from Puri to pink city of Jaipur. 
Introduction of a Train Service8 from Puri-Jaipur, Via-
Sambalpur, and Ralpur will enable tourists and pilgrims 
from Central and Westem India to come to Orlesa and 
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this service will Immensely benefit people of western 
Orissa. Although Jaipur-Bilashpur Express Train has been 
extended to. Bhubaneswar in the Budget SDeech of 
RaUway Minister, this train should further to be extended 
to Purl. Necessary provision should be made in the 
Supplementary Budget. 

(b) Super-feat Expreaa from Sambalpur to Allahabad 

There Is no direct train from Sambalpur to Allahabad 
In order to meet the growing demand of traffic from 
Western Orissa. Introduction of a train from Sambalpur 
to Allahabad via-Ranchi and Gaya will enable the people 
of Western Orissa to Visit important places of pilgrimage. 

(c) Super-faat Expreas Train from Bhubane.war to 
Kanyakumarl 

There is no direct train originating from Bhubaneswar 
to South India. A train from Bhubaneswar to Kanyakumari 
via Chennai shall go a long way in carrying pilgrims and 
tourists from Ori8&8 to various places in South India. 

(d) Inter City Expre •• between Koraput and Rourke .. 
Vla-Rayagada 

The Ralpur-Vizianagram-Koraput Kirandul B.G. rail link 
passes through the most backward areas of the state 
like Koraput. Bolangir and Sundargarh. An Inter City 
Express linking Rourkela with these areas of this state 
will give the much needed I,mpetus for business and 
commerce of the area. 

(e) Expre.. Train from Tltllagarh to Purl, Vla-
Sambalpur 

Presently there is no direct train from Tltilagarh area 
to cater the needs of Western Orissa. Introduction of 
Express Train on this route will provide relief to the people 
and also ensure emotional, social integration with coastal 
Orissa. 

(f) Expre.. Train from Vlsakhapatnam to Howrah-
Tltllagam, Ralpur • Blla.pur 

The area from Visakhapatnam to Titlagarh is 
backward and requires additional train services to ensure 
increase of commerce and trading with neighboring states. 

(g) New Purl-Hyderabad Expre.. and New Purl-
Channa! Expre •• 

There is no direct Train Link form pilgrim centre of 
Purl famous for Lord Jagannath to South India. Two direct 

trains from Puri-Hyderabad and Purl-Chennal will 
fabulously benefit pilgrims of South India and people of 
Puri and Orissa. 

Introduction of EMU Service. 

Electrification work between Khargpur-Bhubaneswar 
Is in progress and stretch of 200 kms between PaJasa to 
Bhubaneswar has been commissioned. Ministry of 
Railways is requested to Introduce fast MOving EMU 
Trains from Puri-Palasa and Puri-Bal880re to cater to the 
need of passenger& of Puri-Khurda Road-Bhubaneswar 
and Balasore. 

Sir I would like to request the Hon'ble Railway 
Minister through you for Increasing In frequency of the 
existing trains. 

Visakhapatnam-Nizamuddin Express Train may be 
increase to daily from 3 days In a week to cater the 
need of passenger& traveling from Western Orissa to the 
capital of India. The frequency of New Delhl-Bhuban8swar 
Rajdhani Express may be increase from 4 days to 7 
days in week. In remaining three days the Rajdhani 
Express may be run Via-Sambalpur, Rourkela and Ranchl. 
The frequency of Puri-Ahmedabad Express Vla-Sambalpur 
and Vizianagaram may be increased to facilitate journey 
of large number of worker& from Orissa employed in 
Gularat. It Is requested that the frequency of this train 
Via-Sambalpur may be increased to thrice a week and 
vla-Vizlanagaram to four days In a week. The frequency 
of Bhubaneswar-Kurla Express may be increased to three 
days in week. This train is immensely popular by 
p888enger& traveling from Westem Orissa. Frequency of 
Puri-Tirupatl Express which is running once in a week 
may be increased and converted it as a daily_ Since 
large number of fishermen folk are visiting Puri and have 
business connections, the Puri-Tirupati Express may be 
having an additional stoppage at 'Tunl' Railway Station 
under South Central Railway. 

extension of Train. 

At present there is no direct train available for the 
people of South Orissa for linking New Delhi the capital 
of India. The Ministry of Railways is requested to extend 
the Bhubaneswar-Nizamuddin Express to Visakhapatnam 
with more coaches In order to cater to passengers from 
Palasa, Barhampur, Chhatrapur and Balugaon. The 
introduction of Bhubaneswar-Bangalore Express has 
helped in IT Education and Medical Treatment for the 
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students and people of Orissa. The Ministry of Railways 
is requested to extend the Bangalore-Visakhapatnam 
Express to Bhubaneswar or alternately increase the 
frequency of Bhubaneswar-Banglore Express as daily. 

The Ministry of Railway has introduced and Express 
Train from Sambalpur to Raipur this may be extended to 
Puri as this will facilitate a direct link between the capitals 
of two states. Mr. Speaker, Sir, I am requesting the 
Hon'ble Railway Minister through you that even though 
the existing Hirakund Express from Nizamuddin to 
Bhubaneswar has been extended up to Visakhapatnam 
considering Its long distance provision of pantry can may 
be made, introduction of three tier AC and the frequency 
should be increased from 3 days In a week to dally 
Mrvice. 

PMunger amenltl .. 

Ministry of Railways has requested for increase in 
passenger amenities for Orissa, with the creation of East 
Coast Railway and its Headquarters established in 
Bhubaneswar the aspiration of people of Orissa for better 
infrastructural developments of the stations has increased 
manifold. The Ministry of Railways was requested to 
Improve passenger amenities at Puri, Titlagarh, 
Rayagarha, Raigarha, Koraput, Kessinga, Chattrapur, 
Balugaon, Jaleswar and Balangir Stations. The Ministry 
is also requested to further increase the network 
computerized reservation at Baragarh, Sakhigopal, Kuhuci, 
Kalupadaghat, Balugaon, Chattrapur, Hirakud, Khariar 
Road, Jaleswar and Sora Stations. Janakideipur Railway 
Station may be developed as a full-fledged Railway S~ 
to cater for a large chunk of people. 

Establishment of pas.anger halt lit Indrayumn., Purl 

I would like to brief you on this project that for the 
establishment of a pasaenger halt at Indrayumna near 
Puri near Khurda Road Division, the Railways had 
conducted a survey and asked for certain information. 
Though the necessary information has been provided to 
the Railways and the proposal is a financially viable one, 
no further progress has been made. I would request the 
Hon'ble RaHway Minister through you Mr. Speaker Sir, 
that in the Supplementary Budget. This project should 
accord sanction. 

Introduction of Pantry car 

Some long dilltant trains originating from are not 
provided with pantry Services, Ministry of Raifways is 

requested for pantry car services for Bhubaneswar-
Bangalore Express (8415/8416). Bhubaneswar-Kural 
Express 104511046 and Purl-Tirupatl Express' (843918440). 
Necessary provision of funds In this regard may be made 
in the Supplementary Budget. 

Coaching Tarmlnals 

Orissa has only one coaching terminal at 
Bhubaneswar, which Is land locked and Inhibits expansion. 
This terminal should be expanded in order to 
accommodate more number of Trains. 

The Coaching Terminal at Puri, which has been 
closed, may be revived in order to accommodate more 
number of trains. Proper coaching terminals may be 
developed Barhampur, Sambalpur and Koraput. 

At length I would request through you Mr. Speaker 
Sir, for sanction of atleast an additional amount of Re. 
425 crol'88 In the Supplementary Budget for the ongoing 
projects and also accord necessary sanction for the new 
lin .. in the Supplementary Budget 2OOs.06. I would urge 
the Hon'b!e RaHway Ministry through you Speaker Sir, 
for allotment of this amount in the Supplementary Budget 
and sanction of As. 48251- eror. within next five years, 
which will go a long way in developing infrastructure for 
the Railways in the State of Orissa and culminate in 
overall economic growth of the State. 

SHRI CHANDRA SEKHAR SAHU (Barhampur, 
Orissa): Madam Chairman, I support the Supplementary 
Demands for Grants for the Railways for the yaar 2005-
06 presented by the hon'ble Minister of Railways. I am 
sad to see these supplementary demands as there is no 
mention of East-Coastal Railways In It. Today itself, I 
have raised this matter under Rule 3n that an amount 
of Rs. 5 crore only was allocated for gauge conversion 
work from Navapada to Gunpur under the previous budget 
and today the said work has been stopped. 

Madam Chairman. the hon'ble Minister of Railways 
had announced extension of a number of trains In the 
last budget but only a couple of trains have got extension 
in Orissa. extension of Nlzamuddin-Bhubaneshwar Hirakud 
Express upto Vishakhapatnam was announced but It has 
not been implemented. Likewise, Chennai-Vishakhapatnam 
Express was announced to be extended upto 
Bhubaneswar but that too has not been Impaemented. 
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Madam Chairman, numerous railway projects Uke 
Rupua-8angaripoee, Navapada-Gunpur, Khorada.J3olangir 
are going on in Orissa for many years. Even one percent 
of the funds required for the88 projects has not been 
provided In the budget. It seems that these projects will 
never complete if such a pattern of providing fund remains 
in place for 40-50 years. 

Right now, I was listening to some of hon'bla 
Members from Uttar Pradesh and Madhya Pradesh. They 
said that it was very difficult to connect the entire country. 
I am not opposed to this idea. But Orissa is a small 
atate. Since my childhood, I have been seeing that a 
train namefy Howrah-Chennai mail is In operation slnoe 
the British period and It is still the same. This is the 
oldest train. I have written on number of occasion for 
providing • pantry car to this train. The Minister of State 
in the Ministry of Railways, Shri Rathawaji has visited 
my area. There also we had given him in writing with 
regard to attaching pantry car to this traln as this is one 
of the oldest trains and it takes two nights to travel from 
Howrah to Chennal. But pantry car has not been provided 
to this train till date. I have come to know that some 
racket Is working against this. Similarly, the doubling of 
railway line from Khudra to Purl Is also going on In Orissa 
which Is yet to complete. Same is the story with 
electrification work. that too is incomplete. I request the 
hon'ble Minister of Rallways to pay a little more attention 
to these small states in this budget. We were very hopeful 
of some provision In this supplementary budget as we 
had written on aeveral oc:casions with regard to Navapada-
Gunpur line on which gauge conversion work Is going 
on. But I am sorry to say that there is no mention of 
East-Coast railways and Orissa in this supplementary 
railway budget. . .. (Inlw'Nptions) This is not a question of 
regime, the UPA Government is providing more funds in 
the budget than those provided by the NDA Government. 
But we except more funds. Industrialisation is very fast 
in OrIssa these days because of MOU signed by the 
State Government regarding Iron ore, though we are not 
sure about Its fate. But presently industrialization is very 
fut there. So the hon'ble Minister should pay attention 
to this also. The ongoing work of railway lines on 
Paradlp, Rupasa, Bangariposi, Bolangiri rail routes should 
be completed at the earliest. 

Madam Chairman, I have been raising this issue since 
the time of previous consultative Committee and our 
Minister of Railways has also been saying that in view of 
Increued crowd at stations unreserved ticketing system 

has been Introduced at model etatIon which are 'A' claaa 
stations from where people can buy unreserved tickel8 
two or three days in advance. I am not aware of thlt 
facility elsewhere in Orissa, but this has not been 
introduced at Berhampur station which is a model station 
and an 'A' class station in my Parliamentary constituency. 
The hon'ble Minister should pay attention to this also. 

Madam, I am fortunate that now It is you in the 
Chair. At stations like Mumbai, Delhi, Chennal, Koikata 
and other 'A'-class and model stations, separate countera 
for ladies are not provided which causes a lot of 
inconvenience. Numerous complaints are coming in this 
regard. Through you, Madam, I would like to request the 
hon'bla Minister of Railways to pay attention towards this. 
I have raised this point expecting more time of 4-5 
minutes to speak. Today, water problem is very common 
at stations including Berhampur station In my constituency. 
Hon'ble Rathawaji has visited the said station. People 
had also given him representation there. There is problem 
of drinking water for the railway employees as ell posted 
there. The hon'ble Minister should do something for them 
also. Several hon'ble Members have ralsed the issue of 
road over bridges. I want to reiterate this demand. Road 
over bridges can never be constructed with 60 : 60 share 
of the railways and the States. A road over bridge II 
pending In my town for the last six years. The rallwayl 
has provided ita share but the State Government Is not 
able to provide funds. This has to be considered seriouI 
and funding system needs to be changed to 80 : 20 or 
something else like that. Laluji had said that he hed a lot 
of funds but no State take sit for this work. The Stat .. 
will never be able to take that fund as none of them wHI 
be able to provide 60% funds hence the work can never 
be completed. 

With taking no more time, support the 
Supplementary Demands for Grant. of Railways and 
conclude. 

MADAM CHAIRMAN: I would like to request all the 
hon'ble Members to mind the time crunch. 

Shri Brahmananda Panda. 

18.00 hr •• 

/English} 

·SHRI BRAHMANANDA PANDA (Jagatslnghpur): 
Madam Chairperson, I sincerely 1hank you for giving me 
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the opportunity to speak on the supplementary Demand 
for Grants on Railways. AJs you are well aware Orissa Is 
fuR of natural resources. For a very long time Orisaa has 
been contributing coal and iron ore tor the development 
of the nation. My previous speaker Hon. Mr. Chandra 
Sekhar Sahu was expressing how Orissa remain neglected 
by the Railways even after 57 years of independence. I 
want to remind the Hon. Railway Minister that In the 
year 2004 on 6th October. an all party delegation from 
Orissa had met him as wen as the Prime Minister. They 
had submitted a memorandum which contained the details 
of some long-pending railway projects of which work 
needs to be speeded up. They had expressed grave 
concem over such negligence. Recently the Chairman of 
the Standing Committee for Railways hon. Mr. Basudev 
Acharya had visited Orissa. While addressing a press 
conference at Bhubaneswar he had expressed his anguish 
over the non-completion of Railway projects which had 
begun way back in 1992-93. This is primarily the reason 
why Orissa lags behind In railway connectivity. Railway 
connectivity is the life-line of a country's economic 
prosperity. 

Prior to independence. had the Calcutta-Chennal and 
Delhi-Bombay railway lines were not laid, Orissa would 
have remained untouched by the Railways. Thank 
goodness Orissa has got the railway connectivity el1her 
by default or by God's grace. Even then her bounty of 
resources remain largely unexplored and she Is labelled 
as a backward state only because of lack of expansion 
of network Hon. Railway Minister has always been very 
vocal In this house about protecting the interests of the 
backward castes, SCs and STs and the deprived sections. 
But by merely expressing sympathy nothing will be 
achieved. A realistic initiative has to be heralded and 
executed by the Railways. This is the operative moment 
to do some introspection. 

Madam. India is a holy land. All the States of India 
must simultaneously march towards progre.. and 
prosperity Orissa should not be the one to lag behind 
and be at the receiving end. If she is neglected, her 
people will never forgive the RaIlway Department and 
the Railway Minister. 

Madam. I want to highlight an architectural marvel of 
Orissa which is know as Konark. It is a global heritage 
site and its splendor Is world famous. But unfortunately 
this picturesque place has no "railway connectivity. Not 
only this, there are backward districts like PhulHanl in 
Oriua. which even now remains untouched by the 

railways. Even after 57 years of Independence, people In 
several districts of Orilla are yet to ... what a railway 
line or a train looks like. No wonder the menace of 
naxall8m has cropped up In this peaceful State. 

Madam, Ori888 Is the land of Lord Jagannath who Is 
a symbol of love, harmony and humanitarianism. ThIs 
beautiful land Is the abode of goodwIH and fratemity. 
On... and Bihar have very strong historical ties dating 
back to the era of king Asoka. 

Madam, I represent the Blju Janata Oat (BJD) whoae 
leader late Shri Siju Patnalk had understood the value of 
this holy land. It was his dream to ... Orissa as a 
strong. self reliant. prosperous front-ranking State of India. 
He visualized that. In order to hasten up the pace of 
progrees a good network of railways Is very urgently 
required. But very sadly I want to state that Ori888'. 
railway connectivity leaves much to be desired. In a 
country if some part remain backward and there Is no 
uniformity In development It Is not going to usher In a 
healthy future. 

In this context Madam, I want to draw the attention 
of the hon. Railway Minister to some apeclfic cues which 
display the step mothefty attitude of the railways to Oriaaa. 
The Pradeep port Is an Important port of India, whtch Is 
atrategIcaIIy locaIed. But due to lack of railway oonnecIMty 
this port Is not playing a very prominent role .. It should 
In the nation's economic progress. The delay in the 
doubling of the railway line over river MahanadI Ie another 
case In point. The DaitarI-Banspanl railway project was 
sanctioned by Govemment way back in 1992-93 whOM 
work Ie not yet complete. 0Iher auch long pending projects 
are the Haridaspur-Paradeep Lanjigarh-junagarh, Khurda 
Road-Bolaner, Angul-Duburi-Sukinda Road, Talcher-
GopaIpur, Jeypur-Malkangiri etc. 

/Tmnslstion} 

MADAM CHAIRMAN: It Is 6 o'clock. If the Houae 
permits, the time of sitting may be extended for concluding 
the discussion on the Supplementary Oemanda for G .... 
for Railway •. 

SOME HON. MEMBERS: Vea, Madam. 

{English} 

THE MINISTER OF STATE IN THE MINISTRV OF 
DEFENCE AND MINISTER OF STATE IN THE MINISTRV 
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OF PARLIAMENTARY AFFAIRS (SHRI BIJOY 
HANDIQUE): We would Ilk. to conclude It today. 

SHRI KHARABELA SWAIN (Bolasore): We have no 
objection provided you feed us. 

SHRIMATI JAYAPRADA (Rampur): I have to raise a 
very important 'Zero Hour' matter. 

[Translationj 

MADAM CHAIRMAN: Today we have to complete 
the Supplementary Demands, after that, if the House 
agrees, Zero Hour wiH be taken up for to minutes. We 
have to conclude the discusston on Supplementary 
Demand today. After that If the House agree., we will 
think about 'Zero hour'. Hence, the House is extended till 
the discussion on Supplementary Demands is concluded. 

{Englishl 

SHRI BRAHMANANDA PANDA: Madam, please allow 
me to conclude. 

My learned friend has also talked about conversion 
and extension of Nuapada-Gunupur B.G. rail link to 
Thervuall, Gorumahisanl to Buramara, Badampahar to 
Keonjhar. 

With regard to introduction of pantry car, my learned 
friend has pointed out Then introduction of EMU Services, 
introduction of new trains, Superfast Express Train from 
Purl-Jalpur vill Sambalpur and Raipur, Superfast Express 
from Sambalpur to Allahabad, Superfast Express Train 
from Puri to Kanyalrumari, Express Train from Titlagam 
to Puri w8 Sambalpur, Inter City Express between Koraput 
and Rourkela vill Rayagada, Express Train from 
Visakhapatnam to Howrah vill Titllagam, Raipur and 
Bllaspur. 

MADAM CHAIRMAN: Please leave some points for 
future discussion. 

SHRI BRAHMANANDA PANDA: Madam, please allow 
me to conclude. 

I want to thank you Madam and want to caution the 
Hon. Railway Minlst. that if you neglect Orissa, Lord 
Jagannatha will never bestow with benevolence and our 
country will suffer. Hence a backward State like Orissa 
deserves all the attention. The Supplementary Demand 

for Grants should think 0' allocating additional funds for 
furtherance 0' railway projects. 

[Tf'III1s/lltionj 

MADAM CHAIRMAN: I request you to be brief. 

SHRI BHUVANESHWAR PRASAD MEHTA 
(Hazaribagh): Madam, Chairman, while supporting the 
demands for supplementary grants for the Railways, I 
want to submit that Jharkhand State has always been 
neglected from the point of view· 0' the Railways. It was 
neglected during the RJD rule and also during the 
Congress rule and even now It is stili being neglected 
when there is UPA Govemment and hon. Lalu ji Is 
Minister of Railways. Now In this supplementary Budget. 
you will see that survey for a new railway line has never 
been conducted nor any railway line has been started in 
Jharkhand. All the members from Jharkhand had met the 
hon. Minister of Railways and had complained that 
Jharkhand is being grossly neglected in the matter of 
Railways. 

Madam, today, the maximum Income for the Railways 
in the whole country is generated from Dhanbad and 
Ranchi Division in Jharkhand while the minimum 
expenditure Is incurred an Jharkhand and it is being 
grossly neglected. I hall from Hazarlbagh which is the 
headquarters of the northern Chhota Nagpur 
commissionary till now It has not been linked with a 
railway line. In 2001 when hon. Yashwant Sinha p was 
the Finance Minister, then just for the sake of political 
gain, foundation stone was laid for It by brlning former 
Prime Minister Shri AtaJ Bihari Vajpayee Ii while complete 
process had not even started. Work could not be started 
till 2003 and It was started later but only 25% work has 
bAan completed on it 80 far. The speed at which this 
work is being on, I feel that Hazaribagh can not be 
linked with a railway line even in ten years whereas 
maximum coal, mica and other minerals are found there. 
I think that Hazaribagh and Northern Chhota Nagpur 
Commissioanry produce the maximum coal and miner. 
in the whole country but no measure has been taken to 
connect It with a railway line. This work is going on very 
slowly almost at snail's pace. 

Madam, I met hon. Railway Minister many a times 
and also talked to A.K. Singh, the former Chairman of 
the Railway Board. I had asked him to at least get the 
railway line work improved there by calling a meettng 
and complete the Hazaribagh railway line urgently, but 
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no work has been done so far. Koderma to Hazarlbagh 
line, Hazaribagh to Ranchl, Koderma to Giridih and 
Hazaribagh to Todichandwa line, for which Coal India 
has deposited 100 crore rupees, but work has not been 
started there yet. In this way, Hazaribagh and Jharkhand 
are being neglected. Ranchi Rajdhani runs for two days 
in a week and it has been decided to run it for three 
days. Today, I have arrived by the same train and all 
the Members from Jharkhand arrive by it. It was decided 
to run Rajdhani train from Ranchi and it was said that a 
very good train would be provided, but all the rejected 
poor quality bogies are attached to the Ranchi Rajdhani. 
I want that the hon. Minister and the Minister of State 
should pay attention to it. Batra ji is sitting here. I would 
like to tell him the abysmal condition in which the Ranchi 
Rajdhani runs and Bhuwaneshwar Rajdhani also is In 
the same condition. We have written many times for 
providing at least a stoppage at Koderma for the Sealdah 
Rajdhani but this has not been done so far. Jharlchand 
should not be neglected in this way. You win see that 
ha" of the districts In Jharkhand are not connected with 
railway line. 

11.09 hr-.. 

[MR. SPEAKER in the Chslij 

Sir, Jharkhand has mineral wealth and the Ralway 
Board and the Raitway Ministry earn binions of rupees. 
TM _ Ratlway Ministry is neglecting Jharkhand. Han. 
8p , 1'uIs also arrived, therefore, I want to say few 
....... the Ranchi Ra;dhani which is being run twice 
a week, should run dally so that the people get the 
transport facility. Beeides, the Bhuvaneahwar RajcI1ani 
should also be run daily . ... (/nlrlnupllons) 

1'.10 hr •. 

ANNOUNCEMENT BY THE SPEAKER 

Ae: Constitution of • committee to go Into 
allegallon. of Improper conduct on the 

part of eome membera 

{English} 

MR. SPEAKER: Shri Mehta, please take your seat. 
have to make an important announcement. You may 

continue after that. 

Hon. Members, my attention has been drawn to some 
serious allegations of Improper conduct on the part of 
some hon. Members of lok Sabha In the matter of 
8UbmIttIng Questions for Answer by the· Govemment. In 
view of the extreme gravity of the matter, I spoke to the 
hon. Leader of the House and the hon. leader of the 
Opposition and I also discussed the matter with the 
Leaders of different Political Parties In lok Sabha and all 
of them have unanimously agreed with the course of 
action I proposed to take. Accordingly, a mention was 
made by me In the House and I expressed concem at 
the same and requested the hon. Members concerned 
not to attend the HOUle until further decision. 

I have decided, which has been agreed to by the 
hon. leaders, that all the concerned Members wHI be 
asked to 8ubmlt their individual atatementatexpJanationa 
regarding the allegations made agalrwt them today on 
the TV Channel Asj Tsk before 10.30 a.m. on 14th 
December, 2005. The statements/explanations given by 
tho,e Members will be placed before the Inquiry 
Committee con8isting of the foHowlng hon. Members: 

1. Shri Pawan Kumar Banaal (Chairman) 

2. Prof. Vljay Kumar Malhotra 

3. Md. Salim 

4. Prof. Ram Gopal Yadav 

5. Thiru C. Kuppusami 

The Committee is requested to give its Reportls by 
4 p.m. on 21st December, 2005. The Committee is 
authorised to follow Its own procedure. The Report will 
be presented before the House for Its consideration. 

1'.11 h .... 

DEMANDS FOR SUPPLEMENTARY 
GRANTS (RAILWAYS), 2005·2006-Contd. 

/TransI8lion} 

SHRI BHUVANESHWAR PRASAD MEHTA 
(Hazarlbhagh): Mr. Speaker, Sir, hon. Railway Minister is 
sitting her. The Rajdhani Express running from Jharkhand 
should be run dally instead of three 'days a week. Also, 
the poor quality bogies should be replaced with good 
ones. 
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Secondly, the timing of the Sampooma Krantl Express 
train between Ranchl and Deihl Is so Inconvenient that 
the people have to get down at night and it starts also 
at night. Therefore, its time should be changed. Also, 
Sealdah Rajdhani should be provided a stoppage at 
Koderma. 

18.12 hr •. 

iSHRIMATI SUMITRA MAHAJAN in Ihs Chaill 

About Rai Station, I would like to tell the hon. Minister 
that this station ranks fourth in the country In terms of 
profit but not even a single passenger train stops there, 
leave aside express train. The people there are agitating 
continuously. The Railway Station and the railway tracks 
are disrupted there for 4-5 days but the Board has not 
taken any decision on It. I have given it in writing many 
times so far. I want that a stoppage of all the passenger 
and express trains running on that route should be 
provided at the Rai Station. 

Similarly, stoppage for a passenger train running from 
Ranchi Road to Chain Gomia via Gomia should be 
provided at Digwar. Thousands of people go to Surat 
and Gujarat from Dhanbad and Jharkhand but there Is 
no train on this route. lakhs of people go here and there 
in search of job. A new train should be run between 
Dhanbad and Surat in Gujarat. 

Though I like to congratulate hon'ble Minister of 
Railways as he has presented a budget which is showing 
a profit of rupees eight thousand crore but the catering 
facilities are in a worse condition and the bed rolls 
provided to the passengers are such dirty stuff as to 
make it quite evident that they are never washed. 
Regarding this I· have written several times but it seems 
that no action Is taken on that. Making the Railways run 
in profit is all right but the misuse of its catering facilities 
and bedrolls in this manner also need to be remedied. 

With this I conclude. 

{Eng/ish} 

"SHRI P. MOHAN (Madurai): Madam Chairperson, I 
thank you for giving me this opportunity to speak in the 
discussion on Supplementary Demands for Grants for 
Railways. i would like to point out that Southern Railway 

"EngUsh translation of the speech originally delivered In Tamil. 

has been left out an this Demands for Grants. At this 
juncture, I would Uke to wholeheartedly thank the MPs 
from Kerala who have unanimously endorHd our request 
from all the Members hailing from Tamil Nadu including 
our Hon. Minister of State for Railways Shri R. Velu to 
declare Salem as the headquarters of a newly carved 
out Salem Division. 

Recently Railways have announced the launch of 
Freight Corridor to boost export an goods traffic. This 
corridor with the aid from Japan excludes not only 
Chennai but the entire southern region. When the other 
three Metropolitan cities are covered, It is unfortunate 
that Chennai the traditional port city Is left out Hence I 
urge upon you to include Chennal In this mega project. 
Tiruchirappali and Madura! are major busineae centers in 
Tamil Nadu. There is an ever-increasing demand for 
running more trains from these centers to other parts of 
the country. The present single line section between 
Changalpattu-Vlllupuram-Tlruchirappalli-Madurai is not 
able to cater to ever-increasing demand for more trains. 
Though Dindigul-Madurai doubling has been sanctioned, 
there is no progress In the wol1<. There Is an urgent 
need for an electrified double line from Chennal to 
Madurai so that not only more trains can be Introduced; 
the running time between these cities will also be reduced. 
Another reason given for non-Introduction of more trains 
in Channai-Madural sector is non-availability of coaches. 
More coaches should be allotted for Southem Railway. 
Many major stations do not have platforms of sufficient 
length and sufficient height, which puts passengers to a 
lot of inconvenience. The budget hotel promised at 
Madurai is not making any headway. Madurai-
Rameswaram gauge conversion should be completed at 
the earliest. Progress of ROB works, in general, Is very 
poor. There should be some drive to expedite theae 
works. The quality of catering and bedrolls continue. to 
be poor. 

I would like to highlight the need to go for 8 new 
railway station at Bharathipuram in the Negercoil and 
Alloor section in the Trivandrum Division for which a 
proposal is under consideration. An evening train may be 
originated from Nagercoil to Coimbatore. Financial sanction 
with necessary approval may be given to develop and 
give a facelift to Kanyakumari station as proposed by 
Trivandrum Division. The pending road over bridge 
projects In Madural city like Madural ellis Nagar, Koodal 
Nagar and Sellur may be taken up with needed fund 
allocation at the earliest. There is also a public demand 
to operate a Current Ticket Booking Counter and Enquiry 
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office at the westem entry of Madurai Junction. Madural-
ViUupuram passenger Train timings may be rescheduled 
as It is run at unearthly hours. It may kindly be run as 
a day train that may benefit common passengers who 
prefer ordinary fares. The timings of Sampark Kranthi 
Express train that is run between Nizamuddin and Madurai 
may also be rescheduled. There is also a need to provide 
South Indian Cooks in the pantry car of Sampark Kranthl 
Express Train. Both Laluji and Velujl are present here 
and I hope they will look into it. Before I could conclude, 
I would like to make a request to construct a road over 
bridge on both the sides of Tlrupparamkundram Station 
in Madurai. Our Minister of State for Railways Shrl R. 
Velu bears the name of Lord Muruga. 
Thirupparamkundram is one of the six shrines of Lord 
Muruga and a famous pilgrim Centre and I hope Shrl 
Velu will look into this request. 

[Tl71nSI8lionJ 

SHRI RAVI PRAKASH VERMA (Kheri): I am grateful 
to you as you gave me an opportunity to speak on the 
Supplementary Demands of Rail Budget. Through you, I 
would like to convey some important points to hbn'ble 
Minister of Railways. I would like to congratulate him as 
the performance of the Ministry of Railways has been 
actually very good and now it has raised many 
expectations. Since it is an era of globaJization and there 
are various challenges before the corporations of India, 
the Railways will also come forward 8S a proflt-making 
corporation and further improve its performance. I 
congratulate the hon'ble Minister and expect that Its 
performance will continue to improve at the same pace. 

Earlier also I have mentioned on thing several times 
during debate on ran budget, I would like to reiterate that 
the entire would is changing, the whole earth has become 
narrower commercially of making efforts for the need 
connecting Europe to South East by making a land 
corridor through railways is being urgently felt. I mentioned 
It earlier during debate on rail budget also. It has also 
been estimated that even if it gets 5 percent of the global 
trade, this mega project will be a great success. I request 
him to ponder over It. 

No doubt he has improved the perfonnance of the 
Railway but there is stH! some corruption 1(1 booking 
offices. The traders of my constituency, Lakhimpur who 
get their goods loaded at the railway station of NER 
have given me a written complaint, which I" have 
forwarded to the department, that money is taken 

aeparately for booking parcell and they have to also pay 
when they come to receive parcels. Illegal tranaactlon 
worth about Rs. 8,000-9,000 takes place there dally 
whereas that money should go to the clepartment. Goods 
are loaded in those trains which are meant for It but 
goods are also loaded In those trains which are not meant 
for It, by stopping them upto or more than half an hour. 
I think it is an administrative matter. No effective steps 
were taken despite my writing lettera and bringing It to 
the notice of officera. Instead, Members are Jeered at on 
account of those leners. It is an act of the employees of 
the department. I want to bring It to his notice. 

One more point Is that there Is no doubt that after 
the constitution of catering corporation as a policy matter, 
income of the department has Increued. I have also 
seen the policy document, and It was decided that 
contracts of SC and ST would continue as &artier. The 
officers have Informed me that aM the contracta of SC 
and ST are being brought back under the new policy. It 
seems to me that there is contradiction in it. It should be 
looked into. 

There are certain problems of my constituency about 
which I would Hke to apprise him. I hope If he bestows 
his favour It witl be of great help In raising the standard 
of living of the citizens of Tera! area. 

Lucknow-Sltapur, Lakhlmpur-Plllbhlt-8araHly NER line 
is a narrow gauge line and it is our long-standing demand 
to convert It in broad gauge line. I had aIao raiaed this 
Issue under Rule 3n last time. All the hon'bfe members 
w! 1088 constituencies are located on this route had 
aasooIated themselves with It. I request you to make 
effort to convert It Into broad gauge. I was apprised that 
an up-to-date survey of It was conducted last time In this 
regard. It Is a strategic link, which runs parallel to Indo-
Nepal border. I request to you to convert It Into broad 
gauge at the earliest. 

A survey was conducted from Shahjahanpur to Gola 
Gokarannath but It Is gathering dust even today. Our 
requeat to you is to extend this survey from 
Shahajahanpur to Tlkunla via Goca Gokarannath, which 
i8 an Important trading town on Indo-Nepal border. 

Tlkunla-Belrayan-Dudhawa-PaJia NER line runs 
through the middle of Dudhawa N-.tlonal Park. Many 
incidents have taken place there. A number of accidents 
have accrued In which elephants; lions and preserved 
animals got kiJItd. On this issue, a maae movement was 
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launched by the people there and they are disappointed. 
There. is a great demand to plan the second route through 
Tikuma-Belarayan-Singhahl-NIdhaaan-Majhagant and Palla 
which runs outside the park. We request you to construct 
a new route. . .. (Inltlrrupfions) 

MADAM CHAIRMAN: Please conclude now. 

SHRI RAVI PRAKASH VERMA: I am concluding it In 
one minute. . .. (Inltlrrupfions) 

MADAM CHAIRMAN: Keep something for the future. 

... (Inltlnupllons) 

SHRI RAVI PRAKASH VERMA: I shall put only 
points. 

Our highways are being upgraded. There are three 
railway crossing on it-first at Vanbhalllya near Gola 
Gokarannath Second at Phardhan and third at Rajapur. 
If you will issue orders to construct road over bridges at 
these t~ree points, the speed of traffic will improve and 
the number of accidents will decrease. The flow of traffic 
keeps getting disrupted because of the railway line that 
passes through Lakhimpur. A railway overbridge (ROB) 
Is needed In this town too. I hope you will expedite 
action In this regard. 

. Palia railway station is the linkage to the Duclhwa 
National Park. We want a computerized reservation center 
at the station. Kindly take action In this regard. It is also 
requested that Gokul Expresss which passes through Palia 
should also halt at Bhira Station. Century Express should 
have a halt at Kheerl Station. No passenger train stops 
at Rajaganj station after 6.00 PM although It is fast 
developing into a town. I request that anyone train should 
be given a halt at this place. Also, the level of platform 
at this station needs to be raised a bit since women and 
children find it cflfflcult to climb up on a train. 

Further, since the Lakhimpur railway line passes 
through the city, walls have been raised on both sides 
along the line thereby stopping up the 'Kutchhi nali' which 
used to flow there. This has created a problem of 
water10gging in the adjacent colonies. I request you to 
get a 'pucea nali' constructed In place of the 'kutchhl 
nali' that lay in railway territory 80 that water drainage 
becomes poeslble. 

In the end, I would Hke to thank you for having 
given me a patient hearing. I hope that you would give 
due consideration to the issues raised here. 

·SHRI SHANKHLAl MAJHI (Akbarpur): Sir, I support 
the Supplementary Demand for Grants for Railways which 
links the multi-dimensional and multi-lingual India together 
and I would like to draw your attention towards certain 
problems faced by my constituency and division. 

Sir, Akbarpur Station in Uttar Pradesh is the 
headquarters of the newly created district Ambedkar 
Nagar. This is an area where weavers are in the majority 
and it is a major center for powerloom, handloom trade 
where traders come from all over the country to buy 
textiles and cotton. Since no long distance fast train has 
a stoppage at this important trading station it causes a 
lot of inconvenience to the travellers. To solve this 
problem I request that Kaifiyat Express 4026 up and down 
should given a halt at this station. Since the Akbarpur 
Station is very old and is in a dilapidated condition hence 
the platform should be extended to accommodate 
25 bogies. In addition, shelters and AC waiting room 
should also be constructed. 

Malipur is a very old station where platforms confonn 
to metre gauge standards. lack of overbridges for 
Crossing platfonns have caused many accidents. To solve 
this problem I demand that the level of platforms at 
Mallpur station be raised and overbridge. and shelter& 
be constructed thereon . 

At the time of laying the foundation stone of the 
Railway bridge with a project cost amounting to crores, 
at the Sarayu River in the Dhannnagri Ayodhya, the then 
Prime Minister had announced a direct railway track to 
link the city with the North-Eastem Railway Headquarters 
Gorakhpur to facilitate tourists. But instead of providing a 
direct link the track was linked to Manikapur junction. 
Since this is a long and winding route hence the Railway 
is finding ItseH unable to develop a Allahabad-Gorakhpur 
via Ayodhya route. 

Sir, Gorakhpur is an important center for foreign 
tourists coming from Nepal. Maghar is the place where 
the world-renowned Sufi saint Kabir attained Nirvana 
which is visited by thousands of tourists who also go on 
to visit Allahabad. Hence, a 70 km long new railway 
track should be constructed to provide a direct route by 
constructing bridge over connecting Katra, Vikramjot, 
Kalwari, Ghanghata and Maghar. 

With this, I support the Supplementary Demands for 
Grants for Railways. 

*The speech was laid on the Table. 
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SHRIMATI KIRAN MAHESHWARI (Udaipur): Madam 
Chairman, I thank you for giving me this opportunity for 
speaking on the Supplementary Demand for Grants 
(Railways). .. . (Inl6nuptions) 

MADAM CHAIRMAN: You are not on your seat. 

... (Intenuplions) 

SHRIMATI KIRAN MAHESHWARI: I am not on my 
seat. Kindly permit me to speak from here. 

MADAM CHAIRMAN: Alright. 

SHRIMATI KIRAN MAHESHWARI: Madam Chairman 
through you I want to draw the attention of the hon'ble 
Minister because we had presented some demands to 
the Rail Minister when the Railway Budget was presented. 
At that time the Railway Minister had assured us that he 
would fulfil the demands presented by us. At that time, 
the Railway Minister had said that gauge conversion would 
be carried out at Kawali Narwad junction which lies 
between Marwar and Mewar. I am happy that this work 
was included for survey in the Budget but no work was 
carried out thereafter. As on date, the work of survey 
regarding gauge conversion in Mawali Marwar junction is 
progressing very slowly. It is my request that budget 
provision should be made for gauge conversion In this 
region. You should ·take whatever strict action Is needed 
to be taken in this regard. It is very Important to carry 
out gauge conversion here. MP from Udhampur in 
Kashmir Is sitting here. 200 crore rupees have been 
sanctioned for the construction of a new rail line in 
Kashmir. Udaipur is the Kashmir of Rajasthan. Udaipur is 
a tourist place which Is also the land ot the brave 
Maharana Pratap and the land ot Meera's Bhaktl. Not 
only Indians but foreigners also come to visit this place. 
People want to visit this place which is associated with 
such great personages but there is no railway link with 
this place. Rajasthan has been badly neglected. This 
neglect has been reflected in the Rail Budget too and 
Rajasthan has got no mention even in the supplementary 
(AaH) Budget and neither has anything been offered for 
the State. I would like to draw your attention towards 
these tew with regard to the Mawali-Marwad junctlon-
Gauge conversion needs to be done because MawaH is 
linked to Udaipur. There is a broad gauge railway line 
also upto Mawali. Udaipur is a cantonment. If we see 
from security point of view, a part of Jodhpur is cor.nected 
with Pakistan. There is a cantonment in Jodhpur also. 
... (Interruptions) 

{English} 

MADAM CHAIRMAN: Shri Athawate, thla II not the 
way of doing things. 

{Translstion} 

You are not on your seat. Please take your seat and let 
him speak. 

... (InltJrrupfion$) 

MADAM CHAIRMAN: Do not worry about It. She will 
present her point. ... (InllllTllpllons) 

SHRIMATI KIRAN MAHESHWAAI: Both Jodhpur and 
Udaipur have cantonments. Therefore, It is necessary to 
connect both these cantonments from security point of 
view. Therefore, It Is quite necesaary to connect Marwar 
Junction with Mawall upto Jodhpur. At the same time, 
this railway line should also be converted Into broad 
gauge. We have our high Court in Jodhpur. There Ie no 
train from southern Rajasthan-Dungarpur, Banawara, 
Udaipur, Rajeamand districts to Jodhpur. People can go 
there only by road. Therefore, I would like to say that It 
is quite necessary to provide railway facility there. I would 
request you to provide the same at the earliest because 
there is also a marble market In Kankroli. There is an 
important Nathdwara tourist BIte where people go to heve 
Darshan ot god Shrinath. There is no broad gauge railway 
line In Nathdwara. There Is a marble market in Kankroli, 
but no broad gauge railway line Ie there. If you convert 
thE' railway line there Into broadgauge, the railways will 
get revenue and It will also be beneficial for the 
development of entire area. It will aIao provide Impetus 
to the economy of the country. I have raised this Issue 
time and again as a Member of Railway Consultative 
Committee but unfortunately It has nellher been COM8CIed 
nor any provision has ever been made In this regard. 
Our Minister of Railways Is aIttIng hare and he is well 
aware of the problema of the people. Therefore, I would 
like to say that he should take up thll project at the 
ear1ieet to connect these places with broad gauge line 
which wUI benefit the poor tribal people of that area. 

The survey work of gauge conversion between 
Udaipur and Ahmedabad Is allo on the verge ot 
completion but in sptte of demand of gauge conversion 
between Udaipur and Ahmedabad lince long, you have 
been continuously postponing It on the pretext of shortage 
of funds. Last time, all the Members of Par1Jamenl from 
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Rajasthan met the hon'ble Minister in this regard. But In 
spite of that the gauge conversion of Udaipur-Ahmedabad 
rail line could not be taken up. I hope that a provision 
for the same will be made either In supplementary budget 
or in the next budget. In addition to that, I also hope 
that you will definitely make a mention of the gauge 
conversion between Udaipur-Ahmedabad in your speech 
80 that necessary budgetary provision may be made for 
this purpose. 

Not only this, the gauge conversion work between 
Neemuch and Ratlam Is also going on. This work Is 
going on at snail pace. If Neemuch and Ratiam are 
connected with broad gauge line, we can go to Ratlam 
from Udaipur via Chittaur. Ratlam is well connected and 
In this way we can get connected with every comer of 
the country. Therefore, I would like to say that the work 
relating to gauge conversion of Neemuch-Ratlam rail line, 
which is going on at snail's pace, should be speed up. 

I would like to thank the Minister of Railways for 
providing a broad gauge train from Udaipur to Delhi after 
the completion of Udalpur-Chittaur gauge conversion. But 
this train runs between Udaipur and Delhi via Kota. The 
shortest route of this train is via Ajmer and Jaipur, but it 
win not be possible until the gauge conversion between 
Chittaur and Ajmer is completed. The work is going on 
at a very slow pace. It is stated time and again that it 
wiN be completed by 2006. But looking at the progress 
on the ground it doea not appear to be completed so 
lOon. These aU works can not be completed at the eartiest 
until sufficient budgetary allocation is made. Therefore, 
we want that it would be better if this work Is completed 
at the earliest. 

I would like to draw your attention towards one more 
point. It is necessary to change the timings of newly 
introduced train, Mewar Express, You have given 
assurance about the change of timings of that train but 
tUI now it has not been changed. The train departs from 
Udaipur at 9.50 PM and schedule to arriVe at 10.30 AM 
but generally it arrives late by half-an-hour to one-and 
half an hour and thereby waste the whole day of the 
passengers. Therefore, it is quite necessary to re-schedule 
the timing of this train. Not only this, the train route be 
extended a little further. If the train is extended upto 
Dehradun, Udaipur will get directly connected with 
Dehradun. Both are tourist places, and the people can 
directly go to Haridwar, a religious place. Therefore, this 
train needs to be extended upto Haridwar. Southern 

Rajasthan has been quite neglected In view of the 
raHways, therefore, I request you that action should be 
taken at the earlleat and the southern Rajasthan be 
connected with broad gauge railway line. The dream of 
connecting every place with broad gauge railway line wUI 
become true only when you connect thle tribal belt with 
railways at the earliest. 

DR. KARAN SINGH YADAV (Alwar): Madam, 
Chairperson, first of all I would like to thank the hon. 
Railway Minister who has committed himseH In making 
the Indian Railways number one Railways in the world. 
The railway department made good earning under the 
leadership of Shri Lalu ji last year. The rail fares were 
not increased therefore the first time In the country a 
token cut of just one rupee in the fares sent out a 
message that good management, efficient leadership and 
optimal utilization of existing facilities could be the key to 
the progress of department. The example set by the hon. 
Minister has made the entire country to look forward to 
him with a hike that his dream of making Indian Railways 
number one In the wortd would be fulfilled. Today he 
has presented the Suppiementary Demand for Grants for 
running a train at Sanjay Gandhi Biological park and for 
development of the Udhampur-Srinagar-Baramulla line 
which is In a sensitive area and is very important for the 
country. I would like to thank the previous speaker also 
who belongs to Rajasthan, for putting up relevant 
demands but she has perhaps not read that chapter of 
Supplementary Demands where budget provisions have 
been demanded for many schemes relating to Rajasthan. 
The provisions have been made In Supplementary 
Demands for the renovation of the entire line from 
Jaislamer to Rai Ka Bagh Palace. There is a provision 
for starting double-stack container train between Pipalva 
and Jaipur. Similarly, there is a provision for Bararutlya 
loop line and for extending the length of platforms number 
5 and 6 in Sawai Madhopur. While thanking the Minister 
for the works accomplished, I support the demands made 
in respect of the works yet to be completed. The hon. 
Minister has said that nothing has been done for 
Rajasthan and being a member of the ruling party I would 
like to point out that she has not gone through the 
Supplementary demands thoroughly. 

SHRIMATI KIRAN MAHESHWARI: But there are no 
provisions for Southem Rajasthan. 

DR. KARAN SINGH YADAV: Since I belong to 
Rajasthan, I support all of his demands. Without getUng 
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diverted trom the Issue I would like to place a few 
demands regarding my constituency. There is no day 
train, particularly no passenger train, between Jalpur and 
Deihl. All the present trains are fast trains that run at 
night or reserved trains. Hence, daily passengers face a 
lot of problems. Therefore, it Is my request that a provision 
for a fast passenger train from Jaipur to Delhi which 
should run twice a day in the moming as well as evening, 
be made in the forthcoming budget. Till this is achieved, 
the Dehradun-Delhi train No. 4041 and 4042, which, 
arrives in Delhi from Dehradun at 7.00 in the evening, 
be extended upto Jalpur. This train would be able to 
retum to Dethi In time to leave for Dehradun in the 
evening. This would make for optimal utilization of the 
trains and the people of Rajasthan going to Haridwar 
would be particularly benefited by it. I would like to request 
him to consider this matter. 

My constituency Alwar falls in the National Capital 
Region and thousands of people from there, come to 
Delhi to work as labourers. I would like to request him 
to consider starting a DMU from Alwar to Delhi. I have 
pointed out many times that Bhiwadi in Alwar district In 
Rajasthan is an industrial area where there are thousands 
of factories, inland container depots and the private sector 
plans to Implement many large schemes there. Two years 
ago a survey of railway line had been carried out there. 
The construction of this 25 km long line would link Rewari 
and Bhiwadi and also contribute substantially to the 
development of Rajasthan and particularly of my 
constituency. I would like to request that another survey 
be conducted which might find this project to be an 
economically viable proposition now. Without taking up 
much time I would like to raise another point or two. 
Ashram Express passes through my constituency. 
Thousands of people had turned out at the Rajgarh and 
Khairthal station to welcome the han. Railway Minister 
when he had visited Bandi Kui and school children had 
lined up by the streets. At the time the Minister was 
deeply moved and had promised that a hall of Ashram 
Express would be provided at these stations. Perhaps 
the higher officials in the Railway Ministry find this to be 
unfeasible but since he is the messiah of the poor and 
common man would request him to think about this. 
Computerised reservation system should be provided at 
the Khairthal station. Alwar is a big city. It has a 
population of about 1 0 lakh~. The existing reservation 
facilities are not sufficient. If possible, the private HCtor 
should be involved in this work. A few days ago I had 
read In the newspapers that the Govemment was planning 

to provide facUlty in seven to eight thol*lnd stallone 10 
as to provide help to unemployed people. Hence, I would 
like request the Government to conaIder opening a railway 
reservation centre In Alwar or to open a ..... rvatlon with 
the assistance ·of private sector. 

With this I support the Supplementary Demands 
presented by the Railway Minister and thank you for ~ 
me this opportunity to speak. 

·SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, I 
rise to support the Supplementary Demands for Granta 
for Railways. Railways are a precious property of the 
country and play a very important role as the means of 
transportation. Even so, I would like to point out that 
there are many areas, which are yet to be covered under 
the railway network or which lack tranaportation facllltie8 
or where no modemlzation has taken place such as tribal 
areas. Construction of RoB has not started at Gate No. 
81/A in my constituency Sabar1wltha even though tenders 
haVtl been Invited. 

Survey has been carried out for laying broad gauge 
line at Modasa-Shamlaji In Sabarkantha but no budget 
provision has been made for the purpoee so far. Hence, 
I demand that budget provision shoutd be made for the 
same. 

Ahmedabad-Himmat Nagar-Udaipur metre gauge line 
should be converted Into broad gauge. Himmat Nagar-
Khed Brahma metre gauge railway Une may be extended 
upto Ambajl Abu Road and a survey may be conducted 
in this regard 

Mahesana, Taranag line may be extended upto 
Ambejl. A new passenger or fast train may be started 
between Ahmedabad-Abu Road. 

Railway stations at the Ahmedabad-Himmat Nagar-
Modasa RaHway line are In a dilapidated condition, hence 
renovation work should be done at these railway stations. 

Ahmedabad-New Delhi Rajdhanl train should be given 
a hall at the satellite station Sabarmatl In Ahmedabad. 
This would benefit those getting off at Ahmedabad. People 
could be able to board Rajdhanl Express at Sabarmat!. 
At present Rajdhani Express does not halt at Sabarmatl. 

I hope the Railway Minister would give due 
conalderatlon to these issues. 

·The Ipeech waa laid on the Table. 
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SHRI RAM KRIPAL YADAV (Patna): Madam, I thank 
you for allotting me time to apeak on Supplementary 
Demandl for Grants of Railways. At firat, I want to 
expreae my gratefulneaa to the Hon. Minister of Railways 
who tranefonned the 10M-making railways into a profit-
making one by his efficiency and getting cooperation of 
all during his one and a half years tenure. He has done 
an extraordinary job of making the Railway a profit-making 
department. The Railway has been running in loss for 
many years and earlier used to depend on the 
Government. But the Minister of Railways has enhanced 
the capacity of Railway through his efficiency and that 
too, without any increaee In fare. He has tried to have 
co-operation of everyone In this work. He hu tried to 
uplift every class al'Kl everyone in this work. He has tried 
to uplift every clal. and every lectlon. He has 
implemented many achemea for them clue to which many 
unemployed persons could get employment. I do not want 
to repeat It as It has already been discussed In the 
House. 

The Hon'ble Members from opposition have 
mentioned many things. But I want to teU that had they 
appreciated the wor1<s done by the Minister of Railways, 
It would have reflected the spirit of positive co-operation 
talked of by them, but they did not do so. The Minister 
has made the RaHway to eam a profit of ten thousands 
erare by virtue of his efficiency while on the one hand 
the Prime Minister appreciated the wor1<s done by Minister 
of Railways, on the other hand these people are grudging. 
Many of them feel jealous and start complaining. Members 
of NDA especially of BJP and Janata Oal (U) believe 
only in criticism of the Minister of Railways. If they talk 
of positive co-operation, then they should also praise his 
good works, here criticism wlH not do. 

The Minister of Railways has made the railway to 
progrees by having co-operatlon from one and all. He 
wanta that the Indian railway should be ranked No. 1 In 
the world. He will make all efforts In this direction without 
any discrimination. This will make the railway system on 
a large scale all over country. The Minister will fulfil the 
dream of the people by connecting every village by rail. 
Many Hon'ble Members have alleged that he has paid 
his attention only towards Bihar. Many Hon'ble Members 
have said that most of the Minister of Railways have 
been from Bihar. But I want to say that Bihar has been 
neglected a lot. Only 2-3 schemes pertains to Bihar out 
of the 58 schemes mentioned In supplementary demands 
for grants presented by the Minister of Railways, for which 

fund Is being asked from the Houee. If viewed from this 
angle Bihar is not being treated property. Many Hon'bIa 
Members allege that the raU budget pertalne to Bihar 
only and he is doing everything for Bihar. But I want to 
state that Bihar Is still neglected. It has been exploited 
since long. It has not got Its right. I would like to draw 
the attention of the Minister of Railways toward my 
parliamentary constituency, Patna. Hon'ble Minister, has 
sanctioned 34 ROB, for entire Bihar. Eight overbrldges 
have been sanctioned for Patna Pariamentary 
constituency. The work on 4 ROBe has started there and 
for remaining 4 the work Is stHl to be started. The road 
leading from Bihar to Aurangabad remains very congested. 
There also, he has laid foundation stone for construction 
of an overbrldge, there Is always rush rather a traffic jam 
there. But the work has not started there. I would Uke to 
request the Hon'bIe Minister of Railways to get the work 
for remaining 4 ROBe started Immediately In the manner 
he has got the work started for the other 4. 

Hon'ble Minister, Blhta Road falls under my 
constituency. He had promised to get a new railway line 
laid down i)etween Bihta and Anugrahnarayan Road. 
Population of Iakhs In number resides there. Lakhs of 
people will be benefited of the railway there. He had 
promised to get the survey carried out there, but no 
provision has been made for survey. I would request him 
to get the survey work started there, 80 that the first 
step for laying railway line may be started. 

Sadisopur is a very important station and the people 
have been demanding for the last 40 years to have a 
halt of some train there. You have provided a halt of the 
Janata Express there. I request that It will be better H a 
halt of Kurla Express Is also provided at Sadiaopur. 
Sadisopur station may be upgraded 80 that the demand 
of the people there may be fuHllled. I would like to draw 
the attention of Hon'ble Minister of Railways to provide a 
halt of Janata Express at Noora station. There is a DRM 
office at Danapur, staff quarters are in dilapidated 
condition. The doors of quarters are broken and there is 
seepage from the roof. I request the Hon'ble Minister to 
take care of them. 

There Is It war pur village In my parliamentary 
constituency between Parsa and Kunkun. Accident often 
take place there resultl"g Into the death of passers by. 
I request that a railway crossing be constructed there. I 
had written a letter earlier to the Hon'ble Minister. I hope 
that action will be taken in vieW of that letter, also hope 
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that he wIU aJso pay attention to the neglected people of 
Bihar, beside. the people of my parliamentary 
constttuency. Members of opposition Ny that Bihar Is 
getting every thing. I want to request them to riae above 
this level and get the work done wherever it 18 required 
at country level. Whether it be Madhya Pradesh, Uttar 
Pradesh, Karnataka, Tamil Nadu or It be other states of 
the country, the Government should provide the funds as 
per the necessity, wherever it Is required. Today railways 
are not running in 1088, It is running in profit; therefore 
share the profit with all. A single person can do nothing 
until he gets co-operation from all, and the co-operatlon 
from the citizens of the entire country. He should get the 
works of people done with a co-operation from railway 
employees and strengthen the co-operation with people. 
I request the Hon'ble Minister to make the dreams of the 
common man of the country come true who have direct 
connection with you and who have thought that they will 
be connected with rail in the tenure of Lalu Prasadjee 
and make the Indian Railway ranked No. 1 in the wortd. 
My good wlahes are with him. I would request my 
colleagues from opposition to praise the good works of 
Hon'ble Minister, mere complaints would not do. Your 
leaders were speaking emphaticaHy, on their tour to Bihar, 
they should work prudently. 

MADAM CHAIRMAN: Ram Kripaljee, the Hon'ble 
Minister is capable of replying. 

SHRI RAM KRIPAL YADAV: I express my 
gratefulness with these a few requests and believe that 
the Hon'ble Minister will fulfil the demands made by 
people. 

/Engllsh} 

SHRI T.K. HAMZA (Manjeri): Thank you Madam 
Chairperson. I will be very brief. 

There is an Important temple, Guruvayur, in my 
district, Malappuram of Kerala. We have requested for a 
railway line from Tanur to Guruvayur. It Is called Tanur-
Guruvayur railway line. We have been waiting for that for 
the last 20 years. Everything is over. Survey is over; and 
it is approved. Une is clear. Only fund has to be provided 
and the work has to be started in the Tanur-Guruvayur 
railway line. We have been waiting for that for the last 
20 years but It has not started. I would f8qUest the hon. 
Minister to provide fund and start the work. 

Another thing Ie that in Malabar 8188, there are four 
ROBs from Calicut to Kasaragod. The work 18 going on 

very, very slowly. I enquired the reason behind the slow 
progJ888 and came to know that for want of funda, the 
work is not progreuing 8pHdI1y. So, eufflclent fund may 
be provided and the ROBe may IdndIy be completed. 
There are only four ROBe. Work Is going on but It Ie 
going on very slowfy. Umpteen number of trains are going 
on in that line from Mangalapuram to CalJcut. In that 
sector, there are four ROBe. So, fund may be provided 
for that also, and the work may be speeded up. 

And the last point I would like to make Is that llrur 
is an ImpoI'tant railway station. It Is the only railway station 
at the centre of Malappuram district. AU the people ant 
depending upon the Tlrur railway station. Some long 
distance traln8 may kindly be given stop over there. All 
the trains are going on In that line. We ... not getting 
the benefit of them. Therefore, I would request the hon. 
Minister to kindly consider stoppage of lOme more long 
distance trains at Tirur railway station. 

I would again request you to kindly start the Tanur-
Guruvayur railway line and construct the ROBe are ear1y 
as posaIble. 

MADAM CHAIRMAN: Thank you very much. 

/Translation} 

SHRI CHANDRA MANI TRIPATHI: (Rewa): Hon. 
Madam Chairman, while speaking on the supplementary 
Demands, I would like to say that be It the main budget 
or supplementary demands, Madhya Pradesh has been 
overlooked. One Hon. Member was saying while referring 
to your speech how did you say that the North could be 
linked to South bypassing Madhya Pradesh. I want to tell 
the Hon. Member that everybody knows one cannot reach 
80uth without taking a route via Madhya Pradesh. 
Suppose if you start from DeIhl, you have to pass through 
Madhya Pradesh and If Madhya Pradesh Is overlooked 
then the things would go away. Rewa has been 
over1ooked somewhat more. I know the Hon. RaIlway 
Minister since 1974 and I want to praiee him also but 
there is a saying 8Ko na kusangtl, pai na saI". There is 
no fault In him but he is in a bad company. I was going 
through the supplementary demands. At serial No. 67, 
there Is a mention of 49 kilometers of rail Une between 
Satna to Rewa. And a supplementary demand for 
As. 1000 crore has been put up for' that. In the last 
Railway Budget, he announced that survey for Rewa-
Mirzapur rail line would be conducted. He hal neither 
done anything for the purpose In the main budget nor In 
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thIa. I want to appreciate him but when we approach him 
he should not give us hollow promise. Ram Kripal ji, I 
request you to please come out of Bihar elections. What 
one said during that time has nothing do with these 
aupplementary demands. 

I want to put forth 80me demands of my area before 
the Hon. Railway Minister. There is a fertilizer factory at 
Guna in Madhya Pradesh. There is no arrangement of 
siding at Rewa. And the fertilizers manufactured there do 
not reach to the people of Rewa, Sidhi and Shadol. If 
the arrangement of Siding is made at Rewa, It would be 
better and this does not entail much expenditure. And 
you are talking of farm8ra and this move would benefit 
the farmers. Rewa, Sidhl and Satna are backward areas. 
People visit Mumbai from there. They do not get 
reservation from the Satna Railway Station. One special 
coach should be added to the Mahanagariya Express or 
the Mumbai-Satna, Rewa and Sidhi and that should be 
exclusively for the people belonging to these areas. I 
have put forth this demand several times. The Hon. 
Minister had given an assurance that one Inter-City 
Express would be introduced between Rewa and Jabalpur. 
The Madhya Pradesh High Court is located at Jabalpur. 
This train is required 80 that the people may go for work 
from Rewa in the morning and work at Jabalpur through 
out the day and return to Rewa in the evening. This 
would be much help for the people but the Hon. Minister 
gives us aeeurances merely. Whenever I go to see him, 
I feel that there cannot be any other person more 
fortunate than me, he meets me very affectionately but 
he never fulfils his promise. Therefore, It Is my request 
that one Rewa Inter-City Express should be introduced. 
One train runs between Rewa and Delhi and this train 
departs at 12.00 hrs in the night and reaches here at 3 
p.m. This is a Super Express train. Its timing should be 
changed so that it could reach here at 8 a.m. and this 
train should reach Rewa on time too. And the Railway 
Ministry would also get more revenue 88 a result of it. At 
one time that train was being discontinued but I requested 
the Hon. Railway Minister and at my request he kept 
continued thiS train. If the time schedule of that train Is 
not changed, it would· run in losses and we will have to 
request the Railway Minister repeatedly to keep on 
continuing this train. A first AC coach used to be there 
in Mahakaushal Express but now that has been 
disconnected. I want to congratulate and thank him that 
at our request he has attached one half first AC coach 
to the Aewanchal Express. It is shown in the Time Table 
that one train phes from Aewa-Chirmiri to Bilaspur. It 

would run for Satna in the momlng and then on retum 
from there, It would depart for Satna In the evening. But 
this train does not run between Rewa and Satna even a 
single day, it remains stationed at Rewa. If this train 
remains stationed at Rewa then why is it shown In the 
Time Table that it departs for Satna from Rewa in the 
morning and then on return from Rewa to Satna. I do 
not know whether your officer are listening to what you 
payor not? ... (lnttlrruplion8) Because the Time Table 
shows that it is plying between Rewa and Satna but thil 
Is not happening. 

You have formulated the catering policy, 2005. There 
are Swaran category and reserved category in that for 
the A-B-C categories of etations. The backwards and 
minorities should get reservation in education and Jobs. I 
understand this thing but wanted their licensers be 
renewed for the sake of businesa and earning livelihood? 
There are such 24 Satabdi and Rajdhani trains. 

19.00 hr •• 

And out of these, the licence for ten Satabadl and 
Rajdhani trelns has been provided to one person, one 
company for rupees one crore 51 lakh. Whereas the 
Department of Railway says that the annual income from 
them could be Rs. 18 crore annually. When there were 
small businessmen, a common man could also take tea 
and snacks. I happened to visit the Nlzamudhln Station 
one day. Eatables are provided at high rates there. I 
paid three-four hundred rupees just for tea and snacks; 
there what I want to say Is that if you do not feel the 
pain of the poor, whom should the look upto? I want to 
request the Hon. Railway Minister and hope that he would 
not only give assurances but also pay attention to our 
demands so that we can give reply to queries of the 
people of our constituency. Only sweet tongue Is not 
going to serve any purpoae. People say that the Hon. 
Railway minister is an old friend of mine, therefore, I 
should get something but I am getting nothing. 

Now I conclude. I thank you for giving me an 
opportunity to speak. 

CHAUDHARY LAL SINGH (Udhampur): Madam, 
Chairman through you, I rise to support the Grants 
presented by the hon. Railway Minister. I would Dke to 
give just two-three suggestions because we need them. 
Firstly, I would like to congratulate the hon. Minister for 
introducing a train to Udhampur. He deserve accolades 
for this. Ear1ler, this train used to run thrtce a week but 
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after my request it runs six days a week now. The 
devotees of Vaishno Mata come here from aU over the 
country and abroad as well and you will 888 that the 
train remains jam-packed. My submission Is that one or 
two more trains should be Introduced there. Besides, the 
other trains arriving there should be extended till 
Udhampur so that the devotees coming for Darshan of 
Vaishno Mata are not inconvenienced and they reach 
thee comfortably. 

Besides, I would like to submit that a DRM office 
was set up in Ferozepur Cantt. in the year 1926 during 
the British Rule. The same office functions for Jammu-
Kashmir and Himachal Pradesh. Two-three more offices 
have been opened In Punjab too. The train running In 
Jammu-Kashmir since 1970 is being extended from 
Udhampur to the whole of Kashmir. This train is also 
being extended to Banihal and Baramula and the work 
on It Is going at a rapid pace. I want to say that even 
for a simple work one has to go to Ferozepur which 
makes no sense. You have to build an office there in 
any case and it will be a big achievement If this happens 
because it does not seem proper that someone should 
be opened, as it will increase the speed of our work 
after a division is made there. The contractolll are there 
and the common public is there. Even for joining a lower 
post one has to go there and thus the people of Jammu 
and Kashmir are deprived of the access to it. 

Shatabdi train does not run in Jammu and Kashmir 
except upto Pathankot. I had also urged earlier that 
Pathankot is the filllt district adjoining Jammu-Kashmir 
which is 18 kilometres long. It's no use If the train does 
not stop at Kathua in night during the 18 kilometres long 
stretch and goes to Jammu. Therefore, the people should 
get the facility for some distance. 

Madam, Chairman, I submit that there is a railway 
hospital in Jammu which Is in a very bad condition. A lot 
of people visit it and therefore It should be attended to. 
There is also a school for the children of the railway 
employees, which is In a dilapidated condition. For 800 
children of the school there are only 2·3 rooms and two 
tin shades. I request the Railways to pay attention to It 
80 that the chUdren of the employees can study properly. 

Madam Chairman, number of raH acddenIB take place 
in Jammu region because all the roads reach Into hilly 
areas where there are many tums hiding the view of the 
trains and more accidents take place In the abHnce of 
crossings. Such accident prone areas are-Lakhanpur, 

Jagatpur, Janglot, Loget, Chanrodla, Chankhatrlah, 
Gangwat, Dayalachak and Barwa!. Among them the 
population of Lakhanpur and Jagatpur Ie around 40,000 
but there Ie no road and people have to walk on foot. In 
order to avoid rail accidents. there Ie a great need for 
railway crossing at these places. I had gone to Ferozepur 
Cantt. personaHy to make a demand for crouIng there 
when I was an MLA from Jammu. The expenditure for 
conatnJctlon of a cro88lng In Jagatpur-Lakhanpur w .. 
estimated to be Rs. 40 Iakh at that time. Even In thIe, 20 
Iakh rupeeI have to be paid by the State Government 
and 20 lakhl by the Rallwaye. But, In my opinion, thIe 
work 18 required not more than 5 Iakh rupeee. It I88mI 

that Government has no Interest In thle. Since, It 18 
railway'. work, therefore, I requeet that thle crouing 
should be constructed for the benefit of the people. 

Madam Chairman, traJna are run from remote comers 
of the country to Harldwar for the devotM8 on Amavuya 
but no train Ie run from our a..... I f'8qU8SI that epecIaI 
trains ehouId aJeo be NI1 from Jammu to Hartdwar for 
the benefit of the puHng8I'8. I hope that I wIN not need 
to ...... theae matte,. again In the coming daya. t 
conclude with the request that these probIenw IhouId be 
sorted out and the people are benefited. 

18.09 tn. 

[SHAt PAW",. KUMAR 8ANw. In 1M QMiJ 

/EngIi6h) 

PROF. M. RAMADASS (PondIcherry): Reapected 
ChaIrman, Sir, let me, at the out8et, ~ the 
hon. Railway Minister for the apIendId work that he Met 
his coIIeaguee are doing In the MInIetry of Railways to 
spread the network of rallwaya throughout the length and 
breadth of the country. 

The hon. Minister has come before thle Houee for a 
Supplementary Grant of Re. 200,00.88 IIIkhI Out of this, 
99 per cent will go for capital works, and the remaining 
amount will go for the RaIlway Funds, and the Railway 
Safety Fund. 

It Is aJeo wroth noting that the hon. Mlnlater win be 
spending this Supplementary Grant on 68 1dwmeI. The 
breakup of these schemel-that are given the 
Supplementary Budget-ehowl that the Northam RaIlway 
wUl get the lion'. share of the total amount that Is going 
to be spent in It, and the Southem Region wlU get not 
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even a raw deal. Therefore, I would like to requ .. t the 
hon. Minister to spread the outlay equally on the buil 
of development and backwardness of various Stat... I 
am saying this because Railways are considered to be 
the nerves of development. 

Today. Tamil Nadu and Pondicherry are on the 
roadmap of higher and higher trajectory of growth. But 
this growth requires the Infrastructure of Railways, and In 
the absence of Railways. a number of developmental 
projects are shelved, and the acc.,leratlon in the 
development of the State itself Is at stake. If we take the 
example of TamU Nadu and Pondicherry, we find that we 
have accepted the principle of unl-gauge according to 
which all the areas must be. by now. converted into 
broad-gauge. But, unfortunately, we find that only 45 per 
cent of the total length of Railways In Tamil Nadu Is 
broad-gauge, and 55 per cent Is yet to be broadened. 

As far as electrification in Tamil Nadu Is concemed, 
it lags behind when compared to other Stat.. in India. 
While the national average of electrification Is 27 per 
cent, the degree of electrification In Tamil Nadu ranges 
betWeen 20 per cent and 26 per cent. Therefore, the 
work of electrification in Tamil Nadu, In general, must be 
speeded up. 

I also endorse the views of all the MPs of Tamil 
Nadu that there should be a separate Railway Division 
for Salem because it satisfies all the parameters required 
for setting up a division. There is also the issue of 
proximity, administrative units, acceSSibility, etc. There will 
be 8CC888ibillty not only for the people, but also for the 
staff working there. If we take into account all theae 
ansjes as also the operational convenience of the Division, 
we find that there Is 100 per cent justification for the 
creation of a new Division. Therefore, we expect that the 
hon. Minister for Railways would make the people of 
Tamil Nadu cheerful and happier today. A new spurt of 
a development will take place In Tamil Nadu by the 
aMouncement-that is to be made by the Hon. Minister-
that a separate DMsion, keeping Palghat Division as such, 
for Salem being announced today. The whole of Tamil 
Nadu is awaiting this happy announcement from the hon. 
Minister. 

Sir, In addition. I would like to mention that. 
'" (Inf8rruph'ons) 

MR. CHAIRMAN: Prof. M Ramadass, I am sorry for 
Interrupting you, but please be very brief while making 
your points now. 

PROF. M. RAMADASS: Sir, I have not even taken 
two minutes. 

MR. CHAIRMAN: I am aware of the fact that you 
have already taken five minutes. 

PROF. M. RAMADASS: Sir, It Is totally unfair. I am 
the leader of a party. 

MR. CHAIRMAN: Prof. Ramadaaa, please appreciate 
my point. I am nol asldng you to sit down. Please briefly 
make your points. and bear with me. Let me make this 
point very clear. We have over 40 names with us, and 
only 19 han. Members have spoken till now. We have to 
accommodate everybody, and we will have to ration the 
time available with us. Therefore, kindly be brief with 
your points. 

PROF. M. RAMADASS: I am really surprised and 
baffled by this kind of a mandate. 

MR. CHAIRMAN: Well, I am sorry If you feel so, but 
that Ie what we will have to do now. 

PROF. M. RAMADASS: The Hon. Minister must also 
take into account the Chengalput-vllupuram railway line 
doubling work. The Dindlgul vi. Pollachl-Palghal rail line 
also must be taken up as also Vandavasl line. 

We require additional funds for Thiruvarur line from 
Thiruvarur to Nagore, and Nagore to Karaikal, which Is 
part of the Pondicherry Parliamentary Constituency. This 
work also must be taken up. 

In terms of connecting the headquarters to districts, 
Dharamapuri should be connected to Channal, and the 
work must be taken up. Katpadl-Velore line must also be 
taken up as also Vandavasi line. 

I will take one minute to explain the problems of the 
Union Territory of Pondicherry which I represent. The 
Union Territory of Pondlcherry is In a peculiar situation. 
It Is largely scattered in four regions. Pondlcherry is the 
headquarters. We have Karaikal 162 kilometres away from 
there. Mahe Is 890 kilometres away In Kerala. Yanam Is 
800 kUometres away from Pondlcherry. As a matter of 
principle. all these scattered place, must be connected 
with the headquarters of the Union Territory of 
Pondicherry. Unfortunately, even after 68 years of 
Independence these three-four placae lie scattered without 
any railway link. I appeal to the hon. Minister to take this 
fact into consideration. 
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Electrification of line between Vlllupuram and 
Pondicherry is nearing completion. Our heartfelt thanks 
to the hon. Minister for that. At the same time, there are 
other areas of interest like Chennai-Pondicherry train w8 
Dindivanam, which must be looked into. Chennai is the 
capital city of Tamil Nadu and Pondicherry Is the 
headquarters of the Union territory of Pondlcherry. There 
ia no express train running even today between these 
two places. I appeal to the hon. Minister to take all this 
Into account. 

I only wish that the RaIlway Budget is equitably 
spread. We know the principle of equity and efficiency. It 
is not only efficiency that matters but equity is equally 
important. An amount Rs. 20,000 lakh Is being spent. 
The whole amount is being spent on the Northem Railway 
and not even a paltry sum Is shown in the Supplementary 
Grants against the Southem Region. It is quite unfair. 
We should take the development scenario that is emerging 
In the Union Territory of Pondlcherry and Tamil Nadu. 
While congratulating the hon. Minister for all the splendid 
work that is done, I only request him to pay equal 
attention, if not more, to the Union Territory of Pondicherry 
and Tamil Nadu. 

MR. CHAIRMAN: Let me please tell you that the 
time aliotted to the parties is otherwise over. So, please 
be brief in your submission. 

{Translation} 

·SHRI RAKESH SINGH (Jabalpur): Mr. Chainnan, Sir, 
am presenting important proposals on Demands for 

Supplementary Grants (Railways) 2005-2006 related to 
my constituency Jabalpur-t<atnl. I hope that through you, 
the hon. Railway Minister will approve them. 

The railway and the development of the rail routes 
have an important contribution in the development of the 
country. But, this cannot be limited to a state or region 
and the development related to the railway in one state 
or region cannot be termed as development of the whole 
country. Important schemes In all the states will have to 
be completed without discrimination for this. But, with 
deep regret I have to say that presently the Railway 
Ministry of UPA Govemment is discriminating In this matter 
and its example i8 the gauge conversion work between 
Jabalpur and Gonda. 

"The speech was laid on the Table 

Sir, eastern Madhya Pradesh IS relatively backward 
and Is awaiting development. This .... a hal remained 
negtected continuously 8lnce Independence. Understanding 
this, the then Prime Minister Shrl Atal Blharl VaJpayee 
had sanctioned the gauge conversion work between 
Jabalpur, which is the most important city in the 
M.hakaushal area, and Gondl. during the NDA 
Govemmenta rule. This gauge conve .... on wlH not only 
reduce the distance between north and south by 274 
K.M. but will also increase the speed of the development 
of the whole of Mahakaushal .nd esstem Madhya 
Pradesh and that Is why the NDA Govemment had even 
allotted Rs. 110 crore for this work. About 80% of the 
work between Gondi. to Balaghat had been completed 
during the NDA Government for completion of the 
remaining work, only As. 38 crore In the first Instance 
and after that even lesser amount of only Rs. 25 crore 
was sanctioned and th.t too for completion of the 
remaining work between Gondla to Balaghat No provision 
has been made in the budget for Jabalpur to Balaghat, 
which is a major and an Important part of this projeol. 
This project of more than Rs. 500 erare will take mo ... 
than 10 years time for completion and the project cost 
will also increase too much by then If the work will go 
on with this pace. 

Sir, a huge reserve of marble hal been found in 
Kathl district under Jabalpur Lok Sabha constituency. 
There are enough reserves of manganese and bauxite at 
Balaghat. On completion of gauge conversion there a 
comparatively less expensive route will be In place for 
their transportation and there will be development of this 
region. 

Sir, despite raising this Issue time and again in the 
House and apprising the Ministry of Railways with all the 
facts, lump sum payment of sufficient amount has so far 
not been made for gauge conversion. In this regard, I, 
through you, would like to draw the attention of hon'ble 
Minister of Railways towards one more important fact 
that the agency appointed for this gauge conversion In 
South-East Central RaHways which is headquartered at 
Bllaspur (Chhattisgarh) In gauge conversion, the primary 
and important work is land acquisition. The remaining 
work Is to be carried out from Jabalpur to BaJaghat In 
Madhya Pradesh and the headquarter of West-Central 
Railway zone is also located at Jabalpur. It would 
definitely be easier to complete this work, If It Is entrusted 
to Weet-Central Railway. But despite contlnuoully drawing 
attention towards this Is&ue, the Ministry of Railways does 
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not seem to be taking any initiative for changing the 
agency. It proves that U.P.A. Government of the Centre 
ia adopting a discriminating and mallcloua attitude in the 
matter of development of Madhya Pradesh, which Is not 
correct. Hence, a big lump.um amount should be 
allocated for this work of gauge conversion. 

Mr. Chairman, Sir, I have been regularly giving 
proposals to start new trains at important and essential 
routes. The Introduction of a direct train from Jabalpur to 
Jammu for the darshan of Vaishno Devi Is a long atancing 
demand. Recently devotees travelled directly from Jabalpur 
to Jammu by getting the entire train reserved for this 
purpose. It proves that there ia great demand for such a 
train. It will benefit not only the people of Jabalpur but 
entire Mahakaushal. If the Ministry has any difficulty In 
introducing a new train then Mahakaushal or Gondwana 
Express may be extended upto Jammu or any other 
nearby station. 

There is a need for direct train from Jabalpur to 
Mumbai and Pune. It will connect the railway headquarters 
of Westem railway and Central railway located In Murnbai 
and the headquarters of Westem Central railway located 
at Jabalpur. The marble industry Is rapidly developing in 
Katnl district under JabaJpur Parliamentary constituency. 
Marble is being supplied from here to the entire country. 
But to link the marble business of Rajasthan to this region, 
Jabalpur-Kota train be extended upto Pushkar via Jaipur, 
as It will facilitate in providing mari(et to the marble mines 
located in Jabalpur Katni parliamentary constituency. 

There is a big network of defence institutes in 
Jabalpur In which there are five industrial units along 
with a cantonment Therefore a fast and direct train should 
be run from Jabalpur to Banglore, Hyderabad and 
Tlruvananthapuram. 

The Madanmahal station in Jabalpur should be 
developed on the linea of Hablbganj station, Bhopal, for 
which enough space is available. Kachhpura station should 
be developed as p8888nger main station along with goods 
train station which will balance the development of 
Jabalpur. 

Sir, the construction of an overbridge at Khirahani 
railway crossing located at Katni is urgently needed. Here 
the crossing gate remains closed for 18 hours in 
24 hours. So, the overbridge should be constructed at 
the earliest. I would like to especially mention it that 
Katni Is an important railway junction of the country wher.-

all trains have their stoppage. It Is In thia dstrict where 
production from the mines of marble and lime atones 
have been recently started. Karondl, which Is the 
geographical centre of our country Is located In this district 
for which development late Dr. Ram Manohar Lohla was 
also concerned. The condition of the station of such an 
Important dletrlct Katnl la very bad. The renovation and 
beautification of thle station should be carried out 80 that 
Katnl railway Junction may be developed on the linea of 
other major rail junctlona of the country. 

The wori( on Jabalpur Oamoh railway line should be 
started at the ear1lest so that the distance of 100 km. 
which one has to travel for going ahead on this line, 
may be reduced. 

Today electrification of all Important railway linea In 
the country has been completed. Whereas In the absence 
of electrHlcatlon diesel engines are stili being used 
between Itarsl and Katni which is expensive and time 
consuming because engines are required to be changed 
frequently. Hence, the electrification of Itarasl-Katnl line 
should be completed at the earliest which will be 
economically beneficial for the department of Railways 
and the fast trains ~iII take lesser time. 

Mr. Chairman, Sir, I am putting forward all th88e 
proposals before with this belief that hon'ble Minister of 
Railways will include these proposals In the budget un 
priority basis thereby putting an end to political bias. 

[English) 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I wanted 
to bring some important aspects of railway development 
on the western coast to the attention of the House. There 
was a hope that the western coast would get the benefit 
of economic development through Konkan Railway. If that 
benefit Is to come to Kerala, the doubling work of 
Mangalore-Shoranur line should be completed as soon 
as possible. It is moving at a very slow pace now. 
Electrification of that line also must be taken up. 

My friend Hamza just now talked about the 
importance of Taranur·Guruvayoor line which has been 
sanctioned for a long time. The work is not moving 
forward. That has to be taken up. Also, Guruvayoor should 
be connected to Edapally. The completion of Konkan 
Railway will bring the benefit to the area. ... {lnlsm.p/i(Jn$) 
I hope you know the geography there. 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): Acquilltion of land Is the 
problem. 

SHR C.K. CHANDRAPPAN: W. will acquire the land 
provided you give the green aignaI. We wiN .. that land 
is acquired and the work is done. Netravatt bridge on 
that line should be completed. These Are some of the 
Important items of work related to development of Konken 
Railway to ensure that full benefits flow to Kerala. 

Regarding Trivandrum. there is a second terminal at 
Veli. I do not blame the Minister for that, it only started. 
It has to be given all the modem facilities that are 
necessary for a second terminal. This work has to be 
given priority. tn a letter the Minister has promised that 
the Railways would take up the Petta road overbrldge 
work in Trlvandrum. That work should be taken up on a 
priority basis. 

Tnere is a Janshatabdl Express that runs between 
Trlvandrum and Emakularn. The whole run of that train 
takes place in three and a half hours and then the train 
waits there till aftemoon before It retums doing another 
three and a han hours retum journey. I would request 
the hon. Minister to extend the train a Uttle further in 
order to utilise that time. That train should either be 
extended to Trlvandrum-Guruvayoor to Shoranur 80 that 
It can be of greater to the people. 

I understand from your statements that the 
electrification of EmakuiBm to Trlvandrum vis Alleppey 
and vis Kottayam is near completion. When the 
electrification work is completed, we should get electrical 
multiple unit to run in Kerala, which would immensely 
benefit the commuters. and the problem of traffic of Kerala 
would be solved in a big way. When the work Is 
completed. kindly make arrangements so that one unit 
each from Trivandrum to Emakularn vis A1lepey and from 
Trlvandum to Emakularn vis Kottayam is put. One more 
unit from Emakulam to PaIghat would take care of the 
problems that the commuters are facing in Kerala. 

At present. Mavely Express Is running for three days 
between Trlvandrum and Mangalore. It is time that It 
should be made a daily train because the train gets a lot 
of passengers to travel. 

I do not want to take much of the time. My own 
constituency, Trichur, has a smaH problem. I do not know 
as to how it will be taken care of. There Is a demand for 

construction of a toot over-bridge. The 8uggeetion Is 
pending with the RaIlway Board for the last so many 
years. P ..... ensure that It Is cleared 80 that we get a 
railway foot over-bridge. Land Is available and facilltie8 
are there. If a second entry to the ItatJon Is permitted, 
the same would very much benefit the people of the 
area. 

Lastly, there Is a need of one railway over-brtdge In 
Chlmblssery. A very unfortunate accident took place, and 
the work has been stopped for more than one year. 
Now, the work has started. I understand that because of 
lack of permission from the Railway Mlnilltry, a span 
8C/'088 rail line has to be constructed over the railway 
line. That work Is not being done. Same Is the case with 
many ROBs In KeraJa. Because of Jack of perrnlulon 
from the Ftallways, without having one span. which Is 
8CfOI8 the railway line, the bridge Is not CCJn1)Ieted. KIncIy 
look into the matter and give permIaaIon to the contracting 
authority, that Is, the Kerala Govemment's own contracting 
organisation. They say thai If permle8lon Is granted, In 
no time, work can be done. I would kIndy request that 
this should be looked into so that pennIseIon Is speedily 
given 80 that 8 number of ROBs In KeraJa ara completed. 
This would give credit to you also. , hope you would 
kindly do that. Thank you, Sir, for giving time. 

/T,.".IIDn/ 

MR. CHAIRMAN: Shrl Tufanl Saroj. Time aJIotted to 
your party has expired, 80 pIeeH speak In brief. 

SHRI TUFANI SAROJ (Satdpur): Sir, I support 
supplementary demands of grants for the year 2005-06 
presented by hon'ble Minister of Railways. With this, I 
would like to draw the attention of hon'ble MinIIter towards 
the largest state of the country I.e. uaar Pradesh. A 
perusal of demands for grants reveals that Uttar Pradesh 
has been neglected and proper. attentlon has not been 
paid towards this state. I repr8Hnt SaIdpur parliamentary 
constituency. Thera Is 8 unmanned ralway crossing at 
TrIIochaJ Mahadeo near Jaunpur under northem RaIlway. 
there II a long standing demand to convert It as a 
manned railway crouIng. Efforts have been made to draw 
the attention of hon'bIa Minister towards this through local 
administration. Accidents take place at this forty year old 
crossing and dozens of people have Joet their lives In It. 

Mr. Chairman, SIr, I, through you, would like to 
request to hon'bIa Minister to convert that unmanned 
croatng Into manned croaamg. WIth thII I want to .,.. 
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one more requeat and. which is one of the long standing 
demands of the people of that region that a computeriHd 
railway reservation counter be opened at Aaudlhar railway 
junction, In Gajipur diatrlct In Northem ralway. I demand 
that both these demands be fuHil1ed at the eartleat. 

/El1{}Iishj 

*SHRI S. MALLIKARJUNIAH (Tumkur): Mr. Chairman 
Sir, I thank you for giving me an opportunity to speak on 
the Railway Supplementary Demands for the year 2005-
2006. 

The heavy traffic between Tumkur and Bangalore 
has created a lot of problems for the passengers. The 
roads are highly congested and the number of vehicles 
on the roads between these two cities is increasing day 
by day. Accidents are taking place almost every week. 
The trains running between these two cities are also jam 
packed that is why I am demanding the Centre to 
complete the ongoing gauge conversion at the eariiest. 
In fact. it Is Shri Jllffer Sharief. the then Railway Minister. 
who laid the foundation stone of this gauge conversion 
project. Gauge conversion work has been completed up 
to Dabaspet. But unfortunately 50% of the entire gauge 
conversion is pending for the last one decade. Surprisingly 
the amount allocated for this work has been diverted for 
completing other railway lines. Now, It is high time for 
the Hon. Railway Minister to take up this pending work 
9nd complete it before the end of the year 2006. 

One train leaves Bangalore at 5.30 PM and after 
that up to 9 PM there is no train for Tumkur. More than 
200 persons particularly Govemment employees. students. 
businessmen and workers employed in private companies 
ant completely dependent upon trains. Hence. there Is 
an urgent need to Introduce one more train between these 
two cities at 7 PM. 

The people of Tumkur district especially those who 
are living In Shettyhally are urging the Govemment of 
India to construct one road over bridge to connect both 
the lSktes of Shettyhally. This town is developing very 
fast on both the sides. Small industrial units are coming 
up and businesses centres are also being set up. The 
number of schools is increasing along with the number 
of shops. There is heavy traffic and construction of road-
over-bridge would enable the people of both the sides of 
town move easily. This would also avoid traffic jam and 

*EngHah translatIOn of the speech originally delivered In Kannada. 

wastage of time. The people of this town are very much 
agitated about the inordinate delay In the construction of 
this over-bridge at Shettyhalli. The public here went on 
strike several times In the put, processions were held 
on several occasions and several memorandums have 
been submitted to RaIlway Ministry. But strangely, till now 
this work has not commenced despite the fact that funds 
have been released both by the Centre and the Stat •. 
This work has been allotted to a department. 
Unfortunately, this work has been put in the cold storage. 
I request the Hon. Railway Minister, to start the work of 
this over-bridge before the situation In Shettyhally goes 
out of control. 

The Railway Ministry should give Importance to 
cleanliness and availability of drinking water In all the 
railway stations In Kamataka State. At present drinking 
water facility and seats in the railway stations are not at 
all satisfactory. 

The trains running between Bangalore and Tumkur 
are over-crowded. There is an urgent need to Increase 
the number of compartments (bogies) In these trains. At 
least three additional bogies should be attached to these 
trains. 

The railway route between Samplge and Nittur Is 
more than 15 kilometers. Ramapura Is In the middle of 
these two places. The people of these places are 
demanding for the construction of a rallway station here, 
in Ramapura. I hope the Contra wlU take up this matter 
seriously and the construction work of this railway station 
will begin without any further delay. 

A new railway line between Maddur and Davanagere 
vi. Kestur, Hullyurdurga, Kunlgal, Hebbur, Nagavalll, 
~onnudlke cross, Gulur. Tumkur, Slra, Hlrlyur, Chltradurga 
Is a dream of the people of our state. Now at present 
we have a very long and circuitous railway line connecting 
the above-mentioned place. It is not only time consuming 
but also very expensive. That is why I am pleading with 
the Centre for the past ten years to take up this very 
important and urgent work. This line provides an excellent 
railway connectivity in the entire state of Kamataka and 
also with the major and important towns of the 
neighbouring States. My friends and colleag",es Shrl 
Siddeshwara from Davanagere and Shri Hanumanthappa 
from Chltradurga have raised this iaaue In this august 
House several times and there have alIo written to the 
Hon. Minister for completing this very Important line In 
Kamataka. 
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I once again request the Hon. Shrt Lalujl. Shrl Vetujl 
a,~ Shri Munlyappa jl to make this dream of the people 
of Kamataka a reality by starting the work of this railway 
line immediately. 

I thank you and with these words I conclude my 
speech. 

/Translation} 

SHR! V.K. THUMMAR (Amreli): Mr. Chairman. Sir. 
honourable railway minister has Introduced Supplementary 
Demands for Grants and I have risen to support him. 
The work has !)aen going on a faster pace in the railway 
for the last two years. I congratulate the honourable 
Minister of Railways for carrying out development work 
at such a fast pace and putting forth some suggestions 
for his kind consideration. Today. Gujarat is marching 
ahead on the path of development in terms of port 
connectivity. Gujarat is a number one state. Kandla is a 
big port. Likewise Pipawava has become a big port in 
my parliamentary constituency. Connectivity with foreign 
countries has also Improved. I would like to congratulate 
Railway Minister for improving port to port connectivity. 

Sir, honourable railway minister has introduced 
Supplementary Demands of Grants and money has also 
been sought for double track connectMty Trains from 
Palanpur to Pipwava mentioned on page number 21 
therein. I extend my support for it and would also request 
that the Ministry of railways should work more on 
broadguage programme. People have pinned their hopes 
on honourable railway minister and I would request the 
railway minister to make this programme a success. I 
was assured to introduce a train from my area Pipwava, 
I met Union Railway Minister and MoS, for railways Shrl 
J.J. Rathawa as the ministry was not doing anything to 
start a new train from Pipwava to Rajula and from Mahna 
to Dhanla but now this train has been Introduced. This 
train from Mahna to Pfpwava and from Pipwava to Gala 
vis Rajula has got linked to broadgauge line. therefore, 
two coaches, one sleeper class and the AC-II tier should 
be added thereto to facilitate people of Amreli to travel 
by this train. Surat has emerged as diamond town and 
Is connected with Saurashtra. 

Sir, many a people travel by buses and fall prey to 
accidentS on the tracks. There work is, In progress to 
add one more coach to the Bandra train. That needs to 
be strengthened at an early date and I make a demand 
to that effect. I woUfd request that a coach should be 

added from Bandra. ThIs train was plying on metre gauge 
from Ahmedabad to Botad from the times of Britlshe,. 
and Maharaja Galkwad. The honourable minister has 
replied In response to my Q. No. 2388 that gauge 
conVersion from Ahmedabad to Botad has been 
sanctioned. I had been given the same reply last time as 
well and I would request that this work should be started 
early and be included in the next budget. I again reiterate 
that this train plying since the British times should be 
restarted. 

Sir, I have put forth several demands under the 
rule 377. The Rajdhani Express commencing from 
Ahmedabad starts from platform No. 5 though platform 
No. 1 remains vacant with the result that sometimes 
passengers fail to catch the train. I had raised this issue 
eartler also that this train should start from platform No. 
1 as it reaches Delhi in time. People feel that they can 
reach their destinations in time by traveUing on this train. 
In view of the advent of a number of airlines, aircrafts 
are ferrying people to Delhi at cheaper rates than that of 
railway. Rajdhani Express needs to be spruced up. 

I have to make just one suggestion. I too have been 
nominated as member of the Western railway committee 
but no meeting has been held In the last two years. I 
have been issued an identity and also but two years are 
going to elapse but no meeting has been held so what 
suggestion I could give in the absence of any meeting 
having been held. I am. therefore. to give the suggestion 
in the Parilament. It its place Western Railway Zonal 
subcommittee has been instituted, Its meeting should be 
held in three months time. Today, we are fortunate 
enough to have Shri Lalu Prasad Vadav as railway 
minister and our own Shri N.J. Rathwaji Is al80 minister 
of state for Railways. I would, therefore, request that Its 
meeting should be held regularly at the Interval of three 
months time so that our petty works Uke railway level 
crossing for which I have to come here to put a 
Par!lamantary Question which never figure in the priority 
list and I have to mention it in my budget speech. 
Therefore, zonal committee's functioning should be 
strengthened but zonal committee Is not doing anything. 
I would also request the hon'ble Railway Minister to 
introduce a train on Vlramgam--Mehsana track 80 as to 
connect Saurashtra and Delhi. It is broad-gauge rail line 
upto Viramgaon, therefore, we should be given quota In 
the train. coming from Vlramgam Mehaana and 
Ahmedabad and the Virarngam-Mehsana Is the line for 
the purpoee. 
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Sir, Railway Minister is doing • good job and Shri 
Naran Bha! Rathawa should also be given rights to do 
something for Gujarat. Shrl Lalu jl I hope I am saying 
the right thing and some more funds should aleo be 
given. Gujarat has become a developed state. Railway II 
getting maximum revenues from Gujarat, therefore, port 
connectivity work should be taken up at a faster pace. I, 
therefore, support that the supplementary demands for 
grants be passed. He al&o deserves to be congratulated 
for the hopes he has raised to rest assured that he will 
be doing much more in future. 

MR. CHAIRMAN: Shri A10k Kumar Mehtajl, the time 
aBotted to your party Is up, therefore, you may please 
conclude in just two minutes. 

SHRI ALOK KUMAR MEHTA (Samastipur): Mr. 
Chairman, Sir, I, through you, would like to thank and 
congratulate hon'ble Minister of Railways Shrl Lalu Prasad 
jl, the most successful Railway Minister of the country, 
so far. During the last one and a half year he gave a 
new look to the railways of this country and the Railway, 
which was running In loss earlier, has now touched the 
figure of RI. ten thousand crores of profit. Besides, he 
has introduced various welfare schemes, khadi, kulhad 
etc., which have generated a large scale rural employment 
in the country and many rural craftsman got employment. 
He has launched welfare schemes for the coolies, installed 
stalls for milk producing farmers and introduced 
refrigerated vans, for vegetable producing farmers and 
thereby changed the face of railways'. 

I, through this supplerner.tary rail budget, would like 
to raise certain issues pertaining to my constituency. I 
have five points. Out of which three have already been 
announced by the hon'ble Minister. The introduction of 
LJchchhavi Express train from Samastlpur to Deihl has 
already been announced. My demand is that it should be 
implemented at the earliest. The Samastipur Railway 
workshop, whlct, has been manufacturing bogies of good 
train since 1909, has not yet been given the status of a 
factory. During Second World war bogies for carrying 
tanks were used to be manufactured here. The hon'ble 
Minister was well aware of this thing. He has made an 
important announcement that expansion and upgradatlon 
of this factory will be carried out. I request him to 
implement this announcement. 

The name of Vidyapatinagr, which is of Pauranic 
importance. be changed to Vidyapatidham. The hon'ble 
Minister has made an announcement to this effect in a 

meeting. i request him to Implement all the.e 
announcements. Apart from this, there are two more 
Issues. We have a long pending demand of upgradation 
and expansion of Dal Singh Saral Station and the 
construction of a road over bridge at croulng No. 32 
near our station. I request the hon'ble Minister to fulfil 
these long pending demands of the people. I had 
proposed earlier to set up a DMU terminal at Samastipur 
station. There should be a DMU train via Darbhange-
Samastlpur-Bachhawara-Patori to Hajipur. I request him 
to fulfil these demands in the interest of the people. 

Freight equalization policy was very important. The 
entire country had accepted it. Minerals were sent through 
railways from Jharkhand to the entire country. As Delhi 
is the political capital of the country, Mumbal is the 
commercial capital of the country. The Industries were 
being run there with the minerals of Jhartd'land. The 
leaders of Bhartlya Janata Party issued some narrow 
minded statements as a result of which labour claaa 
people belonging to different parts of the country, are 
being harassed there. On 8th an Incident of rape took 
place in the train near Nasik. In that Incident a iawan of 
PF was involved. The local employees were also Involved 
in that Incident. Generally they are not irresponsible but 
they get aHected by such type of emotions as were 
expressed by the leaders of Bharttya Janata Party. I 
demand that a thorough Inquiry should be conducted not 
this Incident. I hope that hon'bIa Minister will get an inquiry 
conducted into this Incident and get the culprits punished. 

The freight equalization policy is very important as It 
has been formulated to strengthen the soUdar!ty of the 
country. The hon'ble Minister has worked for the 
experiences of railway network in the entire country and 
for that we thank him. 

MR. CHAIRMAN: Before I invite the next member to 
speak I want to say that the members who want to lay 
the written speeches on the Table, they may do so. 

SHRI RAMDAS ATHAWALE (Pandharpur): Sir, I rise 
to support of the supplementary demands for Grants of 
the railways. Since Shri Lalu is our Minister of Railways 
so what more I can speak on these demands. NitlShji 
was our Railway Minister, and Ms. Mamata Banerji W81 
also Railway Minister. Nitishji had weakened railways but 
in the last one and a half year Laluji brought the railways 
back on the right track. Shri Nitishji failed the railways 
while Shri Laluji passed it. If the country has to develop 
the development of railways is a must. In my 
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parliamentary constituency of Panclharpur, the work of 
broad gauge line is going on at Latur-Miraj line. Last 
year, an amount of Rs. 50 crore only wasreJeaaed for 
this work. I demand that rupees one hundred crore should 
be allocated in the next year budget for this purpose 10 
that this work could be completed in the next two-three 
years. Chandrabhaga Express runs twice in a week from 
Pandharpur to Mumbal. It is a very good train. My demand 
is that this train's frequency be increased and It should 
run every day in a week. There is a workshop in 
Phoduadi in our area and the work of broad gauge 
conversion Is also going on there. 

The cost incurred on metro railway is rupees three 
hundred crore per kilometer, but the cost of sky metro is 
just rupees fifty crore per kilometer. Shri Gangaramji of 
Konkan has carried out an experiment over it in Madgaon. 
My demand is that the introduction of sky metro in cities 
like Mumbai, Delhi Kolkata and Patna should be given 
serious thought. A good effort has been made to connect 
Konkan railway. The performance of Konkan railways has 
been excellent, so there Is a need to keep It separate. 
The experiment undertaken by Konkan Railway is required 
to be undertaken in other railways. There is also a need 
to increase the number of local trains In Mumbal because 
a large number of daily passengers travel by them. 

The last point is that 'Maha-parinirwan Diwas 
ceremony of Baba Saheb Ambedkar Is celebrated In 
Mumbai. On 14 October, every year people visit Nagpur. 
The arrangements were mado to stop people at Mumbai, 
Nagpur and Sholapur when the present Govemment came 
to power. My suggestion is that when people travel for 
such purposes they do not need tlcket&. It cause more 
loss to the railways because if they are stopped from 
travelling they would travel by trains next time. Therefore, 
such emotional issues need to be tackled carefully. 

I support the supplementary demands for Grants of 
the railways. The hon'ble Minister should go ahead. We 
are with him, something might have happened in Bihar, 
but try to go ahead at a fast speed, we all are with you. 

SHRIMATI NEETA PATERIYA (Seoni): Mr. Chairman, 
Sir, the hon'be Minister has grossly negtected Madhya 
Pradesh In the Supplementary Budget. Putting forth my 
point right from here, I want to say that the Railways 
have created 80rt of records in ~o fields since the UPA 
Government took over-rail accidents and the incidents 
of molestation and rape of women passeng91'8. There Is 
a long chain of rail accidents every month affecting 

thousands of families. MOIlIy, the .. accidents happen 
due to human errors. I request the hon'bla Minister to 
take security measures for checking such human errors 
and provision be made for It In the Budget 80 that the 
day-by-day increasing railway accidents are reduced or 
checked and thousands of people may be saved from 
becoming crippled or checked and thousands of people 
may be saved trom becoming crippled or dying In 
accidents. People should be able to travel by train thinking 
that their journey by train Is safe. The incidents of 
misbehaviour and rape of women are rising everyday In 
so far as that many a times railway employees too are 
involved in luch crimes. Women have started feeling 
afraid in travelling alone. A separate arrangement should 
be made for their safety 80 that they can travel aately 
without any feeling of insecurity and also without 
accidents. 

Seoni area in Madhya Pradesh Is my constituency. It 
is a tribal dominated area. MoghlUand Panch National 
Park is also there which is very backward In the 
development race. It Is said that for the development of 
any area this concept of development emerges only when 
means of transportation are available there In plenty. Only 
then, industrialists from outside think of Investing In that 
area. Development will take place at hJgh speed when 
industries will be set up there. But, even today, there II 
metre gauge rail line In Seanl an~ railway facUitie8 do 
not exist due to which the development of the area II 
blocked. No project has been started 80 far even after 
228 surveys tor new rail lines have been conducted by 
the Railway Ministry whereas many projects are 80 luw 
cost that they can be started easily. Surveys regarding 
construction of some rail lines In Madhya Pradesh like 
Ramtek to Gotegaon via Khwasa, SeonJ and Ohooma In 
my constituency which Is only 275 kin long are also 
included in the survey report. It wi" coat Rs. 528 crore. 
It is being demanded for a long time by the local people. 
Agitationl and dhamas have been organized from time 
to time in the area for this project. But, this project has 
not been included in the survey causing discontent among 
the public there. Gotegaon and Ramtek rail line should 
be . sanctioned In the present budget on priority basis 80 
t\;lat there can be all round progress of the area and 
unemployment is at.o removed. 

Gauge Conversion work on Gondla Jaba/pur rail line 
Is in progress. It il going on very atowty. It looks like 
there Is a lack of budgetary funds for It. This work should 
also be expedited. Seanl, where there Is metre gauge 
line, Is only 85 kms. away from Chhlndwara. 
... (Intenuptions) 
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MR. CHAIRMAN: You just put up your pointa only 
.. there are five more Members to apeak from your 
party. 

... (InttJlTlJpllons) 

SHRIMATI NEETA PATERIYA: The distance between 
Nalnpur to Seoni is just 75 kms. If Nainpur to Seoni and 
Seonl to Chhindwara are linked then Seoni will be linked 
to broad gauge and development wort< will start taking 
place. My Lok Sabha constituency indudes JabaJpur also. 
About 2000 passengers travel everyday from Jabalpur to 
MUmbai. Therefore, a traln should be run from Jabalpur 
to Mumbal. Gondbag Express train which runs from 
Jabalpur should be operated from Jabalpur with full rakes. 
Train No. 146911470 from Jabalpur to Kota should be 
extended upto Jaipur. A new train should be run from 
Jabalpur to Amritsar and Jammu T avi for the benefit of 
the devotees wiNing to visit Swam Mandlr and Vaishno 
Devi for darshan. Narslnghpur is the third district where 
Gotegaon ral/way station is situated. Computerised 
r.servatlon center should be set up in Gotegaon. 
Stoppage for the train Nos. 215912160 and 206112062 
should be provided at Shrldham railway station. 
Electrification of the rail route from Itarasl to Katnl In 
Madhya Pradesh should be done. Besides, the Train No. 
1271/1272 Vlndhyachal Express which runs between Bina 
and Itarasl, stops at most stations but its fare Is same 
as that of Mall and Express trains causing financial loss 
to the passengers. Therefore, I request that its fare should 
be reduced. 

Anally. I request the hon'ble Minister to include my 
Lok Sabha constituency Seonl in the Budget 80 that Seonl 
gete linked to metre gauge line and the area can be 
developed. 

{English} 

·SHRI A.K.S. VIJAYAN (Nagapattinam): Sir, let me 
thank the Chair for laying my speech. I wish to participate 
in this discussion on Supplementary Demands for Grants 
for the Ministry of Railways. I am pained to point out 
that Southern Railway has again been ignored in this 
Demands for Grants also. As early as in 1993. it was 
announced that the gauge conversion project pertaining 
to Tiruchl-Thanjavur-Thiruvarur-Nagapattlnam-Velankannl-
Nagore and also Nagore-Karaikkal section in my 
constituency. Due to our repeated efforts in taking up 

·EngUIh translation of the speech originally denvered In Tamil 
and also laid on the Table. 

this matter in thIs august house, the shelved project of 
laying broad gauge line Thanjavur-Thlruvarur-Nagore 
section was taken up again. DUring the term of 13th Lok 
Sabha an announcement in this regard was made and 
even fund allocation was made. But still the wort< Is 
pending. When SM Lalu and Shri Velu, who was a 
Deputy coliector in our district are now at the helm of 
affairs In the Railway Ministry, I do expect that our long 
pending demands will be attended to. In the targets fixed 
for the year 2004-05 In the Railway Budget this wu 
mentioned. We were also hoping that the project would 
be completed by December 2004. Based on the 
announcement by the General Manager, Southern Rallway 
we even expected that the project would be completed 
by January 2005. But there Is no hope even now and it 
Is not to be completed even by January 2006. Under 
rule 3n. I had brought to the notice of this august House 
this sorry state of affairs. Though Velankanni Basillica 
Church has come forward to hand over to the Railway. 
Rs. 2 crore to defray the expenses to lay Broad gauge 
Railway line between Nagapattlnam and Velankanni, no 
steps have been taken. 

Rail car service was In operation between 
Thiruthuraipoondl and Agasthlampallik, a place known for 
the famous Salt Sathyagraha. The diesel rail car service 
must be resumed. Common salt is moved from 
Vedaranyam to several places in the country. Hence the 
broad gauge conversion of the existing metre gauge must 
be taken up expeditiously. Computerized Railway 
Reservation centre must be established In 
Thiruthuralpoondl. I urge upon the Rallways to allocate 
funds immediately facilitating gauge conversion between 
Thlruvarur-Nagapattinam. Since It is a secular pllgrtm 
centre where pilgrims throng to visit all the three worship 
places that belong to three different major religions, 
Railways must link It with railway lines. 

Similarly there is a need to lay broad gauge Railway 
line connecting Viliupuram with Cuddalar. via 
Chidambaram, Maylladuthural. Thlruvarur, and Muthupet. 
I request the Hon. Minister to allocate funds to commence 
this project. This was the main line between Chennal 
and Rameshwaram. Now that meter gauge section Is left 
almost abandoned. I urge upon the UPA Govemment to 
go for gauge conversions in this section. Our leader Dr. 
Kalaignar reiterated the plea made by the Hon. MPs of 
Tamil Nadu In a meeting he had convened. With a 
request to take up this iong felt nfled of the people of 
TamH Nadu, let me conclude. 
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SHRI ANWAR HUSSAIN (Dhubrl): Sir. while 
supporting the Supplementary Demands for Grants as 
presented by the Ministry of Railways. I am sorry to 
express my utter disappointment over the antipathetic 
attitude as reflected in the Supplementary Demands for 
Grants for the North-Eastem region. especially for Assam. 

I was really pleased when I got a communication 
about one· and half years ago that a Consultative 
Committee of the NF Railway has been constituted and 
that I have been made a Member of that Committee. But 
I am really sorry to say that during the. last one and half 
years not a single meeting has been convened by the 
Ministry of Railways. I would, therefore, urge upon the 
Minister of Railways to hold a meeting in order to discuss 
the problems of Assam and other parts of North-Eastem 
region. 

Another disappointing matter is that. in the last 
Railway Budget the hon. Minister of Railways had declared 
that a factory for manufacturing the cement blocks would 
be estabfished in the North-Eastem region. But during 
the whole year, the Ministry has taken no step tHI date. 
So, I would request the Minister to take necessary steps 
in this regard. 

Sir, through different Media, you might have come to 
know that the Bogibeel mega Project is 8 matter of 
disappointment for the people of Assam. They have been 
agitating for months together and the news reports are 
coming in the newspapers. We demanded that this Mega 
Project should be dec1ared as National Project. I do not 
like to go Into the details. But, I once again urge upon 
the Government to declare Bogibeel Mega Project as a 
national Project. 

Sir, the new Moinaguri and Jogighopa railway line 
was taken up in the year 1998. During the last seven 
years, you will be astonished to know that only five per 
cent work has been done so far. If you go by arithmetical 
calculation, you will find that it will take more than a 
century tQ complete the work. So, I request that the 
Railway Ministry's attitude towards North-Eastem Region 
in Aaum should be changed immediately. They should 
take a positive step and try to complete the railway line 
as early as possible and a target date ahould be fixed. 
I urge upon the Govemment to finish it within the year 
2008. 

Sir, in this railway line, there is a bridge, namely, 
GoIakganj Bridge. The people of that area has been 

demanding since the day of calling tender that there 
should be a footpath on both the aidea of the railway 
line. I would request the Railway Ministry to think about 
the matter. 

Sir, from the strategic point of view, Dhubrl-
Fakiragram railway line Is very Important. It has been 
remaining dlerupted since the year 2002. This Government 
has already croaed 1112 years. So, the conversion of 
metre gauge to broad gauge should be completed as 
early as possible. You will be astonished to know that 
Dhubrl Is the clstrict headquarters within my Constituency. 
Thla district has 18 Iakh8 of people whereas not even a 
single Inch of railway Nne Is running there. This matter 
should be taken up very seriously . ... (lnlrHTuptlons) 

MR. CHAIRMAN: Please conclude. 

SHRI ANWAR HUSSAIN: Sir, I am concluding. 
ActuaUy, there are many points. 

MH. CHAIRMAN: Then, you just refer to them very 
briefly. 

SHRI ANWAR HUSSAIN: There Is a huge rush of 
patients from Assam and the whole north-Eastem Region 
to Chennai. I urge upon the Govemment to Introduce a 
new Express Train from Guwahatl to Chennal as· early 
as possible. 

SHRI P.S. GADHAVI (Kutch): Sir, I rise to expresa 
my views on the Supplementary Demands for Grants. 
Arst of all, I welcome the proposal for the provisions In 
Item Nos. 35 and 48 for removal of infringement of 
running of Double Stack Container Traina on Palanpur-
Pipavav-Delhl route. 

20.00 hr •. 

Similarly, I would Uke to request the hon. MInister to 
make prOvision for the Palampur Gandhldham route. All 
the North-Indian traffic Is from Mundra to Kandla Ports 
88 container traffic is increasing day-by-day at Kandla 
and Mundra Ports. 

A similar provision also requires to be made between 
Bhildl and Jodhpur route which .wlil facilitate transportation 
of container traffic from North India, Punjab, Jammu and 
Kashmir to Kandla and Mundra Ports. . 

I would also like to submit that the gauge conversion 
work on the Palampur-Samkhlyall route, which Is in 
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progr.... requl.... to be expedited 88 this whole route 
will be very much important for all the Northem States 
like Haryana. Punjab. Jammu and Kashmir. Bihar and 
Uttar Pradesh. When this route is completed. much 
pressure would come on the Samkhiyali-Gandhidham track 
which Is a most over-utilised track. On that portion. If 
doubling of the line is not made, then. what will happen? 
One route comes from Ahmedabad to Samkhiyali. Another 
routs will come from Palampur to Samkhiyali. So, between 
Samkhiyali and Gandhidhama. doubling of the track is a 
must. Noways. it is over-utilised. The capacity of the track 
is to handle 30 trains. But. at the moment. 36 to 40 
trains are running on this route. So. more trains would 
be coming. Therefore. doubling of the line between 
Samkhiyali and Gandhidham is required. 

Under the Port Connectivity Projects, the following 
Ports of Gujarat may be linked or connected with the BG 
line. The first Port is Bedi, the distance of which is 
15 kilometres. The amount required is Rs.· 26 crore. The 
second Port is the Porbander Port. the distance of which 
is five kilometres and the amount required is 
Rs. 16 crore. The third Port is the Hazira Port (Magdala) 
which is of 37 kilometres distance and the amount 
required is Rs. 99 crore. The fourth Port is the Bharuch-
Oahej Port which is of 64 kilometres distance and the 
amount required is Rs. 137 crole. 

Now, I would like to take this opportunity to request 
the hon. Railway Minister to re-introduce our old train. 
which was the Inter-City Express Train, between Bhuj-
Gandhidham to Vadodra. which was discontinued. So, 
my only request to the hon. Minister is that this train 
may kindly be re-introduced. 

Secondly, I would like to request the "on. Minister to 
Increase the frequency of the Ala Hazarat Express 
between Bhuj and Bareilly. At the moment. It runs for 
five days. Its frequency may kindly be increased by 
making it a daily service. This train may, for two or three 
days in a week. kindly be diverted to Hardwar so that 
the passengers from Bhuj can go to Hardwar directly. 
Now. it goes to Bareilly. If it can be diverted for two or 
three days in a week to Hardwar, that will be very much 
useful. Previously. in the Howlah-Ahmt'1abad Express 
Train. there were bogies which were joined for Kutch. 
Now, as a policy matter, all bogies were discontinued. 
So. my only request to the hon. Minister is that the 
Howrah-Ahmedabad train may kindly be extended to Bhuj 
for at least two or three days in a week. 

Similarly. one additional Express Train Is very much 
necessary between Mumbal and Bhuj. At the moment, 
there are two trains which are running, which are 
overcrowded. After the earthquake In Kutch, instead of 
migration. the population of Kutch has increased to 
25 per cent and many industries have come up. For the 
whole of North India. Ports In the Kutch are becoming 
very much important. So. when traffic is Increasing day 
by day In all these Ports, one additional Express Train 
may kindly be introduced. 

With these words. I thank you very much for giving 
me this opportunity to speak. 

{Translation; 

SHRI HARISINH CHAVOA (Banaskantha): Hon. 
Chairman. Sir. first In all I thank our powerful and dynamic 
Minister Shri Lalu Prasad ji and his team who have taken 
revolutionary steps to give railways a positive tum. It has 
created a good feeling in the country. We are happy 
with the steps he took in the previous budget. The hon. 
Minister has provided employment to the people by 
following the Gandhian way of khadi and village Industries. 
This has made the khadl and village industries people 
happy for which I congratulate the Minister of RaHways. 
I would like to draw attention of the Railway Minister 
towards some problems in my Parliamentary constituency 
Banaskantha. This region is a part of North Gujarat. No 
train passing through or originating from this place g08S 
to Mumbai, whereas numerous people from this place go 
to Surat and Mumbai in relation to diamond business 
and for labour. Banaskantha Is named after the local 
river Banas. So, my demand is that a train under the 
name Banas Express of Palanpur Express be introduced 
from there is Mumbai which will be a great facility for 
thousands of our people. 

A DMU runs from Palanpur to Ahmedabad but it is 
always very crowded so the number of DMU racks be 
increased. Earlier a Nawab Saheb ruled Palanpur. those 
were very good times but this station has not seen any 
improvement. I request that this station should be 
extended and upgraded and states of a model station be 
given to it because this is a junction and trains to Kutch 
also operated from there. State highway also passes 
through this place but this Gandhidham to Kandla Road 
is very crowded so an over bridge be constructed there 
immediately. 
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I have another request for the Minister for Railways 
that the Rajdhani express which runs for six days a week 
be plied on all the seven days. Ahmedabad-Delhi railway 
line is a single line; it should be doubled at the earliest. 
Gandhidham-Palanpur gauge conversion work is very 
slow, it should be completed soon. There are habitations 
on both sides of the Palanpur railway line but there is 
only one over Bridge. I request the hon. Minister of 
Railways to sanction another 'Foot over Bridge'. 
Reservation Quota hom Palanpur station is very less. 
The quota in every train should be increased because 
people from Kutch also come there. 

With these words, I thank the Minister of Railways 
Shri Lalu Prasadji and support the Supplementary 
Demands for Grants presented by him. 

DR. RAMKRISHNA KUSMARIA (Khajuraho): Mr. 
Chairman, Sir, thank you for giving me an opportunity to 
epeak on the Demands for Grants of RailWays. I would 
like to request the Minister of Railways that if a meeting 
of the MP's of the zones with the GMs Is arranged, the 
regional problems can be solved. In this context I want 
to point that 14 BtOppages of Bundelkhand Express have 
been cancelled but no meeting with the Members of 
Parliament of that zone has been called or any dIsc1l88ion 
held in this regard. As a result of which necessary 
arrangements have not been done at the time of making 
this train an Express train. 

20.09 hr.. 

[MR. DEPUTY SPeAKER in thtI ehBil} 

This resulted in an accident at Datia claiming 27-28 Uves 
and injuring many. I went to the spot to provide the 
assistance from the State Government side but the 
assistance which was to be provided by the Centre has 
not been provided to the dependent of the deceased or 
the injured so far. I request that the said assistance be 
provided to them at the earliest. I want to put up some 
proposals which do not involve any financial Implications. 
Mere better arrangements wiH provide great relief to the 
people of that area. If Tulsi Express is made a dally 
train then Bundelkhand wi" benefit from It. People of 
Tlkamgarh and Chhatispur demand a five minute halt of 
Bhopal Express which wi" be a great facility to the people 
those. Likewise the 14 cancelled stoppages of 
Bundelkhand -Express be restored. Orchha-Khajuraho are 
places of pHgrimage in Bundelkhand. Well off people can 
afford to go by air but common people willing to visit 

theM places of pilgrimages have g .... t difficulty. So It 
will be very kind of you If these stoppages are revived. 

Taj Express terminates at Gwallor If this train Is 
extended upto Jhansi, It will promote Orchha and 
Khajuraho pilgrimages as well as revenue will increaee, 
as also this Involv88 no financial burden. If Jabalpur Kota 
train ia extended upto Pushkar .. JaIpur, Ajmer Sharif 
and Pushkar both the places of pilgrimage will be 
promoted. 

Lalltpur-Slngrolj raHway line has been sanctioned but 
the work Is progressing at a slow pace. Budget allocations 
for this should be Increased so that good facUlty Is made 
available to the people of Bundelkhand and V1ndhya 
region. likewise, the work on Khajurao-Mahowa railway 
line is very slow which needs to be accelerated. This wHl 
promote tourism in Khajuraho. 

Damoh is my previous Parliamentary constituency. A 
model railway station wu aenctioned here but nothing 
has boJen done In this direction In last two ye..... It will 
be better If the said work Is done. With these words, I 
conclude. 

SHRI RAGHURAJ SINGH SHAKY A (Etawah): I thank 
you for allotting me time to speak on Supplementary 
Demands for 2005-2006. I thank the hon. Minister for 
presenting a budget of Rs. 200 crore and 66 thousand 
and a profit of Rs. 10 thousands crore. Thanks to the 
Minister of Railways for doing the work of bringing 'Kulhar' 
to khadi In the Ministry of Railway for poor. Balwal station 
falls within my parliamentary constituency. There are two 
or three Inter-colleges and a temple of goddess Brahmanl 
there. But on construction of loop-line al Balwal station. 
the crossing has fallen within. The goods train stops there 
for two to four hours. School children go to school by 
crossing under the train. People have to cross under the 
train for going to Ihe temple of goddeas Brahmani also. 
I had requested the hon. Minister and several times the 
matter has been raised under Rule 3n to shift the 
crossing towards east. We have got the bridge connected 
from both sides. If the crossing Is shifted, the problem 
would be solved and the school children and the people 
going to the temple will not have to face problem. There 
Is Chandipur Kothl crossing on loop line. This crossing 
has fallen in middle of vinage. We have done the work 
of connecting the road from both sides. It will be better 
If the crossing Is shifted to the east. The cr088lng In the 
. village is without any purpose and It also serves as a 
bypass for Etawah. We have demanded to shift both the 
croll8ings towards the eut. 
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There Is Manoranjan Badan of railway towards the 
north of Etawah railway station and quarters of railway 
&taft and officers are also there. The roads are in a very 
bad condition there. There are potholes in them and water 
get logged there due to potholes. As this does not fall 
under State Government and belongs to railways, 
therefore, I would request the hon. Minister to get the 
roads repaired since often persons also crosses through 
that railway oolony. I would request the hon. Minister to 
beautify the area around Manoranjan Sadan. The toilet 
of all the railway stations are dirty, It stinks while croSSing 
by that. I would request the hon. Minister in this regard 
to Issue necessary directions to the officers, so that, the 
toilets may. remain clean and no disease may break out. 
We had demanded earlier in the House to arrange for 
beautification of Jaswantnagar Phaphund Railway station. 
The street lights are out of order there so, the same 
may be repaired. An EMU Express stops at Etawah. We 
have demanded several times to stay the train at 
Phaphund Railway Station. If it is originated from 
Phaphund Railway station, Etawah will fall In the way. 
Businessmen reside around Phapuhnd. There is an NTPC 
undertaking and GAIL undertaking there. Many passenger 
travels from there. All the passengers will be benefited, 
i.f the train being originated from Etawah is originated 
from Phaphund. 

[English} 

·SHRI B. MAHTAB (Cuttack): Respected Deputy 
Speaker. Sir. I stand here today to discuss on the 
Supplementary Demands for Grant of Railway for 2005-
2006. At the outset I may state that Railways are 
responding to the challenge and are making all out efforts 
to sustain the existing traffic 88 well 88 to attract new 
traffic, bag in bulk and non-bulk segments. Use of 
information technology in freight traffic is also needed 
and is being given due attention. 

I would draw the attention of the Government through 
you Sir, to a Task Force on integrated Transport Policy 
which was set up In 2001 under the ChairmanShip of 
Shri K.C. Pant, the then Deputy Chairman, Planning 
Commission. This Task Force had suggested to regain 
Its share in Freight through qualitative capacity 
augmentation aided by corrective pricing policies and 
organisational change. It had also suggested to focus on 
technology upgradation and modemisatlon. It impressed 
upon the Railways to augment capacity on the saturated 

*The Speech was LaId on the Table. 

high-density routes and replace over aged asaets, thereby 
facilitating reduction in asset failure and improve 
productivity and enhance safety of rail operations. 

The Rakesh Mohan Committee also has studied the 
railway sector in order to estimate the financing 
reqUirements of an expansion and upgradatlon 
programme. It also suggested to Identify sources of 
funding of estimated Investment over 15 years period. 
The root cause of financial problem confronting the Indian 
Railway is found In lack of adequate productivity increases 
that are commensurate with real wages overtime. The 
Railways has to modemise and expand ita capacity to 
serve the emerging needs of the growing economy. Indian 
Railways has to adopt a economy. Indian Railways has 
to adopt a strategic perspective to achieve high growth 
in both the passenger and freight segments. 

I am constraint to note that most of the projects 
taken up in Orissa by the Railways are progressing in 
snail's pace. Some of the ongoing projects in Orissa have 
been Identified as part of National Rail Vikas Vojans for 
strengthening Quadrilateral and Diagonals and Port 
Connectivity routes. But execution of these projects In 
Orissa, especially under East Coast Railways and South 
Eastern Railways are not to our satisfaction. These 
projects should be expedited, especially the doubling of 
Talcher to Paradeep rail line and completion of 
construction of second bridge over river Mahanadi is 
essential. Similarly, the second raR bridge over river 
Kathjodl and river Kuakhal Is necessary for which 
budgetary provisions been made but no work has started. 
Govemment of Orissa had submitted a memorandum to 
the Railway Minister and subsequenty the House 
Committee of Orissa Legislative Assembly had also met 
the authorities of the Railway Ministry and have apprised 
the anxiety of the people of Orissa. It was a all party 
delegation. 

There is a need for higher allocation of funds to the 
tune of Rs. 780 crore, for the ongoing projects In the 
State of Orissa. I would like to deal with some project In 
detail. 

The Broad gauge rail line link project of Daitari-
Bansapani traversing a length of 155 Km which was 
sanctioned In the year 1992-93 needs utmost attention. 
Land for the project has already been handed over to 
the East Coast Railway. The section between Bansapani-
Keonjhar of 58 km has been commissioned since August 
2004. Formation and earth work has been completed from 
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Keonjhar to Tomka of 98 kms. Presently, bridge works 
are In progress. I would like to mention here that Initially 
the Ministry of Railways had planned to Commission the 
rail Unk by December 2005 and later postponed It to 
March 2007. In view of the construction and 
commiaaIonlng of steel plants In Dubri area, I would 
request the RaIlway Minister to expedite commissioning 
of Daitari-Bausapani rail link as early as possible. 

. There is a necessity to sanction and take up Surveys 
for doubling 0' the linee namely-

(a) Daitari-Bansapani-Jakhapur BG Rail Unk; 

(b) Haridaspur-Paradeep SG Rail Unk; 

(c) Angul-Dubri-Sukinda Road BG RaIl Link; and 

(d) Talcher-Sarnbalpur SG Rail Unk. 

Once the survey are completed these projects may 
be taken up departmentally or through special purpose 
vehicle or SPV mechanism through Rail Vlkas Nigam 
Limited. TImely action on this front will reduce the 
gestation period in creating requisite infrastructure to 
support the rapid industrialisation process taking place in 
the state, even at the present single line stage the land 
acquisition part may be planned for eventual doubling In 
order to save time. 

The third point is, already RITES Limited has 
ecbnitted a draft report, which provides for a MGR system 
with around 29 km length and development of station 
yards at Baghupal. SUkinda Road and Jakhapura for 118 
krn track at an estimated cost of Rs. 325 crore in two 
phases. 

I would urge upon the Minister to participate in the 
SPV (JCOL) and also take a view regarding construction, 
maintenance and operations of the MGR system. 

The conversion of Nuapada-Gunupur narrow gauge 
rail link project was sanctioned in the year 1997-98 and 
As. 30.65 crore has been already spent. Land acquieitlon 
and construction are in progress. It is learnt that RVNL 
started a bank ability study for extension of this rail link 
of Theruvali to enable the Alumina Industries in Rayagada 
and Koraput districts have connectivity with the GopaJpur 
port. Ohua govemment has already 888Ured assistance 
in participation of Industries in the ~peciaI Purpose Vehicle 
for construction of this extension. I urge again to take up 
these projects in full eamest 

lastly, I draw the attention of the minister through 
you Sir, towards the expanaton of century old Cuttack 
Railway Station. Though budgetary provlalon has been 
made for last two years, very little work has bean done 
to have a second opening of Cuttack Rail Station. 

Railway is facing competition today. All Investment 
must be done judlcloualy. Orissa has become the 
happening State of the Country where more than 
As. 150,000 crore of Investment 18 going to take place 
within another 10 years of time. Railway should upgrade 
the load factor of all new linea accordingly about which 
I had mentioned In this House a week .artier. At the 
same time, I would again urge upon the Minister to 
expedite the completion of III ongoing projects at the 
earliest. 

WIth these words, I conclude. 

SHRI J.M. AARON RASHID (Perlyakulam): Thank you 
Sir, for gtvlng me an opportunity to speak on the 
Supplementary Demands for Grants (Railways). I would 
make a few points concerning my parliamentary 
constituency, in particular, and my State Tamil Nadu, in 
general. I rise to support these Grants. 

I understand that Railways being the lifeline of the 
nation. has a big role In catering to the needs of the 
whole country. We could not find a sizeable Improvement 
In the Railway network in Tamil Nadu. The Ministry has 
an . Important task, which, I hope, they would try to fulfil 
with all out efforts by taking Into consideration the genuine 
demands of the State of Tamil Nadu. 

Sir, a delegation of 4O-Mernber of Parliament from 
the State of Tamil Nadu has met Shrt LaJu Prasad and 
have requested to forming a new Salem OivIlion. I hope. 
Shrl LaIu Prasad will definitely consider this demand. 

The Railways is one of the most Important lifeUnes 
in the country for the poor people. It is an Important 
vehicle for the poor and downtrodden. My constituency. 
Perlyalwlam and Then! district, where I come from, Is an 
industrial and agricultural district. Here we produce 
agricultural Items like sugarcane, splcee like cardamom, 
pepper, cotton, and other Important Itema. If Salem 
DIvision Is formed. It will cater to the needs of the 
business community in the Tamil Nadu region. 

Sir, DeIhl to Chennai Rajdhanl is plying only two 
times a week. But Rajdhanl from Mumbai-Delhl, Kolkata-
Deihl, Hyderabad-Delhl and BangaIore-Delhi are plying 
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daily. I do not know why the Railway Department has 
neglected the State of Tamil Nadu. I would request the 
hon. Minister to take this into consideration and consider 
plying a dally Rajdhanl from Delhi·Chennal. 

I would request the hon. Minister for the construction 
of a new railway line from Dindugal a Ayyappan Temple 
vis Vattalagundu, Theni, Bodi, Kambam, and Gudalur. 
From Gudalur to Ayyappa temple, a tunnel can be 
constructed for three kilometres in the hills. If this tunnel 
is provided by the Ministry of Railways, it would be the 
shortest route for the lakhs and lakhs of devotees who 
come to the Ayyappan temple. Even the Railway 
Department charges Rs. 100 extra from a passenger. 
They were ready to pay because they have to go around 
150 kilometres to the uphill. At the time of going to the 
uphill, they have to face severe consequences because 
of the wild elephants, wild blsons and all other animals 
that are attacking them. Last year, two devotees were 
killed. 

Sir, if you want me to lay my speech, I will lay the 
rest of my speech on the Table of the House. 

MR. DEPUTY SPEAKER: You can lay the rest of 
the speech on the Table of the House. It will form part 
of the proceeding. 

The rest of the speech will be laid on the Table of 
the House. 

... (InlBnvptions) 

·SHRI J.M. AARON RASHID: If this railway tunnel is 
constructed, Government would be doing a great service 
to the people in the area and the Government, H there 
is any dearth of funds, can collect a toll fee from the 
pUgrims so that the entire cost of the tunnel could be 
recovered within a year. This railway tunnel from Gudalur 
to Ayyappan Temple will lead straight to the foothills of 
the Ayyappan temple. This will save 150 kms. for the 
pilgrims. Even from pilgrims toll can be travel via ~nnel 
every year lakhs and lakhs people are travelling 
government will get the tunnel investment in one year 
even put foreign operators are ready for it. 

Another point which I wish to state here that there 
is a Kuzhandal Velappan temple in Kodaikanal. If this 
tunnel is constructed, Kodalkanal would also attract huge 
tourlata and the Government can eam more revenue. 

........ ThIs part of the speech waaLald on the Table. 

Finally, I would like to state that BodI is a wortd's 
largest cardamom producing and auctioning likely. Spices 
like cardamom, pepper are grown. There are a lot of tea 
plantations in Thenl district. There is a sprawling BIS 
Tata tea estate cqvering 2,00,000 acres. In Thenl district, 
there are a lot of cotton growers and textile milia too. 
Thenl Is next only to Colmbatore as a textile hub In 
South India. There Is no facility of booking cargo In Bodi. 
Hence, a long-standing and genUIne demand of the area 
is to open a Cargo Booking Centre by the Railways. 

This would benefit lakhs of small growers. At present, 
they have to go either to Colmbatore or Madura! for 
booking of their the products for exporting. They are 
paying sales tax, octroi, etc. which is an addtlonal burden 
on them. Added to this burden, there Is harassment by 
police and revenue officials of our state. They could not 
bear such burden no longer. They have been pleading 
for the opening of a Permanent Cargo Booking Centre In 
Bod!. 

If country has to prosper, 1000 small farmers have 
to be happy, not ten rich business. So, their Interest 
should be protected. Sir, since you are champion of 
minorities first in the railways I will request you to take 
necessary action for protecting that Interests In the 
Railways. 

Sir, I conclude my speech with the hope that the 
hon. Minister of Railways would give topmost priority to 
the problems mentioned by me In my speech as they 
are Iong-pendlng Issues concemlng the genuine demands 
of the people of my constituency and Implement the same 
it as early as possible." 

MR. DEPUTY SPEAKER: Shrl HaMraj G. Ahir. Be 
very brief and take only two minutes. 

{TMnSIs/fonJ 

SHRI HANS RAJ G. AHIR (Chandrapur): Mr. Deputy 
Speaker, Sir, I support the Supplementary Demands for 
Grants presented by the Minister of Railways. Maharashtra 
is mentioned nowhere in this Supplementary Budget. I 
belong to Chandrapur Parliamentary Constituency of 
Maharashtra. Chandrapur is a tribal dominated area and 
district Gadachiroli comes under It, but there Is no rail 
connectivity there. I have raised this Issue several times 
in the House. A survey has also been conducted for 
laying railway Une from Vadasa to Gadhchiroll. A sum of 
n crore rupees is required for laying out railway line in 
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about 60 kilometers. I request to make a proYialon for 
thle amount. Surjagarh region Is also included In It. Iron 
ore Ie found there. It Is a trIbaI-domlnated and lnacceeslble 
area affected by Naxalism. Make a provision for laying 
raHway line there. 

Candafort is a station of South-Eastern Railway. 
Yashwantpur-Bilaspur train originates from here. I demand 
to extend this train upto Howrah. The narrow gauge 
railway line on this route has been converted to broad 
gauge. Only one or two trains are being operated after 
spending a huge amount of money. I demand to operate 
some more trains there. The work on Jabalpur-Nainpur 
broad gauge railway line Is going on. It be expedited. 
Northern India can be connected with Southern India 
through the shortest route by It. The difference of two 
hundred and fifty kilometers will be decreased by it. Train 
be operated from Bangalore and Hyderabad to Varanasl. 
Ch&ndrapur railway station is at the district head quarters 
of my pariiamentary constituency. This station has been 
provided with the status of a model station; but for want 
of provision in the budget, the work Is not going on. A 
provision for this be made In the budget to make the 
funds available. I have demanded several times to operate 
a shuttle train from Chandrapur station to Nagpur. PIea8e 
consider It sympathically. Bhagyanagari train originates 
from Hyderabad and goes upto Kagajnagar. I demand to 
extend it upto Ballarahah. The passenger train operating 
between Vardha-Ballasa be extended upto Gadachandur. 
The train originating from Chandrapur and going upto 
Ghugghus has been discontinued from some time. I 
demand to operate it again. Railway reservation centers 
be set up at Chandafort, Rajoora, Varora and Bandak 
stations. 

Chandrapur is a big and industrial city. A population 
of more than four IakhI resides there. Twenty nine trains 
stop there but Rajdhanl Express trains going to Andra 
Pradesh, Tamil Nadu, Jodhpur and Kerata crossing ...,-. 
Chandrapur do not stop there. I request to provide 
etoppage for all these trains here. 

With these words, I thank you. 

{English} 

SHRI PAWAN KUMAR BANSAL (Chandigarh): Mr. 
Deputy Speaker, Sir, while I must appreciate the hon. 
MInister, his team, the Members of the entire RaIlway 
Board and the employees for the new Impetus that has 
been imparted to the working of the Railways, there are 
only one or two points that I would like to make. 

One point Is that It W88 a long pending demand of 
the peopte of the region that Chandlgarh should be 
connected to LudhIana. I am happy that the work Ie going 
on at an accelerated rate now after many yea.... But 
there Is one very Important point about it, that Is, that 
the track II not being electrified. At prelent, Delhi-
Chandlgarh route " eIectrlfled. The route from Luctliana 
onwards up to Amrltsar, etc., is electrified. So, thIs would 
be a missing link. Unle88 thIa Is electrified, I do not think 
the starting of the train on this route from Chandlgarh to 
Ludhiana would serve the desired objective. 

Secondly, I must thank the Minister for starting this 
year the Keraia Sampark Express between Chandlgarh 
and Thlruvananthapuram. It Is a weekly train. I would 
urge the Minister to make It at least a bl-weekly one. At 
the same time, the Railways should provide more coaches 
for III-tier AC because that is the need. On the way, 
there must be some more stoppages provided to that 
train because what really happens presently Is that it " 
a through train and that may not be very viable for the 
Railways. If there are two or three stoppages at Important 
places, the train would become more viable and It can 
certainly be made a bi-week!y train. 

Chandigarh, as we all know and Sir, as you know, 
in particular, is the capital of both Punbjab and Haryana. 
It Ie the headquarters of the Union Territory and It is an 
important place. It is fast emerging 88 the IT centre a110 

and is proudly on the tourist map of the country now. 
But the railway station here " atill that 60 years old 
building. The building must change. It must also reflect 
the new mood of the city which Ie surging fOlWard on 
the path of development. 

With these words only, I would like to thank the hon. 
Minister once again. But these are very Important points. 
Rest I would reserve for the main Budget next year or 
I would write to him In between. But these are the 
Important things because, maybe, In the next few days 
only that train may be flagged off from Chandigarh to 
Ludhiana side up to some place, MorInda on the way. It 
must be electrlfled Immediately and that process should 
start. 

MR. DEPUTY SPEAKER: I think that the hon. 
Minister will certainly pay attention to, your request. 

Now, I would request SM Vlrchandra Paswan to 
speak. Please be brief. 
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SHRI VIRCHANDRA 'PASWAN (Nawada): I wfll take 
only two minutes to State my point. Railways hu seen 
• lot of develQpment under the able leadership of the 
Hon'ble Minister and sub8tantiaI improvements have taken 
place in the quality of work of all the departrnera of the 
RaHwaya. His sagacity has tumed the Railways Into a 
profit-making body and enhanced the consoHdated funds 
of the country. The railway officers who have worked 
under the leadership of the Hon'ble Railway Minister 
Ihould be thanked for achieving this SIJOC8l8. The entire 
country Ie thanking him for his efficiency and efficacy. 

I thank him for displaying luch leadership on behatf 
of my conatituency and myself. I would like to submit a 
few points relating to my conatltuency and my horne town 
In Bihar In a few words. I have drawn the attention of 
the Minister many times towards the demand of the 
people that the Gaya-Dhanbad Intercity Express train 
should have two minute halt at Gurpa In my constituency 
Navada lince it is a place of mythological and historical 
Importanoe. People travel to Dhanbad frequently. When I 
wrote to them about this matter, the reply was that people 
should go to Gaya and get the train for Dhanbad from 
there. Thle Is not practical. Hence, I would like to request 
that this train should have a two-minute halt at Gurpa. 

The Hon'ble Railway Minister Is aware of the need 
for a railway overbridge (ROB) at Hajipur Dighl and Ekara, 
my native place. The Railway Board Chairman has also 
lived In that area. Railway over-bridge Is needed there 
because of the density of traffic which causes frequent 
traffic jams. For the past many years It is being said that 
a Railway Over Bridge Is going to be constructed there 
but no concrete action has been taken 80 far. It Is my 
request that construction of Railway Overbrldges at 
Hajlpur, Dldhl and Ekara be expedited. 

Deputy Speaker, Sir, HaJipur is a historical place with 
a high density of population. It links the districts of 
Valshali, Samastipur etc. in Bihar. It has a Market 
Committee which draws people of various States from all 
over the country. People buy tickets. I had requested 
that in addition to a railway station, a computerized 
reaervation center should also be opened in the precincts 
of the Market Committee for the convenience of the 
people. I hope that the Hon'ble Railway Minister would 
give orders for establishment of a computerized rail 
reaervation center at the place at the earliest. 

fEnlll*hJ 

MR. DEPUTY SPEAKER: I think you belong to the 
same party. 

... (II1ItInupIion8) 

{T,.,..IionJ 

SHRI VIRCHANDRA PASWAN: Mr. Deputy Speaker, 
Sir, the Railways II the lifeline of Incla, the means of 
transport for the common man. ExpI'888 trains have a 
large number of general and aIeeper cIaaI coaches. The 
open windows of fast trains allow dI.-t and grit to come 
Inside the coaches. This has an adverse effect on the 
lungs of the poor and they fall III. It Is my request that 
these general and sleeper coaches should be furnished 
with ACs. This may prove to be slightly expensive but 
would be beneficial for the people. I hope the Hon'ble 
Railway Minister would give due consideration to the 
matter. 

fEngll$I1J 

MR. DEPUTY SPEAKER: Now, you please sit down. 

{TflII1SI81ionJ 

SHRI VIRCHANDRA PASWAN: Mr. Deputy Speaker, 
when the Rail Budget for all the year 2004-05 was 
presented last year a provision for doubling of Klyul-
Navada rail line had been made but no progress has 
been made In this regard 80 far. Since Magadh Is an 
important region from where people go on to MUJnIMi: 
Kolkata and Deihl therefore keeping In mind the Important 
of thle rail route, doubling of thfa 123 km long stretch of 
raR route should be undertaken. . .. (InlBffIJIJI/Dn8) 

MR. DEPUTY SPEAKER: Please sit down. This Ie 
the discussion on Supplementary Demands for Granta 
(Railways) and not the discussion on the main Budget. 

... (InlBnupt/DIIS) 

{TrsnsJ./IonJ 

SHRI VIRCHANDRA PASWAN: Mr. Deputy Speaker, 
Sir, In the end I would like to request that-

"Not recorded. 
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MR. DEPUTY SPEAKER: Please lit down. This Is 
not to be recorded. 

... (lnltlnupIions)" 

MR. DEPUTY SPEAKER: Please sit down. He Is not 
to be recorded. 

... (/~) 
MR. DEPUTY SPEAKER: Now. Shri HariJhau Rathod. 

You would be very brief: conclude within two minutee. 

fTIlII1SIalionJ 

SHRI HARIBHAU RATHOD (Vavatmal): Mr. Deputy 
Speaker. Sir, this is a discussion regarding the 
Supplementary Demand for Grants for Railways for the 
year 2005-06 in which there is no provision for 
Maharashtra. A few days ago I had a meeting with the 
Chief Minister where the point of discussion was that no 
newwork has been undertaken with respect to the railways 
In the last 150 years apart from the work done during 
the British· Rule. The old railway lines laid by the British 
are being used but not a single new railway line has 
been laid in Maharashtra after independence. The only 
work undertaken thereafter was the work on Konkan RaIl 
line during the tenure of Shri Madhu Dhandavate. Last 
time, I had demanded the construction of Nagpur-Vardha-
Nanded rail route. You might be aware that the 300th 
birth anniversary of Guru Gobind Singhl would be 
celebrated in the year 2008 at Nanded. Preparations are 
going on in full awing. Through you, I would Uke to 
demand the Railway Minister to get the work on Vardha-
Nanded raU line completed by 2008. Vardha Is the district 
to which Mahatma Gandhi belonged. He had his horne 
there. This is also the region to which Shri Vlnoba Bhave 
had belonged. It leads on to Poragarh which is a major 
place of pilgrimage for the followers of Sant Sews Shaya. 
The 300th birth anniver8ary of Guru Gobind Singhjl is 
going to be celebrated there In the year 2008. If the 
Minister is willing and puts in an effort then this work will 
surely be completed. People are preparing for this event 
with great enthusiasm. He should also be in readiness 
for it. 

Mr. Deputy Speaker, Sir, In addition, there is a amaH 
private rail nne called Shaiwntala In Vavatma!. Its official 

*Not recorded. 

name la not Shakuntala. People call It Shakuntala 
affectionately. This Jlne was built during the British RUle. 
I have heard that Instead of converting thle narrow gauge 
Into broad gauge the Ministry propo... to remove or 
clOM thle Une. Arst of all, there 18 no ran facility In 
Vavatmat and this tiny line runa from Murtazapur to 
Vavatmal. Time and again we have reiterated our demand 
that It should be converted into broad gauge but Instead 
of doing 80 It Ie sought to be removed. We requeat the 
Railway Minister that private or pubic. no raft line should 
be oIo8ed down. We request that It should be converted 
into broad gauge. 

I had made a demand that two or three trains should 
be given a stoppage at Ohamangaon particuIarty Howrah 
Expre88, Azad Hind Exp..... and Ahmedabad-Channel 
Navjlvan Expre88, but this has not been done yet. 
Dhamangaon needs an overbrtdge. The Minister may 
kindly look into this matter too. Another bridge needI to 
be built in Buttlbori near Nagpur-Vardha. This place 18 
g~ into a large Industrial estate. I had 88k8d for an 
overbridge to be constructed there. Ba8aI was shaken by 
a peopIe'a agitation recently. Traina were stopped. What 
did the Government do to fulflU their demands? We 
frequently quote the example of Mumbai where 80 much 
revenue Is generated. 

Train facility is not being provid.td in that part of 
Mumbai. There is no provision of this In the budget also. 
The passengers have taken to the streets to press for 
their demands. I have written a letter to the hon'ble 
Minister and met him personally In this regard but nothing 
is being done in this regard. He has done something for 
Muthkhed. AdUabad and Vanl where two-three stations 
are to be constructed. I request the hon'bJe Minister to 
come over there for Inauguration of these stations. But a 
email piece of work is yet to be completed. It would be 
better if this is completed during his tenure. 

In the end by making one last point I would conclude. 
The point is about railway staff 1.11. engine drivers, running 
staff whom we want to benefit more, curtailment In the 
allowances they are getting for years Is being considered. 
In the year 2002 a running staff allowance Committee 
was constituted which has suggested curtailment in the 
said aUowance due to which staff members are worried. 
The people who operate railways. who are responsible 
for the safety of thousands and Iakh8 of passengers, 
In stead of increasing their allowances a suggestion to 
curtail their allowances has been given. I would request 
you to kindly definitely do something In this regard. 
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THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): It ie not being done. 

MR. DEPUTY SPEAKER: It has to be mentioned In 
the reply that it. will not be done. 

SHRI HARIBHAU RATHOD: It has not been done, 
but the Committee has recommended it. If no 8uch thing 
i8 being done then it is very good. This mesaage will go 
aU over the country. 

MR. DEPUTY SPEAKER: I also support his request 
regarding the coming 300th birth anniversary of Guru 
Goblnd Singhji. 

SHRIMATI RUBAB SAYEDA (Bahraich): Hon'ble 
Deputy Speaker, sir, first of all I would like to thank you 
for giving me an opportunity to speak today here In the 
House. It is my maiden speech but I shall be brief. I will 
not waste the time of the House by making a long 
speech. I would like to draw the attention of the hon'ble 
Minister towards a major problem of my constituency. 
Before this I have met the hon'bla Minister on one 
occasion and brought this thing to his notice and had 
discussed this problem with him. He had assured me in 
this regard. I stili believe that he will take timely steps to 
solve the problem of my constituency. The problem of 
my constituency is that even after so many years of 
independence, even after the passage of more than half 
century my constituency has not yet seen the light of 
development because broad gauge rail line has not been 
laid there. In that area meter gauge trains are operating 
even today whereas broad gauge lines have baan laid In 
every part of the country which have contributed a lot to 
development. The only reason of backwardness of our 
area is lack of proper train facility. This area Is also 
emerging as a tourist place by the name of Shrawasti. 
Bahraich is no longer an unknown area for people. I 
would like to request hon'ble Minister that the people of 
my constituency are disappointed due to stopping of work 
sanctioned for that area for which survey was conducted 
and some amount of fund was also allocated. Though it 
was not a big amount. I want to see that disappointment 
of people be turned into hope and happiness during the 
tenure of the hon'ble Minister and wish that that day 
should come early when we will take this step for the 
advancement of eastern Uttar Pradesh. If you get this 
work alone as eal1y as possible, It will be the first step 
towards development in the history of Baharalch. We the 
people of that area will be very grateful to you for this. 
I once again express my gratitude to the chair for giving 

me an opportunity to apeak. Though I got opportunity 
several tim.. earlier also but I could not make my point 
due to paucity of time. I congratulate the Hon'ble Minister 
for putting Railways on the track of development durtng 
his tenure. I once again thank you. 

SHRI KHARABELA SWAIN (SaJasore): Hon'ble 
Speaker, Sir, through you, I would like to bring to the 
notice of the hon'bla Minister that In Kharagpur division 
of South Eastern Railway Rupsa to Barfpada narrow 
gauge line has been converted Into broad gauge line. M 
per budget provision a D.M.U. train Is to be Introduced 
on that line and I have talked to the officers In this 
regard. The officers Informed me that the Minister will 
flag off the train. Sir, through you I would Ike to request 
the Minister to fix a date for this within the next 10-15 
days and come over there for flagging off this train. 

SHRI LAW PRASAD: Mr. Deputy Speaker, Sir, first 
of all, I want to express my gratitude to the Hon. Members 
who participated in the dlscusaion on the auppternentary 
Demandl for Grants of the RaIIwaya for the current year 
2005-06 and apprised the House and me of their 
Important views and suggestions. 

I want to assure the House that the proper positive 
action would be ensured over whatever suggestions have 
come from the Hon. Members after careful consideration 
of them. The supplementary Demanda for Grants have 
been put up for the Udhampur-Srlnagar-Baramu/la project 
to the tune of As. 200 crore 88 a dividend free budgetary 
assistance by the Central Government and to undertake 
certain through put enhancement construction works out 
of two for the sanction of the House. 

As for the work performance 80 far during the current 
year, we have not only achieved the prescribed additional 
income and the target but also more than 120 percent 
achievement in many commercial areas. We had targeted 
33 million tones additional freight loading for the year 
2005-06 but so far we have achieved the target of more 
than 37 milUon tones which is 112 percent more than 
the target set. While presenting the budget I had set a 
target of 635 million freight loading for the year 2005-06. 
I am to inform the House that we will set a new record 
of loading 58 million additional freight In a year by loading 
more than 680 million tones of freight this year. Similarly, 
we were to effect annual Increase in the earning to the 
tune of a total Rs. 2702 crore on the freight loading 
account whereas. we have so far earned an additional 
income of Rs. 3378 crore which 18 125 percent more 
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than that against the target for the entire year. Sir, I am 
not only hopeful but have firm belief that we would 
achieve lucceas in many commercial a..... beyond the 
targets and particularly in freight business we would 
register an increase In the earnings about upto 200 per 
cent against the target set. We are determined to craate 
a new history by earning a pre-dMdend Income of more 
than As. seven thousand crore this year. 

Sir, we did into make up the additional burden of 
As. 2000 crore due to steep hike In diesel prlcea and 
increase in the expenditure on account of salary etc. by 
Increasing the paaenger fares and freight retes only. 
The elite claas has always been of the vtew that the 
Indian Railway is incurring 10888S due to 10.... In the 
passenger business and this deficit could be made good 
by increasing the passenger fares only. Sir, as a matter 
of fact the health of the and the health of Railways are 
inseparable. Indian Railway incurred losses in 2000 
because the heaJth of the freight business had deteriorated 

, and the growth rate of freight loading had come down to 
2-3 percent only. Now when we have increased this rate 
from 8 to 10 percent. We are marching ahead rapidly to 
eam an additional revenue of Rs. 5000 crore by loading 
about 60 blHIon tones of additional freight. 

We are getting a sttff competition from the road 
transport in the freight buslnees. So we have given up 
the policy of Increasing freight rates and we have shaped 
our freight policy to fine tune h with that of the road 
transport. Our freight rate Is very low as compared to 
freight rates charged by truck operators. So, we have 
eHected increase in the freight of the hems like the Iron 
ore to rationalise the same in which the Indian Railways 
does the Door to Door delivery on the other hand, the 
total cost of hems like corning increasel due to Its loading 
unloading at several places despite the low railway freight 
Ids..,-v/s the road transport and we do not stand in the 
competition. So, we have given a concession of 20 
percent for loading of such Itema on the return vacant 
trains and it is 10 percent on other trains. Besides, we 
have launched schemes like mini rake, to-point rake with 
a view to reducing the cost of loading and unloading. 
Following these policies we have been asl( to attract 
such freight traffic towards the Railways and our market 
share has increased this year due to the loading of the 
items like Iron, steel, coal, POL etc. 

In the passenger business also we haw not reeorted 
to eaay measures Hke "Yatrl Bhada Badao- but on the 

contrary we have rnac:Ie an IncIItve aneIyaII of the CIIUMI 
for Iostes in this bueineu and we have found thai to a· 
great extent Iouee are attributed to vacant NMing of 
many trains and catering and parcel Iteme. We have 
strengthened the paaaenger profile management system 
to Increase the occupancy In traina, an effective control 
Is kept on the tlcketleu travel and more number of ticket 
countera have been opened. We have decided to bring 
down the IoaeeI upto 50 percent this year In the catering 
and parcel bualneu which 18 presently more than one 
thousand two hundredcrore rupees and we would wipe 
It out by the end of the next year. I am happy to Inform 
the House that we are expecting unprecedented Increase 
in the Income on both these counts. 

Mr. Deputy Speaker, Sir, 80 far as lafety II 
concerned, I would like to assure honourable Memberl 
that highest priority Is being given to the safety In railway 
operations. The number of rail accidenta Is constantly 
decreasing as a result of continuoua efforts of varioua 
safety measures. The number of raft accidents In the 
year 2000-01 was 473 which came down to 415 In the 
year 2001-02, 351 in 2002-2003, 325 In 2003-04 and 
234 In 2004-05. The number of resultant rail accidents 
has come down to 0.31 per mllUon train kilometer In the 
year 2004-05 which 18 the lowest In Iut several years In 
spite of the heavy Increaae in the traffic being carried 
oUt by the Railways. All efforts are being rnac:Ie to maintain 
this trend of constant decrease In the accidents. These 
efforts Include implementation of safety IYltem, 
Improvement of maintenance of 88.etl and better 
coordination with state governments for timely warning of 
any posalble danger. 

Sir, as I had Informed the House earlier too, we 
have decided to reoperate the capital fund. the Rallways 
Convention Committee too have delved upon this subject 
and are likely to accord their approval shortly. The 
Railways will accelerate several through-put promotional 
works by spending Rupees 700 crore approximately 
tnrough the C&pItal Fund in the current year ItaeH. 

Sir, the Implementation of Ichemes already 
announced In the Budget Is being closely monitored, and 
several announced echemes have been Implemented. I 
agree with the concern expr8888d ~y the honourable 
Members In regard to delay In completion of the projects 
going on In their constituenc1e8 and states. We are rnakIng 
all efforts to complete all pending Projec18 with the help 
of Budgetary support, extra-budgetary InIdatIve and IntemaI 
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resources. We have also fixed order of priority to complete 
the said project8 In a time bound manner. 

Sir, I have made special requests to the honourable 
Prime Minister to declare the projects regarding 
construction of road-cum-rail bridges on the river 
Brahmaputra at BogIbfI In Assam, on the river Ganga at 
Patna and Munger and a railway bridge on Kosi river in 
Bihar as National Projects and to make available enough 
funds for these projects. We are committed to complete 
the construction work of all these bridges in next 4-5 
years and to dedicate them to the service of the people. 
The conatructlon work of all the rail-over bridges under 
construction In all the states, including Bihar, will be 
completed expeditiously. Every year, floods cau .. heavy 
damage to rail line., bridges and other rail infrastructure 
In Bihar. Therefore, In flood prone areas, we are planning 
and implementing the work of under-constructlon new-
line, gauge conversion and bridge construction in such a 
way that the rail route does not get damaged even when 
heavy floods hit the area. We will see to it that there is 
no shortage of fund for all these works. 

Sir, honourable Members of all parties from Tamil 
Nadu and Pondicherry, met me and requested to fuHlI 
the long pending demand of setting up of Railway DMsion 
at Salem. I am glad to inform the House that keeping In 
view the sentiments of the people of Tamil Nadu, we 
have accepted in-principle the demand of creating a new 
Rail Division at Salem. We are urgently deputing an 
Officer on Special Duty at Salem and efforts will be made 
to complete all the formalities relating to the creating of 
. a new Rail Division very soon. On Member's demand, 
the Ministry of Railways has accorded approval In-principle 
to the electrification work of Vellupuram-Tiruchlrappall rail 
line and it has been sent to the Planning Commission 
for approval. The demands for the gauge-conversion work 
of Dlndigul-Polachi-Palaghat and Polachl-Colmbatore rail 
lines are also under consideration. 

Mr. Deputy Speaker, Sir, I have noted all the points 
raised by honourable Members and I will inform them 
through letters about the present status of all these Issues 
Illongwith the action taken in that regard. I once again 
thank honourable Members for extending full support to 
the Demands for Grants of the Railways and urge the 
House to accord Its approval to the Supplementary 
Demands for Grants of Railways for the year 2005-06 
and the related Appropriation Bill. 

{English} 

SHRI K.V. THANGKABALU (Salem): On behalf of 
the people of Tamil Nadu, thank you very much. 

MR. DEPUTY SPEAKER: I shall now put the 
Supplementary Demandl for Grants (Railways) for 2005-
2006 to the vote of the House. 

The question Is: 

-That the respective supplementary 8ums not 
exceeding the amounts shown in the third column of 
the Order Paper be granted to the President of Inda, 
out of the consolidated Fund of India, to defray the 
charges that wiD come In COU1'18 of payment during 
the year ending the 31st day of March, 2006, In 
respect of the heads of Demands entered In the 
second column thereof against Demand Nos. 2 and 
16.-

20.58 hrs. 

APPROPRIATION (RAILWAYS) NO.5 
BILL, 2005* 

{English} 

MR. DEPUTY SPEAKER: The House will now take 
up Item Nos. 16 and 17. 

{Trsnsmtlon} 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): Mr. Deputy Speaker, Sir, I beg to move: 

"That leave be granted to introduce a BIR to authorise 
payment and appropriation of certain further sums 
from and out of the Consolidated Fund of India for 
the service of the financial year 2005-06 for the 
purposes of Rallways.-

[English} 

MR. DEPUTY SPEAKER: The question Is: 

-That leave be granted to introduce a BID to authorise 
payment and appropriation of certain further sums 

·Publlshed In the Gazette of Indl., Extraordinary, Part-II. 
SedJon.2, dated 12.12.2005. 
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[Mr. Deputy Speaker] 

from and out of the Consolidated Fund of India for 
the service of the financial year 2006-06 for the 
purposes of Rallways.-

{Translation} 

SHRI LALU PRASAD: Sir, I introduce the Bill.· 

/English} 

MR. DEPUTY SPEAKER: The Minister may now 
move that the Bill be taken Into conalderation. 

{Tmnslstion} 

SHRI LALU PRASAD: Sir, I beg move: 

"That the Bill to authorise payment and appropriation 
of certain further sums from and out of the 
Consolidated Fund of India for the services of the 
financial year 2005-06 for the purposes of Rallwaya, 
be taken Into consideration: 

/English} 

MR. DEPUTY SPEAKER: The question is: 

-,nat the Bill to authorise payment and appropriation 
of certain further sums from and out of the 
Consolidated Fund of India for the services of the 
financial year 2005-06 for the purposes of RaHways, 
be taken into consideration.· 

Ths motion W8$ sdop/tld. 

MR. DEPUTY SPEAKER: The House will now take 
up cIause·by-ciause coneideratIon of the Bill. 

·Introduced with the recommendation 01 the PreIIdent. 

The queetlon II: 

"That cia.... 2 and 3 stand part of the Bm.-

Cl8uss 1, thtl Eflllcting Fonnu/8 lind IhtI TItItI .... 
MfdtKI /0 thtI 8/8. 

MR. DEPUTY SPEAKER: Now, the Mlnlater may 
move that the BDt be paaaed. 

{TfWIIJI8Iion} 

SHRI LALU PRASAD: Sir, I beg to move: 

"That the BIll be passed: 

/Efll/lish} 

MR. DEPUTY SPEAKER: The question 18: 

"That the BUI be passed .• 

MR. DEPUTY SPEAKER: The Houae etande 
adjoumed to meet again tomorrow at 11 a.m. 

20.58 hr •• 

ThtI Lok SIIbhs tI1tII7 I/ldjcJuln«lIiII EMIIfII1 of 
1M C!A:* on Tlltl$dsy, 0«:twnbtIr 13, 20051 

Agm/MYSflll 22, 1!J27 ($IIk4). 
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ANNEXURE I MtHnIJtIr.wI8tI IndtIx to lJMIIImId t:JwstIontI 

IMmbtIr-wt. IndfIx to Sl6m1d au.tion6 SI.No. Member's Name Queetion Number 

SI.No. Member's Name Oueatton Number 1 2 3 

1. Shrl Adsul, Anandrao V. 273 1. Shrl Athlthan, Dhanuskodi R. 2710 
2. Dr. Agarwal, Dhlrendra 265 

2. Shrl Acheria, Baaudeb 2888, 2809 
3. Dr. AJnaIa, Rattan Singh 276 

4. SM Barad, Jaahubhal Dhanabhal 269 3. Shrl Adaul, Anandrao V. 2780, 2828, 

5. Shrl BudhoUya. Ralnarayan 271 
2858, 2879 

6. Shrl Chandrappan, C.K. 278 4. Shrl Ahlr, Hanaraj G. 2768, 2832, 
2872 

7. Shrt Chatterjee, Santesrl 283 

8. Dr. Chlnta Mohan 272 5. Shrl Ajay Kumar, S. 2731 

9. Shrlmati Deo, Sangeeta Kumarl Singh 267 6. Shrl Ananth Kumar 2742 

10. Dr. Ohanaraju, K. 284 
7. Shri Athawale, Ramdaa 2826,2880 

11. Shri Gangwar, Santosh 275 

12. Shrl Gohain, Rajen 2n 8. Shrl Bansal, Pawan Kumar 2689 

13. Shrl Kharventhan, S.K. 288 9. SM Bared, JaahubhaJ DhanabhaI 2756, 2822, 

14. Shrl libra, Sukhdev Singh 276 2863,28n 

16. Shri Mahajan, V.G. 263 10. Shrl Barman, Hiten 2747, 2867 

16. Shrl Mohd., Tahir 275 
11. Shrl Bannan, Ranen 2794 

17. Shrl Murmu, Hernial 2n 

18. Shrl Panda, Prabodh 266 12. Shrl Baxla, Joachim 2892, 2785, 
2843, 2845 

19. Shrl Patel, Kishanbhal V. 270 

20. Shrl Pathak, Brajesh 279 13. SM Bellarmin, A. V. 
2744, 2810 

21. Shri Patle, Shishupal 279 

22. Shri Ramakriahna, Badiga 278 14. Shrl Bhakta, Manoranjan 2717, 2739, 
2795 

23. Shrt Rao, K.S. 282 

24. Shri Rao, Rayapatl Sambaaiva 271 15. Shrl Blshnol, Kuldeep 2796 

26. Shrl Renge Patil, Tukaram Ganpatrao 280 16. Shri Borkataky, Narayan Chandra 2687 

26. Shrl Shakya, Raghuraj Singh 264 
17. Shrl Bose, Subrata 2662, 2867 

27. Shrl Shivajirao, Adhalrao Patil 281 

28. Shri Siddeswara, G."". 274 18. Shrl Budhollya. Rajnarayan 2865,2n8 

29. Shrl Singh Lakshman 266 19. Shrl Chakraborty, Ajoy 2694 

30. SM Singh, Sugrlb 270 20. Shrl Chauhan, Nand Kumar Singh 2761 

31. Shri Singh, Uday 274 
21. Shrt CheU,., Bapu Hart 2688, 2716, 

32. Shri Singh, RaJIY Ranjan -Lalan- 272 2791, 2794 

33. Shrl Sugavanam, E.G. 288 

280 22. Dr. Chlnta Mohan 2nS 
34. Shrl Thummar, V.K. 

35. Shrl Verma, Ravl Prakash 273 23. Shrl Chitthan, N.S.V. 2730, 2807 
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24. SM Chowdhary, Pankaj 2719 47. Shri K~ Av~ R. 2818 

25. Shri Chowdhury, Adhlr 2693, 2803, 48. Shri Kharventhan, S.K. 2757, 2817, 
2828 2852, 2878 

26. Shri Dangawas, Bhanwar Singh 2680 49. Shrl KoehaI, Raghuveer Singh 2860, 2760, 
2820 

27. Shri Darbar, Chhatar Singh 2746 
SO. Or. Koya, P.P. 2738, 2808, 

28. Shrl Dasgupta, Gurudas 2685, 2769 2842 

29. Shrimatl Deo, Sangeeta Kumari 2n5 51. Shrl Krlahnadaa, N.N. 2711, 2880 
Singh 

52. Shrl Kumar, Manoj 2884 
30. Shrl Ohotre, Sanjay 2688, 2791, 

2794 53. Shrl Kuppueaml, C. 28n 

31. Shri Gadhavi, P.S. 2754, 2881 54. Shrl KU8hawaha, Narendra Kumar 2690, 2739, 
2749, 2787 

32. Shrl Gaikwad, Eknath M. 2828 
55. Shrl Lahlrl, s.mIk 2724 

33. Shrlmati Gandhi, Maneka 2733, 2803, 
2839,2886 56. Shrl Mahajan, V.G. 2758 

34. Shrl Ganesan, L. 2721 67. Shri Mahalia, Subhuh 2720 

35. Shri Gangwar, Santosh 2781, 2829 58. Shrl Mahato, Sunil Kumar 2695 

36. Shri George, K. Francis 2687, 2773 59. Shrlmati Maheshwari, KIran 2778 

37. Shri Gowda, D.V. Sadananda 2736 60. Shrl Mahtab, Bhartruharl 2715, 2793, 
2834 

36. Shrl Hassan, Munawar 2743, 2808, 
2885 81. Shri Majhl, P .... uram 2672 

39. Dr. Jagannath, M. 2705, 2783, 62. Shrl MandIIk, S.D. 2745 
2790 63. ShrImati Mane, Nivedita 2828 

40. Dr. Jatiya, Satyanarayan 2870, 2789 84. Dr. Manoj, K.S. 2714, 2792, 

41. Shri Jha, Raghunath 2681, 2886, 2833, 2862 

2798, 2844, 85. Shrl Masood, Ruheed 2753, 2816, 
2871 2851 

42. Shrl Jogi, A;it 2787 68. Dr. Mediyam, Babu Rao 2726, 2799, 

43. Shrl Joshi, Pralhad 2878,2828 2837 

44. Dr. Kathiria, VaIIabhbhaI 2707 67. Shrl Meghwal, KaiIMh 2722 

46. Shri Khaire, Chandrakant 2658, 2783, 
68. Shrl Mehta, Bhubaneehwar Praad 2697. 2737 

2823, 2856, 69. Shrl Moghe, Krishna Murari 2703, 2782, 
2875 2846, 2869 

46. Shri Khan, Sunil 2668 70. Shri Mohd., Mukeem 2659 
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71. Shrl Mohd .• Tahir 2739. 2811 93. Shrl Rena. Kaahlram 2695.2n5 

72. Shrl Mohlte. Suboc:Il 2709. 2786. 94. Shrl Rao. Rayapat/ Sambasiva 2739. 2772. 
2S03. 2831 2803.2835 

73. Shri Moorthy. A.K. 2682. 2766 95. Shri Rathod. Haribhau 2885. 2758. 
2818 

74. SM Munshl Ram 2690. 2739. 
2749. 2787. 96. Shri Ravichandran. Sipp/paral 2666 
2S01 

97. Shrl Rawale. Mohan 2871, 2735, 
75. Shrl Munnu, Hernial 2S01 2782. 2816 

76. Shrimati Narhlra. (Saw.) Ka/pana 2723 98. Shrl Rawat. Ashok Kumar 2890. 2749. 
Ramesh 2787. 2811 

n. Shrl Oram. Jual 2658. 2740. 99. Shrl Reddy. G. Karunakara 2759, 2771. 
2813. 2847. 2819. 2830, 
2873 2859 

78. SM Owalsi, Asaduddin 2674. 2764. 100. Shrl Reddy. Magunta Sreenlvuulu 2691. 2788. 
2828. 2848, 2849 
2870 

101. Shri Reddy. N. Janardhana 2688 
79. Shrl Palanisamy. K.C. 2679. 2855 

102. Shrl Saradgi. Iqbal Ahmed 2675, 2765. 
SO. Shri Panda. Prabodh 2n4 2824. 2854, 

Dr. Pandey. Laxmlnarayan 2708 2878 
81. 

Shri Paswan. Virchandra 2686 103. Dr. Sarma. Arun Kumar 2732. 2882 
82. 

Shri Patel. Kishanbhai V. 2777. 2827. 104. Adv. Satheedevi. (Shrlrnatl) P. 2711 
83. 

2857. 2887 105. Shri Sathyanarayana. Sarvey 2704 

84. Shri Pathak. Brajesh 2775. 2804. 106. Shri Satpathy. Tathagate 2661 
2840. 2866 

107. Shrl Scindia. Jyotlraditya M. 2729. 2779, 
86. Shri Patll. Shrinlwas Dadasaheb 2663 2814 

86. Shrl Patle, Shlshupal 2690. 2739 108. Dr. SenthU. R. 2741 

87. Shri Plngle. Devidas 2713 109. Mohd .• Sahid 2739 

88. Shri Prasad. Anirudh Alias 2706. 2784. 110. Shrl Shivajirao. Adhalrao Pat/I 2756. 2807. 
Sadhu Yadav 2863. 2884 2826. 2861 

89. Shrlmati Purandeawarl. D. 2nO 111. Shrl Shivanna, M. 2899. 2797, 

90. Shrl Rajendran. P. 2683 2838 

Prof. Ramadass, M. 2752. 2815. 112. Prof. Shlwankar. Mahadeorao 2690, 2739. 
91. 2787. 2811 2850 

2nO 113. Shri SlddesWara. G.M. 2794 
92. SM Ramakrishna. Badiga 
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114. Shrl Singh, Chandra Bhushan 2725 127. Shri Surendran, Changera 2$M 

116. Shri Singh. Dushyant 2678 128. Shrlmatl Thakkar. Jayaben B. 2846 

116. Shri Singh. Klrti Vardhan 2828 129. Shrl Thomas. P.C. 2687. 2748 

117. Shrl Singh. Kunwar Manvendra 2706. 2784. 130. Shrl Trlpathl. Chandra Man! 2708 
2863. 2884 

131. Shrl Trlpathy. Braja Kiahore 2898. 2805, 
118. Shri Singh. Mohan 2700 2841. 2888. 

2887 
119. Shri Singh. Prabhunath 2886. 2718 

132. Shrl Va1Iabhanenl. Balashowry 2728. 2801. 
120. Shri Singh. Rakesh 2702.2n6 2838, 2884 

121. Shri Singh. Rewat! Raman 2712 133. SM Veerendraiwmar. M.P. 2734 

122. Shrl Singh. Sugrib 2798. 2827. 134. Shrl Venna. Rayl Prakash 2807, 2812, 
2883, 2886 2845. 2867 

123. Shrl Singh. Uday 2693. 2771. 135. Shrl Vaday. Mltraaen 2737.2760 
2803, 2828 

138. Shrl Vaday. Site Ram 2737 
124. Shri Subba, M.K. 2673, 2701 

137. Shrl VaskhI. Madhu Goud 2727. 2800 
125. Shrl Sugayanam. E.G. 2761. 2821. 

2855, 2874 138. Shri Vogi. Aditya Nath 2nS 

126. Shri Suman. Ramji Lal 2n9 139. Shrl Zahedl. Mahboob 2689 
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ANNEXURE II 

Minishy-w/H Intlu to St6mK1 au.tIons 

Aglicullute 264, 286, 267, 273, 276, 281 
ChtImIt:M6 IU1d FBftiIiztInJ 
ConsuIT»r Ahi~ Food WId PubIc DiIII1ibuIifJn 270. 272, 274, 280 

262, 285, 275. 276 EmAronmtIf1t WId FOM8I6 
Food p~ 1ndt.1s1r1e6 
HtMvy Int:Iu6hitIs IU1d PublIc E"."".. 
l8JJour IU1d Etnp/DyfnMlt 
StwI 
TDUfiIIm 
War RlfJ8oun::. 

268.269 
271. 277 
263 
279 
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Environmtlnt III1d FolWf8 

Food PtrIctJssing Indus". 
HMvy lnt:ftMffitIs .nd PublIc En,."".,. 

TOUIism 

2680. 2662. 2867. 2669. 2670. 2671. 2672, 2673. 2674. 2675. 
2676, 2680. 2683. 2687. 2699, 2700, 2703, 2720. 2723, 2725, 
2728, 2730, 2731, 2732, 2733, 2734, 2738, 2739, 2740, 2741, 
2742. 2745. 2747. 2748. 2750. 2752. 2754. 2757. 2758. 2759. 
2762. 2763. 2772. 2774. 2775. 2776. 2777. 2779. 2785. 2792. 
2798. 2797. 2799. 2800. 2801. 2803. 2804. 2808. 2808. 2812. 
2814. 2819. 2822. 2824. 2827. 2833. 2634. 2841. 2842. 2848. 
2852. 2854. 2856. 2857. 2661. 2862. 2868. 2869. 2872. 2875. 
2876. 2877. 2881. 2862. 2883. 2884. 2886. 2887 
2712. 2737. 2743. 2767. 2766. 2789. 2807. 2815. 2818. 2620. 
2623 

2665. 2681. 2884. 2886. 2688. 2701. 2707. 2718. 2760. 2764. 
2780. 2781. 2791. 2794. 2795. 2602. 2830. 2835, 2840. 2870, 
2879 
2661,2664,2677,2711.2714.2726.2727.2735.2751.2765. 
2773. 2816. 2817. 2828. 2837. 2838. 2839. 2864. 2866, 2873 
2679. 2691. 2709. 2787. 2788. 2850. 2851, 2855 
2690. 2693. 2694. 2695. 2698. 2756. 2769, 2770. 2771. 2826. 
2843, 2878 
2659. 2686, 2685. 2689. 2706. 2724. 2746. 2749. 2761, 2786. 
2790. 2811. 3825. 2832. 2848. 2649. 2869. 2883. 2885. 2874 
2658. 2668. 2692. 2697. 2698. 2716. 2717. 2729. 2744. 2784, 
2609, 2829. 2831 
2678. 2682, 2702, 2710. 2713, 3715, 2721. 2736. 2753. 2778, 
2783. 2821, 2853. 2858, 2880. 2885 
2863. 2704. 2705. 2708, 2719. 2722. 2755. 2768. 2782. 2793, 
2798, 2805. 2810, 2813. 2836. 2844, 2845. 2847. 2860. 2887. 
2871. 
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